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 LOK  SABHA

 Monday,  November  20,  978/Kartika
 29,  900  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 [Mr.  SPEAKER  in  the  Chair]

 MEMBER:  SWORN

 SHRIMATI  INDIRA  NEHRU  GAN:
 DHI  (Chikmagalur)

 (Interruptions)**

 MR.  SPEAKER:  Do  not  record.

 OBITUARY  REFERENCES

 MR.  SPEAKER:  Hon.  Members,  as
 we  meet  today  after  an  interval  of
 more  than  two  and  gq  half  months,  it
 is  my  sad  duty  to  inform  the  House
 of  the  passing  away  of  six  of  our
 friends,  Shri  Pattiam  Gopalan,  Shri
 N.  P.  Damodaran,  Shri  Shambhu  Nath
 Shukla,  Shri  Deorao  §.  Patil,  Shrimati
 T.  Vedakumari  and  Dr.  Jivraj  Mehta.

 Shri  Pattiam  Gopalan  was  a  Member
 of  the  Fourth  Lok  Sabha  during  the
 years  1967-70  representing  Tellicherry
 constituency  of  Kerala  State.  Earlier,
 he  had  been  a  Member  of  the  Kerala
 Legislative  Assembly  during  the  years
 965—67.  He  was  again  elected  to
 Kerala  Legislative  Assembly  in  977
 and  was  a  member  of  that  House  till  his
 death.  A  trade-unionist,  Shri  Pattiam

 2
 Gopalan  took  keen  interest  in  the  pro-
 blems  of  the  working  classes  and  serv-
 ed  as  Secretary  of  the  Peirce  Leslie
 Workers’  Union,  Tellicherry.  He  pas-
 sed  away  at  Thottata  near  Cannanore
 on  27th  September,  978  at  the  young
 age  of  42.

 SHRI  N.  P.  Damodaran  was  a  Mem-
 ber  of  the  First  Lok  Sabha  during  the
 years  952—57  representing  Tellicherry
 constituency  of  Kerala  State.  A  jour-
 nalist  and  socia]  worker,  Shri  Damo-
 daran  was  associated  with  several
 social,  cultural  ang  youth  organisations
 in  his  home  State.  A  freedom  fighter
 he  took  active  part  in  the  freedom
 movement  and  was  imprisoned  for  two
 years  in  1942.  He  was  keenly  interest-
 ed  in  art  and  culture  and  led  a  troupe
 of  artistes  from  Kerala  to  Sri  Lanka.
 Throughout  his  life  he  evinced  great
 interest  in  the  field  of  basic  and  adult
 education  and  development  of  rural
 areas.  He  passed  away  at  New  Delhi
 on  ll  October,  978  at  the  age  of  65.

 Shri  Shambhu  Nath  Shukla  was  a
 Member  of  the  Constituent  Assembly
 and  the  Provisional  Parliament  during
 the  years  949—52  representing  erst-
 while  State  of  Vindhya  Pradesh  and
 was  later  a  Member  of  the  Fourth  Lok
 Sabha  during  the  years  967—70  re-
 presenting  Rewa_  constituency  of

 Madhya  Pradesh.  He  was  a  Member
 of  Vindya  Pradesh  Legislative  Assem-
 bly  and  Madhya  Pradesh  Legislative
 Assembly  during  the  years  952—67.  In
 his  long  political  career  he  served  his
 State  in  various  capacities  and  hel:
 several  important  offices  with  distinc-
 tion.  He  served  as  Chief  Minister  in
 the  erstwhile  State  of  Vindhya  Pradesh
 and  subsequently  held  several  port-
 folios  as  a  Minister  in  the  Madhya
 Pradesh  Government.

 **Not  recorded



 3  Obituary

 A  renowned  journalist,  he  was  the
 ‘editor  and  founder  of  several  maga-
 zines  and  newSpapers.  He  was.  an
 eminent  scholar  of  Hindi  and  a  keen
 educationist  who  was  responsible  for
 starting  several  degree  colleges.  He
 also  served  35  Vice-Chancellor  of
 Rewa  University.  A  veteran  freedom
 fighter  and  a  Gandhian,  he  was  known
 for  his  scholarly  pursuits.  He  played
 an  important  role  in  the  formation  and
 emotional  integration  of  the  State  of
 Madhya  Pradesh,  Shri  Shukla  passed
 away  at  Bhopal  on  2]  October,  978
 at  the  age  of  75.

 Shri  Deorao  5.  Patil  was  a  Member
 of  the  Third  and  Fourth  Lok  Sabha
 during  the  years  962—70,  represent-
 ing  Yeotmal  constituency  of  Maha-
 rashtra.  He  was  later  elected  to  Rajya
 Sabha  in  974  and  was  a  member  of
 that  House  at  the  time  of  his  death.
 Earlier,  he  had  been  a  Member  of  the
 Madhya  Pradesh  Legislative  Assembly.
 Bombay  Legislative  Assembly  and
 Maharashtra  Legislative  Assembly  dur-
 ing  the  year  952—62.

 An  agriculturist,  he  was  keenly  in-
 terested  in  the  uplift  of  the  rural  mas-
 ses  and  was  associated  with  several
 organisations  ike  Farmers’  Parliamen-
 tary  Forum,  Maharashtra  State  Advi-
 sory  Committee  on  Panchayati  Raj,
 Maharashtra  State  Forest  and  Rural
 Development  Committee  and  Lang  Re
 forms  and  Agricultural  Labour  Com-
 mittee  of  the  Planning  Commission.  A
 social  worker,  Shri  Patil  was  associat-
 ed  with  several  social  and  educational
 institutions  and  devoted  his  energies
 to  the  betterment  of  the  weaker  sec-
 tions  of  the  society.  As  a  parliament-
 arian,  he  took  keen  interest  in  issues

 pertaining  to  the  uplift  of  the  down-
 trodden  and  strongly  advocatei  the
 removal  of  untouchability.  He  passed
 away  at  Nagpur  on  22nd  October,  3978
 at  the  age  of  63.

 Shrimati  T.  Vedakumari  was  a
 Member  of  the  Second  Lok  Sabha  dur-

 ing  the  years  957—62,  representing
 Eluru  constituency  of  Andhra  Pradesh.
 A  social  worker,  she  was  keenly  in-
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 terested  in  the  welfare  of  women  and
 served  aS  Secretary  of  the  West  Goda-
 vari  Branch  of  All  India  Woman’s  Con.
 ference.  She  worked  ceaselessly  for
 the  uplift  of  women  and  set  up  an  in-
 stitution  for  giving  free  coaching  to
 women  and  imparting  skiJ]  in  tailoring
 and  typewriting  etc.  A  recognised
 artiste  in  Karnatak  music,  she  broad-
 Cast  programmes  _  regularly  over  the
 AIR.  She  passed  away  at  New  Delhi
 on  3lst  October,  978  at  the  young  age
 of  47.

 Dr.  Jivraj  Mehta  was  a  Member  of
 the  Constituent  Assembly  during  tbe
 years  1948-49  and  of  the  Fifth  Lok
 Sabha  during  the  years  97l—T77,  re-
 presenting  the  Amreli  constituency  of
 Gujarat.  Earlier  he  had  been  a  Mem-
 ber  of  Bombay  Legislative  Assembly
 and  Gujarat  Vidhan  Sabha  during  the
 period  949—63.

 He  played  a  prominent  role  in  the
 Quit  India  Movement.  He  suffered  jm-
 prisonment  in  1932-33  and  again  during
 942—44.

 A  major  portion  of  his  life  was  de-
 voted  to  medical  profession  in  whick
 he  attaineq  great  eminence.  He  was
 President  of  the  Indian  Medical  As-
 sociation  and  AZ  India  Medica]  Con-
 ference  in  930  and  again  in  1945,  In
 1947,  when  India  attained  Indepen-
 dence,  he  served  as_  Director-General,
 Health  Services  and  Secretary  to  the
 Ministry  of  Health  in  the  Central  Gov-
 ernment  during  1947-48.

 He  was  Dewan  of  Baroda  jin  the
 erstwhile  Baroda  State  during  1948-49.

 He  was  a  member  of  the  Governing
 Body,  Council  of  Scientific  and  Indus-
 trial  Research  during  958—62  and  also
 of  the  Governing  Body,  All  India  Insti-
 tute  of  Medical  Sciences  New  Delhi
 during  3957—63.

 He  helped  in  the  establishment  of  a
 University  in  Baroda  and  the  In.titute
 of  Management  at  Ahmedabad.

 He  entered  the  parliamentary  field
 in  948  when  he  became  a  Member  of
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 the  Constituent  Assembly.  This  was
 followed  by  his  election  to  Bombay
 Legislative  Assembly  in  949  and  he
 became  a  Minister  in  the  Government
 of  Bombay  and  held  the  portfolins  of
 Public  Works  and  Finance,  Industry
 and  Prohibition  during  the  period
 949—60.  Later,  he  became  the  first
 Chief  Minister  of  Gujarat  after  the
 bifurcation  of  the  bi-linguaf  Bombay
 State  and  held  that  position  during
 960—63.  In  4963  he  was  appointed
 High  Commissioner  for  India  in  the
 United  Kingdom  and  Ambassador  to
 the  Irish  Republic.  and  he  served  in
 that  capacity  during  963—66.

 He  passed  away  at  Bombay  on  7th
 November,  978  after  a  prolonged  ill-
 ness  at  the  age  of  9l.  In  his  death  the
 country  has  lost  an  eminent  leader,  a
 distinguiseq  physician  and  administra-
 tor  and  a  dedicated  patriot.

 We  deeply  mourn  the  loss  of  these
 friends  and  I  am  sure  the  House  will
 join  me  in  conveying  our  condolences
 to  the  bereaved  families.

 The  House  may  stand  in  silence  for
 a  short  while  to  express  its  sorrow.

 The  Members  then  stood  in  silence  for
 short  while.

 ORAL  ANSWERS  TO  QUESTIONS

 Financial  Assistance  to  Agencies  for
 Adult  Education

 t

 “1,  SHRI  EDUARDO  FALEIRO:

 SHRI  0.  V.  ALAGESAN:

 Wil]  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  the  number  of  applications
 received  from  voluntary  agencies
 seeking  financial  assistance  to  pro-
 mote  Adult  Education  under  the
 Rs,  200  crore  scheme  launched  re-
 cently  by  Government;
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 (b)  which  are  the  agencies  that
 have  submitted  such  applications;.
 and

 (c)  the  guidelines  formulated  by
 Government  for  disbursement  of  funds
 under  this  project?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER):
 (a)  346  applications  have  been  receiv-
 ed  from  ist  April,  978  to  30th  Octo-
 ber,  1978.

 (b)  List  attached.  [Placed  in  Lib-
 rary,  See  No.  LT-2774/78]

 (c)  The  guidelines  are  given  कुल  the
 Scheme  of  Assistance  to  Voluntary
 Agencies  working  in  the  field  of  Adult
 Education,  copies  of  which  are  available
 in  Parliament  House  Library.

 SHRI  EDUARDO  FALEIRO:  As  per
 the  guidelines  which  have  been  sub-
 mitted  by  the  Government  in  the
 “Scheme  of  Assistance  to  Voluntary
 Agencies  working  in  the  field  of  Adult
 Education.”  the  first  point  is  that  com-
 munal  organisations  are  out  of  the
 Scheme.  Yet,  I  am  just  bringirg  to  the
 notice  of  the  Government  that  this  is
 not  going  to  deter  the  communal  orga-
 nisation.  |  have  particularly  jn  mind,
 and  I  have  definite  information  that
 RSS  is  already  trying  to  take  advantage
 of  very  well-established  and  very  res-
 pectable  organisations  such  as_  the

 Sarvodaya  Movement  to  _  infiltrate
 into  them.  The  RSS  will  do  the  work
 of  Sarvodaya  movement  and  money
 will  be  collected  by  Sarvodaya  Orga-
 nisation.

 MR.  SPEAKER:  will  not  allow  the
 speech.  Please  put  the  question.

 SHRI  EDUARDO  FALEIRO:  My
 question  is  this.  What  steps  ur  what
 measures  will  the  Government  take,
 and  in  particular,  will  the  Government
 assure  this  House  that  it  will  anpoint
 a  Parliamentary  Committee  to  see  that
 funds  of  this  large  Scheme  do  not  go
 to  communal  organisations  like  the
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 RSS  not  only  girectly,  but  even  in-
 directly,  in  the  name  of  respectable
 organisations  like  the  Sarvodaya
 Movement?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  The  guidelines  have  been  provi-
 ded  and  according  to  them,  the  State
 Government  are  to  recommend  the  ap-
 plications  of  different  organisations.
 Only  then  we  give  grants  to  these  or-
 ganisations.  Government  has  no  prov-
 posal  to  set  up  such  parliamentary
 committees.

 SHRI  EDUARDO  FALEIRO:  ]
 will  insist  on  the  Parliamentary  Com-
 mittee  and  then  I  proceed  to  my  second
 supplementary.  My  second  -upplemen-
 tary  is.  even  if  the  communal  organi-
 sations  are  out,  there  are  other  ofga-
 nisationgs  which  are  not  actively  and
 openly  communal,  but  which  propa-
 gate  and  preach  to  the  small  children
 a  type  of  philosophy,  and  understanding
 of  Indian  culture  which  is  completely
 lopsided  and  which  has  nothing  to  ao
 with  the  concept  of  composite  culture
 enshrined  in  the  Constitution.  For
 instance.  according  to  the  Sishu  Man-
 dirs  neither  Pandit  Nehru.  nor  Mau-
 lana  Azad  participated  in  the  freedom
 movement.  Will  the  Government  see
 that  these  front  organisations  like  the
 Sishu  Mandirs,  this  type  of  organisa-
 tions  of  the  RSS,  also  do  not  get  anv
 assistance?  And  will  the  Minister,  in
 particular,  cease  to  give  iespectability
 to  them  by  presiding  over  their  func-
 tions,  These  organisations  have  a  lot
 of  money?  There  is  a  lot  of  black
 money  to  support  RSS,  but  what  they
 require  is  respectability.  Will  the
 Minister  ceaSe  to  give  respectability  to
 them?

 DR.  PRATAP  CHANDRA  CHUNDER-
 The  guidelines  point  out  the  conditions
 which  should  be  fulfilled  for  the  pur-
 pose  of  getting  Government  —  grants
 But  as  Adult  Education  is  to  be  a
 national  movement,  if  any  organisation
 comes  furward  to  work  in  this  field
 without  any  Government  grants,  the
 Governn  ent  cannot  stop  that  organisa-
 tion  in  this  very  noble  task.

 SHRI.  0.  V.  ALAGESAN:  Mr.
 Speaker,  Sir,  I  am  sorry.  I  have  to
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 protest  to  you  at  the  way  in  which
 your  Secretariat  plays  ducks  and
 drakes  with  our  questions.  I  go  not
 know  whether  you  have  got  a  cell  to
 tamper  with  our  questions

 MR.  SPEAKER:  Mr.  Alagesan,  if
 there  has  been  any  tampering,  you
 must  bring  it  to  my  notice.

 कि
 SHRI.  0.  V.  ALAGESAN:  I  am

 bringing  it  to  your  notice.

 One  of  my  question  was:  “What  are
 the  amounts  that  are  proposed  to  be
 spent  on  the  above  progranime  in  var-
 ious  States’  That  has  been  very  con-
 veniently  omitted,  I  do  not  know  why.
 Why  should  your  Secretarizt  onit  my
 question?  It  is  a  harmless  question.

 MR.  SPEAKER:  I  shall  look  into  it.
 Please  come  to  your  question.

 SHRI  O.  V.  ALAGESAN:  You
 are  asking  Me  to  coMe  to  my  question.
 but  you  have  already  depcived  me  of
 it  by  omitting  one  of  my  questions.

 This  is  a  very  ambitious  scheme.
 You  want  to  educate  or  tiing  under
 the  scheme  about  00  million  people  by
 1983-84,  and  you  want  to  create  4,000
 centres.  This  scheme  depends  heavily
 for  its  success  on  voluntary  agencies.
 I  find  that  in  an  educated  and  literate
 State  like  Kerala,  there  is  only  cne
 society  that  has  applied.  Again,  in
 another  very  highly...

 MR.  SPEAKER:  You  are  a  senior
 Member.  Will  you  kindly  put  the
 question?

 SHRI  0.  V.  ALAGESAN:  I  em
 pointing  out  to  you  that  in  West  Bengal
 only  one  society  has  come  forward.
 So,  since  this  scheme  depends  very
 heavily  on  voluntary  agencies,  will
 Government  see  to  it  that  really  honest
 voluntary  agencies,  which  are  working
 in  the  field  of  adult  education  and
 which  have  no  political  or  comrnunal
 string  or  slogan,  are  chosen  in  a  very
 broad-based  manner?  You  have  allo-
 tteq  Rs.  200  crores,  and  it  is  the  con-
 cern  of  this  House  that  it  should  be
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 spent  properly,  that  it  should  not  he
 wasted.  Ultimately  it  will  go  up  to
 Rs.  800  crores.  So,  I  want  to  know  the
 amounts  set  apart  for  the  vurious
 States  to  prosecute  the  scheme.

 DR,  PRATAP  CHANDRA  CHUN-
 DER:  For  the  last  part  of  the  question
 I  wil]  require  notice,  As  I  have  already
 pointed  out,  applications  gre  forwarded
 by  the  State  Governments.  I  have
 taken  the  matter  particularly  with
 West  Bengal.  They  have  not  yet  for-
 warded  the  applications.  If  the  appli-
 cations  are  forwarded,  certainty  they
 will  be  considered.

 MR.  SPEAKER:  So  far  as  the  States
 are  concerned.  you  may  kindly  lay  a
 statement  on  the  Table  of  the  House.

 श्री  हुक्म  चन्द  कछुवाय  :  माननीय
 मंत्री  जी  ने  अपने  उत्तर  में  बतलाया  है  कि
 5  राज्यों  से  आरवेदन-पत्र  मिले  हैं,  इन

 में  346  संस्वाद्म  ने  आवेदन-पत्र  भेजें

 हैं।  इन  में  जो  स्वच्छिक-संस्थाये  हैं,
 उन  की  संझछ्या  285  है।  मैं  जानना

 चाहता  हूं  कि  जिन  संस्थागओ्रों  ने  आवेदन
 पत्र  दिये  हैं,  कया  उन  की  पुरी  तरह  से

 जाँच-पड़ताल  कर  ली  गई  है,  इन  में  कोई
 ऐसी  संस्था  तो  नहीं  है  जो  आप  से  पैसा
 ले  कर  पयदेगो  धर्म  का  प्रचार  करे  ?

 Blo  प्रताप  चन्द्र  चन्द्र  :  हमारी
 गाइइ-लाइन्ज़  के  अनुसार  दरखवास्तें  स्टेट

 गवर्त मेंट  के  पास  भेजनी  पड़ती  हैं।  स्टेट

 गवर्तमेंट  जिन  के  लिए  सिफारिश  करती

 है,  एक  कमेटी  उन  को  देख  कर  रुपया
 देती  है।  इसलिए  इस  चीज़  की  पुरी
 ज़िम्मेदारी  स्टेट  गवनेमेन्ट  को  दी  गई

 है।

 SHR]  K.  P.  UNNIKISHNAN:  May
 I  know  from  the  hon.  Minister  how
 many  centres  are  proposed  to  be  open-
 ed  by  the  RSS,  to  how  many  centres
 the  grants  have  been  dibursed,  and  the
 amounts,  and  also  whether  he  has  en-
 sured  that  these  centres  will  not  be
 Misused  for  spreading  communal]  poi-
 son?
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 DR.  PRATAP  CHANDRA  CHUN-
 DER:  No  centre  has  been  allotted  to
 RSS  by  the  Government.  There  is  a
 proper  monitoring  agency  with  the  help
 of  the  State  Government  and-we  will
 see  that  communal]  organisations  do
 not  utilise  these  agencies  for  this  pur-
 pose.

 SHRI  K.  P.  UNNIKRISHNAN:  He
 has  not  answered  my  question.  I
 asked  him  how  many  centres  they
 have  applieg  for  and  how  much  mcuney
 has  been  given.

 DR,  PRATAP  CHANDRA  CHUN-
 DER:  I  do  not  remember  off-hand.  They
 said  that  they  would’  be  opening
 about  7000  centres.  But  when  the  new
 scheme  had  come  specifying  that  we  are
 not  going  to  give  any  Government
 money  to  any  all-India  cultural  organi-
 sation  and  we  made  it  clear  to  them
 afterwards,  they  have  not  epplieg  for
 any  grant  from  us.

 SHRI  K.  P.  UNNIKRISHNAN:  He
 has  not  answered  my  questicn.  I  am
 entitled  to  an  answer  Has  he
 answered  my  question?

 MR.  SPEAKER:  He  hag  answered.
 Your  question  was  as  to  how  many
 centres  have  been  opened’  by  RSS  and
 how  much  money  has  been  allotted.
 After  they  were  tolq  that  no  cultural
 organisation  will  be  given  Government
 money,  the  RSs  has  not  applied  for
 anything  and  no  money  has  been  given

 SHRI  C.  M.  STEPHEN:  About  |  this
 question  first  he  said  that  there  were
 applications  and,  afterwards  he  said
 there  were  no.  applications.  It  is  a
 very  mischievious  answer..  .(Interrup-
 tions).

 MR.  SPEAKER:  [  am  not  allowing.
 Shri  Raj  Narain.

 श्री  राज  नारायण  :  क्‍या  सरकार

 इस  बात  को  स्पष्ट  करेगी  कि  प्रौढ़  शिक्षा

 को  बढ़ावा  देने  की  सरकार  की  पूरी  योजना

 क्या  है।  एक  बात  तो  यह  है  झौर

 दूसरी  बात  यह  है  कि  स्वैच्छिक  एजेन्सी
 के  भाइने  क्या  हैं,  स्वच्छिक  एजेन्सी  के
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 'झन्तनंत  कौंत  कोन  सी  संस्थाएं  झाती  हैं  ?

 मैं  यह  भी  जानना  चाहता  हूं  कि  जब

 रुरकार  ने  प्रोढ़  शिक्षा  कों  बढ़ावा  देने  को

 बात  श्रपने  दिमाग  में  सोची,  तो  उस  वक्‍त

 यह  भी  सोचा  कि  टोटल  पापुलेशन  की

 दो-तिहाई  आवादी  निरक्षर  है  जो  कि

 प्रोढ़  लोगों  की  झवादी  से  काफ़ी  ज्यादा

 है  और  उन  को  साक्षर  बनाने  की  योजना

 सरकार  ने  क्‍यों  नहीं  बनाई  ?

 डा०  प्रताप  चन्द्र  चन्द्र  :  माननीय
 सदस्य  से  मैं  यह  कहुना  चाहता  हूं  कि

 सरकार  की  जो  योजना  है,  वह  मैं  ने  सभा

 पटल  पर  रख  दी  है।  इस  के  पअलावा
 स्वैक्छिक  संस्थाओं  को  जो  अनदान
 दिया  जाता  है,  उस  की  स्कीम  लाइब्ररी
 में  है  और  वहां  से उस  का  पता  चल  जाएगा  |
 अगर  यहां  पर  उसकी  डिटेल्स  को  बताया

 गया,  तो  बहुत  समय  लग  जाएगा  ।

 SHRI  RAJ  NARAIN:  On  a  puint  of
 order,  Sir.

 MR.  SPEAKER:  No  point  of  order.

 at  राज  नारायण  ध्वाइण्ट ग्राफ़
 झआाजेर  को  आप  इस  तरह  से  इन्कार  नहीं
 कर  सकते  t  मेरा  प्वाइण्ट  केबल  यह
 है  eee  हु

 MR.  SPEAKER:  He  said,  all  these
 papers  are  laid  on  the  Table  of  the
 House  and  they  are  available.

 st  राज  नारायण  :  मंत्री  जीका

 इस  तरह  से  उत्तर  देना  उचित  नहीं  है  ।

 यह  ग्रनपाशलियामेन्टरी  है  कि  लाइब्रेरी  में

 जा  कर  पढ़  लीजिए,  पुस्तकालय  में  जा  कर

 किताब  पड़  लीजिए  1

 The  Minister  shoulg  come  prepared.
 Otherwise,  he  should  leave  the  Minis-
 try.  This  is  not  the  way  to  answer  the
 question.

 यह  तमाशा  कर  रहे  हैं भोर  जनता  का

 दैसा  बर्बाद  हो  रहा  है।  eee  (व्यवधान)
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 Agricultural  University  in  Himachal
 Pradesh

 *2.  SHRI  DURGA  CHAND;  Will  the
 Minister  of  AGRICULTURE  AND  IR-
 RIGATION  be  pleased  to  state:

 (a;  Whether  Government  have
 taken  a  final  decision  on  the  setting
 up  of  an  Agricultural  University  in
 Himachal  Pradesh  at  Palampur;

 (b)  if  so,  what  are  the  details
 thereof;

 (c)  when  the  University  is  propos-
 ed  to  be  set  up  at  Palampur;

 (d)  what  will  be  the  salient  fea-
 tures  of  the  proposed  University;  and

 (e)  what  arrangements  are  being
 made  to  encourage  the  State  talents
 in  the  proposed  University?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  :  (ay  to  (९).  A  state-
 ment  is  placed  on  the  Table  of  the
 Sabha.

 Statement

 Yes,  Sir.  The  Himacha)  Pradesh
 Government  has  established  a  separate
 Agricultural  University  with  the  con-
 currence  of  the  University  Grants  Com-
 mission  and  the  Indian  Council  of  Agri-
 cultural  Research.

 The  Himachal  Pradesh  Krishi  Vishva
 Vidyalaya  has  been  established  with
 its  main  campus  at  Palampur  and  the
 second  campus  at  Khaltoo  (Solan)  for
 providing  research,  education  and  tvain-
 ing  support  for  the  development  of
 Agriculture  including  Horticulture,
 Forestry,  Animal  Husbandry  and  allied
 fields  in  the  State  of  Himachal  Pradesh.
 The  University  would  have  state-wise
 responsibility  for  agricultural  research
 and  would  operate  on  the  principle  of
 integration  of  teaching,  research  and
 extension  education.
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 The  University  has  already  been  es-

 tablished.  It  waS  inaugurated  by  the
 President  of  India  at  Palampur  on
 November  ,  1978.

 The  main  objectives  of  the  University
 are  given  below:—

 (1)  making  provision  for  imparting
 education  in  different  branches  of
 study,  particularly  agriculture,  agri-
 cultural  engineering,  horticulture,
 veterinary  and  animal  science,  fish-
 ery,  forestry,  home-science,  food
 science  and  any  other  allied  branches
 of  learning  and  scholarship  which
 the  University  may  find  necessary  to
 include;

 (2)  furthering  the  advancement  of
 learning  and  prosecution  of  research,
 particularly  in  agriculture,  and  other
 allied  sciences;

 (3)  undertaking  the  extension  of
 such  sciences  specially  to  the  rural
 people  of  the  State;  and

 (4)  such  other  purposes  as_  the
 University  may  from  time  to  time
 determine.  Integration  of  teaching,
 research  and  extension:  internal  eva-
 luation  course-credit-trimester  sys-
 tem  of  education,  unified  administra-
 tion  and  operational  autonomy  are
 other  salient  features  of  the  Uni-
 versity.

 The  University  has  been  established
 for  imparting  agricultural  education  to
 the  talented  students.  As  it  has  been
 established  by  the  Himachal  Pradesh
 Government,  it  would  primarily  cater
 to  the  needs  of  Himachal  Pradesh.

 श्री  दुर्गा  चन्द:  जो  कृषि  विश्वविद्यालय

 हमारी  स्टेट  में  पालमपुर  में  स्थापित  हा

 है,  उस  के  लिए  तो  भारत  सरकार  बधाई

 की  पात्र  है  लेकिन  मैं  मंत्री  महोदय  से  यह  जानना

 चाहताहू  (ब्यक्धान)
 SHRI  K.  LAKKAPPA:  On  a  point

 of  order....  (Interruptions)  **

 MR.  SPEAKER:  Don’t  record.

 (Interruptions)  **
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 श्री  दुर्गा  बन्द  :  हिमाचल  प्रदेश  के

 पालभपुर  में  जो  एग्रीकल्चरल  यूनिर्थास्टी
 सैट  भ्रप  की  गयी  है  इसके  लिए  इस  साल

 कितना  फण्ड  अलाट  किया  गया  है,  इस

 यूनिवर्सीती  को  बनाने  के  लिए,  सेट  अप
 करने  के  लिए  कितना  फण्ड  झलाट  किया
 गया  है  ?  (व्यवधान)

 शनी  सुरजीत  सिह  बरनाला  :  मैंने

 कहा  है  किइस  यूनिर्वासटी  के  दो  काम्प्लेबिसज

 हैं--एक  पालमपुर  में  है  और  दूसरा  खह्तू
 (सोलन  )  में  है।  इन  दोनों  में  ध्रलग  शभ्रलग
 विषय  होंगे  ।  पालमपर  में  एग्रीकल्चर  और

 एनीमल  हस्बेंडरी  विषय  होंगे  शौर  खलत,
 (सोलन)  में  हाटिकल्चर  शौर  फोरेस्ट्री  की

 फेकल्टीज  होंगी  ।  इन  दोनों  कःम्प्लेक्सिज  में

 अलग-प्रलग  खर्चा  होगा  जिसका  कुछ  हिस्सा
 स्टेट  गवनमेंट  बर्दाश्त  करेगी  ब्रौर  कुछ  हिस्सा
 झ्राई०  सी०  ए०  आर०  बर्दाश्त  करेगा  |

 श्री  दुर्गा  बल्द :;  मैं  इतना  जरूर

 जाना  चाहूंगा  कि  इस  साल  के  लिए
 इस  विश्वधिद्यालय  को  बनाने  के  लिए
 कितना  पैसा  हिमाचल  प्रदेश  को  अलाट

 कया  गया है  ?  यह  जरा  डफिनिट  बता  दें  ।
 SHRI  SURJIT  SINGH  BARNALA:

 The  total  amount  has  not  been  allotted
 by  the  Central  Government.  It  has  to
 be  supplied  by  the  State  Government
 and  also  to  be  shared  by  the  ICAR.....

 SHRI  VIJAYKUMAR  N.  PATIL:  I
 want  to  know  from  the  Minister  whe-
 ther,  in  the  light  of  the  fact  that  an
 Agricultural  University  has  already
 been  established  on  the  American  pat-
 tern  with  the  intention  that  it  should
 be  self-sufficient  in  agricultural  re-
 search,  and  as  the  Pantnagar  Univer-
 sity  has  demanded  ae

 MR.  SPEAKER:  That  does  not  arise
 from  the  question.

 SHRI  VIJAYKUMAR  N.  PATI:  I
 want  to  know  from  where  the  finances
 will  come—from  the  State  Government
 or  the  Central  Government.  What  is
 the  pattern  the  Government  has  pro-
 posed  for  the  University  to  be  set  up.

 **Not  recorded.
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 SHRI  SURJIT  SINGH  BAHNALA:
 It  has  to  be  supplied  by  the  state  Gov-
 ernment  and  also  the  ICAR.  From  both
 these  agencies,  financial  assistance  has
 to  go  to  the  University.

 att  राम  कंवर  बेरवा :  में  १षि  राज्य

 मंत्रों  से  जानता  चाहता  हूं  कि  कौन-कौन

 से  प्रांतों  मे ंकृषि  विश्वविथाालय  खोलने  का

 प्रवध।न  रखा  गया  है?  हमारा  राजस्थान  भो

 बहुत  पिछड़  इलका  है।  .  :

 MR.  SPEAKER:  That  does  not  arise.
 We  are  only  on  the  two  Universities  jn
 Himachal  Pradesh.

 Damageg  Rice  in  FCI  Godowns  in
 Andhra  Pradesh

 *3.  SHRI  K.  SURYANARAYANA:
 SHRI  G.  M.  BANATWALLA:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  huge
 quantity  of  rice  which  has_  -been
 lying  in  the  Food  Corporation  of
 India  godowns  at  various  places  in
 the  coastal  districts  of  Andhra  Pra-
 desh  has  become  unfit  for  human
 consumption;

 (b)  whether  it  is  also  a  fact  that
 F.C.I.  have  reminded  Government

 .of  Andhra  Pradesh  several  times  to
 lift  the  stocks  of  rice  in  order  to
 make  room  for  the  incoming  Kharif
 Paddy;  and

 (c)  if  so,  the  quantity  damaged
 -and  the  action  taken  by  the  State

 Government  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE

 _-AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  and  (b).  No,
 Sir.

 (c)  Does  not  arise.

 SHRI  K.  SURYANARAYANA::
 Whenever  we  raise  questions  like  this,
 in  the  beginning  they  will  say  that  no-
 thing  has  happened,  but  after  two  or
 three  years  they  will  give  the  details,
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 including  the  loss--whether  it  is  ]  per
 cent  or  5  per  cent.  My  information
 is  that,  according  to  the  press  reports
 widely  published  in  Andhra  Pradesh
 and  various  other  places  throughout
 the  country,  fifty  crore  tons  of  rice
 were  stored  at  the  FCI  godwns,  and
 the  Food  Corporation  of  India  has
 written  off  nearly  two-and-a-half
 crore  tons.  So  I  want  a  specific  ans-
 wer  whether  this  is  really  a  fact  or
 whether  he  has  to  get  further  informa-
 tion,

 SHRI  BHANU  PRATAP  SINGH:
 The  total  stocks  in  Andhra  Pradesh
 during  the  year  1977-78  were  046
 lakh  tonnes  out  of  which  the  total
 quantity  that  was  damaged
 was  3887  tonnes.  Even  out  of  these
 3887  tonnes,  33l5  tonnes  were  dama-
 ged  during  the  cyclone.  Taking  into
 consideration  the  large  quantity  that
 was  stocked,  this  damage  cannot  be
 considered  to  be  large,  especially  tak-
 ing  into  consideration  the  fact  that
 most  of  it  was  due  to  the  cyclone.

 SHRI  K.  SURYANARAYANA:  IN
 the  answer  he  has  said,  ‘No,  Sir.”  and
 ‘Does  not  arise’.

 MR.  SPEAKER:  He  means  that
 there  has  been  no  heavy  damage;  it
 is  the  usual  damage.

 SHRI  K.  SURYANARAYANA:
 ‘Usual  damage’  means  what?  It  is  be-
 cause  of  lack  of  storage  capacity  and
 inefficiency  of  the  Food  Corporation.
 Why  is  Government  not  considering
 keeping  the  paddy  and  rice  with  the
 agriculturists  themselves  after  giving
 them  some  loans?  For  your  information
 I  may  say,  Sir,  that  the  agriculturists
 are  not  given  any  loans  for  this  pur-
 pose....

 MR.  SPEAKER;  Please  ask  your
 second  question.

 SHRI  K.  SURYANARAYANA:
 The  Food  Corporation  of  India  have
 No  capacity  for  proper  storage.  Huge
 quantities  are  lying  with  the  agricultu-
 rists.  The  Reserve  Bank  is  not  giving

 fa
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 loans  to  the  farmers.  The  Government
 jis  only  encouraging...

 MR.  SPEAKER:  That  is  not  the
 question  here.

 SHRI  K.  SURYANARAYANA:
 That  is  also  involved  in  this.

 MR.  SPEAKER:  You  are  trying  to
 involve  it.

 SHRI  K.  SURYANARAYANA:
 They  have  no  capacity  for  proper
 storage.  Instead  of  keeping  in  damag-
 ed  godowns,  will  Government  consi-
 der  giving  loans  to  the  agriculturists
 and  allow  the  farmers  to  keep  the  pad-
 dy  themselves.  Unless  I  go  to  the  Food
 Corporation  or  any  trader,  I  cannot

 get  any  loan,  Will  Governmert  allow
 storage  by  farmers  themselves  in
 their  godowns  anq  give  them  loans
 for  this  purpose?

 SHRI  EXIANU  PRATAP  SINGH:
 There  is  ample  storage  space  available
 with  us,  and  if  the  State  Government
 will  require  iur  help,  we  will  help
 them  in  procuring  any  amount  of
 paddy  or  rice.

 SHRI  06.  M.  BANATWALLA  :
 Shocking  reports  appeared  in  the  news
 papers.  After  the  appearance  of  these
 reports  about  damage  to  stocks  of
 Tice,  have  Government  taken  steps  to
 institute  any  inquiry  into  the  veracity
 of  these  reports?  Or,  have  the  Govern-
 ment  merely  relied  upon  the  routine
 information  from  the  officers?

 SHRI  BHANU  PRATAP  SINGH:  We
 Need  not  verify  because  we  know
 that  there  has  not  been  damage  to  the
 extent  it  was  reported  in  the  press.
 The  fact  is  that,  soon  after  the  cycl-
 One,  there  were  reports  that  there

 १  were  heavy  damages,  but  we  have
 Salvaged  most  of  them.  Only  a  small
 Portion  hag  been  rendered  unfit  for
 uman  consumption,
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 श्री  फिरंगी  प्रसाद  :  मंत्री  महोदय
 ने  कहा  है  कि  चाघल  को  कुछ  नुकसान

 हुआ  है।  मैं  मंत्री  महोदय  से  स्पष्ट

 जानना  चाहता  हूं  कि  क्या  गोदाम  में  चावल

 के  भ्रतिरिक्त  गेहूं  भी  रखा  हुआ  था  श््रौर  क्या

 गेहूं  को  भी  नुकसान  पहुंचा  हैऔर  यदि

 हुआ  हैतो  कितना  ?  जितना  बताया  है

 क्या  यही  नुकसान  हुआ  है  ?

 श्री  भानु  प्रताप  सिंह  यह  पूरा

 नुक्सान  है  wi  प्रदेश  में  अधिकांश

 रूपमें  चाघल  ही  था।

 श्री  उग्रसेन :  मैं  स्‍्पप्ट  जानना  चाहता

 हं  किजा  चावल  पड़ा  हुआ  नहीं  था  उसको

 अांध्र  प्रदेश  की  सरकार  ने  लेने  से  क्‍यों

 मना  किया,  क्‍या  यह  आपने  उससे  पूछा

 है?  क्‍या  आंध्र  प्रदेश  स  आप  को  यह

 शिकायत  पहुंची  थी  कि  जो  चावल  आप

 उसको  दे  रहे हैं  वह  खाने  योग्य  नहीं  है  ?

 यदि  पहुँची  थी  तो  उस  पर  आपने  क्‍या

 कारंवाई  की  ?

 श्री  भान्‌  प्रताप  सिह:  ब्रांध्  प्रदेश

 सरकार  का  यह  कहना  है  कि  चूंकि  अब

 चावल  की  ट्रेड  फ्री  हो  गई  है  इसलिए

 नामंल  ट्रेडसे  ही  चाघल  पहुंच  रहा  है  और

 सरकारी  दुकानों  से  उठान  कम  हा  गया  हैं।

 श्री  उग्रसेन :  यह  मेरा  सघाल  नहीं
 था।  सवाल  दीगर  जवाब  दीगर।  यह
 मेरा  सवाल  नहीं  था।  मेरा  सवाल  यह
 था  कि  आंध्र  की  सरक/र  से  जब  भ्रापको

 यह  शिकायत  मिली  कि  चावल  खाने

 योग्य  नहीं  है,  हम  इसको  नहीं  उठाएंगे
 तो  श्रापने  उस  पर  कौन  सी  कार्यवाही
 की?

 श्री  भानु  प्रताप  सिह  :  ऐसी  कोई
 शिकायत  मेरे  पास  नहीं  श्रांई  है।
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 Higher  Procurement  Prices  fer  Paddy
 and  Coarse  Grains

 +
 °4.  SHRI  हर.  MALLANNA:

 SHRI  S.  5.  SOMANI:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  majo-
 rity  of  the  Southern  ang  Eastern
 States  have  strongly  pleaded  for
 higher  procurement  prices  for  paddy
 and  coarse  grain;

 (b)  if  so,  whether  any  discussion
 in  this  regard  has  taken  place  with
 the  Chief  Ministers  of  Southern
 States;  and

 (c)  if  so,  the  details  regarding  the
 decisions  taken  thereon?.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  and  (b).  Yes,
 Sir.

 (c)  After  taking  into  consideration
 the  recommendations  of  the  Agricultu-
 ral  Prices  Commission  and  the  views
 of  the  State  Chief  Ministers/Food
 Ministers,  the  Government  of  India
 took  the  following  decisions:

 (l)  The  procurement  price  for
 paddy  for  the  marketing  season
 1978-79  has  been  fixed  at  Rs,  85/-
 per  quintal  for  the  coarse  variety
 and  the  procurement  prices  for
 other  varieties  of  paddy  are  to  be
 derived  from  the  price  of  the  coarse
 variety  on  the  basis  of  traditional
 differentials  in  the  various  States.

 (2)  The  procurement  price  of  coa-
 rse  grains  for  the  marketing  season
 1978-79  has  been  fixed  at  Rs.  85/-
 per  quintal.
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 The  procurement  prices,  as  fixed
 above,  are  higher  than  the  procure-
 ment  prices  in  1977-78  which  were
 Rs.  77/-  per  quintal  for  paddy  and
 Rs.  74/-  for  coarse  grains,

 SHRI  K.  MALLANNA:
 sorry  the  Ministry  has  not
 answered  my  questions.

 I  am  very
 properly

 My  first  question  is:

 “Whether  it  is  a  fact  that  majo-
 rity  of  the  Southern  and  Eastern
 States  have  strongly  pleaded  for
 higher  procurement  prices  for  pad-
 dy  and  coarse  grains?”

 This  has  not  been  answered,  You
 can  go  through  the  answer.  Then
 the  second  question  is:

 “Tf  so,  whether  any  discussion  in
 this  regard  has  taken  place  with  the
 Chief  Ministers  of  Southern  States?”

 That  has  also  not  been  answered.

 MR.  SPEAKER:  He  has  said  ‘Yes’  to
 both  (a)  and  (b).

 SHRI  K.  MALLANNA:  In  view  of
 the  fact  that  the  prices  of  the  inputs
 for  agricultural  production,  that  is,
 labour,  agricultural  implements,  fer-
 tilisers,  water  rates  are  increasing  and
 the  prices  of  foodgrains  day  by  day
 are  even  decreasing  in  some  States--

 particularly,  in  the  Southern  States  it
 has  gone  below  the  fixed  rates--  and
 80  far  as  the  prices  of  raw  foodgrains
 and  the  finished  materials  are  concer-

 ned,  there  is  a  lot  of  difference  and
 the  monopoly  trade  is  making  so
 much  profits....

 MR.  SPEAKER:  You  are  giving  in-
 formation,  Please  ask  yor  question.

 SHRI  K.  MALLANNA:  The  agricul-
 tural  Prices  Commission  is  another

 bogus  organisation  and  it  is  a  mouth-

 piece  of  the  monopoly  trade.  It  has

 taken  entirely  a  negative  attitude.

 MR.  SPEAKER:  Please  come  to  the

 question.
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 SURI  छू  MALLANNA:  In  view  of
 the  bumper  crop  and  the  moisture  per-
 centage  in  the  paddy,  it  has  fixed  a
 lower  price.

 May  I  know  from  the  hon.  Minister
 whether  the  government  is  thinking
 of  fixing  a  reasonable  price  for  paddy
 or  whether  the  government  is  going
 to  nationalise  or  take  over  the  public
 distribution  system  in  the  country?

 SHRI  BHANU  PRATAP  SINGH:
 There  is  no  proposal  under  considera-
 tion  of  the  Government  to  take  over
 the  entire  foodgrains  trade  or  nationa-
 lise  it.

 As  far  as  the  prices  are  concerned,
 I  may  state  that  the  price  of  paddy  is
 Rs.  8  more  than  the  last  year’s  price
 per  quintal  and  this  increase  has  been
 given  in  view  of  the  increase  in  the
 prices  of  inputs  etc.

 SHRI  K.  MALLANNA:  In  view  of
 the  fact  that  the  prices  of  paddy  have
 decreased  and  so  far  as  the  subsidy  as
 is  concerned,  wheat  is  given  more
 subsidy  as  also  the  coarse  grains
 whereas  so  far  as  rice  is  concerned,
 only  a  4  paise  subsidy  is  given,  may
 I  know  from  the  Minister  whether  he
 is  going  to  enhance  this  subidy  for

 paddy?

 SHRI  BHANU  PRATAP  SINGH:
 The  fact  that  the  procurement  price
 of  paddy  has  been  increased  and  there
 will  be  no  increase  in  the  issue  price
 of  rice,  will  show  that  there  is  an  ele-
 ment  of  subsidy  in  the  distribution  of
 rice.

 We  have  also  decided  to  increase
 the  issue  price  of  wheat,  so  that  the
 element  of  subsidy  that  is  distributed
 in  wheat  is  reduced  and  the  same  in
 Tice  ig  increased,

 श्री  एस.  एम.  सोसातो  :  मैं  मंत्री  महोदय
 से  यह  जानना  जाहता  हूं  कि  क्या  एग्रीकल-

 चरल  'प्राइसिज  कभीशन  में  कृषकों  के  कोई

 प्रतिरशिधि  भी  हैं  गा  नहीं;  भगर  उसमें  ्ष्कों

 का  कोई  प्रतिनिधि  नहीं  है,  तो  कया  इस  भागमले
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 में  उनसे  भी  विचार  विमर्श  किया  गया  है  ?
 मैं  यह  भी  जानना  चाहता  हूं  कि  काश्तका  7
 को  कास्ट  प्राइस  क्या  पड़ती  है,  और  यह  जो
 8  5  रुपये  दाम  तय  किये  गये  हैं,  उस  में  और
 कास्ट  प्राइस  में  क्‍या  श्न्तर  है  ।  पिछले  साल
 तीन  रुपये  का  डिफरेंस  रखा  गया  था  1  वह
 डिफरेंस  इस  बार  क्‍यों  नहीं  रखा  गया  है  ?

 क्या  सरकार  के  विचार  में  8  5  रुपये  के  दाम

 काश्तकारों  के  लिए  रीम्युनरेटिव  हैं  ?

 श्री  भास  प्रताप  सिह  :  एग्रीकल्चरल  प्राइ-
 सिज  कमीशन  में  किसानों  के  प्रतिनिधि  के  रूप
 में  एक  सदस्य  हैं  ।

 एक  मानसीय  सदस्य  :  कोन  हैं  ?

 श्री  भानु  प्रताप  सिह  :  चौ०  रणधीर

 सिह  |

 जहां  तक  कास्ट  श्राफ  प्रडक्शन  का  सवाल  है,
 मैं  कहना  चाहता  हूं  कि  वहं  बहुत  बैरिएबल  है  1

 सारे  देश  से  जो  कुछ  भी  श्रांकड़े  श्राये  हैं,  उनको

 देखते  हुए  यह  कीमत  मुकरंर  की  गई  है  nl  कास्ट

 आफ  प्रोडक्शन  कहीं  दहुत  को  है  श्रौर  कहीं
 ज्यादा  &  |

 SHRI  P.  RAJAGOPAL  NAIDU:
 How  many  members  are  in  the  Agri-
 cultural  Prices  Commission?  How
 many  farmers  are  there  except  Shri
 Randhir  Singh?  I  want  to  know  whe-
 ther  the  Minister  considers  the  issue
 price  of  paddy  as  remunerative?

 SHRI  BHANU  PRATAP  SINGH:
 There  is  only  one  representative  of
 farmers.  65  for  its  being  remunera-
 tive,  this  is  the  view  of  the  Govern-
 ment  that  Rs.  85/-  per  quintal  is  a  re-
 munerative  price.

 चोधरी  बलेदीर  सिंह  :  क्‍या  मंत्री  महोदय
 के  नोटिस  में  यह  बात  आई  रहै  दि  रारबार

 ने  जो  प्राइस  मुकरंर  की  है,  उससे  बढत  कम  एश
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 पर  झाढतियों  ने  मंडियों  में  पेडी  खरीदी  है  शौर

 मवनंमेंट  एजेन्सीज  वक्‍त  पर  उनकी  मदद  के

 लिए  नहीं  भ्रा  रही  हैं

 शी  भानु  प्रताप  सिह  :  मैं  इस  विषय  में

 स्वयं  चिन्तित  हूं,  क्योंकि  खरंदारी  की  व्यवस्था

 वास्तव  में  राज्य  रूरकारों  को  करनी  हती  है

 कभी  कभी  वे  इसकी  पूरी  व्यवस्था  नहीं

 कर  पाती  हैं।  परन्तु  मैं  माननीय  सदस्यों  से

 निवेदन  करना  चाहता  हूं  कि  यदि  बे  कहीं  की

 कोई  विशेष  शिकायत  लिख  कर  भेजेंगे,  तो

 हम  उसके  बारे  में  व्यवस्था  करेंगे

 SHRI  BALWANT  SIGNH  RAM-
 OOWALIA:  Sir,  according  to  reports,
 it  is  alleged  that  though  the  price  of
 paddy  was  increased  by  Rs.  9/-  by  the
 Government,  more  than  seventy  per
 cent  of  it  was  purchased  by  the
 F.  C.  I.  But  the  paddy  in  the  mandis
 at  Punjab  and  Haryana  were  purcha-
 seq  at  Rs.  80/-  only,

 Does  the  Minister  know  that  the  in-
 nocent  peasantry  has  undergone  a  loss
 of  Rs.  0  crores  due  to  the  discretio-
 nary  powers  of  the  Purchasing  Ins-
 pectors  and  the  quality  Inspectors  of
 the  F.  C.  I.  Will  the  Government  con-
 duct  an  inquiry  into  it?

 SHRI  BHANU  PRATAP  SINGH:
 We  will  conduct  an  inquiry  on  receipt
 of  a  specific  complaint.

 Reorientation  of  Vocational
 Education

 +
 *5.  SHRI  RAGAVALU  MOHANA-

 RANGAM:

 DR.  RAMJI  SINGH:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government  have  stu-
 died  the  notable  steps  reported  to
 have  been  taken  by  Tamil  Nadu
 towards  reorienting  vocational  edu-
 cation  so  as  to  make  it  more  mean-

 ingful:
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 (b)  if  so,  the  salient  features  there-
 of  and  the  prospects  of  all  India
 application  of  the  strategy;  and

 (c)  the  quantum  of  assistance  pro-
 posed  to  be  given  by  the  Centre  to
 Tamil  Nadu  for  the  success  of  the
 efforts  for  streamlining  vocational
 education?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-

 DER):  (a)  to  (c).  A  statement  is  laid
 on  the  Table  of  the  Sabha,

 Statement

 (a)  and  (b).  The  Government  of
 India  is  aware  that  the  State  Govern-
 ment  of  Tamil  Nadu  _  have  taken  ap-
 preciable  steps  for  introduction  of
 vocationa!  education  at  the  higher  se-
 condary  stage.  From  the  current  ac-
 ademic  session  both  academic  and  vo-
 cational  spectrums  have  been  provided
 at  the  Higher  Secondary  Stage.  The
 Committee  on  Vocational  Education,
 appointed  by  the  State  Government  in
 1976,  has  identifieq  52  vocational  sub-
 jects  covering  occupational  areas  of
 Agriculture,  Home  Science,  Commerce
 and  Business,  Engineering  and  Tech-
 nology,  Health  and  others.  The  syl-
 labi  for  these  courses  has  been  prepar-
 ed  by  the  Experts  Committees.  Some
 of  the  guide-books  for  teachers  have
 been  prepared  and  others  are  under
 preparation.  The  State  Government
 has  taken  steps  to  seek  the  collabora-
 tion  of  various  employing  agencies  for
 on-the-job  training  as  well  as  utilisa-
 tion  of  part-time  services  of  experts for  instruction.  District  level  com-
 mittees  have  been  establisheg  to  over-
 see  the  implementation  of  the  scheme.
 Under  the  vocational  spectrum  a  sti-
 dent  has  to  study  one  subject  common
 with  academic  spectrum,  one  or  two
 subjects  relating  to  the  vocation  and
 One  vocational  subject  and  two  lan-
 Suages.  The  two  languages  and  one
 subject  common  with  academic  stream
 has  been  made  compulsory  to  enable
 the  students  to  shift  to  academic
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 spectrum  with  some  Bridge  Courses,
 if  they  so  desire.  Out  of  93  higher
 secondary  schools,  vocational  courses
 have  been  introduced  in  709  schools
 and  22,639  students  have  joined  the
 vocational  spectrum  during  the  current
 year.

 The  National  Review  Committee  on
 Higher  Secondary  Education  with  spe-
 cial  reference  40  Vocationalisation  has
 recommended  three  different  models  in
 offering  of  electives—(l)  those  schools
 which  offer  only  General  Education
 Spectrum;  (ii)  those  schools  which  offer
 only  Vocationaliseq  Education
 Spectrum;  and  (iii)  those  which  offer
 both.  The  Tamil  Nadu  has  chosen  the
 third  model.  As  far  as  other  States
 are  concerned,  they  are  free  to  adapt
 the  scheme  of  vocationalisation,  keep-
 ing  in  view  the  recommendations  of
 the  Adiseshiah  Committee  and  the
 Working  Group  on  Vocationalisation.

 (c)  Under  the  centrally  sponsored
 scheme  of  vocationalization  of  higher
 secondary  education,  a  grant-in-aig  of
 Rs.  82,500/-  was  released  to  the  State
 Government  of  Tamil  Nadu  during
 1977-78  for  conduct  of  vocational  sur-
 vevs  in  six  district.  No  further  re-
 quest  from  the  State  for  grant-in-aid
 under  this  scheme  has  been  received.

 SHRI  RAGAVALU  MOHMANARAN-
 GAM,  Mr  Speaker,  Sir,  the  reply
 given  by  the  hon.  Minister  is  that  Gov-
 ernment  is  aware  that  Government  of
 Tamilnadu  have  introduced  vocation-
 al  system  of  education,

 IT  want  to  know  the  names  of  the
 other  States.  We  have  introduced  vo-
 cational  education,  especially,  after  the
 survey  by  the  National  Review  Com-
 mittee.  They  have  introduced  three
 models.  The  scheme  of  education  is  in
 regard  to  General  Education;  the  se-
 cond  is  the  vocational  education.  An-
 other  is  for  both.  I  want  to  know  the
 names  of  the  other  States  that  have
 introduced  the  vocational  system  of
 education.

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  [  would  respectfully  submit  that
 this  question  does  not  flow  from  this.
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 PROF.  P.  G.  MAVALANKAR:  I
 find  that  answer  is  only  with  regard
 to  (a)  and  (b)  parts  of  the  question.
 Part  (c)  is  completely  left  out  from
 the  statement  laid  on  the  Table.

 The  reply  relates  to  Parts  (a)  and  (b)
 only,  Part  (c)  is  completely  left  out.

 I  woulg  like  you  to  see  how  this  has

 happeried.

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  There  is  answer  to  part  (c)  of
 the  question  also.

 Sir,  as  regards  the  supplementary
 question  although  it  does  not  direct-
 ly  arise  from  the  main  question  yet
 I  will  try  to  give  some  idea.  We
 have  made  some  progress  in  Karna-
 taka.  There  has  been  preparation  of
 syllabi  and  during  the  academic  year
 1977-78,  3  institutions  were  selected
 for  introduction  of  vocational  educa-
 tion.  The  total  number  of  students
 is  1,040,  and  52  vocational  courses
 have  been  undertaken.  Similarly,
 in  Gujarat  they  have  undertaken  a
 very  fine  scheme  and  developmental
 expenditure  is  being  taken  on  the
 budget  of  various  departments  for
 whom  the  man-power  is  _  needed.
 Maharashtra  has  introduced  9  voca-
 tional  course,  and  selected  34  institu-
 tions,  They  are  conducting  surveys  in
 some  of  the  districts.  Similarly,  in
 1976-77  West  Bengal  introduced  voca-
 tional  courses  in  9  institutions  loca-
 ted  in  6  districts.  In  Delhi  17
 schools  have  opted.

 SHRI  RAGAVALU  MOHANARAN-
 GAM.  I  want  to  know  from  the  Mini-
 ster  how  much  amount  they  are  going
 to  spend  for  survey  in  remaining  dis-
 trict,  of  Madras  in  the  year  1978-79?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  Sir,  I  had  personally  visited
 Madras  and  had_  discussions  with
 han’ble  Education  Minister  there.
 Tamil  Nadu  is  doing  very  fine  work  in
 this  respect.  If  they  send  us  schemes
 for  further  survey  we  will  consider
 them  ag  favourably  ag  possible.
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 wto  राचजों  सिह  :  शिक्ष  मंत्री  जी  ने

 व्यावसायिक  शिक्षा  को  जा  विशेष  स्थान  दिया

 है  झोर  समग्र  शिक्षा  को  योजना  में  2  को

 जो  उन्होने  स्वीकार  किया  है  तो  व्यवसाय  प्रगर

 शुरू  से  नहीं  सिश्वाया  जायेगा  तो  प्ंत  के

 दो  वर्षों  में  सिखाया  जाना  क्‍या  शिक्षा  सिद्धान्त
 के  अत  सार,  वज्ञानिक  है  ?  यदि  ऐसा  नहीं  है
 तो  फिर  इस  संबंध  में  श्रलग  से  व्यावसायिक
 शिक्षा  देने  की  क्‍या  आवश्यकता  है  खासकर
 जब  कि  झाप  शिक्षा  की  एक  नथी  नांति  राष्ट्र
 के  सामने  निकट  भविध्य  में  ही  रखना  चाहते  हैं  ?

 Blo  ह. (५ (. 6  चन्द  चन्द्र :  अभी  नई  नीति  जो

 बन  रही  है  उसके  मुताबिक  पहले  से  ही  कुछ
 काम  शुरू  हो  गया  है।  उस  से  यह  पता  चलता

 है  i=

 that  socially  useful  productive  work
 in  Clauses  1-12  have  been  introduced
 to  emphasise  the  principle  that  edu-
 cational  institutions  should  be  work
 centres.  I¢  is  meant  for  everybody,
 but  when  we  come  to  upper  stage
 there  is  distinction  between  academic
 and  vocational  streams.  Instead  of
 the  earlier  0  plus  2  plus  3  now  they
 will  be  called  elementary,  secondary
 and  higher  secondary  for  a  total  of  2
 years.  This  was  decided  by  the  con-
 ference  of  Education  Ministers.

 DR.  KARAN  SINGH:  Sir,  vocatio-
 nalisation  of  education  is  a  very  im-
 portant  factor.  To  make  it  more
 meaningful  and  to  prevent  the  drift
 that  at  present  characterises  our  edu-
 cational  system,  the  hon’ble  Minister
 has  commended  the  initiative  taken  by
 the  Tamil  Nadu  Government.  I  would
 lie  to  know  what  steps  he  is  taking
 ag  Union  Education  Minister  to  see
 that  this  vocationalisation  becomes  an

 integral  part  of  the  general  education
 system  in  this  country  because  as  8
 resutt  of  the  ambiguous  attitudes  ex-

 pressed  on  the  present  system  there

 ig  utter  confusion  and  chaos  with  re-

 gard  to  0  plus  2  plus  whether  it
 is  going  to  be  modified  or  not.

 NOVEMBER  20,  978  Oral  Answers  28

 Those  who  have  school-going  child-
 ren  are  never  certain  as  to  what  ex-
 actly  is  going  to  happen  in  the  next
 year.  So,  will  the  hon.  Minister  as-
 sure  the  House  what  is  going  to  hap-
 pen  in  the  next  year?

 MR.  SPEAKER:  This  is  a  much  wid-
 er  question.  It  does  not  arise.

 DR.  KARAN  SINGH:  Will  the  hon.
 Minister  let  the  House  know  as  to  when
 the  new  educational  policy  jis  going
 to  be  announced  and  whether  voca-
 tionalisation  is  going  to  be  an  impor-
 tant  factor  of  that  policy  or  not?

 MR.  SPEAKER:  Well,  I  don’t  think
 it  arises.  No.  It  does  not  arise,  Now,
 Mr.  Tyagi.

 शो  श्रोम  प्रकादा  ह्यागी  :  भ्रध्यक्ष  महोदय
 प्रधान  मंत्री  जी कई  जगह  पर  बोले  हैं  कि  वर्तमान
 शिक्षा  पद्धति  का  पुनर्गठन  होना  बड़ा  आवश्यक

 है  और  मंत्री  जी  ने  भी  इस  बात  को  स्वीकार  किया

 हैतो  मैं  जानना  चाहता  हुंकि  ee .  .  .
 MR.  SPEAKER:  That  again  does

 not  arise.  Order,  please,

 श्री  ओम  प्रकाश  त्यागी  :  श्राप  जो  शिक्षा

 का  पुनर्मंठन  कर  रहे  हैं  उसकी  घोषणा  कब  तक

 हो  जायेगी  भर  यह  निर्णय  कब  तक  ले  लिया

 जायेगा-यह  मैं  जानना  चाहता  हूं  ।

 MR.  SPEAKER.  The  question  ig  a
 ‘imited  one,

 श्री  झोस  प्रकादा  त्यामी  :  प्रभी  उन्होंने
 यह  कहा  है।  उन्होने  एक  कमेंटी  भी  बनाई

 है  {

 MR.  SPEAKER:  No  please.  I  go  to
 the  next  Question--Question  No.  6.

 Cauvery  Issue

 *6.  SHRI  KUMARI  ANANTHAN:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state;

 (a)  the  reasons  for  the  deadlock  im
 the  recent  Cauvery  talks  between
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 the  Chief  Ministers  of  Tamil  Nadu,
 Karnataka  and  Kerala;

 (9)  whether  Tamil  Nadu  has  put
 forward  any  fresh  proposal  on  sharing
 of  Cauvery  waters;  and

 (c)  if  so,  the  nature  of  the  propo-
 sal?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  to

 (c).  A  statement  is  laid  on  the  Table
 of  the  House.

 Statement

 (a)  to  (c),  An  understanding  had
 been  reached  among  the  States  of
 Karnataka,  Kerala  and  Tamil  Nadu  in
 August  976  after  a  long  spell  of  in-
 tense  deliberations  at  technical  and
 political  levels.  The  recent  Cauvery
 talks  were  conducted  with  a  view  to
 having  this  August  976  understand-
 ing  ratified  by  the  States  so  that  it
 could  be  implemented  without  further
 delay.  As  the  talks  proceeded,  it  was
 seen  that  there  was  no  common  ground
 based  on  which  g  Satisfactory  settle-
 ment  could  be  reached.  Tamil  Nadu
 objected  to  the  understanding  on  the
 ground  that  it  was  reached  at  a  time
 when  there  was  no  popular  Govern-
 ment  in  the  State.  Tamil  Nadu  also
 wanted  that  its  ayacut  should  be  pro-
 tected  adequately  by  ensuring  certain
 releases  from  Mettur  and  not  by
 effecting  definite  savings  from  its  own
 existing  uses.

 *SHRI  KUMARI  ANANTHAN:  Mr.
 Speaker,  I  regret  to  say  that  the  hon.
 Minister’s  answer  to  the  question
 whether  the  Tamil  Nadu  Government
 hag  submitted  any  alternative  pro-
 posals  about  sharing  of  Cauvery  waters
 ig  very.  unsatisfactory.  No  details
 about  the  alternative  scheme  of  the
 Tamil  Nadu.  Government  have  also
 been  given  by  the  hon.  Minister.
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 SHRI  SURJIT  SINGH  BARNALA:
 The  Government  of  Tamil  Nadu  has
 submitted  certain  facts.  It  is  not  a
 scheme  as  such.  It  is  not  a  new
 scheme,  but  some  new  facts  have  been
 mentioned  by  the  Tamil  Nadu  Gov-
 ernment.  And  these  were  given  in
 the  form  of  a  Paper  submitted  to  the
 various  concerned  States  and  also  to
 the  Central  Government.

 *SHRI  KUMARI  ANANTHAN:  Mr.
 Speaker,  Sir,  in  Tamil  ‘Cauvery’  means
 spreading  of  ‘greenery’.  I  am  afraid
 that,  without  the  waters  of  Cauvery,
 only  desert  area  will  be  spreading.  I
 am  afraid  that  Tamil  Nadu  would  be-
 come  an  arid  zone.  I  would  like  to
 know  whether  the  Government  of
 India  have  formulated  any  time-bound
 plan  for  settling  the  Cauvery  water
 cispute.

 SHRI  SURJIT  SINGH  BARNALA:
 Mr.  Speaker,  Sir....

 MR.  SPEAKER:  It  is  a  suggestion
 for  action.

 SHRI  SURJIT  SINGH  BARNALA:
 It  is  correct  that  the  Cauvery  water
 is  needed  for  irrigating  the  arid  lands;
 but  the  Arid  land  is  there  not  only  in
 Tamil  Nadu  but  it  is  there  in  Kar-
 nataka  and  also  to  some  extent  in
 Kerala.  (Interruptions).

 MR.  SPEAKER:  He  has  understood
 it.

 SHRI  A.  BALA  PAJANOR:  The  hon.
 Member  said  that  solal  will  become
 paiai  I  think,  that,  he  has  not  under-
 stood,  People  are  very  much  enamoured
 of  our  national  languages.  And  we
 are  very  proud  that  my  sweet  Tamil
 is  being  used  in  the  Question  Hour.  I
 am  thankful  to  you,  Sir,  for  permitting
 some  of  our  Members  for  putting
 Questions  in  Tamil.  So,  I  am  grateful
 to  you.  As  a  patriot,  I  must  thank
 you  for  that.  But,  I  am  also  afraid
 that  the  hon.  Minister  has  not  undere
 stood  the  expression  of  it  and  so  he
 is  not  able  to  answer  it.

 *The  question  was  put  in  Tamil,
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 MR.  SPEAKER:  I  may  tell  you,  as
 an  exception  I  have  permitted  it,  be-
 cause  some  of  them  have  this  difficulty.
 Under  the  rules....

 SHRI  A.  BALA  PAJANOR:  You
 must  amend  the  rules,  Sir.

 MR.  SPEAKER:  Because  some  of
 them  do  not  follow,  therefore,  I  have
 made  an  exception.

 SHRI  A.  BALA  PAJANOR:  In  my
 party  six  of  them  cannot  understand.

 MR.  SPEAKER:  I  will  try  to  do  it.
 There  was  no  question  to  be  answered.
 He  has  only  made  certain  suggestions.

 Now,  Shri  Poojary.

 SHRI  KUMARI  ANANTHAN:**

 MR.  SPEAKER:  Do  not  record.

 SHRI  JANARDHANA  POOJARY:
 All  the  concerned  three  States  in  their
 efforts  for  arriving  at  a  settlement  have
 Said  that  there  is  a  stalemate.  Are  the
 Central  Government  going  to  insist
 keeping  the  976  agreement  as  the  basis
 for  settlement  and  if  it  fails,  will  the
 Government  appoint  a_  tribunal  and
 declare  these  national  waters  as  a
 national  asset?

 SHRI  SURJIT  SINGH  BARNALA:
 In  August,  1976,  an  understanding  was
 reached—it  was  not  an  agreement—
 and  my  effort  was  that  all  the  States
 should  agree  to  that  understanding
 and  it  should  come  into  the  form  of  an
 agreement.  That  is  what  I  was  try-
 ing  for.  I  held  three  meetings  for
 that  purpose,  but  unfortunately,  an
 understanding  could  not  be  finalised

 to  be  converted  into  an  agreement.
 So  far,  there  is  no  agreement  which
 can  be  executed  right  now.

 SHRI  JANARDHANA  POOJARY:
 Are  you  going  to  appoint  a  tribunal?

 SHRI  SURJIT  SINGH  BARNALA:
 We  are  trying  to  reach  an  agreement
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 between  them;  we  are  not  going  to
 appoint  any  tribunal  for  this  purpose.

 DR.  HENRY  AUSTIN:  May  I  know
 from  the  hon.  Minister,  how  long  will
 the  Government  wait  for  settling  these
 riparian  disputes?  As  is  known,  in
 Kerala,  for  instance,  there  was  an
 agreement  in  976  and  the  Chief
 Minister  and  the  team  that  accompani-
 ed  him  insisted  on  keeping  up  that
 agreement.  But  since  then,  nothing
 has  been  done.  As  you  know,  even  in
 Tamil  Nadu  and  Karnataka,  the  food
 position  is  marginal  and  in  view  of  the
 extensive  arid  lands  available  there,
 this  problem  should  have  been  solved
 earlier.  There  were  devastating  floods
 recently;  most  of  the  rivers  have  been
 in  spate  in  Kerala  and  Tamil  Nadu
 and  these  States  have  suffered  serious
 damages.  May  I  know,  what  steps  the
 Government  are  taking  to  come  to  an
 early  settlement  of  these  disputes  and
 with  regard  to  Kerala  and  the  position
 that  we  have  taken  at  the  Conference
 of  the  three  States?

 SHRI  SURJIT  SINGH  BARNALA:
 There  have  been  only  two  agreements
 earlier  regarding  Cauvery,  one  in  892
 and  the  other  in  1924.  The  924
 agreement  also  expired  after  50  years,
 i.e.  in  February,  974  and  since  then
 efforts  have  been  made  for  all  these
 States  to  reach  an  understanding  and
 agreement,  so  that  proper  utilisation
 of  water  by  all  the  States  could  be
 done.  |

 Dams  jn  Damodar,  Kangsabati  and
 Mayurakshi

 *7.  SHRI  JYOTIRMOY  BOSU:

 SHRI  KRISHNA  CHANDRA
 HALDER:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state
 whether  Government  are  considering
 the  demand  for  constructing  at  least
 four  more  dams  in  Damodar  and  two

 **Not  recorded
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 dams  in  Kangsabati  and  Mayurakshi
 in  view  of  the  recent  floods  in  West
 Bengal?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  Four  dams  have
 been  built  by  the  D.V.C.  and  investi-
 gation  for  a  dam  at  Balpahari  has  been
 taken  up.  Construction  of  a  dam  on  the
 upper  Kangsabati  has  also  been  propos-
 ed  and  the  project  report  is  under
 technical  scrutiny  of  the  Central
 Government.

 SHRI  JYOTIRMOY  BOSU:  Sir,  is
 the  hon.  Minister  aware  of  the  fact
 and  if  so,  what  action  has  he  taken
 that  the  author  of  the  ldea  of  Damodar
 Valley  Project,  Mr.  M.  L.  Woorduin
 had  visualised  eight  dams  at  Tilaiya,
 Konar,  Maithon,  Panchet,  Bokaro
 Balpahari,  Bermo  and  Aiyar  and  out
 oft  which  only  the  first  four  dams  have
 been  constructed?  The  total  capacity
 ci  the  proposed  eight  dams  could  have
 taken  care  of  one  million  cusecs  of  floog
 water.  Under  the  circumstances,  does
 the  Government  propose  to  build  the
 rest  four  dams  or  leave  that  part  of
 the  country  into  the  hands  of  nature
 and  flood  havoc?

 SHRI  SURJIT  SINGH  BARNALA:
 Originally,  for  the  Damodar  Valley
 Project,  eight  dams  were  thought  of
 and  it  was  envisaged  that  eight  dams
 should  be  constructed,  but  due  to
 Paucity  of  funds  and  concerned  States
 not  agreeing  to  that,  only  four  dams
 have  been  constructed.  As  I  mention-
 ed  in  my  answer  to  the  Question,  right
 now,  investigation  for  a  dam  at  Bal-
 pahari  is  going  on.  No  work  is  being
 done  on  any  of  the  other  3  dams.

 SHRI  JYOTIRMOY  BOSU:  I  said
 Mr.  Woorduin  had  insisted  on  8  dams.
 But  now  they  have  built  4,  and  l  is
 under  survey.  What  about  the  other  3?
 He  has  not  answered  that  part.  If  he
 answers,  I  will  be  satisfied.

 SHRI  SURJIT  SINGH  BARNALA:
 I  said  it  was  not  done  earlier  because
 १६  lack  of  funds,  and  also  because  of
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 lack  of  will  on  the  part  of  the  con-
 cerned  States.

 SHRI  JYOTIRMOY  BOSU:  Is  it
 also  not  a  fact  that  the  great  engineer
 Mr.  Woorduin  had  foreseen  the  dangers
 of  such  a  half-hearted  implementatior
 of  the  original  scheme?  Is  it  also  not
 a  fact  that  he  had  warned  that  if  a
 flood  larger  than  the  flood  for  which
 protection  is  provided,  did  occur,  the
 damage  and  loss  of  life  would  be  far:
 greater?  If  so,  what  action  has  been
 taken  on  the  same?

 SHRI  SURJIT  SINGH  BARNALA:
 In  1943,  there  had  been  a  big  flood  in
 that  area;  and  it  was  after  that,  that
 this  DVC  project  was  envisaged  and
 it  was  actually  brought  into  practice.
 He  had  visualized  earlier  that  in  00
 years,  there  might  be  a  flood  of  १
 million  cusecs.  This  year,  the  total
 inflow  into  these  dams  has  been  to  the
 tune  of  something  more  than  8  lakh
 cusecs.  It  was  a  big  flood  this  time.
 But  these  4  dams  also  were  worth  a
 80008  deal,  and  they  were  able  to  con--
 serve  some  of  the  inflows,  and  thus
 avoid  a  flood  in  the  lower  reaches.

 SHRI  CHITTA  BASU:  The  hon.
 Minister  has  been  pleased  to  mention
 that  the  8  dams  which  were  originally
 envisaged,  could  not  be  constructed
 because  of  lack  of  funds.  May  I  know
 from  the  hon.  Minister  whether
 Government  have  now  decided  to  re-
 lease  more  funds  for  flood  control
 measures?.  If  so,  in  view  of  the
 Government's  intention  to  release
 more  funds  for  flood  control  measures,
 will  Government  reconsider  the  ques-
 tion  of  constructing  the  remaining  4
 dams,  and  save  West  Bengal  from  the

 onslaught  of  floods?  (Interruptions).

 PROF.  P.  G.  MAVALANKAR:  The
 clock  has  stopped!

 MR.  SPEAKER:  No,  no.  There  is
 l  minute  more.  [  have  got  the  watch
 here.

 SHRI  CHITTA  BASU:  Will  the
 Minister  take  up  the  matter  with  the
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 concerned  States,  so  that  they  may
 also  be  agreeable  to  the  construction
 of  the  remaining  4  dams?

 SHRI  SURJIT  SINGH  BARNALA:
 lt  is  an  inter-State  river.  So,  the
 constraint  of  funds  was  not  the  only
 reason.  The  dispute  between  the

 ‘States,  ie.  their  not  having  agreed  to
 having  more  dams  was  also  one  of  the
 reasons  why  all  the  8  dams  could  not
 be  constructed.

 MR.  SPEAKER:  Mr.  Samar  Guha.
 Mr.  Chitta  Basu,  your  question  does
 not  really  arise  from  the  main  ques-
 tion.

 (Interruptions)  **

 MR.  SPEAKER:  Don’t  record.  Now,
 Mr.  Samar  Guha.

 PROF.  SAMAR  GUHA:  Is  it  a  fact
 that  Dr.  Meghnad  Saha,  at  the  time  of
 the  construction  of  this  DVC  project
 not  only  once  but  repeatedly  wrote  to
 the  Government—in  the  form  of
 memoranda  and  of  articles—and  made
 a  representation  to  Jawaharlal  Nehru
 at  that  time  that  if  this  type  of  faulty
 scheme  was  introduced—on  the  basis
 of  which  the  DVC  project  had  been
 made—it  will  create  havoc,  flood  and
 devastation,  instead  of  creating  re-
 servoirs  and  others?  Hag  the  Govern-
 ment  gone  through  the  report  of
 Meghnad  Saha,  and  on  the  basis  of
 that,  is  the  Government  going  to  make
 a  review?

 MR.  SPEAKER:  What  is  this  ques-
 ‘tion?  Anyway,  once  a  question  is  put,
 it  has  to  be  answered.  Once  I  allow  a
 question,  it  Bas  to  be  answered.

 (Interruptions)

 You  cannot  go  on  making  a  speech.

 PROF.  SAMAR  GUHA:  Whether  the
 ‘Government  igs  going  to  constitute  a
 ‘high  power  committee  to  go  into  the
 ‘construction  of  these  dams  so  as  to
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 avoid  future
 Bengal.

 flood  havoc  in  West

 SHRI  SURJIT  SINGH  BARNALA:
 The  only  thing  is  that  instead  of  8
 dams,  4  dams  were  constructed.  The
 Government  is  aware  of  the  Report
 of  the  Meghnad  Saha  Committee  also
 because  he  was  a  member  of  that
 Committee  when  all  this  was  enviSag-
 ed.  As  I  earlier  mentioned,  in  the
 beginning.  8  dams  were  envisaged  and
 4  were  constructed.

 MR.  SPEAKER:  Whether  there  is  a
 proposal  before  the  High  Power  Com-
 mission?

 SHRI  SURJIT  SINGH  BARNALA:
 There  is  no  such  proposal.

 WRITTEN  ANSWERS  TO  QUESTIONS

 Reorientation  of  Education  System

 *8.  SHRI  R.  KOLANTHAIVELU:

 SHRI  A.  BALA  PAJANOR:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 last  word  has  not  been  said  about
 reorienting  educational  system  to
 national  needs;

 (b)  if  so,  whether  Government
 have  spelt  out,  the  final  format  of
 the  reoriented  scheme;  and

 (c)  the  time  frame  by  which  the
 new  scheme  will  be  implemented?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-

 DER):  (a)  to  (c).  Based  on  the  re-
 commendations  of  the  Kothari
 Commission,  the  Government  of  India

 ‘**Not  recorded.
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 enunciated  the  National  Policy  on
 Fducation,  1968.  This  Policy  provided
 for  a  review  every  five  years  of  the
 progress  made  so  that  guide-lines
 could  be  formulated  for  future  develop-
 ment.  The  present  Government  on
 assumption  of  charge  undertook  a
 review  with  a  view  to  revising  the
 Policy.  However,  pending  the  review
 which  implied  consultation  with  the
 State  Governments  and  various  edu-
 cational  authorities,  the  Government
 announced  its  intentions  to  proceed
 with  urgent  programmes  of  reform
 which  included  spread  of  literacy
 among  the  people  and  reform  of  con-
 tents  of  education  at  all  stages.  In
 accordance  with  these  objectives,  a

 time-bound  plan  for  spreading  educa-
 tion  among  the  illiterate  adults  of  our
 country  and  universalisation  of
 elementary  education  for  the  children
 of  the  age-group  6—l4  has  been  for-
 mulated.  Action  has  also  been  taken
 to  revise  the  contents  of  education  at
 all  stages  of  education.  Meanwhile,
 consultations  have  taken  place  with
 various  educational  authorities  and  the
 State  Governments  and  Government
 have  atttempted  a  draft  National
 Policy  on  Education  which  is  now
 receiving  its  final  touches.  Govern-
 ment  hope  to  place  this  draft  Policy
 before  Parliament  soon.

 Central  Govt.  Secondary  Schools

 *9,  SHRI  RUDOLBH  RODRIGUES:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  there  is  any  scheme
 for  the  rapid  expansion  in  the  num-
 ber  of  Central  Government  Secon-

 dary  Schools;

 (b)  if  so,  the  details  thereof;  and

 (c)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULURE  (SHRIMATI
 RENUKA  DEVI  BARAKATAKI):  (a)
 to  (०).  The  Kendriya  Vidalaya
 Sangathan  (Central  Schools  Organisa-
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 tion),  an  autonomous  organisation  set
 up  by  the  Government  of  India  in  the
 Ministry  of  Education,  sets  up
 Kendriya  Vidyalayas  for  the  benefit
 of  transferable  Central  Government
 employees.  As  of  today  the  Sangathan
 is  authorised  to  set  up  only  2  Ken-
 Griya  Vidalayas  during  a  year,  besides
 Kendriya  Vidyalayas  fully  financed  by
 Public  Sector  Undertakings.  The
 present  number  of  Kendriya  Vidya-
 layas  throughout  the  country  is  265.
 There  is  a  proposal  to  increase  the
 number  of  Kendriya  Vidyalayas  to  be
 set  up  from  1979-80  onwards.

 Other  Ministries  including  Defence
 und  Railways  also  set  up  Secondary
 Schools  for  the  exclusive  benefit  of
 their  employees.

 Damage  due  to  Floods

 **i0.  SHRI  SHIV  SAMPATI  RAM:

 SHRI  PRADYUMNA  BAL:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  the  extent  of  damage  to  crops,
 livestock  and  human  lives  caused  in
 each  State  quring  the  recent  floods;

 (b)  the  monetary  and  other  assis-
 tance  sought  from  the  Centre  by  each

 State  ang  the  extent  of  assistance

 provided  by  the  Centre  to  each  State;
 and

 (c)  whether  the  assistance  so  far

 provided  to  each  State  is  considered
 sufficient  and  if  not,  the  further
 assistance  proposed  to  be  provided
 to  each  State?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  The  extent  of

 damage  to  crops,  livestock  and  human
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 lives  caused  due  to  the  recent  floods,  as
 reported  by  the  State  Govts.  on  the
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 basis  of  their  preliminary  assessment,
 is  indicated  below:

 State  Crop:ed  area  Livestock  Human  lives
 affected  lost  inst.

 (Lakh  hects)

 os  Andhra  Pradesh

 2.  Assam

 g.  Bihar

 4  Gujarat

 5.  Haryana

 6.  Himachal  Pradesh

 7.  Jammu  &  Kashmir

 8.  Kerala

 g.  Madhya  Pradesh

 i0.  Orissa

 tr.  Punjab

 i2.  Rajasthan

 i3.  Uttar  Pradesh

 rq.  West  Bengal

 t5.  Delhi

 .92  1,465,  52

 0.I9  5  2

 9-36  466  Co

 2.56  ‘Bl  65

 4-87  2,027  32

 0.87  766  me

 N.R.  N.R.  N.  R

 1.06  58  €o

 N.R.  6०4  24

 3.27  272  oI

 0.48  35  10:

 6.58  842  75

 37-92  75392  7५५

 3.28  2,01.345,  toy

 NLR.  66  "7

 (b)  On  receipt  of  requests  from  the
 Stafe  Governments  for  Central
 assistance  for  meeting  the  additional
 expenditure  necessitated  by  floods,
 Central  Teams  were  deputed  to  the

 tance.  On  the  basis  of  the  recommen-
 cations  of  the  Central  Teams  and  the
 High  Level  Committee  on  Relief,  the
 Sollowing  quantum  of  advance  Plan
 assistance  and  foodgrains,  as  grant,

 affected  States  to  make  an  assessment  for  distribution  as  gratuitous  relief
 ef  the  situation  and  the  requirements  has  been  allocated  to  the  affected
 of  the  States  for  advance  Plan  assis-  States:

 State  Advance  Plan  Focdgrains  (MTs
 assistance  Wheat  Rice

 (Rs.  crores)

 I  2  3  4

 Ln  Bihar  .  44-92  40,000

 2.  Harvana  १5.१०  2,500

 Himacha!  Pradesh  6.99  2,000

 eo  Jammu  &  Kashmir  0.26  277

 Punjab  6°75  8,000
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 I  2  3  4

 6.  Rajasthan  9.58  7,000
 Uttar  Pradesh  54.22  50,000

 8.  West  Bengal  88  .93  50,000  45.0c0-+

 दि  Deihi

 500  tmasoor
 dal

 A  provision  of  2,000
 Rs.  3.00  cro-
 res  has  been
 made  by  the
 Min.  of  Home
 Affairs,  for
 meeting  —  the
 situation  caused
 by  fleeds.

 The  question  of  providing  advance
 Plan  assistance/foodgrains  to  the  re-
 maining  flood  affected  States  is  under
 consideration.

 (c)  Prior  to  ‘1-4-1974,  the  Central
 Government  used  to  give  relief  grants
 to  the  States  affected  by  natural
 calamities  in  addition  to  the  margin
 money  which  was  available  to  the
 State  Governments.  On  the  _  accep-
 tance  of  recommendations  of  the
 Sixth  Finance  Commission  by  the
 Government,  the  margin  money  avail-
 able  to  the  State  Governments  was
 increased  and  Central  grant  for
 relief  owas  replaced  by  advance
 Plan  assistance  to  be  determined  on
 the  basis  of  recommendations  of  the
 Central  Teams  and  a  High  Level
 Committee  under  the  Chairmanship
 of  the  Member,  Planning  Commission.
 Thus  relief  operations  are  entirely
 Now  within  the  purview  of  the  State
 Governments.  However,  from  977
 onwards,  the  Central  Government  in
 addition  to  advance  Plan  assistance
 has  been  giving  foodgrains  free  of  cost
 for  relief  operations  to  the  State  Gov-
 ernments,  Since  advance  Plan  assist-
 ance  and  free  foodgrains  are  made
 available  to  the  State  Governments  on
 the  recommendations  of  the  Central
 Teams  who  make  an  on-the-spot  assess-
 ment  after  detailed  discussions  with  the
 Officers  of  the  State  Governments  and
 keeping  in  view  the  overall  finanetal
 nosition  and  organisational  capability

 of  the  States,  the  quantum  of  Central
 assistance  can  generally  be  presumed
 {o  be  reasonably  adequate.  The
 position  is  kept  continuously  under
 review  and  care  is  taken  to  ensure  that
 the  affected  population  in  no  State
 goes  without  adequate  relief  and  re-
 habilitation.

 Suicide  by  Govt.  Schoo)  Teacher  in
 Delhi

 *ll,  SHRI  M.  RAM  GOPAL
 REDDY:  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  a_  teacher  of  Govern-
 ment  School  in  Delhi  committed
 suicide  during  October,  1978;

 (b)  if  so,  whether  Government  have
 ascertained  the  circumstances  that
 compelled  him  to  end  his  life;  and

 (c)  if  so,  what  action  Government
 have  taken  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI-
 MATI  RENUKA  DEVI  BARAK.!-
 TAKI):  (a)  to  (c).  According  to  the  in-
 formation  made  available  by  the  Delhi
 Administration,  a  teacher  of  the  Gov-
 ernment  School  in  Delhi  committed
 suicide  during  September,  1978.  He  cid
 not  leave  behind  any  suicide  note  nor
 could  he  make  any  dying  declaration.
 Therefore,  the  precise  cause  for  the
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 Suicide  obviously  cannot  be  established
 beyond  doubt.  However,  investiga-
 tion  of  the  case  by  the  police  authori-
 ties  has  revealed  that  the  teacher  was
 suffering  from  some  mental  disease  for
 the  last  eight  months  and  was  getting
 treatment  at  the  All  India  Institute  of
 Medical  Sciences,  New  Delhi.  The  wife
 of  the  deceased  stated  during  the  in-
 vestigation  that  her  husband,  on  re-
 ceipt  of  his  transfer  order  to  a  rural
 school  at  village  Singhu.  looked
 weary  and  worried.  On  27th  Septem-
 rer,  978  at  about  9.5  A.M..  she  noticed
 something  burning  in  the  room  of
 upper  floor  and  then  discovered  that
 her  husband  had  set  himself  on  fire.
 The  deceased  succumbed  to  burn
 injuries  on  the  same  day.

 No  action  is  considered  necessary
 in  the  matter  because  transfer  of  a
 Government  servant  including  a
 teacher  during  the  course  of  his  service
 career  could  not  be  an  occasion  for
 committing  suicide.  It  was  open  to
 the  deceased  to  file  a  representation
 for  review  of  his  transfer  order  on
 medical  grounds  as  has  been  done  in
 similar  circumstances  by  a  good  num-
 ber  of  teachers.

 Repairs  of  ancient  Buddhist  Temples

 *12,  SHRIMATI  PARVATI  DEVI:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  recent
 floods  had  caused  severe  damages  to
 the  “Gomphas  and  Maths”  in  Ladakh
 (Jammu  and  Kashmir  State);

 (b)  whether  Government  propose
 to  help  undertake  repairg  of  these
 ancient  Buddhist  temples;  and

 (c)  if  80,  the  details  thereof?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER):
 (a)  No,  Sir.  However  some  damage
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 has  been  caused  to  some  of  the  Gom-
 phas  by  the  unprecedented  rains.

 (b)  and  (c).  Yes.  The  Survey  is
 undertaking  measures  for  the  preser-
 vation  of  Gomphas  which  are  proposed
 to  be  protected  as  monument  of  na-
 tional  importance.  The  measures  in-
 clude  items  like  changing  rotten
 wooden  members,  stabilising  damaged
 walls,  making  the  roof  of  monuments
 watertight.

 Financial  Assistance  for  Oriental
 Manuscript  Library  Trivandrum

 *]3.  SHRI  GEORGE  MATHEW:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  the  Union  Government
 have  received  a  proposal]  from  the
 Keraha  Government  for  financial  assist_
 ance  to  the  tune  of  Rs.  13-25,  lakhs
 for  the  construction  of  buildings  for
 the  Oriental  Manuscript  Library  at
 Trivandrum;  and

 (b)  since  there  has  been  no  response
 from  the  Ministry  of  Education  after
 27th  April,  ‘1973,  when  will  the  assist-
 ance  be  granted?

 THE  MINISTER  OF  AGRICULTURE
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER):
 (a)  and  (b).  A  proposal  for  financial
 assistance  to  the  tune  of  Rs.  3.25  lakhs
 —Rs.  0.25  lakhs  for  the  construction
 of  the  building  of  the  Oriental  Manu-
 script  Library  of  the  University  of
 Kerala  and  Rs.  3  lakhs  for  a  Micro-
 film  Unit  was  received  from  the  Gov-
 ernment  of  Kerala  in  August,  1977.
 The  proposal  was  referred  to  the  UGC
 as  the  Commission  is  the  authority
 established  by  Government  for  assist-
 ing  Universities.  The  UGC  on  _  the
 recommendations  of  the  Visiting  Com-
 mittee  appointed  by  them  has  approv-
 ed  non-recurring  assistance  to  the
 Library  of  Rs.  50,000  for  equipment
 and  Rs.  |  lakh  for  Surveys  and  air-
 conditioning.  A  grant  of  Rs.  50,000
 has  so  far  been  released.
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 Effect  of  Floods  on  Agricultural
 Production

 "14,  SHRI  M.  Vz.  CHANDRA-
 SHEKHARA  MURTHY:

 SHRI  SAMAR  MUKHERJEE:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  due  to  recent  floods
 much  of  land  has  become  unfit  for
 agricultural  produce  for  some  years
 in  various  States;

 (b)  whether  this  loss  of  agricultural
 crops  has  affected  our  food  position,
 and  if  so,  to  what  extent  anq  what
 steps  are  being  taken  to  meet  the
 situation  and  also  help  the  affected
 States;  and

 (c)  whether  Government  have  ap-
 pointed  a  committee  to  see  the  effects
 of  floods  and  how  to  help  and  prevent
 the  floodg  in  the  country  ang  if  so,
 the  details  thereof?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  According
 to  the  reports  received  so  far  from
 the  States,  due  to  recent  doods,  about
 92.35  lakhs  hectares  of  |  cropped  area
 have  been  adversely  affected.  Twenty
 thousand  acres  have  been  sand-cast

 in  West  Bengal.  The  precise  area  in
 cther  States  that  may  have  been  ren-
 dered  unfit  for  agriculture  can  only
 be  known  after  the  full  assessment  of
 the  floog  damage  is  available.

 (b)  The  loss  of  agricultural  crops
 has  affected  the  food  position  only  in
 the  flood  affected  areas  whereas  for
 the  country  as  a  whole,  the  overall  food
 Eroduction  and  supply  _  situation  is
 quite  good.  The  exact  impact  of  this
 loss  on  the  food  position  in  the  affect-
 ed  areas  cannot  be  readily  assessed.
 However,  because  of  the  comfortable
 buffer  stock  of  foodgrains,  sizable  as-
 sistance  has  been  given  to  the  State
 Governments  by  way  of  gratuitous  re-
 lief  to  flood  victims  and  also  for
 Cperating  the  Food  for  Work  Program-
 2962  LS—4.
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 me.  In  the  flood  affected  States,  Rabi
 operations  are  being  intensified  to
 recoup  part  of  the  flood  damage.

 (c)  A  Working  Group  consisting  of
 the  concerned  departments  at  the
 Centre  and  the  States  has  been  set  up
 to  prepare  an  outline  of  integrated
 project  and  plan  of  action  for  control-
 iing  and  mitigating  the  effects  of  floods
 in  the  Indo-Gangatic  Basin.  The  ap-
 proach  of  the  Working  Group  is  to  in-
 tegrate  priority  schemes  of  engineer-
 ing  work  downstream  with  the  schemes
 of  watershed  management  including
 afforestation  and  soil  conservation  in
 the  catchments  of  the  flood-prone
 rivers  and  tributaries  on  a  selective
 basis  so  that  there  is  noticeable  mitiga-
 tion  of  flood  disaster  within  a  period  of
 ‘3--7  years.  The  Working  Group  has
 becn  working  in  close  association  with
 the  State  Governments.  The  Working
 Group  would  finalise  :ts  report  shortly.

 Parity  in  Procurement  prices  for
 Paddy  and  Wheat

 *l5.  SHRI  K.  MAYATHEVAR:
 SHRI  VENUGOPAL  GOUNDER:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 of  the  growing  force  of  opinion  of
 various  State  Governments  for  parity
 in  the  procurement  prices  for  paddy
 and  wheat;

 (b)  the  reasons  why  the  prices  for
 paddy  continue  to  be  pegged  down  to
 lower  level  despite  the  costs  of  pro-
 duction  being  more  or  less  the  same
 for  both  the  foodgrains;  and

 (c)  the  steps  proposed  by  Govern-
 ment  to  bring  about  parity?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  Government
 are  aware  of  tne  views  of  some  States



 47  Written  Answers

 that  there  should  be  parity  in  the  pro-
 curement  prices  of  paddy  and  wheat.

 (b)  and  (c).  The  cost  of  production
 for  both,  paddy  and  wheat,  varies  from
 State  to  State  and  within  a  State  irom
 region  to  region,  and  even  from  culti-
 vator  to  cultivator.  The  procurement
 prices  are  fixed,  every  year,  after  con-

 sidering  the  recommendatious  of  the

 Agvicultural  Prices  Commission  and  the
 views  of  the  State  Governments.  The

 procurement  price  of  paddy  which  was
 Rs.  56/-  per  quintal  in  1969-70  has

 gradually  increased  to  be  Rs.  85/-  per
 quintal  in  1978-79,  (i.e.  an  increase  of
 about  52  per  cent)  as  against  the  pro-
 curement  price  of  wheat  which  has  in-
 creased  by  48  per  cent  only  from
 Rs.  76/-  in  1969-70  to  Rs.  22.50  in
 ‘1978-79,

 Reported  floods  in  West  Bengal  due
 to  unprecedented  release  of  water  by

 D.  V.  C.  Dams

 *i6.  SHRI  SAUGATA  ROY:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  newspaper  reports  to  the
 effect  that  a  large  part  of  the  floods
 in  West  Bengal  were  caused  by  un-
 precedented  release  of  water  by  the
 D.V.C.  dams  without  timely  warning:

 (b)  if  so,  whether  the  truth  of  these
 reports  has  been  investigated;  and

 (c)  what  steps  the  Government  is
 uc  Voayyie

 contemplating  to  prevent  such  foo,

 caused  by  the  release  of  DV.C.  waters”

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJiT  SINGH  BARNALA):  (a)  and
 (b).  Yes,  Sir.

 D.V.C.  dams  have  been  built  with
 flood  control  as  one  of  their  objec-
 tives.  Taese  dams  have  been  instru-
 mental  in  moderating  the  incoming
 floods  for  the  purposes  of  flood  con-
 trol.  This  year  the  incoming  floods
 were  moderated  very  considerably  by
 judicious  operation  of  the  D.V.C.  re-
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 servoirs.  The  operation  of  the  reser-
 voirs  is  being  carried  out  by  the  D.V.C.
 authorities  in  accordance  with  the  di-
 rections  of  the  Reservoir  Regulation
 Committee  having  representatives  of
 the  Central  Government  and  Bihar
 and  West  Bengal  Governments  there-
 on.  West  Bengal  Government  was
 supplied  information  periodically  re-
 garding  the  operation  of  the  D.V.C.
 reservoirs.  In  absence  of  D.V.C.  re-
 servoirs  the  damage  could  have  been
 several  fold.  The  reports,  therefore,
 appear  to  draw  incorrect  conclusion.

 The  extensive  damage  this  vear  is
 largely  due  to  unprecedented  heavy
 widespread  rainfall  below  the  D.V.C.
 and  other  areas,

 (c)  Available  storage  capacity  of
 Panchet  and  Maithon  reservoirs  is  pro-
 posed  to  be  increased  in  accordance
 with  the  understanding  recently  reach-
 ed  between  the  Governments  of  West
 Bengal  and  Bihar.  Action  has  already
 been  initiated  for  land  acquisition.
 This  would  help  in  additional  flood
 moderation  thereby  reducing  flood
 damages  further.

 Incentives  for  New  Sugar  Factories

 “17,  SHRI  K.  A.  RAJAN:  Will)  the
 Minister  of  AGRICULTURE  AND  ]R-
 RIGATION  be  pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  g  revised  scheme  of  incentives
 for  the  new  sugar  factories;  ang

 (b)  if  so,  the  details  thereof?

 THE  M'NISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  Yes,  Sir,

 (b)  An  inter-Ministerial  Group  con-
 sisting  of  representatives  of  the  Min-
 istry  of  Finance,  Department  of  Food,
 Planning  Commission,  Bureau  of  In-
 dustrial  Costs  ang  Prices,  Industrial
 Development  Bank  of  India,  Industria)
 Finance  Corporation  of  India  has  been
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 constituted  to  review  and  revise  the
 schene  for  grant  of  incentives  to  new
 sugar  factories  and  expansion  projects
 establised  at  high  costs  in  the  light  of
 changed  conditions.  The  report  of  the
 Group  is  expected  soon.

 दिल्‍ली  विश्वविद्यालय  के  केन्द्रीय  कार्यालय

 से  फायलों  का  गुम  होना

 *18.  श्री  राजनारायण  :  कया  शिक्षा,

 समाज  कल्याण  श्रौर  संस्कृति  मंत्री  यह  बताने

 की  ठप  करेंगे  कि  :

 (क)  क्या  सरकार  का  पता  है  कि

 दिल्ली  विश्वविद्यालय  क॑ः  सैकड़ों  फाइलें

 इपके  केन्द्रीय  कार्यालथ  से  गुम  ह  गई  हैं;

 ओर

 (ख)  यदि  हां,  तो  इस  मामले  के पीछे

 क्या  रहस्य  है  ?

 दिक्षा,  समाज  कल्याण  तथा  संस्ठ्रति

 मंत्री  (Slo  प्रताप  चन्द्र  चन्द्र)  (क)  दिल्ली

 विश्वविद्यालय  द्वारा  भेजी  गई  सूचना  के

 अनुसार  यह  र्द्क  नहीं  है।

 (ख)  प्रश्  नहीं  उठत,  |

 Tiliteracy  in  Ruraj  Areas

 eyg)  SHRIMATI  AHILYA  P.  RANG-
 NEKAR:  Will  the  Minister  of  EDU-
 CATLON,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  altention  of  Govern-
 ment  has  been  drawn  to  the  survey
 carried  out  by  Birla  Institute  of  Scien-
 tifie  Research  which  revealed  that  in
 most  of  the  villages  in  the  so-called
 advanced  States  like  Punjab,  Maha-
 rashtra  and  West  Bengal  the  rate  of
 illiteracy  ranges  from  69  per  cent  in
 West  Bengal  to  48  per  cent  in  Punjab,
 even  after  30  years  of  independence,

 (b)  if  so,  the  reaction  of  the  Gov-
 ernment  thereto;  and
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 (c)  what  is  the  percentage  of  Plan
 allocation  left  for  education  out  of  the
 total  budget  expenditure?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (९)  For  the  Sixth  Plan  978—83,
 the  percentage  of  allocation  for  Edu-
 cation  to  the  total  public  sector  out~
 lay  of  the  Plan  is  2.88.

 हिन्दी  के  प्रयोग  को  प्रोत्साहन  देने  के  लिए
 महाराष्ट्र  को  सहायता

 *20.  श्री  बी०  जी०  डांड  :  क्‍या
 शिक्षा,  समाज  कल्याण  और  संस्भति  मंत्री

 यह  बताने  की  कृपा  बरेंगे  कि  :

 (क)  क्‍या  हिन्दी  के  उत्तरांत्तर
 प्रयोग  को  प्रो. हुम  देने  के  प्रयोज्न  से
 केन्द्रीय  सरकार  का  विचार  इस  कार्य  के  लिए

 महाराष्ट्र  राज्य  स्वर  को  रुहायता  देने

 का  है;  श्रौर

 (ख)  यदि  हां,  तो  क्या  राजकीय
 प्रपत्नों  श्रादि  को  अंग्रेज:  के  साथ-साथ  हिन्दी
 में  भी  मुद्रित  कने  के  लिए  व्यवस्था  की

 जा  रह  है?

 शिक्षा,  समाज  कल्याण  तथा  ल्संस ति तति
 मंत्रालय  में  राज्य  मंत्रो  (श्रीमती  रेणुका
 देवी  बरकटकी  )  :  5)  ज॑,  नहीं  ।

 (ख)  :  90;  नहीं  उठता  ;

 Physical  Survey  of  Unauthorised
 Colonies  in  Delhi

 i.  SHRI  5.  G.  MURUGATYAN:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  whether  physicalh  survey  and
 also  economic  survey  of  unauthorised
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 colonies  in  Laxmi  Nagar,  Shakarpur
 and  Pandav  Nagar  has  been  complet-
 ed;

 (b)  if  so,  whether  iay-out  plan  of
 these  colonies  is  under  preparation
 and  when  it  will  be  ready;

 (c)  whether  it  igs  a  fact  that  new
 construction  in  Laxmi  Nagar  in  plot
 04-D  of  M.  Block  has  started  block-
 ing  linking  roads  etc.;  and

 (d)  if  so,  the  details?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT)  :  (a)  Yes,  Sir.

 (bo)  Yes,  Sir,  the  Delhi  Development
 Authority  has  reported  that  these
 would  be  completeg  in  six  months.

 (c)  and  (d).  No,  Sir.  Now  new  con-
 struction  has  been  raiseg  on  this  plot.

 Unauthorised  Structures  in  Delhi

 2.  SHRI  R.  V.  SWAMINATHAN  :
 SHRI  RAMACHANDRAN  KA-

 DANNAPPALLI  :

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Union  Government  nad  taken  a  deci-
 sion  that  unauthorised  —  structures
 which  came  up  in  Delhi  after  March,
 3277  will  be  pulled  down;

 (b)  if  so,  whether  unauthorised
 structures  were  allowed  by  the  Gov-
 ernment  in  the  Lajpat  Nagar  area
 near  Kashmir  Bhavan  in  Amar
 Colony;  and

 (c)  whether  inspite  of  representa-
 tions  made  to  the  authorities  concern-
 ed  the  unauthorised  shops  have  not
 been  pulled  down  by  the  Government?
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 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  The  Government  has
 taken  a  decision  to  regularise  the  resi-
 dential  structures  which  came  up  in
 Delhi  upto  30th  June,  1977.  The  exten-
 sion  upto  30-6-77  does  not  apply  to
 Commercial  structures  for  which  the
 date  remains  16-2-77,  88  per  Govern-
 ment’s  orders  of  the  same  date.

 (b)  No,  Sir.

 (c)  No  unauthorised  shop  was  found
 to  have  been  constructed  in  Amar
 Colony  near  Kashmir  Bhavan  after  the
 material  date.

 Nationalisation  of  Sugar  Industry

 3.  SHRI  AMAR  SINGH  RATHAWA:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  there  is  any  fresh  pro-
 posa]  under  the  consideration  of  Gov-
 ernment  to  nationalise  Sugar  Industry
 in  the  country  to  safeguard  interests  Of
 farmers;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  ang.  (b).
 There  is  no  fresh  proposal  under  the
 consideration  of  the  Government  to
 nationalise  sugar  industry.  However,
 in  order  to  ensure  that  sugar  facto-
 ries  start  crushing  operations  in  time
 and  make  prompt  payment  of  cane
 dues  to  the  farmers  an  Ordinance  pro-
 viding  for  the  takeover  of  Manage-
 ment  of  such  erring  sugar  factories
 has  been  promulgated.  It  has  not  been
 felt  by  the  Government  that  Natio-
 nalisation  of  the  sugar  industry  with-
 out  reference  to  the  performance  of
 individual  units,  is  either  necessary
 or  is  a  necessary  commitment  to  en-
 sure  that  the  farmers’  interests  are
 protected.
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 qo  पी०  सिहु  विदवविद्यालय  को

 झनुदान

 श्री  हुरुम  चहुन्‍्द  कछराय  :  क्‍या  दिक्षा,

 समाज.  कल्याण  और  संस्कृति

 मंत्री  मध्य  प्रदेश  में  विश्वविद्यालव

 के  लिए  प्रनुदान  के  बारे  में  i0  श्र्नैल,

 978  के  तारांकित  प्रश्न  सं०  672  के

 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  ए०  पी०  सिह  विश्वावद्यालय

 द्वापव  'पतृदान  के  रूप  में  कितनी  धनराशि

 मांगी  गई  है  और  वर्ष  975  से  978

 तक  उस  का  वर्ष  बारब्यौरा  क्‍या  है  ;

 (ख)  क्या  विभिन्न  वर्षों  में  सरकार

 हाट  दिया  गया  अनुदान  अपर्याप्त  नहीं
 > 2,  ,

 (ग)  यदि  हां,  तो  क्या  सरकार  का

 भविष्य  में  अनदान  में  वृद्धि  करने  का

 विचार  है,  और

 (घ)  दी  जाने  वाली  धनराशि  किन

 प्मदों  पर  खचं  की  जाती  है

 दिका,  समाज  कल्याण  श्रौर  संस्कृति
 मंत्री  (डा०  प्रताप  चन्द्र  चन्द्र):  (क)

 से  (घ)  :  विश्वविद्यालय  अनुदान  आयोग

 किसी  विश्वविद्यालय  का  उसकी  वार्षिक

 आवश्यकताओं  के  आधार  पर  विकास

 अनदान  स्वीकृत  नहीं  रकरता  है । शरत:
 चषे  1975-76  से  1977-78  तक  की

 मांगों  की  उन्हें  स्वीकृत  वास्तविक  श्रतुद्ानों
 से  ठुलना  करने  अथवा  उस  ऑ्राधार  पर  विकास

 अनुरान  बढ़ाने  का  प्रश्न  ही  नहीं  उठता  ।

 ग्रायोग  द्वारा  अपनाई  जा  रही  प्रक्रिया
 के  प्रनुसार  किसी  विश्वविद्यालय  विशेष

 की  कुल  विकास  आवश्यकताएं  5-दर्षीय

 योजना  भ्रवधि  के  लिए  एक  विजिटिंग

 कमेटी  द्वारा,  जो  सम्बन्धित  विश्वविद्य।लय

 द्वारा  प्रस्तावित  कार्यक्रमों  की  सर्माक्षा
 करती  है,  की  गई  सिफारिशों  के  श्राध।र  पर

 निर्धारित  की  जाती  है।  पांचवीं  योजना
 श्रवधि  के  दौरान  ए०  पी०  सिंह  विश्वविद्यालय
 के  लिए  शयोग  द्वारा  अनुमोदित  विकास

 श्रनुदान  निम्नलिखित  है  :--

 व्यय  कौ  मद्दे  अनुमानित  लागत

 (रुपये  लाखों  में)

 l.  उपस्मर  2.00

 2.  पुस्तक  .00

 3.  भवन  23.50

 4.  प्रन्य

 विजिटिंग  संकाय  00.50

 5.  स्टाफ  08  32

 6.  जूनियर

 अनुपंधान.  शिक्षावत्तियां.  400/-
 प्रतिमास  के  हिसाब  से  --०

 आयोग  द्वारा  अनुदान  बस्तुतः  अनु-
 मोदित  श्रावंटन  के  विरुद्ध  स्वीकृत  किए
 जाते  हैं,  जो  विभिन्न  मदों  पर  खर्च  की  प्रगति

 तथा  किसी  वर्ष  विशेष  के  दौरान  अनुमोदित
 व्यय  निर्भर  करता  है

 उपरोक्त  विकास  पअ्नुदानों  के  अलावा

 श्रायोग,  विश्वविद्यालयों  को  छात्र  सुविधझरों,
 प्रकाशनों  तथा  आयोग  द्वारा  निर्धार्िति

 नियमों  के  अनुसार  अनिदिष्ट  श्रनुदानों  के

 रूप  में  भी  सहायता  देता  है।
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 whet  फसल  के  लिए  उर्वरक  और

 बोखों  की  सप्लाई

 5.  श्री  आनेदवर  प्रसाद  झादव  :  क्‍या

 ६... ड  और  सिचाई  मत्रा  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्या  केन्द्रीय  सरकार  का  वर्ष

 978  में बाढ़ से  प्रभावित  राज्यों  को

 रबी  पभ्रभियान  के  लिए  उवंरक  और  बीजों

 की  सप्लाई  करने  का  प्रस्ताव  है;  श्रौर

 (ख)  यदि  हां,  ता  उन  राज्यों  के

 नाम  क्या  हैं  और  उन्हें  उपयुक्त  समय  पर

 कितनी  मात्रा  में  'उ्णक  और  वीज  उपलब्ध

 कराए
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 कुच  औौर  सिलाई  मंत्री  भी  शुरजीत

 (क)  जी  हां।

 (ख)  उ्ंरक

 प्रत्येक  राज्य/संघ  राज्य  क्षेत्र  की

 उर्वरकों  की  आ्रावश्यकताओं  का  प्रनुमान
 प्रयेक  फल  मौसम  के  शुरू  होने  से  काफी

 पहले  लगाया  जाता  है  तथा  देशी  उपादन

 जौर  केन्द्रीय  उर्वरक  पूल  से  नियतन  किया

 जाता  है  ।  उबरकों  की  आवश्यकताश्रों

 इन  ब.नों  क्षतों  से  पूर्णतः  पूरी  की  जात  हैंअं.र

 निर्यामत  रूप  से  सप्लाई  की  जाती  है

 अ्रभूतपुवं॑  बाढ़ों  से  पश्चिम  बंगाझ,  बिहार

 तथा  उत्तर  प्रदेश  राज्य  प्रभावित  हुए

 हैं।  रबी  978-79  के  लिए  इन  राज्यों

 के  भम्बन्ध  में  उरबेरकों  को  निब्ल  आाव-

 श्यकताओं  के  ऑनुमान  तथा  सप्ल।ई  के  लिए

 की  गई  व्यवस्था  निम्नालखित  है  in

 (आंकड़े  मीटरी  टनों  में)

 राज्य  का  नाम  निधल  आदवश्यकताये

 एन  पा  का

 पश्चिम  बंगाल  02300  27500  26400

 बिहार  00i00  20900  00i6

 उत्तर  प्रदेश  496596  42645  94402

 देशी  उत्पादन  से  की  जाने  वाली  ग्रायात  से  की  जाने  बाली

 सप्लाई  सप्लाई

 एन  पी  के  एन  पी  के

 48582  20372  640  5378  728  20260

 56929  50650  2800  437l  0250  720

 2085  520]  5940  294781  9444  78462
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 शमी  तक  बाढ़  से  प्रभाधित  रांज्यों  में  से  केदल  पश्चिम  बंगाल  सच्कार  ने  37,700
 मीटरी  टन  “एन”,  2,500  मीटरी  टमर्प  शो,  अंतर  3,600R  री  टन  मे,
 की  प्रतिर्वित  मांग  की  है,  जिरुकी  सप्लाई  की  जा  रह  है।  विसी  शम्य
 राज्य  से  उर्वरकों  की  भ्रतिरिवत  मांग  (यदि  कोई:-हो)  प्रप्त हते  ही  उसे  भी

 उपयुकक्‍त  योजना  के  प्रनुसार  सामान्य  रूलोई  के  झला  एल  से  आबंटन  ब्र
 दिया  जाएगा  |

 दोज--

 ष्ट्रीय  बीज  निमिम  बाढ़  से  प्रभादित  राज्यों  के  978  के  रबी  भ्रभियान  के  छिए  निःभ-

 लिखित  मात्रा  में  बीज  सप्लाई  कर  रहा  है।

 क्रम  संच  राज्य  फस्ल  मात्रा  (विवर्टह  में  )

 laa  हे  मु  -  चना  2,000

 2.  हृश्थिणा  तदेथ  16,635

 3.  दिल्‍ली  .  -  -  गेहूं  1,000

 चना  600

 4.0  उत्तर  प्रदेश  गेहूं  2,000

 >  बिहार  .  गेहूं  30.000

 मकता  12,000
 चना  2,030

 G  पश्चिम  बंगाल  गेहूं  9,000

 मक्का  1,000
 धान  15,000

 चना  1.489

 7.  श्सम  वि  .  गेहूं  14,000

 धान  2,000

 मक्का  600

 राष्ट्रीय  बीज  निगम  ने  4,000  क्विंटल  की  सप्लाई  के  लिए  इस  मंत्र,ह्यय  से  सम्पर्क

 चने  का  बीज  पश्चिम  बंगाल  को  दिया  है  1  स्थापित  क्या  है,  उन्हें  सलाह  दी  मई  है
 इसके  अलावा,  राष्ट्रीय  बीज  निगम  ने  कि  वे  सीधे  भारतीय  खाद्य  सिगम  से  सम्पर्क

 बिहार  को  साम-सबिजञयों  के  बीज  भेजने  स्थापित  करें  ब्रौर  श्रनाज  की  शुद्धता  तथा

 के  लिए  विशेष  व्यवस्था  की  है  ।  जिन  प्रकुंरण  के  बारे  में  स्वयं  संतृष्ट  होने  के  बाद
 राज्य  सरकारों  ने गेंहूं  के  भ्रतिरिक्‍त  बीजों  भारतीय  खाद्य  निगम  के  गोदामों  में  स्वयं
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 आताज  उठा  लें,  क्योंक  राष्ट्रीय  बीज
 निनम  के  पास  प्रमाणित  बंजों  की  कमी  है।
 भारत  सरकार  के  खाद्य  विभाग  ने  उत्तर

 प्रदेश  १८कार  को बाज  के  रूप  में  प्रशोग  करने
 के  लिए,  5,00,000  विवंटल  गेहूं  उठाने

 की  प्रतुमति  देते  हेतु  भारतीय  खाद्य  मिगम

 को  स्वरीएत  जारी  कर  दी  थी  ड्ती

 प्रकार,  बिहार  के  लिए  20,000  विवंटल

 की  स्त्रोफ़ति  जारी  की  मई  थी  t  पश्चिम

 बंजाल  सकार  भो  चाहती  थी  कि  बीज

 के  रूप  में  प्रयोग कडे  के  लिए  उसे  50,000

 जव डल  गेहुं  उललब्घ  किया  जाए।  उन्हें

 सचाह  दो  गई  फितर  स्टाकों  की  विधिवत

 पहत्रान॑  करने  के  बाद  इसे  भारतीय  खाद्य

 निनम  सेलेलें।

 Working  Group  to  Study  the  Prob-
 lems  and  preservation  of  Tribal

 Culture

 6.  SHRI  GIRIDHAR  GOMANGO:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  Ministry  constitut-
 ed  a  Working  Group  to  study  the
 problems  and  preservation  of  trikal
 culture;  J

 (b)  if  so,  the  names  of  the  tribal
 communities  taken  for  the  study;

 (c)  recommendation  made  by  the
 working  group  for  the  preservation  of
 tribal  culture;  and

 (d)  steps  taken  to  implement  the
 recommendations?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER)  :  (a)  to  (d).  An  Advisory  Com-
 mittee  for  the  preservation  and  pro-
 motion  of  Tribal  and  Folk  Arts  in  the
 country  has  been  set  up  under  the
 Chairmanship  of  Education  Minister,
 which  may  make  recommendations  in
 the  matter.

 NOVEMBER  20,  978  Written  Answers  60

 जाल  ह ड  में  बाढ़  नियंत्रण  घोजनाझों
 फे  लिए  घनरादि

 7.  श्री  बवराज  :  क्‍या  क्चि  शौर

 सिचाई  मंत्री  यह  बताने  की  ष््पा  करेंगे
 कि  :

 (क)  क्‍या  यह  रुच  है  कि  चालू  वर्ष
 के  दौरान  केन्द्र  बाढ़  मियंत्रण  योजनाश्रों
 पर  28  करोड़  रुपये  खच  करेगा  ;

 (ख)  क्‍या  यह  भी  रुच  है  कि  इस  देश
 में  बाढ़  निवंत्रण  योजनाञ्रों  पर  पहले

 ही  काफी  बड़ी  धनराशि  खर्च  की  जा  चुकी
 है; श्रोर

 (मे)  यदि  हां,  तो  कुल  कितनी  धन

 राशि  खच  की  गई  है  श्रौर  उसमें  केन्द्रीय

 अनुदान  की  धनराशि  कितनी  है  ?

 कृषि  शौर  सिचाई  मंत्री  (६. | ह  सुरजोत
 सिह  बरनाला  (क)  से  (म).
 1978-79  के  चालू वर्ष  के  लिए  बाढ़

 नियंत्रण.  सेक्टर  के  श्रन्तगंत  योजना  के

 लिए  अनुमोदित  श्राबंटित  राशि  i26.  66

 करोड़  रुपये  है।  इस  बप  प्रमूतपूर्व
 वर्यापात  के  कारण  देश  के  विभिन्न  हिस्सों
 में  आई  असाधारण  बाढ़ों  के  कारण  श्रब  तक

 राज्यों  को  226.95  करोड़  रुपये  की

 अग्रिम  योजना  सहायता  श्राबंटित  की  जा  चुकी

 है  जिसमें  से  42.43  करोड़  रुपये  की

 राशि  बाढ़  नियंत्रण  कार्यो  के  लिए  है  1

 बाढ़  निवंत्रण  स्कीमों  के  लिए  व्यवस्था

 राज्यों  की  योजनाओं  के  अन्तगंत  की  जाती  है  |

 विभिन्न  योजनागत  स्कीमों  के  क्रियान्वयन

 के  लिए,  जिनमें  बाढ़  नियंत्रण  की  स्कीम

 भी  शामिल  हैं,  भारत  सरकार  राज्य

 सरकारों  को  एकमुश्त  सहायता  देती  है  ।

 954  4  राष्ट्रीय  बाढ़  नियंत्रण  योजना

 के  शुरू  किए  जाने  के  समय  से  श्रब  तक  देश

 में  बाढ़  नियंत्रण  उपोयों  पर  633  करोड़

 रुपया  व्यय  किया  जा  चुका  है



 6I  Written  Answers

 Appointments  ,nd  Confirmations  of
 S.Cs./S.Ts.  in  Regional  Stationery

 Depots

 8.  SHRI  A.  MURUGESAN  :  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  whether  the  orders  issued  by
 Department  of  Personnel  with  regard
 to  appointments  and  confirmations  in
 the  case  of  Scheduled  Castes  and
 Tribes  Employees  are  not  being  imple-
 mented  in  Regional  Stationery  De-
 pots  in  India,  especially  व  Madras  De-
 pot  and  Rosters  not  maintained;

 (b)  if  so,  why,  and  the  details
 thereof  Depot-wise;  and

 (c)  if  implemented  the  cadre-wise
 and  Depot-wise  details  from  the  qate
 of  issue  of  these  orders?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  to  (c).  The  informa-
 tion  is  being  collected  and  will  be  laid
 On  the  Table  of  the  Sabha.

 Constructional  help  by  HUDCO

 9.  SHRI  D.  AMAT:  Will  the  Minis-
 ter  of  WORKS  AND  HOUSING  AND
 SUPPLY  AND  REHABILITATION  be
 pleased  to  state:

 (a)  whether  HUDCO  (Housing  and
 Urban  Development  Corporation)  is
 helping  those  who  have  plots  in  ap-
 proved  colonies  for  construction;

 (b)  if  so,  the  nature  of  help  provid-
 ed  by  HUDCO;  and

 (c)  the  number  of  persons  who  re-
 ceived  help  from  this  Organisation
 during  the  year  1978?

 THE  MINISTER  OF  WORKS  AND
 "INUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  No,  Sir.  HUDCO  does
 not  provide  loans  to  individuals.

 (b)  and  (c).  Do  not  arise.
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 Foodgrains  damaged  in  various  States
 due  to  Floods

 10.  SHRI  JANARDHANA  POO-
 JARY:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state  the  quantity  of  food-
 grains  damaged  in  the  various  States,
 State-wise,  due  to  the  recent  floods  in
 the  country?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH)  :  The  State-wise  quan-
 tity  of  foodgrains  affected  due  to  re-
 cent  floods  in  the  country  is  given  be-
 low  :

 (Figures  in  tonnes)

 l.  West  Bengal  1,00,901

 2.  Bihar  96

 3.  Haryana  62

 4.  Uttar  Pradesh  368

 Total  1,01,627

 The  salvaging  of  affected  stocks  is  in
 progress  and  the  actual  quantity  da-
 maged  or  rendered  unfit  for  human
 consumption,  will  be  known  when  the
 salvaging  of  all  the  affected  stocks  is
 completed.

 Residential  Pilot  for  Land‘ess

 l].  SHRI  BHAGAT  RAM:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUFPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  the  total  number  of  residential
 plots  allotted  to  the  landless  before,
 during  and  after  emergency;

 (b)  the  total  number  of  people  who
 got  actual  possession  of  these  plots;

 (c)  what  is  the  total  number  of
 people  who  did  not  have  their  own
 residential  sites  in  each  State;  and

 (d)  what  is  the  programme  for
 these  homeless?
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 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-

 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  The  total  number  of
 house-sites  (including  un-developed
 sites)  allotteg  to  the  rural  landless

 before,  during  and  after  emergency  is

 as  under  :—

 Before  emergency  :  32,42,406

 During  emergency  :  38,52,257

 3,69,205 ,.  After  emergency:

 (b)  50,238,278  rural  landless  got  phy-
 sical:  possession  of  the  house-sites  al-
 jotted  to  them.

 (०)  41.50,792  eligible  landless  fzmi-
 lies  have  not  yet  been  allotted  house-
 sites  in  rural  areas.

 (d)  The  scheme  for  provision  of

 house-sites,  free  of  cost,  to  the  rural
 Jandless  workers  is  in  the  State  Sec-
 tor.  The  draft  Five  Year  Plan  for
 978—83  has  made  a  provision  of
 Rs.  500  crores  for  giving  financial  as-
 sistance  for  acquisition  of  plots  and
 construction  of  houses  in  rural  areas
 under  the  scheme.

 School  Facilities  in  Pitampura  and
 Shalimar  Bagh,  Delhi

 12.  SHR  PRADYUMNA  BAL:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  state:

 (a)  the  number  of  primary,  middle
 and  higher  secondary  schools  provid-
 ed  in  the  (i)  Pitampura  Residential]
 Scheme  and  (ii)  Shalimar  Bagh  Resi-
 dential  Scheme  of  the  Delhi  Develop-
 ment  Authority;  and

 (b)  what  are  the  proposals  under
 consideration  for  providing  school
 facilities  in  Pitampura  and  Shalimar
 Residential  Schemes  in  Delhi?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI-
 MATI  RENUKA  DEVI  BARAKA-
 TAKI):  (a)  According  to  the  infor-
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 mation  furnished  by  the  Delhi  Muni-
 cipal  Corporation,  who  are  primarily
 concerned  with  the  primary  education
 in  Delhi,  no  primary  school  has  so  far
 been  started  in  Pitampura  Residen-
 tial  Sceme.  A  new  primary  school  in
 Shalimar  Bagh  Residential  Scheme
 has,  however,  been  started  by  them
 from  October  1978.

 The  Delhi  Administration  have
 stated  that  28  sites  for  Hr.  Sec.  Schools
 in  Pitampura  and  2  sites  for  Hr.  Sec.
 Schools  in  Shalimar  Bagh  residential
 schemes  has  been  provided.  A  Gov-
 ernment  Co-educational  School  has
 also  been  opened  in  Pitampura  during
 1978-79.

 (b)  The  Delhi  Administration  have
 made  a  request  to  D.D.A.  for  allot-
 Ment  of  Hr.  Sec.  School  sites  in  other
 parts  of  Pitampura  Residential  Scheme
 anq  Shalimar  Residential  Scheme.
 New  Government  Schools  will  be  open-
 ed  after  sites  are  made  available  by
 the  D.D.A.  according  tg  the  actual
 necds  of  the  colonies.

 Money  for  Flood  Relief  and  Flood
 Control

 13.  SHRI  KISHORE  LAL:  Will  the
 Minister  of  AGRICULTURE  AND  IR-
 RIGATION  be  pleased  to  state:

 (a)  how  much  money  has  been
 made  available  to  various  State  Gov-
 ernments  for  flood  relief  and  how
 much  for  flood  control;

 (b)  whether  Central  Government
 have  ensured  that  the  money  suppos-
 ed  to  be  spent  for  flood  control  in  the
 current  year.  would  be  utilised;

 (c)  whether  Government  of  India
 have  proposal  for  desilting  the  rivers
 which  are  every  year  in  spate;  and
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 (a)  if  80,  how  much  money  the
 Government  pfopose  to  spend  and  in
 which  areas?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  The  formula-
 tion  and  implementation  of  flood  con-
 trol  schemes  is  carried  out  by  the
 State  Governments  and  the  flood  con-
 trol  sector  is  financed  through  State
 Plan  funds.  However,  the  Government
 cf  India  provides  assistance  to  various
 States  in  the  form  of  block  loans  and
 grants  for  the  States’  plan  proposals.
 The  total  expenditure  incurred  in  the
 flood  control  sector  by  various  State
 Governments  and  the  Union  Territo-
 ries  from  954  to  March,  978  is
 Rs.  633  crores.  The  expenditure  on
 relief  from  the  Ist  Five  Year  Plan  to
 the  end  of  the  4th  Five  Year  Plan  pro-
 vided  as  Central  assistance  through
 Joans  and  grants  totals  to  Rs.  94.45
 crores.  During  the  5th  Plan.  no  Cen-
 tra]  grant  was  normally  made  avail-
 able  to  meet  the  expenditure  arising
 out  of  natural  calamities  except  the
 margin  money,  totalling  to  Rs.  50.7l
 crores  allocated  to  the  States  annually.
 Additional  expenditure  requirements
 were  provided  ag  advance  pian  assis-
 tance.

 The  provision  under  the  flood  control
 sector  for  1978-79  is  Rs.  26  crores  for
 the  whole  country.

 (b)  the  responsibility  for  implemen-
 tation  of  flood  control  schemes  rests
 with  the  State  Governments.  During
 plan  discussions,  the  State  Govern-
 ments  furnish  details  regarding  the
 expenditure  incurred  0  flood  control
 schemes  and  the  position  is  reviewed
 accordingly.

 (c)  and  (d)  Desilting  of  rivers  as  a
 measure  of  flood  control  is  not  con-
 Sidered  feasible  and  economically  justi-
 flable.  However,  for  the  limited  pur-
 Poses  of  preventing  bank  erosion  and
 for  channel  improvements,  dredging
 Operations  have  been  taken  up  on  the
 Brahmaputra.  on  an  experimental
 basis.
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 egal  Parking  of  Public  Vehicles  im
 Vithalvhai  Patel  House,  New  pethi

 14,  SHRI  R.  P.  DAS:

 SHRI  BHAGAT  RAM:

 SHRI  DINEN  BHATTA-
 CHARYA:

 Wiil  the  Minister  of  WORKS  AND:
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  the  fact  that
 a  number  of  two-wheeler  scooters  and
 motor-cyclegs  are  parked  illegally
 within  the  corridors  of  Vithalbhai
 Patel  House,  New  Delhi  and  make
 horrible  sound  in  the  night  and  thus
 create  unbearable  nuisance  to  the
 residents  which  adversely  tortures  the
 heart  patients  and  patients  of  hyper-
 tension;  and

 (b)  if  so,  what  action  has  been  taken
 against  these  activities?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (b)  The  matter  was.  discussed  in
 the  House  Committee  Rajya  Sabha  on
 ith  August,  978  who  desired  that  pro-
 ker  alternative  parking  place  should
 be  provided  for  these  vehicles.  Draw-
 ings  and  estimate  for  construction  of
 Scooter/Cycle  parking  shed  are  under
 preparation.

 Misuse  of  Plots  reserved  for  School
 Building  in  New  Delhi

 15.  SHRI  8,  R.  DAMANTIT:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  3४०0  REHABILITA-
 TION  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No,  2067
 dated  3lst  July,  978  regarding  misuse
 of  the  plots  reserved  for  School  Build-
 ing  in  Shantiniketan  Society  of  the
 Government  Servants  Co-operative
 House  Building  Society  Ltd,  New
 Delhi  and  state:

 (a)  whether  the  information  called
 for  has  since  been  collected;  if  so,
 whether  it  would  now  be  laid  on  the
 Table;
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 (b)  whether  D.D.A.  is  allotting  a
 plot  of  land  for  school  building  to
 Salesian  Sisters  Society  in  Northern
 India  in  Vasant  Vihar  in  preference
 to  the  plot  already  earmarked  for
 school;

 (c)  if  so,  the  reasons  therefor;

 (d)  whether  the  Management  of  the
 Society  has  protested  against  this
 allotment  in  Vasant  Vihar;  and

 (e)  the  difficulties  which  lie  in  the
 way  of  D.D.A.  allotting  the  Shanti-
 niketan  plot  in  question  and  what
 action  the  D.D.A.  propose  to  take  in
 the  matter?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  No,  Sir.

 (b)  and  (c)  It  was  decided  to  allota
 plot  of  land  to  the  Society  in  Vasant
 Vihar  where  sufficient  school  sites  are
 available.  The  DDA  had  initially
 contemplated  allotting  a  plot  of  land
 measuring  2.5  acres  for  Nursery-cum-
 Primary  School  in  Shanti  Niketan  to
 the  Salesian  Sisters  Society  of  Nor-
 thern  India.  Because  of  several  for-
 malities  involved,  allotment  could  not
 le  made.  In  Shanti  Niketan,  this  plot
 of  land  is  the  only  site  available  for
 opening  of  a  Primary  School  and  hence
 it  has  been  reserved  for  M.C.D.  Since
 the  case  for  allotment  of  land  to  the
 Salesian  Sisters  Society  in  Northern
 India  had  been  pending  since  long,  it
 was  decided  to  allot  a  plot  of  land  to
 the  Society  in  Vasant  Vihar.

 (d)  The  Management  of  the  Society
 had  been  asked  for  their  views  regard-
 ing  allotment  of  the  plot  in  Vasant
 Vihar.

 (९)  Since  it  is  the  only  Primary
 School  site  in  Shanti  Niketan,  it  has
 to  be  reserved  for  the  M.C.D.  who  re-
 tain  the  prior  right  to  the  plot.  The
 NLC.D.  is  again  being  asked  to  exer-
 cise  their  option  for  taking  over  this

 plot.

 NOVEMBER  20,  i978  Written  Answers  68

 Electrification  of  Rehabilitation  Camp
 in  Maharashtra

 16.  SHRI  RAJE  VISHESHVAR  RAO:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  the  Government  are
 intending  to  supply  electricity  to  all
 the  Rehabilitation  camps  in  Maha-
 rashtra  on  a  War  footing;

 (b)  if  so,  how  long  would  it  take
 to  complete  the  electrification  of  all
 camps  in  the  State  of  Maharashtra;
 and

 (c)  whether  Government  feel  that
 it  is  the  only  way  to  keep  the  refugees
 in  their  camps?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  There  are  no  rehabilta-
 tion  camps  in  Maharashtra’  and  as
 such  the  question  of  supply  of  electri-
 city  to  all  camps  does  not  arise.

 (b)  and  (c).  Do  not  arise.

 wet  परियोजना  को  मंज्री

 17.  श्री  सुरेन्द्र  झा  सुमन  :  क्‍या  कृषि
 शरीर  सिंचाई  मंत्री  यह  बताने  की  द्वपा  करेंगे

 किः

 (क)  व्य  1978-79  में  डेरी  परि-

 योजनाओं।  के  लिए  कितनी  धनशशि  मंजूर

 (ख)  उन  राज्यों  के  नाम  क्‍या  हैं
 झौर  कितनी  धघननशि,  गाज्यवार  मियत  की

 गई  है;  और

 (ग)  क्‍या  नियत  की  गई  धमशशि  राज्य

 सरकार  को  प्राप्त  हो  गई  है  और  क्‍या  श्राधे

 वर्ष  (प्रश्नैल--सितम्ब र,  i978)  में  उपयोग

 में  लाई  गई  धनराशि  का  व्यौश  प्राप्त  ही!  गया

 है  ?
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 कृषि  झौर  सिंचाई  मंत्री  (भी  सुरणीत  सिंह  बरनाला)  :  (=)  प्रौर  (ख).  वर्ष '
 1978-79  के  दौरान  डेरी  परियोजनाञ्रों  के  लिए  श्रा।बॉटित  राशि  7,68,52,000  रुपए

 थी।  इस  में  स  88  लाख  रुपए  की  राशि  वर्णाटक  तथा  राजस्थान  राच्य  सरवारं,  के  हिए  रटत
 को  गई  है  t  विभिन्न  राज्यों  को  श्ावंटित  की  गई  राशि  का  विस्तृत  ब्यौरा  निग्ररिरित  है:--

 तीन  राज्यों  में  विश्व  बैक  से

 कार्यक्रम  सहायता  प्राप्त  परियोजनाएं.  योग  सात  योग.  कुल  योग

 (लाख  रुपथों  में)  राज्य

 (लाख |
 रुपयों  में)

 कर्नाटक  राजस्थान  मध्य  प्रदेश

 .  इक्िवर्टा  68.00  20.00  58.  86  46.86  —-  146.  86

 2.  प्रशिक्षण  तथा

 विस्तार  32.45  —-  132.45.

 3.  जम्मू  और  कश्मीर,

 हिमाचल  प्रदेश,

 अपम,  मेघालय,

 सिक्किम,  उड़ीसा
 शौर  केरल  राज्यों

 में  डेरी  विकास  429,21  429.2]  429,  2
 nett

 कुल  योग  :  7,08,52,000

 (ग)  कर्ताटफ  तथा  राजस्थान  राज्य  यह  राशि  स्वीव्त  की  गई  थी  तब  उन  से

 सरकारों  को  88  लाख  रुपए  की  स्वीकृत  राशि  उपयोग  सम्बन्धी  प्रम ण-प्त्र  प्रस्टुट  बप्न  के

 प्राप्त  हो!  चकी  है।  इन  राज्यों  को  क्रमशः  लिए  वहा  गया  था  जो  श््भी  तंव  प्रप्त  नहीं

 5-10-78  तथा  28-10-78  को  जब  हुआ  है  ।
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 Meighat  Tiger  Reserve

 i8.  SHR]  AHMAD  M.  PATEL:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Government  of  Maha-
 rashtra  have  sent  any  scheme  for
 the  development  of  Melghat  Tiger  Re-
 serve  in  Amravati  District;

 (b)  if  so,  the  details  thereof;

 (c)  the  action  taken  by  the  Gov-
 ernment  thereon;  and

 (d)  the  steps  taken  to  rehabilitate
 the  families  which  are  residing  there?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  to  (c).  No,
 Sir.  However,  Project  Tiger,  a  Cen-
 tral  Sector  Scheme  is  already  being  im.
 plemented  in  Melghat  Tiger  Reserve
 in  Amravati  District  since  1973-74.  On
 the  basis  of  Annual  Plan  of  operation
 for  the  year  1978-79  received  from  the
 State  Government.  a  sum  of  Rs.  6.00
 iakhs  has  been  approved,  out  of  which
 an  amount  of  Rs.  4.00  iakhs  will  be
 released  to  the  State  Government  dur-
 ing  the  current  financial  year  and
 Rs.  2.00  lakhs  will  be  met  by  the  State
 Government  from  the  unspent  balance.

 (d)  As  per  the  guidelines  of  the  Pro-
 ject  no  grazing  of  village  cattle  is
 permitted  in  the  core  area  of  the  Re-
 serves.  In  order  to  overcome  this
 probiem,  six  villages  adjoining  the
 core  --ea  of  Melghat  Tiger  Reserve  are
 pronosed  to  be  shifted.  While  shift-
 ing  the  villages  due  attention  is  paid
 thit  ihey  get  proper  alternative  suitable
 cuifivabre  lands  and  other  required
 amenities  and  facilities.  A  sum  of
 Rs.  3.00  lakhs  has  been  provided  dur-
 ing  the  current  financial  year  for  this
 purpose

 NOVEMBER  20,  978  Written  Answers  72

 Demolition  of  Structures  puilt  on  te
 plot  allotted  to  Jain  Happy  School,

 Bhagat  Singh.  Marg,  New  Delhi

 l9.  SHRI  DALPAT  SINGH  PAR-
 ASTE:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION,  be  pleased  10
 state:

 (a)  the  steps  so  far  taken  in  getting
 the  built-up  structures  vacated  and
 demolished  from  the  area  allotted  to
 Jain  Happy  School,  Bhagat  Singh
 Marg,  New  Delhi;  and

 (b)  when  the  Jain  Happy  School  is
 likely  to  be  informed  of  the  proposed
 allotment?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  Depreciated
 value  of  the  existing  structures
 hus  been  worked  out.  But  they
 are  at  present  occupied.  Allot-
 ment  of  the  site  depends  on  the  vaca-
 tion  of  the  existing  structures;  vaca-
 tion  takes  time,  it  is,  therefore,  not
 possible  to  indicate  the  time  by  which
 the  allotment  will  be  made  and  pos-
 session  given,

 Asian  Games  982

 20.  SHIRT  R.  K,  MHALGI:  Will,  the
 Minister  of  _  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  he  pleas-
 cd  to  refer  to  the  reply  given  to
 Starred  Question  No.  70  on  the  24th
 Jude,  2978  regarding  Weabaddi  and
 state:

 (a)  what  efforts  the  Government  of
 India  or  the  concerned  institutions
 have  made  so  far  to  have  the  Asian
 Games  982  be  held  in  India;  and
 with  what  results;  and

 (b)  whether  they  have  chalked  out
 any  phased  programme  for  the  efforts
 to  include  ‘Kabaddi’  as  8  ‘Demonstra-
 tion  Game’  in  Asian  Games  1982;  if
 so,  the  details  thereof  and  the  pro-
 gress  made  so  far?
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 THE  MINISTER  OF  EDUCATION,
 SQCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER):
 (a)  and  (b).  The  question  of  India
 playing  host  to  the  982  Asian  Games
 is  still  under  consideration  of  the
 Government  and  in  case  it  is  finally
 decided  to  stage  these  Games  in  India.
 necessary  steps  will,  it  is  hoped,  be
 taken  by  the  Indian  Olympic  Associa-
 tion  to  obtain  approval  of  the  Asian
 Games  Fedcration  for  the  inclusion  of
 Kabaddi  as  a  ‘Demonstration  Game”
 in  the  982  Games,

 दिल्‍ली  में  छात्रों  को  निःशुल्क
 पुस्तक  श्रौर  यूनोफार्म

 2l.  श्री  वयाराम  शाक्य  :  क्‍या

 दिक्षा,  समाज  कल्याण  श्रौर  संस्कृति
 मंत्र  यह  बताने  की  छुपा  करेंगे  कि  :

 (क)  क्या  यहू  सच  है  कि  दिल्ली
 Sart  आर  दिल्‍्जी  मगर  निगम  द्वारा

 संता लित  जाइमरी  स्कतों  में  पुस्तक  और

 यूनीफार्म  नि:शुल्क  दो  जाती  हैं;  झौर

 (ज)  नप  हूं,  तो  प्रेसीडेग्ट्स  एस्टेट
 में  'उपत  बाइपरी  EET  में  इस  ह औ  यूनीफार्म

 दि  Piet  मे  दिये  जाने  के  क्या  कारण

 दिक्षा,  समाज  कल्याण  और  संस्तति
 मंत्रालय  में  राज्य  मंत्रों  (श्रोमतो  रेणुका
 बेबी  बरकटकों  (¥)  frosty  spre
 fart  द्। ा  भेजा  गई  सूचना  के  अनुसार,
 चातू  प  ने  उबर  पिग  के  सकून  के  सभी
 बच्चा  की  पोठ्मपुस्तके  भि:शुल्क  उपलब्ध
 की  गई  प्यॉ।  इन  स्पूतों  के  केवल  गरीब
 तथा  जरूएतवंद  अच्चों  का  स्क  वबश्यां
 भी  दोजाती  हैं।

 (4)  जहां  तक  प्रेसीडेंट  एस्टेट  में  स्थित
 श्रायमिक  स्कूल  का  सम्बन्ध  है,  दिल्‍ली  प्रशासन
 ने  बताया  है  कि  प्राथमिक  कक्षाएं

 राजकीय
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 सह-शिक्षा  उच्चतर  माध्यमिक

 स्कूल,  प्रे तीडेट  एस्टेट  में  चलाई  जा  रही
 हैं।  चिक्षा,  निदेशालय,  दिल्ली  प्रशार्सन
 ने  स्कूल  को  प्राथमिक  कक्षा  में  पढ़  “हे
 बच्चों  को  वदियां  श्रीर  पाठ्यपुस्तकें

 निःशुल्क  नहीं  दी  हैं  ।  प्रेतीडेड  एस्टेट  में

 प्रथमिक  स्कूलों  के  बच्चों  को  वर्ष  976-

 77  में  वर्दियां  और  पुस्तकें  शाप्ट्रपति  की

 विवरेदधोन  निधि  से  दी  गई  थीं  1  वर्ष

 1977-78  में  उक्त  निधि  में  से  केवल

 निःशुल्क  पुस्तकों  ही  दी  गई  थीं  |

 चय  i978-79  के  दौना  प्राथमिक

 कक्ष  के  छात्र  को  न  तो  पुस्तक  ही  आर

 ने  ही  वर्दियां  दी  गई  ।  इसमछिए  शिक्षा

 निदेशालय,  दिल्ली  प्रणासन  द्वारा  प्राथमिक

 कक्षा्ों  के  छात्रों  को  पुस्तक  या  दियां  देने

 का  प्रश्न  ही  नहीं  उठता  |

 यमुनापार  इलाकों  में  बाढ़  के  कारण

 मकानों  की  हुई  क्षति

 22.  श्री  गोविन्द  मुंडा:  क्या  निर्माण

 श्रौर  श्रावास  तथा  पूति  और  प्रुनर्वास  मंत्री

 यह  बताने  की  द्वपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  इस  व

 के  बाढ़  के बयश्ण  यमुधा पा *  के  कलाकों

 में  सनक  मकान  देह  गए  थे  ;

 (a)  यदि  हूं,  तो  बाढ़  वपद्ित

 लागों  क  कोई  "Tad  &l  गई  है  शिक

 मकान  ढडू गाए  थे;  श्र

 (7)  यर  प्रत्यवक  घर  के

 मालिक  को  कितनी  राहत  दी  गई  है;  तौर

 याद  नड़ी  तो  (सर्क  मख्य  कारण  कतरा  हैं  ?

 निर्माण  श्रौर  श्रावास  तथा  पुति  और

 पुनर्बात  मंत्री  (श्री  सिकन्‍्दर  बखत )  :

 (क)  जी,  हां।

 (ख)  जी,  हां  1
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 (4)  बाढ़  से  प्रभावित  प्रत्येक  मकान

 मालिक  को  दिलल्‍्ला  प्रशासन  द्वारा  दी  मई

 राहत  की  राशि  इस  प्रकार  है  —

 रुपये

 (i)  पक्के  मकान  जो  पूरी

 तरह  से  ढह  मए  या  नष्ट

 होमए  500

 (ii)  आंशिक  रूप  से  नष्ट

 हुए  पक्के  मकान  200

 (iL)  ढह  गए  या  नष्ट  हो  गए
 कच्चे  मकान  250

 (iv)  छप्पर/झौपड़ियां  जो

 गिर  गई  00

 मकानों  का  और  सर्वेक्षण  प्रगति  पर

 है  तथा  सवक्षण  पूर्ण  होने  के  दाद  कुछ
 शौर  राहत  दिए  जाने  की  सम्भावना  है  ।
 दिल्‍ली  नगर  निमभ  ने  बाढ़  से  प्रभावित

 झपते  कमंचारियों  के  लिए  ब्याज  मृवत
 2000  रुपये  की  एक  श्रग्रमिम  राशि  मंजूर  की

 है  जो  24  किस्त  में  लोटाई  जायेगी  ।  इसी
 प्रकार  दिल्‍ली  विकास  प्राधिकरण  ने  भी

 बाढ़  से  प्रभावित  अपन  तृतीय  श्रेणी,  चतुर्थ
 श्रेणी  ओर  कार्य  प्रभा ष्ति  कमंचारियां  के

 लिए  व्याज  मुक्त  500  रुपये  की  अग्रिम

 राशि  या  3  महीने  का  वेतन  इनमें  जो  भी

 कम  हो,  देना  मंजूर  किया  है  जो  2  मासिक

 किस्तों  में  लौटाया  जायेगा  t

 DDA  Flats  sold  in  Katwaria  Sarai  and
 Mayapuri  New  Delhi

 23.  SHRI  T.  S.  NEGI:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  he  pleased  to  state:

 (a)  the  number  of  MIG  flats  sold
 by  DDA  in  December  76/January  77
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 in  Katwaria  Sarai  and  Mayapuri  res-
 pectively  and  the  number  of  appli-
 cations  received  and  the  preference
 shown  separately  for  each  of  the  two
 colonies;  and

 (b)  the  number  of  flats  surrender-
 ed  after  the  draw  in  each  of  the  twe
 colonies?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT)  :  (a)  There  was  no  draw  for
 MIG  flats  in  Katwaria  Sarai  in  Decem-
 ber  76/January  1977.  However,  50  flats
 were  allotted  to  the  public  by  draw  of
 lots  in  September  1976.  In  addition,  ]
 flat,  were  kept  reserved  for  evictees
 and  3  for  DDA’s  staff.  800  applications
 were  received  for  allotment  of  flats  in
 Katwaria  Sarai.  Against  294  flats  in
 Mayapuri,  375  had  opted  for  this
 scheme  and  allotment  to  258  persons
 was  made  by  draw  of  lots  on  4th
 January  1977.  The  remaining  flats
 were  earmarked  for  reserved  cate-
 gories,

 Since  applications  for  Katwaria
 Sarai  and  Mayapuri_  were  invited
 separately,  no  inter  se  preference  ‘was
 to  be  shown  by  those  who  applied  for
 flats  in  these  colonies,

 (b)  Katwaria  Sarai:  8

 Mayapuri:  05

 House  Tax  from  D.D.A.  built  Colonies

 24.  SHRI  RAM  VILAS  PASWAN:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 allottees  of  various  DDA_  colonies
 have  been  asked  to  pay  house  tax,
 though  tke  areas  have  not  been
 taken  over  by  the  Delhi  Municipal
 Corporation  and  none  of  civic  faci-
 lities  like  scavenging,  supply  of
 water,  horticulture  etc.  is  provided
 by  the  Corporation;

 (b)  whether  it  is  also  a  fact  that
 facilities  being  provided  by  DDA
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 have  already  been  charged  for  in  the
 disposal  cost  of  these  flats  and  these
 flats  are  to  be  maintained  by  DDA
 for  a  certain  period  as  per  the  break-
 up  given  against  their  disposal  cost;
 and

 (c)  if  so,  the  steps  proposed  to  be
 taken  to  relieve  the  allottees  of  these
 colonies  of  this  taxation?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir,  as  all  built
 up  properties  attract  taxation  by  the
 MCD,  irrespective  of  the  fact  whether
 the  services  have  been  provided  by
 the  MCD  or  not.

 (b)  Some  amount  is  added  in  the
 cost,  for  day-to-day  maintenance  of
 the  flats,  till  they  are  handed  over  to
 the  MCD.

 However,  the  DDA  has_  recently
 decided  to  include  the  cost  of  main-
 tenance  services  in  the  disposal  cost
 on  a  percentage  basis.

 (c)  Does  not  arise  in  view  of  the
 position  explained  in  (a)  above,

 Working  Group  on  Art  and  Culture

 25.  SHRI  MADHAVRAO  SCINDIA:
 Will  the  Minister  of  EDUCATION,
 SOCIAL.  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  a  Working  Group
 constituted  to  advise  Government
 for  development  of  Art  and  Culture
 have  recommended  for  provision  of
 inputs  for  its  development  during
 the  6th  Plan  period;

 (b)  if  so,  kinds  of  inputs  recom-
 mended  therein;  and

 (c)  steps  proposed  to  be  taken  to
 provide  it?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER):
 (a)  to  (c).  The  Working  Group  on  Art
 and  Culture  set  up  by  the  Department
 of  Culture  to  advise  on  the  approach
 2962  LS—5
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 and  priorities  for  the  Sixth  Five  Year
 Pian  has  suggested  that  in  view  of:
 the  importance  of  cultural  develop-~
 ment  in  the  process  of  national  pro-"~
 gress,  the  Plan  allocations  for  cultural
 development  in  the  Sixth  Plan  should
 commensurate  with  the  programmes
 of  various  organisations  and  _  that
 funds  for  the  purpose  should  not  be
 confined  to  the  provisions  made  speci-
 fically  for  culture,  but  should  also  be
 reflected  in  other  related  sectoral
 allocations,

 A  tentative  allocation  of  rupees  fifty
 crores  for  the  Sixth  Plan  period  has
 been  indicated  by  the  Planning  Com-
 mission  as  against  the  amount  of
 rupees  thirty  seven  crores  provided
 for  Art  and  Culture  in  the  Fifth  Plan.
 As  a  follow-up  of  the  recommenda-
 tions  of  the  Working  Group  on  Art
 and  Culture,  four  Functional  Groups
 have  been  set  up  for  creating  a  link-
 age  between  the  Department  of  Cul-
 ture  on  the  one  hand  and  the  Depart-
 ments  dealing  with  tribal  development,
 rura]  development,  communications
 and  tourism  on  the  other.

 Prime  Minister’s  Letter  on
 Afforestation

 26.  SHRI  NATVARLAL  8.  PAR-
 MAR:  Will  the  Minister  of  AGRI-
 CULTURE  AND  _  IRRIGATION  be
 pleased  to  state:

 (a)  whether  the  Prime  Minister  had
 addressed  a  letter  to  State  Chief
 Ministers  urging  them  to  work  out
 concrete  programmes  for  afforestai-
 tion  and  over-all  measures  to  protect
 the  country’s  ecological  endowment;

 (b)  if  so,  the  details  thereof;

 (c)  whether  any  steps  have  been
 taken  to  allot  more  funds  to  the
 States  on  this  subject;  and

 (d)  steps  suggested  to  make  the
 annual  Vanmahotsava  programmes
 meaningful  and  more  effective  in-
 volving  participation  of  the  ordinary
 man?
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 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  Yes,
 Sir.

 (b)  A  letter  has  been  addressed  to
 all  the  States  containing  the  following
 points:

 (l;  Any  proposal  involving  de-
 forestation  of  0  ha.  and  above
 should  give  due  consideration  to  the
 consequent  loss  of  production  of
 forest  raw  materials  from  dwindling
 resources,  to  the  depletion  or  dis-
 appearance  of  wildlife  habitats,  as
 well  as  to  long  term  effects  on  the
 environment  and  especially  on  the
 stability  of  catchments,  erosion,  sil-
 tation.  etc.  A  full  discussion  on
 these  items  should  form  part  of  any
 project  proposal.

 (2)  All  possible  alternatives  with
 costs  should  be  fully  discussed  in
 the  project  reports  to  enable  objec-
 tive  assessment  and  decision  in  the
 interest  of  realising  optimum  bene-
 fits  from  the  land  and  water  re-
 sources  without  entailing  sacrifice
 of  large  and  in  certain  cases,  unique
 forest  areas  of  great  biological  signi-
 ficance  in  critical  catchments  which
 may  arise  as  a  result  of,  say,  sub-
 mergence  under  the  reservoirs,  set-
 ting  up  of  agricultural  farms,  settle-
 ment  of  persons  evicted  from  pro-
 ject  areas,  etc.

 (3)  When  an  alternative  involving
 diversion  of  forest  areas  smaller  in
 extent  and  value  is  possible,  even  at
 a  higher  initial  cost,  a  proper  cost-
 benefit  analysis  should  be  made
 after  taking  into  consideration  the
 direct  and  indirect  benefits  from
 the  forests  and  wildlife  habitats,  and
 projects  even  with  higher  total
 costs  should  normally  be  approved.

 (4)  If  any  forest  area  is  to  be
 deforested,  due  to  any  project  al-
 ready  under  way  or  to  be  newly
 taken  up,  suitable  areas  should  be
 identified  and  acquired  else-where
 to  compensate  for  the  toss,  ‘and  all
 necessary  funds  provided  in  the

 project  to  undertake  reforestation  or
 plantation,  keeping  in  ming  the  fact
 that  good  productive  lands.  are
 equally  necessary  to  meet  the  needs
 of  wood  for  domestic  and  industrial
 uses,  In  addition,  social  forestry
 programmes  should  be  intensified  on
 community  and  other  lands,  as  well
 as  for  rehabilitating  degraded  forest
 areas  if  any,  in  the  areas  where
 diversion  of  forest  lands  may  take
 place.

 (5)  The  State  should  particularly
 examine  if  any  rare  ecotypes  having
 uncommon  communities  or  species
 and  forming  irreplaceable  gene  pools
 are  to  be  deforested  as  a  result  of
 the  project.  Every  attempt  should
 be  made  to  find  alternatives  to
 preserve  such  ecotypes.  In  cases  of
 doubt  the  Forest  Research  Institute
 and,  if  necessary,  the  Botanical
 Survey  of  India  and  the  Zoological
 Survey  of  India,  should  be  involved
 before  the  detailed  planning  for  a
 project  starts,

 (6)  With  regard  to  settlement  of
 persons  displaced  from  project  areas
 it  is  equally  necessary  to  see  whe-
 ther  they  could  be  settled  elsewhere
 by  acquiring  available  lands  without
 meking  furthér  inroads  into  forest-
 ed  areas,

 (7)  All  cases  of  deforestation
 should  be  considered  against  the
 premise  that  adequate  land  in  any
 State  should  be  kept  under  forests
 for  meeting  the  requirement  of  in-
 dustrial  ‘wood,  local  timber  and
 fuelwood.

 (8)  Every  national  park  and  sanc-
 tuary  or  area  inhabited  by  threaten-
 ed  species  should  have  an  adequate
 and  well-managed  surround.  At-
 tempts  should  be  made  to  see  that
 no  project  interferes  with  such
 parks,  sanctuaries,  areas  and  sur-
 rounds.

 (9)  Wherever  big  projects  involv-
 ing  large  areas  are  involved,  the
 Chief  Conservator  of  Forests  should
 invariably  be  consulted  and  the
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 Inspector  General  of  Forests  always
 kept  informed,  In  cases  where  the
 Chief  Conservator  of  Forests  con-
 siders  the  deforestation  inadvisable
 he  may  bring  the  matter  to  the  notice
 vf  the  Inspector  General  of  Forests
 so  that,  in  case  it  is  feit  that  the
 intervention  of  the  Central  Govern-
 ment  is  needed.  it  should  be  possible
 for  the  Inspector  General  of  Forests
 to  draw  the  attention  of  the  Ministry
 of  Agriculture  towards  the  dimen-
 sions  of  the  proposed  damage.  There-
 after  the  matter  can  be  taken  up  and
 pursued  with  the  State  Governments,

 (c)  Steps  have  been  taken  to  allot
 more  funds  to  the  States  under  Cen-
 trally  Sponsored  Schemes  such  .as
 Social  Forestry  including  mixed  plan-
 tation  in  panchayat  lands  and  waste-
 lands  and  reforestation  of  degraded
 forest.  During  5th  Pian  the  outlay
 under  the  above  two  schemes’  was
 2506.69  lakhs.  Besides  that  under  the
 Integrated  Soil  &  Water  Conservation
 in  the  Himalayan  Region  an  outlay  of
 Rs_  286  lakhs  was  earmarked.  Attempts
 have  been  made  to  increase  the  allot-
 ment  under  the  Centrally  sponsored
 schemes  particularly  under  Social  Fore-
 ‘stry  and  the  Integrated  Soil  &  Water
 Conservation  in  Himalayan  Region
 during  the  medium  term  Plan  (978—
 83).  The  Working  Group  on  Forests
 have  suggested  in  their  Final  Report
 for  an  allocation  of  Rs.  1,400  lakhs
 under  Social  Forestry  and  Rs.  2,000
 lakhs  under  the  schemes  ‘Integrated
 Soil  &  Water  Conservation  in  Hima-
 layan  Region’.  Besides  these  Centrally
 sponsored  schemes,  the  States  have
 also  schemes  under  State  Sectors  to
 aflorest  more  areas,

 (d)  The  main  cause  of  failure  used
 to  be  lack  of  protection,  Hence  State
 Governments  are  now  encouraging
 people  to  plant  trees  in  their  private
 lands/compounds  so  that  these  could
 be  looked  after  more  effectively,  Be-
 sides,  some  States  have  allowed  the
 individual  the  right  of  ownership  over
 ‘the  plants  planted  by  them  along
 Toad-sides  or  in  community  lands  to

 ensure:  ‘better  survival.
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 दिल्‍ली  विश्वविद्यालय  को  कार्यकारी

 परिषद्‌  तथा  सम्बद्ध  कालेज  कीं  प्रबन्ध
 समिति  को  बैठक  के  लिए  मोटिस

 को  श्वधि

 27.  श्री  शरद  यादव  :  क्‍या  शिक्षा,
 समाज  कल्याण  झौर  संस्कृति  मंत्री  यह  बताने
 की  क्रपा  करेंगे  कि  :

 (क)  दिल्‍ली  विश्वविद्यालय  की

 कार्यकारी  परिषद्‌  और  शिक्षा  परिषद  के

 सदस्यों  को  बैठकों  के  लिए  (आपात  बैठकों

 को  छोड़  कर)  कितने  दिन  पहले  नोटिस

 भेजना  पड़ता  है  और  कितने  दिन  पहले

 काययावली  देनी  पड़ती  है  तथा  इस  सम्बन्ध

 में  ब्योरा  क्‍या  है;  और

 (ख)  दिल्ली  विश्वविद्यालय  से

 सम्बद्ध  कालेजों  की  प्रबन्ध  समितियों  को

 बैठकों  के  सम्बन्ध  में  कितने  दिन  पूर्व

 इसी  प्रकार  का  नोटिस  झौर  कार्यावलि  भेजनी

 पड़ती  है  (ब्यौरा  सहित  )  ?

 दिक्षा,  समाज  कल्याण  झौर  संस्कृति

 मंत्रो  (डा०  प्रताप  चन्द्र  चन्द )  :  दिल्ली

 विश्वविद्यालय  द्वारा  भेजी  गई  सूचना  के

 प्रनूसार  कायंकारी  परिषद्‌  और  शिक्षा

 परिषद  की  बैठकों  आयोजित  करने  के

 विनियमों  में  यह  व्यवस्था  है  कि  साध।रण-

 तथा  रजिस्ट्रार  बैठक  बुलाने  की  सूचना
 प्रत्येक  सदस्य  कों  प्रत्येक  बैठक  के  कम  से

 कम  सात  दिन  पहले  भेजेगा  ।

 (ख)  जैसा  कि  कार्यकारी  परिषद्‌
 के  संकल्प  संख्या  66,  दिनांक  27-4-

 963  द्वारा  स्वीकृत  कालेजों  के  अभि-

 शासो  निकायों  के  श्रादेश  नियमों  (संविधान,
 नियमों  और  विनियमों)  में  व्यवस्था  है,

 विश्वविद्यालय  के  जिन  कालेजों  को  विश्व>
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 विद्यालय  झनुदान  झायोग  से  सरक्षण

 झनुदान  मिसता  है,  उनके  रुम्बन्ध  में  स्थिति

 यह  है  कि  साधारणतया  रुचिव  भभिशासी

 निकाय  की  इस  प्रकार  की  बैठक  का  उस  बैठक

 में  विचार  किये  जाने  वाले  दिषयं।  के  दिदरण

 सहित  एक  नोटिस  रुदस्यों  के  बंच  इस

 प्रकार  की  बैठक  को  निर्धारित  तिथि  से  कम-

 से-कम  सात  दिन  पहले  परिचालित  करेगा।

 Pakistan  to  return  Indian  Wheat  Seed

 28.  SHRI  OM  PRAKASH  TYAGI:
 Will  the  Minister  of  AGRICULTUR:
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  Pakistan  has  decided
 to  return  the  Indian  wheat  seed  on
 the  ground  that  it  is  sub-standard;
 and

 (b)  the  reaction  of  Government  to
 this  allegation  of  Pakistan?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 and  (b).  The  National  Seeds  Corpora-
 tion  had  supplied  5270  tonnes  of  certi-
 fied  wheat  seed  to  Pakistan.  A  part
 of  this  consignment  was  found  to  be
 unacceptable  by  that  country  on  ac-
 count  of  its  being  considered  sub-
 standards  by  that  country.  As  a  re-
 sult  thereof  they  have  returned  about
 3000  tonnes  of  the  seed.  The  balance
 has  been  found  acceptable.  It  was
 decided  to  accept  the  seed  found  un-

 acceptable  to  Pakistan.

 Decrease  in  Sugarcane  Price  in  Bihar

 29.  SHRI  A.  K.  ROY:  Will  the  Min-
 ister  of  AGRICULTURE  AND  IRRI-
 GATION  be  pleased  to  state:

 (a)  whether  the  price  of  sugarcane
 has  been  decreased  from  the  last
 year  rute  of  Rs.  2.5  per  quintal  to
 Rs.  0  per  quintal  this  year  in  Bihar
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 by.  the  Central  Government  and  if
 so,  the  reasons  thereof;

 (b)  whether  the  step  has  adverse-
 ly  affected  the  cane  cultivation  in-
 creasing  the  crises  of  sugar  indus-
 try;  and

 (c)  whether  the  Government  pro-
 Pose  to  reconsider  the  step  and  res-
 tore  the  rate  of  the  last  year?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  No,  Sir.  The  rate
 of  Rs.  2.5  per  quintal  refers  to  the
 State  advised  price  which  was  operat-
 ing  last  year  in  Bihar,  whereas  the
 statutory  minimum  cane  price  fixed  by
 the  Government  last  year  was  Rs.8.50:
 per  quintal  for  a  recovery  of  8.5  per
 cent.  This  price  has,  in  fact,  been  in-
 creased  this  year  to  Rs.  0.00  per  quin-
 tal  for  a  recovery  of  8.5  per  cent.  Over
 and  above  this,  50  per  cent  of  the  ex-
 cess  realization  is  also  payable  by  the
 factories  under  clause  5(a)  of  the
 Sugarcane  (Control)  Order  to  the
 grower,

 (b)  and  (c).  The  present  cane  price
 level  has  been  evolved  to  ensure  that
 while  the  cultivator  would  be  getting
 a  reasonable  price  for  his  cane,  it  will
 also  be  within  the  capacity  of  the
 sugarcane  mills  to  pay  off  the  cane
 due  immediately.  This  measure  by  it-
 self  should  not  adversely  affect  either
 the  cane  cultivation  or  the  sugar  in-
 dustry.  On  the  contrary  it  should
 bring  about  a  better  balance  between
 the  supply  and  demand  for  sugarcane:

 Sutlej-Yamuna  Link  in  Punjab:

 30.  SHRI  MUKHTIAR  SINGH
 MALIK:

 DR.  SAROJINI  MAHISHI:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  of  India  gave  an  award  in
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 the  year  976  about  the  distribu-
 tion  of  Ravi-Beas  surplus  water  and
 as  per  that  award  Haryana  got  3.5
 MA.F  as  its  share  though  Haryana  is
 entitled  to  a  larger  share;

 (b)  whether  it  is  also  a  fact  that
 accordingly,  Government  of  Haryana
 is  trying  hard  to  the  construction
 of  Sutlej-Yamuna  link  in  Punjab
 area;

 (c)  whether  Government  of  Pun-
 jab  is  finding  one  excuse  or  the
 other  to  delay  the  construction  of
 Sutlej~-Yamuna  link  in  Punjab  por-
 tion;

 (d)  whether  Government  of  Hary-
 ona  has  approached  the  Central
 Government  to  press  the  Government
 of  Punjab  for  construction  of  Sutlej-
 Yamuna  link  in  Punjab  area;  and

 (e)  if  so,  whether  any  role  has
 since  been  played  by  Central  Gov-
 crnment  for  the  solution  of  this  dis-
 pute  and  if  so,  the  details  thereof?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  The
 two  successor  States,  namely  Punjab
 and  Haryana  could  not  mutually  ar-
 rive  at  an  agreement  regarding  shar-
 ing  of  the  surplus  waters  becoming
 available  as  a  result  of  the  Beas  Pro-
 ject.  Hence  the  Central  Government
 fave  decision  regarding  the  same
 under  the  provisions  of  the  Punjab
 Reorganisation  Act,  966  in  March,
 1976,  Haryana  has  been  allocated  3.5
 million  acre  feet  based  on  the  avail-
 ability  of  data  covering  the  period
 392]  to  1946,

 (b)  to  (e).  Haryana  has  formulated
 a  Project  Report  envisaging  Sutlej-
 Yamuna  Link  passing  through  Punjab
 territory  and  has  approached  the  Cen-
 tral  Government  for  assistance  for  ob-
 taining  concurrence  of  the  Punjab
 Government.  Punjab  represented
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 against  the  decision  of  the  Central
 Government  given  in  March,  976  and
 pressed  for  an  increased  allocation  to
 Punjab.  Haryana  on  the  other  hand
 requested  that  the  issue  may  not  be
 reopened.  Meetings  have  been  held
 at  official  levels  as  well  as  Ministers’
 level  to  bring  out  an  understanding.
 Efforts  are  presently  being  made  to
 resolve  the  differences  with  the  assist-
 ance  of  the  Prime  Minister.

 Foodgrains  supplied  under  Food  for
 Work  Scheme

 31.  SHRI  AINTHU  SAHOO:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state;

 (a)  the  estimated  requirements  for
 1978-79,  of  wheat  and  rice  submitted
 by  different  States  to  the  Central  Gov-
 ernment  on  “Food  for  work”  schemes
 and  the  quantity  released  to  different
 States  upto-date;  and

 (b)  whether  there  was  any  delay
 in  releasing  the  stock  and  the  average
 time  it  takes  to  release  the  stock  of
 foodgrains  by  the  Central  Govern-
 ment  to  the  State  Governments?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  Regarding  wheat,
 a  statement  is  attached.  The  devision
 to  supply  rice  upto  50  per  cent  of  the
 total  foodgrains  made  available  under
 the  programme  has  been  taken  only
 recently.  No  definite  requirements  for
 rice  have,  therefore,  been  received  so
 far.

 (b)  Releases  of  foodgrains  under
 the  scheme  are  made  on  the  basis  of
 the  utilisation  reports  received  from
 the  State  Governments.  Indents  from
 State  Governments  are  processed
 promptly  and  no  cases  of  any  delays
 take  place  as  such  unless  the  essential
 information,  e.g.,  reports  on  utilisation
 of  foodgrains  released  by  Government
 of  India  earlier  etc,  are  wanting.
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 Written  Answers

 Quantities  of  foodgrains  altocated  and  releused

 (As  on  10-11-1978)

 Quantities  Quantities  of  food-
 of  grains  released

 State  foodgrains  during  the  year
 allocated

 during
 1978-79

 (Metric  (Metric
 tonnes)  tonnes)

 Wheat!/mil  =
 1977-78  1978-79,

 r.  Andhra  Pradesh  55,000,  26,000

 2.  Assam

 3.  Bihar  .  .  2,00,000  I,25,000

 4.  Gujarat  50,000  I5,000

 5.  Harvana  14,000,  2000

 6.  Himachal  Pradesh  -  5,000

 7.  Karnataka  50,000  I,000  15,000

 8.  Kerala  50,000  10,000

 Qo  Madhya  Pradesh  I,25,000  56,000

 t0.  Maharashtra  (71,000  450

 य1.  Orissa  2,00,000  130,000,

 i2.  Punjab  63,000  16,000

 13.  Rajasthan  .  1,28,000  45,000

 I4.  Tripura  .  10,000,  4,000

 i5.  Uttar  Pradesh  ,I7,000  400  45,000

 16.  West  Betigal  .  2,0£,000  1,00,000

 Wz  Mizoram  डर  ढ़  .  -  ‘1,200  I,200

 3,36,2C0  Mero  HCO

 केन्द्रीय  फार्म  रायचर,  कर्नाटक  में  हुई  वर्ष

 राई  को  हानि  के  बारे  में  जांच

 1977-78  में  पैदा  हुई  21,000
 क्विटल  वेरालशामी  रुई,  ज़िसका  श्रनु-
 मानित  मूल्य  i.70  करोड़  रुपये  था,  या

 32.  श्री  रोत  लाल  प्रसाद  वर्मा!

 क्या  कृषि  और  सिलाई  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  कर्नाटक

 राज्य  ने।  रायचूर  स्थित  केन्द्रीय  फाम  में

 तो  चोरी  हो  गई  भ्रथवा  क्‌  प्रबन्ध  के  कारण

 नष्ट  हो  गई  है;  श्रौर

 (ख)  ग्दि  हां,  तो  उत्तरदायी  झधि-

 कारियों  के  विरुद्ध  कया  कार्यवाही  की  गई  है
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 श्रौर  क्या  इस  बारे  में  एक  उच्चस्तरीय
 जांच  कराने  का  विचार  है  ?

 कृषि  और  सिचाई  मंत्री  (श्री  सुरजीत
 सिह  बरनाला  ):  (क)जी  नहीं  t

 I977-78  में  रायचूर  स्थित  केन्द्रीय
 राज्य  फार्म  में  5526  विब्दल  कपास  का
 उत्पादन  हुआ  हैं,  जिसका  मूल्य  22.66
 लाख  रुपया  है।  इसका  न  ता  कई  भाग
 चारो  हुआ  आन  ने  ही  नष्ट  हा  है

 Conditions  for  Central  Aid  under
 Food  for  Work  Scheme

 33.  SHRI  K.  A.  RAJU:
 SHRI  A.  MURUGESAN:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 state:

 (a)  the  conditions  under  which
 assistance  under  ‘Food  for  Work’
 programme  is  given  to  the  States;  and

 (b)  the  plans  and  programmes  for
 intensifying  such  assistance  on  a
 larger  scale?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  Under  the  Food  for
 Work  Programme  the  foodgrains  are
 supplied  to  the  State  Governments  for
 Payment  of  wages  in  part  or  full  to
 the  labour  engaged  on_  productive
 works  which  result  in  creation  of  dur-
 able  community  assets  in  the  rural
 areas  and  strengthen  the  rural  infra-
 structure.  The  State  Governments
 have  to  show  additionality  over  and
 above  its  budget  provision  equivalent
 to  the  total  value  of  foodgrains  receiv-
 ed  computed  at  Rs.  05  per  quintal  for
 wheat  and  Rs.  5  and  Rs.  30  per
 quintal  for  coarse  and  fine  varieties  of
 Tice  respectively.  A  variety  of  works
 can  be  taken  up  .under.  the  scheme
 such  as  major,  medium  and  minor  ir-
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 rigation  works;  flood  protection,  drain-
 age  and  anti-water-logging  works;  soil
 and  water  conservation  and  afforesta-
 tion  works  including  social  forestry
 on  Government  and  Community  lands;
 maintenance  and  construction  of  roads;
 construction  of  intermediate  and
 main  drains  and  field  channels;  school
 buildings  and  community  centres  etc.
 in  the  rural  greas.

 (b)  The  scope  of  the  scheme  has
 been  enlarged  so  as  to  cover  the  on-
 going  plans  and  on-plan  works,  new
 items  of  capital  works  and  works  re-
 lating  to  flood  control  etc.  The  State
 Governments  can  also  entrust  the  exe-
 cution  of  works  to  the  voluntary  agen-
 cies  of  repute  and  standing.  Rice  has
 also  been  introduced  into  the  scheme
 and  State  Governments  are  eligible  to
 receive  a  quantity  upto  50  per  cent  of
 the  total  foodgrains  made  available
 under  the  programme  in  the  form  of
 rice.  4

 Advice  to  State  Governments  to  Desist
 from  Raising  Sugarcane  Prices

 34.  SHRI  VIJAY  KUMAR  N,  PATIL:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Ministry  has  advised  the  State  Gov-
 ernments  to  desist  from  raising  in
 an  ad  hoc  manner  the  sugarcane
 prices  in  1978-79;

 (b)  if  so,  details  of  the  communi-
 cation  issueg  to  the  State  Governments
 in  this  regard;

 (c)  what  is  the  reaction  of  the
 State  Governments  State-wise,  to  the
 communication  issued  by  him;  and

 (d)  what  steps  are  being  taken/
 envisaged  to  protect  the  interest  of
 cane-growers  particularly  ensuring
 them  remunerative  prices  for  sugar-
 cane?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI.  BHANU  PRA-
 TAP  SINGH):  (a)  Yes,  Sir.
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 The,  Central  Government  have

 Fi
 seins

 out  i  their  communication  to
 ief  Ministers  that  consequent  on

 ०१)  ¥emoval  of  controls  the  Govern-

 |  ment
 of  India  had  also  simultaneously

 announced  a  liberal  increase  in  the
 statutory  cane  price  payable  for  the

 Seasori  1978-79  from  Rs.  8.50  to  Rs.  0
 per  quintal  linked  to  a  recovery  of
 8.5  per  cent:  For  an  average  reco-
 very  of  0  per  cent  for  the  industry

 cae  as  @  whole  this  will  ensure  an  average
 price  of  about  Rs.  11.75,  per  quintal.

 In  addition,  there  :  is  also  statutory
 sharing  of  50  per  cent  of  excess  reali-

 4tgations.  In  the  apinion  of  Central
 Government  this  price  level  is  both
 remunerative  and  reasonable  to  all

 concerned.  It  was  pointed  out  that  as
 prices  of  sugar  will  have  to  be  regu-

 lated  by  normal  laws  of  supply  and
 ‘demand,  and  in  the  wake  of  high  level

 of  production  the  sugar  factories  could
 ynot  be  expected  to  pay  a  cane  price

 unrelated  to  recovery;  that  it  would
 also  be  a  self  defeating  exercise  in  the

 !zleng  yun  to  disturb  the  delicate  bal-
 ance  itHrough  ad-hoc  higher  levels  of
 cane  price,

 fe)  Replies  have  been  received  from
 the  Chief  Ministers  of  Maharashtra
 Karnataka  and  Madhya  Pradesh;  no
 replies  have  yet  been  received  from

 oMhibdf  ‘Minsters  of  other  States.  Chief
 -Mibister’  df  Maharashtra  has  !  stated
 Nthat  ‘Yhe  matter  ig-under  exemination.
 ScChief.  Ministér  of  Karnataka  has  while

 pointing  out  the  problem.  created  .  by
 ~ionperPHes  Raving  rather  high  pri

 ges,.bas,  by  and.  large  agreed  that  to
 the  maximum  extent  possible  we
 should  allow  the  market  forces  to  ope-

 gate.”  The  Chief  Minister  of-’Madhya
 ‘Pradesh  has‘  assured  that  they  will
 kp  in  'thind  tHe  factors  inentioned  in

 Ae  Jetter  rer  !
 Yo  (AP A  the  ‘tothtmions  Sf  beugareane
 3658  Sitgar  “ecoHon  at  present  it:  is
 *eénsidered  that  the  present  “level:  lof
 minimum  cane  price  paid  is  refriwme-

 श्

 and  reasonable.  To  further  pro-
 the  inte

 भि  ९
 ‘fatiners'  {int  dard

 clear  ऐं  of  ude! dy  weber
 2४

 tin!  Ordhtiaticg  Kha!  bee!  pe
 ite  Y  (es)  (HOWL  TAT
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 mulgated  on  9-l-78  enabling  the
 Central  Government  to  take  over  the
 management  of  any  factories  who
 leave  arrears  beyond  stipulated  leval.

 Result  of  Decontrol  of  Sugar

 35.  SHRI  C.  N.  VISVANATHAN:
 SHRI  RAM  SEWAK  HAZARI:
 SHRIMATI  PARVATHI

 KRISHNAN:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  the  policy  of  decontrol
 of  sugar  has  achieved  the  purpose  of
 a  fair  price  to  the  cultivator,  and  a
 reasonable  price  to  the  consumer;

 (b)  whether  it  is  a  fact  that  sugar
 industry  is  incurring  losses  despite
 decontrol  measures;  and

 (c)  the  steps  proposed  by  Gov-
 ernment  to  ensure  uninterrupted  pro-
 duction  of  sugar  and  reasonable  satis-
 faction  of  needs  of  cultivator  and
 consumer?

 THE  MINISTER  OF  STATE  IN  THE
 “MINISTRY  OF  AGRICULTURE  AND

 IRRIGATION  (MRI  BHANU  PRA-
 (a)  After  the  decon-

 trol  of  sugar,  the  prices  of  sugar  are
 ruling  at  subdued  level.  To  ensure

 a  fair  price  to  the  cultivator  for  his
 produce  the  statutory  minimum  price
 of  sugarcane  has  been  raised  from  Rs
 8.50  to  Rs.  0  per  quintal  for  the  cur-
 rent  1978-79  sugar  season.

 (b)  As  over  27  lakh  tonnes  of  stocks,
 out  of,  the  production  of  65  lakh  ton-
 neg  in  1977-78  sugar  season,  are  still
 to  be  disposed  off  by  the  industry,  it
 ig  “f00  .89099  to;come  to  any  final  con-

 -@lusion  .on:  the  profitability  or  other-
 wise  to.  the;  sugay,;industry  as  a  result
 -of;  .the.,977-78  sugar  season’s  opera-
 tions,  au  vag  &y

 ‘(ey  "Po'erisuré  the  uninterrupted  pro-
 ‘atctlon  of  ‘sugar  dtid  safeguard  the  in-
 'Yerdsts'  bf’  tHe  cbltivatdrs  and  the  con-
 gutitrs,’  ‘an!  'Ordinarice  hs  been  pro-
 Hil  beted!  ्

 \4or  the  takeover
 WG EL  VOUT  ms the 29  TOLBIL.
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 ‘of  the  management  of  sugar  factories
 which  do  not  start  crushing  operations
 ‘iin  time  and/or  which  fail  to  make
 prompt  payment  of  sugar  cane  dues

 to  the  farmers.

 Impact  of  Green  Revolution  on  Rice
 Growing  Areas

 36.  SHRI  K.  T.  KOSALRAM:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  the  impact  of  “Green
 revolution”  has  been  felt  more  in  the
 wheat  growing  areas  then  in  the
 rice  growing  areas;  and

 (b)  if  so,  steps  being  considered  by
 the  Government  to  get  a  “Quantum
 Jump”  in  the  yield  potential  of  rice
 in  the  country?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA).  (a)
 and  (b).  The  technological  break
 through  in  the  adoption  of  high  yield-
 ing  varieties  of  rice,  wheat,  jowar,
 bajra  and  maize  in  India  has  come  to
 be  known  as  “Green  Revolution”.
 The  production  of  wheat  in  the  coun-
 try  in  1964-65  at  12,26  million  tonnes
 was  considered  to  be  the  best  in  any
 year  before  the  introduction  of  high
 yielding  varieties  in  Indian  Agricul-
 ture.  With  the  introduction  of  these
 varietics  in  1966-67,  the  production  of
 wheat  increaseq  rapidly  and  reached
 a  level  of  3.33  million  tonnes  in
 1977-78,  The  production  of  rice  also
 increased  from  39,3l  million  tonnes
 in  1964-65,  to  52.68  million  tonnes  in
 1977-78,  But  the  increase  in  the  pro-
 Guction  of  rice  has  not  been  as  pro-
 nounced  aS  in  the  case  of  wheat.
 However,  steps  are  being  taken  by
 the  Government  to  push  up  the  pro-
 duction  of  rice  in  the  country.  These
 steps  include  cultivation  of  high
 yielding  varieties  of  rice  over  larger
 areas  coupled  with  the  development
 of  irrigation  facilities  and  increased
 ‘consumption  of  chemical  fertilisers,
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 In  addition,  special  programmes
 like  (i)  Minikit  Programme  of  Rice
 which  helps  ‘farmers  select  suitable
 varieties  for  different  situations;
 (ii)  Community  Nurseries  —  Pro-
 gramme  of  Rice  which  helps  formers
 to  advance  the  sowing  time  and  thus
 increase  the  productivity;  (iii)
 Demonstrations  with  Improved  Agri-
 cultural  Implements  to  encourage
 line  sowing  of  paddy  in  direct  seeded
 areas  of  Assam,  Bihar,  West  Bengal,
 Orissa,  Madhya  Pradesh  ang  Eastern
 UP.;  (iv)  Fertilizer  Promotion
 Campaign  in  selected  Districts  to  en-
 courage  adequate  and  balanced  use
 of  fertilisers;  (v)  Farmers’  Training
 and  Education  for  the  quick  transfer
 of  improved  rice  production  techno-
 logy,  etc,  have  ben  undertaken.
 Besides,  research  efforts  have  inten-
 sified  to  evolve  varieties  which  are
 not  only  high-yielding,  but  also
 resistant  to  pests  and  diseases,  with
 better  grain  quality  and  suitable  for
 cultivation  in  different  agroclimatic
 situation.

 बाहग्रस्त  राज्यों  को  निःशुल्क  वितरण

 के  लिए  खाद्यान्न

 37.  श्री  यमुना  प्रसाद  शास्त्री :  क्‍या

 कृषि  शौर  सिंचाई  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  प्रत्येक  बाढ़प्रस्त *  परिवार  को

 निःशुल्क  वितरण  के  लिए  केन्द्रीय  सरकार

 द्वारा  प्रत्येक  बाढ़ग्रस्त  राज्य  को  कितने

 टन  खाद्यान्न  आवंटित  किया  गया  ;

 (ख)  केन्द्रीय.  सरकार  द्वारा  अनुदान
 के  रूप  में  गिर  गये  मकानों  को  दोबारा

 “बनाने  के  लिए  प्रत्येक  परिवार  को  अलग-

 अलग  कितनी  धनराशि  दी  गई;  और

 (ग)  प्रत्येक  बाढ़ग्रस्त  राज्य  को

 श्रधान  मंत्री  राहत  कोष  से  कितनी

 घनराशि  दी  गई  है  ?
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 कृषि  झौर  सिचाई  मंत्री  (क्रो  सुरजोत

 सिह  बरनाला  )  :  (क)  बाढ़  से  प्रभावित

 राज्यों  का  दोरा  करने  वाले  केन्द्रीय  दलों

 झोर  राहत  सम्बन्धी  उच्च  स्तर्र  यं य  समिति

 को  सिफारिशों  पर  निशुल्क  राहत  के  तौर

 पर  निशुल्क  वितरण  के  लिए  प्रनुदान  के

 रूप  में  राज्यों  को  ख!द्य|न्नों  की  निम्नलिखित

 मात्रा  आवंटित  की  गई  है  :--

 डाज्य  गेहूं  (मी ०  टन)  चोघल  (मी०  टन  )

 बिहार  40,000

 हरियाणा  2,500

 हिनाच्ल  प्रदेश  9,000

 जम्म  त्या  कराश्मीर  2]7

 पंजाब  8,000

 राजस्थान  7,000

 उत्तर  प्रदेश  50.000

 पश्चिम  बंगाल  50,000  45,000
 500  दाल  मसूर

 दिल्ली  2,000

 (a)  eta  दलों  झोर  उच्च

 स्तरीय  समिति  की  सिफारिशों  के  श्राघ।र

 पर  केन्द्रीय  सरकार  ने  प्रत्येक  क्षतिग्रस्त

 या  नप्ट  घर;झंपड़ी  के  लिए  प्रायः

 200  रुपये  की  सीमा  तक  आवास  राज

 सहायता  के  लिए  प्रभावित  राज्यों  को

 झग्रिम  योजना  सहायता  ग्रात्रंटित  की  है  |

 प्रभावित  परिवारों  को  नकद  और  वस्तु

 में  दी  जाने  वाली  वास्तविक  सहायता  का

 निर्धारण  सम्बन्धित  राज्य  सरकार  द्वारा

 किया  जाता  है

 (a)  प्रधान  मंत्री  राहत  कोष  से  स्वीकृत

 राशि  निग्नलिखित  है  :-+-

 राज्य  .... दी गई  राशि

 (लाख  रुपयों  में)

 बिहार  20.50

 हरियाणा  l.50

 हिमाचल  3.50

 जम्मू  तथा  काश्मीर  1.00

 मध्य  प्रदेश  .50

 उड़ीसा  5.50

 पंजाब  .00

 राजस्थान  6.50

 उत्तर  प्रदेश  44.00

 पश्चिम  बंगाल  8.70

 दिल्ली  10.  00

 केरल  ,  00
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 IWegal  inclusion/exoclusion  of  -the
 Members  of  Delhi  School  Teachers

 Cooperative  House  Building  Society

 38,  SHRI  MAHI  LAL:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.
 9425  on  the  8th  May,  978  regarding
 Bye-laws  of  the  Delhi  School  Teach-
 ers  Cooperative  House’  Building
 Society  Delhi  and  state.

 (a)  whether  the  present  Managing
 Committee  of  the  Delhi  School  Tea-
 chers  Cooperative  House  Building
 Society,  declared  elected  has,  in
 violation  of  the  cooperative  law  and
 Rules.  included  those  non-teachers
 in  the  so-called  list  of  approved
 members  who  were  illegally  enrol-
 led  before  the  Resolution  amending
 Bye-law  5  (i)  (a)  for  enrolment  of  non-
 teachers  was  passed  by  the  General
 Body  of  the  Society,  and  registered
 by  the  Registrar  of  Cooperatives
 Delhi;

 (b)  whether  they  have,  after  lapse
 of  many  years,  now  excluded  those
 non-teachers  from  the  above  list  who
 were  legally  enrolled  after  the  passing
 and  registration  of  the  aforesaid
 amendment;  and

 (c)  if  so,  the  steps  taken  so  far
 or  proposed  to  be  taken  immediately
 to  get  the  above  gross  irregularities
 removed?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  to  (c),  The  member-
 ship  issue  and  related  matters  of  this

 society  are  the  subject  matter  of  a
 writ  petition  in  the  Delhi  High  Court.
 The  matter  is,  therefore,  subjudice,

 Land  to  Tribals

 39.  SHRI  GANGADJIAR  APPA
 BURANDE:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state.

 (a)  the  total  amount  of  land  allot-
 ted  so  far  to  tribals  for  cultivation,
 State-wise;  and
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 (b)  the  number  of  persong  benefit-
 ted,  State-wise?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  :  (a)  and
 (b).  Land  allotted  to  tribals  for  cul-
 tivation  consists  of  ceiling  surplus
 lands  ang  waste  lands  at  the  disposal
 of  State  Governments.  According  to
 the  latest  information  available  with
 the  Government  of  India,  a  total  area
 of  2,24,532  acres  has  been  allotted  to
 Tribals  out  of  the  ceiling-surplus  lands
 vested  in  State  Governments.  The
 State-wise  figures  are  given  in  the
 uppended  statement.  Waste  land  aliot-
 ment  takes  place  from  time  to  time
 and  information  in  this  regard  is  not
 coilecteq  by  the  Government  of  India.

 Statement

 State/U.  Territory  ‘Total  land  No,  of
 allotted  persens
 to  tribals  allotted
 (in  acres}  land
 under  re-
 vised  ceihrge

 laws

 1  2  3

 ~
 Andhra  Pradesh  33.750  21,835,

 Assam  30,239  17,498

 Bihar  15.169  14.871

 Gujarat  Nil  Nil

 Haryana  Nil  Nil

 Himachal  Pradesh  43  63

 Jammu  &  Kashmir  Nil  Nil

 Karnataka  N.A.”  N.A.

 Kerala  3,793  45545,

 Madhya  Pradesh  33,8c8  10.118

 Maharashtra  [49.134  “14.940

 Manipur  Nilf  Nil

 Orissa  40,743  27,699

 Punjab  Nil  Nil
 ae  ee  ee
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 |  2  3

 Rajasthan  14,512  4:047

 Tamil  Nadu  3  4

 Tripura  i5  13

 ‘Utsar  Pradesh  N.A.  N.A.

 West  Bengal  NA.  12,461

 Dadra  &  Nagar  Haveli  q  NAL

 Delhi  Nil  Nil

 Pondicherry  Nil  Nil

 2.24.352,  1,29,498

 Note  :—In  respect  of  Karnataka  and
 U.  P.  the  area  given  to  Schrduled  Tribes  is
 mot  available  ‘separately.  In  Karnataka  an
 extent  of  19.968  acres  has  been  allotted  to
 3.734  persons  belonging  to  Scheduled  Castes/
 Scheduled  Tribes.  In  Uttar  Pradesh  an
 area  of  113,278,  acres  has  been  allotted  to
 4.I4,I92  persons  belonging  to  the  Scheduled
 ‘Jastes/Scheduled  Tribes.

 Student  Unrest

 40.  SHRI  SUBHASH  CHANDRA
 BOSE  ALLURI:

 SHRI  D.  AMAT:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 has  been  a  sharp  rise  in  student  un-
 rest  in  the  country  after  lifting  of
 Emergency;  and

 (b)  if  so,  what  is  the  number  of
 incidents  during  the  last  0  months
 and  steps  taken  to  meet  the  situa-
 tion?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  There  has  been  an  in-
 crease  in  the  number  of  incidents  of
 unrest  among  students  since  March,
 977  mainly  due  to  the  pent  up  grie-
 vences  uf  the  period  of  emergency
 ventilating  themselves.
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 (b)  According  to  information  avail-
 able,  there  were  about  7,600  incidents
 during  the  last  ten  months.  State
 Governments  and  Union  Territory
 Administrations  have  been  requested
 to  set  up  appropriate  forums  at  the
 State,  District  and  institutional  levels
 to  ]ook  into  the  legitimate  grievances
 of  students  and  redress  them,  They
 have  also  been  requested  to  give  ade-
 quate  attention  to  the  implementation
 of  schemes  intended  for  the  welfare
 of  students,  admission  procedures,
 prompt  recruitment  of  teacners,  im-
 provement  of  teacher-student  rela-
 tions,  formulation  of  extra  curricular
 programmes,  etc,  Co-operation  of
 leaders  of  political  parties  has  been
 sought  to  keep  the  campuses  of  edu-
 cational  institutions  free  from  politi-
 cal  activities.  The  matter  was  also
 discussed  at  the  Conference  of  Chief
 Ministers  held  in  September,  978  at
 which  they  agreed  that  student  pro-
 blems  should  be  handled  with  res-
 traint  and  understanding  and_  that
 their  genuine  grievances  should  be
 redressed  as  far  as  possible.

 Implementation  of  Lang  Reform
 through  Village  Committee

 41,  SHRI  M.  N.  GOVINDAN
 NAIR:

 SHRI  P.  K.  KODIYAN:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  _  pleased  _  to
 state:

 (a)  whether  a  member  of  the  Plan-
 ning  Commission  has  made  a  sugges-
 tion  that  the  implementation  of  the
 land  ceiling  measures  should  be  en-
 trusted  to  the  village  committee;  and

 (b)  if  so,  Government’s
 thereto?

 reaction

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 The  Government  is  not  aware  of  any
 such  suggestion.

 (b)  Does  not  arise.
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 Narmada  Award

 42.  SHRI  HITENDRA  DESAI:

 SHRI  AHMED  M.  PATEL:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  the  concerned  States
 have  accepted  the  award  of  the
 Narmada  River  Tribunal;  and

 (b)  when  will  the  work  of  the
 project  start?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 The  Narmada  Water  Dispute  Tribunal
 submitted  its  Report  to  the  Central
 Government  on  _  16-8-1978,  Accord-
 ing  to  the  provisions  of  the  Inter-
 State  Water  Disputes  Act  1956,  if,
 upon  consideration  of  the  decision  of
 the  Tribunal,  the  Central  Government
 or  any  State  Government  is  of
 opinion  that  anything  therein  contain-
 ed  requires  explanation  or  that  guid-
 ance  is  needeq  upon  any  point  not
 originally  referred  to  the  Tribunal,
 the  Central  Government  or  the  State
 *avernment,  as  the  case  may  be,

 may,  within  three  months  from  the
 date  of  the  decision,  again  refer  the
 Matter  to  the  Tribunal  for  further
 consideration,  and  on  such  reference,
 the  Tribunal  may  forward  to  the
 Central  Government  a  further  report
 giving  such  explanation  or  guidance
 as  it  qeems  fit  and  in  such  a  case,  the
 decision  of  the  Tribunal  shall  be
 deemed  to  be  modified  accordingly.
 The  Act  further  provides  that  the
 Central  Government  shall  publish
 the  decision  of  the  Tribunal  in  the
 Official  Gazette  and  the  decision  shall
 be  final  and  binding  on  the  parties  to
 the  dispute  and  shall  be  given  effect
 to  by  them.  Accordingly,  the  Central
 Government  and  the  State  Govern-
 ments  of  Gujarat,  Madhya  pradesh,
 Maharashtra  ang  Rajasthan  have  made
 references  to  the  Tribunal  on
 15-11-1978  seeking  _clarifications/
 guidance.  The  further  report  from
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 the  Tribunal  giving  such  explanation
 or  guidance  is  awaited.

 (b)  The  projects  formulated/
 finalised  by  the  State  Governments  in
 the  light  of  the  Tribunal’s  decision
 have  not  so  far  been  received,  The
 question  of  their  inclusion  in  the
 developmental  plans  of  the  States
 will  be  considered  after  receipt  of  the
 projects  from  the  States  keeping  in:
 view  the  likely  available  resources
 etc,

 Memorandum  from  the  United  Central
 Refugees  Council,  West  Bengal

 43.  SHRI  CHITTA  BASU:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABI-
 LITATION  be  pleased  to  state:

 (a)  whether  Government  received.
 a  memorandum  from  the  United  Cen-
 tral  Refugees  Council,  West  Bengal  in
 regard  to  the  problems  of  rehabilita-
 tion  in  August,  1978;

 (b)  if  so,  the  principal  demands
 raised  in  the  memorandum;  and

 (c)  the  reaction  of  the  Government
 thereto?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):.  (a)  Yes,  Sir,

 (b)  The  principal  demands  raised
 in  the  Memorandum  submitted  by
 the  United  Central  Refugees  Council,
 West  Bengal  are:

 (i)  appointment  of  a  Committee
 with  Members  of  Parliament,  re-
 presentatives  of  the  Central  Gov-
 ernment  and  Government  of  West
 Bengal  to  take  an  appraisa]  of  the
 Tehabilitation  of  displaced  persons
 in  West  Bengal;

 (ii)  creation  of  a  full-fledged
 Ministry  of  Rehabilitation;

 (iii)  demang  of  West  Bengal  Gov-
 ernment  for  Rs.  500  crores  for  re-
 habilitation  of  refugees  to  be  grant-
 ed;

 (iv)  conferment  of  right  and  title
 on  free-hold  basis  to  lands  allotted:
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 to  refugees;
 (v)  remission  of  all  type  of  loans

 and  contributory  loans;
 (vi)  regularisation  of  squatters

 colonies  upto  1977;
 (vii)  declaration  of  all  non-camp

 refugees  eligible  for  rehabilitatioa
 assistance;

 (viii)  increase  the  grant  for  the
 development  of  colonies:

 (ix)  sanction  Panchanna  and
 Herobhanga  II  scheme  and  mainten-
 ance  of  P.  L.  Homes  by  the  Central

 Government.

 (c)  The  reactions  of  the  Govern-
 ment  are  as  follows:

 There  is  no  need  for  ३  Committee
 at  this  stage.  as  the  problems
 of  refugees  in  West  Bengal  are  al-
 ready  appraised  and  studied.  The
 magnitude  of  the  problem  posed  by
 the  displaceq  persons  in  West  Ben-
 gal  was  assessed  as  early  as  in  952
 through  a  Fact  Finding  Committee’
 Committee  of  Ministers  for  the  re-
 habilitation  of  displaced  persons
 followed  by  an  examination  of  the
 residuary  problems  of  rehabilitation
 in  1960-61  (by  the  Branch  Secreta-

 ‘riat  Calcutta),  in  967—74  (by  the
 ‘Committee  of  Review),  in  1975-76
 ‘(by  the  Working  Group).  The  re-
 commendations  of  the  Working

 Group  given  in  976  are  still  under
 implementation  by  the  Government
 of  West  Bengal,

 There  is  already  a_  separate
 department  of  Rehabilitation;  the
 present  arrangements  are  adequate.

 The  request  of  the  West  Bengal
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 contributory  loans  could  not  be
 agreed  to  because  the  beneficiaries
 of  these  loans  were  economically
 better  off  and  had  _  the  repaying
 capacity,

 Administrative  approval  has  been
 accorded  to  regularisation  of  75
 squatiers’  colonies  set  up  after
 1950.

 The  question  of  ineligible  non-
 camp  displaced  persons  in  West
 Bengal  at  this  stage  cannot  be  re-
 opened.

 Development  of  Government
 sponsored  colonies  has  been  taken
 up  as  a  Plan  scheme  under  the
 Ministry  of  Works  and  Housing
 and  funds  are  being  provided  in
 consultation  with  the  West  Bengal
 Government  and  the  Planning
 Commission.

 There  is  no  programme  for  deve-
 lopment  at  Panchanna  gramme  yet.
 Regarding  Herobhanga  scheme,  a
 view  has  been  taken  that  the  State
 Government  may  examine  _  this
 separately  as  a  part  of  their  Sun-
 derbans  Development  Scheme,

 The  responsibility  of  running  the
 P.L.  Homes  will  devolve  on  the
 State  Governments  as  the  Sixth
 Finance  Commission  has  made  its
 recommendations  on  this  aspect.

 Construction  of  Houses  in  Resettlement
 Colonies  hit  by  Floods  in  Delhi

 44.  SHRI  P.  K.  KODIYAN:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 Government  for  assistance  of  Rs.  500
 crores  was  made  to  the  Seventh
 Finance  Commission,

 The  proposals  regarding  con-
 ferment  of  right  and  title,  on  free
 hold  basis  in  regard  to  urban
 lands,  is  under  consideration  and
 it  has  been  conferred  already  in
 regard  ¢o  rural  lands.

 (a)  whether  any  steps  have  been
 taken  to  construct  houses  in  resettle-
 ment  colonies  of  Delhi  which  were
 badly  hit  by  the  recent  floods;

 (b)  if  so,  the  details  thereof;  and

 ‘The  question  of  remission  of  ‘type’
 loans  in  toto  was  agreed  to  in  977

 cand  that  of  “non-type  loans”  or
 (c)  the  estimated  cost  for  construc-

 tion  of  houses  in  these  colonies?
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 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT  (a)  to  (c).  Information  is
 being  collected  and  will  be  placed  on
 the  Table  of  the  Sabha.

 गले  के  मलय रच

 45.  श्री  हरगोविन्द  बर्मा :

 श्री  श्रोम  प्रकरादा  त्यागी:

 क्या  कृषि  और  लिवाई  मंत्री  बह  बताने
 की  कपा  करेंगे  कि  :

 (क)  क्या  साकार  ने  इस  चर्य  गन्

 की  फल  के  लिए  काई  योजता  बनाई  है
 ताकि  किसानों  का  फल  के  लिए  अपनी

 उत्पादन  लागत  की  तुलना  में  कम  मूल्य
 नन  प्राप्त  हों;

 (ख)  यदि  हां,  तो  तत्मम्बन्धी

 रूप-रेखा  क्‍या  है;  बौर

 (ग)  यदि  नहीं.  तो  पके  क्या  कारण

 हैं?

 कृषि  श्रौर  लिचाई  मंत्रालय  में  राज्य

 मंत्री  (श्रीभान  प्रताप  सिह  )  :  (क);

 (ख)  बीर  (ग).  6  अगस्त,  978

 से  चीनी  के  मूल्य,  वितरण  और

 संचलन  पर  लगे  नियंत्रण  को  हटाने
 के  परिणामस्वरूप,  सरकार  ने  उसी

 समय  1978-79  मोसम  के  लिए  देय

 गन्ने  के  सांविधिक  मुल्य  को  8.  50  रुपये

 से  बढ़ा  कर  8.50  प्रतिशत  की  उपलब्धि

 पर  0.00  रपये  प्रति  क्विटल  कर  उदार

 वद्धि  की  घोषणा  की  है।  न्यूनतम  मूल्य  का

 यह  वही  स्तर  है  जिसकी  कृषि  मूल्य  आयोग

 ने  चीनी  मीसम  978-79  के बारे  में

 सिफारिश  की  थी  |  कुल  मिलाकर  उद्योग

 के  लिए  io  प्रतिशत  की  श्रौसत  उपलब्धि
 के  लिए.  लगभग  ii.75  रुपये  प्रति
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 क्विटल  का  झौसत  मूल्य  सुनिश्चित  होना

 चाहिए  ।  इसके  श्रलावा,  गन्ना  नियंत्रण

 ग्रादेश  के  खण्ड  5(क)  के  भ्रन्तगंत  श्रतिरिक्त

 प्रप्तियों  के  50  प्रतिशत  को  शेयर  करने  का

 सांविधिक  दायित्व  बराबर  लागू  है।  अतः
 जहां  तक  उन  व्यक्तिगत  फैक्ट्रियों,  शिनकी

 उपलब्धि  ब्रघिक  है  और  जिनकी  गन्ने  के

 न्यूनतम  मूल्य  पर  आधारित  उत्पादन

 लागत  से  ब्रीसत  प्रप्तियां  अधिक  हैं,  का

 सम्बन्ध  है  उनके  द्वारा  गन्ने  का  अतिरिक्त

 मूल्य  भी  देय  होगा।

 सरकार  समझती  है  कि  मूल्य  निर्धारण

 प्रगाली  से  ये  उद्देश्य  प्राप्त  होंगे  (i)

 यह  सुनिश्चित  करना  कि  भन्न।  उत्पादक

 को  वह  मूल्य  मिले  जोकि  उत्पादन  लागत

 झौर  गन्ना  निवंत्ण  आदेश  में  उल्लिखित

 श्न्प  बातों  के  प्रनुरूषप  हो  ;  (ii)

 यह  भी  सुनिश्चित  करना  कि  मूल्य  फैक्ट्रियों
 की  पहुंच  के  काफी  अन्दर  हों  ताकि  वे  श्रन्य

 बातों  के  अलावा  गन्ने  के  बकायों  की  शीघ्र

 भदायगी  कर  सकें;  और  (iii)  गन्ना

 उत्पादकों,  उपभोक्ताओं  ब्ौर  उद्योग  के

 अत्यधिक  हिंत  में  गन्ने  की  मांग  ओर  पूति
 चोनी  के  उत्पादन  के  बीच  झनुकूलतम  संतुलन
 कायम  करना  |

 Gulg  between  Home  Language  aad
 School  Language

 46.  SHRI  ISHWAR  CHAUDHRY:

 SHRI  5.  R.  REDDY:

 SHRI  SARAT  KAR:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government  are  of  the
 opinion  that  the  use  of  an  ‘artificial
 standard’  in  Indian  schools  has  not
 only  stigmatised  the  spoken  language,
 but  has  created  a  gulf  between  the
 home  language  and  the  school  langu-
 age  and  this  gulf,  in  turn;  has  resulted
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 in  low  self-image  and  low  achieve-
 ment  through  the  entire  education
 system;

 (b)  if  so,  whether  Government  pro-
 pose  to  bring  change  in  this  system;
 and

 (c)  if  so,  the  details  regarding  the
 programme  of  Government  in  _  this
 regard?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-

 DER):  (a)  to  (c).  There  is  some  gulf
 between  language  used  in  the  schools
 and  the  language  spoken  at  home.
 This  is  a  natural  phenomenon  every
 where.  ‘The  reformed  system  of  edu-
 cation  attempts  to  improve  and  refine
 the  vocabulary  of  the  child.  Some-
 times,  words  coined  by  the  academic
 bodies  are  found  too  heavy  by  school
 teachers  and  students.  The  difficulty
 of  language,  especially  of  technical
 terms,  has  sometimes  resulted  in  low
 achievement  by  the  students.

 The  system  responds  to  this  defect
 by  trying  to  orient  the  teachers  to
 handle  such  situations.  This  is  a  con-
 tinuous  process.  To  some  extent  this
 gulf  can  be  bridged  if  at  Icast  at  the
 primary  level  the  process  of  curricu-
 lum  development  and  preparation  of
 instruction  materia]  js  decentralised  to
 provide  at  least  for  a  certain  inter-play
 between  the  academic  vocabulary  and

 ‘the  language  of  the  environment.
 NCERT  is  contemplating  certain  cur-
 ricular  reform  in  this  direction.

 U.G.C.  Guidelines  regarding  two/
 three  year  Degree  Course

 47.  SHRI  RAJKESHAR  SINGH;
 SHRI  SARAT  KAR:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  University  Grants
 Commission  has  circulated  some
 guidelines  to  all  the  Universities,  re-
 garding  two  year  or  three  year  Degree
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 course  and  admission  in  the  Post-
 Graduate  course;  and

 (b)  if  so,  particulars  thereof?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sir.

 (b)  The  Guidelines  circulateq  by
 the  Commission  visualise  that  during
 the  period  of  transition  to  the  new
 pattern  of  education,  there  may  be
 different  patterns  at  the  first  degree
 level.  Taking  into  account  the  exist-
 ing  variations  in  duration  and  struc-
 ture  of  courses  in  different  States  and’
 Universities,  it  is  expected  that  some
 universities  may  have  a  three-year
 first  degree  course  while  others  may
 have  a  two-year  pass  degree  course,
 during  the  transitory  period.  How-
 ever,  it  has  been  suggested  that  no:
 student  should  be  admitteg  to  a  post-
 graduate  course,  unless  he  has  done  a.
 three-year  degree  course.  Universi-
 ties  which  offer  83  two-year  pass
 course  should  make  provision  for  a
 one-year  bridge  course  to  prepare
 students  for  entry  to  post-graduate
 courses,

 वण्डकारण्य.  पुनर्वास  योजना

 48.  श्री  विनायक  प्रसाद  चबादव :

 क्या  निर्माण  और  श्रावास  तथा  पूति  और

 पुनर्वास  मत  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  दण्डका  रण्य  पुनर्वास  योजना  पर

 1: ह  तक  कितना  धन  व्यय  किया  गया  है
 तथा  वहां  कितने  शरणार्थी  परिवारों  को

 बसाया  जाना  था  तथा  वहां  कितने  परिवारों

 को  बसाया  जा  चुका  है;

 (ख)  प्रत्येक  परिवार  को  कितने  एकड़

 भूमि  श्राबंटित  की  गई  है  तथा  सभी  परिवारों

 के  पुनर्वास  के  लिए  कुल  कितने  एकड़  भूमि
 ग्रावंटित  की  गई  है;
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 (7)  डी०  डी०  ए०  ने  भूमि  को  उपजाऊ

 बनाने  के  लिए  क्‍या  कार्यवाही  की  है;  श्रौर

 (घ)  इन  शरणार्थियों  को  प्राबंटित

 भूमि  के  लिए  प्रा  रम्भ  की  गई  सिंचाई  योजनाप्रों
 का  ब्यौरा  क्‍या  है  तथा  उस  पर  कितनी  राशि

 व्यय  की  गई  है  शौर  इन  योजनाश्रों  से  भूमि
 के  कितने  क्षेत्र  की सिंचाई  की  जाएगी  ?

 निर्माण  और  झ्रावास  तथा  पूति  शौर

 पुनर्वास  मंत्री  (श्री  सिकन्दर  बख्त)  :  (क)
 3I-8-78  तक  9.68  करोड़  रुपये  ।

 दण्डका  रण्य  में  35,000  परिवारों  को  बसाया

 जाना  था  उनमें  से  3i-I-78  तक  21,265
 परिवारों  का  बसाया  जा  चुका  था  978—

 79  के  दौरान  और  569  परिवार  बसाए
 जा  चुके  हैं  |

 (@)  प्रारभ  में  प्रत्येक  कृषक  परिवार  को

 7  एकड़  भूमि  आबंटित  की  गई  थी  जिसमें

 0.3  एकड़  भूमि  आवासीय  प्लाट  के  लिए

 है  ।  965  में  जब  समतल  करने  तथा

 मेढ़बन्धी  का  कार्य  शुरू  किया  गया  था  तो

 भूमि  कम  कर  के  6  एकड़  कर  दी  गई  थी

 जिसमें  द्रावासीय  प्लाट  के  लिए  0.  5  एकड़

 भूमि  भी  शामिल  थी  970-71  मौसम

 से,  आबंटन  के  इन  पैमानों  में  और  कमी

 करके  5  एकड़  सूखी  भूमि  या  4  एकड़

 सुरक्षित  सिंचाई  वाली,  या  3  एकड़  बारहमासी
 सिंचाई  वाली  भूमि  कर  दी  गई  थी

 30-6-78  तक  दण्डका  र्य  में  विस्थापित

 व्यक्तियों  के  पुनर्वास  के  लिए  1,25,787

 एकड़  भूमि  का  प्रयोग  किया  जा  चुका  था,
 जिसमें  से  1,01,8 62  एकड़  भूमि  कृषि  के

 लिए  श्राबंटित  की  गई  है  ।

 (ग)  भूमि  की  उपजाऊ.  शक्ति  में

 सुधार  लाने  के  लिए  निम्नलिखित  कदम

 उठाए  गए  हैं  :—

 (i)  भू-सर्वेक्षम  करना  तथा  कमियों

 को  पूरा  करने  हेतु  खाद  श्रादि

 का  प्रयोग  करना  |

 (ii)  भूमि  कठाव  विरोधी  उपाय

 करना  |

 (iii)  सिंचाई  सुविधाओं  की  व्यवस्था  ।

 (iv)  भूमि  समतल  करना  और

 मेढबन्धी  करना  |

 (५)  भूमि  और  जलवायु  के  श्रनुकूल
 फल  पद्धति  तैयार  करना  ।

 (Vi)  wee  प्रकार  के  बीजों  की

 व्यवस्था  करना  |

 (घ)  लगभग  6,400  एकड़  भूमि  के

 लिए  चालू  की  गई  39  लघु  सिचाई  योजनाश्रों

 के  भ्रतिरिकत  शरू  की  गई  माध्यमिक  एवं
 प्रधान  सिंचाई  योजनाएं  नीचे  दी  गई  हैं  —

 वास्तविक/ग्रनुमानित  श्रधिकार  क्षेत्र  में
 योजना  का  नाम  लगने  वाली  लागत  प्राने  वाला  कृषि  टिप्पणी

 (करोड़  रुपयों  में)  क्षेत्र  (एकड़ों  में)
 ]  2  3  4

 ग--पूरे  किए  गए  बान्घ

 भास्कल  बांध  1.35  i,000  पूर्ण  होने  के  पश्चात्‌  यह

 (उमरकोट  )  बांध  1-55-73  को

 उड़ीसा  सरकार  को

 हस्तांतरित  कर  दिया

 गया  था।
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 l  2  3  4

 पाखनजोर  जलाशय

 (परलकोट  )  0.  08  1,300  यह  परियोजना  965

 Il.  निर्माणाधीन  बांघ

 सतीगड़ा  बान्ध

 परिवा  जना  l,05

 परलकोट  बांध

 परिया  जना  5.27

 ट्र  सिचाई,

 परियोजना  25.57

 में  पुरी  की  भई  थी।

 28,000  30—6—198 2  तक  इस
 परियोजना  के  पूर्ण  होने
 की  संभावना  हैं  |

 24,000  इस.  पश्यिय्था  के

 30-6--1979  तक

 पूरा  हान  की  संभावना

 है  1

 परियोज्ना  के

 31-3-198  2  तक

 पूरा  होने  की  संभावना

 है

 1,50.000  इस

 Assistance  by  World  Bank  for  expand-
 ing  Food  Storage

 49.  SHRI  P.  S.  RAMALINGAM:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  the  assistance  proposed  to  be
 given  by  World  Bank  and  other  in-
 ternational  organisations  for  expand-
 ing  food  storage  in  this  country;

 (b)  the  particulars  of  assistance;

 (c)  the  extent  to  which  preparatory
 or  matching  efforts  have  been  made
 to  avail  of  the  assistance;  and

 (d)  delays,  if  any,  in  availing  of
 assistance  indicating  reasons  therefor
 ड््पलि  remedial  steps?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  ad  (b).  An
 agreement  has  been  signeq  with  the
 International  Development  Associa-
 tion  for  the  construction  of  3.575
 million  tonnes  storage  capacity,  at  a
 cost  of  $215.5  million  ang  the  IDA
 would  provide  assistance  of  $l07  mil-
 licn,  4.25  lakh  tonnes  capacity  is  pro-
 posed  to  be  constructeg  at  a  cost  of
 about  Rs,  2  crores  with  the  assistance
 from  European  Economic  Community
 and  the  EEC  contribution  would  cover
 about  50  per  cent  of  the  cost.

 The  Australian  Government  has
 offered  to  provide  assistance  to  the
 tune  of  about  Rs.  5.6  crores  in  the
 form  of  prefab  steel  structures  for  the
 construction  of  .5  lakh  tonneg  storage
 capacity.  This  ig  under  consideration.
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 (c)  and  (d).  Preparatory  steps  such
 as  acquisition  of  land,  inviting  of  ten-
 ders,  Award  of  works  etc,  are  in  pro-
 87९58  in  respect  of  IDA  assisteg  pro-
 grammes.  Construction  works  are  also
 in  progress  in  respect  of  EEC  assisted
 works.  The  Australian  Government
 offer  is  under  consideration,

 Report  of  Pane]  to  review
 ‘  Sugar  Policy

 50.  SHRI  D.  N.  TIWARY:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  the  Sub-Committee  of
 the  Cabinet  appointed  to  review  sugar
 policy  after  the  decontrol  of  sugar  has
 submitted  its  report;  and

 (b)  if  so,
 thereto?

 Government’s_  reaction

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  and  (b).  The
 Sugar  Policy  after  decontrol]  wag  re-
 vieweq  by  the  Committee.  For  the
 present  there  will  be  no  change  from
 the  full  decontrol  conditions  of  August
 978  ‘ang  it  was  decided  that  suitable
 legislation  should  be  undertaken  for
 taking  over  of  management  of  sugar
 factories  which  either  do  not  start
 crushing  by  l5th  November,  1978,  or,
 keep  cane  arrears  un-paid  beyond  a
 level  of  0  per  cent  of  the  price  pay-
 able  for  cane  purchased  in  1977-78.
 Accordingly,  the  Sugar  Undertakings
 (Taking  over  of  Management)  Ordi-
 nance,  978  was  promulgated  on  9th
 November,  1978,

 Subsidy  on  Paddy
 5l.  SHRI  K.  PRADHANTI:

 SHRI  SARAT  KAR:
 SHRI  A.  R,  BADRI  NARAIN:
 SHRI  RAMACHANDRAN

 KADANNAPPALLI:

 Will  the  Minister  of  AGRICULTURE
 r
 pl

 IRRIGATION  be  pleased  to

 (a)  whether  he  held  a  meeting  with
 tHe  Yeprésehtatives  from  the  Northern '  4348)  arty i
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 and  Western  States  and  with  a  num-
 ber  of  Chief  Ministers  who  argued  for
 a  subsidy  on  paddy;  and

 (b)  if  so,  the  details  regarding  the
 suggestions  and  the  decisions  taken
 thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  and  (b).  In
 the  process  of  determining  the  kharif
 prices  discussions  were  held  with  the
 Chief  Ministers/Food  Ministers/Agri-
 culture  Ministers  of  Paddy  producing
 States.  While  all  of  them  wanted  the
 issue  price  of  rice,  from  Centra]  Pool,
 to  remain  unchanged,  the  suggestions
 given  with  regard  to  the  procurement
 price  of  paddy  were  as  under:

 Rs.  per  Qt.

 Uttar  Pradesh  84.00
 Punjab  go.  col
 Haryana  gt  .00
 Orissa  J.
 Karnataka.  95.00
 Andhra  Pradesh.  320.00
 Tamil  Nadu  37.00
 Kerala  *  20.00
 Madhya  Pradesh)  00.CO
 Gujarat
 Maharashtra  I29.00
 Assam  II2.50
 West  Bengal
 Himacha!  Pradesh  $  82.00
 Janunu  &  Kashmir  J

 After  taking  jnto  consideration  the
 suggestions  made  by  the  representa-
 tives  of  these  State  Governments  and
 the  recommendations  made  by  Agricul-
 tural  Prices  Commission,  it  was  decid-
 ed  by  the  Government  of  India  that  the
 procurement  prices  for  paddy  for  the
 marketing  season  1978-79  be  fixed  at
 Rs,  85/-  per  atl,  (as  against  Rs.  77/-
 per  qtl.  in  1977-78  season)  for  the
 coarse  variety  and  the  procurement
 prices  for  other  varieties  of:  paddy  may
 be  derived  from  the  price  of  the  coarse
 variety  on  the  basis  of  traditional
 differentials  in  the.  various  States,
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 Return  of  Refugees  to  Dandakaranya
 from  West  Bengal

 52.  PROF.  SAMAR  GUHA:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  whether  the  refugees  who  mov-
 ed  out  of  Dandakaranya  area  to  go  to
 West  Bengal  have  gone  back  to  their
 former  sites  of  rehabilitation;

 (b)  if  so,  facts  thereabout  and
 details  about  the  steps  taken  by  the
 Government  for  resettlement  of  the
 gefugees  who  returned  to  Danda-
 karanya  and  the  number  of  refugees
 from  Dandakaranya  area  who  are  still
 living  in  West  Bengal;  and

 (c)  Government's  policy  about  the
 refugees  who  refused  to  return  ४०
 Dandakaranya  from  West  Bengal?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  14,388  families
 of  displaced  persons  (10,329  from  sget-
 tler  villages  ang  4,059  families  await-
 ing  resettlement  in  karmi  shibirs)
 deserteg  from  varioug  rehabilitation
 sites  and  karmi  shibirs  in  Dandakara-
 nya.  Of  these,  10,260  families  (8,666
 from  settler  villages  and  1,594  families
 from  karmi  shibirs)  have  returned
 till  3lst  October,  1978.  The  remaining
 4,128  families  have  not  yet  returned
 and  May  be  in  West  Bengal.

 2.  The  returnee  settler  families  have
 been  sanctioned  renewed  financial  as-
 sistance  for  purchase  of  bullocks,  agri-
 cultural  inputs,  etc,  as  follows:

 (i)  A  loan  of  Rs.  500$-  per  family
 for  purchase  of  seeds,  fertilisers,
 agricultural  implements,  etc.

 (ii)  A  loan  of  Rs,  900/-  per  family
 for  purchase  of  a  pair  of  bullocks  or
 supply  of  bullocks  from  the  cattle
 held  by  the  Project  Administration;

 (ui)  2  quintals  of  rice  per  family
 costing  not  more  than  Rs,  350/-  per
 family  as  a  grant.
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 (iv)  5  days’  dole  costing  not
 more  than  Rs.  60/-  per  family  as  a
 grant.

 (v)  a  grant  not  exceeding  Rs,  25/-
 per  family  for  construction  of  a
 kitthen  hut  in  cases  where  the  set-
 tlers  have  not  yet  been  provided
 houses.

 The  families  who  deserteq  from
 karmi  shibirs  have  like-wise  been
 permitted  to  rejoin  their  respective
 karmi  shibirs  and  get  relief  assistance,
 These  families  wil]  be  settled  in  their
 turn.

 3.  As  most  of  the  families  returned
 late,  the  post-kharif  cultivation  drive
 was  launched,  resulting  in  an  area  of
 16,498  acres  of  land  being  brought
 under  crops  like  Til,  Pulses  and  other
 kharif  crops.  Similarly,  8  works  pro-
 gramme  has  also  been  organised  to
 provide  work  to  the  settlers.

 (c)  Government  can  afforg  assis-
 tance  to  the  deserters  if  they  return
 to  the  Project  area.  The  State  Gov-
 ernment  of  West  Bengal  will  no  doubt
 be  dealing  with  the  remaining  deser-
 ters  in  that  State  with  a  view  to  per-
 suade  them  to  return  to  the  Project
 area.

 Grant  of  Housing  Loans  by  Delhi
 Administration

 53.  SHRI  KACHARULAL  HEMRAJ
 JAIN:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  the  number  of  applicants  sanc-
 tioned  house  building  loan  by  the
 Delhi  Administration  during  the  year
 1978-79  so  far  upto  30-10-78  and  the
 amount  involved  therein;

 (b)  the  total  number  of  applications
 pending  for  house  building  loans  with
 the  Delhi  Administration  and  when
 these  applications  are  likely  to  be  dis-
 posed  of;  and

 (c)  who  is  responsible  for  the  d
 in  disposal  of  these  applications



 117  Written  Answers

 the  nature  of  steps  taken  or  proposed
 to  be  taken  to  dispose  of  these  appli-
 cations  quickly?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  During  1978-79  (upto
 30-10-78)  Delhi  Administration  has
 sanctioned  house  building  loan  to  642
 applicants  involving  an  amount  of
 Rs.  84.30  lakhs.

 (b)  and  (c)  The  number  of  pending
 applications  with  Delhi  Admiinstra-
 tion  is  58l.  In  addition  to  paucity  of
 funds/allocation  for  various  housing,
 non-fulfilment  of  certain  formalities
 by  the  applicants  results  in  delay  of
 sanctioning  the  loan.  Delhj  Adminis-
 tration  have  initiateg  action  for  obtain-
 ing  additional  funds  for  clearing  the
 backlog.

 बिहार  में  नेत्रहाट  विद्यालय  की  स्थापना

 केरना

 54.  शो राम  सेवक  हुजारी  :  क्या

 शिक्षा,  सप्राज  कल्याण  न्रौर  सस्कृति  मंत्रों

 यह  बताने  की  शापा  करेंगे  कि  :

 (क)  कप्  सरकार  का  विचार  नेत-

 हाट  विद्यालय  (रिहायशी)  के  ढांचे  पर

 त्िहार  में  लड़कियों  के  लिए  एक  सकल  की

 स्थापना  करने  का  विचार  है  जिससे  प्रति-

 भावान  लड़कियों  को  प्रगति  का  भ्रवसर  मिल

 सके,  और

 (ख)  यदि  हां,  तो  इसकी  स्थापना  कब

 तक  की  जाएगी  ?

 दिका,  समाज  कल्याण  और  संस्कृति

 मंत्रालय  में  राज्यमंत्री  (ओमतो  रेणु  वेवो

 बरकटकी)  :  (क)  नेत्रहाट  विद्यालय  की

 पद्धति  पर  बिहार  में  लड़कियों  के  लिए  कोई

 स्कूल  स्थापित  करने  के  संबंध  में  केन्द्रीय

 न

 का  कोई  प्रस्ताव  विचाराधीन  नहीं
 1

 (@)  प्रश्न  नहीं  उठता  t
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 Guidelines  for  the  Urban  Land
 (Ceiling  &  Kegulation)  Act,  976

 55.  SHRI  P.  M.  SAYEED:
 SHRI  A.  R.  BADRI  NARAIN:

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to  the
 reply  given  to  Starred  Question  No.
 270  on  l3th  March,  978  regarding  New
 Guidelines  on  Urban  Land  Ceiling  Act,
 976  and  state:

 (a)  whether  it  is  a  fact  that  Union
 Government  has  finalised  the  guide-
 lines  to  the  Urban  Land  (Ceiling  &
 Regulation)  Act,  1976;

 (b)  if  so,  what  are  the  details  of
 the  guidelines  prepared;

 (c)  whether  the  actual  surplus  land
 so  far  available  has  been  assured;  and

 (d)  if  so,  the  details  of  the  same?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b)  The  Central
 Government  issues  guidelines  to  the
 State  Governments  clarifying  the
 intent  and  purport  Of  the  provisions  oi
 the  Act  from  time  to  time.  A  summary
 of  the  important  guidelines  js  annex-
 ed.

 (c)  As  reported  by  the  State  Gov-
 ernments,  the  total  extent  of  lang  in
 excess  of  the  ceiling  limit  held  by  per-
 sons  is  estimated  at  95,000  hectares  out
 of  which  a  substantia]  extent  is  likely
 to  be  exempteg  for  agricultural,  in-
 dustrial,  commercial  purposes  etc.

 (d)  The  extent  of  excess  vacant
 land  acquired  and  vested  with  the
 State  Governments  so  far,  is  as  fol-
 lows:

 Gujarat:  23.4  hectares
 Karnataka:  4.l  hectares
 Maharashtra:  7.02  hectares
 Uttar  Pradesh:  65.80  hectares
 Cantonment  areas:  4.50  hectares 6

 ४
 why

 lL
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 Summary  of  important  guidelines
 under  the  Urban  Land  Ceiling  Act
 issued  to  the  State  Governments.

 ()  Section  2(g)  of  the  Act  pres-
 cribes  the  maximum  _  extent  of  land
 appurtenant  admissible  to  a  building
 as  500  sq.  metres.  In  the  case  of  resi-
 dential  buildings,  an  additional  extent
 of  500  sq.  mts.  of  contiguous  land  is
 admissible.  It  has  been  decided  that
 even  in  the  case  of  dwelling  units
 which  are  under  construction  on  the
 appointed  day  (28-l-976),  the  addi-
 tional  extent  of  contiguous  land  should
 be  allowed.

 In  the  case  of  non-residential  and
 residential  multi-storeyed  buildings,  as
 the  land  appurtenant  measuring  500  sq.
 mts.  will  not  be  adequate,  it  has  been
 decided  that  the  land  appurtenant  as
 admissible  under  the  building  regula-
 tions  for  the  convenient  enjoyment  of
 the  building  may  be  allowed  by  grant-
 ing  exemption  under  section  20.

 (2)  It  has  been  decided  that  if
 vacant  land  or  property  is  held  jointly,
 each  co-owner  can  hold  vacant  land
 upto  the  ceiling  limit  and  that  the  co-
 owners  should  not  be  jointly  treated
 as  a  “person”.

 (3)  It  has  been  decided  that  the  peri-
 phery  of  an  urban  agglomeration  in
 one  State  should  not  extend  into  the
 boundary  of  another  State.

 It  has  been  decided  that  the  entire
 Thana  Urban  agglomeration  including
 its  periphery  should  be  treated  as
 Category  ‘D’  notwithstanding  the  fact
 that  a  portion  of  that  urban  agglomera-
 tion  falls  within  the  peripheral  area
 of  the  Greater  Bombay  Urban  agglo-
 meration.

 (4)  Land  on  which  construction  had
 commenced  after  28-1-1976  but  before
 17-2-76  in  accordance  with  the  ap-
 froved  building  plans  will  not  be
 treated  as  vacant  land.  Such  a  buildi-
 ing  will  be  entitled  to  land  appurte-
 nant  as  per  the  Act,
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 (5)  A  servant  quarter  or  out-house
 situated  in  the  compound  of  the  main
 building  will  be  treated  as  a  separate
 dwelling  unit  and  will  be  entitled  to
 contiguous  land  not  exceeding  500  sq.
 mts.  but  no  separate  land  appurtenant
 is  admissible.  If  the  building  contains
 one  or  more  servant  quarters  each  and
 every  servant  quarter  will  not  be  en-
 titled  to  separate  additional  contiguous
 jand  than  that  alowed  for  the  main
 building.

 (6)  In  order  to  encourage  group-
 housing,  it  has  been  decided  that  in
 the  case  of  Delhi,  the  vacant  land
 held  by  a  person  for  grouphousing
 should  be  exempted  under  section  20
 so  that  the  land  can  be  utilised  for
 grouphousing  in  accordance  with  the
 Master  Plan  or  Zonal  plan  of  Delhi.

 (7)  If  housing  co-operative  societies
 have  entered  into  agreements  for
 purchase  of  land  from  private  persons
 before  the  commencment  of  the  Act,
 such  agreements  can  be  registered
 efter  obtaining  exemption  under
 section  20  of  the  Act  provided  that  each
 member  of  the  society  does  not  hold
 vacant  land  more  than  the  ceiling
 limit.

 (8)  It  has  been  decided  that  even  if
 land  acquisition  proceedings  have  been
 initiated  under  the  Land  Acquisition
 Act,  the  proceedings  under  the  Urban
 Land  (Ceiling  and  Regulation)  Act,
 976  may  also  be  initiated  with  respect
 to  the  same  land  with  a  view  to  vest-
 ing  the  excess  vacant  land  in  the
 Government.  Thereafter  the  land
 equa]  to  the  ceiling  limit  retainable  by
 its  owner  should  be  acquired  by  con-
 tinuing  the  proceedings  under  the  land
 Acquisition  Act.

 There  is  no  objection  to  the  acquisi-
 tion  under  the  Land  Acquisition  Act  of
 land  in  an  urban  agglomeration  to
 which  the  Urban  Land  (Ceiling  and
 Regulation)  Act,  976  applies.  Much
 depends  on  how  urgently  the  land  is
 needed.  If  the  requirement  is  urgent
 and  cannot  wait  till  the  land  vests  with
 the  Government  under  the  Urban  Land
 (Ceiling  and  Regulation)  Act,  1976,
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 there  is  no  objection  to  use  the  Land
 Act.  However,  the  cost  aspect  should
 be  given  due  consideration  before  ac-
 quisition  under  the  Land  Acquisition
 Act  is  resorted  to.

 (9)  State  Governments  in  public  in-
 terest  may  exempt  lands  which  are
 entered  in  the  land  records  before
 (28-1-1976  as  being  used  mainly  for
 agriculture  and  are  being  actually  so
 used  even  if  they  are  specified  in  the
 Master  Plan  for  a  purpose  other  than
 agriculture  subject  to  the  condition
 that  the  land  is  not  transferred  or  the
 uve  is  not  changed.

 (10)  There  is  no  objection  to  a
 charitable  institution  selling  the  land
 for  the  purpose  of  utilising  the  pro-
 ceeds  to  promote  the  objects  of  the
 trust  after  obtaining  exemption  under
 section  20  from  the  State  Government.

 (ll)  Persons  holding  vacant  land  in
 excess  of  the  ceiling  limit  including
 land  for  an  industry  come  under  the
 purview  of  the  Act.  A  person  wanting
 to  retain  the  vacant  land  in  excess  of
 the  ceiling  limit  for  an  industry  should

 apply  to  the  State  Government  for  ex-
 emption.  Exemption  will  be  granted
 taking  into  account  the  present  and
 future  requirements  of  the  industry.
 Vacant  land  upto  1/2  acre  in  Category
 ‘A’  urban  agglomerations  and  l  acre
 in  other  urban  agglomerations  can  be
 exempted  aS  a  matter  of  course.  The
 exemption  is  subject  to  the  condition
 that  the  exempted  land  will  be  put  to
 use  within  the  prescribed  period  and
 that  it  will  not  be  transferred  other
 than  for  the  purpose  of  obtaining  a
 loan  from  a_  financial  institution  by
 mortgage,

 (12)  Exemption  may  be  granted  to
 the  vacant  land  jin  excess  of  the  ceil-
 ing  limit  held  by  a  coloniser  so  that
 the  land  after  development  may  be
 transferred  to  the  individual  customers
 as  per  agreements  executed  with  them.

 (13)  The  State  Governments  may
 grant  exemption  to  vacant  land  in
 excess  of  the  ceiling  limit  for  the  pur-

 pose,  of  construction  of  godowng  for
 the  Food  Corporation  of  India  for  a
 temporary  period  covering  the  period
 of  contract  with  the  Food  Corporation
 of  India  which  may  be  extended  by
 one  year.

 (l4)  Exemptions  may  be  given  to
 excess  vacant  land  in  public  interest
 on  a  consideration  of  the  lay-out  plan
 of  the  area,  its  environment,  its  aesthe-
 tic  quality  or  its  substantially  built  up
 character  provided  that  it  is  not  trans-
 ferred  or  put  to  any  other  use.

 (15)  Exemptions  may  be  given  to
 sand  earmarked  for  commercial  use
 obtained  from  government  or  semi-
 government  agencies  subject  to  the
 condition  that  the  land  is  not  trans-
 ferred  (provided  that  the  land  has  been
 obtained  for  commercial  use  or  con-
 verted  to  commercial  use  not  more
 than  five  years  before  the  commence-
 ment  of  the  Act).

 (J6)  Persons  may  hold  vacant  land
 in  excess  of  the  ceiling  limit  for  con-
 struction  of  dwelling  units  for  the
 weaker  sections  of  society  after  ob-
 taining  permission  under  section  ar
 subject  to  the  following  conditions:

 (i)  not  less  than  50  per  cent  of
 the  total  number  of  dwelling  units
 constructed  should  have  a  plinth
 area  not  exceeding  40  sq.  mts.  The
 balance  can  have  a  plinth  area  bet-
 ween  4]  sq.  mets.  and  80  sq.  mts.

 (ii)  the  construction  of  the  dwel-
 ling  units  should  be  completed  with-
 in  five  years  from  the  date  of  per-
 mission  by  the  competent  authority.

 (iii)  the  dwelling  units  shall  be
 sold  by  outright  sale  or  hire-pur-
 chase  or  shall  be  let  out  on  rent  to
 the  weaker  sections  of  society.

 Where  the  dwelling  unit  is  sold  by
 outright  sale,  the  sale  price  should
 not  exceed  the  sum  consisting  of  the
 actual  cost  of  construction  of  the
 dwelling  unit  and  the  amount  he  would
 be  entitled  under  the  Act  to  the  land
 occupied  by  such  dwelling  unit  and
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 the  land  appurtenent,  if  the  vacant  Jand
 is  deemed  to  have  been  acquired  by
 the  State  Government  together  with  a
 sum  calculated  at  the  rate  of  fifteen
 per  cent  on  such  cost  of  construction
 and  such  amount.

 Where  any  dwelling  unit  is  sold  on
 hire-purchase  such  person  shall  be  en-
 titled  in  addition  to  the  sale  price,
 interest  calculated  at  the  rate  of  ten
 per  cent  per  annum  on  the  unpaid
 portion  of  the  sale  price.

 Where  any  dwelling  unit  is  let  out,
 the  rent  shall  be  worked  out  so  that
 the  person  will  get  a  return  not  ex-
 ceeding  ten  per  cent  per  annum  on  the
 sale  price  of  the  dwelling  unit.

 (iv)  Between  the  date  of  permis-
 sion  and  date  of  completion  of  the
 dwelling  units,  no  transfer  of  land
 is  permissible.

 (17)  There  is  no  objection  to  de-
 molish  an  existing  building  in  an  area
 to  redevelop  the  area  together  with
 the  excess  land,  after  obtaining  ex-
 emption  under  section  20,  provided  that
 the  redevelopment  is  in  accordance
 with  the  Master  Plan  or  zonal  plan  of
 the  area  concerned.

 (18)  Instructions  have  been  given
 to  the  competent  authorities  to  deal
 with  notices  regarding  transfer  of
 vacant  land  within  the  ceiling  limit

 experitiously  and  that  if  the  transfer
 is  not  by  way  of  sale,  within  three  days
 so  that  the  registration  relating  to  such
 documents  is  not  delayed.

 Similarly,  regarding  built  up  pro-
 perty  situated  in  urban  or  urbanisable
 land,  pe-missions  should  be  given  by
 the  competent  authorities  in  cases
 other  than  for  sale  within  three  days.

 (19)  There  should  not  be  any  delay
 in  sanctioning  building  plans  for  build-

 ings  on  vacant  lands  within  the  ceiling
 ¥mit.  For  thig  purpose,  an  affidavit
 and  an  indemnity  bond  ave  been  pres-
 cribed.
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 Building  plans  on  vacant  land  in
 excess  of  the  ceiling  limit  may  also
 be  approved  provided  that  the  con-
 struction  is  restricted  to  the  extent  of
 land  the  person  can  hold  upto  the
 ceiling  limit  after  obtaining  an  affidavit
 and  an  indemnity  bond.  Construction
 on  the  excess  vacant  land  may  be
 undertaken  only  after  the  exemption
 is  granted.

 There  is  no  objection  to  additions
 and  alterations  being  carried  out  to
 an  existing  building  provided  that  the
 plinth  area  of  the  building  in  the
 ground  floor  is  not  altered  or  whereby
 such  alteration,  the  extent  of  vacant
 land  in  the  plot  in  which  the  building
 is  situated  is  not  affected.

 Taking  over  Rao  Tula  Ram  College,
 New  Delhi

 56.  SHRI  R.  P.  MANDAL:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  some  students  of  Rao
 Tularam  College,  New  Delhi  staged  a
 dharna  outside  the  Vice-Chancellor’s
 office  on  9th  October,  1978;

 (b)  whether  they  demanded  take
 over  of  the  College  by  the  Delhi  Uni-
 versity  and  also  demanded  affiliation
 of  the  College  to  Delhi  University
 Union;

 (c)  whether  the  Staff  association  of
 the  College  also  demanded  take  over;

 (d)  whether  it  is  a  fact  that  the
 staff  of  the  College  has  not  got  their
 pay  for  the  last  three  months  and  the
 College  is  not  functioning  for  one
 month;  and

 (९)  whether  Government  contem-
 plate  intervening  in  the  matter;  if  not,
 why?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-

 DER):  (a)  Yes,  Sir.
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 (b)  One  of  the  demands  of  the  stu-
 dents  was  for  taking  over  of  the
 college  by  the  Delhi  University.

 (c)  Yes,  Sir.

 (d)  Yes,  Sir.

 (e)  Take  over  of  this  college  by  the
 Delhi  University  has  been  under  con-
 sideration  for  some  time.  The  matter
 was  discussed  by  the  University  Grants
 Commission  at  its  meeting  held  on
 4th  November,  978  and  it  was  decid-
 ed  that  the  matter  be  further  discusseq
 by  the  Commission  with  the  Delhi  Uni-
 versity.

 Review  Committee  on  Indian  Institute
 of  Advanced  Study,  Simla

 57.  PROF.  P.  5.  MAVALANKAR:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 effairs  and  activities  of  the  Indian
 Institute  of  Advanced  Study,  Simla,
 are  not  quite  satisfactory  for  the  past
 same  years  and  that  they  are  increas-
 ingly  coming  under  critical  assessment
 and  attacks  in  the  academic  world;

 (b)  if  so,  broad  details  and  main
 reasons  thereto;

 (c)  whether  a  three-member  re-
 view  committee  was  appointed  by  the
 Government  in  the  year  977  to  go
 into  the  affairs  of  IIAS,  Simla;

 (d)  if  so,  names  of  the  said  Com-
 mittee  members  and  their  method  of
 review;

 ‘(e)  whether  they  have  submitted
 a  report  to  the  Government;

 (f)  if  so,  their  main  findings  and
 recommendations;  and

 (g)  when,  will  the  said  recommen-
 dations  be  implemented  by  the  Gov-
 ernment?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-

 DER):  (a)  and  (b).  Yes,  Sir.  There
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 has  been  criticism  against  the  manner
 in  which  the  Institute  has  been  func-
 tioning,  its  procedures  for  selection  of
 academic  personnel  and  its  overall
 administration.  Doubts  were  also  ex-
 pressed  about  the  quality  of  the  acade-
 mic  work  at  the  Institute  and  the
 impact  it  has  made  on  the  academic
 community.

 (c)  Yes,  Sir.

 (d)  The  Committee  consisted  of:

 (i)  Prof.  A.  K.  Das  Gupta,  MHony.
 Professor,  Jawaharlal  Nehru  Univer-
 sity,  New  Delhi.

 Gi)  Dr.  H.  D.  Sankalia,  Post
 Graduate  and  Research  Institute,
 Deccan  College,  Pune  and

 (iii)  Shri  T.  N.  Chaturvedi,  Chief
 Commissioner,  Union  Territory  of
 Chandigarh,  Chandigarh.

 Besides  collecting  and  analysing  the
 factual  data  relating  to  various  aspects
 of  the  functioning  of  the  Institute,  the
 Committee  also  invited  comments,
 views  and  suggestions  from  the  acade-
 mic  staff  who  were  associateq  with  the
 Institute  since  its  inception.  The  Com-
 mittee  visited  the  Institute  and  held
 discussions  with  the  academic  _  staff
 and  the  Director.

 (e)  Yes,  Sir.

 (f)  The  Committee  had  expressed
 the  view  that  there  was  no  justifica-
 tion  for  the  continuance  of  the  Institute
 in  its  present  form  and  _  that  if  the
 Institute  has  to  continue,  its  character
 should  be  changed  and  the  objectives
 revised.

 (g)  The  report  is  under  considera-
 tion  of  the  Government.

 Award  of  Ph.D.  Degree  by  Agra
 University

 58.  SHRI  SHAMBHU  NATH  CHA-
 TURVEDI:  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 807  on  March  6,  978  and  Unstarred
 Question  No.  48  on  July  17,  978  regard-
 ing  publication  in  Research  journals  of
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 the  Agra  University  of  basically  wrong
 and  fallacious  solution  to  mathemati-
 cal  problems  and  award  of  a_  prize
 3700  even  a  Ph.  D.  degree  in  the  basis
 thereof,  and  state:

 (a)  whether  the  University  Grants
 Commission’s  Panel  on  mathematics
 has  since  given  its  report  on  the  re-
 ference  made  to  it:

 (b)  if  so,  what  is  its  finding  en  each
 of  these  cases  cited  therein:

 (c)  whether  any  action  has  been
 taken  either  by  the  U.G.C,  or  the  Uni-
 “ersity  to  undo  tne  mischief  done  by
 this  pollution  of  knowledge  and  _  to
 prevent  its  recurrence;  if  so  what;

 (d)  whether  it  is  also  a  fact  that
 one  of  the  authors  of  these  research
 papers  was  the  recipient  of  a  fellow-
 ships  of  U.G.C.;  and

 (e)  when  he  did  this  research  and
 fublist.eq  his  paper?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (e).  The  matter  was  con-
 sidered  by  the  Conveners  of  the  Science
 Panels  of  the  University  Grants  Com-
 mission  on  Se;.:.:nber  13,  1978.  They
 felt  that  it  will  be  difficult  for  the
 UGC  to  interfere  with  the  decisions  of
 Universities  on  acceptance  of  Ph.  D.
 thesis  or  publication  of  research
 results  in  journals.  It  has  been  left  to
 individual  subject  panels  to  suggest
 list  of  journals  which  maintain  good
 standards  through  recourse  40  refree
 evaluation  of  papers  received  for

 publication,  so  that  a  publication  in
 such  a  journal  would  be  considered  as
 of  good  quality.

 On  the  specific  points  mentioned  in
 Dr.  J.  ए,  Agarwal’s__  letter,  at  the
 instance  of  the  Vice-Chancellor,  Agra
 University,  Dr.  H.  S.  Sharma  who  was
 thie  Supervisar.  had  written  to  the
 Commission  on  September  9,  978  to
 explain  the  position.  According  to
 Dr,  Sharma,  the  thesis  was  submitted
 by  Shri  P.  N.  Singh  in  January,  1973,
 and  the  article  was  printed  later  in  the
 June,  973  volume  of  the  Journal
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 “Mathematics  Education”  published
 in  974  in  Bihar.  The  question  of
 mentioning  this  article  in  the  thesis
 submitted  earlier  did  not  therefore
 arise.  It  was  an  omission  on  the  part
 of  the  printers  of  the  Journal  in  not
 correctly  mentioning  the  authorship
 of  the  article.  The  Agra  University
 is  not  concerned  with  the  publication
 of  the  Journal.  nor  were  the  proofs  or
 reprints  of  the  article  received  from
 the  publishers.  Dr.  Sharma  has  further
 Stated  that  any  scholar  finding  §  mis-
 takes  in  the  published  article  should
 have  written  to  the  Journal  (The
 Mathematics  Education)  so  that  the
 author  could  also  send  a  rejoinder  and
 the  whole  matter  generate  academic
 interest.

 The  Ph.  D.  work  in  question  was  not
 undertaken  by  Shri  P.  N.  Singh  with  a
 fellowship  awarded  by  the  University
 Grants  Commission.

 Housing  loans  by  World  Bank

 59.  SHRI  P.  KANNAN:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  the  assistance  given  by  World
 Bank  for  housing  in  this  country;

 (b)  the  conditions  of  assistance;

 (c)  the  extent  to  which  assistance
 kas  been  availed  of;

 (d)  whether  there  are  any  cases,.  in
 which  such  assistance  has  not  been
 availed  of  for  lack  of  preparatory  or
 matching  efforts;  and

 (e)  if  so,  the  details  and  the  steps
 taken  to  ensure  that  assistance  does
 not  go  abegging?

 THE  MINISTER  OF  WORKS  AND

 HOUSING  AND  SUPPLY  AND_  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  No  assistance  has  been
 received  from  World  Bank  for  housing.

 (b)  to  (e).  Do  not  arise.
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 Bxtension  of  Drotght  Prone  Area
 Programme

 60.  DR.  BAPU  KALDATE:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  a  number  of  States
 &nd  M:mbers  of  Parliament  have  re-
 presented  to  the  Government  for  the
 expansion  of  Drought  Prone-Area
 Programme  on  the  grounds  that  some
 of  the  areas  left  out  of  this  Central
 Scheme  are  equally  bad  and  that  there
 is  a  need  for  inclusion  of  such  areas
 under  this  programme;

 (b)  if  so,  the  decision  of  Govern-
 ment  in  this  regard;

 (c)  whether  Dr.  Minhas  Committee
 had  recommendeg  consideration  of  ex-
 tension  of  area  under  this  programme
 during  the  6th  plan;  and

 (d)  if  so,  what  action  has  been
 taken  for  the  expansion  of  the  pro-
 gramme  to  the  chronically  drought
 affected  areas  which  have  been  left
 out  by  the  previous  regime  if  the
 present  programme  is  to  continue  dur-
 ing  the  6th  Five  Year  Plan?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  &
 IRRIGATION  (SHRI  BHANU  PRATAP
 SINGH):  (a)  Yes,  Sir.

 (b)  No  proposal  for  inclusion  of  new
 areas  under  Drought  Prone  Areas
 Programme  is  under  consideration  at
 present.

 (c)  No,  Sir.

 (d)  In  view  of  (c)  above,  the  ques-
 tion  does  not  arise.
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 feet  में केन्दीय  सरकार  के  कर्मचारियों  को
 झाबंटित  झ्रावासों  में  मूल  सुविधाशोों  को

 व्यवस्था

 6i.  श्री  नवाब  सिह  चौहान  :  क्‍या  निर्माण
 झोर  श्रावास  तथा  पूति  श्रोर  पुनर्वास  मत्री  यह
 बताने  की  त्रूपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  केन्द्रीय  सरकार
 के  कमंत्राश्यों  को  जिन  स्थानों  पर  सश्कारी

 आवास  आराबंटित  किये  गये  हैं  वहां  भ्रपेक्षित

 सुविधाएं  प्रदान  नहीं  की  गई  हैं  ;

 (ख)  क्या  यह  सच  है  कि  गोल  मार्केट

 क्षेत्र,  नई  दिल्‍नी  में,  जहां  बहु-मंज्लि  फ्लेट
 बनाये  गये  हैं  प्रत्यधिक  गन्दगी  और  कड़ा-
 करकट  पड़ा  न्ह्ता  है  तथा  वहां  मलेरिया  श्रादि

 जैसे  रोग  फैलने  का  खतरा  है  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  नई
 दिल्‍ली  नगरपालिका  और  केन्द्रीय  लोक  भिर्माण

 विभाग  के  बीच  विवाद  के  कारण  इस  क्षेत्र  का

 समुचित  विकास  नहीं  हुद्रा  है  ;  और

 (घ)  यदि  हां,  तो  इस  बारे  में  सरकार

 का  क्‍या  कार्यवाही  करने  का  विचार  है  तथा

 इस  क्षेत्र  की  जहां  पहले  धोबीघाट  था,  समूचित
 रूप  स  कब  तक  विकसित  कर  दिया  जायेगा  ?

 निर्माण  और  झावास  तथा  पूति  और

 पूनर्वास  मंत्री  (थी  सिकनदर  बरत)  :  (क).
 नियमों  के  अधीन  अनुमेय  सुविधाएं  सभी  सरकारी

 क्वार्टरों  में  दी  जाती  है  -  यदि  किसी  क्वार्टर

 में  किसी  प्रकार  की  सुविधा  में  कमी  हो  तो

 उस  क्वार्टर  के  निवासी  द्वारा  शिकायत  करने

 पर  उस  कमी  को  दूर  किया  जाता  है  तथ।पि,

 नई  विकसित  कालोलनियों  में  बागबानी,  पार्को

 ग्रादि  जसी  सुखसुविध।ओं|  की  व्यवस्था  तभी

 की  जाती  है  जब  निर्माण  कायं  तथा  आऔदश्यवः

 सेवाओं  का  क्य  पूरा  हो  जाता  है।
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 (ख)  गन्दगी  तथा  कड़े  कचरे  को  हटाने
 को  व्यवस्था  स्थानीय  निकायों  द्वारा  ककी  जाती

 है  ।  तथापि,  इमारती  सामान  को  हटाने  का

 काय  समस्त  क्षेत्र  में  निर्माण  कायें  पूरा  होने
 तक  निरन्तर  चलता  रहता  है  ।  बीमारियों  के

 फैलने  की  रोकथाम  के  लिए  नई  दिल्‍ली  नमर-

 प  लिका  /  दिल्‍ली  नमर  निमम  द्वारा  आ्रवश्यक

 निवारक  उपाय  किए  जाते  हैं  ।

 (म)  जी,  नहीं  ।

 (घ)  क्रिसी  विशेष  क्षेत्र  के विकास  का

 कार्य  भ्रास-पास  के  क्षेत्र  के  श्न्य  निर्माण  कार्यों

 झोर  मकानों  को  गिराने  के  कार्य  तथ।  समस्त

 क्षेत्र  की  पुनविक्रास  योजनाओं  से  जुड़।  हुआ

 है । भरत :  कोई  निश्चित  तारीख  बताना  संभव

 नहीं  है  कि  उस  क्षेत्र  को  ह: तू. ह  तक्र  उपथुक्त
 रूप  से  विकसित  किया  जायेगा  जहां  पहले

 एक  धोबीघाट  था  t

 Speedy  implementation  of  Land
 Reform  Programme

 63.  SHRI  S.  R.  REDDY:
 SHRI  AMAR  SINH  V.

 RATHAWA:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  _iopieased  to
 state:

 (a)  whether  recently  decision  has
 been  taken  at  the  Chief  Ministers
 Conference  to  ensure  speedy  action
 in  implementing  land  reforms:  and

 (b)  if  90,  the  details  thereof?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  The  recent
 Conference  of  Chief  Ministers  held  on
 the  23rd  and  the  24th  of  September,
 978  did  not  discuss  or  take  any  deci-
 sion  on  implementation  of  land  reforms.

 (b)  Dves  not  arise.
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 Provision  of  Drinking  Water  in
 Vishwash  Nagar,  Shahadara,  Delhi

 64.  SHRI  HALIMUDDIN  AHMED:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  Government  are  aware
 ०  the  fact  that  the  people  of
 Vishwash  Nagar  Bjock  No.  31,  32,  33
 of  Shahadara,  Delhi-32  have  nut  yet
 been  provided  drinking  water  and  as
 a  result  thereof  tucy  bring  water
 trom  one  mile  away  and  those  who
 are  not  able  to  bring  water  are
 suffering  from  dread  diseases  and
 ‘iiness;

 (b)  if  so,  whether  the  Government
 are  proposing  to  provide  drinking
 water  in  the  area  on  war  fouting;
 and

 (c)  if  so,  when?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  There  are  no  Munici-
 pal  water  mains  in  these  blocks  of
 Vishwesh  Nagar  colony  as  the  area  is
 unauthorised  and  the  residents  have
 not  come  forward  to  pay  the  develop-
 ment  charges  for  laying  the  water
 mains.  The  residents  are  at  present
 taking  water  from  six  metered  public
 water  hydrants  installed  at  their  cost
 in  these  blocks.  There  are  no  reports
 of  spread  of  any  such  water  borne
 Ciseases  from  the  said  area.

 (b)  and  (c).  An  estimate  amounting
 to  Rs.  87,785  for  providing  water  con-
 nections  in  the  area  was  sanctioned  by
 the  competent  authority  in  the  year,
 1974.  The  work  could  not  be  taken  up
 as  the  residents  did  not  come  forward
 to  pay  the  cost  of  work.  Water  supply
 can  be  provided  to  the  residents  after
 they  pay  for  the  work  according  to
 current  cost  estimate.
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 ग्झे  को  खेतो  वाली  जमोन  पर  प्रन्य  फसलों

 की  खेती

 65.  श्री  झनन्त  राम  जायसवाल  :

 श्री  हरगोविन्द  वर्मा  :

 क्या  कृषि  और  सिचाई  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  उन्हें  इस  तथूय  की जानकारी

 है  कि  पिछले  वर्षो  की  तुलना  में  वर्ष  977-78

 में  मन्न  का  रिकार्ड  उत्पादन  हुआ  है,  जिसके

 कारण  किसानों  को  मिलों  तथा  पैराई  करने

 वालों  को  गन्ना  निर्धारित  मूल्य  से  कम  मूल्य
 पर  बेचना  पड़ा  ;  |

 (ख)  यदि  हां,  तो  क्‍या  सरकार  ने

 गन्ने  की  खेती  वाली  जमीन  का  क्षेत्र  कम  करने

 के  लिए  कोई  कार्यव  ही  की  2

 (ग)  यदि  हूं,  तो  उसका  ब्यौरा  क्या  हैं
 और  जमीन  का  क्षत्र  कितना  कम  किया  गया

 है  ;  और

 (घ)  क्या  सरकार  ने  गन्ना  उत्पादक

 राज्यों  में  गन्ने  के  बदले  श्रन्य  फसलें  पदा  करने

 हेतु  किसानों  को  कोई  प्रोत्साहन  दिया  है  ;  और

 यदि  हां,  तो  उसका  ब्यौरा  कया  है  ?

 कृषि  झौर  सिचाई  मंत्री  थी  सुरजीत

 सिह  बरनाला)  :  (क)जी  हां  बर्ष  i976-

 77  के  दौरान  530  8  ख  मी०  टनों  की  तुलना
 में बच  i977-78  के  दौरान  86  लाख
 मी०  टन  गन्ने  का  रिका  उत्पादन  हुभा  था  !

 तथापि,  केन्द्र  सरकार  की  दृष्टि  में  ऐसीकोई
 शिकायत  नहीं  भायी  है  जहां  कि  संगठित  क्षेत्र
 में  किसी  चीनी  मिल  ने  गन्ना  (नियंत्रण)  भ्रादेश,
 966  की  घारा  3  के  भ्रन्तर्गत  भारत  सरकाः

 द्वारा  कानूनी  तौर  पर  निश्चित  मूल्यों  से  कम

 मलय  दिया  हो  ।  लेकिन  ऐसी  रिपोर्ट  थी  कि

 शरिक  स-्लाई  के  कारण  काफी  संख्या  में

 किसानों  को  श्रफना  गन्ना  बेचने  में  कठिनाई

 हो  रही  थी।
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 (ख)  से  (घ)  जी  नहीं  ।  तथापि,

 गन्ना  उत्पादकों  को  यहं  पथामर्श  दिया  गया

 है  कि  वे  अपने  ही  द््ति  में  यह  सुनिश्चित  करें

 कि  गन्  की  सन्लाई  व  मांश  के  ब॑।च  बेहतर

 सतुलन  ह

 Inquiry  into  Jawaharlal  Nehru  Uni-
 versity  Affairs

 66.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Prime  Minister  as  the  Chancellor  of
 Jawaharlal  University  had  conducted
 an  enquiry  into  the  various  aspects
 of  that  University;

 (b)  whether  it  ig  a  fact  that  this
 report  is  not  being  made  available;
 and

 (c)  if  go,  the  reasons  and  details
 tnereof?

 '
 THE  MINISTER  OF  EDUCATION,

 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PARTAP  CHANDRA  CHUN-

 DER):  (a)  to  (c).  The  Prime  Minister
 has  conducted  a  preliminary  enquiry
 into  complaints  against  Jawaharlal
 Nehru  University.  His  Report  is  meant
 only  for  departmental  use.

 झादिवासी  श्रौर  प्छिड़  क्षत्र,  २  प्रंद

 दिक्षा  केन्द्र

 67.  श्री  श्यामलाल  धूर्वे  :  क्‍या  शिक्षा,.
 समाज  कल्याण  और  संस्कृति  मंत्री  यह  बठ  ने

 की  कृपा  करेंगे  कि  :

 ह(क)  ब्या  यह  सच  है  कि  प्रौढ़  शिक्ष।

 योजना!  के  झग्तमत  इस  ब्षं  देश  में रब  भर:
 शिक्षा  केन्द्र  खेले  गये  हैं  ;
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 (a)  यदि  हां,  तो  प्रादिवासी  और

 पढ डे  क्षेत्रों  में  ऐसे  कुल  कितने  स्कूल  खाले

 येहेँ;

 (t)  जगा  सरकार  का  विचार  पिछड़े

 क्षत्रों  में  शिक्षा  केन्द्रा  का  खोलते  के  लिए

 प्रोट्साहन  देने  का  है  ;  श्रौर

 (घ)  यदि  हां,  ता  प्रोत्साहन  देने  के

 मापदंड  कया  हैं  ?

 शिक्षा,  समाज  कल्पाण  श्रौर  संस्कृति

 मंत्रो  है 1  प्रताप  चन्द्र  चन्द्र)  :  (क)  से

 (घ).  दाष्ट्रीय  प्रोड़  शिक्षा  कार्यक्रम  का

 उद्देश्य  983-84  को  अवधि  समार्ति  तक,

 समस्त  निरक्षर  और  विषेशकर  15-35

 आयु-वर्ग  की  जनर्ंख्या  को  व्यापक  रूप  से

 शामिल  करना  है  |  इस  उद्देश्य  के  लिए  जन-

 जाति  तया  पिछड़े  क्षेत्रों  सहित  देश  के  सभी

 भागों  में  प्रोढ़  शिक्षा  केन्द्र  खोलने  का  प्रस्ताव

 है  ।  978-79  च  के  दौरान  इसमें  5

 लाख  प्रोड़ों  को  शामिल  करने  का  प्रस्ताव  है  ।

 प्रत्येक  प्रोढ़  शिक्षा  केन्द्र  में  श्रोसतन  30  प्रौढ़

 व्यक्तियों  को  शामिल  किया  जाएगा  ।

 क्योंकि  रा०प्रौ०्शि०्का०  का  उद्देश्य  पिछड़े
 क्षेत्रों  सहित  सभी  क्षेत्रों  में  983-84  तक

 15-35  आायु-वर्ग  के  सभी  निरक्षरों  को

 व्यापक  रूप  से  शामिल  करना  हैं,  इसलिए
 किसी  खास  क्षेत्र  क ेलिए  कोई  विवेश  प्रभि-

 प्रेरणा  नहीं  दी  गई  है  a  तथापि,  जन-जाति

 क्षेत्रों  में  प्रौढ़  शिक्षा  केन्द्र  खोलने  के  लिए  उच्च

 प्राथमिकता  दी  जानी  है  1

 पिछड़  वर्गों  के  लिए  मकानों  के  निर्माण

 हेतू  राज्यों  को  विसीय  सहाण्ता

 68.  शौ  हरि  शंकर  महाले  :  क्‍या
 निर्माण  और  श्रावास  तथा  पूति  और  पुनर्वास
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  महाराष्ट्र
 सरक  २

 से  दृरिजनों,  भादिवासियों  प्रोर  मिधंन
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 ग्रामवासियों  के  लिए  मकानों  के  निर्माण  हेतु
 शौर  झ्धिक  सहायता  के  लिए  श्रभ्यावेदत  मिल्ला

 है;  और

 (ख  )  यदि  हां,  तो  इस  पर  क्या  कार्यप  ही
 की  गई  है  ?

 निर्माण  और  ध्ावास  तथा  पति  शौर

 पुनर्वास  मंत्री  श्री  सिकन्‍दर  बरत)  :

 (क)  जी,  नहीं  ।

 (ख)  प्रश्न  ही  नहीं  उठता  ।

 Period  of  retention  of  Guvernment
 accommodation  by  retired  Govern-

 ment  Officers

 69.  SHRI  K.  LAKKAPPA:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  the  maximum  period  upto
 which  a  retired  Government  officer
 can  retain  Government  bungalow;

 (b)  name  and  designation  of  offi-
 cerg  who  continue  to  retain  Govern-
 ment  accommodation  even  at  the  ex-
 piry  of  6  months  period  in  New
 Delhi:

 (c)  the  circumstinceg  under  which
 they  were  allowed  to  do  so:  and

 (d)  whether  he  is  aware  that  some
 cf  these  retired  officers  own  their
 own  houses  in  New  Delhi  from  which
 tney  are  getting  high  rents  as  com-
 pured  to  comparatively  low  rent  paid
 by  them  for  Government  accunimo-
 dation  occunied  by  them?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  _  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  An  officer  is  entitled  to
 retain  Government  accommodation,
 after  retirement  from  Govt.  service,
 normally,  for  a  period  of  two  months
 from  the  date  of  retirement,  on  piy-
 ment  of  licence  fee  at  normal  rate.
 Thereafter,  the  Director  of  Estates

 a  ४
 77
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 may  allow  him  to  retain  the  accommo-
 dation,  in  special  circumstances,  for  a
 period  not  exceeding  six  months,  on
 payment  of  twice  the  standard  licence
 fee  under  FR.  45A  or  twice  the  pooled
 Standard  licence  fee  under  FR.45A,
 whichever  is  higher.

 (b)  A  statement  giving  the  informa-
 tion  is  laid  on  the  Tabie  of  the  House
 [Placed  in  Library.  See  No.  LT-2775/

 78]

 (९)  No  officer  has  been  formally
 allowed  to  retain  the  Government
 accommodation  6  months  beyond  the
 concessional  period  admissible  under
 the  rules.  The  officers  concerned  are
 retaining  the  Government  accommo-
 Cation  unauthorisedly  and  eviction
 proceedings  under  the  Public  Premises
 (Eviction  of  Unauthorised  Occupants)
 Act  97l  have  been  initiated  against
 them.

 (a)  There  is  only  one  such  officer.
 His  allotment  stands  cancelled  and
 eviction  proceedings  have  been  initiat-
 ed  against  him.

 Contract  labour  in  handling  opera-
 tions  of  F.C.I.

 70.  DR.  P.  प्र.  PERIASAMY:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Government  have  re-
 duced  the  extent  of  engaging  contract
 labour  in  handling  operations  of
 Tood  Corporation  of  India;

 (9)  if  so,  the  savings  effected;  and

 (९)  the  number  of  labour  coupera-
 tives  that  have  come  forward  in  this
 regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRATAP
 SINGH):  (a)  The  Food  Corporation  of
 India  have  abolished  the  contract

 labour  system  in  99  depots.

 40)  There  have  been  no  savings.
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 (c)  The  handling  and  _  transport
 work  has’been  entrusted  to  labour  co-
 operatives  at  9  depots.

 Procurement  Price  of  Wheat

 TW  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  wheat  procurement
 price  for  the  coming  rabi  season  is  to
 be  announced  before  the  sowing  starts;

 (b)  if  so,  whether  the  new  procure-
 ment  price  wi!l  take  into  account  the
 extensive  damage  causeq  to  wheat
 fields  by  recent  fioods  and  increased
 cultivation  costs  because  of  it;  and

 (c)  whether  parity  is  being  main-
 tained  between  procurement  prices  of
 wheat,  rice  and  other  grains  and  the
 general  price  level?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  &
 IRRIGATION  (SHRI  BHANU  PRATAP
 SINGH):  (a)  The  Agricultural  Prices
 Commission  is  expected  to  submit  its
 report  on  price  and  _  procurement
 policy  for  wheat  for  the  coming  rabi
 Season  (1979-80)  in  the  near  futute.
 Thereafter,  the  Government  will
 announce  the  procurement  price  after
 taking  into  consideration,  the  recom-
 mendations  of  the  Agricultural  Prices
 Commission  and  the  views  of  the  State
 Governments.

 (»)  While  recommending  the  price,
 the  Commission  takes  into  considera-
 tion  the  data  on  cost  of  production  of
 individual  crops,  production  prospects
 and  the  likely  trend  of  open  market
 prices  and  also  a  reasonable  margin  to
 the  producer.

 (c)  Although  the  Commission  does
 not  adopt  a  mechanical  parity  app-
 roach,  it  does  keep  in  view  inter  alia
 the  inter  crop  price  relationships  as
 they  emerge  from  time  to  time  ir  the
 context  of  supply-demand  situation  of
 different  crops.
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 what  सम्बन्धी  नोति  के  थिक्द्ध  ज्ञापन

 72.  श्यो  जनेश्वर  मिथ  :

 श्री  नरेना  सिह  :

 क्या  कृषि  और  सिलाई  मंत्री  यह  बताने

 की  :  रूपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  द्वारा  हाल  ही  में

 घोषित  चीनी  सम्बन्धो  नीति  के  विरुद्ध  देश

 के  किसानों,  उद्योमपतियों  और  उपभोक्‍त  ग्रो

 ने  कोई  ज्ञापन  सरकार  को  भेजा  है;

 (ख)  क्‍या  अनेक  राज्य  सरकारों  के

 मख्य  मंत्रियों  ने  उसके  विरुद्ध  वक्‍तव्य  दिए

 (गम)  क्‍या  योजना  आयोग  ने  भी  चीनी

 पर  नियंत्रण  समाप्त  किए  जाने  का  विरोध

 किया  था;  और

 (ध)  यदि  हां,  तो  क्‍या  सरकार  को

 इसकी  जानकारी  है  और  इस  संबंध  में  सरकार

 का  क्‍या  कार्यवाही  करने  का  विचार  है  ?

 कृषि  और  सिचाई  मंत्रालय  में  राज्य

 मंत्री  (श्री  भानु  प्रताप  सिह)  :  (क)  से

 (घ).  चीनी  के  मूल्यों,  वितरण  और  संचलन

 से  6  श्रगस्त,  978  से  सारे  नियंत्रण  उठा

 लेने  की  नई  चीनी  नीति  के  प्रति  प्रतिक्रिय।

 मिश्रित  रही  है  |  विभिन्न  पक्षों  से  नियन्त्रण

 उठा  लेने  के  विरुद्ध  ज्ञापन  प्राप्त  हुए  हैं  जबकि

 विनियंत्रण  के  समर्थन  में  भी  सरकार  को  ज्ञापन

 मिले  हैं  ।  केरल,  तमिल  नाडु,  बिहार  शौर

 उत्तर  प्रदेश  के  मुख्य  मंत्रियों  ने  विनियंत्रण  के

 बारे  में  सरकार  को  लिखा  है  शरीर  सथ  ही

 कुछेक  बचाव  करने  का  उल्लेख  किया  है  जोकि

 विनियंक्रण  के  संदर्भ  में  किये  जाने  होंगे  t

 योजना  आयोग  ने  चीनी  की  समूची  अधिशेष

 स्थिति  के  होने,  जोकि  एक  प्रमुख  कारण  था,
 जिससे  सरकार  को  चीनी  से  नियंत्रण  उठा

 थ... 2  का  निर्णय  लेना  पड़ा  था,  को  स्वीकार

 करते  हुए  कुछेक  आशंकाएं  व्यवत  की  हैं  कि
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 विनियंत्रण  के  कारण  (a)  इससे  कीमतों
 में  वृद्धि  हो  जाएगी  जिससे  कम  य  वर्ग
 के  लोगों  के  लिए  उचित  द  मो  पर  च॑.नी  लेना

 मश्विल  हो  जाएगा  भर  (2)  यदि  कुछ
 समय  के  बाद  कीमतें  गिर  जार्त।  हैं  तो,  शहरी
 क्षत्रों  में  मांग  बढ़  जाने  के  काःण  देहाती
 झौर  दुर्गम  क्षेत्रों  में  लोगों  के  लिए  उचित

 मूल्य  पर  चीनी  प्राप्त  करना  मुश्विल  होगा  ।

 लेकिन  जैसाकि  पिछले  वर्ष  र्चनी  के  रिकार्ड

 उत्पादन  और  उसके  परिमाणस्वरूप  र्चनी  की

 अत्यधिक  सुगम  उपलब्धता  से  दिदित  होगा
 चीनी  के  मूल्य  में  बराबर  गिरावट  दायी  है
 शौर  मूल्य  में  बिना  किसी  वृद्धि  के  शहरी
 श्रौर  देहाती  क्षेत्रों  में  आसान  से  चरन  मिल

 रही  है  |  इसके  लावा ,  सरवर  दुर्ग्भ
 क्षेत्रों  मे ंलोगों  को  उचित  दरों  पर  चीनी

 मुहैया  करने  की  भी  एक  योजना  तैयार  कर

 रही  है  ।

 बनरोपण  की  प्रगति

 73.  श्री  ह्याम  सुन्दर  गप्त  :

 शौ  पीयूष  टिकी  :

 क्याकृषि  और  सिचाई  गर्त।  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  देश  में  वनरोपण  को  बढ़ावा
 देने  के  लिये  श््ब  तक  क्तिनी  प्रगति  हुई

 हैं;

 वबनरोपण  की  प्रगति

 पैमाने
 (ख)  क्‍या

 झ्रसंतोषजनक  है  श्रं,र  प्रत्येक  बर्ष  बड़े
 पर  वन  सम्पति  नष्ट  की  जा  पह  है;

 (ग)  मत  तीन  वर्षों  में,  बर्ष-वार,

 कितनी  बन  रुम्पति  की  हामि  हुई  है;  बौर

 (घ)  गया  रुरकार  वा  'घिष्या९  देश

 में  बनरोपण  को  बढ़ दा  देने  हेतु  कई  योजना

 बनाने  का  है  शौर  यदि  हाँ,  तो  टत्रग्बग्धी

 ब्योरा  गया  है  ?
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 ats  ate  वियाई  मंत्री  श्री  सुरजोत  सिह

 बरनाला)  :  (क)  राज्य  क्षेत्र  में  7  अता  तथा

 गैर-यो  47  कामों  के  अझंतगंत  बरी  केन्द्रीय  क्षेत्र
 में  के  द्य  वा  जत  बजा  के  झंतर्गत  मा
 निमित  यां  पर  अधिक  बल  दिया  जा  रहा
 है  ।  बपस  पंचजर्यीय  योजना  से  चांथी

 पंचवर्षीय  वाजना  तक  (1951  से  1974

 तक  )  क  गपधि  के  दोजन  कुल  लगभग  22

 लाख  हेकट  क्षेत्र में  वृक्ष  रापण  किया  गया
 था।  आगा  है  कि  974  4  1978  तक  की

 ऑ्जधि  के  दोन  अन्य  2  लाख  हैक्टार  क्षेत्र

 में ऐसा  हा  वज्न-रोपण  किया  जाएगा
 देश  में  वररापण  का  बढ़ावा  देने  के  लिये
 गांव  के  ताजा  तत्रा प्र  विनिन्न  एजेन्सियों
 का  कई  पाद  सप्लाई  की  गई  |

 (4)  वन-रोपण  की  प्रति  संतोवजनक

 है,  ले  का  ड्  कार्य  के  लिये  पवो-त  धघगराशि
 उपलब्ध  नीं है  वन-रापण  का  बढ़ाने  के

 लिये  उत्तर  वित्ताव  ग्राउंटन  बढ़ाया
 जा  <r)  है।  आरक्षित  बतों  का  उचित

 रूप  से  निधाएग  किया  जाता  है  और ये  प्राय:

 निवरमित  पकरी  योजनाओं  के  अंतर्गत

 लिये  जोते  हैं  तथा  प्रति  वर्य  सामान्य  रूप  से

 इस  THVT  का  बड़े  पाने  पर  विनाश

 नहीं  किए  गता  है।  जा  यन-क्षेत्र  राज्य  वन

 विभागों  के  पचिवंत्रण  में  नहों  हैं,  उनमें  स्थानीय

 व्यक्तियों  के  लिये  इंघन  की  लकड़ी,  इमारती

 लकड़ी  तथा  पग्रन्य  वन  उत्पादों  के  लिये

 ग्रधिक  मांग  होने  के  फलस्वरूप,  जीवीय  दब  व

 कि
 ८ ¥
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 के  कारण  श्रवैज्ञनिक  रूप  से  कटाई  की  जाती

 है  t  परन्तु.  इस  वन-क्षेत्रों  को  वैज्ञानिक

 नियंत्रण  के  अंतर्गत  लाने  के  लिये  प्रयास

 किए  जा  रहे  हैं  ।

 (ग)  975-76  को  समाप्त  होने
 वाले  गत  तीन  वर्षों  के  दौरान  गैर-दानिकी

 कार्यो  के  छिये  प्रयुक्त  करने  से  वन-भूमि  की

 जो  प्रतुमानित  हानि  हुई,  उसका  अनुमान
 नीचे  दिय्रा  गया  है  :—

 ब
 बं  वनों  की  हानि

 (हजार  हैक्टार)

 1973-74  245.2

 1974-75  389.4

 1975-76  100.1

 (घ)  ग्रार्म  दुबबल  व्यक्तियों  को  ईंधन,

 चारा,  फल,  छटी  गिरियां,  आदि  प्रदान  कर

 उनको  लभ  पहुंचाने  के लिये  राष्ट्रय  स्तर  पर

 एक  सामाशिक  धानिकी  कार्यक्रम  के  अंतर्गत  एक
 केन्द्रीय  प्राया तत  योजना  शुरु  करने  का  विचार

 किया  गया  है।  ये  योजनाएं  इस  प्रका८  हैं  :---

 (१)  पंचधात  भूमि,  सामुदायिक  भूमि,  शआ्रादि

 में  मिश्रित  वन-रंपण  (2)  उजड़े  ह्ऐ

 न् में  पुनवंनरापण  करना  और  (3)  वर्ष  976

 77  से  ब्रागे  रामाजिकं  वानिकी  कार्यक्रम

 के  अंतर्गत  हिम  लय  के  क्षेत्र  में  समेकित  मृदा
 तथा  जल  संपक्षण  |  वर्ष  1976-77  से

 योजनावार  द्रावंटन  नीचे  दिया  गया  है  :--

 (रुपये  लाखों  में)

 योजना  का  नाम  976—77  1977-78  978—79

 (निर्मुक्त  की  गई  राशि)  (निर्मुवत  की  गई  राशि)  (आवंटन)

 l.  परती  भूमि:  पंचायती  भूमि  श्रादि  पर

 मिश्रित  वन-रोपण  *  .
 2.  उजड़े  हुऐ  वनों  में  पुनर्वतरोपण  करना  तथा

 रक्षा-पटिट्यां  बनाना
 3.  हिमालय  के  क्षेत्र  में  समेकित  मदा  तथा

 जल  संरक्षण  .  .

 83.6  297.59  490.00

 80.2  440.00  00.00

 8.00

 (व्यय)

 250.00

 2962  LS—7,
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 बाड़  के  कारण  खायधाजनों  का  झभाव

 74.  शो  राजन  कुतार  शर्मा  :  क्‍या

 कृषि  झोर  लिवाई  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  जिप  राज्यों  में  हाल  ही  की  बाढ़
 के  कारण  बायान  का  अअमाव  पैदा  हुप्रा  वहां
 खाद्यान्न  तंव्रधी  वर्तमान  स्थिति  क्या  है;

 (ख)  क्या  कुछ  क्षत्रों  में  खाद्यानों

 की  अब  भी  कमी  है;  बोर

 (ग)  यदि  हां,  ता  यहां  खाद्यान्नों  की

 सप्ताई  के  लिए  कया  प्रबन्ध  किए  गए  हैं  ?

 कृषि  और  विचाई  मंत्रालय  में  राज्य

 मंत्री  (झ्नो  भानु  प्रताप  सिह)  :  (क)  से

 (म).  बाढ़  से  प्रमावित  हुए  “ज्यों  में

 खाद्यान्नों  की  स्थिति  कुज  मिलाकर  संतोय  जनक

 है  सोर  सन्‍्वत्धित  राज्य  स८कारों  से  खाद्यान्नों

 की  कमी  के  बारे  में  कोई  'चिशिष्ट  रिपोर्ट

 प्राप्त  नहों  हुई  है।  भारताय  खाद्य  निगम  के

 पास  संव्रधित  राज्यों  में  खाद्यान्नों  का  पर्याप्त

 स्टाक  हैं  केन्द्रीय  सरकार  द्वारा  प्रभावित

 लोगों  में नुफ्त  राहत  के  रूप  में  वितरण  करने

 के  लिये  दिर  जा  रहे  खद्यान्नों  के  अलावा,

 बाड़  से  प्रभावित्र  राज्यों  की  गेहूं  और  चावल

 के  प्रावंट।  को  सारी  मांग  पूरी  का  जा  रही

 हैँ

 पंजाब  में  जोनो  मित्रों  क ेलिए  लाइसस

 75.  शो  बलशसख्त  तिहू  रास  वालिया:
 क्या  कृषि  और  दिलाई  मंत्रो  यह  बताने  की

 कृपा  करेंगे  कि  :

 _  (क)  क्या  सरकार  ने
 पंजाब  राज्य  की

 छद  मिलीं  के  लिए  लाइवेंस  देने  का  वचन

 दिया  था;

 (ख)  यदि  हां,  तो  इस  बारे  में  कितनी

 प्रवति  हुई  है;
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 (ग)  कितने  लाइसेंस  दिए  गए  हैं;
 श्रोर

 (घ)  यदि  नहीं,  तो  उसके  क्या  कारण
 हैं? हैं!

 कृषि  श्रौर  सिचाई  मंत्रालय  में  राज्य
 मंत्री  (श्री  भानु  प्रताप  सिह)  :  (क)  से

 (घ).  पंजाब  राज्य  में  नई  चीनी  फेबक्ट्रियां
 लगाने  के  लिए  छ:  आवेदन  पत्र  प्राप्त  हुए
 हैं  ।  चौनी  उद्योग  संबंधी  कार्यकारी  ग्रुप  का
 व्यापक  विचारार्थ  विययों  के  साथ  फिर  से
 गठन  किया  गया  है  ।  इस  ग्रुप  ने  अ्रपनी
 ग्रन्तिम  सिफारिश  अमी  करनी  हैं  :  सरवार
 छडी  योजना  को  अन्तिम  रूप  देने  की  प्रक्रिया
 के  अंग  स्वरूप  चीनी  उद्याग  में  भविष्य  में

 लाइयेंस  देने  के  बारे  में  नीति  विषयक  निर्णय
 लेगी  ।

 माही  बजाज  सागर  बांध

 76.  Blo  लक्ष्मी  नारायण  पांड्य  :  क्या

 कृषि  श्लौर  सिंचाई  मंत्री  माहो  बजाज  सागर
 बांध  28  अ्रगस्त,  978  के  गअ्तारांकित  प्रश्न
 सं०  4726  के  उत्तर  के  संबंध  में  यह  बताने
 की  क्रपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  पता  है  कि  माही
 बजाज  सागर  बांध  के  निर्माण  पर  विचार-
 विमर्श  के  समय  मध्य  प्रदेश  की  केवल  85

 हैक्टेयर  भूमि  पानी  में  इब  जाने  की  संभावना

 थी;

 (ख)  क्‍या  यह  सच  है  कि  ब  766

 हेक्टेयर  भूमि  पानी  में  डूब  जाएगी  ;

 (म)  क्‍या  यह  भी  सच  है  कि  मध्य  प्रदेश
 को  इस  बांध  से  उत्पादित  होने  वाली  बिजली

 का  कोई  हिस्सा  नहीं  मिलेगा  ;

 eR  oo
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 (घ)  क्या  इस  बारे  में  मध्य  प्रदेश  के  उस

 क्षत्र  में  7हते  वाले  व्यक्तियों  में  भारी  श्रसंतोष

 (3)  क्या  यह  भी  सच  है  कि  मध्य  प्रदेश

 सतक,रन  कंत्द्ाय  सरकार  का  पत्र  लिखा  है
 कि  राजस्थान  सरकार  का  एक  पक्षीय  निगेय

 उचित  नडीं  है  ;  और

 (च)  यदि  हां,  तो  इस  बारे  में  भ्रव  तक

 क्या  कार्यवाही  की  गई  है  ?

 क्ष  द्रौर  सिवाई  मंत्रो  (श्री  सुरजोत

 ि  बताला)  :  (क)  ग्ोर  (ख).-  96

 में नप  (दक  पारिक  ग्ुनानों  से  राजस्थान

 सके:  का  य  आगा  थी  कि  राजस्थान  में

 नाहा  7  पाज  सागर  बाध  के  निर्माण  से  92

 के युवं  जवाशव  स्त  पर  मध्य  प्रदेश  में

 लगन  ३5  हैकट़ेयर  भूमि  जलमग्न  होगी  |

 साहा  याज  सागर  बाध  का  निर्माण  92

 देयर  जना रय  स्वर  तक  करने  के  लिए
 RIT  TAT  द्वार  मध्य  प्रदेश  सरकार

 का सड़  वे  ब्राप्त  क  लो  गई  थी  और  मध्य

 प्रश्ग  सवार  मध्य  प्रदेश  में  डूबने  वाली  लगभग

 85  डे  क्‍्टेयर  भमि  द्रांस्फर  करने  पर  सहमत

 हो  गई  यो  ।  i972  में  मध्य  प्रदेश  सरकार
 ने  राजस्थान  सरकार  को  मध्य  प्रदेश  में

 जननग्-  तत्र  का  सर्वेक्षण  करने  की  अनुमति
 दे  दी  था।  राजस्थान  सरकार  ने  हाल  में

 रिपोर्ट  दो  है  कि  92]  फुट  के  पूर्ण  जलाशय
 स्तर  पर  मध्य  प्रदेश  में  कुल  622  हँक्टेयर
 क्षत्र  जलकल  हो  जाएगा  जिसमें  45  क्टेयर

 प्राइवेट  भूमि  है  ब्रोर  477  हूक्टेयर  सरकारी

 भूमि  है  t

 (ग)  इस  परियोजना  से  उत्पादित

 विदयुत  में  मध्य  प्रदेश  का  कोई  हिस्सा  परि-
 कल्पित  नहीं  है  ।

 (घ)  केन्द्रीय  सरकार  के  ध्यान  में  ऐसा
 कोई  मामला  नहीं  लाया  गया  हैं।
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 (3)  और  (च).  मध्य  प्रदेश  सरकार
 ने  भश्रप्रैल,  975  में  भारत  सरकार  से  माही
 बजाज  सागर  परियोजना  से  उत्पन्न  होने
 वाली  विदयुत  में  उसे  हिस्सा  देने  का  प्रनुरोध
 किया  था  ।  केन्द्र  द्वारा  यहु  मामला  राजस्थान

 सरकार  के  साथ  उठाया  गया  था  ।  राजस्थान

 सरकार  ने  सूचित  किया  कि  चूंकि  माही  बजाज

 सागर  परियोजना  का  श्रायोजन  भाहो  बजाज

 सागर  परियोजना  के  प्रतिप्रवाह  में  मध्य  प्रदेश

 के  क्षेत्रों  को  सचाई  संबंधी  श्रावश्यकताश्रों
 का  ध्यान  रखने  के  बाद  किया  गया  था,

 इसलिए  मध्य  प्रदेश  सरकार  का  परियोजना
 के  संचित  जल  पर,  जिससे  राजस्थान  द्वारा

 विदयुत  के  उत्पादन  को  परिकल्पना  की

 गई  है,  कोई  हक  नहीं  होना  चाहिए  ।  भारत

 सरकार  1646  मध्य  प्रदेश  सरकार  को  अवतुबर
 975  में  तदनुसार  सूचित  कर  दिया  गया

 था

 World  Bank  Assistances  for  Flood
 Protection  Programme

 77.  SHRI  VASANT  SATHE:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  the  World  Bank  has
 promised  to  consider  on  high  priority
 basis  Indian  plea  for  assistance  for  a
 massive  flood  protection  programme;

 (b)  the  details  of  projects  formu-
 lated  for  seeking  World  Bank  Assist-
 ance  and  schedule  workeq  out  for
 negotiation  of  the  projects  with  the
 World  Bank;  and

 (०)  whether  any  special  cell  is
 created  in  the  Agriculture  Ministry
 to  expedite  formulation  and  clearance
 of  the  proposals?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  to  (ce).
 Government  have  set  up  a  Working
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 Group  to  prepare  a  plan  of  action  with
 a  multi-disciplinary  approach  to  flood
 control  and  formulate  schemes  which
 could  be  implemented  within  the
 shortest  possible  period.  Their  report
 is  awaited.  After  Government  takes
 a  view  on  the  recommendation  of  this
 Working  Group,  Government  may  con-
 sider  approaching  World  Bank  for
 assistance  for  implementation  of  flood
 contro]  schemes,  if  necessary.

 Demolitien  of  illegal  censtructions  in
 Delhi

 78.  SHRIMATI  PARVATHI
 KRISHNAN:  Wil]  the  Minister  of
 WORKS  AND  HOUSING  AND
 SUPPLY  AND  REHABILITATION  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  has  decided  to  continue
 demolition  of  illegal  constructions  in

 Delhi;  a7

 (b)  if  so,  whether  Government  have
 prepared  any  list  of  such  illegal
 constructions;

 (c)  if  so,  the  detailg  thereof  and  the
 norms  which  have  been  laid  to  deter-
 mine  the  illegal  construction;

 (d)  whether  sufficient  prior  notice
 has  been  given  before  administering
 such  evictions  ang  demolitions;  and

 (e)  if  so,  the  details  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (b)  and  (c).  These  are  booked  in

 the  records  of  the  D.D.A.,  M.C.D.  and
 other  field  agencies.  The  constructions
 which  are  done  in  contravention  of

 the  Municipal  laws  and  Bye-laws  and
 the  Defhi  Development  Act  and/or  are

 put  up  unauthorisedly  on  public  land

 are  considered  illegal.
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 (d)  and  (e).  The  M.C.D.  and  N.D.M.C,
 have  reported  that  notices  under
 sections  343  and  344  of  the  D.M.C.  Act
 and  under  sections  95  and  220  of  the
 Punjab  Municipal  Act  respectively  are
 Served  before  demolition  of  any  un-
 authorised  construction.  The  Delhi
 Development  Authority  has  reported
 that  notices  under  the  Delhi  Develop-
 ment  Act  are  issued  before  removing
 unathorised  construction  on  _  private
 land  falling  within  their  development
 areas,  For  unauthorised  constructions
 on  Government  land,  action  under  the
 Public  Premises  (Eviction  of  Unautho-
 rised  Occupants)  Act  is  taken  by  the
 Delhi  Development  Authority  where
 such  constructions  are  old,  but  no
 notices  are  served  in  case  the’  un-
 authorised  construction  on  Govern-
 ment  land  is  fresh.

 बाढ़  से  प्रभाधित  राज्यों  में  खद्यादमों  की

 मांग  और  उनकी  सप्लाई

 79.  शो  गंगा  भक्त  सिह  :  कया  कृषि

 झौर  सिचाई  मत्नों  यह  वताने  को  कृपा  करेंगे

 कि  :

 (क)  क्या  हाल  में  भारी  बाढ़  से  प्रभा-

 बित  राज्यों  की  सरकारों  ने  खादया नली  की

 सप्लाई  करने  के  लिए  केन्द्रीय  सरकार  से  मांग

 की  है:

 (ख)  यदि  हां,  तो  उत्तर  प्रदेश,  ब्रिहार,

 हिमाचल  प्रदेश,  राजस्थान,  पश्चिम  बंगाल

 शर  दिल्‍ली  द्वारा  पृथक  पुथक  कितनी  खाद्याप्न.

 की  मात्रा  की  मांग  की  गई  है;

 (ग)  विभिन्न  राज्यों  को  पृथक  पृथक

 कितनी  माता  में  खादयान्न  की  रुप्लाई  की

 गई  और  उसके  साथ  क्‍या  शर्तें  लगाई  गई

 हैं;  भौर

 (घ)  यदि  ऐसी  सहायता  भझनृटाम  नहीं

 है,  तो  वह  किन  दर्सी  पर  दी  बई  है?
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 कृषि  और  सिचाई  मंत्री  (भो  सुरजोत

 सिह  बरनाला)  :  (क)  जीहां।

 (@)  ब्ौर  (ग).  बाढ़  से  प्रमावित

 राज्यों  का  दौरा  करने  वाले  केन्द्रीय  दलों  तथा

 राहत  संबंधी  उच्च  स्तरीय  समिति  की  सिफा-

 रिश  पर  राज्यों  को  मुफ्त  वितरण  करने  के

 लिए  निःशुल्क  राहुत  के  रूप  में  अदृदान  के  तौर

 पर  खादप्रान्नों  की  निम्नलिखित  मात्रा  का

 आवंटन  किया  गया  था  :--

 राज्य  गेहूं  चावल

 (मीटरीटन)  (मीटरीटन)

 बिहार  40,000  —

 हरियाणा  2,500

 हिमाचल  प्रदेश  ६.  9000  —

 जम्म  और  कश्मीर  217

 पंजाब  8,000  र

 राजस्थान  7,000

 उत्तर  प्रदेश  50,000  —

 पश्चिम  बंगाल  50,000  45,000
 500  दाल  मसूर

 दिल्ली  2,000

 (4)  चह  केद्दीय  सरकार  से  झनुदान
 के  रूप  में  दिया  गया  है.

 Repeal  of/Amentiment  to  Urban  Land

 (Ceiling  &  Regulation)  Act

 80.  SHRI  MANORANJAN  BHAK-
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  Government  have
 decided  to  repeal  or  amend  the  Urban
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 Land  (Ceiling  and  Regulation)  Act,
 976  to  facilitate  construction  activity;
 and

 (b)  if  so,  facts  thereof  and  when
 the  decision  ig  likely  to  be  effected  in
 this  regard?

 THE  MINISTER  OF  WORKS  AND
 tIOUSING  AND  SUPPLY  AND  _  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  No,  Sir.

 (b)  Does  not  arise.

 site  दिया  केन्द्र

 gi.  श्री  तूभुंज  :

 श्री  भारत  सिह  चौहान  :

 क्प्रा  शिक्षा,  समाज  कल्याण  श्रोर  संस्कृति
 मंत्री  यह  बताने  की  दृपा  करेंगे  कि  :

 (क)  क्या  प्रा  को  शिक्षित  करने

 के  लिए  सरवार  द्वारा  प्रोढ़  श्क्षि।  योजना

 प्रारम्भ  की  गई  है;

 (ख)  यदि  हां,  तो  देश  में  चालू  वर्ष

 में  कितने  स्कूल  खोले  जाने  हैं  ;

 (ग)  क्‍या  उबत  स्कूल  श्रयवा  शिक्षा

 केन्द्र  योजना  के  अनुसार  प्रस्तादित  संख्या

 में  खोल  दिये  गये  हैं;  और

 (घ)  यदि  नहीं,  तो  उरूके  क्‍या

 कारण  हैं  ?

 शिक्षा,  समाज  कल्याण  शौर  संस्ट्ृति

 मंत्री  (डा०  प्रताप  चन्द्र  चन्द्र)  :  (क)

 राष्ट्रीय  प्रौढ़  शिक्ष।  धार्यक्रम  2  अवतुबर,
 978  को  आरम्भ  क्या  गया  है;

 (ख)  से  (घ).  चालू  वर्ष  के

 दौरान  =  (1978-79),  राष्ट्रीय  प्रौढ़

 शिक्ष।  कार्तक्रम  के  अन्तर्गत  5-35  शरायु
 बर्ग  के  5  साख  रिक्षर  प्रौढ़  को  शामिल

 करने  का  प्रस्ताव  है  इस  लक्ष्य  को
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 राज्यों  और  संघ  शास्त  क्षेत्रों  के बीच

 बांटा  गया  है।  एक  प्रोढ़  शिक्षा  केन्द्र

 में  सामान्यतः:  30  प्रोढ़  भर्ती  किए  जाएंगे  ।

 प्रौढ़  शिक्षा  केन्द्र  स्थापित  करने  की  स्थिति

 प्रत्येक  राज्य  में  लग  भलग  है  |

 पिछड़े  क्षेत्रों  में  नई  सिचाई  योजनायें

 82.  श्री  भारत  सिह  चोहान  :  क्‍या

 कृषि  और  सिचाई  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्‍या  चालू  वर्ष  के  रान

 कृषि  उत्पादन  बढ़ने  के  लिए  पिछड़े  क्षेत्रों

 में  नई  सिचाई  योजना  शुरू  की  गई  है;

 झोर

 (ख)  यदि  हां,  तो  यह  योजना  किन-

 किन  स्थानों  पर  शुरू  की  गई  है  और  उस

 की  क्यो  लागत  होंगी  ?

 ५  कृषि  और  सिचाई  मंत्रो  (श्री  सुरजीत

 सिह  बरनाला)  (क)  और  (ख).
 जनजाति  क्षेत्रों  को,  जा  देश  में  पिछड़े
 क्षत्रों  का  एक  बहुत  बड़ा  भाग  है,  सिचाई

 सुविधाएं  प्रदान  करने  के  कार्यक्रम  में  तेजी

 लाई  गई  है  और  चालू  व  के  लिए  राज्यों

 में  सिंचाई  के  विकास  के  लिए  जनजाति  उप-

 योजना  में  i50  करोड़  रुपये  की  व्यवस्था

 की  गई  है।  इसी  प्रकार,  श्म्न्य  पिछड़े
 क्षत्रों  में  भी  सूखा-प्रवण  क्षेत्रों  पर  विशेष

 बल  देते  हुए  सिंचाई  के  विकास  में  पर्याप्त

 वृद्धि  को  गई  है।

 1978-8  3  की  मध्यावधिक  योजना

 के  दौरान  सिचाई  के  चिकारा  की  गति  में

 तेजी  लाई  जा  रही  है  ताकि  37  मिलियन

 हेक्टेयर  की  श्रतिरिकत  सिंचाई  शकक्‍्यता  का

 लक्ष्य  प्राप्त  किया  जा  सके  जिसके  श्रन्तगंत

 देश  के  पिछड़े  क्षेत्रोंका  बहुत  बड़ा  भाग

 झा  जाएगा  ।
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 Non-crushing  of  Sugarcane  by  Sugar
 Mills  in  Private  Sector

 83.  SHRI  M.  KALYANASUNDA-
 RAM:

 SHRI  OM  PRAKASH  TYAGI:
 Will  the  Minister  of  AGRICULTURE

 &  IRRIGATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  most
 of  the  sugar  mills  in  the  private  sector
 have  not  started  crushing  sugarcane
 as  yet  even  though  the  new  sugar
 season  started  on  October  1978;

 (b)  whether  it  is  a  fact  that  the
 sugar  manufacturerg  are  waiting  for
 more  concessions  and  incentives  from
 the  Government;  and

 (c)  if  so,  what  are  the  details  and
 Government’s  reaction  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  FRATAP
 SINGH):  (a)  to  (c).  As  on  5-ll-78,  82
 sugar  factories  (including  8  in  the
 Private  Sector)  have  started  crushing,
 as  against  the  80  factories  (including
 5  in  the  Private  Sector)  during  the
 last  season.  No  specific  facts  have  been
 brought  to  the  notice  of  the  Govern-
 ment  to  suggest  that  the  rest  of  the
 factories  are  waiting  for  more  conces-
 sions  pefore  starting  crushing.  How-
 ever,  as  the  Government  is  anxious  to
 ensure  early  start  of  crushing  of  sugar-
 cane,  the  Sugar  Undertakings,  Taking
 over  of  Management)  Ordinance,  978
 has  been  promulgated  on  9th  Novem-
 ber,  978  which  provides  for  the  tem-
 porary  taking  over  of  Sugar  Under-
 takings  which  fail  to  start  crushing  by
 5th  November,  978  without  sufficient
 reasons.

 राजस्थान  शौर  गृजरःत  में  विस्थापित  व्यक्तित

 84.  श्री  जगदीश  प्रसाद  माथुर  :

 क्या  निर्माण  श्रौर  श्रावास  तथा  पृति  शौर

 पुनर्वास  मंत्री  यह  बताने  की  हृपा  करेंगे
 कि  s

 (क)  97]  के  भारत-पाक  युद्ध
 के  दौरान  पश्चिम  पाकिस्तान  से  राजस्थान



 353  Written  Answers

 ग्रोर  गुजरात  में  बराने  वाले  विस्थापितों  में

 से  कितने  व्यक्तियों  को  भारतीय  नागरिकता

 प्रदान  की  गई  है;  ब्रौर
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 (ख)  कितने  परिवारों  को  स्थाई
 रूप  से  बसा  दिया  गया  है  श्रौर  इन
 व्यक्तियों  के  बसाये  जाने  पर  कितना  व्यय

 किया  गया  है?

 निर्माण  झर  शझ्रावास  तथा  पूति  शौर  पुनर्वास  मंत्री  (श्री  सिकन्‍दर  बख्त  ):

 (क)  क्रन  पा  राज्य  का  नाम  l97t  में  पाकिस्तान  से  उन  व्यक्तियों

 श्राए  विस्थापित  की  संख्या  जिन्हें
 व्यक्तियों  की  वर्तमान  भारतीय  नाग-

 संख्या  रिकता  प्रदान

 की  गई  है

 1  2  3  4

 l  राजस्थान  45,719  14,111

 2  गुजरात  9,512  3,553

 योग  55,231  17,664

 (4)  शन्य  t  Inter-National  Year  of  the  Child

 कुल  122.95  लाख  रुपये  की  लागत

 पर  गुजरात  में  574  परिदारों  के  पुनर्वास
 को  एक  योजना  25-10-78  को  श्नु-
 मोदित  की  गई  है।  श्राशा  है  कि  राज्य

 सरकार  द्वारा  चालू  थित्तीय  वर्ष  के  अ्रन्त

 तक  परियारों  को  पुनर्वास  स्थलों  पर

 भेज  दिया  जाएगा।  जहां  तक  राजस्थान

 का  सम्बन्ध  है,  बाइमेर,  जैसलमेर,  जैलोर

 श्रादि  में  5,600  परश्यारों  के  पुनर्वास  के

 लिए.  8  00.i2  लाख  रुपये  की  एक  योजना

 I6--978  को  मप्रनुमोदित  की  गई

 है  .  राज्य  सरकार  आशा  करती  है  कि

 जून,  1979  तक  परिवार  पुनर्वास  स्थलों

 पर  भेज  दिए  जाएंगे।
 '

 |

 राजस्थान  नहर  परियोजना  में  3000

 परिवारों  के  पुनर्वास  की  एक  श्र्न्य  योजना

 विंचाराधीन  है  ।

 85.  DR.  VASANT  KUMAR  PANDIT:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleaseq  to  state:

 (a)  whether  it  is  a  fact  that  the
 Inter-National  Year  of  the  Child—
 IYT  979  is  to  be  celebrated  through-
 out  the  country;

 (b)  if  so,  what  specific  schemes,
 plans  and  implementation  programme
 have  been  planned  by  the  Department
 to  cover  the  destitute  children,  the
 handicapped  and  the  women  in  the
 above  schemes;

 (c)  whether  any  scheme  has  been
 evolved  for  participation  in  the  Gov-
 ernment  plan  by  independent  social
 welfare  organisations,  voluntary
 Agencies,  the  village  Panchayats  and
 other  organisations;  and
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 (d)  what  targets  have  been  fixed
 by  the  Government  for  each  State  in
 the  country  to  make  the  International
 Year  of  the  Child  979  a  full  success?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHEI-
 MATI  RENUKA  DEVI  BARA-
 KATAKI):  (a)  Yes,  Sir,

 (b)  The  National  Plan  of  Action  for
 the  observance  of  the  Internationa)
 Year  of  the  Child  has  been  drawn  up.
 It  includes,  among  others,  programmes
 for  the  welfare  of  destitute  children.
 the  handicapped  and  women:—

 The  programmes  are:—

 (i)  Destitute  Children:  The  pro-
 grammts  for  the  welfare  of  desti-
 tute  children  include  provision  of
 institutional  services  like  «rpha-
 nages  and  non-institutional  services
 like  foster  care.  Other  program-
 mes  enviSaged  are  enactment  of
 Children’s  Acts  in  the  States  which
 do  not  have  them,  uniform  exten-

 sion  and  coverage  of  the  Children
 Act  services  alf  over  the  country
 So  that  no  child  is  sent  to  prison
 for  any  offence.  The  institutional
 services  as  contemplated  in  the
 Children  Acts  are  also  to  be  ex-
 pandeg  and  developed  on  the  besis
 of  certain  minimum  _  standards.
 Voluntary  welfare  agencies  would
 be  encouraged  to  play  their  role
 in  the  implementation  of  the
 Children  Act  services  more  act-
 ively.

 (fi)  Handicapped  children:  The
 programmes  envisageq  for  the
 welfare  of  the  handicapped  child-
 ren  include  provision  of  pre  and
 primary  school  education  «along
 with  normal  children  in  regular

 #chools;  preventive  programmes,
 heaith  check-up  to  detect  handi-
 caps  at  an  early  age:  integrated
 education  and  vocational  training
 im  regular  schools;  training  of
 health  workers;  and  studies  on  the

 reauirements  of  handicapped
 children.
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 (iii)  Women:  The  programmes
 for  the  welfare  of  women  include
 training  in  child  care  and  nutrition
 functional  literacy  classes,  n.ahila
 mandals  and  opening  of  more
 creches  for  children  of  working
 women.

 (c)  Cooperation  of  social  welfare
 organisations,  voluntary  agencies,  the
 village  panchayats  ang  other  organisa-
 tions  is  imperative  and  has  been
 sought  for  the  implementation  of  vari-
 ous  programmes  envisaged  in  the
 National  plan  of  Action,  especially  in
 the  fields  of  child  health,  immuniza-
 tion.  nutrition.  environmental  Sanita-
 tion  and  drinking  water  supply,  pre
 school  education  for  weaker  sections,
 elementary  education,  mobile  schools,
 community  education,  etc.  The  Plan
 also  provides  operational]  guidelines  on
 the  role  that  may  be  played  by  volun-
 tary  social  welfare  organisations.

 (d)  No  targets  for  achievement  at
 State  level  have  been  fixed.

 Level  of  Water  in  Bhagirathi

 86.  SHRI  DINEN  BHATTA-
 CHARYA:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  most  of  the  rivers  in  West  Bengal
 specially  Bhagirathi  (Ganga)  are
 silted  due  to  non-availability  of  pro-
 fuse  water  in  the  rivers  and  lack  of
 necessary  40  thousands  cusec  water
 for  Bhagirathi  which  is  one  of  the
 causes  for  recent  incidents  of  inunda-
 tion  in  West  Bengal;  and

 (b)  if  so,  what  Government  are
 thinking  to  meet  the  demand  to  pro-
 vide  for  40  thousands  cusec  water  in
 Bhagirathi  even  after  thig  national
 disaster?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  The  sitting
 in  the  lower  reaches  of  Bhagirathi
 (Ganga)  is  due  to  natural  causes.
 However  with  the  construction
 of  Parakka  Barrage,  additional
 water  is  being  let  into  the
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 Bhagirathi  river  to  maintain  the  river

 regime.  The  additional  water  made

 available,  is  according  to  the  agree-
 ment  reached  between  India  and  Ban-

 gladesh.  The  recent  wide-spread  in-

 undation  in  West  Bengal  is  an  account

 of  unprecedented  heavy  wide-spread
 rain  fall.

 (b)  Does  not  arise.

 बिल्ली  में  भ्रापत  काल  &  दौरान  पुनर्वास

 कालो  नियों  में  भेज  गये  व्यक्तियों  की  संस्या

 87.  श्री  दिव  नारायण  सरसूनिया  :

 क्या  निर्माण  और  प्रावास  तथा  पूति  झोर

 पुनर्वात  मंत्री  यह  बताने  को  पा  करेंगे

 कि

 (क)  दिल्‍ली  शहर  के  बाहर  कितने

 व्यक्तियों  को  पुनर्वास  वलोनियं।  में  भेजा

 गया  थो  और  ऐसी  कितनी  वालानियां  है

 जहां  उन्हें  बसाया  गया  ;

 (ख)  क्या  इत  कालांधियों  में  नागरिक

 सुविधायें  उलब्ध  करई  गई  हैं  ;

 (ग)  क्या  ऐसी  कालोनियां  ग्रौर

 कारोबा”  केन्द्र  हैं  जहां  पानी  और  सीवर

 की  सुद्धिधायें  हैं  लेकिन  वहां  भी  तक

 कनेक्शन  नहीं  दिये  गये  हैं;  और

 (घ)  पानी  के  कनेक्शन  कब  दिये

 जायेंगे  ?

 निर्माण  श्रौर  श्रावास  तथा  पूर्ति  और

 पुनर्चात  मंत्री  (श्री  सिकन्‍्दर  बरत)  :  (क)

 26  काल,निवों  में  8  लाख  व्यक्ति  |

 (ख)  शौर  (गम)  किसी  भी
 पुनर्वा  वालोती  में  सॉवर  की  सुविधाएं

 उपलब्ध  नहीं  हैं।  जलपूर्ति  की  सुविधा

 नलकपों  ह्वाप  दी  है  लेक्नि  शुग्गी  झोपड़ी
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 उन्मूलन  यो गना  के श्रघ्ीन  पृथक  पृथक
 नल  लगाने  की  कोई  व्यवस्था  नहीं  हैं

 (घ)  =: घ  समय  ऐसा  कोई  प्रस्ताव

 नहीं  है  ।

 Regularisation  of  Unauthorised
 Colonies  in  Delhi

 88.  SHRI  BEGA  RAM  CHAUHAN:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  the  number  and  names  of  un-
 authorised  colonies  proposed  to  be
 regularised  during  the  current  finan-
 cial  year;

 \b)  the  rate  at  which  development
 fee  will  be  charged  from  the  house-
 owners;

 (c)  whether  East  Moti  Bagh,  Sarai
 Rohilla,  Padamnagar,  Bagh  Kadekhan
 will  also  be  regularised;  and

 (d)  if  so,  when  and  the  steps  taken
 by  Government  in  this  regard?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  The  Delhi  Development
 Authority  proposes  to  regularise  50
 unauthorised  colonies  during  the  cur-
 rent  financial  year,  the  li.t  of  which
 is  enclosed.  The  Municipal  Corporation
 of  Delhi  proposes  to  regularise  50  of
 the  275  unauthorised  colonies.  The
 names  of  these  colonies  have  net  been
 finalised  and  got  approved  from  the
 Standing  Committee  of  the  Municipal
 Corporation  of  Delhi.

 (b)  No  final  decision  has  been  taken.

 (c)  and  (d).  Padam  Nagar  and  Bagh
 Kare  Khan  already  stand  regularised
 under  the  Corporation’s  re-develop-
 ment  scheme  of  Sarai  Rohilla  Area  as
 a  Slum  Improvement  Scheme.  The
 East  Moti  Bagh  will  be  regularised
 after  the  question  of  ownership  of:  land
 in  this  area  is  decided.
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 LIST  OF  50  COLONIES  CONTEMP-
 LATED  TO  BE  REGULARISED  DUR-
 ING  1978-79  BY  D.D.A.

 Name  of  the  Colony

 Sl,  No.

 Hari  Nagar  ‘G’  Block.
 Shiv  Nagar.
 Virender  Nagar.
 Shiv  Nagar  Extens:on.

 Hari  Nagar  ‘A’  Block.

 Hari  Nagar  ‘B’  Block.

 Hari  Nagar  ‘B  and  E  Block.

 Hari  Nagar  ‘M’  Block.

 Hari  Nagar  '  and  S’  Block.

 10.  Hari  Nagar  ‘C’  Block.

 ll.  Hari  Nagar  Clock  Tower.

 12.  Lajwanti  Garden.

 13,  Janakpark  and  Extension.

 14,  Hari  Nagar  ‘J’  Block.

 15.  Krishana  Park  on  Najafgorh
 Road.

 16.  Krishna  Puri
 Road.

 7.  Shanker  Puri  on  Najafgarh
 Road.

 18.  Fateh  Nagar  Extension  on  Jail
 Road.

 19.  Lajwanti  Garden  Extn.

 20.  Gupta  Colony.
 21.  Sawan  Park  Extension.

 22.  Rani  Bagh.
 23.  Hind  Nagar.
 24.  Rishi  Nagar.
 25.  Mehendra  Park.

 76.  Raja  Park,  Shakurbasti.

 27,  Sant  Nagar,  Shakurbasti.
 28.  Rani  Bagh,  Shakurbasti.

 29  Shekurbasti.
 30.  Bharat  Nagar  near  Friends

 Colony.
 3l.  Gobind  Puri  near  Kalkaji.
 32.  Arjun  Nagar.
 33.  Krishan  Nagar.
 34.  Gautam  Nagar.
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 35.  Sanwal  Nagar.
 36.  Sant  Nagar.
 37.  Prakash  Mohalla  (Garhi)
 38.  Amrit  Nagar  Colony  (Kotla

 Mubarakpur).
 39.  Gobind  Puri  Extension.
 40.  Jogabaj  Extension.
 41.  Ashok  Nagar.
 42.  Gaffor  Nagar.
 43.  Noor  Nagar.
 44.  Dr.  Zakir  Hussaiz  Colony.
 45.  Batla  House,  Jamia  Millia,
 46.  Shyam  Nagar.
 47.  Amrit  Nagar  and  Extn.  Village

 Garhi.

 48.  Prem  Nagar.
 49.  Kundan  Nagar  on  Patparganj.
 50.  Jyoti  Nagar  and  Extension.

 Literature  for  Adult  Education
 Programme

 89.  SHRI  DHARM  VIR  VASISHT:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  subs-
 tantial  percentage  of  literature  printed
 for  the  National  Adult  Education
 Programme  was  in  English;  and  not  in
 the  locally  spoken  languages;  if  so,
 reasons  for  the  same;

 (b)  the  nature  and  quantum  of
 literature  printed  by  the  Central
 Ministry  in  various  spoken  languages
 vis-a-vis  English;  ang

 (c)  the  stress  laid  on  specific  moti-
 vational  aspects  of  the  N.A.E.P.?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  No,  Sir.  Most  of  the  litera-
 ture  for  National  Adult  Education
 Programme  has  been  prepared  in  re-
 gional  languages  and  in  certain  cases
 even  in  locally  spoken  dialects.
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 (b)  The  Ministry  of  Education  has
 produced  materials  mostly  relating  to
 policy  and  planning  and  this  has  been
 brought  out  in  English  and  Hindi.  The
 promotional  materials  i.e.  posters  and
 folders  have  been  brought  out,  besides
 English  and  Hindi,  in  l  regional  lan-
 guages,

 (c)  In  order  to  look  into  the  motiva-
 tional  aSpects  of  N.A.E.P.  a  Committee
 of  the  National  Board  of  Adult  Educa-
 tion  has  been  appointed  under  the
 Chairmanship  of  Prof.  Ramla]  Parikh.
 This  Committee  has  submitted  an  in-
 terim  report.  An  effort  is  being  made
 to  create  an  environment  which  would
 motivate  the  instructors  as  well  as  the
 learners.  The  mass  media  and  the
 various  sections  of  the  country’s  lea-
 dership  have  helped  in  this.  Besides,
 the  different  aspects  of  motivation  are
 being  kept  in  view  in  training  pro-
 grammes,  in  preparation  of  teaching
 and  learning  materials,  and  in  orga-
 nisation  of  adult  education  activities.

 Mass  Transfer  of  Teachers  in  Delhi

 90.  SHRI  PIUs  TIRKEY:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be
 pleased  to  state:

 (a)  whether  Delhi  Administration
 have  received  a  number  of  represen-
 tations  against  the  mass  transfer  of
 teachers  in  Delhi  recently;

 (b)  the  criteria  adopted  in  transfer-
 ring  the  teachers;

 (c)  whether  the  teacherg  having  a
 service  of  three  years  or  less  in  a
 Particular  school  have  been  transfer-
 red  whereas  the  teachers  with  service
 More  than  10  years  in  one  particular
 school  have  not  been  transferred;

 (d)  if  so,  the  number  of  teacher3
 with  less  than  3  years  service  in  a
 particular  school  transferred  and  the
 number  of  teachers  with  ten  years  or
 more  service  in  a  particular  school  not
 transferred;  and

 (e)  the  reasons  therefor  and  how
 thig  injustice  is  going  to  be  rectified?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI-
 MATI  RENUKA  DEVI  BARAKATA-
 KI):  (a)  Yes,  Sir.

 (b)  According  to  the  information
 furnished  by  the  Delhi  Administration,
 the  main  principles  governing  these
 transfers  are  aS  under:—

 (i)  the  teachers  who  have  complet-
 ed  3  years  or  more  in  rural  schools
 have  been  transferred  and  posted  in
 schools  near  about  their  place  of
 residence;

 (ii)  the  teachers  who  have  not  so
 far  rendered  service  in  rural  schools
 07  have  rendered  service  in  rural
 schools  for  9  period  less  than  3
 years,  have  been  transferred  and
 posted  in  rural  schools  having  re-
 gard  to  the  total  period  of  their  ser-
 vice  jn  urban  schools.

 However,  male  teachers  aged  45
 years  or  more  and  female  teachers
 aged  40  years  or  more  and  the  teach-
 ers  who  have  been  declared  unfit  for
 rural  service  by  the  Medical  Board
 constituted  by  the  Administration
 have  been  spared  from  rural  post-
 ing.

 (iii)  the  teachers  who  have  been
 going  to  distant  schools  for  a  period
 of  over  three  years  or  to  schools
 situated  at  inconvenient  places  from
 the  place  of  their  residence  have  now
 been  given  relief  under  the  ‘Trans-
 fer  Policy’  by  way  of  their  postings
 in  their  residential  zones  or  conve-
 nient  places  with  the  sole  objective
 of  rationalisation  of  the  postings
 place  having  regard  to  the  residence
 of  the  teachers.

 (c)  In  view  of  the  provision  in  the
 Transfer  Policy  for  rural  posting  on
 the  basis  of  total  period  of  stay  in  ur-
 ban  schools,  period  of  stay  of  a  teacher
 in  a  particular  school  for  3  years  or
 less  is  neither  relevant  nor  a  part  of
 the  criterian  laid  down  in  the  Trans-
 fer  Policy.

 (9)  In  view  of  the  reply  to  part  (c),
 question  does  not  arise.
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 (e)  In  view  of  the  above  reply  to
 part  (c)  question  does  not  arise.  How-
 ever,  a  Review  Committee  under  the
 Chairmanship  of  Additional  Director  of
 Education,  Delhi  Administration  has
 been  constituted  to  comsider  and  review
 any  posting  or  transfer  on  receipt  of
 a  representation  from  any  teacher  ag-
 grieved  at  the  posting  or  transfer  order.

 wards  gala  सरकारो  उपक्रम

 gl.  श्रो  मृत्यंजय  प्रसाद :  क्या

 कृषि  झौर  सिलाई  मंत्री  यहं  बताने  की  कृपा
 करेंगे  कि  :

 (क)  उनके  मंत्रालय  के  प्रधीन
 सरकारी  उतपक्रर्मों  के  नाम  का  हैं,  प्रत्येक

 उपक्रम  के  चेयरमैन  ओर  प्रबन्ध  निदेशकों
 के  नाम  क्या  हैं,  उनकी  नियुक्ति  की  तारीख
 झौर  कार्यालय  में  काम  करने  की  अवधि,
 उपक्रम  छ  ड़ते  की  तारख,  उनके  वेतन-

 मान  तया  जन्य  परिलव्धियां  जैसे  महंगाई
 शभ्त  प्रायास  सुविधाएं  या  उपके  बदले

 मकान  कियया,  चिकित्सा  सुद्िधि,  मोटर-

 गाड़ी  भत्ता,  सेवानिवृति  की  सुविध'एं  धरादि
 क्या  हैं;

 (ख)  क्या  कुछ  चेयरमन  और  प्रबन्ध
 निदेशकों  के  मुख्यालय  उपक्रम  के  मुख्य
 कार्यालय  के  निकट  नहीं  है  अर  यदि  हां,
 तो  उतकी  नवी  क्‍या  है  और  ऐपी  व्यवस्था

 का  तके,  लाभ  क्या  हैं  या  एसा  किस  विचा र  से

 किया  बया है;  और

 (7)  ऐसे  चेयरमेन  और  प्रबन्ध

 इ शकों  के  नाम  कया  हैं  जिनके.  लिए
 मकान  किराये  पर  लिये  बये  हैं  ब्रौर

 प्रत्येक  के  लिए  कुल  कितना  किराया

 क्य  जा  रहा  है  और  उनमें  से  कितनी

 धनराशि  उपक्रम  द्वाा  और  कितनी  स्वयं

 -ग्कनित  द्वारा  दी  ज  रही  है?
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 कृषि  शझौर  सिचाई  मंत्री  1६  सुरजोत

 सिह  बरनाला)  :  (क)  से  (7).
 जानकारी  एकत्र  की  जा  'ही  है  भीर  प्राप्त

 होने  पर  समा  पटल  पर  रख  दी  जाएगी  ।

 Allotment  of  8  &  C  Type  Quarters  in
 Dethi

 92.  SHRI  GANANATH  PRADHAN:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUFPLY  AND  REHA-
 BILITATION  be  pleased  to  state:

 (a)  the  number  of  applications  re-
 ceived  by  Government  during  July

 to  October,  978  for  allotment  of
 genera]  pool  accommodation  of  types
 B’  and  ‘C’  in  Delhi;

 (b)  the  year-wise  break-up  of  prio-
 rity  date  applications  received  for
 each  of  the  categories;

 (c)  the  total  number  of  quarters  of
 types  ‘B’  and  ‘C’  (area-wise)  likely
 to  be  ready  for  allotment  by  the  end
 of  1980;  and

 (d)  the  expected  date  by  which  all
 the  applicants  for  types  ‘B’  and  ‘C’
 quarters  will  be  given  Government
 accommodation?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  The  informa-
 tion  is  not  available  at  present  as  all
 the  applications  received  are  in  the
 process  of  being  sorted  out.

 (c)  3,000  type  ‘B’  and  5,500  type  ‘C’
 quarters  are  likely  to  be  completed  by
 980  in  Timarpur,  Hanuman  _  Road,
 DIZ  area,  Lodhi  Road,  Dev  Nagar,
 Aram  Bagh,  Badarpur-Mehrauli  Road
 and  Mohamadpur  village.

 (9)  No  specific  date  can  be  indisated.
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 Procurement  of  Paddy  by  F.C.I.

 93.  SHRI  NARENDRA  SINH:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  he  pleased  to  state:

 (a)  the  total  quantity  of  paddy
 purchased  by  the  Food  Corporation  of
 India  upto  the  end  of  October,  1978;

 (b)  whether  it  is  a  fact  that  the
 purchase  this  year  is  much  below  the
 target  fixed:  and

 (c)  if  not,  facts  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRATAP
 SINGH):  (a)  21.94  lakh  tonnes.  Out
 of  this  2.70  lakh  tonnes  relate  to  1977-
 78  kharif  and  rabi  crops  and  9.24  Jakh
 tonnes  to  978  kharif  crop.

 (b)  and  (c).  No  target  has  been  fix-
 ed  as  paddy  is  purchased  under  price
 support  operations.  However,  the  pro-
 curement  of  9.24  lakh  tonnes  this  year
 upto  the  end  of  October  is  much  higher
 than  the  procurement  of  2.28  lakh  ton-
 nes  for  the  corresponding  period  last
 year.

 शाहदरा  दिल्‍ली  में  पानी  का  जमा  होना

 94.  श्री  रामजी  लाल  घुमन  :  क्‍या

 निर्माण  परौ!  झावास  तथा  है 1  श्रौर  पुनर्वास
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  यमुना-पार
 क्षेत्र  गौतमपुरी,  शाहदरा,  दिल्ली  में  तालाब
 की  तरह  लगने  वाला  एक  गंदा  नाला  उच्चतर

 माध्यमिक  विद्यालय  के  नवाट  बहता  है
 शौर  गंदा  पानी  स्कूल  के  निकट  जमा  हो
 जाता  हैं  ;

 (ख)  ग््दि  हां,  तो  क्‍या  इस  उद्देश्य
 के  लिए  एक  नये  नाले  का  निर्माण  किया

 जायेगा;  ग्रौर
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 (7)  यदि  हां,  तो  इसका  निर्माण  कब
 तक  पुरा  हो  जायेगा  ?

 निर्माण  शौर  श्रावास  तथा  पूति  शोर

 पुनर्वास  मंत्री  (श्री  सिकन्‍दर  बरुत)  :  (क)
 यमुना-पार  क्षेत्र  गौतमपुर,  शाहदरा  में

 उच्चतर  माध्यमिक  'बिद्य/लय  के  समीप

 हन  वाले  नाले  को  गोकुलपुर  बचाव  नाला

 इस्केप)  कहते  हैं  -  वर्षा  ऋतु  के  दौरान

 यह  नाला  इस  क्षेत्र  के  बाढ़  के  पानी  को

 बहाता  है।  दर्षा  ऋतु  को  छोड़  कर  श्रन्य

 ऋतुभ्रों  में  साथ  के  क्षेत्रों  के  गन्दे  पानी  की
 श्ल्प  मात्रा  भी  इस  नाले  में  बहती  है  ।

 क्योंकि  इस  क्षेत्र  में  सभी  श्रनधिद्तत  कालो-
 नियां  हैं  शत:  यहां  पर  कोई  नियमित  सीवर

 व्यवस्था  नहीं  है।

 (ख)  ब्रोर  (ग)  :  एक  योजना

 तैयार  को  जा  रही  है।  लेकिन  कार्य

 तभी  शुरू  किया  जाएगा  जबकि  यह
 योजना  सक्षम  प्राधिकारी  द्वारा  अश्रनुमोदित

 हो  जाती  है  ब््रौर  दिल्ली  जल  प्रदाय  कों

 निधियां  उपछूब्ध  हों  जाती  हैं  1

 बाढ़  से  पीड़ित  दिल्ली  को  यमुना-पार  बस्तियां

 95.  शी  सरत  कार:  क्‍या  निर्माण

 आर  झावास  तथा  घूल  और  पुनर्वास  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  यमुता-पार  की  उन  बस्तियों

 के  माम  क्‍या  हैं  जिन्हें  हाल  ही  में  बाढ़

 की  विभीषिका  का  साभना  करना  पड़ा  है;

 श््रौर

 (ख)  उसके  परिणामस्वरूप  कुल

 कितनें  मक  नों  को  क्षति  पहुंची  है  ?

 निर्माण  श्नौर  झावास  तथा  पृति  भौर

 पुनर्वास  मंत्री  श्री  सिकन्‍दर  बहत] :
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 (*)  बाढ़  से  प्रमावित  कालोनियों  के
 नाम  संलग्न  विवरण  में  दिए  मये  है।

 (ख)  सूचता  एकत्र  की  जा  रही  है
 तया  समा  पटल  पर  रख  दी  जाएगी

 बाढ़  से  प्रभावित  कालोनियों  के  नाम

 करावल  नगर

 बिहारी  पुर

 जक  आवाद

 सादतपुर  गृजरान

 सादनतपुर  मुसलमान

 बदरपुर  खादर

 जगतपुर  इलाका  शाहदरा

 पुर  इलाका  शाहदरा

 समेतुर  इलाका  का शाहदरा

 मुस्तफाबाद

 मीरपुर  टक

 . चोन्दा  गुजरान  खादर

 गढ़ी  मेमडू

 खुरेजी  खास

 जियाउद्दीनपुर

 जोबत]र  अलाइज  जौहरीपुर

 सकदर  पुर

 खानपुर  घानी

 गोकलपुर

 सबोली

 मण्डौलाली

 गाजीपुर

 मण्डोली  फाजलपुर

 हंसपुर

 दालुपुर

 कोन्‍्डली
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 घरोली

 चिला  सरोदा  बांगर

 संगा रपुर  इलाका  शाहदरा

 मी3पुर

 जोगा  बाई

 नांगली  राजापुर

 अ्रनाली

 चक  चिल्ला

 करतार  नगर

 जगजीत  नगर

 गोतम  विहार

 जयप्रकाश  नगर

 विजय  कालोनी

 कच्ची  कालोनी

 वजरंगवली  माहल्ला

 अम्बेदकर  बस्ती

 बाल्मीकी  बस्ती

 बैस्ट  नाथु  कालोनी

 अर्जून  नगर

 लक्ष्मी  नगर  एक्स्टेन्शन

 किसान  कुंज  एक्टटेन्सन

 जी  एक्सटेन्शन

 रामेश्वर  ब्लाक

 एम०  एन०  एण्ड  श्रार०  ब्लाक

 (जगत  राम  पाक)

 जें०  एण्ड  के०  ब्लाक

 ललिता  पार्क

 पंचशील  गाड़ेन

 ढारकापुरी

 सुभाष  पार्क

 नवीन  शाहदरा

 उल्धानपुर

 मोहनवाक
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 59.  प्ररविन्द  मोहल्ला

 60.  जाफराबाद

 6l.  थिनोद  नगर

 62.  जगत  पुरी

 63.  राम  नगर

 64.  जीतर  नगर

 65.  स्तन  रकली

 66.  भीकम  सिंह  कालोनी

 67.  विहारी  कालोनी

 68.  शास्त्री  पार्क

 69.  कथवाडरा

 70.  नया  गाम  गामई॥
 Te  ज्योति  कालोनी

 72.  अगोक  नगर

 73.  सामेपुर

 पनर्वास॒  कालोनिया  tn

 l.  गोकल  पूरी

 2.  नन्‍द  नगरी te

 ओल्ड  सीलमपुरी

 द  सीलमपुरी  चरण  t  (तथा  )

 पश्चिम  बंगाल  श्रौर  श्न्य  राज्यों  के  बाढ़  ग्रस्त
 क्षेत्रों  के  लिये  विदेशी  सहायता

 96.  श्री  दोलत  राम  सारण:  क्‍या

 कृषि  शौर  सिद्चाई  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  उन  देशों  के  नाम  कया  हैं  जिन्होंने
 भारत  के  बाढ़प्रस्त  क्षेत्रों  के  लिए  सहायता
 प्रदान  की  है  श्रौर  किस  प्रकार  की  सहायता
 दी  है;

 (ख)  क्‍या  पश्चिम  बंगाल  के  बाढ़-
 ग्रस्त  क्षेत्रों  में  राहत  कार्यों  को  चलाने  के

 लिए  इस  वर्ष  8  शभ्रक्तुबर  को  झआाई०  एल०
 -76  विमान  द्वारा  50  हां  पावर  की  2

 मीटर  लम्बी  और  6  टन  क्षमता  वाली

 सोवियत  नौकाएं  कलकत्ता  पहुंच  थीं  ;

 (ग)  क्‍या  5  सोवियत  विशेषज्ञ  इन

 नौकाओं  को  चलाने  के  लिए  भिसतीय  कमे-

 चारियों  को  प्रशिक्षण  दे  रहे  हैं;  आर

 (घ)  क्‍या  बिहार  और  उत्तर  प्रदेश

 के  बाढ़ग्रस्त  क्षेत्रों  में  राहुत  कार्यों  के  लिए

 इस  प्रकार  की  सोवियत  सहायता  प्राप्त  हुई
 थी  ?

 कृषि  श्रौर  सिचाई  मंत्रों  (श्री  सुरजीत

 सिह  ;  बरनाला)  :  (क)  अर  स्ट्रेलिया,

 कनाडा,  जमन  संघीय  गणराज्य,  जापान,

 मालदीव,  ग्रेनाडा  हंगरी,  न्यूर्ज।लैण्ड,  कोरिया

 गणराज्य,  श्री  लंका,  इंगलेंड,  तथा  श्रमरीका

 ने  नकद  रूप  में  और  बंगला  देश,  स्विटजर-

 लैण्ड  तथा  रूस  ने  वस्तु  के  रूप  में  सहायता

 दी  I  मारीशस,  कुवेत  तथा  लिबिया  ने  भी

 नकद  रूप  में  सहायता  प्रदान  की  ।

 (ख)  और  (ग)  :  रूस  सरकार  ने

 पण्चिम  बंगाल  को  5  नौकाओं  के  साथ  5

 विशेषज्ञ  भेजे  |

 (घ)  जी  नहीं

 Cost  of  Production  of  Raw  Jute

 97.  SHRI  L.  L.  KAPOOR.  Will  the
 Minister  of  AGRICULTURE  AND  IR-
 RIGATION  be  please  to  state:

 (a)  whether  the  Directorate  of
 Economics  ang  Statistics  have  ascer-
 tained  the  cost  of  production  of  raw
 jute  on  basis  of  current  yeas/prevail-
 ing  cost  of  agricultura]  inputs  and
 other  relevant  factors  and  if  not  the
 reasons  therefor;

 (b)  the  cost  of  production  of  raw
 jute  Statewise  during  the  last  three
 years;  and
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 (c)  whether  Government  are  aware
 of  any  criticism  against  the  Director-
 ate  ang  the  methodology  adopted  by
 it  for  ascertaining  the  true  cost  of
 raw-jute  production:  and  if  so,  the
 details  thereof  and  the  remedial  steps
 taken  to  rectify  the  shortcomings?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Data  in  regard  to  cost  of  production  of
 raw  jut  e  including  cost  of  agricultur-
 al  inputs  in  the  current  year  are  being
 eollected.

 (b)  The  figures  of  cost  of  produc-
 tion  of  raw  jute  for  the  States  of
 West  Bengal,  Assam,  Bihar  and  Orissa
 for  the  years  1974-75  to  1976-77  are
 given  in  the  enclosed  statement.  Field
 data  for  the  year  1977-78  is  presently
 being  received  from  various  centres
 while  studies  for  1978-79  are  iy  pro-
 gress  in  the  field.

 (९)  Yes,  Sir,  Criticism  against  the
 methodology  adopted  for  ascertaining
 cost  of  different  crops  has  been  voiced
 in  different  forums.  The  following
 maip  points  have  been  made  _  in  the
 Fighth  Report  of  the  Committee  on
 Public  Undertakings.

 (i)  The  cost  estimates  of  the
 Directorate  is  abnormally  low  as

 NOVEMBER  20,  ‘ove  Written  Answers  r72

 compared  to  the  estimate  of  the  Go-
 vernment  of  West  Bengal  given  in
 the  Report  of  the  Committee  on
 Public  Undertakings.

 (ii)  The  Staff  of  30  field-men,
 four  computors,  four  fielq  supervi-
 sors,  one  Assistant  Statistician,  One
 Field  Officer  and  one  Officer-in-
 charge  working  on  cost  studies,  who
 were  involved  in  the  collection  of
 data  in  West  Bengal,  is  inadequate
 for  the  study,  and  the  remuneration
 paid  to  Officer-in-charge  of  the
 study  is  low;  and

 (iii)  There  is  excessive  delay  in
 bringing  out  cost  of  production  esti-
 mates.

 A  considerable  part  of  variation  be-
 tween  the  cost  of  production  estimat-
 ed  under  the  Comprehensive  Scheme
 and  that  given  by  the  Government
 West  Bengal  arises  from  difference  in
 concepts  about  the  cost  of  cultivation.
 The  whole  design  of  the  cost  of  pro-
 duction  studies,  sampling  techniques,
 staff  needs  and  time  schedule  for  data
 collection  and  processing,  were  laid
 down  by  a  group  of  experts  when  the
 scheme  was  started.  However,  in
 view  of  the  suggestions  being  pvt  for-
 ward,  it  is  proposed  to  set  up  a  new
 Expert  Committee  to  review  the  con-
 cepts,  methodology  and  other  related
 aspects  of  the  scheme.

 Statement

 Cost  of  Production  of  Fute  in  Assam,  Bihar.  Orissa  and  West  Bengal
 during  1974-75,  to  1976-77.

 {In  Rs.  per  quintal)
 _—_

 State  1974-75,  —975-76  1976-77

 Assam  ते  89°99  ::0°64  Under  analysis.

 Bihar  300°7!  7:6°24  Not  covered.

 Orissa  .  77*  75  101°14@  Not  covered.

 West  Bengal  .  4647  192° 69@  138: 37@

 @Provisional.
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 Delhi  Schools  sheltering  flood  affect-
 ed  People

 98.  SHRI  5.  6.  MURUGAIYAN:
 Will  the  Minister  of  EDUCATION,  SO-
 CIAL  WELFARE  AND  CULTURE
 be  pleaseg  to  state:

 (a)  whether  it  is  a  fact  that  some
 of  the  schools  were  utilized  for  pro-
 viding  shelter  to  people  affected  by
 flood  in  Delhi;

 (b)  if  so,  their  number;

 (c)  whether  it  is  also  a  fact  that
 during  this  period  schools  remain
 closed  affecting  studies  of  students;
 and

 (d)  if  so,  the  steps  being  taken  to
 complete  the  prescribed  courses?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI):  (a)  Yes,  Sir.

 (9)  (i)  53  Schools  run’  by  Delhi
 Administration;

 (ii)  36  schools  run  by  Delhi
 Municipal  Corporation;  and

 (iii)  5  schools  run  by  N.D.M.C.

 (c)  Yes,  Sir.

 (d)  Remedial/Extra  classes  will  be
 organised  to  make  up  the  loss  of  stu-
 dies,

 Use  of  Delhi  School  Premises  as  Jails

 99.  SHRI  S.  6.  MURUGAIYAN:.
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  Delhi  Administra-
 tion  has  used  school  premises  as  jails
 for  a  short  period:

 (b)  if  so,  the  details  thereof;  and

 (c)  the  reasons  for  doing  80?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI):  (a)  to  (०),  The  requisite
 information  is  being  collected  from
 the  Delhi  Administration  and  will  be
 placed  on  the  table  of  the  Sabha  as
 early  as  possible.

 जायसवाल  भवत

 100.  भरी  हुकम  शन्द  कछवाय  :  क्‍या

 शिक्षा,  समाज  कल्याण  शौर  संस्कृति  मंत्री

 यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  सरम्पूर्णानन्‍द  संस्कृत  विश्व-

 विद्यालय,  वाराणसी  ने  अ्रपने.  कमंचारियों
 और  छात्रों  द्वारा  होस्टल  के  रूप  में  उपयोग

 किये  जाने  के  लिए  जायसवाल  भवन  को

 किराये  पर  उठा  दिया  है;

 (@)  क्‍या  रूरकार  का  ध्यान  वाराणसी
 के  सिटी  मुन्सिफ  की  गअ्रदालत  के  निर्णय  की

 श्रोर  गया  है  कि  प्राधिकरण  मामला  सं०

 442/74  और  4-सी  विवादग्रस्त  भवन  से

 ग्रधिनियम  i3,  972  की  धारा  21(1)
 के  भ्रन्तगंत  सम्बन्धित  हैं  श्रौर  यदि  हां,  तो

 इस  निर्णय  के  प्रति  सरकार  की  क्या  प्रतिक्रिय

 है;
 7

 (ग)  क्‍या  जायसवाल  भवन  के  मालिक

 श्री  गुलाब  सिह  जायसवाल  की  ऑ्रोर  से

 सटकार  को  कोई  पग्रावेदन-पत्रप्राप्त  न 1  है;
 शौर

 (घ)  यदि  हां,  तो  श्रब  तक  उस  पर

 क्‍या  कार्यवाही  की  गई  है  ?

 शिक्षा,  समाज  कल्याण  झौर  संस्कृति

 मंत्री  (डा०  प्रताप  ्ब्म्दा  चंद्र)  :  (क)  से

 (घ)  :  श्री  गुलाब  रिह  जायसवाल  का  दिनांक

 6  मार्च  978  का  पत्र,  संसद  रुदस्य  के

 माध्यम  से  प्राप्त  हुश्रा  था  |  उक्त  पत्र  में  यह
 उल्लेख  किया  गया  था  कि  श्री  जायसवाल
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 का  घर  उत्तर  प्रदेश  सरकार  द्वारा  ंबतिबर,
 942  में  चिया  जया  था  झौर  उस  958

 में  सम्पूणमिन्‍्द  संस्कृत  विश्वश्द्या।लय

 वाराणसी  को  नियत  कर  दिया  गया  था  1

 बार  बार  झनुरोध  करने  के  बादजूद  विश्व-

 विद्यालय  ने  झ्रभी  तक  मकान  खाली  नहीं
 किया  है  उक्त  पत्र  विश्वब्धिलय  झौर

 राज्य  सरकार  को  स्थिति  का  पता  लगाने

 के  लिए,  भेज  दिया  गया  था  ।  उन्होने  मंत्र.लय

 को  सूचित  किया  है  कि  श्री  जायसवाल  ने

 सिटी  मुनस्िफ  की  प्रदालत  में  एक  मुकब्मा
 दायर  किया  था,  जिन्होंने  अपने  8  प्रगस्त,

 1975 केस्निंगंय  में  बिश्दविय्यालम  को-वह
 मकान  खाली  करने  के  लिए  निर्देश  दिया  था

 प्रिश्वविद्य,लय  ने,  जिला  न्यायार्ध,  दा:  ।णसी

 की  अदालत  में  इस  निर्गय  के  विरुद्ध  अर्ल

 को  थी  ।  जिला  न्यायाधीश  ने  यह  निर्देश

 दिया  था  कि  म्‌कदमें  के  संबंध  में  अन्तिम

 निगेय  होने  तक  यथा  स्थिति  को  बनाए  रखा

 जाए  ।  म्‌कदमा  अभी  प्रनिर्णीत  पड़।  हुआ

 है

 Repairing  work  in  Hoshangabad  Dis-
 trict

 101.  SHRI  HUKAM  CHAND  KACH-
 WAI:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  5305  on  3rd  April,  978  regarding
 maintenance  of  temples  of  Gupta
 period  and  state:

 (a)  names  of  contractors  who  un-
 dertook  repajr  works  ang  nature
 thereof  on  which  an  amount  of
 Rs.  2,263.65,  Rs.  4,187.70  and  Rs.
 5,023.45  was  incurred  during  the  years
 1975-76,  1976-77  and  1977-78  respec-
 tively  im  Hoshangabad  Madhya  Pra-
 desh,  whethe,  tenders  were  mvifed
 for  giving  these  contracts;  if  so,  value
 of  each  tender  and  games  of  tendering
 parties;

 (b)  whether  any  of  the  work  was
 done  Departmentally  if  so,  details
 thereof;
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 ‘¢{c)  whether  material  was  purchased
 by  the  Department  if  so,  nature  and
 value  of  materia]  purchaseg  and  whe-
 ther  tenders  were  invited  for  supply
 of  materia};  and

 (d)  whether  authorities  have  shown
 inflated  figures  and  such  a  huge
 amount  has  not  been  actually  spent  on
 repairs  of  temples  and  monuments;  if
 so,  whether  Government  would  enquire
 into  matter  and  if  not,  reasons  there-
 for?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER.  (a)  and  (b).  No  repair  works
 through  the  agnecy  of  contractor  were
 undertaken  during  the  year  1975-76,
 1976-77  and  1977-78.  In  addition  to  an-
 nual  maintenance,  the  work  relating
 to  the  putting  up  of  barbed-wire  fenc-
 ing  around  the  archaeological  area  at
 Hoshangabad  was  taken  up  during
 ‘1977-78  at  a  cost  of  Rs.  6,390.35.  No
 tender  was  invited  and  the  work  was
 done  departmentally.

 (c)  Cement  and  barbed-wire  requi-
 red  for  the  Hoshangabad  work  were
 obtained  from  the  departmental  stores
 at  Sanchi.  The  following  items  were
 purchased  by  inviting  quotations:

 M.  S.  angle  iron  Rs.  3,100/-
 Sand  Rs.  150/-
 Stone  Chips  0mm...  Rs.  300/-

 (d)  In  view  of  what  is  said  above,
 the  question  does  not  arise.

 मध्य  प्रदेश  को  लघु  सिंचाई  के  लिये  प्रमवात

 102.  श्री  हुकम  चन्द  कछवाय  :  क्‍या

 कृप  ओर  छिचाई  जन्त्री  लघु  सिचाई  योजना
 के  लिए  केन्द्रीय  सहायता  के  बारे  में  3

 मार्च,  978  के  प्रतारांकित  प्रश्न  संख्या

 2645  के  उत्तर  के  सम्बन्ध  में  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  मध्य  प्रदेश  सरकार  ने  लघु
 सिचाई  योजना  के  लिए  4  करोड़  रुपए  की

 धनराशि  के  लिए,  भनुरोध  किया  है;



 (ख)  यदि  हां,  पतो  शब  तक  राज्य

 सरकार  को  कितनी  घनराशि  दी  गई  है;
 श्रौर

 (ग)  क्‍या  यहं  धनराशि  बर्ष  9782

 79  के  दौरान  तिचाई  सुविध।ओश्रों  के  लिए

 है  और  राज्य  सरकार  ने  यह  घनराशि

 आअविलम्ब  उपयोग  के  लिए  मांगी  है  ?

 कृषि  शौर  सिंचाई  मंत्री  (क्रो  सुरजोत

 सिह  बरनाला)  -  (क)  चालू  बर्ष  के  दौरान

 लघु  सिचाई  योजनाओं  के  लिए  मध्य  प्रदेश

 सरकार  से  4  करोड़  रुपए  की  राशि  के  लिए

 कोई  अनुरोध  प्राप्त  नहीं  हुआ  है  ।

 (ख)  तथा  (गम).  उक्त  (क)  को

 दष्टि  में  रखते  हुए  प्रश्न  ही  नही  होता

 Prohibition  policy  for  Tribal  sub-
 plan  areas

 103.  SHRI  GIRIDHAR  GOMANGO:
 Will  the  Minister  of  EDUCATION,  SO-
 CIAL  WELFARE  AND  CULTURE  be
 p:eased  to  state:

 (a)  the  prohibition  policy  adopted
 by  the  Government  of  India  for  the
 tribal  Sub-plan  areas  of  the  country;

 (b)  the  States  which  have  go  far
 implemented  the  policy  guidelines  in
 tribal  areas;

 (c)  the  liquor  shopg  closed  down

 by  the  States  in  tribal  areas  and  loss
 of  revenue  incurred  and  the  number
 of  liquor  shops  remained  for  aboli-
 tion  in  the  areag,  State-wise;  and

 (d)  Central  assistance  provided  for
 the  loss?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  The  prohibition  policy  in
 the  tribal  areas  of  the  country  is  as
 follows:-

 (i)  Discontiunance  of  vending  of
 country  liquor  in  the  tribal  areas
 whenever  they  still  remain,  with
 effect  from  1-4-1979,  if  not  earlier.

 (ii)  in  areas  where  prohibition  is
 not  in  force,  the  tribal  people  should
 be  allowed  to  prepare  their  own  be-
 verages  for  individual  ang  social
 purposes,  but  not  for  comercial  pur-
 poses,  whenever  traditional  practice
 prevails.

 (iii)  intensification  of  educational
 efforts  amongst  the  tribals  against
 the  evil  effects  of  drinking;

 (iv)  encouragement  of  social
 workers  and  voluntary  organisa-
 tions  for  undertaking  the  task  of
 education  work  for  prohibition.

 (b)  The  State  Governments  at  its
 tenth  meeting  of  the  Central  Prohi-
 bition  Committee  held  on  27  Septem-
 ber  978  accepted  the  policy  and  resol-
 ved  to  take  measures  to  implement  it.

 (c)  A  statement  is  enclosed.

 (d)  Government  of  India  have  de-
 cided  to  compensate  the  States  to  the
 extent  of  50  per  cent  of  the  establish-
 ed  loss  in  exise  revenue  resulting
 from  introduction  of  prohibition  com-
 mencing  from  1978-79,  treating  the
 actual  excise  revenue  of  1977-78  ag  the
 base.  This  offer  covers  the  tribal
 areas  also.

 Statement

 »  No,  State  Total  number  of  Ex¢ise  Revenue
 shops  abolished  (Rs.  in  lakhs)

 4  2  हि  3  4

 t  Andhra  Pradesh,  .  Nil  Nil

 2  Assam  .  -  नि  नि  7  Shops  Information  not
 received.



 779  Written  Answers  NOVEMBER  20,  978  Written  Answers  I80

 1  2  3  4

 3  Bihar  407  shops ia  districts  1975-76  4757  30
 where  tribal  popu-  1976-77  366°  57 lation  is  more  thao
 50%.

 4  Himachal  Pradesh  .  .  नि  35  Shops.  I5°00

 5  Karnataka  .  .  न  .

 6  Kerala  .  न  .  .

 7  Madhya  Pradesh

 8  Maharashtra

 g  Meghalaya

 r0  Manipur

 tr  Nagaland

 42  Orissa

 73  Sikkim

 4  Rajasthaa

 i5  Tripura

 6  Uttar  Pradesh

 17  West  Bengal

 8  Harvana

 9  Punjab.

 20  Jammu  &  Kashmir

 2t  Guiarat

 22  Tamil  Nadu

 There  is  no  tribal  area.

 A  uniform  policy
 bas  been  followed
 throughout  the  State
 witho  st  making
 any  distinction
 between  tribal  and
 nov-tribal  areas.

 562  liquor  shops  Rs.  4°5  crores.
 have  been  closed.

 Information  not  recei-
 v

 3  shops.

 Information  not  rece-
 ived.

 Nil  Nil

 Nil  Nil

 270  shops  have  been  90°00
 abolished  in  tribal

 areas  since  1974-75:

 There  is  no  tribal  area.

 The  tribal  area  is  under  tota!  prohibition

 No  liquor  shops  in  tribal  area.

 28  liquor  shops  abol  shed.  Rs.  14,16,008

 No  liquor  shops  abolished  yet.

 |  There  is  no  tribal  area.

 J

 \  The  States  are  under  total  prohibition.

 Badanallah  Irrigation  Project,
 Koraput

 104.  SHRI  GIRIDHAR  GOMANGO:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  money  spent  for  survey  and

 investigation  of  Badanallah  Medium

 irrigation  of  project  in  the  Koraput
 district  of  Orissa  State  upto  1978-79,
 year-wise;

 (b)  for  how  many  years  the  pro-
 ject  remained  for  clearance  for  exe-
 cution  with  that  State  and  at  Centre;

 (c)  the  reasons  for  the  delay  by
 the  State;  and
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 (d)  steps  taken  by  the  State  and
 Centre  for  early  execution  of  that
 project  as  it  comes  under  tribal  sub-
 Plan  area  of  that  State?

 THE  MINISTER  OF  AGRICULT-
 URE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 The  expenditure  incurred  year-
 wise  on  survey  and  investigation  of
 Badanallah  irrigation  project  upto  978
 79,  as  reported  by  the  Government  of
 Orissa,  is  given  below:

 Ve  I:
 incised

 nephrin

 Rupeesi

 Upto  March.  razy  4.02,086

 Divine  107 4°75,  44,600

 175-78  53.000

 I970-77  30,000

 1977-78  Booco.

 L978-7q  (upto  Jane,  Tar.  4.000

 (b)  and  (c).  The  project  report  of
 Badanallah  Irrigation  Project  as  a  ma-
 jor  project  was  received  in  Central
 Water  Commission  from  the  Govern-
 ment  of  Orissa  in  January  1974,  The
 comments  of  the  Commission  on  the
 project  were  forwarded  tc  State  Gov-
 ernment  in  July,  1974,  November,  974
 and  January,  1975.  Subsequently  the
 State  Government  requested  the  Com-
 mission  in  October,  975  to  treat  this
 project  as  a  medium  project.  The
 Commission,  however,  informed  the
 State  Government  that  the  project
 could  not  be  treated  as  a  medium
 scheme  since  the  CCA  was  more  than
 10,000  hectares  88  was  given  in  their
 Project  report  of  1974,

 In  April,  977  the  Government  of
 Orissa  submitted  a  modified  proforma
 Teport  treating  the  project  as  a  me-
 dium  scheme.  This  proforma  report
 Was  examined  in  the  Commission  and
 it  was  felt  that,  for  the  all  practical
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 purposes,  the  project  should  be  con-
 sidered  as  a  major  project  since  the
 height  of  the  dam  is  almost  the  same
 as  per  the  original  report  of  January,
 974  under  which  the  original  CCA
 was  more  than  10,000  hectares.  Ac-
 cordingly,  the  State  Government  were
 requested  by  the  Central  Water  Com-
 mission  in  September,  977  to  comply
 with  all  the  requirements  of  a  major
 project,  This  is  still  awaited  from  the
 State  Government.

 (d)  The  Badanallah  scheme  has  been
 included  by  the  State  in  their  tribal
 Sub-Plan.  The  State  Government
 have  indicated  that  the  original  site
 selected  for  spillway  has  now  been
 changed  and  drilling  for  foundation
 ex-loration  js  being  done  on  the  new
 site.  They  have  further  intimated
 that  the  detailed  project  report  is
 under  preparation  and  is  expected  to
 be  ready  for  submission  to  Central
 Water  Commission  by  March,  1979.

 Proposals  for  Irrigation  Projects  from
 Orissa

 105.  SHRI  GIRIDHAR  GOMANGO:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  _  to
 state:

 (a)  the  medium  and  major  irri-
 gation  projects  taken  up  by  Govern-
 ment  of  Orissa  for  survey  and  investi-
 gation,  includeg  for  execution  a'nd
 sent  for  clearance  to  Government  of
 India  from  977  to  1978,  particularly
 for  the  irrigation  in  tribal  sub-plan
 areas;  and

 (b)  money  earmarked  by  that  State
 and  Centre  for  the  years  1977-78  and
 1978-79  for  irrigation  projects  of  tri-
 bal  areas?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  2
 major  and  28  medium  irrigation
 schemes  are  at  present  under  survey

 id  investigationg  by  the  Government
 of  Orissa  in  the  Tribal  sub-plan  area
 of  the  State:  “Ne  ses
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 The  projects  which  are  at  present
 under  execution  in  the  State  for  pro-
 viding  irrigation  benefits  to  the  tribal
 areas  are  3  major  namely  Upper  Ko-
 lab,  Potteru,  and  Sunei,  and  9  medium
 namely  Kalo,  Khadhei,  Nesa,  Pila-
 salki,  Remal,  Sarpgarh,  Talasara,  Ban-
 dhappippli  and  Kanjhari,

 The  Government  of  Orissa  have  sent
 project  reports  of  3  major  and  1  medi-
 um  schemes  benefiting  tribal  areas  to
 the  Central  Water  Commission  during
 the  year  977  to  1978.  Of  these,  the
 medium  scheme  namely  Kanjhari  ir-
 rigation  project  has  since  been  appro-
 ved  by  the  Planning  Commission  and
 is  under  execution  in  the  State.  One
 of  the  major  Schemes  viz.  Harbhangi
 Project  has  been  examined  by  Central
 Water  Commission  and  recommended
 for  consideration  by  the  Technical
 Advisory  Committee  of  the  Planning
 Commission.  The  other  two  major
 Projects  are  under  examination  by  the
 Central  Water  Commission.

 (b)  Irrigation  is  a  State  subject  and
 funds  for  execution  of  Irrigation  pro-
 jects  are  provided  by  the  State  Gov-
 ernments  within  the  framework  of
 their  overall  developmental  plans.
 Central  assistance  to  State  Plans  is
 given  in  form  of  block  loans  and
 grants  which  is  not  related  to  any  in-

 dividual  sector  of  development  or

 project.

 The  outlay  for  major  ang  medium
 irrigation  sector  in  the  State  of  Orissa
 under  tribal  sub-plan  for  the  years
 1977-78  and  1978-79  ig  Rs.  5.34  crores
 and  Rs.  8.77  crores  respectively.

 Foodgrains  with  F.C.I.

 106.  SHRI  M.  RAM  GOPAL  RED-
 DY:  Will  the  Minister  of  AGRICUL-

 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  what  is  the  quantum  of  food-
 gfaing  with  the  F.C.I.  at  present;  and

 (b)  what  is  the  quantity  of  food-
 grains  out  of  above  which  is  damaged
 and  unfit  for  human  consumption?
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 THE  MINISTER  OF  STATE  IN

 irrigation  sector  in  the  State  of  Orissa
 THE  MINISTER  OF  AGRICULTURE
 PRATAP  SINGH:  (a)  and  (०).  Ag  on
 lst  October  1978,  the  Food  Corporation
 of  India  was  holding  a  quantity  of
 about  3.5  million  tonnes  of  food-
 grains.  Out  of  this,  a  quantity  of  about
 52  thousand  tonnes  of  foodgrains  was
 rendered  unfit  for  human  consumption
 due  to  unprecedented  heavy  rains
 and  floods  etc.

 Sugar  Production  and  Disposal

 107.  SHRI  M.  RAM  GOPAL  RED-
 DY:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  What  is  the  estimateq  produc-
 tion  of  sugar  during  1978-79;

 (b)  what  is  the  stock  of  sugar
 carrieq  forward  from  pfévious  year;

 (c)  what  is  the  likely  consumption
 of  sugar  in  the  country  in  1978-79;
 and

 (d)  how  the  Government  propose
 to  dispose  of  surplus  sugar?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  The  first  esti-
 mate  of  sugar  production  during  1978-
 79  sugar  season  is  placed  around  63
 lakh  tonnes.

 (b)  The  stock  of  sugar  with  the  fac-
 tories  carried  forward  from  1977-78
 season  production  was  33.26  lakh  ton-
 nes,

 (c)  The  consumption  of  sugar  in  the
 country  during  1978-79  sugar  year  ig
 estimated  at  about  52  lakh  tonnes.

 (d)  The  surplus  sugar  stocks  avail-  ad
 able  after  meeting  the  requirement  for
 internal  consumption  during  1978-79
 season.  will  be  available  for  (i)  meet-
 ing  the  export  commitment  in  full
 under  the  International  Sugar  Agree-
 ment,  (ii)  creation  of  special  stocks
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 under  the  International  Sugar  Agree-
 ment,  and  (iii)  ensuring  adequate
 carry-over  at  the  end  of  the  season.

 Central  Aid  to  Karnataka  for  Open-
 ing  Schools  in  Rural  and  Backward

 Areas

 108.  SHRI  JANARDHANA  POOJA-
 RY:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  the  amount  of  Central  aid  given
 to  the  Karnataka  Government  for
 opening  schools  in  the  rural  and
 backward  areas  in  the  State  during
 the  last  two  years;  aad

 (b)  the  number  of  high  schools
 and  other  schools  opened  in  the  State
 with  central  aid  during  the  same
 period?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  No  Central
 assistance  is  given  to  State  Govern-
 ments  for  opening  of  schools,  apart
 from  what  is  available  under  the  State
 sector  of  the  Plan.  Funds  are  released
 for  the  State  Plan  as  a  whole,  with-
 out  any  earmarking  for  individual
 programmes.

 Rehabilitation  Camp  in  Maharasitra

 109.  SHRI  RAJE  VISHVESHVAR
 RAO:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  _  pleased  to
 state:

 (a)  how  many  rehabilitation  camps
 are  there  in  the  whole  of  Maharash-
 tra,  district-wise;  and

 (b)  what  are  the  number  of  refu-
 gees  in  each  Camp?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  There  are  no  rehabi-

 ‘Hitation  camps  in  Maharashtra.

 (b)  There  are  no  refugees  camps  in
 Maharashtra.
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 विश्वविद्यालय  की  संख्या  में  वृद्धि

 110.  श्री  सुरख  झा  सुमन:  क्‍या

 शिक्षा,  समस्ज  कल्याण  श्रौर  संस्कृति  मंत्री

 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  भारत  में  स्वार्ध।नता  से  पूर्व
 की  ठुजना  में  स्वाधीनता  के  बाद  विश्वदिद्या-
 लयथों  की  संख्या  में  वृद्धि  हुई  है  प्लौर  विश्व-

 विद्यालयों  में  छात्रों  की  तुलवात्मक  वृद्धि
 कितनी  है  ;

 (ख)  क्‍या  पिश्वविद्यालप्रों  की  संख्या

 में  वद्धि  के  साथ  शिक्षा  के  सता  में  भी  भ्रपेक्षा-

 कृत  वद्धि  हुई  है;  क्‍या  विभिन्न  'चिश्वदिद्या-

 लगों  का  शिक्षा  का  स्तर  और  पाद्यक्रम  एक

 दूसरे  से  श्रतग-अजग  है;  और

 (ग)  क्‍या  शिक्षा  के  स्तर  में  सुधार
 लाने  के  लिए  सुझाव  देने  हेतु  विशेषज्ञों  का  एक
 ग्र्ययन  दल  नियुक्त  करने  का  कोई  प्रस्ताव

 सरक "7.  के  पास  है?
 कं

 शिक्षा,  समाज  कल्याण  और  संस्कृति  A  ५

 aa  (डा०  प्रताप  चन्द्र  चन्द्र):  (क)

 947  में  भारत  में  केवल  20  दिश्वविद्यादय

 थे,  जिनमें  1,44,2€9  छात्र  थे  978

 में,  i08  विश्वविद्यःलप  तथा  'विश्वदिद्यालय

 पमझों  जाने  वाली  i0  संस्थाएं  हैं  जिनमें

 कुल  25,64,972  छात्र  हैं।

 (ख)  विश्वविद्यालय  शिक्षा  के  स्तरों

 को  बनाए  रखना  एक  सतत  प्रक्रिया  है  1

 इस  प्रयोजन  के  लिये,  विश्वविद्यालय  अनुदान
 आयोग  विभिन्न  क्षेत्रों  में  नवीनतम

 विकासों  को  शामिल  करके  विभिन्न  स्तरों  पर

 पाठ्यक्रमों  की  विषय-वस्तुप्रों  का,  उन्हें

 संशोधित  करे  तथा  झाधुनिक  बनाने  के

 'झ्राशय  से,  रूमयन्सम4  पर  पुनर्रःक्षण
 करता  रहा  है।  श्रायोग  ने  विश्वविद्यालय

 पाद्यक्रमों  में  सम्मिलित  अधिकांश  विययों
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 में  विशेषज्ञ  पै  नलों  का  मठन  किया  है  ताकि

 पाद्यक्रम  विषय-वस्तुझों  का  पुनरीक्षण  किया

 जा  सके  तथा  उनके  सुधार  के  सम्बन्ध  में

 सतत  झाधार  पर  सुझाव  दिए  जा  सके  ।

 झवस्थापना  सम्बन्धी  भ्रपेक्षित  सुविधाभ्रं,  का

 विकास  तथा  संकय  प्रशिक्षण  भौर  झन्य

 कोटि  सुधार  कायंत्रमों  के  माध्यम  से  स्तरों

 में  सुधार  करने  के  लिए  उदारतापुर्वंक
 वित्तीय  सहायता  दी  जाती  है  |  झायोग  का

 विचा र  है  कि  यद्यपि  विभिन्न  स्तरों  पर  शिक्षण

 तथा  मूल्यांकन  के  एक  समान  स्तर  प्राप्त

 करने  के  लिए  प्रयास  किए  जाने  चाहिएं,

 तथापि,  विभिन्न  विश्वविद्यालयों  द्वारा

 संचालित  किए  जाने  द्य्ले  पाद्यक्रमों  के

 सन्दर्भ  में  एकरूपता  सुनिश्चित  करना

 वांछनीय  श्रयवा  सम्भद  भी  नहीं  होगा  ।

 (ग)  जी  नहीं  ।

 Amount  earmarkeg  for  opening  of
 New  School  in  Gujarat

 3l.  SHRI  AHMAD  M.  PATEL:  Will
 the  Minister  of  EDUCATION,  SOCIAL,
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  the  amount’  earmarked  for
 opening  of  new  schools  in  Gujarat
 State  from  the  5th  Five  Year  Plan:

 (b)  the  amount  spent  by  the  State
 Government  on  this  particular  pro-
 ject;

 (c)  the  result  achieved;

 (d)  whether  any  instructions  were
 given  by  the  Centre  to  open  more
 schools  in  rural  and  backward  areas;
 and

 (e)  if  so,  the  details  thereof?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Plan  funds  under  the
 State  sector  are  available  to  the  State
 Governments  as  block  grants  for  the
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 Plan  as  whole,  without  any  earmark-
 ing  for  individual  programmes.

 (b)  and  (c).  Information  is  await-
 ed  from  the  State  Government.

 (d)  and  (e).  Presently,  lack  of
 schooling  facilities  is  more  acute  in
 rural  and  backward  areas.  The  gene-
 ral  policy  of  the  Government  is  to  plan
 for  schools,  particularly  in  the  context
 of  the  programme  of  universalisation
 of  elementary  education,  in  such  a
 way  that  the  rural  areas,  especially
 disadvantaged  and  distressed  areas,  get
 priority.

 Multi  Sectoral  Project  in  Maharashtra

 112.  SHRI  R.  K.  MHALGI:  Wil!)
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  refer  to  replv
 given  to  Unstarred  Question  No.  67  on
 the  7  July,  978  regarding  Multi
 Sectoral  Project  in  Maharashtra  and
 to  state:

 (a)  whether  State  Government  of
 Maharashtra  have  submitted  the  re-
 port  of  their  suggestions  in  regard  to
 Multi-Sectoral  Project  for  Kalyan,
 Thane  and  Bhiwandi  sub-regions;

 (b)  if  so,  the  action  of  the  Central
 Government  thereon;

 (c)  if  not,  whether  State  Govern-
 ment  have  been  reminded;  and

 (d)  if  so,  when  and  what  is  res-
 ponse?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  No,  Sir.

 (b)  to  (d).  The  Government  of
 Maharashtra  was  reminded  in  July,
 1978.  The  Central  Appraisal  Team
 visited  Bombay  in  October,  978  and
 requested  the  State  Government  to
 finalise  the  proposals  early.  Another
 reminder  has  been  sent  to  the  State
 Government  in  November,  1978,  Res-
 ponse  from  the  State  Government  is
 awaited.
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 Response  from  State  Governments  Re.
 Recommendation  of  Bhole  Commission

 on  N.D.S.  Instructors

 113.  SHRI  R.  K.  MHALGI:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to.  state:

 (a)  since  when  the  Union  Govern-
 ment  are  in  correspondence  wit:  the
 Government  of  Maharashtra  in  re-
 gard  to  benefits  of  reviseq  pay  scales
 recommended  by  Bhole  Commissicn
 to  the  National  Discipline  Scheme
 Instructors  who  were  absorbed  by  that
 State;

 (b)  what  is  the  nature  of  response
 of  the  State  Government;

 (c)  what  action  Government  ot
 India  have  taken  on  the  reply  of
 State  Government;  and

 (d)  if  no  reply  was  received  from
 State  Government,  whether  they  have
 been  informed  of  the  delay?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Since  July,  1978.

 (b)  to  (d).  The  information  called
 for  from  the  Government  of  Maha-
 rashtra,  has  not  yet  been  received.  The
 State  Government  has  been  remindei
 in  the  matter.

 Shifting  of  Central  Government
 Offices  from  New  Delhi

 i4.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 47  on  the  24th  July,  978  regarding
 shifting  of  the  Central  Government
 Offices  from  New  Delhi  and  state:

 (a)  whether  the  details  of  the  offi-
 ce  accommodation  and  the  number  of
 staff  employeg  in  yarious  Ministries/
 Deptts.  and  their  attached  subordinate
 Offices  located  in  Delhi/New  Delhi
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 have  been  received  from  the  various
 Ministries;

 (b)  if  so,  what  are  the  details
 thereof;

 (c)  what  decision  has  been  taken
 On  shifting  of  Central  Government
 Offices;  and

 (d)  the  names  of  the  ‘offices  which
 are  proposed  to  be  shifted  and  the
 Places  where  these  are  to  be  shitted?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAP.
 BAKHT):  (a)  No,  Sir.  Details  are
 still  awaited  from  some  Ministries
 and  Departments.

 (b)  to  (d)  Do  not  arise,

 Regularisation  of  unauthorised  Colo-
 nies  in  Delhi

 l5.  SHRI  छू.  A.  RAJAN:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleaseg  to  state:

 (a)  whether  meetings  of  the  imple-
 mentation  Committee,  set  up  under
 the  Chairmanship  of  Lt.  Governor  of
 Delhi  to  review  the  progress  of
 regularisation  of  unauthorised  colo-
 nies  were  held  in  1978;

 (b)  if  so,  number  of  meetings  held;

 (c)  recommendations  made  in  this
 regard;

 (d)  whether  any  time  limit  has
 been  fixed  to  complete  the  procesg  of
 regularisation;  and

 (e)  if  50,  the  detailg  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (b)  So  far,  three  meetings  have
 been  held.

 (c)  The  details  are  furnished  in
 the  Statement  enclosed.
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 (d)  and  (e).  As  far  as  possible,  the
 survey  of  all  the  colonies  located  in
 the  urban  area  may  be  completed  by
 3lst  December,  1978.  Action  regarding
 regularisation  of  these  colonies  is  tc

 -be  taken  thereafter.

 Statement

 Recommendations  made  in  the  various
 meetings

 .  D.D.A.M.C.D:  were  required  to
 make  rought  estimates  of  houses  to
 be  pulled  down  and  families/persons
 affected  in  providing  roads  etc.

 2.  D.D.A.M.C.D:  had  to  _  prepare
 a  paper  for  Executive  Council  on
 fresh  encroachment  in  the  unauthori-
 sed  colonies.

 3.  D,  0.  A./M.  ८.  D.  were  required
 to  prepare  plans  to  rehabilitate  per-
 sons,  whose  houses  shall  have  to  be
 demolished  tg  make  space  available
 for  civic  amenities  in  the  unauthorised
 colonies.

 4.  M.  C.  D.  will  examine  change  in
 compounding  fees.

 5.  D.  0.  A./M.  C.  0.  have  to  work
 out  the  details  of  Jands  to  be  acquired
 for  community  facilities  and  L  and  B
 Department  had  to  take  action  for
 their  acquisition  under  the  provisions
 of  Land  Acquisition  Act,  894  and  Ur-
 ban  Lang  (Ceiling  and  Regulation)
 Act,  1976.

 6.  Betterment  charge  at  flat  rate
 per  sq.  mt.  shall  be  worked  out  by
 the  D.  D.  A.  colony  wise  or  for  a

 group  of  colonies  in  similar  situation.

 7.  It  was  decided  that  monthly  re-
 ports  would  be  submitted  to  the  Lt.
 Governor  regarding  the  survey  and
 clearance  of  development  plans  by

 ‘the  Technical  Committee.

 8.  Some  flats  were  required  to  be
 kept  éarmarkeq  by  D.  0.  A.  for  al-
 lotting  tu  those  persons  whose  houses
 were  acquired  for  providing  civic  am-
 enities.
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 9.  Lt.  Governor  desired  that  time
 schedule  may  be  drawn  up  by  the

 D.  D.  A./M.C.D.

 10.  D.D.A./M.C.D.  were  requested
 to  review  building  bye  laws  for
 unauthorised  colonies  to  a  more
 realistic  standard  with  respect  to
 the  permissible  covered  area  of  the
 plots.

 शिक्षा  पाठ्यक्रमों  में  मद्यपान  की  हानियों  पर
 अध्याय  का  हामिल  किया  जाना

 116.  श्री  दया  राम  शाक्य:  क्‍या  शिक्षा,
 समाज  कल्याण  श्रौर  संस्कृति  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  नगावंदी  अभियार  के  छिये
 आयोजित  सम्मेजग  में  शिक्षा  पाठ्यक्रमों  में
 मद्यपान  की  हानियं  का  एक  नपा  भ्रध्याय
 जोमिय  करने  कं मंग  की  २ई  थी  ;  ब्रौर

 (ख)  यदि  हां,  तो  इस  बारे  में  क्या

 कार्यवाही  की  गई  है  ?

 शिक्षा,  समाज  कल्याण  शौर  संस्कृति  मंत्रो

 (डा०  प्रताप  चन्द्र  चन्द्र):  (क)गआ्रौर

 (ख)  :जीहां।

 केन्द्रीय  मद्य  नियध  समिति  ने  27  सितम्बर,
 978  को  श्रपती  दसवीं  बैठक  में  एक  संकल्प

 पाशित  किया  था  जिझमें  यह  सिफारिश  की  गई
 थी  कि  राज्य  सरकार  जौर  केन्द्र  सरकार  पाठ्य

 पुस्तकों  में  मद्य  नि्वेध  नीति  शौर  शराब
 पीने  की  बुराइयों  के  बारे  में  शैक्षिक  पहल
 शामिल  करें।  राज्य  सरकारों  श्रौर

 शिक्षा  विभाग  से  इस  मामले  में  शझ्रावश्यक

 कार्यवाही  करने  के  छिए  श्रतुरोध  किया  गया  है

 लिफ्ट  सिचाई  योजनाएं

 l7.  डा०  रामजी  लहु  क्‍या  कृषि  झीर '

 सिच्ाई  मंत्री  यहं  बताने  की  कपा  करेंगे  कि  :

 (क)  बिहार  के  मूंगेर  भ्रौर  भागलपुर
 जिलों  में  गंगा  के  किनारों  पर  लिफ्ट  सिंचाई
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 योजनाएं  क्रियान्बित  करने  के  संबंध  में  वतमान

 स्थिति  क्‍या  है  तथा  उन  पर  काम  कब  तक  पूरा

 हो  जाएगा  ;

 (ख)  इन  योजनाओं  को  क्रियान्वित

 करने  में  विलम्ब  के  क्या  कारण  हैं  जबकि

 सरकार  की  नीति  सिंचाई  योजनाओं  को

 प्राथमिकता  देने  को  हैं  ;  जौर

 (ग)  क्‍या  फरक्‍्का  समझाते  से  इन

 पोजनाओं  पर  कि  प्रकार  से  प्रभाव  पड़ेगा  ?

 कृषि  श्रौर  खिचाई  मंत्री  श्री  सुरजीत

 सिह  बरनाला)  :(क)  आर  (ख)  बरटेश्वर

 स्थान  पम्प  नहर  चरण-एक  और  दा,  डकरानाला

 पम्प  नह;  चरण-एक  आर  नुरननढ़  पम्प  नहर
 परियों जन ब्र वरों  को  जिनमें  मुंगेर  और  भागल३र
 जिलों  को  सिंचाई  सुविधाएं  प्रदान  करने  की

 परिकल्पना  की  गई  है  पहले  से  ही  क्रियान्वयन

 के  लिए  हाथ  में  लिया  जा  चुका  है  ग्रीर  उनके

 93  2-3  3  तक  पुरा  होते  की  संभावना  है  |

 बिहार  सरका र  से  डकरानाला  पम्प  नहर
 चरग-रो,  ब्रजैवोनाथ  पम्प  नहर  बौर  बरारी

 पम्प  नहर  की  परियोजना  रिपोर्ट  केन्द्रीय

 जल  ग्रायोग  में  प्राप्त  हो  चुकी  हैं  ब्रौर  उनकी

 जांच  की  जा  रही  है

 बबें  978-79  के  दो पान  मकानों  का  निर्माण

 118.  डा०  रामजी  सिह:  क्या  निर्माण

 और  झावस  तथा  पूति  शझ्ौर  पुनर्वास  मंत्री

 ग्रह  बताने  की  कपा  करेंगे  कि  :

 (क)  बित्तीय  यर्च  978-79  के  दौरान
 देश  में  कितने  रिहायशी  मकानों  का  निर्माण
 किया  जाएगा  तमा  किस  लागत  पर  और  इस

 संबंध  में  कस्त्रों  तया  गांवों  में  प्रलग  प्रलग

 . कितेती धन धन  व्यय  किया  जाएगा,

 (@)  क्या  सरकार  का  विचार  देश  में
 सत्ते  तथा  छोटे  मकानों  की,  जिन्हें  'जनता  घर'
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 कहा  जा  सकता  है,  कोई  योजना  लाग्‌  करने

 का  है;

 (ग)  क्‍या  सरकार  केवल  निर्धन  व्यक्तिय

 के  लिए  मकानों  का  निर्माण  करने  के  लिए

 कोई  निर्गय  लेगी  तथा  बंगले  तया  बड़  भवन

 बनाने  की  योजना  नहीं  बनाएगी  ;  श्रौर

 (घ)  सरकार  ने  निर्धन  व्यक्तियों  के

 लिए  मकानों  की  व्यक्षस्त  करने  का  वचन

 जो  अपने  चुनाव  घोषणा  पत्र  में  दिया  था,
 उसे  यह  कब  तक  पुरा  करेंगी  ?

 निर्माण  और  श्रावास  तथा  पृति  1.1 ह

 पुनर्वास  मंत्री  (श्री  सिकन्दर  बख्त):  (क)
 आवास  राज्य  का  विपय  है  |  वित्तीय  वर्ष

 978—79  के  दौरान  देश  में  राज्य  सरकारों

 द्वारा  बनाए  जाने  वाले  मकानों  की  संख्या  के

 बारे  में  केन्द्रीय  सरकार  के  पास  कोई  सूचना
 नहीं  है  ।

 किन्तु  आवास  तथा  नगर  विकास  निगम
 जो  भारत  सरकार  का  एक  उपक्रम  है.  ने

 74,071  मकान  बनाने  के  लिए  राज्य  ग्रावास

 बोर्डों,  सहकारी  सोसाइटियों  आदि  को  अब
 तक  58  03  करोड़  रुपये  की  राशि  दी  है  ।

 (@)  श्रावास  तथा  नगर  विकास  निगम
 के  जरिए  दिया  गया  अधिकांश  आवास  ऋण
 छोटे  तथा  सस्ते  टाइप  के  मकान  बनाने  के

 लिए  है  1

 (ग)  केन्द्रीय  सरकार  ने  राज्य  सरकारों

 झौर  संघ  राज्य  क्षेत्र  प्रशासनों  से  श्रतुरोध
 किया  है  कि  व॑  श्रपने  श्रावास  कार्यक्रमों  कों

 ऐसा  बनाए  ताकि  कम  से  कम  निम्न  आय  वर्गों

 के  लिए  इन  वर्गों  के  परिवारों  की  प्रतिशतता
 के  अनुपात  में  मकान  बनाए  जा  सकें  |

 (घ)  प्रावास'  के  क्षेत्र  में  प्रस्तावित

 रण  नीति  की  विशिष्टता  ऐसे  प्रावास  कार्यक्रम
 को  अ्रपताना  है  जिसका  लक्ष्य  20  वर्ष  की

 प्रवधि  के  भीतर  गत  वर्षों  की  मकानों  की

 कमी  को  पुरा  करता  है  और  जनसंख्या  में  वृद्धि
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 के  कारण  भत्तिरिक्त  मकानों  की  मांग  को  |  प्र

 करना  है  तया  बेकार  मकानों  के  स्थान  पर  रे
 मकान  बनाना  है

 दिस्तो  में  थ  सुजिबाप्रों  को  हपबस्या

 L9.  Sio  रामजी  सिह:  क्या  निर्माण

 शौर  झ्रावास  तथा  पत्ति  और  पुनर्वास  मंत्री

 यह  बताने  की  कपा  करेंगे  कि  दिल्‍ली  बौर  नई

 दिल्‍नी  में  अलन  अलग,  प्रति  व्यक्त  और  प्रति

 जय  सड़कों  की  मरम्मत  ब्ौर  त्िजली  पर  कितर्त

 धनराशि  ख्ं  की  जाती  है  और  दिल्ली  के

 ब्र!मीण  क्षेत्रों  में  किए  ज्यने  बाले  खर्च  के  माथ

 इसका  कितना  अनुपात  है  ?

 निर्माण  झोर  श्रावास  तथा  पूति  और

 पुनर्वास  मंत्रों  (श्रों  सिकन्‍्दर  बख्त ) :  सुचन,

 एकत्र  की  जा  रहो  है  तथा  सभा  पटल  पर  रख

 दो  जाएगो;

 Incentives  for  Sugar  Industries

 120.  SHRI  R.  V.  SWAMINATHAN:

 SHRI  P.  M.  SAYEED:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  some  Chief  Ministers
 have  urged  the  Centra}  Government
 to  review  the  scheme  of  adequate  in-
 centives  for  the  Sugar  Industry  sv  as
 to  ensure  that  the  decontro]  decision
 Goes  not  render  many  sugar  Mills
 non-viable;

 (b)  if  so,  whether  Union  Govern-
 ment  has  appointed  a  high  powered
 committee  to  consider  the  schemes  cf
 incentives  for  the  sugar  Industry;

 (c)  whether  the  decontro]  decision
 has  not  affected  all  the  sugar  mills
 equally;

 (d)  if  so,  whether  the  adverse  im-
 pact  of  decontro]l  has  been  on  a  sec-
 tion  of  the  Mills;  and
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 (e)  if  so,  whether  incentive  schemes
 have  been  prePareq  and  implemen-
 ted?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  and  (b)  Yes,
 Sir.

 (c)  to  (९).  With  the  removal  of
 all  controls  on  prices,  distribution  and
 movement  of  sugar  with  effect  from
 l6th  August,  1978,  the  industry  has  to
 function  under  competitive  condi-
 tions.  The  impact  of  decontrol  prima-
 rily  depends  on  the  cost  of  production
 of  each  unit  and  the  sales  realisation
 it  obtains.  However,  for  new  sugar
 factories  and  expansion  projects  set
 up  at  high  capital  cost  for  which  an
 incentive  scheme  was  in  force  from
 December  975  to  make  them  viable
 a  new  scheme  is  being  formulated  by
 an  inter-Ministerial  group,  in  the
 light  of  the  changed  conditions.

 M.  I.  G,  Flats  sold  by  DDA  in  Saf-
 darjung  Enclave  and  Munirka,  New

 Delhi

 121.  SHRI  RAM  VILAS  PASWAN:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  number  cf  MIG  flats  sold  by
 DDA  in  Safd@arjung  Enclave  and
 Munirka  in  October,  77  and  the  num-
 her  of  applications  received  fer  these
 flats;  and

 (b)  whether  any  subsidy  from
 these  flats  was  included  in  the  cost
 finally  charged  and  if  so,  the  amount
 thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  407  flats  in  Munirka
 and  4]  flats  in  Safdarjung  were  allot-
 ted  by  draw  held  on  6-10-1977.

 Applications  were  invited  in  March/
 April,  1977.  According  to  the  then
 existing  policy  priority  was  to  be  ac-
 corded  to  the  applicants  who  were
 ready  to  pay  the  cost  in  lump  sum.
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 However,  this  policy  was  changed  in
 July,  977  when  it  was  decided  to  al-
 lot  50  per  cent  on  hire-purchase  basis
 and  50  per  cent  on  cash  down  basis
 and  these  flats  were  to  be  allotted  on
 the  basis  of  seniority  of  the  applicants
 in  registration.

 (9)  Yes,  Sir.  The  subsidy  was
 Rs,  500  for  only  one  flat  in  Safdarjung.
 It  varies  between  Rs.  6400  ang  Rs.  7500
 per  flat  in  the  case  of  flats  allotteq  in
 Munirka  area.

 Strategy  to  meet  threat  of  Flood

 122.  SHRI  MADHAVRAO  SCINDIA:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  Central  Government
 are  considering  to  evolve  short  and
 long-term  flood  strategy  to  meet  tne
 threat  of  floods  and  have  asked  the
 scientists  of  the  country  to  evolve
 strategy  in  this  regard;

 (b)  if  so,  details  therein;  and

 (c)  response  from  the  scientists  in
 the  field?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  to
 (c)  In  order  to  evolve  a  coordinated,
 integrated  and  scientific  approach  for
 a  long-term  strategy  on  flood  control,
 the  Government  of  India  set  up  the
 Pashtriya  Barh  Ayog  in  976  to  study
 in  depth  the  problem  of  flood  control,
 taking  into  consideration  the  experi-
 ence  gained  in  the  implementation  of
 flood  control  measures  during  the  last
 two  decades  and  also  the  achievements
 of  technology  within  and  outside  the
 country.  The  Commission  consists  of
 a  Chairman,  three  Members  who  are
 experts  in  flood  control,  one  Member
 (Economist  and  one  Member  (Agro-
 nomist).  The  Ayag  has  obtained  infor-
 mation  on  various  issues  through  ans-
 were  to  a  questionnaries  issued  by
 them,  which  is  currently  under  study
 by  the  Members  of  the  Ayog.  The
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 Ayog  is  expectegq  to  submit  its  report
 by  the  end  of  1979.

 To  formulate  a  short-term  strategy
 regarding  flood  control,  the  Depart-
 ment  of  Irrigation,  on  the  advice  of
 the  Planning  Commission,  constituted
 a  Working  Group  to  recommend  stra-
 tegy,  policies  and  programmes  for
 flood  control  during  the  5  year  period
 from  978  to  1983.  This  Working
 Group  comprises  eminent  engineers
 connected  with  floog  control  in  the
 country.  The  Working  Group  has  fina-
 lised  its  report  for  an  outlay  Rs.  200
 crores  during  this  5-year  period
 The  report  recommends  expeditious
 completion  of  ongoing  schemes  and
 taking  up  of  immediately  required
 new  schemes  and  lays  stress  on  ade-
 quate  maintenance,  speedly  _finalisa-
 tion  of  long  range  plans  and  flood
 plans  and  flood  plain  regulation.

 Another  Working  Group  has  also
 been  constituted  to  prepare  a  multi-
 disciplinary  action  plan  for  flood  con-
 trol  which  could  be  implemented  in
 a  period  of  5  to  7  years.  This  Work-
 ing  Group  comprises  engineers,  spe-
 cialists  in  forestry,  soil  conservation,
 administrators,  meteorologists,  etc.
 The  report  of  the  Working  Group  is
 expected  shortly.

 Ownership  right  to  the  Allottees  of
 the  shops  in  Delhi

 123,  SHRI  GOVINDA  MUNDA.  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Central  Government  have  given  the
 ownership  rights  to  the  allottees  of
 the  shops  of  those  markets  which
 come  under  the  jurisdiction  of  the
 Directorate  of  Estates,  Ministry  of
 Works  and  Housing;

 (b)  if  so,  why  the  allottees  of  the
 shops  of  N.D.M.C.  Markets  have  been
 ignored  in  this  right;  and

 (c)  the  reasons  therefor?
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 THE  MINISTER  OF  WORKS  AND
 HGUSING  AND  SUPPLY  AND:  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  It  has  been  decided  to
 transfer  to  the  eligible  allottees  own-
 ership  rights  of  the  shops  in  the  fol-

 lowing  four  Rehabilitation  markets  in
 Delhi/New  Delhi:

 l.  Sarojini  Nagar  Market;
 2.  Kamla  Market;
 3.  New  Central  Market  (Shankar

 Market);

 4  Pleasure  Garden  Market  (New
 Lajpat  Rai  Market).

 (b)  and  (c)  The  matter  regarding
 transfer  of  ownership  rights  of  shops
 under  the  control  of  the  New  Delhi
 Municipal  Committee  is  being  looked
 into.

 Aid  from  International  Agency  for
 protection  of  Ecological  Balance  m

 Himalayas

 124.  SHRIMATI  PARVATI  DEVI:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  any  help  from.  the
 international  agencies  like  the  Inter-
 nationa]  Union  for  conservation  of
 Nature  and  Natural  Resources,  World
 Wild-Life  Fund,  United  Nations’
 Development  Programme  etc.  had
 been  received  for  the  protection  of  the
 ecological  system  of  the  Himalayas
 and  save  the  wild  life;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  No
 such  help  is  being  receiveg  from  any
 International  Agencies  like  the  Inter-
 national  Union  for  Conservation  of
 Nature  and  Natural  Resources,  World
 Wild-Life  Fund,  United  Nations’  De-
 velopment  Programme  etc.  for  the
 protection  of  Himalayan  ecological
 system.

 (b)  Does  not  arise.

 ANU  V  ea  wauae  ay,  avi  a  tani  it  enh  wi  ites

 Compensation  sought  by  Himachal
 Pradesh  for  introducing  prohibition

 ‘125,  SHRI  DURGA  CHAND:  Will
 the  Minister  of  EDUCATION,  SO-
 CIAL  WELFARE  AND  CULTURE  be

 pleased  to  state:

 (a)  whether  Himachal  Government
 have  sent  any  scheme  to  the  Central
 Government  seeking  compensation  for
 introducing  prohibition  in  that  State;

 (b)  if  so,  what  are  the  details
 thereof;

 (c)  what  action  Government  have
 taken  thereon;  and

 (d)  what  are  the  names  of  the
 districts  in  Himachal]  Pradesh  where
 prohibition  has  not  been  introduced
 as  per  State  Government’s  report  and
 the  reasons  therefor?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 (d)  The  State  Government  has  _  in-
 troduceg  total  prohibition  in  Kumar-
 sain  in  sub-tehsil  ang  tehsil  Chopal  of
 Simla  District  and  Shillai  tehsil  of
 Sirmur  District.  The  State  Govern-
 ment  has  decided  to  introduce  total
 prohibition  in  a  phased  manner  dur-
 ing  four  years,  in  the  State  by  increas-
 ing  the  dry-days  in  a  wéek  year  by
 year.  In  1978-79,  76  days  have  been
 declared  as  dry  days.

 Compensation  to  States  for  Imple-
 menting  prohibition

 126.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  EDUCATION,  SO-
 CIAL  WELFARE  AND  CULTURE  be
 pleased  to  state  the  amount  given  to
 each  State  as  compensation  for  imple-
 menting  prohibition?

 _THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  No  compensation  amountg  have
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 peen  given  to  the  States.  The  compen-
 sation  amounts  payable  start  from
 1978-79  and  are  based  on  actual  loss,
 which  is  finally  computable  after  the
 receipt  of  actual  exise  incomes  during
 1977-78,

 संबद्ध  कालेज  को  प्रग्ंध  समिति  के  लेयरमंन

 को  तुलना  में  दिल्‍ली  विश्वविद्यालय  के

 उपकुलपति  के  प्रधिकार

 l27.  श्रो  शञ  रद  यादव  :  क्या  शिक्षा,  समाज

 कल्याण  और  संस्कृति  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  कार्यकारी  पश्विद  ने  दिल्ली

 विश्वविदया लय  के  उपकुलपति  को  आपात

 ग्रधिकारों  के  अस्त गत  जिन  मामलों  पर

 निर्गय  करने  का  आधका  दिया  है  उनका

 ब्योरा  क्या  है  ;  बोन

 (ख)  दिल्‍ली  विश्वविद्यालय  से  सम्बन्ध

 कालेज  को  प्रबंध  समितियों  के  चेयरमनों  को

 ग्राप,त  प्रधिकारों  के  ग्रस्त  जिन  मामलों

 पर  इवो  तरह  4  निर्गय  करने  का  अधिकार

 दिए  जया  है  उनका  ब्योरा  क्या  है  ?

 शिक्षा,  समाज  कल्याण  श्रौर  संरक्षति  मंत्री

 (B10  प्रताप  चन्द्र  चन्द्र):  (क)  दिल्‍ली

 दिश्यविदयात्य्य  का  कुलपति  जित  अधिवारों

 का  आपात  काल  में  प्रयोग  कर  रूकता  है  वे

 क्‍िखिजिदयालनव  का  संदिधियों  की  संविधि

 I[-3(4)  में  उल्लिखित  हैं  तथा  कार्यकारी

 परियर  द्वारा  निर्गीत  नहीं  किए  जाते  हैं  t

 (ख)  दिल्लो  विश्वविद्यालय  द्वारा  भेजी

 गई  सूचना  के  झतुसार,  नियमों  में  यह  व्यवस्था

 है  कि  कत  काल  में  किसी  भी  सम्बद्ध  कालेज
 के  शापी  निकाय  के  चेयरमन  का  जब  यह  मत

 हो  कि  शीघ्र  कार्रवाई  भ्रवेक्षित  है  तो कह  कालेज
 के  अ्िसिपल  की  राय  पर  विचार  करने  के  बाद

 नियमों  के  श्रधीन  जो  कार्यवाही  वह  श्रावश्यक
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 समझता  है  उसे  कर  सक़ता  है  श्रौर  उसके  द्व।  रा

 की  गई  कारंवाई  की  रिपोर्ट  स्वें.कृति  और

 पुष्टि  के लिए  वह  शासी  निकाय  को  उसकी

 अगली  बैठक  में  देगा  ।

 दिल्‍लो  धिश्वविद्यालय  से  संबद्ध  कलेजों  को

 प्रबन्ध  समितियों  की  बंठक

 128.  श्री  शरव  यादव:  क्‍या  शिक्षा,
 समाज  कल्याण  श्रौर  संस्कृति  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  दिल्‍ली  विश्व-

 विदणालय  से  संबंध  कालेजों  की  प्रबंद्ध  समितियों

 को  तीन  भहीन  में  कम  से  कम  एक  बैठक  होती

 चाहिए  तथ।  क्‍या  इस  आशय  का  एक  चिपरण

 सभा  पटल  पर  रखा  जाएगा  ;  और

 (ख)  इन  समितियों  को  बैठकों  के  लिए
 कोन  सा  वर्ष  यथा  वित्तीय  चयें,  शैक्षिक  वर्ष

 ग्रथवा  कैलेंडर  वर्ष  लाग  होता  है  ?

 शिक्षा,  समाज  कल्याण  शौर  संस्कृति  मंत्री

 (810  प्रताप  चन्द्र  चन्द्र)  :  (क)-्प्विव्यिलय
 की  कार्यवारी  पर्िपिद  द्वारा  न्र्धाप्ति  म.डल

 नियमों  के  अनुशा  विश्यव्यि,लय  अनुदान
 आयोग  से  अनु  रक्षण  अनुदान  प्रप्त  नने  दाले

 कालेजों  के  शासी  नि३८/  प्रबन्ध  समिति  की

 प्रत्येक  तिः्पही  में  कम  से  व  म  एक  बार  अथवा
 प्रत्येक  दय॑  में  चार  बार  बैठक  होनी  चाहिए  ।

 (ख)  शैक्षिक  सर्प  ।

 Improvement  in  quality  of  Sugar-
 cane.

 129.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  the  average  sugar  content  of
 Sugarcane  produced  in  different
 States  of  India,  facts  in  details;
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 (b)  whether  there  is  8  distinct
 variation  in  the  qualities  as  per  the  re-
 gions  and  if  so,  factors  responsible

 for  it;

 (c)  how  does  the  Indian  cane  com-
 pare  with  that  produced  in  Java,
 Malaya  and  Cuba;  and

 (d)  whether  the  Government  have
 any  comprehensive  Plan  to  improve
 the  cane  variety  in  the  country  in
 general  and  in  Bihar  and  U.P.  in
 particular  and  if  so,  details  of  it;  and
 ig  not  reasons  therefor?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  In
 general  sugar  content  in  cone  in  Maha-
 rashtra  and  Karnataka  is  higher  as
 compared  to  Coastal  areas  of  Tamil
 Nadu,  Andhra  Pradesh  as  well  as
 Uttar  Pradesh,  Bihar  and  Haryana.

 The  variation  observed  in  sugar
 contents  in  cane  varieties  (on  juice
 basis)  in  several  states  in  the  country
 is  given  in  the  statement  enclosed.

 (b)  Yes,  Sir.  Distinct  variation  exi-
 ‘sts  in  the  cane  quality  of  different  re-
 gions.  Expression  of  cane  quality  is
 influenced  by  weather  factors  especial-
 ly  (i)  differences  in  day  and  night
 temperature  and  (ii)  rain-fall  at  the
 time  of  maturity.  Factors  like  red-rot,
 incidence  of  flood  and  pests  also  im-
 pose  limitations.

 (c)  The  native  cane  of  Java  is
 richer  in  sugar  content  as  compared

 to  Indian  varieties  but  it  cannot  be
 directly  utilised  for  commercial  ex-

 ploitation  due  to  its  poor  adaptability
 over  the  vast  and  diverse  conditions  of
 -canegrowing  prevalent  in  our  country.
 ‘The  Indian  canes  known  internation-
 ally  as  “Co-canes”  have  much  better
 ‘adaptability  and  hence  have  been  used
 -as  base  material  in  cane  breeding  pro-
 grammes  in  countries  like  South
 Africa  ang  Cuba.
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 (d)  Yes,  Sir.  The  Indian  Council  of
 Agricultural  Research  has  a  compre-
 hensive  plan  of  improving  cane  varie-
 ties  in  the  country  and  specially
 for  Eastern  U.P.  and  Bihar.
 Improvement  of  cane  varieties  is  a
 continuing  process.  After  the  initial
 success  in  evolving  high  yielding  vari-
 eties,  the  accent  has  been  on  the  deve-
 lopment  of  varieties  adapted  to  speci-
 fic  growing  conditions.  In  recent
 years,  research  on  the  breeding  of
 varieties  with  short  maturity  period
 which  may  yield  more  cane  or  sugar
 per  month  per  hectare  than  the  pre-
 valent  long  or  medium  duration  vari-
 ties  have  been  intensified.  The  aim  of
 such  research  is  to  make  sugercane-
 rice,  sugarcane-wheat  and  other  crop
 rotations  feasible  on  a  !arger_  scale.
 With  short  maturity  varieties,  it  may
 be  possible  to  take  3  sugarcane  crops
 in  2  years  and  thereby  extend  the

 crushing  period  in  factories.  The
 varietal  improvement  programme  is
 being  carried  out  by  the  Sugarcane
 Breeding  Institute,  Coimbatore  in  co-
 operation  with  the  Al]  India  Coordinat-
 eq  Research  Project  and  State  Re-
 search  Stations.  Facilities  for  breeding
 new  varieties  at  Coimbatore  have  been
 augmented.  In  order  to  supply  ade-
 quate  quantities  of  true  seed  (fluff)
 to  sugarcane  breeding  centres  in  other
 States  qa  National  Hybridization  Gar-
 den  has  been  established  at  Coimba-
 tore.  Breeding  work  is  also  in  progress
 at  Mandya  (Karnataka)  and  Pusa
 (Bihar).  Recently,  Uttar  Pradesh  has
 initiated  a  varietal  improvement  pro-
 gramme  at  Seorahi  (Deoria).  In  ad-
 dition  to  the  efforts  of  the  State  Re
 search  Stations,  the  Coimbatore  Su-
 garcane  Breeding  Institute  has  also
 been  sending  seedlings  of  new  varie-
 ties  as  also  some  of  its  germ-plasm
 collections  for  direct  testiing  at  seve-
 ral  locations  in  the  country.  The  va-
 rietal  improvement  in  U.  P.  (parti-
 cularly  Eastern  U.P.)  and  Bihar  will
 receive  further  intensification  with  the
 help  of  new  techniques  of  varietal
 testing  against  red-rot  and  mass
 screening  of  seedings  in  the  early
 stages  under  cooperative  programme.
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 Statement

 Varities  Pol  %
 Varities  Pol.  %  in  ™

 Fuice
 ™

 Juice  7

 Karnataka
 Uttar  Pradesh

 Co.  6806  76.68
 (a)  Central  Zone  I7.30

 6  73.93 Co.S.  510  I6.9  6.I9
 (2०.5.  673  5.8  Co,  479  8.36

 74  37
 Co.S.  64  7.2  11.76
 Co.  1148  5.7  8.  37172  8.76

 I2.44 Co,  1158  6.3

 ;
 H.  ८०45  75.58 Co.  336  16.6  6.44

 B.o.  54  6.8  Co,  62375  6.73
 33.38 B.  0.  47  I7.0

 (bk)  Western  Zone
 Haryana Co.  3336  6.9

 Co.  J.  58  72.8 Co.  1148  44.9
 Co,  6974  3.

 Co.  ॥  :58  5.4  35५
 Co,  348  मे  I7.0% Co,  6425  5.7
 Co.  7758  3.40 Co,  6812  6.3

 6
 Co,  J.  67  I7.22 8.  ०.  5  6.3 ot
 Co.$.675  6.68

 (c)  Eastern  Zone
 Autumn  planting  Co.  S.  358  76.47

 Co,  448  I5.0  Co,  6812  I7.00
 Co,  7458  75.6  Co.  7777  7.75

 B.0.:7  8.2  Co.  J.  64  7.70
 Co.  395  I4.5  to  8.5  Co,  1148  75.5
 Co.  S.  109  I4.4  to  6.4  Co.  7309  75  .80

 Spring  planting  Co.  S.  78  6.29
 Co.  7757  32.:t06.2  Co.  J.  58  5.07

 li. ०.  70  I2.2t05.5 ह
 Bihar

 8.0.  72  I3.0tO  5-7
 B.  0.  74  7.66

 Maharashtra
 8.  ०.  76  6.32 Co.  740  78.66

 Cc
 B.  0.  34  7.99

 0.775  i9.29
 8.  ०.  88  7.40 Andhra  Pradesh

 Co.  975  A  I7-40  B.  ०.  89  .  i8.4

 Uo.  997  17-98  Co.  6977  77  4०
 2962  LS—
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 Varities  Pol  %  Fuice

 Co.  S.633. .  :  .  17-44

 CG».  453  °  8.4

 B. ०.  7  “13  76.68

 8.  ०.  70  नम  16.98

 Tamil  Nada  (Coastal  area)

 Co.  62798  .  I2.4

 Co.  6304  4.3

 Co.  C.  69077  44.8

 Co.  0.  69194  मु  हे  5.6

 Central  Grants  to  Saraswati  Sanskrit
 High  School  Begusarai  (Bihar)

 130.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  plea-
 sed  to  state.

 (a)  whether  representations  re-
 questing  Central  grant  for  Saraswati
 Sanskrit  High  School,  Begusarai,
 Bihar  are  under  consideration  of  the
 Ministry;  and

 (b)  whether  it  is  a  fact  that  a
 senior  officer  of  Education  and  Social
 Welfare  Ministry,  Shri  K.  A.  Pilley
 visited  the  school  on  this  account,  if
 so,  what  is  his  recommendationg  and
 steps  taken  on  that?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI):  (a)  and  (b).  Representa-
 tions  have  been  received  from  the  In-
 stitute  and  considereg  in  the  Ministry.
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 Shri  K.  A.  Pillai,  Education  Officer,  had
 visited  this  Institute  and  had  expres-
 sed  his  opinion  that  assistance  to-
 wards  salary  for  two  teachers,  wooden
 almirah  and  books,  Hindi  type
 writer,  building  construction  may  be
 given.  The  opinion  was  considered  by
 the  Grants  Committee  and  it  has
 agreed  to  give  Rs.  3,000/-  as  library
 grant  and  50  per  cent  of  the  expenfi-
 ture  for  the  proposed  building.

 Import  of  Foodgrain  La

 3l.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  the  quantum  of  import  of  food-
 grains  every  year  since  97l  and  the
 foreign  exchange  spent  on  them,  facts
 in  details;

 (b)  whether  it  is  a  fact  that  now
 there  is  enough  food  stock  in  the
 F.C.I.  godowns  and  the  policy  of  food
 import  may  be  revised;  and

 (c)  if  so,  steps  taken  on  that?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  A  statement  giving
 the  requisite  information  is  attached.

 (b)  and  (c).  In  the  context  of  the
 record  production  of  foodgraing  in
 1975-76,  and  easy  food  situation  obtain-
 ing  in  the  country  during  that  period,
 commercial  purchases  of  cereals  from
 abroad  had  been  discontinued  from
 June,  976  onwards.  Since  the  posi-
 tion  of  foodgrains  stock  continues  to
 be  comfortable,  there  has  been
 no  change  in  thig  policy  nor  any
 change  is  contemplated  in  the  foresee-
 able  future.
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 Statement

 Viceges  peaviies  of  frolzeaias  inborted,  their  estimated  C  &  F  value  and  estimated  expenditure  in
 foreign  exchan -¢.

 ‘Quantity  in  ‘ooo  tonnes  Value  in  Lakhs  of  Rupees)

 Year  Qty.  of  Estimated  Estimated
 foodgrains  C&F  expendi-
 imported  value  ture  in

 foreiga
 exchange

 I97I—72  .  डे  9856°5  10645°7 7  2739°
 {

 41972—73  .  .  697-2  5903°4  5797°7

 973—74  4347°  358r0'r  34I9°I

 4974—75  .  5448°0  65672°8  56440°5

 1975-75  7432°6  04406°3  -79745°5

 976—77  4964°9  760545  5559377

 977—78  778°6  =  -2535°T  69°4

 |

 Mose  or.  Pos  suooliss  rectived  uider  PL-439  arrangement  from  the  USA,  foreiga  exchange
 exp:iditure  wasincucred  on  account  of freight  on  foreign  flag  vessels  as  also  initial  5%
 payment  whereever  it  was  stipulated  in  the  PL-430  Agreement(s).

 2.  Inregard  to  aid  foodgrains,  there  has  been  no  foreign  exchange  expenditure  except
 freight  to  the  extent  foreign  flag  vessels  were  engaged  for  transportation.

 3.  Tas  quantities  im  »orced  in  1973-74  and  1974-75  include  9.08  lakh  tonnes  and
 r9'98  lakh  tonnes  respectively  of  wheat  received  from  the  USSR  on  loan  basis,  Im
 respect of  these  supalies,  foreign  exchange  was  incurred  on  account  of  foreign  flag vessels  engaged  to  carry  only  FOB  supplies.

 Enquiry  into  the  allegations  against
 Director  I.  S.  M.

 132.  SHR]  A.  K.  ROY:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  ४९  plea-
 seq  to  state:

 (a)  whether  it  fs  a  fact  that  the
 Government  had  asked  the  Chairman,
 Executive  Board  Indian  School  of
 mines,  Dhanbad,  to  enquire  into  the
 allegations  against  the  Director  ISM
 and  report  by  June,  ‘1978;

 (b)  whether  it  is  a  fact  that  the
 enquiry  has  not  yet  been  done  and
 efforts  are  going  to  stall  the  enquiry;
 and  -

 <2
 (c)  whether  it  is  a  fact  that  the

 Chairman,  Executive  Board  is  going
 to  be  replaced  to  spoil  the  enquiry
 if  so,  the  facts  in  details?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  The  Government
 had  advised  to  Executive  Board  of  the
 School  to  look  into  the  allegations  re-
 ceived  against  the  Director  ISM,
 Dhanbad.  The  Board  appointed  a  Fact
 Finding  Comittee  under  the  Chair-
 manship  of  Shri  I.  G.  Kumaramanga-
 jam,  Chairman,  Executive  Board,  with
 two  other  members  of  the  Board  as
 members.  The  Karamchari  Sangh  of
 the  School  subsequently  represented
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 through  Members  of  Parliament  to  in-
 clude  outsiders  also  in  the  Fact  Find-
 ing  Committee.  This  was  agreed  to  by
 Chairman  of  the  Committee,  who  in-
 vited  two  of  the  members  suggested  by
 the  Karmachari  Sangh  to  serve  on  the
 Committee.  One  of  them  is  yet  to
 convey  his  acceptance  to  serve  on  the

 committee.  As  soon  as  his  acceptance
 is  received,  the  Committee  would  start
 its  work.

 v
 (c)  There  is  no  proposal  to  replace

 the:  Chairman  of  the  Executive
 Board.

 मेडरिड  में  महिला  हाको  टोम  के

 खेल  के  बार  में  रिपोर्ट

 ५  33.  श्रीमती  वावंती  देवी:  क्‍या

 शिक्षा,  समाज  कल्याण  झौर  संस्कृति  मंत्री

 यह  बताने  की  रूपा  करेंगे  कि  :

 (क)  क्‍या  मंडरिड  में  हुई  (तीसरी
 विश्व॑  कप  प्रतियोगिता  में  महिला  हाक)  टीम

 के  निराशाजनक  खेल  के  बारे  में  कोई  रिपोर्ट

 प्राप्त  हुई  है;

 (ख)  उसकी  मुख्य  बातें  बया  हैं;
 झोर

 (म)  सरकार  ने  हाकी  के  स्तर  में

 सुघार  करने  के  लिए  क्या  कार्यवाही  को

 है  ?

 शिक्षा,  समाज  कल्याण  झौर  संस्कृति

 मंत्री  (डा०  प्रताप  चन्द्र  खन्द्र ) :  (क)
 जी  हां,:  दिनांक  7  नवम्बर,  978  को  t

 ?

 (a)  विवरण  संलग्न  है।

 (3)  रिपोर्ट  पर  अखिल  भारतीय

 खेल  परिषद  द्वारा  विचार  क्या  जायेगा

 जिसकी  सिफारिशों  पर  इस  विषय  में  की

 जाने  वाली  कार्रवाही  पर  यदि  कोई  हुई  तो,

 श्न्त्रालय  विचार  करेगा  t
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 जिवरण

 (ख)  मेड़िड  में  हुई  तीसरी  विश्व  कप
 प्रतियोगिता  i978  में  महिला  हाकी  टीमः

 के  खेल  पर  अखिल  भारतीय  महिला  हाकी
 संघ  से  प्राप्त  रिपोर्ट  मे  निम्नलिखित  प्रमुख
 मद्दे  शामिल  हैं  i~

 (i)  एयर  इण्डिया  द्वारा  बुकिंग  की

 पुष्टी  ने  करने  के  कारण  हाकी  टीम  को

 जाने  में  विशम्ब  हा  गया  था  |  इस  के  कारण
 टीम  का  कायंक्रम  बिगड़  गया  तथ।  सभी

 प्रबन्ध  शौर  कार्यक्रम  जो  कि  टीम  के

 सम्मान  में  अमस्टरडम  में  झ्रायजक्रों  द्व।रा

 किये  जाने  थे  रह  कर  दिये  गये  ।  बड़ी
 देर  होने  तथा  टूटी-फूटी  यात्रा  के  काग्ण

 टीम  थक  गई  थी  t

 (ii)  मेड़िड  के  कृत्रिम  रेशे  के  मंदान

 ऐंस्ट्री-टर्फ  को  टीम  में  सुद्धधिजनक  नहीं
 पाया  क्‍योंकि  यह  मंदान  नया  बनाया  ग्या

 था  और  इस  पर  खेल  के  जूतों  की  कील  नहीं
 जम  पा  रही  थी।

 (iii)  स्पेन  में  सितम्बर  के  महीने  में

 काफी  गर्मी  थी  (तापमान  80  एफ  के

 लगभग  था  )  भारत  में  निमित  कील  दाले

 जूतों  ने  तकलीफ  देनी  प्र।रम्भ  क्प्र  दी  ब्य  ग्कि

 एस्ट्रो-टफं  की  गर्मी  से  उन  जूतों  के  श््न्दर

 की  "रबड़  थोड़ी-थोडी  पिधल  गई  थी

 इसके  कारण  कुछ  खिलाड़िय।  के  पैर  में

 छाले  पड़  गये  ।

 (iv)  टीम  यूरोर्पय  टमकी  ठुलना
 में  शारीरिक  तौर  पर  स्वस्थ  न  थी  शरीर

 इसमें  दम  और  शवित  की  कर्म!  थी  1  भ्रन्तिम

 मंच  के  शरू  हंने  से  पहले  ही  एक  खिलाड़ी

 जख्मी  हो  गया  t  विदेशी  टीमों  से  खेलने

 के  लिए  इसे  अधिक  झ्रात्म-दि  इदार'  त्था

 श्रनुभव  की  प्रावध्यक्ता  थी  |

 भारतीय  खिलाड़ी  जोपैनर्ट्ट,  कानंर  के,

 लिए.  विशेषत्या  प्रशिक्षित  बिये  म्ये  थे,

 दुर्नामेंट  में  भारत  को  म्पि  पैन्ट  बार्नदों

 को  गोल  म  बदलने  में  भ्रूफर  रहे  |
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 भाटतीव  टीम  ने  मेड्ड  में  उपलब्ध

 यूरोपीय  किस्म  के  खाने  को  भी  झपने  प्न्‌-

 कल  न  पाया

 भारतीय  खिलाड़ियों  के  साथ

 सरकारी  डाक्टर  न  होने  के  कारण  उन्हें
 समय  से  चिकित्सा  सुविधा  भी  उपलब्ध  न

 हो  सकी।  देश  से  प्रस्थान  करने  से  पहले
 टीम  की  स्वास्थ्य  जांच  भी  नहीं  की  गई

 थी  ।  मेड़िड  जाने  से  पहले  उक  खिलाड़ी
 को  फोड़ा  हा  गया  था  परन्तु  इस  तथ्य  का

 तमी  पता  लगा  जब  टीम  यूराप  में  पहुं

 चकी  थीं  ।

 प्रशितग  शिविरों  में  अखिल

 भारतीय  महिला  हाकी  संघ  के  प्रशिक्षक्रों  को

 एक  प्रशिक्षक  (कोच)  का  स्तर  नहीं  दिया

 गया  था  बोर  उन्हों  एन०  ऑ्ाई०  एस०
 प्रशिभ्कों  के  सहायकों  के  रूप  में  कार्य  करना

 पड़ा  जिन्होंने  प्रशिक्षकों  संघ  के  प्रशिक्षकों

 के  किनी  सुझाव  पर  विचार  नहीं  किया  ।

 टोम  के  सय  जाने  वाले  प्रशिक्षकों

 का  नामांकन  भी  बढ़ी  देर  बाद  किया  गया

 था

 ये  प्रशिक्षक  टीम  की  चयन  समिति  के
 =

 स  1:  द  |  जा  ह  bas  थ

 Setting  up  of  Central  Schools  in
 Ladakh

 134.  SHRIMATI  PARVATI  DEVI:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government  propose
 to  set  up  Central  school,  in  Ladakh  to
 fulfil  the  need  of  Central  Government
 employees  and  the  Armed  forces;  if
 80,  the  details  thereof;

 (b)  whether  Government  propose
 to  upgrade  the  Choglamsar  Primary
 ‘School  to  the  level  of  Central  School;
 -and

 (c)  if  not,  the  reasons  thereof?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI):  (a)  At  present  there  is  no
 proposal  to  establish  a  Kendriya  Vi-
 dyalaya  in  Ladakh.

 (b)  and  (c),  No,  Sir,

 The  Kendriya  Vidyalaya  Sangathan
 does  not  take-over  any  existing  school
 due  to  inherent  difficulties  in  respect
 of  the  existing  staff,  students  and  ma-
 nagement  of  the  previous  schools,

 Smaller  Houses  for  Ministers,  Mem-
 bers  of  Parliament  and  Senior  Govt.

 Officials

 135.  SHRI  EDUARDO  FALEIRO:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND’  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  a  plan  has  been  pre-
 pared  to  provide  smaller  houses  to
 Ministers,  Members  of  Parliament
 and  senior  Government  officials  in
 New  Delhi;  and

 (b)  if  so,  details  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  Plans  for  cons-
 truction  of  smailer  houses  for  Minis-
 ters  with  about  3,000  sq.  feet  of  living
 space,  have  been  prepared,  Plans  for
 construction  of  smaller  houses  for
 Members  of  Parliament  and  senior
 Government  officials  are  under  pre-
 paration,

 Urban  Congestion

 136,  SHRI  EDUARDO  FALEIRO:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  _  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  large  scale  movement  of.  people
 from  rural  areas  into  towns  and  cities
 throughout  the  country;

 (b)  if  so,  whether  Government
 have  identified  the  causes  of  such
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 migration  which  have  led  to  such
 endemic  evils  as  urban  congestion,
 unemployment  and  slums;

 (c)  whether  Government  have  con-
 sidered  a  planned  effort  toward  urban
 renewal  and  decongestion;  and

 (d)  if  so,  details  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  to  (d).  The  cause  of
 movement  of  people  from  rural  areas
 to  cities  is  attributed  to  lack  of  em-
 ployment  opportunities  in  the  rural
 areas.  The  Government  are  taking
 steps  for  removing  congestion  and  for
 the  planned  urban  renewal  through
 schemes  formulated  under  Integrated
 Urban  Development  Programme  with
 emphasis  on  provision  of  infrastruc-
 ture  in  small  and  medium  towns  to
 check  the  drift  towards  big  cities.

 Change  in  System  of  formal  School
 Education

 137,  SHRI  K.  MALLANNA:  Will
 the  Minister  of  EDUCATION,  SO-
 CIAL  WELFARE  AND  CULTURE  be

 pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Govern-
 ment  to  bring  a  change  in  the  system
 of  formal  school  education  to  correct
 the  attitude  of  society  towards  techni-
 cians;  and

 (b)  if  so,  the  details  regarding  the

 plan  of  Government  in  this  regard?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR,  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  The  term  techni-
 cian  is  generally  applied  to  all  the
 diploma  holders  from  polytechnics  and
 has  been  accepted  without  reserva-
 tions.  The  very  fact  that  Government
 of  India  have  formulated  a  scheme  for
 -vocationalisation  of  education  is  to  in-
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 culcate  in  the  students  the  correct
 attitude  towards  work.  The  students
 of  vocational  specturm  are  expected
 to  receive  instruction  in  the  school  as
 well  as  on  the  job  in  the  fleld  or  on
 the  shop  floor.  The  principa)  idea  is
 to  bring  education  close  to  life  and
 to  develop  in  them  a  sense  of  dignity
 for  work  and  confidence  to  earn  their
 living  honourably  with  their  own
 efforts,

 In  addition  to  receiving  the  right
 type  of  instruction  in  the  institution,
 it  is  the  employment  potential  which
 will  have  the  deciding  influence  on
 the  attitude  towards  technicians,  So
 long  as  there  are  ample  employment
 opportunities  the  society  looks  upon
 the  educational  system  as  usual  and
 this  gradually  brings  about  a  change
 in  the  attitudes  further.  An  addition-
 al  factor  that  helps  in  changing  the
 attitudes  will  be  further  educational
 facilities  to  improve  their  careers
 while  in  service.  Keeping  this  in  view
 the  Government  have  been  consider-
 ing  schemes  to  provide  advanced  edu-
 cation  and  training  through  selected
 institutions  in  terms  of  evening,  part-
 time  and  sandwich  courses.

 Collapse  of  Unauthoriseg  Structure  in
 Pahar  Ganj,  New  Delhi

 138,  SHRI  K,  MALLANNA:  Wil
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 labourers  were  buried  under  a  four-
 storeyed  building  on  Raj  Guru  Road
 in  Paharganj,  when  it  collapsed  on
 23rd  October,  78;

 (b)  if  so,  whether  the  construction
 or  repair  work  going  on  in  the  build-
 ing  wag  wnauthorised;

 (c)  whether  there  are  a  number  of
 other  hotels  and  buildings  which  were
 unauthorisedly  built  in  last  two  years;
 and

 (d)  if  so,  the  details  thereof?
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 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  to  (a  The  information
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha.

 Grant  for  Shivaji  University

 139.  SHRI  HUKAM  CHAND  KACH-
 WAI:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND  CUL-

 ~TURE  »e  leased  to  refer  to  the  reply
 given  to  starred  Question  No,  672  on
 the  i'  3  April,  978  regarding  grants
 to  Uriversities  in  M.P.  aad  state:

 (a)  the  amount  asked  for  as  grant
 by  the  Shivaji  University  and  its  year.
 wise  break-up  from  975  to  ‘1978;

 (b)  whether  the  grant  given  by  the
 Government  in  different  years  is  not
 adequate;

 (c)  if  so,  whether  Government  pro-
 pose  to  increase  the  grant  in  future;
 and

 (d)  the  items  on  which  the  amount
 to  be  given  is  spent?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER)
 (a)  to  (d).  The  University  Grants
 Commission  does  not  sanction  qevelop-
 ment  grants  to  any  University  on  the
 basis  of  its  annual  requirements.  There
 fore,  the  question  of  comparing  the
 annual  demands  made  for  the  years
 1975-76  to  1977-78  with  the  actual
 8rants  sanctioned  against  them  or  in-
 creasing  development  grants  on  that
 basis,  does  not  arise.

 According  to  the  procedure  followed
 by  the  Commission,  the  total  qevelop-
 ment  requirements  of  any  particular
 University  for  a  5-Year  Plan  period
 are  determined  on  the  basis  of  the  re-
 commendations  of  a  Visiting  Com-
 mittee  which  scrutinises  the  program-

 me  proposed  by  the  University  con-
 cerned.  The  development  grants  ap-
 proved  by  the  Commission  for  the  Shi-
 vaji  University  during  the  Fifth  Plan
 periog  are  ag  follows:—

 Item  Estimated
 Cost

 r.  Equipment  23,30,CCO

 2.  Books  नि  9,19,c0O

 3.  Buildings  नि  *  20,00,000

 4s  Visiting  PrefesscasLip  ‘£0,000

 5.  St  fi:  professor  9  6,78,cco
 7  eaders  6
 Tectuies  4
 Others  6

 6.  Junio:  Research.  Fellowshiy
 @Rs.  4oc/-  ७  mi.  26  Fellows

 ships

 The  Commission  also  approved  the
 following  proposals  of  the  Shivaji
 University  within  the  Vth  Plan  alloca-
 tion.

 Te  Library  Extension  3,00,0C0

 2.  Museum  65,000

 Technical  Staff

 Ficld  Assistant  I

 Field  man  I

 3.  Post-graduate  Course  in  Marathi

 Professor  I

 Reader  I

 Lecturers  2

 Equipment  10,000

 Books  &  Journals  75,000

 4.  Geography  Deptt.  I,00,000

 5.  Staff  Quarters  2,00,000

 6.  Zoology  Deptt.  (Extension)  50,0९0
 Botanical  Garden.  द  .§0,000

 8.  English
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 9.  D-partment  of  Education:  ३  FR  Rs,

 (i)  Professor  I

 (ii)  Readers  2

 (iii)  Lecturers  3

 (iv)  Building  “2,00,000

 (v)  Books  &  Journals  <  50.000

 (vi)  Equipments)  “50,000

 Grants  are  actually  released  by  the
 Commission  against  the  approved  allo-
 cation,  depending  upon  the  progress  of
 expenditure  on  various  items  and  that
 anticipated  during  a  particular  year.

 Besides  the  development  =  grants
 mentioned  above,  the  Commission  also
 provides  assistance  to  Universities  for
 Student  amenities,  publications  and  in
 the  form  of  unassigned  grants  accord-
 ing  to  the  norms  prescribed  by  the
 Commission.

 Oilseeds  Production

 140.  SHRI  R.  MOHANARANGAM:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  lay
 a  statement  showing:

 (a)  the  magnitude  of  oil  seeds  pro-
 duction  during  the  last  three  years
 in  each  State;

 (9)  production  anticipated  during
 the  current  year;

 (c)  the  precise  steps  taken  for  im-
 proving  oi]  seeds  production;  and

 (d)  the  anticipated  impact  of  such
 steps  for  effecting  improvements  in

 its  output?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 A  statement  showing  State-wise  esti-

 mates  of  production  of  oilseed  (five
 major  oilseeds  viz.  groundnut,  sesa-
 mum,  rapeseeq  and  mustard,  linseed
 and  castor)  for  the  three  years  1975-
 76  to  1977-78  is  enclosed.
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 (०)  The  estimates  of  production  of
 different  oilseeds  (including  rabi  oik-
 seeds)  for  1978-79  would  become  avail-
 able  sometime  after  the  close  of  the
 agricultural  year,  However,  according
 to  preliminary  reports  concerning  area
 and  weather  and  crop  conditions,  the
 production  of  kharif  oilseeds  in  the
 current  year  is  likely  to  be  higher  than
 last  year.

 (c)  The  State  Governments  have
 been  requested  during  the  regional
 meetings  and  otherwise  for  giving  8

 high  priority  to  development  of  oilseeds
 production.  An  Intensive  Oilseeds  De-
 velopment  Programme  has  been  taken
 up  involving  (i)  adoption  of  package
 approach  in  selected  districts  of  im-
 portant  oilseed  growing  States  where
 the  production  technology  has  been
 well  developed  and  potentialities  for
 rapid  growth  in  production  are  good.
 Particular  emphasis  is  laid  on  the  use
 of  improved  varieties  and  ensuring  op-
 timum  plant  protection,  application  of
 phosphatic  fertilizers  and  control  of
 pests;  (ii)  extension  of  irrigated
 groundnut  area  particularly  in  the
 Southern  States;  (iii;  extending  the
 area  under  non-traditional  oilseeds  like
 sunflower  and  soyabean  by  introduc-
 ing  cultivation  in  current  fallows/mul-
 tiple  cropping  systems.  Intensive  Oil-
 seeds  Development  Programme  is  being
 implemented  in  29  districts  in  the
 States  of  Andhra  Pradesh,  Gujarat,
 Madhya  Pradesh,  Maharashtra,  Karna-
 taka,  Tamil  Nadu,  Punjab,  Uttar  Pra-
 desh,  Rajasthan  and  Haryana.  Under
 this  programme,  central  assistance  is
 being  provided  to  meet  the  cost  of
 production  of  breeders  and  foundation
 seeds  and  its  distribution.  Subsidies
 are  also  being  provided  for  crop  de-
 monstrations,  plant  protection  equip-
 ment  and  chemicals  and  for  supply  of
 mini-kits  to  popularise  use  of  new  oil-
 seed  crops/varieties.  Specific  develop-
 ment  schemes  for  sunflower  and  soya-
 bean  are  being  implemented  with  pro-
 visions  for  assistance  for  seed  produc-
 tion,  demonstrations  and  distribution
 of  mini-kits.  Minimum  support  prices
 have  been  fixed  for  certain  oilseeds.
 Recently,  the  Government  announced
 consideratle  step  up  in  the  minimum
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 support  prices  of  groundnut,  soyabean  and  sunflower  as  under:

 (Rs.  p2e  quintat)

 Crop  Minimum  support  price  for  marketing  season

 1977-78  978—79

 Groundnut  .  मु  .  60  775

 Soyabean  I45  १75

 Sunflower.  .  7  765  १75

 (d)  The  targets  of  area  proposed  to  (tit)  Sunflower  Development  4°50
 be  achieved  during  1978-79  under  the
 Centrally  sponsored  schemes  for  oil-

 (iv)  Soya‘ean  Development  9°56 seeds  development  are  as  follows:

 As  a  result  of  the  above,  the  pro- hh 4400
 :
 2268  duction  of  the  above  referred  oilseeds

 {!)  Intensive  Oilseeds  Develop-  23°55  is  proposed  to  be  raised  to  the  target-
 ment  Programme  ed  level  of  08  lakh  tonnes  in  1978-79,

 पप)  Extension  of  Oilsceds  to  as  against  nearly  95  lakh  tonnes  in
 New  Irrigated  Areas  3172  1977-78.

 imates  of  proliction  of  total  five  major  oilseeds  1975-75,  1976-77  and  1977-78.

 (Thousand  tonnes)

 State  1975-76  1976-77  1977-78

 Andhra  Pradesh

 Assam  70°6  68-5,  80°7

 Bihar  324°3  704°2  I0I°4

 Gujarat  272°7  2073  7  IQI4°9

 Haryana  79°4  78-7  97°6

 Himachal  Pradesh  9°90  5°5  5°5

 Jammu  &  Kashmir  28:9  30°4  30°  4

 Karnataka  7ur°5  416-6  720°7

 Kerala  27°2  22°0  32°3

 Madhya  Pradesh  793°5  51372  58572

 Maharashtra  *  7075.  706"0  6926

 7  aI  at Manipur.



 223  Written  Answers
 NOVEMBER  20,  978  Written  Answers  224

 Meghalaya  36  4°3  46

 Nagaland  og  ०9  Io

 Orissa  259°7  205°9  246-2

 Punjab  262  0  2co°  5  232°9

 Rajasthan  395:  3  343°3  436°2

 Tamil  Nadu  W887  rape em  ५  W154  7

 Tripura  oS  33  3°4

 Uttar  Pradesh  thar  |  Bree  t463°8

 West  Bengal  775  BED  58°7

 Union.  Territories  70  44  4°4

 ALL-INITIA  O,9I0'  4  T8845  »  ciara  re

 More  Purchasing  Centres  during
 Kharif  Season

 141,  SHRI  KUMARI  ANANTHAN:
 Will  the  Minister  of  AGRICULTURE

 AND  IRRIGATION
 ‘be  pleased  to  state:

 (a)  whether  the  Food  Corporation
 of  India  is  planning  to  set  up  more
 purchasing  centres  during  the  Kharif
 season  in  Andhra  Pradesh;

 (b)  if  so,  how  many  centres  will
 be  opened;

 (c)  whether  Government  have  plans
 to  open  more  purchasing  centres  in
 other  States;  and

 (d)  if  so,  in  which  States  and  the
 number  of  centres  of  purchase  through
 F.C.L.?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  and  (b).  Food  Cor-
 poration  of  India  hag  set  up  44  pur-
 chase  centres  in  the  first  phase.  90
 More  centres  are  proposed  to  be  set
 up  in  the  second  phase.  The  total
 Sumber  of  purchase  centres  are  pro-
 gosed  to  be  gradually  increased  to  200.

 (c)  and  (d).  Available  State-wise  in-
 formation  on  purchase  centres  set  up
 is  given  below:—

 State  Now  of  purchase  centres
 vlup

 By  State
 Govt,

 t.  Punjab  लिज  400

 2,  Haryana  62  82

 3.  Uttar  Pradesh.  t00  r00

 4-  Madhya  Pradesh  *  Gr

 5.  Rajasthan  *  I39

 6.  West  Bengal  ®  2.700

 7.  Tamil  Nadu  25

 8.  Himachal  Pradesh  _—  6

 9.  Pondicherry  ना  |

 r0.  North  Eastern  States
 and  Union  Territories  f  25

 (*FCI  acting  as  the  sole  procurement
 agency  of  State  Government.)

 State  Governments  have  indicated
 that  they  have  no  plans  to  set  up  more
 purchase  centres,  Food  Corporation  of
 India,  however,  propose  to  set  up  5
 centres  in  Assam  and  2  more  in  Tamil
 Nadu.
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 Demolition  in  Tughlaqabad,  Delhi

 142.  SHRI  RUDOLPH  RODRIGUES:
 SHRI  VIJAYKUMAR  N.

 PATIL:
 SHRI  5.  Y.  KRISHNAN:
 SHRI  JANARDHANA

 POOJARY:
 SHRI  C.  K.  CHANDRAPPAN:
 SHRI  JANESHWAR  MISHRA:

 DR.  RAMJI  SINGH:

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  proper  and  adequate
 notice  was  served  prior  to  the  recent
 demolitions  in  Tughlaqabad,  Delhi;

 (b)  the  number  of  houses  involved
 in  the  demolition  plan;  and

 (c)  the  scheme,  if  any,  for  resettle-
 ment  on  alternative  sites?

 THE  MINISTER.  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Notices  under  section
 343  and  344  of  the  D.M.C,  Act  were
 issued  by  the  Municipal  Corporation
 of  Delhi  for  demolition  of  buildings
 put  up  in  violation  of  the  Municipal
 laws  and  Bye-laws.  However,  no  no-
 tices  were  issued  by  the  Delhi  Deve-
 lopment  Authority  for  removal  of  en-
 eroachments  from  Government  land  as
 these  were  of  a  very  recent  origin.

 (b)  86  houses  and  96  boundary
 walls  were  demolished  by  Delhi  De-
 velopment  Authority  and  the  Muni-
 cipal  Corporation  of  Delhi  took  demo-
 lition  action  in  332  cases,

 (०)  There  is  no  such  scheme,

 Encroachment  on  Public  Land  in
 D.  L  2.  Area,  New  Delhi

 143.  SHRI  SHIV  SAMPATI  RAM:
 SHRI  DALPAT  SINGH

 PARASTE:
 Will  the  Minister  of  WORKS  AND

 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  ground
 floor  flat  occupants  in  D..Z.  Area,
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 Sector  D,  have  encroacheq  upon  the
 public  land  and  put  their’  kitchen
 gardens  there;

 (b)  whether  they  have  sought  per-
 mission  of  the  authorities  of  occupy-
 ing  public  land;

 (c)  if  not,  the  steps  taken  or  pro-
 posed  to  be  taken  to  get  the  public
 land  vacated;  and

 (d)  whether  it  is  proposed  to  hold
 the  welfare  Association  of  the  resi-
 dents  of  the  area  responsible  for  such
 encroachments?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  ia)  Yes,  Sir,  in  some  cases.

 (b)  No,  Sir.

 (c;  Action  is  being  taken  as  provid-
 ed  in  the  Allotment  Rules.

 (d)  Residents’  Association  cannot  be
 held  responsible  as  the  encroachments
 are  done  by  the  allottees  themselves
 at  their  own  responsibility,

 Provision  of  Sewe,  Facilities  in
 Pitampura  Residential  Scheme,.

 Delhi

 144,  SHRI  SHIV  SAMPATI  RAM:
 SHRI  DALPAT  SINGH

 PARASTE:
 SHRI  KACHARULAL  HEM-

 RAJ  JAIN:

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  the  progress  so  far  made  in
 providing  the  sewer  facilities  to  plot
 holders  in  Pitampura_  Residential
 Scheme  who  have  built  their  houses
 in  R/P  Block;  and

 (b)  in  case  there  is  no  such  facility.
 so  far,  the  reasons  therefor  and  when
 some  arrangement  for  the  sewerage
 is  likely  to  be  made  for  them?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  All  internal
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 sewer  line  work  in  block  R  (Poorvi)
 has  been  completed.  Tenders  for  pe-
 ripherial  sewer  line  work  have  been
 received.  The  work  is  expected  to  be
 completed  in  about  a  year  after  it  is
 awarded.  To  provide  immediate  relief

 ‘to  the  residents,  some  arrangements
 by  pumping  etc,  are  being  made  to
 permit  sewer  connections  to  the  indi-
 ‘vidual  plot  holders,

 ‘Provision  of  Drinking  Water  Facilities
 -in  Pitampura  ang  Shalimar  Bagh

 Residential  Scheme,  Delhi

 145,  SHRI  SHIV  SAMPATI  RAM:
 SHRI  DALPAT  SINGH

 PARASTE:
 SHRI  KACHARULAL  HEM.

 RAJ  JAIN:

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 the  drinking  water
 facility  has  been  provided  in  the
 Pitampura  Residential  Scheme  and
 Shalimar  Bagh  Resid2ntial  Schemes

 of  the  DDA;
 (b)  if  so,  when;  and

 (c)  if  not,  the  reasons  for  delay
 and  when  this  basic  facility  of  drink-
 ing  water  is  likely  to  be  provided

 ‘there?

 (a)  whether

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT>:  (a)  No.  Sir,

 (b)  Does  not  arise.

 (c)  The  position  is  as  under:—

 Shalimar  Bagh  Block  A  and  5

 Ali  the  peripherial  as  well  as  inter-
 nal  water  mains  in  the  entire  original
 plotted  development  area  have  been
 laid.  The  work  of  laying  pipe  lines
 in  the  area  where  group  housing  po-
 ckets  have  been  subsequently  convert-

 ed  into  plotted  area  is  in  progress.

 MCD  has  laid  their  main  lines  right
 ‘up  to  the  overhead  tank  constructed
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 by  DDA  except  a  length  of  about  06
 mts.  which  is  to  be  laid  across  West-
 ern  Jamuna  Canal.  MCD  is  likely  to
 complete  this  work  in  about  4  months’
 time,

 Pitampurg

 The  work  of  laying  ‘water  supply
 lines,  internal  as  well  as  peripherial,
 in  old  acquired  Pitampura  H-5  part  is
 complete.  The  work  in  the  area
 where  group  housing’  pockets  have
 been  subsequently  converted  into
 plotted  area  is  in  progress.  Temporary
 water  supply  is  likely  to  be  available
 in  early  1979,

 लक्ाख  की  दुलंभ  वस्तुश्नों  के  लिए
 संग्रहालय

 146.  श्रीमती  पार्वती  देवी  :  क्‍या

 शिक्षा,  समाज  कल्याण  श्रौर  संस्कृति
 मंत्री  यहूं  बताने  की  द्वापा  करेंगे
 कि:

 (क)  क्या  सकार  लह्ाख  (जम्मू
 ब्रीर  कश्मीर)  के  प्राचीन  गोम्पों  तथा

 बौद्ध  मठों  में  पाई  जाने  वाली  संस्वृतिक  ,
 कला  ज्ञान  तथा  हस्तशित्प  की  दुलंभ  वस्तु
 के  लिए  एक  संग्रहालय  स्थापित  करने  का

 विचार  कर  रही  है(ताकि  यह  सुनिश्चित  किया
 जा  सके  कि  इनकी  तस्करी  नहीं  होगी  और

 इस  बहमलय  सम्पदा  को  पर्याप्त  संरक्षण

 प्रदान  किश  जायेगा;  और

 (ख)  यदि  हां,  तो  तम्सम्बन्धी  ब्यौर

 क्या  है?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति
 मंत्री  (डा०  प्रताप  चन्द्र  चन ) :  (क)
 ग्रौर  (ख)  .  लेह  राज-महल  के  स्वामी
 के  साथ  समझौते  को  बातचीत  को  श्रन्तिम

 रूप  देने  ब्रौर  उस  राजमहल  को  राष्ट्रीय

 महत्व  के  स्मारक  के  रूप  में  विधिवत  संरक्षण

 प्रदान  करने  के  पश्चात  ही  लहाख  के  बौद्ध

 मठों  की  सांस्कृतिक  सम्पदा  को  प्रदर्शित

 करने  के  लिए  उसमें  एक  संग्रहालय  स्थापित

 करने  के  सुझाव  पर  विचार  किया  जाएगा  ।

 a
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 Vacation  of  Kapurthala  House  and
 Travancore  House  of  the

 encroachers  in  Delhi

 147,  SHRI  GEORGE  MATHEW:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  after
 repeated  requests  from  the  Kerala
 Government  ovey  the  past  decade,
 the  Union  Government  has  not  vacated
 the  Travancore  house  and  Kapurthala
 House  compounds’  in  Delhi  of  en-
 croachers  and  handed  them  back  to
 the  State  Government;

 (b)  when  will  the  two  plots  be
 handed  back  to  the  State  Government;
 and

 (c)  what  are  the  steps  taken  for
 speedy  implementation?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT:  (a)  Yes,  Sir.

 (b)  and  (c),  Unauthorised  squatters
 in  Travancore  House  have  been  offer-
 ed  alternative  accommeadation  by  the
 D.D.A.  in  resettlement  colonies  and
 asked  to  submit  their  applications.
 Delhi  Security  Police  is  to  vacate  bar-
 racks  in  the  compound  of  Kapurthala
 House  only  after  its  own  building  is
 constructed.

 Cocoa  Cultivation  in  Kerala

 148,  SHRI  GEORGE  MATHEW:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 State:

 (a)  whether  the  Central  Govern-
 ment  have  received  a  letter  dated  27th
 February,  978  from  the  Kerala  Gov-
 ernment  for  the  development  and  cul-
 tivation  of  cocoa;

 (b)  what  are  the  specific  proposals
 and  whether  the  Central  Government
 will  take  it  up  immediately  as  a  Cene
 trally  sponsored  scheme;
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 (c)  whether  the  Union  Government
 are  aware  of  the  scope  of  the  deve-
 lopment  of  cocoa  cultivation  in  India
 and  its  potential  as  a  future  export-
 able  item;  and

 (d)  will  the  Union  Government  re-
 consider  its  letter  dated  27th  March,
 978  to  the  Kerala  Government?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (४)
 Yes,  Sir,

 (b)  The  scheme  for  the  development
 of  Cocoa  envisages  cultivation  of  Cocoa
 on  25,000  hectare  as  on  intercrop’  in

 coconut  and  arecanut  gardens  during
 a  period  of  seven  years  from  1978-79
 at  an  estimated  cost  of  Rs.  7.332
 lakhs,  The  Government  of  India  has
 no  plans  to  take  it  up  immediately  as
 a  Centrally  Sponsored  Scheme.

 (c)  Yes,  Sir,

 (d)  The  Government  of  India  is  al-
 ready  assisting  the  State  Government
 for  establishing  an  8  ha  cocoa  seed
 garden  under  the  Centrally  Sponsored
 Scheme  and_  sanctioned  a  sum  of
 Rs.  3.38  lakhs  for  three  years  from
 1976-77,  With  regard  to  further  assist-
 ance  since  the  pattern  of  Central  as-
 sistance  for  various  crop  development
 programmes,  during  the  next  Five
 Year  Plan  is  yet  to  be  finalised,  the
 question  of  reconsidering  the  Union
 Government's  Jetter  dated  27th  March,
 978  to  the  Kerala  Government  does
 not  arise.

 Writing  off  Short  Term  Loan  Granted
 to  Cultivators

 149,  SHRI  GEORGE  MATHEW:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  the  Union  Govern-
 ment  propose  to  reconsider  the  stand
 taken  by  it,  not  to  write  off  the  short
 term  loan  granted  to  cultivators  for
 the  purchase  and  distribution  of  agri-
 cultural  inputs  during  the  period  of
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 natural  September,
 1977;  and

 (b)  whether  the  Central  Govern-
 ment  propose  to  accede  to  the  State
 Government’s  request  since  the
 amount  is  aS  small  as  Rs.  3  crores?

 calamities  jin

 THE  MINISTER  OF  AGRICUL
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a"

 ‘and  (b>,  No,  Sir.

 Implementation  of  the  Land  Ceiling
 Act  by  the  States

 150.  SHRI  M.  V.  CHANDRASHE-
 “KHARA  MURITY:  Will  the  M/nister
 of  WORKS  AND  HOUSING  AND
 SUPPLY  AND  REHABILITATION  be
 pleased  to  state:  ~

 (a)  whether  it  is  a  fact  that  many
 of  the  States  have  not  so  far  imple-
 mented  the  Land  Ceiling  Act;

 (b)  if  so,  what  are  the  main  rea-
 sons  for  not  taking  any  action;

 (c)  whether  the  Union  Minister
 thad  recently  clarified  certain  objec-
 tions  raised  by  the  State  Governments;

 (d)  if  so,  what  were  the  objectiors
 and  how  they  have  been  removed;

 (e)  what  is  the  land  obtained  so
 ‘far  by  the  State  Governments  under
 this  Act;

 (f)  what  steps  are  being  taken  to
 see  that  the  act  is  implemented  by
 the  States  expeditiously;  and

 (g)  the  names  of  States  whg  have
 not  initiated  any  action  so  far?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 ‘HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  and  (d).  No  objections  were
 Taised  by  State  Governments  who,
 however,  from  time  to  time,  sought
 clarifications  on  the  provisions  of  the
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 Act  and  these  were  clarified  by  issu-
 ing  guidelines  to  them.  A  summary  of
 the  important  guidelines  is  annexed.

 (e)  Gujarat:—23.4  hectares,
 Karnataka:—4.5  hectares
 Maharashtra:—7.02  hectares
 U.P.:—65.80  hectares
 Cantt.  areas:—4.5  hectares

 Total:—278.6l  hectares.

 (f)  Implementation  of  the  Act  is
 watched  through  four  Regional
 Committees  for  Urban  Land  Ceiling
 which  include  representatives  of
 State  Governments.  Periodical  returns
 are  also  obtained  from  State  Govern-
 ments.  =

 (g)  The  Act  does  not  apply  to  Jam-
 mu  &  Kashmir,  Kerala,  Nagaland  and
 Sikkim.  In  Tamil  Nadu,  a  State  Act
 viz.,  the  T.N.U.L.  (C&R)  Act,  2978
 is  in  force.  In  the  remaining  States
 and  the  Union  Territories  the  Central
 Act  is  in  force  and  necessary  action
 under  it  is  being  taken.

 Summary  of  important  guidelines
 under  the  Urban  Land  Ceiling  Act

 issued  to  the  State  Governments

 (1)  Section  2(g)  of  the  Act  —  pres-
 cribes  the  maximum  extent  of  land
 appurtenant  admissible  to  a  building
 as  500  sq.  metres.  In  the  case  of  re-
 sidential  buildings,  an  additional  ex-
 tent  of  500  sq.  mts.  of  contiguous
 land  is  admissible.  It  has  been  de-
 cided  that  even  in  the  case  of  dwel-
 ling  units  which  are  under  construc-
 tion  on  the  appointed  day  (28-1-1976)
 the  additional  extent  of  contiguous
 Jand  should  be  allowed.

 In  the  case  of  non-residential  and
 residential]  multi-storeyed  buildings,

 ag  the  land  appurtenant  measuring
 500  sq.  mts.  will  not  be  adequate,  it
 has  been  decided  that  the  land  appur-
 tenant  as  admissible  under  the  build-
 ing  regulations  for  the  convenient  en-
 joyment  of  the  building  may  be  allow-
 ed  by  granting  exemption  under  sec-
 tion  20.
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 (2)  It  has  been  decided  that  if  va-
 cant  land  or  property  is  held  jointly,
 each  co-owner  can  hold  vacant  land

 upto  the  ceiling  limit  and  that  the
 co-owners  should  not  be  jointly  treat-
 ed  as  a  “person”’.

 (3)  It  has  been  decided  that  the
 periphery  of  an  urban  agglomeration

 in  one  State  should  not  extend  into
 the  boundary  of  another  State.

 It  has  been  decided  that  the  en-
 tire  Thana  Urban  agglomeration  _in-
 cluding  its  periphery  should  be  treat-
 ed  as  Category  ‘D’  notwithstanding
 the  fact  that  a  portion  of  that  urban
 agglomeration  falls  within  the  periphe-

 ral  area  of  the  Greater  Bombay  Ur-
 ban  agglomeration,

 (4)  Land  on  which  construction  had
 commenced  after  28-1-76  but  before
 17-2-76  in  accordance  with  the  ap-

 proved  building  plans  will  not  be
 treated  as  vacant  land.  Such  a  build-
 ing  will  be  entitled  to  land  appurte-
 nant  as  per  the  Act.

 (5)  A  servant  quarter  or  out-house
 Situated  in  the  compound  of  the  main
 building  will  be  treated  as  a  sepa-
 rate  dwelling  unit  and  will  be  entitled
 to  contiguous  land  not  excecding  500

 sq.  mts.  but  no  separate  land  appur-
 tenant  is  admissible.  If  the  buliding
 contains  one  or  more  servant  quarters
 each  and  every  servant  quarter  will
 not  be  entitled  to  separate  additional
 contigucus  Jand  than  that  allowed  for
 the  main  building.

 (6)  In  order  to  encourage  group-
 housing,  it  has  been  decided  that  in
 the  case  of  Delhi,  the  vacant  land
 held  by  a  person  for  group-housing
 should  be  exempted  under  section  20
 So  that  the  laid  can  be  utilised  for
 frouphousing  in  accordance  with  the
 Master  Plan  or  Zonal  Plan  of  Delhi.

 (7)  If  housing  co-operative  socicties
 have  entered’  into  agreements  for
 Purchase  of  land  from  private  per-
 sons  before  the  commencement  of  the
 Act,  such  agreements  can  be  register-
 ed  after  obtaining  exemption  under
 Section  20  of  the  Act  provided  that
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 each  member  of  the  society  does  not
 hold  vacant  land  more  than  the  ceil-
 ing  limit.

 (8)  It  has  been  decided  that  even
 if  land  acquisition  proceedings  have
 been  initiated  under  the  Land  Ac-
 quisition  Act,  the  proceedings  under
 the  Urban  Land  (Ceiling  and  Regu-
 lation)  Act,  976  may  also  be  __initi-
 ated  with  respect  to  the  same  land
 with  a  view  to  vesting  tne  excess
 vacant  land  in  the  Government.
 Thereafter,  the  land  equal  to’  the
 ceiling  limit  retainable  by  its  owner
 should  be  acquired  by  continuing  the
 proceedings  under  the  land  Acquisi-
 tion  Act.

 There  is  no  objection  to  the  ac
 quisition  under  the  Land  Acqusiton
 Act  of  land  in  an  urban  agglomera-
 tion  to  which  the  Urban  Land  (Ceil-
 ing  and  Regulation)  Act,  976  applies.
 Much  depends  on  how  urgently  the

 Jang  is  needed.  If  the  requirement  is
 urgent  and  cannot  wait  till  the  land
 vests  with  the  Government  under  the
 Urban  Land  (Ceiling  and  Regulation)
 Act,  1976,  there  is  no  objection  to
 use  the  land  Act.  However,  the  cost

 aspect  should  be  given  due  considera-
 tion  before  acquisition  under  the
 Land  Acquisition  Act  is  resorted  to.

 (9)  State  Governments  in  public
 interest  may  exempt  lands  which  are
 entered  in  the  land  records  before
 28-1-76.  as  being  used  mainly  for  agri-
 culture  and  are  being  actually  so

 used  even  if  they  are  specified  in  the
 Master  Plan  for  a  purpose  other  than

 agriculture  subject  to  the  condition
 that  the  land  is  not  transferred  or
 the  use  is  not  changed.

 (10)  There  is  no  objection  to  a
 charitable  institution  selling  the  land
 for  the  purpose  of  utilising  the  pro-
 ceeds  to  promote  the  cbjects  of  the
 trust  after  obtaining  exemption  un-
 der  section  20  from  the  State  Gov-
 ernment.

 (11)  Persons  holding  vacant  land
 in  excess  of  the  ceiling  limit  includ-
 ing  land  for  an  industry  come  under
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 the  purview  of  the  act.  A  person
 wanting  to  retain  the  vacant  land
 in  excess  of  the  ceiling  limit  for
 an  industry  should  apply  to  the
 State  Government  for  exemption.
 Exemption  will  be  granted  taking
 into  account  the  present  and  future
 requirements  of  the  industry.  Vacant
 land  upto  1/2  acre  in  Category  ‘A’
 urban  agglomerations  and  l  acre’  in
 other  urban  agglomerations  can  be
 exempteg  as  a  matter  of  course.  The
 exemption  is  subject  to  the  condition
 that  the  exempted  land  will  be  put
 to  use  within  the  prescribed  period
 and  that  it  will  not  be  transferred
 other  than  for  the  purpose  of  obtaining
 a  loan  from  a  financial  instituion  by
 mortgage.

 (12)  Exemptions  may  be  granted
 to  the  vacant  land  in  excess  of  _  the
 ceiling  limit  held  by  the  coloniser  sc
 that  the  land  after  development
 may  be  transferred  to  the  individual
 customers  as  per  agreements  execul-
 ed  with  them.

 (13)  The  State  Governments  may
 grant  exemption  to  vacant  Jand  in  ex-
 cess  of  the  ceiling  limit  for  the  pur-
 pose  of  construction  of  godowns  for
 the  Food  Corporation  of  India  for
 a  temporary  period  covering  the  pe-
 riod  of  contract  with  the  Food  Cor-
 poration  of  India  which  may  be  ex-
 tended  by  one  year.

 (14)  Exemptions  may  .be  given  to
 excess  vacant  land  in  public  in-
 terest  on  a  consideration  of  the  lay-
 out  plan  of  the  area,  its  environment,
 its  aesthetic  quality  or  its  substan-
 tially  built  up  character  provided
 that  it  is  not  transferred  or  put  to
 any  other  use.

 (15)  Exemptions  may  be  given  to
 land  earmarked  for  commercial  use
 obtained  from  government  or  semi-
 government  agencies  subject  to  the
 condition  that  the  land  is  not  trans-
 ferred  (provided  that  the  land  has
 been  obtained  for  commercial  use  cr
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 converted  to  commercial  use  nct  more
 than  five  years  before  the  commence-
 ment  of  the  Act).

 (16)  Persons  may  holg  vacant  land
 in  excess  of  the  ceiling  limit  for
 construction  of  dwelling  units  for  the
 weaker  sections  of  society  after  ob-
 taining  permission  under  section  234
 subject  to  the  following  conditions:

 (i)  not  less  than  59  per  cent  of
 the  total  number  cf  cwelling  units

 constructed  should  have  a  plinth
 area  not  exceeding  40  sq.  mts.  The
 balance  can  have  ६  plinth  area  be-

 tween  4  sq.  mts.  and  80  sq.  mts.

 (ii)  the  construction  of  the  dwel-
 ling  units  should  be  cumpleted
 within  five  years  from  the  date  of
 permission  by  the  competent  autho-
 rity.

 (iii)  the  dwelling  units  shall  be
 sold  by  outright  sale  or  hire-pur-
 chase  or  shall  be  let  out  on  rent  to
 the  weaker  sections  of  society.

 Where  the  dwelling  unit  is  sold  by
 outright  sale,  the  sale  price  should

 not  exceed  the  sum  consisting  of  the
 actual  cost  of  construction  of  the
 dwelling  unit  and  the  amount  he
 would  be  entitled  under  the  Act  to
 the  land  occupied  by  such  dwelling
 unit  and  the  land  appurtenant,  if  the
 vacant  land  is  deemed  to  have  been
 acquired  by  the  State  Government  to-
 gether  with  a  sum  calculated  at  the
 rate  of  fifteen  per  cent  on  such  cost
 of  construction  and  such  amount.

 Where  any  dwelling  unit  is  sold  on
 hire-purchase  such  person  shall  be
 entitled  in  addition  to  the  sale  price,
 interest  calculated  at  the  rate  of

 ten  percent  per  annum  on  the  unpaid
 portion  of  the  sale  price.

 Where  any  dwelling  unit  is  let  out,
 the  rent  shall  be  worked  out  so  that
 the  person  will  get  a  return  not  ex-
 ceeding  ten  per  cent  per  annum  07

 the  sale  price  of  the  dwelling  unit.
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 (iv)  Between  the  date  of  permis-
 Sion  and  date  of  completion  of  the
 dwelling  units,  no  transfer  of  land
 is  permissible.

 (175  There  is  no  objection  to  demo
 lish  an  existing  building  in  an  area
 to  redevelop  the  area  together  with
 the  excess  land,  after  obtaining  exemp-
 tion  under  section  20,  provided  that
 the  redevelopment  is  in  accordance
 with  the  Master  Plan  or  Zonal  plan
 of  the  area  concerned.

 (18)  Instructions  have  been  given
 to  the  competent  authorities  to  deal
 with  notices  regarding  transfer  of  va-
 cant  land  within  the  ceiling  limit  ex-
 peditiously  and  that  if  the  transfer  is
 not  by  way  of  sale,  within  three  days
 so  that  the  registration  relating  to
 such  documents  is  not  delayed.

 Similarly,  regarding  built  up  pro-
 perty  situated  in  urban  or  urbanisab!e
 land,  permissions  should  be  given  by
 the  competent  authorities  in  cases
 other  than  for  sale  within  three  days.

 (19)  There  shculd  not  be  any  de-
 lay  in  sanctioning  building  plans  for
 buildings  on  vacant  lands  within  the
 ceiling  limit.  For  this  purpose,  an
 affidavit  and  an  indemnity  hond  have

 been  prescribed.

 Building  plans  on  vacant  land  in
 excess  of  the  ceiling  limit  may  alse
 be  approved  provided  that  the  cons-
 truction  is  restricted  to  the  extent  of
 land  the  person  can  bold  upto  the

 ceiling  limit  after  obtaining  an  affida-
 vit  ang  an  indemnity  bond,  Construc-
 tion  on  the  excess  vacant  land  may  ke
 undertaken  only  sfter  the  exemption
 is  granted.

 There  is  no  objection  to  additions
 and  alteraticns  being  carried  out  to
 an  existing  building  provided  that  the
 plinth  area  of  the  ouilding  in  the
 ground  floor  is  not  altered  or  wherely

 such  alteration,  the  extent  of  vacant
 land  in  the  plot  in  which  the  building
 is  situated  is  not  affected.

 2962  LS—0
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 Indian  Institute  of  Advanceg  study,

 I5l.  SHRI  SUGATA  ROY:
 SHRI  RAJ  KESHAR  SINGH:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state.

 (a)  whether  his  attention  has  been
 drawn  to  a  report  in  ‘India  Today’
 Vol.  III  No.  20  to  the  sad  state  of
 affairs  in  Indian  Institute  of  Advanc-
 ed  Study,  Simla;

 (b)  if  so,  whether  Government  are
 investigating,  the  truth  of  these  re-
 ports;  and

 (c)  what  steps  are  being  taken  to
 revamp  the  institute?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-

 DER):  (a)  Yes,  Sir

 (b)  and  (c).  The  Government  had
 appointed  a  Committee  to  review  the
 functioning  of  the  Indian  Institute  of
 Advanced  Study,  Simla  in  September,
 1977,  The  Committee  had  submitted
 its  report  in  which  it  had  recommend-

 ed  that  if  the  Institute  has  to  con-
 tinue,  its  character  should  be  chang-
 ed  and  the  objectives  revised.  The
 report  is  under  consideration  of  the
 Government.

 New  Items  ‘D.M.S.  Facing  Slow
 Death’

 152.  SHRI  K,  A.  RAJAN;
 SHRI  P.  छू  KODIYAN:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  the  news  item
 which  appeared  in  ‘Patriot’  dated
 October  19,  978  captioning  “DMS
 facing  a  slow  death”;
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 (b)  if  so,  the  details  and  Govern-
 ment’s  reactions  to  the  allegations;
 and  4

 (c)  whether  any  ‘measures  have
 been  taken  by  the  Government  to
 put  on  track  the  management  of
 DMS?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Yes,  Sir.

 (b)  the  allegations  are  incorrect.
 The  position  is  briefly  indicated  be-
 low:

 (i)  After  2nd  May,  1978,  when
 the  price  of  D.M.S.  milk  was  __in-
 creased,  there  has  been  some  fall  in
 the  sale  of  milk  by  the  D.M.S.  How-
 ever,  fall  in  the  sale  of  milk  by
 D.M.S,  has  almost  been  off  set  by
 increased  sale  of  milk  by  Mother
 Dairy.

 (ii)  Consequent  upon  the  diver-
 sion  of  some  of  the  token  holders
 to  Mother  Dairy,  the  sale  at  some
 of  the  milk  booths  was  reduced
 and  running  of  these  booths  was
 not  considered  economical.  Accord-
 ingly,  the  supply  of  such  depots  has
 been  rnerged  with  the  nearby  de-
 pots  and  these  depots  have  been
 closed.

 (iii)  There  has  been  heavy  re-
 turn  of  unsold  milk  in  DMS,  The
 report  that  D.M.S.  is  incurring  a
 loss  of  Rs.  .80  lac  per  day  on  this
 account  is  incorrect,

 (iv)  The  price  of  toned  milk  has
 been  revised  with  the  previous  ap-

 proval  of  the  Government  of  India.

 (v)  It  is  not  true  that  the  D.M:S.
 has  reduced  its  purchase  of  milk.
 On  the  contrary,  D.M.S.  is  going  to
 purchase  larger  quantity  of  raw
 milk.  With  a  view  to  encouraging
 co-operativisation,  D.M.S.  has  de-
 cided  gradually  to  replace  depart-
 mental  procurement  by  procure-
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 ment  from  the  State  Government
 Agencies/Co-operatives,

 (c)  The  Government  has  recently
 reconstituted  the  Management  Com-
 mittee  of  the  Delhi  Milk  Scheme  un-
 der  the  Chairmanship  of  DR.  V.  Kuri-
 an,  Chairman  of  the  National  Dairy  De-
 velopment  Board/Indian  Dairy  Cor-
 poration.  The  new  Management  Com-
 mittee  of  the  D.M.S.  is  taking  seve-
 ral  measures  to  improve  the  work-
 ing  of  the  D.M.S,  It  has  recently  ap-
 proved  a  proposal  for  the  extensive
 renovation  of  the  entire  Central  Dairy
 complex  of  D.M.S.  at  an  estimated
 cost  of  Rs.  l  crore,  This  will  improve
 the  efficiency  of  the  Central  Dairy.

 Calamity  in  West  Bengal  for  not
 discharging  of  Water  from

 Barrages  in  time

 153.  SHRIMATI  AHILYA  P.  PAN-
 GNEKAR:  Will  the  Minister  of  AG-
 RICULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  due  to  not.  discharging.  water
 timely  from  barrages  on  the  rivers
 is  one  of  the  main  causes  of  the  re-
 cent  national  calamity  caused  by
 floods  in  West  Bengal;  and

 (b)  if  so,  the  reaction  of  the  Gov.
 ernment  thereof?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 and  (b).  The  inundation  due  to  floods
 during  this  year  in  West  Bengal  was
 due  to  heavy  widespread  rainfall
 with  a  maximum  of  over  400  mm.
 during  a  twenty  four-hour  period  and
 consequent  high  flows  in  the  rivers
 and  drainage  congestion

 The  existing  storage  reservoirs  in
 the  area,  like  those  of  the  DV.C.  have
 been  effective  in  moderating  the  peak
 flows.  On  the  other  hand,  barrages  do
 not  have  storage  capacity  to  exercise
 any  appreciable  effect  on  moderating
 floods.
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 Allotment  of  lanu  to  College  Societies
 in  Dhaulg  Kuan,  New  Delhi.

 154,  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  RAGHUBIR  SINGH
 BIRK:

 SHRI  6.  M,.  BANATWALLA:
 SHRI  SHYAM  SUNDAR

 GUPTA:
 DR.  SAROJINI  MAHISHI:
 SHRI  PIUS  TIRKEY:

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  te  pleased  to  state:

 (a)  area  of  land  originally  allotted
 to  the  college  societies  in  Dhaula  Kuan
 area  in  New  Delhi  according  to  lease
 agreement;

 (b)  has  this  allotment  of  land  and
 the  purpose  for  which  specific  areas
 were  allotted  been  changed  during
 year  of  ‘1976-77;

 (c)  whether  it  is  also  a  fact  that
 Rs.  1,12,500/-  which  is  due  to  the  Rao
 Tula  Ram  College  Society  has  not
 been  refunded  to  the  College  Society
 on  account  of  this  surreptitious  change
 in  the  allotment  and  use  of  the  area
 allotted  by  D.D.A.  to  the  Society  ori-
 ginally;  and

 (d)  if  so,  the  reasons  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Allotment  has  been
 made  to  the  following  college  societies
 in  Dhaula  Kuan  area  in  New  Delhi
 and  their  area  as  per  lease  agree-
 ment  is  also  indicated  against  each.

 l.  Rao  Tula  Ram  College  Society—0
 Acres,

 2.  Hastnapur  College  (Delhi  Admn.)
 —9.87  Acres,

 3.  Ram  Lal  Anand  College—0.5  Ac-
 Tes,

 4.  S.  0,  College—l2.3  Acres.
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 5.  Venketaswara  College-—5.00  Ac-
 res  न

 (b)  Only  the  area  allotted  has  been
 changed  in  the  case  of  Serial  No.  l  &

 3.

 (c)  and  (d).  No,  Sir,  In  fact  Rao
 Tula  Ram  College  Society  had  paid
 a  sum  of  Rs.  1,42,500,  as  cost  of  land
 measuring  4.5  acres  originally  allot-
 ted  to  the  College,  Society,  but  sub-
 sequently  consequent  upon  reduction
 in  the  area  to  0.00  acres,  a  sum  of
 Rs.  22,500  was  to  be  refunded.  But
 instead  of  refunding  this  amount,  the
 D.D.A,  has  adjusted  the  refundable
 amount  against  the  amount  of  ground

 rent  due  from  the  society  upto  the
 period  ending  4th  January,  1978,
 Even  after  adjustment  of  the  refund-
 able  amount  of  Rs.  22,500  a  sum  of
 Rs.  56.746  is  still  to  be  recovered

 from  the  College  Society  towards  the
 ground  rent  upto  l4th  January,  1978.

 Sharing  of  “auvery  Waters

 155.  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  G.  M,  BANATWALLA:
 SHRI  O.  V.  ALAGESAN:

 DR.  SAROJINI  MAHISHI:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  any  meeting  of  Chief
 Minister  of  Karnataka,  Tamil  Nadu
 and  Kerala  States  were  held  during
 the  month  of  October,  978  to  discuss
 the  dispute  relating  to  sharing  of
 Cauvery  Waters;

 (b)  if  so,  whether  any  progress  was
 made  in  the  meeting  to  settle  the
 dispute;  and

 (c)  whether  any  role  was  also
 played  by  the  Central  Government
 and  if  so,  the  details  thereof?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Yes,  Sir.
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 (b)  and  (c).  Three  meetings  were
 convened  by  the  Union  Minister  of
 Agriculture  and  Irrigation  in  August,
 September  and  October,  978  with  a
 view  to  having  the  understanding  re-
 ached  earlier  Sy  the  States  in  August.
 976  ~—ratified  so  that  it  could  ४९
 implemented  without  further  delay.

 As  the  talks  froceeded,  it  was  seen
 that  there  was  no  common  ground
 based  on  which  a  satisfactory  settle-
 ment  could  be  reached.  Tamil  Nadu
 objected  to  the  understanding  on  the
 ground  that  it  was  reached  at  a  time
 when  there  was  ng  popular  Govern-
 ment  in  the  State.  Tamil  Nadu  also
 wanted  that  its  ayacut  should  be
 protected  adequately  by  ensuring  cer-
 tain  releases  from  Mettur  and  not  by
 effecting  definite  savings  from  its
 own  existing  uses.

 Conversion  of  Lease  Holds  into  Free
 Holds  ir  Delhi

 156.  SHRI  R.  L.  P,  VERMA:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  whether  a  decision  has_  since
 been  taken  to  convert  the  lease  hold
 system  in  Delhi  into  free-hold;  and

 (b)  if  so,  the  details  thereof,  and
 if  not,  the  reasons  for  delay?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  No,  Sir

 (b)  The  decision  will  be  taken  after
 considering  all  its  pros  and  cons,  The
 process  takes  time.  Hence  the  delay.
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 Plan  for  Contre]  of  Floeds

 157.  SHRI  A.  BALA  PAJANOR:
 SHRI  C,  N,  VISVANATHAN:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  the  estimate  of  the  damage
 caused  by  floods  in  financial  aid
 physical  terms  during  this  year  as
 compared  to  last  three  years;

 (b)  the  magnitude  of  the  calamity
 in  the  first  four  worst  affected  States;
 and

 (c)  the  reasons  for  failure  to  con-
 trol  nature’s  fury  in  spite  of  our
 techno!ogical  advances?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA),  (a)
 The  estimate  of  the  damage  caused
 by  floods  in  financial  and  physical
 terms  during  1975,  1976,  977  and
 978  as  reported  so  far  by  the  States
 is  given  in  Statement.

 (b)  The  Magnitude  of  the  calamity
 in  the  first  four  worst  affected  States
 during  this  year  as  per  reports  re-
 ceived  so  far  from  the  State  Govern-
 ments  is  also  given  in  Statement.

 (c)  Floods  are  a  natural  phenome-
 non  and  even  with  the  best  of  efforts,
 it  is  mot  economically  feasible  to
 provide  complete  protection  to  all
 areas  and  to  cater  for  all  contingen-
 cies.  The  flood  problem  is  a  com-
 plex  one  involving  technical  adminis-

 trative,  enviroamental  and  socio-econo-
 mic  aspects,  and  there  are  interna-
 tional  implications  in  the  case  of
 Himalayan  rivers.  It  is  not  amenable

 to  any  ready-made  solutions  as  it  en-
 tails  a  lot  of  investigations  and  col-
 lection  of  data,  etc..,  for  preparing  com-
 prehensive  and_  integrated  schemes,
 which  in  turn  require  large  outlays
 and  time  for  execution.  Flood  control
 measures  to  the  extent  possible  are
 being  carried  out  within  the  avail-



 245  Written  Answers  KARTIKA  29,  900  (SAKA)  Written  Answers  246

 able  financial  ‘resources.  The  amount  been  afforded  to  9.3  million  ha.  out
 spent  so  far  on  flood  control  is  Rs.  633  of  an  area  of  25  million  ha.  which  is
 crores  and  reasonable  protection  has  vulnerable  to  floods.

 Statement

 Statement  of  Flood  Damage  in  the  country  from  975  to  978

 SL.  Year  Area  Popula-  Damage  Damage  Cattle  Human  Dimege  Remarks
 Nc:  affected  tion  to  to  lost  lives  to

 in  lakh  affected  crops  houses  Nos.  lost  public
 hectares  in  lakhs  Area  in  utilities

 lakh  Nos.  Nes.  in’  Rs.
 hectares  lakhs

 TT  2  3  ZZ  a  3  6  7  8  9  I0

 I.  3975  6.5  313°5,  38°5  7937०4  77345  €85,  66c.0°0

 2.  976  78°g  505"  2  76°8  7745507  80057  3374  20I5I°9

 3.  3977  68°:  =  445°8  78:9  1540357  292920  9048  3322:°8

 4.  7978  755"*74  07725  92°3  3823454  236504  2284  Latest  figures  ret
 available

 Statement  of  Flood  Damage  during  79706  in  four  Worst  Affected  States.

 State  Up  to  date  Figures  as  Reported  by  the  States

 a  Behar  22°36  I20°00  9°  36  223000  466  60  751370

 2.  Haryana  7°05  II°50  4°87  7483!  2637  42  249°  50

 3.  Uttar  Pradesh,  73' 36  224°  94  39°26  §=97552  7399  733  Latest  fig-
 ures  not
 available

 4.  West  Bengal  30°00  52°00  3°28  9044I!  201345,  813  6115700

 Nore  for  Col.  5.—Areain  which  crop  damage  was  281  lakhsha.  in  Rajasthan  and  2.56  lakh  ha.  in
 Gujarat.

 Norte  for  Col.  6.—Number  of  houses  damaged  was  91,033  in  Rajasthan.

 Note  for  Col.  7.—Heads  of  cattle  lost  were  534  in  H.P.  and  49  in  Rajasthan.  Nemtcr  of lives  lost
 was  266  in  H.P.  and  61  in  Rajasthan.

 Nore  for  Col.  9.—Damage  to  public  utilities  was  Rs.  4638°68  lakhs  in  H.P.  and  Rs.  113718  lakhs
 in  Karnataka.

 Paddy  ang  Wheat  Production  (b)  the  magnitude  of  production
 in  the  various  States; 158.  SHRI  A,  BALA  PAJANOR:

 !

 Will  the  Minister  of  AGRICUL-  (c)  the  cost  of  production  of  each
 TURE  AND  IRRIGATION  be  pleased  commodity,  indicating  probable  fig-
 to  state:  ures,  if  precise  figures  are  not  imme-

 t  .  diately  available;  an
 ®  he  production  of  paddy  and  y  d

 Bon  ot  aoe  4  to  total  produc-  (d)  the  reasons  for  disparity  in

 bial
 Srains  during  the  current  Procurement  prices  of  the  two  com- ’  rrodities?
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 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA)  (a)  and  (b).  A
 statement  showing  State-wise  estimates
 of  production  of  rice,  wheat  and  total
 foodgrains  during  1977-78  is  enclosed.
 This  statement  also  gives  the  percent-
 age  of  production  of  rice  and  wheat
 in  relation  to  total  foodgrains,  Infor-
 mation  for  the  year  1978-79  would
 become  available  sometime  towards  the
 close  of  the  current  agricultural  year.

 (c)  According  to  available  informa-
 tion,  provisional  estimates  of  cost  of
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 production  of  paddy  in  ‘1976-77  varies
 between  Rs,  54.60  per  quintal  in  Assam
 to  Rs.  85.97  per  quintal  in  Andhra
 Pradesh.  The  latest  available  cost  of
 production  estimate  for  wheat  for  1977-
 78  is  Rs,  08.57  per  quintal  in  Punjab.

 (ad)  The  procurement/minimum  sup-
 port  prices  are  fixed  by  Government
 for  individual  agricultural  commodities
 keeping  in  view  the  special  considera-
 tions  relating  to  the  concerned  com-
 modities  as  brought  out  in  the  recom-
 mendations  made  by  the  A.P.C.  and  in
 consultation  with  the  State  Govern-
 ments,

 Statement

 (Thousand  tonnes)

 State/Union  Territory  Rice  Wheat  Total  Percentage
 Food-  —  preduc-
 grains  ticn

 of  rice
 and  wheat
 in  relaticn
 to  total

 food-
 grains

 pro-
 ducticn

 !  2  3  4  5

 Andhra  Pradesh.  न  5299"  2  2I°4  85700  Gers

 Assam  22840  84°7  2424°9  97°7

 Bihar  55'8°6  2502°5  9863°9  8i°3

 Gujarat  669° 3  1220°9  3873"  4  48:  8

 Haryana  .  .  .  964"  0  287I-°0  5362°5  7775

 Himachal  Pradesh  .  liq‘!  2600  929°3  403

 Jammu  &  Kachmir  7  .  456°7  56°5  I047°0  58:  9

 Karnataka  °  .  ‘  2280°7  242°9  7IIO'  35°5

 KeraJa_.  .  :269°  4  3294°  ]  09% 1.

 Madhya  Pradesh  .  :  4395°9  =  2936" 2  121159  60*5

 Maharashtra.  2344"  7  962°3  10456" 0  316

 Manipur  .  .  .  300°  0  garry  93°4

 Meghalava  Fi  :  I30°5  2°7  348°2  89°9

 Nagaland  .  मु  75  oe  97°4  73°4

 Orissa  7  .  439°2  6°6  5372°4  82°6
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 I  2  3  4  5

 Punjab  2794°0  6639°0  10663°0  88+  5

 Rajasthan  236°0  2608" 4  753°4  39°8

 Tami}  Nadu  59O0I°o  O7  8088-  7  9  0

 Tripura  372°9  9°6  384°6  99°5

 Uttar  Pradesh  5i40°8  Q511°O  20826"  7  7०4

 West  Bengal  7508" 7  7057  2  8993"  4  95°22

 Union  Territories  305°8  330°2  5745  84°7

 ALL-INDIA  .  +  §2676°5  313927°8  125604°5,  66°9

 Pay  Scales  of  College  Librarians  and
 DP.Es.  in  Punjab

 159.  SHRI  BHAGAT  RAM:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  4026  on  the  l4th
 August,  978  regarding  scales  of  Lib-
 rarians  and  D.P.Es,  in  Colleges  and
 Universities  and  state:

 (a)  whether  college  Librarians  and
 D.P.Fs.  fall  under  the  purview  of
 U.G.C,  or  Third  Pay  Commission  with
 regard  to  revision  of  pay  scales;

 (b)  if  they  fall  under  the  purview
 of  U.G.C,  then  why  they  have  been
 recommended  replacement  scales  for
 corresponding  categorie,  of  Central
 Gevernment  employees  recommend-
 ed  by  Third  Pay  Commission;

 (c)  Third  Pay  Commission
 mendations  in  this  regard;

 recom-

 (d)  essentialities  for  which  Sen
 Committee  was  constituted  to  recom-
 meid  the  pay  scales  of  D.P.Es.  and
 implement  those  recommendations;

 (e)  whether  his  Ministry  received
 recomemndations  made  by  the  U.G.C.
 in  February,  978  recommending  the
 piy  scales  identical  to  that  of  col-
 lege  lecturers  (merging  grades  of
 8५.  300—600,  400—800  and  400—950);
 and

 (f)  steps  Government  have  faken  to
 implement  those  recommendations?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  The  pay  scales  of  Libra-
 rians  and  D.P.Es.  in  Universities  and
 Colleges  are  revised  on  the  recom-
 mendations  of  the  University  Grants
 Commission  and  not  on  those  of  Third
 Pay  Commission.

 (b)  The  revised  pay  scales  recom-
 mended  by  the  U.G.C.  for  Librarians
 and  D.P.Es.  were  on  the  basis  of
 those  recommended  by  the  Third  Pay
 Commission  for  Central  Government
 employees.

 (c)  The  Third  Pay  Commission  had
 not  recommended  any  revised  scales
 for  Librarians  and  D.P.Es.  in  Univer-
 sities  and  Colleges.

 (d)  The  Third  Pay  Commission  was
 appointed  by  Government  to  consider
 the  revision  of  pay  scales  of  Central
 Government  employees,  As  University
 employees  were  not  covered  7979  the
 Pay  Commisison,  the  U.G.C,  constitut-
 ed  the  Sen  Committee  to  consider
 their  revision  of  pay  scales,

 (e)  At  the  instance  of  the  Govern-
 ment,  the  U.G.C.  reconsidered  the  ear-
 lier  decisions  and  recommended  '  in
 February,  978  that  Librarians  with
 Ph.D.  or  M.Phil.  in  subjects  other
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 than  Library  Science  might  be  consi-
 dered  for  placement  in  the  Reader's

 and  Lecturer’s  scale  and  D.P.Es.  with
 Master’s  degree  in  Physical  Education
 in  the  Lecturers’  grade.  Those  who
 did  not  possess  these  qualifications
 would  continue  in  the  appropriate  re-
 vised  scale  recommended  for  them,

 (f).  The  main  demand  made  by
 Librarians  and  D.P.Es,  was  for  parity
 in  pay  scales  with  teaching  staff.  As
 this  demand  was  not  accepted  by  the
 U.G.C..  Government  was  of  the  view
 that  there  was  no  justification  for
 reopening  the  matter.

 Conference  of  Irrigation  Ministers  to
 Review  Irrigation  Programmes  under

 Implementation

 160.  SHRI  VIJAY  KUMAR  N.
 PATIL:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  _  be

 Pleased  to  state:

 (a)  whether  a  conference  of  Irri-
 gation  Ministers  of  the  State  Gov-
 ernment  was  held  in  New  Delhi  in
 September,  978  to  review  the  irri-
 gation  programme  under  implemen-
 tation  and  identify  the  constraints
 hampering  speedy  implementation  of
 irrigation  schemes  and  suggest  vari-
 ous  operational/administrative  and
 financial  measures  for  speedy  and
 proper  execution  of  irrigation  pro-
 jects  not  only  for  creation  of  addi-
 tional  irrigational  potential  but  for
 it:  actual  use  for  irrigation  purposes
 by  simultaneous  execution  of  C.A.D.
 plans;

 (b)  if  so,  details  of  important
 pelicy  decision  taken  in  the  confer-
 ence;  and

 (c)  the  follow  up  action  taken/
 proposed  to  implement  the  decisions
 and  the  nature  of  central  set-up  pro-
 posed  to  ensure  proper  coordination
 and  monitaring  of  the.  project?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRf
 SURJIT  SINGH  BARNALA):  (a)
 Ves,  Sir  A  Conference  of  State
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 Ministers  in-charge  of  minor  irriga-
 tion  and  command  area  development
 (CAD)  was  held  in  September  978
 to  review  the  minor  irrigation  and
 command  area  development  program-
 mes,  to  identify  and  discuss  the  prob-
 lems  and  constraints  presently  faced
 in  the  implementation  of  these  prog-
 rammes  and  to  suggest  specific  mea-
 sures  for  improving  and  accelerating
 the  implementation  of  these  program-
 mes.

 (b)  The  important  policy  decisions
 taken  at  the  Conference  are  summar-
 ised  below:—

 A.  Minor  Irrigation

 l.  The  target  of  creating  net  ad-
 ditional  irrigation  potential  of  9
 million  ha,  from  minor  irrigation
 schemes  during  the  mid-term  plan
 (978—83)  will  be  within  the  realm
 of  achievement  and  alround  con-
 certed  efforts  should  be  made  to
 achieve  this  target.

 2.  Efforts  should  be  made  to  achieve
 maximum  step-up  in  the  flow.  of
 institutional  investment  through
 simplification  and  streamlining  of
 procedures,  organising  and  sustain-

 ing  drives  for  improved  recovery
 position,  organising  local  campaigns
 for  on-the-spot  clearance  of  appli-
 eations.  etc.

 3.  Efforts  should  be  made  to
 fully  realise  and  even  exceed  the
 target  of  energisation  of  20  lakh
 pumpsets  set  for  the  mid-term
 plan  by  making  full  use  of  the  par-
 ticipative  programme  of  the  Rural
 Electrification  Corporation  (REC),
 Agricultural  Refinance  and  Deve-
 lopment  Corporation  (ARDC)  and
 Commercial  Banks  recently  intro-
 duced,  earmarking  certain  minimum

 percentage  of  power  generated  from
 new  projects  exclusively  for  agri-
 culture  purposes  and  achieving

 greater  coordination  between  the
 financing  and  the  implementing
 agencies.
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 4.  The  planning  execution  and
 majntemance  of  minor  irrigation
 worlts  should  be  improved  by  un-
 dertuking  specific  measures  in  the
 identified  areas.

 5.  Emphasis  should  be  laid  on

 quick’  completion  of  minor  irriga-
 tion  works,  by  undertaking  a  limit-
 ed  number  of  projects  at  a  time—
 maximum  use  may  be  made  for  the
 Food  for  Works  Programme  to  com-
 plete  the  on-going  works.

 6.  (‘ommand  area  approach  may
 also  ye  applied  to  minor  irrigation
 works  to  improve  their  utilisation.

 7.  The  Minor  Irrigation  program-
 me  nay  be  oriented  in  favour  of
 weaker  sections  of  community  by
 encoul'aging  group  works  and  pub-
 lic  tubewells  (in  areas  where  there
 is  prepondrance  of  small  farmers)
 and  by  taking  full  advantage  of  the
 facility  of  subsidy  for  small  and
 marginal  farmers  which  has  been
 exten‘led  to  al]  the  areas.

 8.  The  field  organisations  respon-
 sible  for  minor  irrigation  works
 should  be  strengthened,  and  _  ade-
 quate  machinery  should  be  set  up
 at  the  State  level  for  more  vigorous
 monitoring  and  coordination  of  the

 programme.

 B,  Comtnand
 (CAD)

 Area  Development

 l.  Concerted  efforts  should  be
 made  to  accelerate  the  command
 area  development  programme
 which  is.  vitally  important  for  ex-
 peditinus  and  efficient  utilisation  of
 irrigalion  potential  and  optimising
 production  benefits  from  irrigated
 agriculture.

 2.  The  pece  of  execution  of  on-
 farm  development  works  should  be
 significantly  stepped  up  by
 Strengthening  the  field  units  and
 Streanilining  the  flow  of  institu-
 tione?  finance.
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 3,  Maximum  priority  needs  to  be
 given  for  construction  of  field  chan-
 nels  to  make  available  irrigation
 water  to  the  individual  fields  and
 with  this  objective  in  view,  outlets
 to  serve  blocks  upto  40  ha.  should

 be  provided  at  project  cost  as  per
 Planning  Commission’,  directive,
 and  field  channels  upto  each  hold-
 ing  should  be  constructed  by  the
 State  Government  at  their  costs.

 4.  Consolidation  of  holdings  should
 be  given  priority  for  scientific  exe-
 cution  of  On-Farm  Development
 (OFD)  works  and  if  this  is  not  like-
 ly  to  be  feasible,  at  least  a  mini-
 mum  programme  of  realignment  of
 field  boundaries  should  be  taken
 up.

 5.  While  giving  emphasis  for  exe-
 cution  of  OFD  works  other  items  of

 the  CAD  package  like  warabandi,
 crop  planning,  agricultural  exten-
 sion,  supply  of  inputs,  supplemental
 irrigation  through  ground  water,
 construction  of  roads  and  markets
 etc.  also  need  to  be  given  urgent
 attention.

 6.  Modernisation  of  irrigation  pro-
 jects  and  construction  of  drainage
 net  work  should  be  given  priority
 and  adequate  funds  should  be  ear-
 marked  in  the  State  Plan  under  the
 Irrigation  Sector  for  these  works.

 7.  For  handling  the  CAD  prog-
 ramme  which  is  of  complex  nature,
 it  is  vitally  important  that  the
 organisational  infrastructure  at  the
 project  and  the  State  level  should
 be  adequately  strengthened  and
 senior  level]  officers  may  be  placed
 in-charge  of  the  programme.

 (c)  Follow  up  action  on  the  deci-
 sions  taken  at  the  Conference  will  be
 actively  monitored  by  minor  irriga-
 tion  and  CAD  Divisions  in  the  Union
 Department  of  Agriculture  by  asking
 for  periodical  reports  which  will  be
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 critically:  reviewed  and  through  dis-
 cussiong,  regular  field  visits,  regional
 meetings,  etc.

 Adult  Education  Programmes

 161.  SHRI  VIJAY  KUMAR  N.
 PATIL:

 SIHRI  VINAYAK  PRASAD
 YADAV:

 SHRIMATI  MRINAL  GORE:

 Will  the  Minister  of  EDUCATION,
 SOCIAL.  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government  have
 finalised  g  programme  on  adult  edu-
 cation  during  the  current  year:

 (b)  if  so,  details  of  programme  con-
 taining  administrative  set  up,  finzn-
 cial  provision,  number  of  persuns  to
 be  partly  employed  and  their  rate

 of  remuneration  with  estimate  of  fin-
 ancial  outlay  for  the  current  year
 and  the  next  3  years,  year-wise  and
 State-wise;

 (c)  what  is  the  number  and  names
 of  voluntary  organisations  which
 ave  offered  to  implement  the  pro-
 gramme  in  various  State,  and  the
 gereas  propo3ed  by  these  institutions
 under  the  programme  and  _  finally
 decided  by  the  Ministry  so  far;

 (d)  whether  some  of  the  voluntary
 organisations  who  have  offered  to
 participate  in  the  programme  in
 various  States  on  a  large  scale  have
 not  been  finally  allowed  to  operate
 and  the  reasons  therefor;  and

 (e)  whether  any  representation
 against  the  participation  by  some
 Agency  has  been  received  by  Gov-
 ernment,  if  so,  details  of  the  action/
 decisiom  taken?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN.
 WER):  (a)  Yes,  Sir.

 (b)  The  details  of  the  programmé
 are  given  in  the  Summary  of  the  Re-
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 port  of  the  Working  Group  on  Adult
 Education  for  medium-term  Plan  1978-
 83,  copies  of  which  are  available  in
 Parliament  House  Library,

 (c)  A  list  of  Voluntary  Agencies
 which  are  on  the  Grants-in-aid  list  has
 separately  been  furnished  in  reply  to
 Lok  Sabha  Starred  Question  No.  l
 dated  20-i-978.

 (d)  ang  (९).  It  has  been  decided  that
 Organisations  of  the  following  types
 May  not  be  provided  financial  assist-
 ance  under  the  Scheme  of  Assistance
 to  Voluntary  Agencies  working  in  the
 field  of  Adult  Education:

 —politicall  parties  and  the  various
 mass  organisations  of  women,
 youth,  workers  and  peasants,

 —All-India  cultural,  religious  and
 youth  organisations,  and

 —federations/associations  of  tea-
 chers,  students,  trade  and  in-
 dustry.

 The  political  parties  and  the  other  or-

 ganisations  of  these  categories  are
 expected  to  contribute  in  creaticn  of
 awareness  among  the  people  towards
 this  mass  programme  and  in  motivat-
 ing  the  instructors  and  the  learners.
 Organisations  of  the  above-referred
 categories  who  made  requests  for  fin-
 ancial  assistance  nave  Leen  informed
 on  these  lines.

 Financial  gid  to  Floog  and  Cyclone
 Affecteq  States

 162.  SHRI  C.  N.  VISVANATHAN:
 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  the  quantum  of  assistance,
 financial  and  physical,  given  by  Gov-
 ernment  to  the  States  affected  by
 floods  and  cyclone  during  the  last

 three  yearg  including  current  year;

 (b)  the  principles  governing  such
 oe  assistance;  and

 खा
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 (c)  whether  Government  propose
 to  make  up  the  losses  incurred  by
 these  States  by  increased  subven-

 tions  so  that  their  regular  plan  efforts

 are  not  hampered  by  diversion  of

 resources  for  relief  measures?
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 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  The  quan-
 tum  of  advance  Plan  assistance/
 foodgrains  allocated  to  the  States
 affected  by  floods  and  cyclone  during
 the  last  three  years,  including  the
 current  year;  is  indicated  below:

 1976-77  1977-78  1978-59,  (t0  datc)
 State  Calamity

 Advance  Adv.  Foodgrains  Adv.  Foodgrains
 Plan  Plan  (MT)  Plan  (MT)  @

 assistan-  assistan-  Wheat  Rice  assistan-  Wheat  Rice
 ce  ce

 (Rs.  (Rs.
 crores)  crores)  crores)

 I  2  3  5  6  7  8  9

 t.  Andhra  Pradesh  Cyclore  3°53  56.52  «r3,cc0)  16,957  11g  £0,660  £0,006

 2.  Assam  Floods  2°53  4°98  10,000  a

 q.  Bihar  +  -  Floods  30°95  44°92)!  40,006

 4.  Gujarat.  Floods  4ू' 25  10°43,  ‘ey  =

 5.  Haryana.  Floods  जप  00  I5"  gO  2.5¢0  =

 6.  Himachal  Pradesh  Floods  2°70  5.060  6:69  [  y.cco

 7.J.&  K.  Floods  es  a  0°26  217
 8.  Kerala  Cyclone  3°64  1,250,  1,250

 9.  Manipur  Floods  0°  445

 Diane  Orissa  Floods  ०5  a

 II.  Punjab  Floods  िक  1 8,cco  ee

 tg,  Rajasthan  Flocds  3°32  7°97  10,660,  g  68  TCC  ००

 ‘1g.  Tamil  Nadu  .  Cyclone  3°95  =  29°32  -0.CFO-—-0,CCO—-4°  40  ००  oo

 i4.  Tripura  Floods  aot

 15.  U.P.  Floods  1r25  -30°00_—-0.Cc0  54°22  ६८.९  ९९

 16.  West  Bengal  Floods  |, 30,cCO  8:3  EOC  45  coe
 500  7023
 magsrccr

 (b)  and  (c).  The  existing  policy  case  of  natural  calamities,  For  this
 ane  arrangements  for  financing  the
 expenditure  necessitated  by  natural
 calamities  are.  based  on  -the  recom-
 Mendations  of  the  Sixth  Finance
 Commission.  According  to  these

 arrangements,  the  States  are  primarily
 responsible  for  provision  of  relief  in

 Furpose,  the  Sixth  Finance  Commis-
 sion  has  provided  amounts  by  way  of
 margin.money.  If  the  expenditure
 necessitated  by  a  natural  calamity
 exceeds  the  margin  money,  Central
 assistance  is  given  to  the  State  in  the
 form  of  advance  Plan  assistance  which,
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 is  to  be  uti  5०
 or  rere

 on—  शिक्ष।,  समाज  कल्याण  तथा  संस्कृति
 going  Plan  wor!  or  a  up  ap-  .  द  ~

 देवी prewed  Plan  works.  The  quantum  of  मंत्रालय  में  राज्य  संत्रो  (क्रीमतो  रणुका  देवो

 advance  Plan  assistance  is  determined  बरकटको।:  (क)  झ्र  (@)  भारत  सरकार
 .on  the  basis  of  the  on-the-spot  assess-  >  w  wer

 की
 ment  by  a  Central  Study  Team  and  the  समेकित

 बाल  विकास  सेबा  की  केन्द्रीय

 recommendations  of  the  High  Level  प्रायोजित  योजन्त  के  अन्तमंत  देश  में  978-
 Cormamittee  on  Relief.  Under  the  79  के  दौंरान  67  नई  परियोजनाएं  शुरू
 existing  policy  and  arrangements,  a  नश्चय
 expenditure  of  non-Plan  nature  is  not  करने  का  18  किया

 है  ॥

 eligible  for  Centra]  assistance.  How-
 ever,  adequate  care  is  taken  to  see
 that  the  tempo  of  development  in  a  63  परियाजनाशरों  के  नामों  का  विवरण

 State  is  not  impaired  on  account  of  aera  है।  तमिलनाड़  की  चार  परि-
 occurrence  of  natural  calamity.  योजनाओं  को  चुनने  के  बारे  में  ग्रभी  निश्चय

 नहीं  ह्श्रा  है।

 बाल  विकास  योजनाएँ
 63  नई  परियोजनाओ्रों  को  978—-

 163.  श्यो  यथुता  प्रसद  शास्त्रो :  79  के  दौरान  स्वीकृत  किए  गए  कुल  ग्रनु-
 क्या  शिक्षा,  समाज  कल्याण  तथा  संस्कृति  दान  की  राशि  :42°53  लाख  रुपये

 मंत्री  यह  बनाने  की  कृपा  करेंगे  कि  :  है  1

 (क)  क्या  यह  सच  है  कि  सरकार  ने

 देश  में  इस  वर्ज  67  बाल  विकास  योजनाएं  ,
 समेकित

 बाल
 विकास

 सचान
 के

 झरम्म  करते  का  निर्गंय  किया  है;  और  अ्न्तगंत  स्वास्थ्य,
 पोंषाहार  और  शिक्षा

 सेवाएं  6  वर्ष  से  कम  शरायु  के  बच्चों,  गर्भवती

 (ख)  यदिहू,तों  प्रत्येक  राज्य  में  उन  स्त्रियों  प्रोर  दूध  पिलाने  वाली  माताओं  को
 स्थातों  के  नाम  क्या  हैं  जहां  ये  योजनाएं  प्रदान  की  जाती  हैं।  इनमें  पुरक  पॉषाहार,
 आरम्म  की  जाने  वाली  हैं  श्रोर  ्र  बाल  प्रतिरक्षण,  स्वास्थ्य  जांच,  संदर्भ  सेवा,
 विकास  योजनाओं  तथा  जन्य  झ्रारम्भ  पोषाहार  श्रीर  स्वास्थ्य  शिक्षा  तथा  गैर-
 किये  जा  रहे  कार्यक्रपों  पर  कुल  कितनी  घत-  ग्रोपचारिक  स्कूल  पों  शिक्षा  से  सम्बन्धित

 राशि  ख्बं  की  जायेगी  ?  सेवाएं  शामिल  हैं।

 विवरण

 नईं  समेकित  बाल  विकास  परियोजनाओ्रों  की  सूची  (27.10,  1978  की  स्थिति)

 ऋप  राज्य/पंष  शासित  क्षेत्र  परियोजना  चुने  हुए  ब्लाक  जिला

 सं०  का  नाम  छेत्र  का  प्रकार  का  नाम

 2  3  4  5

 Le  whe  प्रदेश  झआदिवासी--2  .  मंरेदुभिल्ली  पंचायत  ईस्ट  गोदावरी

 समिति

 शहूरी--  2  इतुरना्राम  पंचायत  वारागल

 समिति
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 2  3  4  5

 a  प्रसम|  ग्रामीण--]  सिडली  चिरांग  गोलपाड़ा

 ग्रादिवासो---2  बोको  बोंगांव  कामरूप

 लुम्बाजोंग  |  करबी  श्रंगलोंग

 3,  बिहार  प्रामीण--]  सिरदल्ला  नवादाह

 प्रादिवासी---3  गारू  पलामाऊ

 ब्रावरीजीरे  संथाल  परगना

 बलिया  रांची

 A  गुजरात  ग्रमीण--]  चोटिला  सुरेन्द्र  नगर

 ब्रॉदिवासी--1  9  चिक्‍्काली  बलसार

 शहरी--1  प्रहमदाबाद

 5,  हरियाणा  ग्रामी  2  राय५ुर  रानी  ग्रम्बाला

 कालायत  जीन्द

 6  हिमाचल  प्रदेश  ग्रामीण---!  लाम्बागांव  कांगड़ा

 7  जम्मू  और  कश्मीर  ग्रामीण--  I  बिल्लावर  कठुद्रा

 ५,  कर्नाटक  ग्रामीण--  3  बासावा  कल्याम  बीदार

 रायबाग  बेलागाम

 कनकपुरा  बैंगलूर

 ऑ्रादिवासी--1  =  विराजपैट  कोडाग

 9.  केरल  *  ग्रामीण--2  चावारा  क्यूलन

 चवकक्‍्काड  व्िचूर

 श्रादिव  सी--1  0  माननटोड्डी  कन्नानौर

 iG,  मध्य  प्रदेश  प्रमीण--]  ससनेर  शाजापुर
 ग्रदिवासी--3  रामा  झबुआ

 भीमपुर  ब्रेतुल

 वईहार  बालाघाट

 Ii,  महाराष्ट्र  प्रादिवासी--2  तालासारी  थाणे

 जुन्नार  पुणे

 शहरी--2  पुणे  नगर  निगम  पुणे
 नागपुर  नगर  सिंगम  नागपुर

 12,  मनि+र  ग्रामीण-- ——  टेंगनोपाल  मरनिपुर  सेंट्रल

 3.  मेघालय  ब्रादिवासी--1  मइलियम  ईस्ट  खासी  हिहस

 14,  नागालब्ड  आदिवासी--1  0  मोन  मोन



 -263  Written  Answers  NOVEMBER  20,  978  Written  Answers  264

 ]  2  3  4  5

 l5.  उड़ीसा  ग्रामीण---]  ख।ली  कोड  गंजम

 आदिवार्सस--3  .  कंकाड।हड  डेंकानल

 नीलगिरी  वालासोर

 पोट्रंगी  कोरापुर
 16.  पंजाब  ग्रामीण--  2  नाथाना  भटिण्डा

 लाम्बी  फरीदकोट

 L7.  राजस्थान  ग्रामीण--]  छावड़।  कोटा

 आदिवासी--2.  पिंडवाड़ा  सिरोही
 छोटी  सदरी  चित्तौड़गढ़

 is.  सिक्किम  ग्रामीण--1  मंगन  एण्ड  सिगटम  जिले

 19,  लिमिलनाड  पक  2  ON  श्रभी  तक  नहीं  चुने  गए  हैं।
 शहरी--2.  ff  <

 20.  त्रिपुरा  अआदिवासी--1  डुम्बर  नगर  नाथं  विपुरा

 21.  उत्तर  प्रदेश  ग्रामीण--2  रियोति५र  गाजीपुर

 नागल  सहा  रनपुर

 शह  12  मुरादाबाद  सिटी

 गोरख१र  सिटी

 22.  पश्चिम  बंगाल  ग्रमीण--]  बांगन  II  हावड़ा
 श्रादिवासी--1  बिनपुर  I  मिदनाएुर

 शहरी--2  टीटागढ़  24  परगना

 बे  लगचिमा  कलकत्ता

 23.  अण्डमान  तथा  ग्रामीण  —)  नाथ  अण्डमान  प्रण्डमान न

 निकोबार  (सी ०  डी०)

 24,  श्ररु गाचल  प्रदेश  श्रादिवासी--1  =  निमश्नोसा  टिराप

 25.  दादरा  एवं  नगर  ्दिवासी--1  —  सिलवासा  (पूरा  संघ  शासित  क्षेत्र  )

 हवेली
 26.  दिल्‍ली  शहरी--]  नांगलोई  (मंगोलपुरी  श्र  सुल्तानपुरी  के  क्षेत्र  )
 27.  गोझ्ा,  दमन  और  ग्रामीण--]  बिकोलिम  (गोला)

 दिऊ

 “28.  लक्षद्वीप  श्रादिवासी--1  9  लक्षद्वीप

 29.  मिजोरम  श्रादिवासी--अ1  लुंगदर  ऐजावल

 30.  पांडिचेरी  ग्रामीण---  पांडिचेरी  में--

 (1)  विल्लियानर  कोमून
 (2)  मन्नाडीपेट  कोमून
 (3)  नेटोपक्कस  कोमून

 के  क्षेत्र  का  एक  ब्लाक  |
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 Laying  of  Sewers  in  Pitampura
 Residential  Scheme

 164.  SHRI  PRADYUMNA  BAL:

 SHRI  SHANKARSINHJI
 VAGHELA:

 Will  the  Minister  of  WOPKS  AND
 HOUSING  AND  SUPPLY  AND  REHA-
 BILITATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 trunk  sewer  in  the  Pitampura  Resi-
 dential  Scheme  is  not  yet  complete;

 (b)  if  so,  the  reasons  therefor:

 (c)  whether  it  is  a  fact  that  the
 residential  plots  of  land  in  Pitam-
 pura  Residential  Scheme  were  allot-
 ted  as  long  as  975  and  976  and  the
 full  cost  thereof  has  also  been  realis-
 ed;  and

 (d)  whether  the  new  contract  for
 the  construction  of  trunk  sewers  line
 has  since  been  awarded  and  if  so,
 the  person  to  whom  awarded  and
 when  the  work  is  likely  to  be  com-
 pleted?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA-
 BILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (b)  Becausce  the  matter  has  been
 under  dispute.

 (c)  Yes,  Sir.

 (d)  The  contract  has  not  yet  been
 awarded,

 Implementation  of  the  Local  Com-
 missioner’s  Report  in  regard  to  the

 DSTCHB  Society

 165.  SHRI  MAHI  LAL:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  whether  the  Local  Commis-
 sioner,  appointed  to  decide  the  mem-
 bership  of  Delhi  School  Teachers
 Cooperative  House  Building  Society

 Ltd.  for  the  purpose  of  election  to
 the  Managing  Committee  of  the
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 Society  has  stated  iin  hig  Report  that
 the  present  Managing  Committee  of
 the  Society  has  agreed  to  accept  the
 membership  of  29  persons  out  of
 those  who  have  submitted  their  affi-
 davits  before  him;

 (9)  if  so,  full  details  of  the  Ra-
 Port  submitted  by  the  Commissioner
 along  with  details  of  aforesaid  29
 persons;  and

 (c)  the  reasons  for  which  the  pre-
 sent  Managing  Committee  of  the
 Society,  even  after  giving  its  accep-
 tance,  has  now  not  included  the
 names  of  all  these  29  persons  in  the
 List  of  Members  prepared  by  it  as
 declared  in  the  Registrar  of  Coopera-
 tives  Notice  appearing  in  the  Hin-

 dustan  Times  dated  4th  June,  1978?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA-
 BILITATION  (SHRI  STKANDAR
 BAKHT):  (a)  to  (c).  The  Local  Com-
 missioner  appointed  in  this  regard  by
 the  Delhi  High  Court  has  submitted
 his  report  to  them.  The  High  Court
 has  passed  an  interim  order  on  28-5-78
 laying  out  in  detail  the  procedure  to
 be  followed  by  the  Society  for  resolv-
 ing  the  issue  of  membership.  The
 matter  is,  still,  before  the  High  Court
 and  hence  sub  judice.

 Recommendations  of  the  Enquiry
 Officer  in  regarg  to  the  Membership

 of  DSTCHB  Society

 166.  SHRI  MAHI  LAL:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  whether  the  Enquiry  Officer
 appointed  by  the  Registrar  of  Co-
 operative  Societies,  Delhi,  in  972  re-
 garding  the  affairs  of  the  Delhi

 Schoo]  Teachers  Cooperative  House
 Building  Society  Ltd.  called  for  affi-
 davits  from  the  members  of  the  said
 Society  by  l6th  April,  974  vide
 Notice  No.  F.  954(H)/42  dated  2-3-74
 with  a  view  to  prepare  4a  list  of
 genuine  members  of  the  Society;
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 (b)  whether  the  list  of  genuine
 members  was  finalised  by  the  Enquiry
 Officer,  if  so,  the  details  in  regard
 thereto;

 (c)  if  not,  the  reasons  therefor;

 (d)  full  details  of  the  observations,
 suggestions  and  recommendations
 made  by  him,  particularly  in  regard
 to  the  members  of  the  Society;

 (e)  the  steps  taken  so  far  to  im-
 plement  those  recommendations  re-
 garding  the  membership;  and

 (f)  the  steps  now  proposed  to  be
 taken  in  that  regard?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA-
 BILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  No,  Sir.  The  Joint
 Registrar  of  Cooperative  Societies
 issued  a  notice  in  this  regard.

 (b)  to  (f).  No  list  of  genuine  mem-
 bers  was  finalised  by  the  Enquiry  Offi-
 cer  as  the  entire  membership  lacked
 the  backing  of  the  bye-laws.  The
 Government  was  initiating  appropriate
 action  when  the  membersnip  issue
 became  the  subject  matter  of  a  civil
 writ  petition  in  the  High  Court  of
 Delhi.  The  matter  is  still  sub  judice.

 Affidavits  by  the  Members  of  Delhi
 School  Teachers  Cooperative  House

 Building  Society

 167.  SHRI  MAHI  LAL:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  whether  the  Registrar  of  Ca-
 operatives,  Delhi  called  affidavits  from
 the  members  of  Delhi  School  Teachers
 Cooperative  House  Building  Society
 by  l6th  April,  1974,  but  went  on
 receiving  them  till  30th  October,  974
 Or  8th  November,  1974;

 (b)  if  go,  the  reasons  for  which  the
 Secretary  of  the  present  Managing
 Committee,  issued  further  notices
 asking  for  affidavits  from  new  persons;
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 (c)  the  total  number  of  affidavits
 received  by  him  from  those  who  were
 not  teachers  in  974  but  claimed  to
 be  teachers;

 (d)  the  total  number  and  particu-
 lars  of  affidavits  received  by  him  from
 those  whose  names  did  not  appear  in
 the  list  of  482  persons  but  now  ap-
 pear  in  the  list  of  839  memberg  sub-
 mitteq  by  the  present  Managing
 Committee  to  the  Registrar  in  May,
 June,  1978;  and

 (e)  the  time  by  which  and  the
 manner  in  which  the  above  infor-
 mation  woulq  be  made  avaibable?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA-
 BILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  to  (e).  Information  is
 being  collected  and  will  be  laid  on  the
 Table  of  Sabha.

 Tribal  Land  under  improved  Agricul-
 tural  Techniques

 GANGADHAR  APPA
 Minister  of

 IRRIGATION

 168.  SHRI
 BURANDE:  Will  the
 AGRICULTURE  AND

 be  pleased  to  state:

 (a)  how  much  tribal  land  has  been
 brought  under  various  improved  agri-
 cultural  techniques  till  this  date;  and

 (b)  the  details  thereof?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  and  (b).  The
 information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  Housc  in
 due  course.

 Development  of  Tribal  and  Folk  Art
 and  Culture

 169.  SHRI  SUBASH  CHANDRA
 BOSE  ALLURI:

 SHRI  D.  AMAT:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE

 be  pleaseg  to  state:

 (a)  whether  it  is  a  fect  that  a
 National  Committee  hes  been  set  up
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 to  advise  the  Government  0  the
 development  of  Tribal  and  folk  Art
 and  Culture;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  Yes,  Sir.  An  Ad-
 visory  Committee  for  the  preservation
 and  promotion  of  Tribal  and  Folk  Arts
 in  the  country  has  been  set  up  under
 the  Chairmanship  of  Education  Minis-
 ter,  which  may  make  recommendations
 in  the  matter,  with  the  following  terms
 of  reference:—

 (1)  To  advise  Government  on  the
 methodologies  by  which  the  sucio-cul-
 tural  fabric  of  tribal  India  can  be  sav-
 ed  from  the  traumatic  shocks  of  indus-
 trialisation,

 (2)  To  advise  Government  on  the
 steps  to  be  taken  for  developmental
 programmes  so  as  to  maintain  the  in-
 tegral  link  between  art  and  life  style.

 (3)  To  advise  Government  to  Jaunch
 pilot  projects  for  evolving  a  planning
 strategy  on  a  Janapada  specially  in  a
 tribal  belt.

 (4)  To  advise  Government  on  a  pro-
 gramme  of  documentation  of  tribal  and
 folk  arts  and  crafts  in  the  institutions
 and  individuals  who  may  undertake
 these.

 (5)  To  advise  Government  on  the
 setting  up  of  museums  and  other  insti-
 tutions  which  may  focus  attention  on
 the  collection,  preservation  and  docu-

 mentation  of  the  tribal  and  folk  arts.

 (6)  To  advise  Government  on  the
 introduction  of  content  relating:  to

 ethnic  and  cultural  diversity  of  tribal
 Society  in  the  educatiomal  curricula
 Specially  at  the  elementary  anq  secon-
 dary  level,

 (7)  To  advise  Government  on  the
 4

 evolution  of  information  material
 which  may  be  widely  disseminate  at
 the  urban  and  international  level  on

 ,  the  rich  cultural  heritage  of  tribal  and

 |

 rural  society.
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 Linking  Education  with  Culture

 170.  SHRI  SUBHASH  CHANDER
 BOSE  ALLURI:

 SHRI  D.  AMAT:

 Will  the  Minister  of  EDUCATION,
 80८3  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  8  proposal  is  under
 consideration  with  Government  for
 linking  education  with  culture;

 (०)  whether  it  is  a  fact  that  a  com-
 mittee  has  been  set  up  to  examine
 this;  and

 (c)  if  so,  the  details  of  the  proposal?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sir.

 (b)  Yes,  Sir.

 (c)  A  Committee  for  Linkage  bet-
 ween  Education  and  Culture  has  beer
 set  up  under  the  Chairmansh‘p  of
 Education  Secretary  with  Education
 Secretaries  of  all  States/U.  Ts.  and  offi-
 cials  of  the  Departments  of  Educatien,
 Culture  and  8  representative  of  the
 Planning  Commission  as  members.
 The  Committee  would  evolve  the  ope-
 rational  strategy  of  linking  education
 and  culture  with  the  objective  of  incor-
 porating  8  greater  cultural  centent  in
 educational  curriculae,

 Indo-Pax  Agreement  on  sale  of  Wheat
 to  Pakistan

 171.  SHRI  SUBHASH  CHANDRA
 BOSE  ALLURI:

 SHRI  0,  AMAT:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  Indo-Pakistan  agree-
 ment  has  been  concluded  in  Sept.,
 978  to  sell  wheat  to  Pakistan;  and

 (b)  if  so,  the  main  features  of  the
 agreement?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  and  (b).  There  was
 no  agreement  for  the  supply  of  wheat
 to  Pakistan.  However,  an  agreement
 was  concluded  between  the  Govern-
 ment  of  Pakistan  and  National  Seeds
 Corporation  Ltd.,  in  September,  978
 for  the  supply  of  5270  tonnes  of  certi-
 fied  wheat  seed  at  the  rate  of  Rs.  3090/-
 per  tonne.

 Target  for  Total  Prohibition

 172.  SHRI  HITENDRA  DESAI:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  le  pleased
 to  state:

 (a)  what  is  the  target  for  achiev-
 ing  total  prohibition  in  tue  waole

 country;  and

 (b)  what  progress  has  50  far  Ween
 made  in  that  direction?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 @R.  PRATAP  CHANDRA  CHUNDER):
 (a)  The  target  date  for  achieving
 prohibition  as  reaffirmed  by  th>  Cent-
 ral  Prohibition  Committee,  is  March

 3l,  1982.

 (b)  Guidelines  for  implementing
 total  prohibition  by  the  States  have
 been  given  to  States  and  Union  Terri-
 tories.  The  States  are  taking  steps  to
 implement  the  programme  in  phases.

 Common  Pattern  for  Primary
 Education

 173.  SHRI  HITENDRA  DESAI:  Will
 the  Minister  of  BDUCATION,  SOCIAL
 WELFRE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  there  is  going  to  be  a
 common  pattern  for  primary  educa-
 tion  in  the  whole  country;  and

 ९०)  if  80,  what  are  its  essential
 features?
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 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b),  There  is  no  pro-
 posal  at  present  to  have  a  uniform
 pattern  of  primary  education  through-
 out  the  country.  The  immerliate  ob-
 jective  of  the  Government  is  to  achieve
 universalisation  of  elementary  educa-
 tion  for  children  of  the  «age-group
 6—l4,  in  line  with  the  Constitutional
 Directive.  The  States/Union  Territo-
 ries  have  been  requested  to  draw  up
 programmes  for  achieving  this  within
 the  next  0  years.  The  Education
 Ministers’  Conference  which  met  in
 July  1978,  recommended  that  the
 school  education  should  comprise
 Elementary,  Secondary  and  Higher
 Secondary  stage  of  2  years’  duration.

 Restriction  on  Expansion  of  Secon-
 dary  and  Higher  Education

 174,  SHRI  HITENDRA  DESAI:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Governmert  are  con-
 sidering  putting  restrictions  on  the
 expansion  of  secondary  and  higher
 education;  and

 (9)  if  so,  the  nature  of  these  res-
 trictions?

 THE  MINISTER  OF  BHDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  No  such  proposal
 is  under  consideration.  However
 taking  into  account  the  fact  that  in-
 crease  in  enrolment  in  higher  educa-
 tion  during  the  past  few  years  has
 only  been  marginal,  and  that  a  lorge
 number  of  colleges  continue  to  func-
 tion  with  uneconomic  enrolments  the
 University  Grants  Commission  has
 suggesteq  that  no  new  college  should
 normally  be  established  during  the
 next  five  years.  However,  in  the  case
 of  backward  areas  where  there  was  a
 felt  need  for  opening  such  colleges  it
 should  be  done  after  a  prover  survey
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 of  the  available  facilities  and  their
 utilisation.  The  Commission  has  also
 suggested  that  admission  to  each  de-
 partment/college  should  be  related  to
 the  available  facilities  and  the  increase

 ‘in  demand  for  admission  should  be  met
 through  alternative  means  like  corres-
 pondence  courses  or  permission  to  stu-

 dents  to  appear  privately  in  examina-
 tions,  etc.

 Proposa]  to  re-builg  Canal  System
 and  Embankment  of  Rivers  in  West

 Bengal  to  avoid  Flood

 1T5.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  the  Centre  is  having
 any  proposal  to  re-build  the  entire
 canal  system  and  the  e:mpankments
 of  the  rivers  in  West  Bengal  after
 the  bitter  experience  of  national  dis-
 aster  due  to  flood;  and

 (b)  if  so,  the  details  thercof?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  and  (b).
 There  is  no  proposal]  to  re-build  the
 entire  canal  system  and  the  flood
 embankments  on  the  rivers  of  West
 Bengal.  However,  the  State  Govern-
 ment  will  carry  out  restoration  of  the
 damaged  portion  and  accelerate  the
 plan  schemes  in  the  affected  areas.
 Advance  Plan  Assistance  of  Rs,  88,93
 crores  has  been  allocated  to  the  State
 Government  to  meet  the  increased  ex-
 penditure  due  to  the  flood  damage
 caused  this  year.

 Proposal  for  controlling  rivers  ema-
 pating  from  Nepal  causing  floods

 176.  SHRI  CHITTA  BASU:
 SHRI  R.  V.  SWAMINATHAN:
 SHRI  A.  7.  BADRINARAYAN:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  the  Government  have
 Since  taken  up  the  matter  of  con-
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 ‘trolling  the  rivers  emanating  from
 Nepal  which  cause  floods  in  the  ter-
 ritories  of  both  States  with  the  Gov-
 ernment  of  Nepal;

 (b)  if  so,  whethe,  any  specific  pro-
 fusal  is  under  the  consideration  of
 two  Governments:  and

 (c)  if  so,  the  details  of  the  propo-
 sal  and  the  stage  at  which  such  pro-
 posal  rest  now?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  to  (c).  Yes,
 Sir,

 His  Majesty’s  Government  of  Nepal
 has  been  requested  to  cooperate  in  the
 joint  studies  and  discussions  regarding
 development  of  the  rivers  common  to
 India  and  Nepal,  keeping  in  view  flood
 control  and  other  benefits.  Agreement
 has  also  been  reached  with  HMG  of
 Nepal  for  joint  investigations  of  the
 Rapti  (Bhalubhang)  multipurpose  pro-
 ject  in  Nepal  benefitting  India  and
 Nepal,  and  Pancheshwar  Project  on  the
 India-Nepal  border.  With  regard  to
 the  Karnali  Project  jn  Nepal,  it  has
 beerr  agreed  to  establish  a  committee
 to  examine  preliminary  issues  concern-
 ing  execution  df  this  project,  including
 carrying  out  wanting  investigations,
 assessment  of  costs,  etc,

 Damage  to  Houses  due  to  Floods

 17%.  SHRI  CHITTA  BASU:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHA-
 BILITATION  be  pleased  to  state:

 (a)  the  number  of  houses  damaged
 and  destroyed  due  to  the  recent  floods
 in  different  States;  and

 (b)  the  manner  in  which  the  Gov-
 ernment  propdse  to  offer  assistance  to
 the  owners  of  the  damaged  houses  to
 repair  or  rebuild  them;  and

 (c)  details  of  the  assistances  given
 to  the  State  Governments  in  thie
 behalf?
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 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SKANDAR
 BAKHAT):  (a)  The  number  of  houses
 damaged/destroyed  in  the  recent
 fleods,  as  reported  by  the  affected
 States  on  the  basis  of  their  prelimi-
 nary  assessment  is  given  in  the  en-
 closed  statement.

 (b)  The  Central  Government  has
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 allocated,  on  the  basis  of  recemmen-
 dations  o¢  Central  Tearms/High  Level
 Committee,  Advance  Plan  Assistance
 to  the  affected  States  for  housiag  sub-
 sidy  generally  to  the  extent  of
 Rs.  200/-  per  house/hut  damaged/
 destroyed.

 (c)  The  advance  plan  assistance
 allocated  to  the  affected  States  _  is.
 given  in  the  enclosed  statement,

 Statement

 Number  of  houses  damaged  [destroyed  in  recer:t  floods  arc  quantin  of  assistanceallocated

 Serial  Name  of  the  State  Number  of  houses
 No.  damaged/destroyed

 Quantim  cf  Acvence  Flan  Assis-
 tance  allocated,

 in  the  recent  floods
 as  reported  by  the
 State  Govts.  on  the
 basis  of  preliminary

 assessment.

 r  Andhra  Pradesh  .  o  Not  reported

 (Rs.  in  crores)

 Reports  «f  Cental  Tarns  se
 awaited,

 2  Bihar  .  नि  न  न  e  2,24,000

 3  Gujarat  -  न  1,908

 4  Haryana  न  77,000

 5  Himachal  Pradesh  नि  6,778

 ©  Jametu  &  Kashnir  नि  न  88

 7  Kerala  न  .  .  ०  I,47,248

 8  Madhya  Pradesh  नि  50,000

 9  Orisa  F  ¢  नि  27,431

 to  Punjab  .  .  न  20,000

 In  Raijastkan  ,56.£05

 72  Uttar  Pradesh  .  .  73,88,cco

 33  West  Bengal  19,04,411

 jon  —  el

 4°46

 I°50

 o-I2

 18,000

 ACentral  Study  Teamis  cur-
 rently  on  visitfrom  4-:-3¢78+

 A  Central  Team  ३8  visitirg
 shortly.

 Reports  of  Central  Teems  are
 awaited,

 o  40

 3°58

 8-00

 18>  00
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 Cooperation  from  Bangladesh  to  tame
 Brahmaputra  River

 178,  .SHRI  CHITTA  BASU:  Wiil  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  the  Government  have
 sowght  co-operation  from  the  Govern-
 ment  of  .Bangladesh  to.  tame  the
 Brahmaputra  river;  and

 (b)  if  so,  the  response  from  the
 Bangladesh  Government?

 THE.  MINISTER  OF  AGRICULTURE
 AAND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  The  Indian
 proposal  for  Augmenting  dry  season
 flows  of  the  Ganga  envisages  a  barrage
 across  the  Brahmaputra  and  a  Brahma-
 putra-Ganga  link  canal,  suplemented
 aut  the  appropriate  stage,  by  the  con-
 struction  of  large  multipurpose  storage
 damg  on  the  Dihang  (Brahmaputra),
 Subansiri  and  Barak  rivers.  ‘The  con-
 struction  of  these  storages  will  apart
 from  providing  large  blocks  of  hydro-
 electric  power  and  considerable
 augmentation  of  dry  season  flows,  will
 also  enable  substantia]  moderation  of
 the  floods  and  appreciable  lowering  of
 the  flood  levels  all  along  the  Brahma-
 putra-Meghna,

 (b)  The  Indian  proposal  has  been
 placed  before  the  Indo-Bangladesh
 Joint  Rivers  Commission,  The  Com-
 mission  has  undertaken  the  preliminary
 study  of  the  Indian  proposal]  as  well
 as  the  proposal  of  Bangladesh  envisag-
 ing  storage  reservoirs  on  the  Ganga
 and  its  tributaries,

 ग्झे  की  बकाशा  रात

 179.  श्री  हरगोविल्द  वर्मा:

 श्री  राजेन्द्र  कुमार  शर्मा:

 क्या  कृषि  झोर  सिचाई  मंत्री  यह  बताने
 की  कुषा  करेंगे  कि  :

 (  क)  गत  बप  के  दीरान  मिल
 मालिकों  की  बौर  किसानों  की  गन्ने  की  कुल
 कितनी  घनराशि  बकायो  थी  ;
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 (क)  इस  बीच  कितनी  धक्तराशि'का

 भुगताव  कर  दिया  गना  है  ;

 (ग)  क्‍या  सरकार  किखानों  को  ब्याज

 सहित  इस  राशि  का  भुगतान  कसएगी  ;
 झोर

 '(घ)  यदि  हां,  तो  कब  तक  और  यदि

 नहीं,  तो  इसके  क्‍या  कारण  हैं  ?

 कृषि  और  सच्चाई  मंत्राल!  में  राज्य
 मंत्री  (श्री  भानु  प्रताप  सिह)  :(क)  पिछले
 वर्ष  5-10-1978  को  मिल  मालिकों  के
 प्रति  गन्ने  के  मूल्य  की  कुल  बकाया  राशि
 79727.53  लाख  रुपये  थी  |

 (@)  15-10-1978  तक  गन्ना

 उत्पादकों  को  74679.06  लाख  रुपये

 की  धनराशि  पहले  ही  दी  जा  चुकी  है।

 (ग)  श्रौर  (घ).  सरकार  यह

 सुनिश्चित  करने  के  लिए  सभी  प्रयास  कर

 रही  है  कि  गन्ना  उत्पादकों  को  शेष  राशि  का

 भुगतान  बिना  किसी  बिलम्ब  के  कर  दिया

 जाए।  इन  प्रयासों  के  एक  भाग  के  रूप  में,

 राज्य  सरकारों  से  कहा  गया  है  कि  वे  गन्ने

 के  बकायों  षा  भुगतान  करदाने  के  लिए
 समय-बद्ध  कार्यक्रम  बनाएं  जिसमें  दण्ड

 की  भी  व्यवस्था  होनी  चाहिए  ।  चीनी

 प्रतिष्ठान  (प्रबन्ध  को  अ्रधिकार  में  लेना  )
 श्रष्यादेश  i978  भी  लागू  कर  दिया  गया

 है,  जिसमें  उन  चीनी  प्रतिष्छानों,  जिनके

 प्रति  विशेष  सीमा  से  अधिक  स्तर  पर

 गन्ने  के  बकायों  की  राशि  बराबर  बनी  रहती

 है,  उनके  प्रबन्ध  को  अपने  श्रधिकार  में

 लेने  की  व्यवस्था  है।  पिछले  मौझम  में

 गन्ना  नियन्त्रण  आदेश,  7966  में  भी

 संशोधन  कर  दिया  गया  है  ताकि  गस  के  मुल्य
 की  पुरानी  किस्तों  पर  ब्याज  का  भगतान
 करवाया  जा  सके  ।
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 wert  बनाने  के  लिए  दिल्‍ली  विश्व-

 विशालय  के  क्मंचारियों  को  ऋण

 i80.  श्री  हरगोविन्द  वर्मा:  क्‍या

 शिक्षा,  समाज  कल्याण  झोर  संस्कृति

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  दिल्ली  विश्व-

 विद्यालय  के  कमंचारियों  को  मकान  बनाने

 के  लिए  ऋग  देने  का  निर्णय  किया  है  ;

 (ख)  यदि  हां,  तो  इस  निर्णय  को

 कब  तक  क्रियान्वित  करने  की  सम्भावना

 2;  शौर
 |

 |

 (+)  यदि  नहीं,  तो  इसके  क्या  कारण

 हैँ?

 शिक्षा,  समाज  कल्याण  झोर  संस्कृति

 शंखों  [ढा०  प्रताप  चन्द्र  चन्द्र  )
 :  (क)  से

 (म)  यद्यपि  केन्द्रीय  विश्वविद्य|लयों  के

 कमंचारियों  को  मकान  बनाने  के  लिए

 ऋण  देने  में  सिद्धान्तत:  कोई  श्रापत्ति  नहीं

 है,  तथापि,  निधि  की  वास्तविक  व्यवस्था

 संपाघनों  की  उपलब्धता  पर  निर्भर  करेगी।

 बाढ़  के  कारण  हुई  हानि  के  मुझावजे
 के  लिए  राजस्थान  से  ज्ञापन

 8i.  श्री  एत०  एस०  सोमानी  :

 क्या  कृषि  और  सिचाई  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्या  राजस्थान  सरकार  ने  हाल

 ही  में  बाढ़  के  कारण  हुई  हानि  के  मश्नावज

 के  लिए.  केन्द्रीय  सरकार  को  कोई  ज्ञापन

 भेजा  है  ;

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौस

 क्या  है.;  श्रौर

 (ग)  बाढ़  रोकने  के  लिए  सरकार  ने

 कोन  सी  योजना  बनाई  है?
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 कृषि  और  सिंचाई  मंत्री  थी  सुरजीत
 सिह  बरनाला  ):  (क)  और

 (ख)  राजस्थान  सरकार  ने  प्रगस्त,
 978  में  राज्य  का  दौरा  करने  वाले

 केन्द्रीय  दल  को  ज्ञापन  प्रस्तुत  किया  था
 जिसमें  यह  बताया  गया  था  कि  बाढ़  से  उत्पन्न
 स्थिति  का  सामना  करने  के  लिए  कितनी
 धनराशि  को  श्रावश्यकता  है  ।  केन्द्रीय
 दल  की  रिपोर्ट  और  उस  पर  उच्च  स्तष्याय

 समिति  की  सफारिशों  के  प्राध।र  पर  भारत

 सरकार  ने  9.58  करोड़  रुपये  की  प्रग्रिम

 योजन।  रुहायता  आबंटित  की  है  -  इरूका
 ब्यौरा  इस  प्रकार  है  1

 करोड़  रुपये

 l.  मकानों  का  एन्‍र्निर्माण  3.58

 2.  सिंचाई  श्रौर  बाढ़  न्यंत्रण

 कार्य  l.  50

 3.  सड़क  और  इमारते  3.50

 4.  जल  निकास  श्रौर  जल

 पूति  स्कीमें  .00

 9.58

 इसके  शभ्रलावा  बाढ़  पीड़ितों  के  बीच

 श्रनुग्रहपू्ण  सहायता  के  रूप  में  वितरण
 के  लिए  7  हजार  टन  गेहूं  का  झाबंटन

 श्रनुदान  के  रूप  दिया  गया  है

 (ग)  राजस्थान  सरकार  ने  5  से  7

 वर्षों  तक  की  अवधि  में  क्रियान्वयन  के  लिए
 51  करोड़  रुपये  की  भ्रनमानित  लागत

 वाली  स्कीमें  तंयार  की  हैं  ।  इस  कार्यक्रम
 में  साहिबी,  बाणगंगा,  गम्भीर  और  उनकी

 सहायक  नदियों  पर  जलाशयों  का  हिर्माण,

 भरतपुर  जल  निकास  स्कीम  को  पुरा  करना,

 पहाड़ी-कामा  जल  निकास  स्कीम  में  सुधार
 करना  और  प्रभावित  शहरों  और  गांव  के

 लिए  सुरक्षात्मक  वक्‍स  का  निर्माण  करना
 शामिल  है।
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 बिल्ली  में  दस  घुटने  वाली  गेस

 182.  श्री  सुरेन्द्र  झा  सुमन  :

 ल्ली  बी०  पी०  मण्डल:

 हो  एस०  झार०  'बामाणी :

 क्या  निर्माण  और  झावास  तथा  पति
 शौर  पुनर्वास  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  LD

 (क)  क्‍या  उनके  मंत्रालय  को  दम

 घोटने  वाली  गस  की  जानकारी  है  जिससे

 l9  ग्रक्तुबर,  978  को  लगभग  रात  के

 सवा  अ्ाठ  बजे  राजधानी  के  पटेल  नगर;

 माया१री,  नारायणा,  धोला  कुश्यां,  आननन्‍्द-

 निकेतन,  मोतीबाग,  वेस्टर्न  एयर  कमांड

 और  आर०  के०  पुरम  क्षेत्र  के  लोगों  के

 स्वास्थ्य  को  खतरा  पहुंचा  है;  और

 (ख)  यदि  उपरोक्त  भाग  का  उत्तर
 स्वीकारात्मक  है  तो  इस  घटना  का  स्वरूप,

 कारण  और  प्रभाव  क्‍या  है  और  इ  सः  बारे  में

 सरकार  ने  इसकी  रोकथाम  के  लिए  यदि

 कोई  काम  किया  हैं  तो  वह  क्‍या  है  ?

 निर्माण  और  झावास  तथा  पूति  झर

 पुनर्वास  मंत्री  [(श्री  सिकन्‍दर  बखत  )

 (क)  पश्चिम  दिल्‍ली  की  कुछ

 कालोनियों  के  '[वायूसण्डल  अथ

 l9  श्रक्तुबर  की  अ्रपराह्न  में  गैसीय  पैदा

 होने  के  बारे  में  एक  रिपोर्ट  रुमाचार  पत्र
 में  छपी  थी।'
 आम]  Se  oe  ee en  oe

 (a)  इस  अ्रदभूत  घटना  की  प्रकति
 के  बारे  में  मालूम  नहीं  किया  जा  सका  क्योंकि

 यह  थोड़े  समय  के  लिए  घटी  जिसके  दौरान
 परीक्षण  के  लिए  नमूने  इकठठे  नहीं  किए  जा
 सके  t  ¢
 a  Ste

 संसद  द्वारा  वायु  (प्रदूषण  निवारण
 तथा  नियंत्रण)  विधेयक  पास  किए  जाने
 के  बाद  ही  वाय  प्रदूषण  नियंत्रण  के  उपायों
 के  लिए  सरकार  कार्यवाही  कर  सकती  है
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 Unauthorised  Structures  in  Deihi

 183,  SHRI  5.  V.  SWAMINATHAN:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  8,000
 houses  are  ripe  for  demolition  in  Delhi
 since  June  30th  last  year;

 (b)  whether  there  is  equa]  number
 of  unauthorised  construction  of  shops
 ‘n  Delhi  also;

 (c)  whether  it  is  a  fact  that  owners
 of  these  houses  and  shops  are  paying
 taxes  to  the  Government;

 (d)  if  so,  what  is  the  total  amount
 being  collected  as  taxes  from  them;
 and

 (e)  whether  some  of  them  have
 *seen  given  number  of  N.D.M.C.  also?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  Information
 is  being  collected’  and  will  be  laid  on
 the  Table  of  the  Sabha,

 (c)  Yes  Sir,  wherever  the  property
 has  been  assessed.

 (d)  The  accounts  for  collection  of
 house-tax  in  respect  of  unauthorised
 construction  is  not  maintained  separa-
 tely.  It  is,  therefore,  not  possible  to.
 furnish  this  information.

 (e)  No,  Sir,

 New  Job  Oriented  Education  Policy

 184,  SHR;  RAJKESHAR  SINGH:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government  are  going
 to  announce  a  new  job-oriented  edu-
 cation  policy  in  the  near  future;.  and

 (b)  if  so,  the  time  by  which  it.  is
 likely  to  be  announced?
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 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  Based  on  the
 recommendations  of  the  Kothari  Com-
 mission,  a  National  Pelicy  on  Educa-
 tion  wag  enunciated  in  1968,  Govern-
 met  have,  after  extensive  consultations
 prepared  a  new  Draft  Policy  which  is
 expected  to  be  placed  before  the  Par-
 liament  soon.

 Wheat  fer  China

 5.  SHR]  RAJKESHAR  SINGH:
 ‘Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  his  attention  hag  been
 drawn  towards  news  item  entitled
 “China  wants  India’s  Wheat”  pub!ish-
 ed  in  the  National  Herald  dated  3th
 October,  1978;  and

 (by  if  so,  reaction  of  the  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  and  (b).  Yes,  Sir,
 Hoxw-ever,  the  Government  of  India
 have  not  received  any  specific  request
 from  the  People’s  Republic  of  China
 regarding  purchase  of  wheat  from
 India,

 Demolitions  during  Emergency  in
 Delhi

 186.  SHRI  KISHORE  LAL:  will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  whether  Shah  Commission  has
 recommended  rehabilitation  of  those
 persons  whose  houses  were  demolished
 durmg  the  period  of  Emergency  in
 Delhi;

 (b)  how  many  such
 have  been  received;  and

 applications

 (९)  how  much  time  the  Govern-
 ment  will  take  to  allot  them  plots  and
 extend  other  facilities?
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 THE  MINISTER  OF  WORKS  AND

 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (b)  12,  318,

 (०)  This  will  be  done  with  all  possi-
 ble  speed  but  no  time  limit  can  be
 indicated.

 Provision  of  Marketing  Facilities  at
 Pitampura  Residential  Scheme,  Delhi

 “187.  SHRI  DALPAT  SINGH
 PARASTE:

 SHRI  KACHARULAL  HEM-
 RAJ  JAIN:

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  the  progress  so  far  made  in
 constructing  shopping  centres  and
 community  centres  in  the  Pitampura
 Residential  Scheme  of  the  Dethi
 Development  Authority;

 (b)  when  the  said  construction  is

 likely  to  be  completed;  and

 (c)  in  case  no  progress  has  since
 been  made,  the  reasons  therefor  and
 when  the  work  is  likely  to  commence?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Layout  plans/detailed
 drawings  of  a  fruit  and  vegetable
 market,  shopping  centres  in  Pocket  ‘J’
 and  a  shopping  centre  in  Saraswati
 Vihar  have  been  finalised  for  Pitam-

 pura  Residential  Scheme.  The  work
 of  construction  of  community  centre
 in  Pitampura  Residential  Scheme  is
 at  planning  stage.

 (b)  and  (c):  Detailed  estimates  and
 drawings  are  under  finalisation.  it  is

 expected  that  the  administrative  ap-

 proval  will  be  issueq  in  the  current
 financial  year  and  that  the  commercial
 areas  would  be  fully  developed  by  the
 end  of  1979-80.
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 Commercial  areas  are  developed
 after  the  residential  areas  have  been
 fully  developed,

 Grant  of  House  ‘Buitding  Loans  by
 DD.A.

 188.  SHRI  KACHARULAL  HEM-
 RAJ  JAIN:

 SHRI  SHANKAR  SINHJI
 VAGHELA:

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Delhi
 Development  Authority  grants  house
 building  loans  to  the  general  public
 for  constructing  residential  houses  on
 the  plots  allotted  to  them  by  D.D.A.;

 (b)  if  so,  the  amount  of  loan  thus
 sanctioned  by  D.D.A.  to  each  category
 of  persons  and  the  criteria  followed
 for  sanctioning  loan  to  the  public;

 (c)  the  number  of  persons  to  whom
 D.D.A.  has  granted  house  building
 loan  during  the  year  978  so  far  and
 the  amount  involved;  and

 ‘d)  how  many  applications  are  still
 pending  with  the  D.D.A.  for  house
 building  loans  and  when  they  are
 likely  to  be  disposed  of?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  No,  Sir.

 (b)  to  (d).  Do  not  arise.

 Slower,  Progress  for  Implementation
 of  Total  Prohibition  by  States

 189.  SHRI  P.  M.  SAYEED:
 SHRI  ISHWAR  CHAUDHRY:
 SHRI  A.  R.  BADRI  NARAIN:
 SHRI  MANORANJAN

 BHAKTA:
 SHRI  DURGA  CHAND:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Central
 Plan  for  total  prohibition  by  98  is
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 making  slower  progress  than  what
 was  envisaged  in  July  iast  year;

 (b)  if  so,  whether  only  four  States
 have  so  far  committed  themselves  to
 go  dry  under  four  year  phased  pro-
 gramme;

 €e)  if  so,  what  are  the  reactions  ef
 other  States:

 (d)  how  many  States  have  iaformed
 their  intention  to  implement  the
 programmes;  and

 (e)  what  action  Government  pro-
 pose  to  take  against  the  States  who
 have  not  so  far  implemented  the
 programme?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR,  PRATAP  CHANDRA  CHUN-
 DER):  (a)  The  policy  of  prohibition
 envisages  the  introduction  of  prohibi-
 tion  by  the  States  in  a  phased  manner,
 over  a  period  of  four  years  ending
 March  1982,  No  rigid  stages  of  the
 phases  have  been  laiq  down,  as  such,

 (b)  to  (d).  As  many  as  2  States
 have  accepled  the  policy  and  the  time
 frame,  The  policy  is  under  considera-
 tion  by  6  States,  and  2  States  have
 taken  some  measures  but  have  not
 indicated  a  firm  policy.  The  remaining
 ‘wo  States  are  dry  (Tamil  Nadu  and
 Gujarat).

 (e)  The  responsibility  of  imple-
 menting  the  prohibition  policy  rests
 oxclusively  with  the  States  under  the
 provisions  of  the  Constitution,

 Award  of  Tribunal!  on  Narmada
 Waters  Issue

 190.  PROF.  P,  G.  MAVALANKAR:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleaseq  to
 state:

 (a)  the  reaction  and  response  to
 the  Award  of  the  Tribunal  on  Nar-
 mada  Waters  Issue  by  the  Govern-
 ments  of  Gujarat,  Madhya  Pradesh,
 Maharashtra  and  Rajasthan;

 (b)  the  steps  taken  by  the  Gov-
 ernment  to  follow  the  directions  and
 orders  contained  in  the  said  Award;
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 (c)  whether  Government  have
 set  up  a  board  of  Engineers  for  the
 purpose  and  if  so,  full  facts  regard-
 ing  personnel,  etc.;

 (da)  if  not,  why  not;

 (e)  whether  Government  have
 allotted  special  additional  financial
 resources  to  the  four  State  Govern-
 ments  concerned  for  the  current  finan-
 cial  year  in  this  regard;

 (f)  if  so,  details  thereto;  and

 (g)  if  not,  why  not?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHR]  SURJIT
 SINGH  BARNALA):  (a)  The  Nar-
 mada  Water  Disputes  Tribunal  sub-
 mitted  its  report  to  the  Central  Gov-
 ernment  on  16-8-78,  According  to  the
 provisions  of  the  Inter-State  Water
 Disputes  Act  1956,  if,  upon  considera-
 tion  of  the  decision  of  the  Tribunal
 the  Central  Government  or  any  State
 Government  is  of  opinion  that  any-
 thing  therein  contained  requires  ex-
 planation  or  that  guidance  is  needed
 upon  any  point  not  originally  referred
 to  the  Tribunal,  the  Central  Govern-
 ment  or  the  State  Government,  as  the
 caSe  may  be,  may,  within  three  months
 from  the  date  of  the  decision,  again
 refer  the  matter  to  the  Tribunal  for
 further  consideration,  and  on  such
 reference,  the  Tribunal  may  forward
 to  the  Central  Government  a  further
 report  giving  such  explanation  or
 guidance  as  it  deems  fit  and  in  such
 a  case,  the  decision  of  the  Tribunal
 shall  be  deemed  to  be  modified  accord-
 ingly.  The  Act  further  provides  that
 the  Central  Government  shall  publish
 the  decision  of  the  Tribunal  in  the
 Offivial  Gazette  and  the  decision  shall
 be  final  ang  binding  on  the  parties  to
 the  dispute  and  shall  be  given  effect  to
 by  them,  Accordingly,  the  Central
 Government  and  the  State  Govern-
 ments  of  Gujarat,  Madhya  Pradesh,
 Maharashtra  and  Rajasthan  have  made
 references  to  the  Tribunal  on  15-11-78
 seeking  clarifications  /guidance,  The
 further  report  from  the  Tribunal
 giving  such  explanation  or  guidance
 is  awaited,
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 (b)  to  (d).  The  question  of  constitu-
 tion  of  a  Narmada  Control  Authority
 and  execution  of  projects  in  Narmada
 basin  will  be  taken  up  when  the
 further  report  of  the  Tribunal  becdmes
 available.

 (e)  to  (g).  The  projects  formulated/
 finalised  by  the  State  Governments  in
 the  light  of  the  Tribunal’s  decision
 have  not  so  far  been  received.  The
 question  of  their  inclusion  in  the
 developmental  plans  of  the  States  will
 be  considered  after  receipt  of  the  pro-
 jects  from  the  States  keeping  in  view
 the  likely  available  resources  etc.

 Rurai  Housing  Schemes  by  States

 9l.  PROF.  P.  6.  MAVALANKAR:
 SHRI  BIRENDRA  PRASAD:

 Will  the  Minister  of  WORKS  AND:
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  one  or  more  _  State
 Governments  have  formulated  and
 submitted  to  the  Central  Government
 the  schemes  for  rural  housing  during
 the  years  977  and  1978;

 (b)  if  so,  full  facts  thereof;

 (c)  whether  Government  are  giving
 financial  assistance  by  way  of  grant
 or  loan  to  the  concerned  State  Gov-
 ernments  in  this  regard;

 ‘d)  if  so,  broad  details  thereof;  and

 (e)  if  not,  reasons  therefor?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  to  (e).  Housing  is  a
 State  subject.  Central  financial  assis-
 tance  to  the  State  Governments  for  all
 their  State  Sector  programmes,  in-
 culding  ‘housing’,  is  released  in  the
 shape  of  ‘block  loans’  and  ‘block
 grants’  without  their  being  tied  to  any
 particular  scheme,  project  or  head  of
 development.  The  State  Govern-
 ments  are  free  to  utilise  the  block
 assistance  on  their  Plan  schemes  in-
 cluding  rural  housing  according  ta
 their  needs  and  priorities.
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 However,  Housing  and  Urban  Deve-
 lopment  Corporation—a  Government
 of  India  Undertaking—is  giving  loan
 assistance  to  the  State  agencies  like
 Housing  Boards  etc.,  for  implementa-
 tion  of  their  rural  housing  schemes.
 Housing  and  Urban  Development  Cor-
 poration  has  sanctoned  loan  amounting
 to  Rs,  28.22  lakhs  for  seven  such
 schemes  during  1977-78  and  Rs,  547.38
 lakhs  for  nine  schemes  during  1978,
 upto  3lst  October,  1978,  Housing  and
 Urban  Development  Corporation
 generally  provides  Joan  assistance  upto
 50  per  cent  of  the  cost  of  a  project  of
 the  States  housing  agency  at  the  net
 rate  of  interest  of  5  per  cent.  The
 repayment  period  is  0  years,

 Indian  Delegation  at  U.N.E.S.C.O.
 Conference

 192.  PROF.  P,  0.  MAVALANKAR:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  he  led  the  Indian  Dele-
 gation  to  the  UNESCO  Conference  in
 Paris  recently;

 (b)  if  so,  full  details  thereof,  in-
 cluding  the  names,  designations,  quali-
 fications,  experience  of  all  the  official
 and  non-official  delegates  who  were
 selected  and  who  actually  attended;
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 (c)  the  decisions  and/or  resolutions.
 passed  at  the  said  conference,  and
 main  indication  of  Indian’s  contribu-
 tion  to  the  topics  and  subjects  sug-
 gested  and  discussed  at  Paris;  and

 (d)  the  duration  of  the  conference
 and  the  total  expenses  in  both  Indian
 currency  and  foreign  money  incurred
 by  the  entire  delegation?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR,  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sir.

 (b)  The  composition  of  the  Indian
 Delegation  together  with  the  dates  of
 expected  attendance  of  each  member
 is  attached,

 (c)  The  decisions  and/or  resolutions
 finally  passed  at  the  Conference  and
 the  contributions  made  by  India  on
 various  topics  will  be  known  from  the
 final  Record  of  the  General  Conference
 and  the  Approved  Programme  and
 Budget  which  will  be  brought  out  by
 Unesco  after  the  conclusion  of  the  Con-
 ference.

 (d)  The  Conference  commenced  on
 the  24th  October  and  is  scheduled  to
 conclude  on  the  28th  November  1978.
 The  details  of  expenditure  incurred
 both  in  Indian  and  foreign  currency
 will  be  compiled  after  the  conclusion  of
 the  Conference,

 List  of  the  Approved  Delegates  to  the  acth  GeneralConfererce  JUD  EECC.  Feri:  Octeber  24
 November  28,  1978.  -

 t  Dr.  Pratap  Chandra  Chunder,  Minister  of  Education, Social  Welfare  and  Culture,  and  President,  Indian
 National  Commission  for  Co-operation  with  Unesco.

 2.  Shri  L.  K.  Advani,  Minister  of  Informaticn  and
 Broadcasting.

 29-70-7F  —-7-5&

 .  डर  T-r7-7€—38-3-"8
 3»  Shri  P.  Sabanayagam,  Education  Secretary,  Ministry of  Education  &  Social  Welfare;  and  Secretary-General, Indian  National  Commission  for  Co-cperaticn  with

 nesco,

 4  Shri  N.  Krishnan,  Ambassador  of  India  in  Yugoslavia
 5.  Dr.  S.  Gopal,  Member,  Executive  Board  of  Uresco
 6  Shri  A.  S,  Gill,  Additional  Secretary 5.  Gill,  »  Department  of

 Culture,  Ministry  of  Education  &  Social  Welfare

 3t-70-78—-33-48

 25-IC-58—  cbr  &

 23-30-78—<8-77-58

 8--78—38-33-78
 7.  Shri  6,  §.

 Loa
 va,  Principal  Information  Officer, vernment  of  India  नि  .  T-43-78—38-7  98
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 Shri  Maheshwar  Dayal,  Deputy  Permanent  Ropsesen-
 tative  of  India  to  Unesco,  Embassy  of  India,  Paris

 Shri  ९.  K.  U-nashankar,  Joint  Secretary,  Ministry  of
 Education  &  Social  Welfare

 Siri  Hit  Prakash,  Joint  Secretary,  Ministry  of  Informa.
 tian  &  Broadcasting  .  :

 Shri  09  7२.  Mankekar,  Chairman,  Communication
 §.b-Com-nission  for  Co-operation  with  Unesco,  and
 Chairman,  Non-alligaed  News  Agencies  Pool  न

 Dr.  Gurbaksh  Sgeagh,  Vice-Chancellor,  Hyderabad
 University,  Hyder:

 Prof.  Obaid  Siddiqi,  Professor  of  Molecular  Biology,  Tata
 "nstitute  of  Fundimeatal  Research,  Bombay

 Shri  Puraendu  Sekhar  Pattrea,  Member,  Indian
 National  Commission  for  Co-operation  with  Unesco,
 I39,  Bangur  Avenur,  Block  8,  Calcutta-70005

 hd
 Ela  Bhatt,  Gandhi  Mazdoor  Sevalaya,  Ahmeda-

 a  .

 Siri  G.  N.  Tandon,  Specai  Assistant  to  Minister  of
 Information  &  Broadcasting

 '५पत  A  K.  Basu,  Soecial  Assistant  to  Minister  of  Educa-
 rion,  Secial  Welfare  and  Culture;  and  Secretary,  Indian
 National  Co:n-nission  for  Co-operation  with  Unesco

 Dr.  J.  Dhar,  Principal  Scientific  Officer,  Department
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 24-0-78—28--78

 23-0-78—8-3  -78

 t2-4-78—38-2-78

 i-4-78—8--98

 23-10-78—8-11  78

 i-04-78—2-3-78

 7--78—9--78

 I2--78—24-34-78

 i3-73-78—8--78

 23  fe.  78—3-3-78
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 of  Science&  Technology  t-r7-78—-7-78

 ty.  ShriG.R.  Guota,  Under  Secretary  (Unesco  Division),
 Ministry  of  Education  &  Social  Welfare

 Cattural  Delegation  to  Foreign  coun-
 tries  during  978

 193,  PROF,  P.  6.  MAVALANKAR:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state;

 (a)  whether  one  or  more  cultural
 delegations  were  officially  sponsored
 or  sent  to  visit  one  or  more  foreign
 countries  during  the  year  ‘1978;

 (9)  if  so,  full  details  thereof,  in-
 cluding  cost  and  benefits;

 (c)  whether  such  delegations  were
 recently  sent  to  China;

 (d)  whether  Government  gave  any
 assistance  to  the  cultural  teams  which
 visited  China  and  other  countries
 ‘during  the  latter  half  of  1978;  and

 (e)  ॥  so,  broad  details  thereto?

 23-0-78—29--78

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sir.

 (9)  A  statement  js  laid  on  the  Table
 of  the  House,  [Placed  in  Library,  See
 No.  LT-2776/78].

 (c)  Yes,  Sir.

 (d)  and  (e).  Apart  from  the  official
 delegations  shown  in  the  statement
 attached  against  reply  (b)  above
 during  the  latter  half  of  1978,  certain
 cultural  groups/individuals  were  grant-

 a  financial  assistance  to  the  extent  of
 50  per  cent  return  economy  class  air
 fare  as  in  the  statement  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-/78].  ,
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 Necongiftutien.  of  Agricaitura)  Price
 Commission

 194.  DR.  BAPU  KALDATE:

 SHRI  R,  K,  MHALGI:
 SHRIMATI  MRINAL  GORE:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  propose  to  reconstitute
 the  Agricultural  Prices  Commission;
 and

 (b)  if  so,  the  reasons  thereof?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  There  is,  at
 present,  no  such  proposal,

 (b)  Does  not  arise.

 भाषा  ट्स्ट/श्राकादमी  की  रथ  प्ना

 195.  थ्रो  नवाब  सहे  चौहान  :  क्‍या

 शिक्षा,  समाज  कल्याण  श्रौर  संस्कृति
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (=)  क्‍या  यह  सत्व  है  कि  केन्द्रीय

 हिन्दी  निदेशालय  और  वैज्ञानिक  तथा

 तकनीकी  शब्दावली  आयोग  के  स्थान  पर

 एक  भाषा  ट्रस्ट  अऋयवा  अकादमी  की  स्थापना
 के  लिए  कोई  प्रस्ताव  है  ;

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा

 क्यो  है  श्रीर  यह  प्रस्ताव  कब  तक  कार्या-
 च्वित  किया  जायेगा  ;

 (ग)  एसे  परिवर्तन  करने  के  क्‍या
 काशण  हैं  और  क्‍या  डस  प्रस्ताव  का  रूदम॑
 विभिन्न  भाषाओं  में  समन्वय  लाना  है;
 और

 (घ)  इससे  हिन्दी  तथा  झन्य  भारतीय
 1षाओ हे  को  क्‍या  लाभ  हो  सकेगा  ?
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 शिक्षा  श्रौर  समाज  कल्याण  मंत्रालय
 तथा  संस्कृति  विभाग  में  राज्य  मंत्री
 श्रीमती  रेणुका  देवी  बरकटको  )  :

 (क)  जी,  नहीं  ।

 (@)  से  (घ).  प्रश्न  नहीं  उठता

 Reguiarisation  Fee  Charged  by  D.D.A.

 i97.  SHRI  HALIMUDDIN  AHMED:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  the  D.D.A.  asked  the
 residents  of  unauthorised  colonies  of
 Delhi  in  general  and  trans  Yamuna
 area  of  Delhi  in  particular  to  deposit
 Rs,  5  per  sqr,  Mtr.  alongwith  the
 map  to  regularise  the  colonics;

 (b)  the  number  of  such  colonies
 which  deposited  the  amount  and
 number  of  those  colonies  which  could
 not  deposit  the  amount  due  to  flood
 in  the  area  and  whether  again  any
 order  has  been  issued  to  the  people
 of  the  colonies;  and

 (c)  if  so,  the  details  of  the  order
 and  whether  the  Map  of  the  colonies
 have  been  given  to  the  people  so
 that  they  can  see  the  map  and  depo-
 sit  the  required  amount  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  _  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir,

 ए०)  Some  residents  of  47  such  colo-
 nies  have  deposited  the  amount.  No
 deposits  have  been  received  in  respect
 of  66  such  colonies  under  the  charge
 of  D.D.A,,  who  are  extending  the  date
 for  this  purpose  upto  3ist  December,
 1978.  No  fresh  order  has,  however,
 been  issued  by  the  D.D.A,

 _(c})}  The  sum  of  Rs.  5  per  square
 metre  has  been’  called  for  by  the
 D.D.A,  as  first  instalment  of  develop-
 ment  charges.  The  maps  of  the  colo-
 nies  would  be  prepared  after  physical
 and  socio-ecenomic  surveys  have  been
 completed  and  made  public  thereafter.
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 Per  Capita  Consumption  of  Wheat,
 Milk  and  Pulse  in  Bihar

 198.  SHRI  HALIMUDDIN
 AHMED;

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION
 be  pleased  to  state:

 (a)  the  per  capita  consumption  of
 wheat,  milk  and  pulse  in  Bihar  in
 particular  and  India  in  general;

 (b)  whether  it  is  a  fact  the  per
 capita  consumption  of  the  above  items

 35  the  lowest  in  Bihar;  and

 (c)  if  so,  the  steps  to  be  taken  by
 the  Union  Government  to  improve  the
 Situation  thereof?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  The  consumption
 of  wheat,  milk  and  pulses  is  elastic
 to  a  considerable  extent  and  is  depen-
 dent  on  a  number  of  factors  such  as
 level  of  income,  comparative  prices  of
 various  food  articles,  availability  of
 substitutable  food  stuffs,  food  habits
 and  climatic  conditions,  etc.  How-
 ever,  according  to  data  available  in
 the  ‘Diet  Atlas  of  India,  97l’,  pub-
 lished  by  the  National  Institute  of
 Nutrition  (ICMR)  Hyderabad,  the
 consumption  pattern  in  respect  of
 these  items  was  estimated  as  under: —

 (Grams  pec  person  per  day)

 Wheat  Milk  &  Pulses
 Milk

 products

 Bihar  97  20  42

 All  Ind  ia  84  69  34

 (b)  No,  Sir.

 (c)  Does  not  arise.

 कृषि  मूल्य  आयोग  को  सिफारिश

 199.  शो  है. & (4 ल  राम  जाय पत्रान :

 द. 21  1-12 ह  mcrae  वा  उड़  बाते  की

 कृपा  करेंगे  कि  :

 (=)  क्या  यह  सच  है  कि  जब  कृषि

 मून्न  जावोन  ड्राप  उ्ि  परों  के  मूल्य
 निर्वारित  किये  वाजि  है त  कियातों  के

 हितों  का  ध्पा।  ६14  बा  जाता ;  गर

 (ज)  का  कपि  कूल  वावोग  ने

 पया  बिवि  उत  क्  ड्प  है  प्रोर

 कर  गा  Pes  th  ae  कि  की

 चि व  ocaset  हे  वा  हूँ:  यो  क्यो

 सिफारिशों  की  संझ्पा  कितनी  है.  जिन्हें
 स्वीकार  नहीं  किया  गया  है  श्रयवा  परि-
 वतित  रूप  में  स्वीकार  किया  गया  है  ?

 कृषि  चौर  सियाई  मंत्रों  (भी  सुरजोत

 सिह  बताला  )  :  (क)  कृषि

 मूल्य  आयोग  एक  सिफारिश  करने  वाला

 निकाय  है।  यह  अपने  विचाराथं  विवयों

 के  अपुतार  महत्वपुर्ग  कृषि  जिन्सों  की  मूल्य
 नीति  की  सिफारिश  करती  है।  मूल्य
 नीति  तैयार  करते  समय  यह  निकाय  प्रन्य

 बातों  के  साथ  साथ  उत्पोदक  तथा  उप-

 भोकता  के  हितों  व  ब्रवेव्यवस्या  की  आव-

 श्यक्रताग्रों  को  ध्यान  में  रखती  हैं  तकि

 एक  संतुलित  व  समन्वित  मूल्य  ढांचे  का

 विकास  किया  जाए  |
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 (a)  वर्ष  1978-79  मौसम  के  सरकार  द्वारा  निर्धारित  प्रधिप्राष्ति/

 लिए  विभिन्न  कृषि  जिन्तों  के  सम्बन्ध  में  साहाय्य  मूल्यों  को  प्रदर्शित  करने  वाला  एक

 मूल्य  श्रायोग  की  सिफारिशों  तथा  क#षि  विवरण  संलग्न  है।

 विवरण

 वर्ष  i978-79  मौसम  के  लिए  कृषि  मूल्य  आयोग  द्वारा  सिफारिश  किए:  गए.  तथा

 सरकार  द्वारा  निधारित  मूल्य

 वर्ष  i978-79  के  बषं  1978-79  के

 विपणन  मौसम  के  विपणंनत  मौसम  के

 फसल  लिए  कृषि.  मूल्य  लिए  सरकार  द्वारा

 झ्रायोग  द्वारा  सिफा-  निर्धारित  मृल्य
 रिश  किए  गए  मूल्य

 |  2  3

 गेहूं  .  110.  00  112.  50

 120.  00*

 जौ  .  .  67.00  67.00

 घान  (मोटी  किस्म  )  82.00  85.00

 100.  po*

 खरीफ  के  मोटे  घान  .  78  .00  85.00

 100.  Do*

 चना  .  .  .  20.00  25.00

 मूंग  «  :  दि  7  165,  00  65.00

 तुर  वि  .  .  155,  00  55.00

 मूंमफली  ,  .  .  .  225.00*  175,  00

 170. 00**

 सोयाबीन  .  :  .  215, 00*  75.00

 155.  00f

 सूरजमुखी  बीज  .  .  235.  00*

 75.00£  75.00
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 2  3

 ae  एबं  सरसों  .  .  225.00  225,00

 कपास  (320—2%)  न  :  290.  oc*  255.00
 255.  ot*

 पटसन  (डब्ल्यू- 5)  *  मे  50.00  50.00

 *  सदस्यों  में  स  एक  द्वारा  की  नई  सिफारिश ।

 **  सदस्य  सचिव  द्वारा  की  मई  स्फारिश  ।

 /  5  रुपये  प्रति  बिचटल  के  प्रोत्साहन  प्रीमियम  हरीर

 नोट:--हषि  मृल्य  ग्रायोग  ने  उड़द,  प्याज़,  आलू  तथा  रन्नेके  सम्बन्ध  में  ढपने  शिफा-
 थि  प्रस्तुत  करदी  हैं।

 Slum-Clearance  Schemes

 200.  SHRI  B,  C.  KAMBLE:  Will  the
 Mintster  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  the  details  of  the  schemes  for
 the  purpose  of  slum-clearance  out  of
 the  finances  of  Union  Government,
 during  the  last  year;

 (b)  whether  such  schemes  are  form-
 ed  by  Union  Government  or  by  State
 Governments  with  the  Financial  aid
 of  Union  Government;

 (c)  what  is  the  State-wise  progress
 of  implementation  of  such  schemes;
 and

 (d)  whether  Government  propose
 any  schemes  for  slum-clearance  in
 the  ensuing  Five  Year  Plan;  and

 (e)  if  so,  the  details  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  to  (c).  The  Slum  Clear-
 ance/Improvement  Scheme  is  in  the
 State  sector.  Planning,  funding  and
 execution  of  this  scheme  is  the  respon-
 sibflity  of  the  State  Governments,  No

 इन्हें  झ्भी  तक  :'मुंचत  नहीं  क्या  ग्प्य्ग  है  1

 direct  financial  assistance  is  provided
 hy  the  Central  Government  for  imple-
 mentation  of  the  scheme.

 id»  and  (e),  While  the  Slum  Clear-
 ance/Improvement  Scheme  will  con-
 tinue  during  the  Plan  period  978—83
 as  part  of  the  social  housing  schemes
 in  the  State  sector,  increased  empha-
 sis  will  be  laid  on  the  improvement  of
 slums  and  provision  of  sites  and  ser-
 vices  to  the  economically  weaker  sec-
 tions  of  society..

 2  hrs.

 MR.  SPEAKER:  Papers  to  ‘be  laid.
 Please  do  not  record.

 (Interruptions)  oe

 MR,  SPEAKER:  Mr.  Saugata  Roy,
 I  have  considered  the  motions  that
 have  come  before  me.  Whatever  I
 thought  necessary  I  had  allowed,  I
 have  got  some  calling  attention  mo-
 tions.  Whatever  has  not  been  allowed
 is  not  allowed.  Please  do  not  record.

 (Interruptions)  **

 MR,  SPEAKER:  Do  not  record  any-
 thing,  I  am  not  allowing  now,  I  am
 on  my  legs.  I  have  a  right  to  say.  This
 Bill  is  before  the  House.  It  is  up  to
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 you  either  to  accept  it  or  reject  it  or
 amend  it,  How  can  I  allow  an  ad-
 journment  motion  about  a  matter
 which  is  already  pending  in  the
 House?  The  matter  is  pending  before
 the  House,  I  have  allowed  377,

 (Interruptions)  **

 No  further  discussion.  Please  do  not
 record  anything.

 (Interruptions)  **

 2.62  hrs.

 PAPERS  LAID  ON  THE  TABLE

 WATER  (PREVENTION  AND  CONTROL  OF
 POLLUTION)  2070  AMDT.  RULES,  978

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT».  I  beg  to  lay  on  the  Table  a
 copy  of  the  Water  (Prevention  and
 Control  of  Pollution)  (Second  Am-
 endmerit)  Rules,  978  (Hindi  and  Eng-
 lish  versions)  published  in  Notification
 No.  G.S.R.  55(E)  in  Gazette  of  India

 dated  the  30th  October,  1978,  under
 sub-section  (3)  of  section  63  of  the
 Water  (Prevention  and  Control  of  Pol-
 lution)  Act.  ‘1974,  [Placed  in  Library.
 See  No.  LT-2755/78]

 FERTILIZER  (CONTROL)  AMENDMENT
 OrbER,  978

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  I  beg  to
 lay  cn  the  Table  a  copy  of  the  Ferti-
 lizer  (Control)  Amendment  Order,  978
 (Hindi  and  English  versions)  publish-
 ed  in  Notification  No,  G.S.R,  426(E)  in
 Gazette  of  India  dated  the  23rd  Aug-
 ust,  1978,  under  sub-section  (6)  of  sec-
 tion  3  of  the  Essential  Commodities
 Act,  1955,  [Placed  im  Library.  See
 No.  LT-2756/78].

 REPORT  AND  REVIEW  IN  RESPECT  OF
 VictorIA  MeMorraL  HALL,  CALCUTTA

 FOR  1977-78

 बजा
 MINISTER  OF  EDUCATION,

 SXCIAL  WELFARE  AND  CULTURE

 **Not  recorded.
 2962  LS—9.
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 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  I  beg  to  lay  on  the  Tabdle:—

 (l)  A  copy  of  the  Report  (Hindi
 and  English  versions)  of  the  Execu-
 tive  Committee  of  the  Trustees  of
 the  Victoria  Memorial  Hali,  Calcutta
 for  the  year  1977-78  together  with
 the  Certified  statement  of  accounts,

 (2)  A  copy  of  the  Review  (Hindi
 and  English  versions)  on  the  work-
 ing  of  Victoria  Memorial  Hall,
 Calcutta,  for  the  year  1977-78.

 [Placed  in  Library,  See  No,  LT-
 2757/78}.

 PAYMENT  oF  Bonus  (AMDT.)  ORDI-
 NANCE,  978  ADDITIONAL  DUTIES  OF
 Excise  (TEXTILES  AND  TEXTILE  ARTI-
 CLES)  ORDINANCE,  978  AND  SUGAR

 UNDERTAKINGS  (TAKING  OVER  OF
 MANAGEMENT)  ORDINANCE,  978

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  I  beg

 to  lay  on  the  Table  a  copy  each  of  the
 following  Ordinances  (Hindi  and
 English  versions)  under  article  123(2)
 (a)  of  the  Constitution:

 (l)  The  Payment  of  Bonus
 (Amendment)  Ordinance  978  (No.
 3  of  978)  promulgated  by  the
 President  on  the  8th  September,
 1978.  [Placed  in  Library,  See  No.
 LT-2758/78].

 (2)  The  Additional  Duties  of
 Excise  (Textiles  and  Textile  Artic-
 les)  Ordinance,  1978,  (No.  4  of  978)
 promulgated  by  the  President  on  the
 8rd  October,  1978.  [Placed  in
 Library.  See  No.  LT-2759/78].

 (3)  The  Sugar  Undertakings
 (Takings  over  the  Management)
 Ordinance,  978  (No.  5  of  978)  pro-
 mulgated  by  the  President  on  the
 9th  November,  1978.  [Placed  in  Li-
 brary.  See  No.  LT-2760/78].

 PRESIDENT’S  ORDERS  IN  RELATION  TO  THE
 UNION  TERRITORY  OF  MIZORAM  AND

 PONDICHERRY

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
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 (SHRI  DHANIK  LAL  MANDAL):  I
 beg  to  lay  on  the  Table  copy  each  of
 the  following  Orders  (Hindi  and
 English  versions)  issued  under  section
 5l  of  the  Government  of  Union  Terri-
 tories  Act,  963:—

 (l)  S.O.  644(E)  published  in
 Gazette  of  India  dated  the  llth
 November,  978  notifying  President's
 Order  dated  the  ilth  November,
 ‘1978,  in  relation  to  Union  territory
 of  Mizoram,  [Placed  in  Library.
 See  No.  LT-276/78],

 (2)  S.O.  645(E)  published  in
 Gazette  of  India  dated  the  2th
 November,  978  notifying  President’s
 Order  dated  the  4209  November,
 1978,  978  in  relation  to  Union  terri-
 tory  of  Pondicherry.  [Placed  in
 Library,  See  No,  LT-2762/78}.

 NOTIFICATION  UNDER  ESSENTIAL  Com-
 MopITIES  ACT,  955  AND  SUGAR  UNDER-
 TAKINGS  (TAKING  OVER  OF  MANAGEMENT)

 Rute,  978

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SNGH):  I  beg  to  lay  on  the
 Table:

 re)  A  copy  of  Notification  No.
 G.S.R,  438(E)  published  in  Gazette
 of  India  dated  the  30th  August,  978
 containing  corrigendum  to  Notifica-
 tion  No,  G.S.R,  4]4(E)  dated  the
 6th  August,  978  under  sub-section
 (6)  of  section  3  of  the  Essential  Com-
 modities  Act,  1955.  [Placed  in
 Library.  See  No,  LT-2763/78].

 (2)  A  copy  of  the  Sugar  Under-
 takings  (Taking  Over  of  Manage-
 ment)  Rules,  978  (Hindi  and
 English  vessions)  published  in  Noti-
 fication  No,  G.S.R.  552  (8)  in  Gazette
 of  India  dated  the  3th  November,
 1978,  under  section  2l  of  the  Sugar
 Undertakings  (Taking  Over  of
 Management)  Ordinance,  1978,
 [Placed  in  Library.  See  No.  LT-
 2764/78].
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 REPORTS  ETC.,  UNDER  BANKING  Com-
 PANIES  (ACQUISITION  AND  TRANSFER  OF
 UNDERTAKINGS)  AcT,  970  NortiFiIca-
 TIONS  UNDER  GoLD  (CoNRTOL)  Act,
 1968,  Customs  TarirF  Act,  < 1975,
 CENTRAL  ExcIsE  Rvuues,  1944,  aND

 Customs  Act,  962

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFQUARULLAH):  I  beg  to  lay  on
 the  Table: —

 qd)  to  relay  on  the  Table  a  copy
 each  of  the  following  Report*  (Hindi
 ‘and  English  versions)  under  sub-
 section  (8)  of  section  0  of  the  Bank.
 ing  Companies  (Acquisition  and
 Transfer  of  Undertakings)  ct,
 1970:

 (i)  Report  on  the  working  and
 activities  of  the  Central  Bank  of
 India  for  the  year  ended  the  3lst
 December,  977  along  with  the
 Accounts  and  the  Auditor’s  Report
 thereon,

 (ii)  Report  on  the  working  and
 activities  of  the  Bank  of  Indie
 for  the  year  ended  the  3lst  Decem-
 ber,  977  along  with  the  Accounts
 and  Auditor’s  Report  thereon.

 (iii)  Report  on  the  working  and
 activities  of  the  Punjab  National
 Bank  for  the  year  ended  the  3४
 December,  977  along  with  the
 Accounts  and  the  Auditor’s  Report
 thereon.

 (iv)  Report  on  the  working
 and  activities  of  the  Bank  of
 Baroda  for  the  year  ended  the
 3lst  Dececmber,  977  along  with
 the  Accounts  and  the  Auditor’s
 Report  thereon,

 (v)  Report  on  the  working  and
 activities  of  the  United  Commer-
 cia]  Bank  for  the  year  ended  the
 3lst  December,  977  along  with
 the  Accounts  and  the  Auditor’s
 Report  thereon,

 °The  Reports  were  previously  laid  on  the  Table  on  the  4th  August,  1978.
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 (vi)  Report  on  the  working  and
 Activities  of  the  Canara  Bank  for
 the  year  ended  the  3lst  Decem-
 ber,  977  along  with  the  Accounts
 cand  the  Auditor’s  Report  thereon.

 (vii)  Report  on  the  working  and
 ‘activities  of  the  United  Bank  of
 India  for  the  year  ended  the  3lst
 December,  977  along  with  the
 Accounts  and  the  Auditor’s  Report
 thereon.

 (viii)  Report  on  the  working  and
 Activities  of  the  Dena  Bank  for
 the  year  ended  the  3lst  Decem-
 ber,  977  along  with  the  Accounts
 and  the  Auditor’s  Report  ¢hereon.

 (ix)  Report  on  the  working
 and  activities  of  the  Syndicate
 Bank  for  the  year  ended  the  38
 December,  977  along  with  the
 Accounts  and  the  Auditor’s  Re-
 port  thereon,

 (x)  Report  on  the  working  and
 activities  of  the  Union  Bank  of
 India  for  the  year  ended  the  3lst
 December,  977  along  with  the
 Accounts  and  the  Auditor’s  Report
 thereon.

 (xi)  Report  on  the  working  and
 activities  of  the  Allahabaqd  Bank
 for  the  year  ended  the  3lst  Decem-
 ber,  1977,  along  with  the  Accounts
 and  the  Auditor’s  Report  thereon.

 (xii)  Report  on  the  working
 and  activities  of  the  Indian  Bank
 for  the  year  ended  the  3ist
 December,  977  along  with  the
 Accounts  and  the  Auditor’s  Report
 thereon,

 (xiii)  Report  on  the  working
 and  activities  of  the  Bank  of
 Maharashtra  for  the  year  ended
 the  3lst  December,  977  along  with
 the  Accounts  and  the  Auditor’s
 Report  thereon,

 (xiv)  Report  on  the  working
 ‘and  activities  of  the  Indian
 Overseas  Bank  for  the  year  ended

 ‘the  3lst  Dececmber,  1977,  along
 with  the  Accounts  and_  the

 Auditor’s  Report  thereon.  [Placed im  Library,  See  No,  LT-2554/78].
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 (2)  to  lay  on  the  Table—

 (a)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sub-section  (3)  of
 section  4  of  the  Gold  (Control)
 Act,  968:—

 (i)  The  Gold  Control  (Speci-
 fications  of  Standard  Gold  Bars
 and  Conditions  of  Refining)
 Amendment  Rules,  1978,  978
 published  in  Notification  No.
 S.0.  493(E)  in  Gazette  of  India
 dated  the  5th  August,  1978,

 (ii)  The  Gold  Control  (Specifi-
 cations  of  Standard  Gold  Bars
 and  Conditions  of  Refining)
 Second  Amendment  Rules,  978
 published  in  Notification  No.
 8.0.  494(E)  in  Gazette  of  India
 dated  the  5th  August,  1978,

 (iii)  The  Gold  Control
 (Forms,  Fees  and  Miscellaneous
 Matters)  Second  Amendment
 Rules,  1978,  published  in  Notifi-
 cation  No.  S.O.  496(E)  in
 Gazette  of  India  dated  the  5th
 August,  ‘1978.  [Placed  in
 Library,  See  No,  LT-2765/78].

 (b)  A  copy  of  Notification  No,
 G.S.R.  44  (E)  (Hindi  and  English
 versions)  published  in  Gazette  of
 India  dated  the  2nd  September,
 978  together  with  an  Explanatory
 memorandum  regarding  levy  of
 export  duty  of  Rs.  50.00  per  tonne
 of  barytes,  under  sub-section  (3}
 of  section  7  of  the  Customs  Tariff
 Act,  1975.  [Placed  in  Library.
 See  No.  LT-2766/78].

 (c)  A  copy  of  Notification  No,
 G.S.R.  463(E)  (Hindi  and  English
 versions)  published  jn  Gazette  of
 India  dated  the  20th  September,
 978  to  ether  with  an  explanatory
 memorandum  regarding  exemp-
 tion  of  certain  brands  of  Cigars
 and  Cheroots  from  Excise  Duty
 issued  under  the  Central  Excise
 Rules,  1944,  [Placed  in  Library,
 See  No,  LT-2767  (781,
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 Notifications  (Hindi
 versions)  under  section  359  of
 Customs  Act,  962:—

 Papers  Laid

 (d)  A  copy  each  of  the  following
 and  English

 (i)  G.S.R.  445(E)  published
 in  Gazette  of  India  dated  the
 6th  September,  978  together
 with  an  explanatory  memoran-
 dum  regarding  increase  in  export
 duty  on  Coffee,

 (ii)  G.S.R.  447(E)  published
 in  Gazette  of  India  dated  the
 7th  September,  1978,  together
 with  an  explanatory  memorn-
 dum  regarding  reduction  in  ex-
 port  duty  on  Tea,

 (iii)  G.S.R.  448  (E)  published  in
 Gazette  of  India  dated  the  7th
 September,  1978,  together  with
 an  explanatory  memorandum
 Tegarding  reduction  in  import
 duty  on  electrical  insulation
 paper  board,

 (iv)  G.S.R,  449(E)  to  45(E)
 published  in  Gazette  of  India
 dateq  the  ilth  September,  978
 together  with  an  explanatory
 memorandum  regarding  reduc-
 tion  in  import  duty  on  certain
 items  imported  for  the  manufac-
 ture  of  certain  electronic  com-
 ponents.

 (v)  G.S.R,  455(E)  to  458(E)
 published  in  Gazette  of  India
 dateg  the  l6th  September,  1978,
 together  with  an  _  explanatory
 memorandum  regarding  reduc-
 tion  in  import  duty  on  certain
 items  import  for  the  manufac-
 ture  of  certain  electronic  com-
 ponents,

 (vi)  G.S.R,  464(E)  published
 in  Gazette  of  India  dated  the
 20th  September,  978  together
 with  an  explanatory  memoran-
 dum  regarding  rate  of  exchange
 for  conversion  of  Swis  Frances
 into  Indian  currency  or  vice-
 verse,

 (vii)  G.S.R,  465(E)  published
 in  Gazette  of  India  dated  the
 2vth  September,  978  together
 with  an  explanatory  memoran-
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 dum  regarding  rate  of  exchange
 for  cOnversion  of  Canadian
 Dollars  into  Indian  Currency  or
 vice-verse,

 (viii)  G.S.R,  485  (8)  publish-
 ed  in  Gazette  of  India  dated  the
 lst  October,  978  together  with
 an  explanatory  memorandum
 regarding  rates  of  exchange  for
 conversion  of  certain  foreign
 currencies  into  Indian  currency
 or  vice-versa.  {Placed  in  Library.
 See  No,  LT-2768/78].

 CONSTITUTION  (FORTY-FIFTH
 AMENDMENT)  BILL

 RETURNED  BY  RAJYA  SABHA  WITH
 AMENDMENTS

 SECRETARY:  Sir,  I  Jay  on  the  Talble
 of  the  House  the  Constitution  (Forty-
 fifth  Amendment)  Bill,  1978,  which
 has  been  returned  by  Rajya  Sabha
 with  amendments,

 ASSENT  TO  BILLS

 SECRETARY:  Sir,  I  lay  on  the
 Table  the  Press  Council  Bill,  978
 passeq  by  the  Houses  of  Parliament
 during  the  last  session  and  assented  to
 since  a  report  was  last  made  to  the
 House  on  the  3lst  August,  1978,

 2.  Sir,  I  also  lay  on  the  Talbe  copies
 duly  authenticated  by  the  Secretary-
 General  of  Rajya  Sabha,  of  the  follow-
 ing  five  Bills  passed  by  the  Houses  of
 Parliament  during  the  last  session  and
 assented  to:

 (l)  The  Maintenance  of  Internal
 Security  (Repeal)  Bill,  1978,

 (2)  The  Passports  (Amendment)
 Bill,  1978,

 (3)  The  Indian
 (Amendment)  Bill,  1978,

 (4)  The  Metro  Railways  (Cons-
 truction  of  Works)  Bill,  ‘1978,

 (5)  The  Delhi  Police  Bill,  1978,

 Explosives
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 12.16  hrs.

 RE.  DISCUSSION  ON  THE  COMMU-
 NAL  SITUATION  IN  THE  COUNTRY
 —Contd.

 MR.  SPEAKER:  We  shall  now  take
 up  the  Call  Attention  ....(Interrup-
 tions).  So  ar  aS  Aligarh  is  concerned,
 it  is  under  judicial  proble.  I  have
 allowed  a  common  question  which  in-
 cludes  Aligarh  because  it  covers
 throughout  India,  which  is  not  under
 judicial  probe.  Moreover  Aligarh  is  a
 State  subject....(Interruptions)  So  far
 as  the  other  thing  is  concerned,  I  have
 disallowed  and  my  order  stands.

 SHRI  C.  M.  STEPHEN  (Idukki):
 May  I  make  a_  submission  _  on  this?
 This  is  a  matter  on  which  your  Secre-
 tariat  must  have  received  a  long  num-
 ber  of  motions.  It  shows  the  concern
 widely  felt  in  this  country  on  this
 question.  I  am  not  pointing  out  Ali-
 garh  only,  communal  tension  is  surfac-
 ing  throughtout  the  country  which
 could  not  be  covered  by  call  attention.
 Call  attention  has  got  its  limitations.
 Different  aspects  of  this  question  will
 have  to  come’  in.  Therefore,  a  full-
 fledged  discussion  on  this  matter  is
 necessary  whether  on  adjournment
 ‘motion  or  184,  So  kindly  see  that  an-
 cther  opportunity  is  given  to  the  House
 to  have  full  fledged  discussion  on  this
 ‘matter.

 SHRI  YESHWANTRAO  CHAVAN
 (Satara):  Mr.  Speaker,  we  raised  this
 question  with  you  yesterday  in  the
 meeting  with  leaders  of  opposition
 parties  and  groups.  You  were  kind
 enough  to  agree  to  allow  some  sort  of
 a  long-time  discussion  on  this  issue.
 Tt  is  not  only  what  has  happened  in
 Aligarh.  The  technical  part  of  it,  the
 judicial  probe  etc..  is  only  about  the
 first  part  of  it.  After  the  appointment
 of  a  commission  also,  later  on  certain
 events  have  taken  place  which  are
 certainly  painful.  Aligarh  certainly
 underlines  the  communal  situation  in
 the  whole  country.  It  is  a  matter  of
 concern  to  every  Member  here,  cutting
 across  party  lines.  I  think  it  is  na-
 tional  issue  and  it  should  be  very  pra-
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 perly  considered  and  examined  in  that
 proper  perspective.  It  should  be  dis-
 cussed  on  a  long  term  basis.

 (Interruptions)

 2.3  hrs,

 RE.  PRESIDENTS  ORDER  IN  RE-
 LATION  TO  THE  UNION  TERRITORY
 OF  PONDICHERRY.

 SHRI  A.  BALA  PAJANOR  (Pondi-
 cherry):  In  the  midst  of  all  this  noise,
 you  allowed  the  Minister  of  State  to
 lay  item  No.  7(2)  on  the  table  of  the
 House.  He  has  conveniently  put  it
 without  referring  what  it  is.  He  has
 stated  that  on  2th  November  an  Order
 was  passed  to  dismiss  the  Pondicherry
 Ministry  and  thereby  Assembly  there
 was  dissolved

 They  are  the  great  protectors  of
 Gemocracy  in  this  country.  When
 Assembly  was  called  for  to  meet  on  the
 24th  they  dismissed  it  without  any
 senSe  of  Shame  in  the  selves.  You
 helped  them  also.

 MR.  SPEAKER:  No.

 SHRI  A.  BALA  PAJANOR:  Because
 there  was  such  an’  amount  of  noise.
 Under  item  7(2)  he  says  that  an  Order
 dated  l2th  November,  978  by  the
 President  of  this  country.  What  is  it?
 It  is  for  dismissing  an  elected  Govern.
 ment  and  too  much  backed.  He  prov-
 ed  majority  there.  If  there  ts  any
 corruption  charge,  if  there  is  any  alle-
 gation  against  it,  you  must  have  given
 them  an  opportunity.  But,  on  the  con-
 trary,  you  have  listened  to  the  bureau-
 crats  there  and  dismissed  the  Assembly
 without  any  consideration  for  these
 people.  After  all,  you  know,  Lt.  Gover-
 nor  had  called  for  the  Assembly  to
 meet  on  the  24th  0  or  2  days  are  not
 going  to  matter  much.  What  prompt-
 ed  these  people  to  come  and  dismiss
 this  Assembly  and  this  Ministry  at  all,
 I  cannot  understand.  These  people  are
 proclaiming  themselves  the  greatest
 defenders  of  democracy.  They  were
 hooting  just  now  before  that.  Where  is
 the  evil,  I  want  to  know  it?
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 [Shri  A.  Bala  Pajanor]

 +  You  know  for  3  1/2  years  Pondicher-
 ry  was  under  the  President’s  rule.
 We  are  the  bitterest  part  of  it.  9
 months  of  emergency-these  people.  are
 talking  a  lot  about  it.  For  3  We  years
 we  have  been  under  the  cudgles  of  cer-
 tain  individuals  there.  1,500  miles
 away,  being  in  Delhi,  you  are  not  able

 -to  follow...

 MR.  SPEAKER:
 make  a  speech.

 You  have  not  to

 SHRI  A.  BALA  PAJANOR:  It  is  a
 very  important  matter.  He  is  laying
 en  the  table.  I  am  opposing  his  laying
 cf  this  matter  on  the  table.

 MR.  SPEAKER:  You  have  mention-
 ad  that.

 SHRI  A.  BALA  PAJANOR:  Item
 No.  7(2)—laying  by  the  Minister  of
 State  Shri  Mandal.  Without  knowing
 where  is  Karikal,  where  is  Pondicher-
 ry,  he  comes  forward  and  says  it  is
 dismissed.  So,  I  object  to  it.

 MR.  SPEAKER:  So  far  as  Aligarh  is
 concerned...

 (Interruptions)

 SHRI  BALA  PAJANOR:  I  call  for  a
 division.  I  am  opposing  this.  I  call
 for  a  Division.  I  oppose  its  laying  on
 the  table.  In  that  noise  and  shouting
 you  allowed  them  to  lay  on  the  table.
 If  lung  power  is  going  to  be  the  order
 of  the  party,  then  my  performance,  my
 party’s  performance  will  be  different.
 I  oppose  item  7(2).  I  ask  for  a  divi-
 sion.

 (Interruptions,

 2.7  hrs.

 re.  DISCUSSION  ON  THE  COMMU-
 NAL  SITUATION  IN  THE  COUNTRY
 —contd,

 LAKKAPPA  (Tumkur):
 Then  you  can  give  a

 SHRI  K.
 You  hear  me.
 ruling.
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 MR.  SPEAKER:  I  am  not  giving  any

 ruling  whatsoever  at  all.  I  am  merely
 informing  you.  Yesterday,  at  the
 leaders’  meeting  it  was  agrred  that
 there  should  be  full  term  debate  on  the
 communal  tension  in  India  and  in
 particular  about  Aligarh.

 SHRI  K.  LAKKAPPA:  Role  of  R.S.S.

 (Interruptions)

 MR.  SPEAKER:  That  had  already
 been  decided  yesterday.  We  are  giv-
 ing  you  full  debate  on  that  subject.
 Therefore,  there  is  no  point

 (Interruptions)

 SHRI  K.  LAKKAPPA:  I  am  on  a
 point  regarding  procedure.  I  would
 like  to  submit  that  I  quite  appreciate
 the  point...

 MR.  SPEAKER:  But  I  do  not  appre-
 ciate  interfering  in  the  matter.

 SHRI  K.  LAKKAPPA:  Rule  56  is  re-
 garding  motion  or  adjournment.  But
 Rule  60  is  very  clear—

 “Provided  that  where  the  Speaker
 has  refused  his  consent  under  rule
 56  or  is  of  opinion’  that  the  matter
 proposed  to  be’  discussed  is  not  in
 order  he  may,  if  he  thinks  it  neces-
 Sary,  read  the  notice  of  motion  and
 state  the  reasons  for  refusing  consent
 or  holding  the  motion  as  being  not
 in  order.”

 Even  in  Assemblies....

 MR.  SPEAKER:  Assemblies  are  not
 precedent  for  me.

 SHRI  K.  LAKKAPPA:  I  will  read
 out  the  latter  part.  After  the  judicial
 enquiry  was  ordered,  the  resultant  in-
 cident....

 MR.  SPEAKER;  I  see  no  point.

 SHRI  K.  LAKKAPPA:  Please  read
 our  adjournment  motion.

 MR.  SPEAKER:  Shri  Unnikrishan.
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 SHRI  K.  P,  UNNIKRISHNAN  (Ba-
 dagara:  I  hope  you  have  read  my
 motion.

 MR,  SPEAKER:  I  suppose  you  have
 read  my  Order  also.

 SHRI  K.  P.  UNNIKRISHNAN:  It  has
 only  been  orally  communicated  to  me.
 It  is  a  wiser  question  regarding  the
 failure  of  not  only  the  Government  of
 Uttar  Pradesh  but  the  break  down  of
 the  constitutional  machinery  in  the
 State  of  Uttar  Pradesh.  Aligarh  is
 only  a  symptom.  It  is  only  a  conclusive
 evidence.  Minorities  in  Uttar  Pradesh
 feel]  insecure.  It  is  not  only  in  Aligarh
 but  a  number  of  incidents  have  taken
 place  throughout  the  State  and  this
 Gevernment  has  completely  failed  to
 provide  any  democratic  administra-
 tion  under  the  provisions  of  the  Con-
 stitution.

 It  is  a  very  serious  matter.  It  covers
 a  wider  ground.  That  is  why  J  was
 drawing  your  attention  to  jt.  It  is  not
 only  about  Aligarh  but  covers  q  wider
 issue.  You  should  not  have  admitted
 this  motion  of  calling  attention.

 Mr.  SPEAKER:  Calling  attention  is
 a  different  matter.  It  was  admitted
 earlier.  Thereafter  the  other  notices
 came.

 SHRI  VAYALAR-  RAV]  (Chirayin-
 kil):  If  we  discuss  the  calling  atten-
 tion,  the  relevance  of  a  further  discus-
 Sion  will  not  be  there.  So,  you  must
 Say  now  that  the  calling  attention  may
 be  dropped.

 MR.  SPEAKER:  Yesterday  at  the
 leaders’  meeting  we  had  agreed  that
 there  will  be  a  discussion  on  this
 matter  of  communal  tension  through-
 out  India.  Admission  of  the  calling
 attention  does  not  preclude  further
 discussion.  In  the  past  also,  we  have
 admitted  calling  attention  and  later  we
 have  discussed  the  matter  on  wider

 #  Jssues.  I  will  certainly  persuade  the
 Business  Advisory  Committee.  I  do

 |  not  see  any  difficulty  in  the  Business
 Advisory  Committee  agreeing  to  the
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 proposal.  (Interruption).  Nobody  will
 dictate  to  me  nor  will  I  take  orders.
 This  is  a  very  important  matter  and
 there  are  other  important  matters.  I
 am  placing  it  before  the  Business  gdvi-
 sory  Committee.

 SHRI  SHYAMNANDAN  MISHRA
 (BeguSarai):  When  such  an  occasion
 arises,  when  there  is  pressure  for  ad-
 mission  for  8  full-fledged  discussion,
 would  not  the  Chair  consider  it  appro-
 priate  not  to  allow  a  calling  attention
 so  that  there  is  no  repetition?  Even
 if  it  had  been  allowed,  there  can  be  ai
 amendment  of  the  agenda  at  the  ins-
 truction  of  the  Chair.  There  is  absolu-
 tely  no  difficulty  about  it.  What
 difficulty  can  arise?  At  any  moment,
 it  is  in  the  powers  of  the  Chair  to
 amend  the  agenda  of  the  day.  There-
 fore,  when  such  an  occasion  arises,
 my  submission  is  that  the  Chair  should
 take  pains  to  amend  the  order  paper
 of  that  day  so  that  a  fuller  discussion
 is  allowed  on  the  subject.

 MR.  SPEAKER:
 tion  will  not  come
 fuller  discussion.

 SHRI  SHYAMNANDAN  MISHRA:
 It  may  not,  but  for  future  guidance.  of
 the  House  |  would  like  you  to  see  that
 there  is  no  repetition  about  it  .

 MR.  SPEAKER:
 the  calling  attention.

 SHRI  A.  BALA  PAJANOR:  What
 about  the  point  J  raised?

 The  calling  atten-
 in  the  way  of  a

 Now  we  take  up

 MR.  SPEAKER:  So  far  as  [aying  a
 paper  on  the  Table  is  concerned,  there
 is  nothing  like  having  a  division.  The
 paper  is  laiq  on’  the  Table;  nothing
 more  than  that.  If  you  want  anything,
 you  must  give’  notice  ynder  rule  84
 or  93  for  discussion.

 SHRI  A.  BALA  PAJANOR:  I  am
 bringing  to  your  notice  the  manner  in
 which  they  have  done  it.  They  are
 very  eloquent  about  saving  democracy.

 MR.  SPEAKER:  You  have  already
 mentioned  all  that.  If  you  want  you
 can  give  notice  under  rule  84  or  93

 Pow,  Bee
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 SHRI  A.  BALA  PAJANOR:  We  will
 do  that.  For  that  we  do  not  require
 any  encouragement  from  them!  (Inter-
 ruptions).

 2.24  hrs.

 CALLING  ATTENTION  TO  MAT-
 TER  OF  URGENT  PUBLIC

 IMPORTANCE

 COMMUNAL  RIOTS  IN  THE  COUNTRY

 SHRI  M.  V.  CHANDRASHEKHARA
 MURTHY  (Karnataka):  Sir,  I  call  the
 attention  of  the  Minister  of  Home
 Affairs  to  the  following  matter  of  ur-
 gent  public  importance  and  |  request
 that  he  may  make  a  statement  there-
 on:—

 “The  increasing  trend  of  commu-
 nal  riots  in  the  country,  and  in  Ali-
 garh  in  particular  where  riots  have
 been  continuing  for  the  last  two
 months.”

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHR]  DHANIK  LAL  MANDAL):
 Sir,  Government  apreciates  the  concern
 about  the  situation  in  Aligarh  and  I
 feel  |  should  deal  with  it  before  I  come
 to  the  general  situation,—the  subject
 matter  of  this  Motion.  So  far  as  Ali-
 garh  is  concerned  there  can  scarcely
 be  any  doubt  that  it  must  cause  all  of
 us  deep  anxiety  and  apprehension,  It
 arose  out  of  a  prevalent  state  of  ten-
 sion  owing  to  a  rivalry  in.a  wrestling
 bout.  It  resuJted  in  the  stabbing  of  a
 rival  wrestler  who  belonged  to  anti-
 social  elements  and  his  death  on  5th
 October,  1978.  When  his  dead  body
 wag  taken  away  in  a  procession,  anti-
 social  elements  resorted  to  arson,  lo-
 oting  and  stabbing.  !  persons  were
 killed  "and  34  injured  56  shops/houses
 were  set  on  fire/looteq  and  the  loss  of
 property  was  about  Rs.  3.5  lakhs.  The
 officers  on  the  spot  who  allowed  the
 dead  body  to  be  taken  away  have  been
 transferred  pending  further  action.
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 U.P.  Government  has  appointed  a
 Commission  of  Inquiry  with  Shri  S.  K.
 Verma,  Retired  Chief  Justice  of  the
 Allhabad  High  Court  as  its  Chairman
 to  inquire  into  the  riots.  Its  terms  of
 reference  are  as  follows:—

 (a)  ascertaining  the  facts  regarding
 the  incidents  including  the  number
 of  casualties  and  the  causes  which  led
 to  those  incidents  resulting  in  inju-
 ries  to  public  servants  and  others.

 (b)  assessing  the  manenr  of  handl-
 ing  of  the  situation  by  local  autho-
 rities  concerned  and  ascertaining
 particularly,  whether  adequate  steps
 were  taken  and  also  whether  the
 force  used  (including  firing)  was  jus
 tified  and  commensurate  with  the
 requirements  of  the  situation.

 (c)  assessing  and  fixing  the  res-
 ponsibility,  and  the  extent  thereof,
 relating  to  the  said  incidents.  The
 Commission  shall  complete  the  in-
 quiry  within  a  period  of  four
 months.

 The  report  of  the  Commission  is  be-
 ing  awaited.  In  the  meantime,  on
 6th  November  1978,  consequent  to  ru-
 mours  spreading  over  a  stabbing  in-
 cident  between  two  persons  both  be-
 longing  to  the  minority  comrounity,
 communal  trouble  again  flared  up.  On
 8th  November,  there  were  several
 incidents  of  stabbing  and  firing  by
 members  of  public.  Police  had  to  open
 fire.  6  persons  lost  their  lives  in
 these  incidents  and  the  number  of  in-
 jured  is  32.  34  houses  were  affected
 by  arson  and  looting  and  the  Joss  of
 property  is  about  Rs.  l.  75  lakhs.

 U.P.  Government  has  decided  to  ex-
 tend  the  term  of  the  Verma  Commis-
 sion  to  cover  these  communal]  riots  85
 well.

 The  Central  Govt.  rendered  appro-
 priate  assistance  to  U.P.  Government
 at  their  request  by  despatching  units
 of  CRPF  and  BSF  to  Aligarh.  a

 The  Chief  Minister,  UP  has  announc-
 ed  financial  assistance  up  to  Rs.  5,000
 for  each  person  killed  and  Rs,  500/  and
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 250/-  respectively  to  each  idividual
 who  _  received  a_  serious  or  a  minor
 injury.  It  has  also  been  decide  to
 ‘give  financial  assistance  to  those  wh0Se
 property  was  destroyed/  looted.  The
 Prime  Minister  has  also  contributed
 Rs.  75,000/-  from  the  National  Relief
 Fund.

 Although  there  have  been  70  inci-
 dents  since  the  8th  November,  the

 ‘situation  is  still  tense.  The  present
 neeq  therefore  is  to  ensure  by  vigi-
 lance  and  deployment  of  security  for-
 ces  tc  defuse  the  situation  and  this  is
 being  attempted  by  the  U.P.  Govern-
 ment  and  local  authorities.  It  is  upto
 us  also  to  ensure  that  nothing  is  said
 or  done  which  would  feel  the  fire  of
 ‘communal  feelings  in  the  area.  I  would
 appeal  to  all  sections  of  the  HouSe  to
 ‘exercise  their  restraining  influence  on
 ‘various  eJements  both  local  and  out-
 Bide.

 The  Government  has  to  await  the
 report  of  the  Commission  regarding

 ‘the  incidents  and  the  cases  leading  to
 ‘them,  the  manner  of  handling  of  the
 ‘situation  by  focal  authorities,  and
 assessing  and  fixing  the  responsibility
 relating  to  these  incidents.  I  would
 dike  to  assure  the  House  that  neither
 the  Central  nor  the  State  Government
 will  shirk  their  responsibility  for  deal-
 ‘ng  adequately  with  those  responsible,
 ‘whoever  they  may  be.

 As  regards  the  general  communal
 ‘situation,  while  there  is  no  cause  for
 complacency,  it  appears  that  overall
 conditions  are  somewhat  improving
 und  the  situation  appears  to  be  under
 control.  J  would  not  like  to  enter  into
 comparison  with  past  figures,  on  the
 basis  of  which  the  position  is  not  un-
 favourable,  but  the  fact  remains  that
 even  a  single  incident  is  a  matter  that
 ‘Should  be  classified  as  disgraceful.

 This  problem  was  discussed  by  the
 Prime  Minister  with  the  leaders  of

 ‘the  Opposition  parties  in  Parliament.
 The  Chief  Ministers’  Conference  held

 -in  the  month  of  September  also  dis-
 Cusseq  this  question  and  the  need  for
 taking  a  strong  and  deterrent  measures
 ‘to  stop  communal  riots  occurring  any-
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 where  in  the  country  was  highlighted.
 Suitable  guidelines  have  been  issued  to
 Government  both  officially  and  demi-
 officially  from  the  Prime  Minister  to
 the  Chief  Ministers.  There  is  reason
 to  believe  that  generally  the  overall
 situation  is  under  control  and  even  the
 expected  repercussions  of  the  most
 regrettable  communal  incidents  in  Ali-
 garh  have  been  avoided.

 SHRI  RAJ  NARAIN  (Rae  _  Bareli):
 Sir,  on  a  point  of  information.

 MR.  SPEAKER:  Where  is  the  ques-
 tion  of  point  of  order?

 SHRI  RAJ  NARAIN:  I  am  going  to
 give  you  a  point  on  information.

 MR.  SPEAKER:  Mr.  Raj  Narain,  it
 is  not  alloweq  under  the  rules;  it  is  not
 allowed.

 SHRI  RAJ  NARAIN:  I;  is  perfectly
 parliamentary.

 MR.  SPEAKER:  It  is  Parliament.
 That  is  why  we  are  governed  by  rules.
 The  rules  do  not  permit  it.  If  I  al-
 low  you,  I  must  allow  others  also.

 SHRI  RAJ  NARAIN::  You  are  not
 understanding  my  point  of  order.

 MR.  SPEAKER:  Therz  is  no  point  of
 order.  You  are  giving  a  point  of  in-
 formation.  There  is  70  point  of
 order  in  that.

 SHRI  RAJ  NARAIN:  Sir,  may  I
 submit...

 MR.  SPEAKER:  Please  quote  the
 rules.  Please  tell  me  what  is  the
 Tule  that  is  breached?

 SHRI  RAJ  NARAIN:  It  is  a  point
 of  order.

 MR.  SPEAKER:  What  is  the  rule
 that  is  breached?

 श्री  राज  नारायख  : प्वाइ'ट  श्राफ

 आर्डर  का  रूल  प्वाइट  श्राफ  शार  है  ।
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 MR.  SPEAKER:  No,  it  is  not  a

 point  of  order.  A  point  of  order  should
 be  about  the  breach  cf  either  a  rule
 or  a  constitutional  provision.  Unless
 you  tell  me  what  is  the  rule  that  is
 breached,  I  cannot  allow  it.

 SHRI  RAJ  NARAIN:  It  is  the  most
 important  breach  of  the  rule-—giving
 wrong  information  about  dcath.

 MR.  SPEAKER:  No,  it  is  not.

 st  राज  नारामश  :  क्या  रून  यह  हैं

 कि  मिनिस्टर  सदत  को  गलत  इनक  मेशन
 wm  N46
 देग /

 MR.  SPEAKER:  Mr.  Raj  Narain,
 you  are  a  very  senior  member.  You
 must  know  the  rules.

 SHRI  RAJ  NARAIN:  Because  I
 know  the  details,  that  is  why  I  am
 saying  all  this.

 MR.  SPEAKER:  I  am  sorry,  |  can-
 not  allow  it.

 SHRI  M.  V.  CHANDRASHEKHA-
 RA  MURTHY:  As  the  Janata  Party
 came  to  power  at  the  Centre,  the
 communal  riots  in  the  ¢ountry  is
 rapidly  increasing;  more  particularly
 it  is  frequently  occurring  in  the  States
 where  the  Janata  Party  is  in  power.

 SHRI  RAM  DHAN  (Lalganj):
 What  about  Andhra?

 SHRI  M.  पर.  CHANDRASHEKHA-
 RA  MURTHY:  I  will  come  to  that.
 During  the  emergency  actually  there
 was  no  communal  clasn  in  the  count-
 ry.  Then  the  communal  organisa-
 tions  like  the  RSS  were  totally  ban-
 ned.  Even  Shri  Ram  Naresh  Yadav.
 the  Chief  Minister  of  Uttar  Pradesh,
 admitted  that  after  the  lifting  of
 emergency  and  Janata  Government
 coming  to  power,  communal  riots  are
 rapidly  increasing  in  the  country....
 (Interruptions)

 MR.  SPEAKER:  Please  do  not  in-
 terrupt.

 NOVEMBER  20,  978  Riots  (CA)  320

 SHRI  M.  V.  CHANDRASHEKHA-
 RA  MURTHY:  It  is  a  crying  shame
 that  communal  riots  are  breaking  out
 in  Aligarh  frequently.  In  the  first
 riot  on  5th  October,  which  left  be-
 hind  a  dozen  dead,  the  curfew  was
 imposed  indefinitely  in  a  part  of  the
 troubled  town.  After  three  weeks  the
 trouble  starteq  again  and  the  situation
 continued  to  be  tense.  I  appeal  to
 the  Government  to  try  honestly  to
 find  out  some  permanent  solution  to
 Put  an  end  to  all  communal  clashes
 throughout  the  country.

 As  reported  by  the  press  and  in  my
 opinion,  the  RSS  is  responsible  for  all
 these  communal  riots  in  Aligarh....

 (Interruptions)
 MR.  SPEAKER:  Please  go  not  inter-

 rupt  him.  He  has  a  right  to  give  his
 point  of  view.  The  Minister  would
 deny  it,  if  he  is  wrong....(Interrup-
 tions)

 SHRI  M.  V.  CHANDRASHEKHA-
 RA  MURTHY:  Evein  a  senior  Janata
 Party  leader  and  former  Health  Min-
 ister,  Shrj  Raj  Narain,  had  also  ac-
 cused  the  RSS  of  fomenting  commu-
 nal  unrest  in  Aligarh  and  other  parts
 of  the  country.  It  is  reported  in  the
 Newspapers....  (Interruptions)  I  ap-
 peal  to  the  hon.  Prime  Minister,  Shri
 Morarji  Desai  who  is  in  charge  of
 Home  Affairs,  a  real  Gandhian  and  a
 lover  of  secularism,  to  ban  the  RSS
 immediately  throughout  the  country  to
 prevent  further  communal  riots  in  the
 country.  By  mere  stopping  of  drill
 and  sakhas  in  Aligarh  town,  it  will
 not  yield  any  better  results.  At  least
 I  request  the  Home  Minister  to  ban
 RSS  in  Aligarh  on  a  trial  basis....

 (Interruptions)
 Further,  I  plead  through  you  that  a

 full-fledged  debate  is  essential  on  this
 senstive  ang  important  subject.

 MR.  SPEAKER:  That  you  have  al-
 ready  mentioned.

 SHRI  M,  Vv.  CHANDRASHEKHARA
 MURTHY:  I  want  to  put  some  specific
 questions  to  the  Minister:

 (l)  Whether  RSS  is  responsible
 for  al]  communal  Tiots  in  the
 country?
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 (2)  If  so,  what  action  the  Govern-
 ment  propose  to  take?

 (3)  Is  Mr.  Navaman,  the  former
 Janata  Party  President,  who  is  said
 to  be  responsible  for  all  these  riots
 in  Aligarh,  has  been  arrested?  If
 not,  why  is  the  delay’  in  taking
 action?

 THE  PRIME  MINISTER’  (SHRI
 MORARJI  DESAI):  If  the  anxiety  of

 -the  hon.  Member  is  only  _  to
 damn  the  Janata  Party  Gov-
 ernment,  he  can  doso,  J  have
 no  quarrel  with  him.  He  can  do
 whatever  he  likes.  But  to  say  that  it
 happens  only  where  the  Janata  Party
 Government  is  there,  is  not  true  at

 ‘all.  and  is  far  from  truth.  I  do  not
 .want  to  recount  incidents  elsewhere
 because  that  does  not  mean  that  I  want
 to  justify  any  incident  anywhere,  and
 I  do  not  want  to  blame  those  govern-
 ments.  But  these  incidents  are  wrong,
 they  are  a  matter  of  shame  for  all.
 That  is  what  we  are  saying.  It  was
 not  -said  before  by  them  at  all  when
 it  was  their  concern.  But  I  have  no
 hesitation  in  saying  it.  We  have  got
 to  stop  it,  I  have  no  doubt  about  it.
 And  what  happened  in  Aligarh  is  a
 matter  now  ynder  judicial  inquiry.  I
 cannot,  therefore,  discuss  it  here  and
 give  a  view  which  might  prejudice  it
 and  which  will  not  be  fair  either  to  the
 inquiry  or  to  the  House.  It  is  not,
 therefore,  for  me  just  now  to  say
 any  thing,  but.  any  way  it
 has  been  said  that  the  inquiry  will  be
 Over  soon.  We  have  said  it  must  be
 finished  within  four  months  and  who-
 ever  are  responsible  will  be  dealt  with
 strongly.  That  I  can  say  and  I  do  not
 think  anybody  will  have  to  complain
 about  it.  Beyond  that,  I  do  not  wish
 to  say  anything.

 SHRI  M.  Vv.  CHANDRASHEKHARA:
 MURTHY:  He  has.  not  answered  my
 questions.

 ...MR,  SPEAKER,  He  has  answered
 fully  your  quesfions.  He  said,  the
 matter  tg  under  judicial  inquiry.  Who-
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 ever  is  responsible.  .
 (Interruptions)

 MR.  SPEAKER:  Do  not  record.
 MR.  SPEAKER:  J]  am  not  allowing.

 anything  except  under  the  rule.
 (Interruptions)

 SHRI  C.  M.  STEPHEN  (Idukki):  I
 rise  on  a  point  of  order.  The  point  of
 order  is  this.  Under  the  rules  govern-
 ing  Call  Attention  notices,  the  Member
 who  has  given  notice  is  entitled  to  ask
 a  question  and  a  reply  has  got  to  be
 given.  The  question  was  asked,  the
 reply  has  not  been  given  saying  that
 because  of  the  judicial  inquiry  he  is
 not  able  to  give  the  reply.  You  allow-
 ed  this  question  after  considering  the
 fact  that  there  is  a  judicial  inquiry
 pending.  The  rules  contemplate  ask-
 ing  a  question  and_  giving  a  reply.
 Regarding  the  judicial  inquiry,  the
 terms  of  reference  to  the  judicial
 inquiry  which  were  reag  out  by  the
 Minister  in  his  answer  to  the  first
 question  do  not  cover  the  question  as
 to  whether  the  RSS  is  involved  in  U.P.
 or  not.  Therefore,  the  question  put
 by  the  Member  will  have  to  be  answer-
 ed.  The  Minister  is  violating  the
 rules  if  he  igs  avoiding  the  answer  to
 the  question.

 MR.  SPEAKER:  I  have  _  overruled
 the  point  of  order.  The  Prime
 Minister  has  said,  as  to  the  persons
 responsible  is  one  of  the  terms  of
 reference.

 (Interruptions)

 SHRI  C.  M,  STEPHEN:  This  is  a
 very  important  matter  and  there  is  no
 Use  in  Our  remaining.  We  are  walking
 out.
 Shri  0.  M.  Stephen  and  some  other
 hon.  Members  then  left  the  Lok  Sabha,

 (Interruptions)
 MR.  SPEAKER:  Don’t  record.

 श्री  राज  नारायण  :  मेरा  प्वाइन्ट  यह

 है  कि  यहां  पर  एक  जूडीशियल  इंक्वायरी  हो

 रही  है  ।

 **Not  recorded.
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 [att  राज  नार।यण]
 Judicial  enquiry  is  legal  action,  and

 there  is  also  political  action.  There
 ‘are  two  parts  of  it.

 लोगल  पोशेन  को  लीगेली  डोल  किया  जाएगा
 शोर  जूड़शियल  इंक्वायरी  उस  को  डील

 करेगी  लेकन  जो  पालोटीकल  पोर्शन  है,
 उसका  जवाब  पलीटीकली  दिया  जाएगा  ।

 इसलिए  आप  यह  नहीं  कहूं  सकते  कि  इसका

 रेप्लाई  ये  नहीं  दे  सकते  i  हां,  आप  से

 रिक्ज्रेस्ट  है  कि  लीगल  श््ीर  पालीटीकल  जो

 इस  के  दो  एस्पेक्टस  हैं,  उठ  में  से  जा  लीगल

 एस्पेक्ट  है  उस  को  जो  कमीशन  शाप  ने

 बताथा  है,  वह  डिसाइड  करे  कि  किस  का  क्‍या

 जुमे  था  ओर  किस  का  जुप  नहीं  था  लेकिन  जो

 पालोटिकल  एस्पेकट  है  कि  क्यों  ऐसे  झगड़े

 हो  रहे  हैं  ब्रोर  आगे  ऐसे  झमड़े  न  हो,  इस  के

 लिए  मवनेमेंट  क्या  कर  रही  है  जौर  दूसरी
 झपोजीशन  पार्टियां  क्‍या  केर  ही  हैं,  यह

 सारे  सवाल  जाने  चाहिए  ।

 MR.  SPEAKER:  I  do  not  think  there
 is  any  point  of  order.  He  has  answer-
 ed  the  question.

 झो  राज  नारायग  :  आप  ने  सवाल

 को  समझा  नहीं  ।

 SHRI  MOHD.  SHAFI  QURESHI
 (Anantnag):  He  had  asked  the  Prime
 Minister  for  the  terms  of  reference  of
 this  inquiry  and  whether  they  include
 the  involvement  of  the  RSS.  Till
 such  time  as  the  R.SS.  is  banned—
 Government  might  in  its  wisdom

 ‘take  its  own  time—will  the  hon.  Prime
 Minister  say  that  the  drills  or  shakhas.

 MR.  SPEAKER:  That  was  not  the
 question  put.  No  point  of  order.

 श्री  विज4  कुमार  मलहोत्रा  (दक्षिण

 दिल्‍ली)  :  श्रव्यक्ष  महोदय,  साम्प्रदायिक  दंगे

 जो  देश  के  श्न्दर  हो  रहे  है,  वे  इस  देश  के  नाम

 पपर  बड़ा  भारी  कलंक  है  ग्रौर  इसलिए  इस

 सवाल  को  ला  एण्ड  आड्डर  के  सत्राल  के  साथ

 जोड़  कर,  इस  के  बारे  में  कार्यवाही  की  जानी
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 चाहिए  ।  मैं  प्राइम  मिनिस्टर  साहब  से

 कहना  चाहता  हूं  कि  क्‍या  उन  को  मालूम  है
 कि  देश  के  प्रन्दर  एक  सेट  पेटन  पर  इमरजन्धी
 के  अपने  पापों  पर  पर्दा  डालने  के  लिए  कोंगी
 के  लोभ  कहीं  पर  हिन्दु-मुसलमानों  प्रौर  कहीं
 पर  हिन्दू-रूिखों  के  दें  गे  श्रौर  कहीं  पर  हड़तालें
 कराने  की  साजिश  कर  रहे  हैं  ?  क्‍या  इस
 बात  से  इन्कार  किया  जा  रूकता  है  कि  दिल्ली
 में  भी  पीठ  हिन्दू-सिक्‍्खों  का  झगड़ा  कराने
 की  कोशिश  नहीं  की  गई  ।  कोर्ग;  एक  सैट
 पेटन  पर  सारे  हिन्दुस्तान  में  ह्य  एण्ड  श्रार्डर
 को  तबाह  कर  देने  की  बड़ी  भारी  साजिश  कर

 रही  है  श्रौर  इस  साजिश  के  श्रत्दर  उस  की
 बातों  को  अगर  नहीं  रोका  गया  और  उस  को

 ग्रौर  उस  के  लीडसं  को  श्गर  इसी  तरह  से

 सहुलियतें  दी  गई  तो  सारे  हिन्दुस्तान  में  देंगे
 फैलाने  के  लिए,  तो  उस  का  नतीज़ा  बहुत
 बुरा  हो  सकता  है।  क्‍या  इस  बात  से  कोई
 इन्कार  कर  सकता  हैकि  जिस  दिन  भूरा
 पहलवान  की  लाश  अस्पताल  से  गोल्डन  गैंग
 के  लोग  ले  गये,  तो  उस  वक्‍त  वे  क्या  नारे
 लगा  रहे  थे  ।  वही  लोग  जो  श्रोमती  इन्दिरा
 मांधी  के  समयंन  में  वहां  पहुंचे  थे  और  उन
 के  स्वागत  में  शामिल  थे,  वही  उस  की  लाश
 को  उठा  कर  ले  गये  और  सारे  शहर  में

 “जनता  पार्टी,  मुर्दाबाद'  के  नारे  लगाते

 रहे  ।  क्‍या  उन  के  पास  इस  बात  की  भी

 इन्फार्मेशन  है  कि  ये  लोग  वही  थे  जिन्‍्होंने

 वहां  से  लाश  को  उठाया  था  श्रौर  गोल्डनग्गैम

 के  जो  लोग  थे  क्‍या  उस  के  प्रन्दर  25  लोग

 ऐसे  थे  जो  कोंगी  के  बड़े  बड़े  समर्थक  थे  या

 नहीं  थे,  यह  मैं  जानना  चाहता  हूं  -  जब  वे

 लोग  उस  की  लाश  को  श्मशान  भभि  में  ले  मये,
 तो  वे  उस  को  उस  के  घर  की  तरफ़  नहीं  ले

 गये  बल्कि  वे  उस  को  उन  मुहल्लों  में  ले  गये,

 जहां  हमेशा  कम्युनल  रायटस  होते  हैं  1  मैं

 जानना  चाहता  हूं  कि  कम्यूनल  रायटस  कराने.

 वाले  राजनीतिक  स्वार्थी  को  पूरा  करने
 वाले  लोगों  और  लोगों  के  खून  बहाने  वाले'

 **Not  recorded.
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 इन  लोगों  के  खिलाफ़  क्‍या  कार्यवाही  की  मई

 झ्लौर  इन  के  लीडसं  को  “वहां  जाने  से  क्यों  नहीं
 रोका  गया  श्लौर  इन  को  वहां  पर  दंगा

 भड़काने  की  इजाजत  क्यों  दी  गई,  यह  मैं

 प्रधान  मंत्री  जी  से  पूछना  चाहता  हूं  ।

 मैं  यहु  भी  जानकारी  देना  चाहता  हें
 कि  झ्ललीगढ़  के  श्रन्दर  इस  समय  जो  दंगों  की

 स्थिति  पैदा  हो  रही  है  श्रौर  उत  के  लिए  मेरे

 कुछ  दोस्तों  ने  श्रार०एस०एस०  का  नाम  लाने
 को  कोशिश  की  है,  उत्तर  प्रदेश  की  जनता  पार्टी
 के  अ्रध्यक्ष  श्री  अब्बास  श्ली  उस  दिन  वहां

 मोजद  थ  और  उन्होंने  इस  बात  की  घोषणा

 की  थी  कि  इस  में  आर०एस०एस०  का  हाथ

 नहीं  है  a  इस  के  अलावा  i2  सितम्बर  को

 जो  मीटिंग  हुई,  जिस  में  सिटीजन्स  कौसिल
 के  सभी  लोग  शामिल  हुए  थे,  उस  मीटिम  के

 श्रन्दर  भी  सारे  हिन्दुओं  श्रौर  मुसलमानों
 ने  मिल  कर  यह  कहा  कि  इस  के  श्रन्दर  एनन्‍्टी-
 सोशल  एलीमेंट्स  का  हाथ  है  शौर  इन  दंगों  में

 हिन्दू  बौर  मुसलमानों  का  कोई  हाथ  नहीं  है  ।
 अध्यक्ष  महोदय,  दुनिया  भर  में  हिन्दुस्तान  का
 नाम  बिगाड़ने  के  लिए,  हिन्दुस्तान  से  बाहर
 जा  कर  हिन्दुस्तान  की  इमेज  बिगाड़ने  के

 लिए  यह  सब  साजिश  की  प्त  रही  है  t

 भ्रध्यक्ष  महोदय,  आप  देख  कि  यू०  पी०  के

 भन्दर  झगड़  किस  ने  कराये,  श्रागरा  के  भ्रन्दर

 झगड़े  किस  ने  कराये,  आआरांध्र  प्रदेश  में,

 हैदराबाद  में,  महा  राष्ट्र  में  दंगे  किरू  ने  कराये?
 ये  सारे  दंगे  वे  लोग  करते  हैं  जो  श्राज  दुनिया
 में  हिन्दुस्तान  की  इमेज  खराब  करना  चाहते
 हैं  ौर  दुनिया  में  जा  कर  आज  वे  इस  तरह
 को  चीज़ों  का  प्रचार  कर  रहे  हैं  ।

 उत्तर  प्रदेश  में  या  हिन्दुस्तान  में  कहीं  भी

 एक  भी  माइनोरिटी  के  श्रादमी  को  नुक्सान
 पहुंचता  है  तो  यह  हम  सब  के  लिए  बड़े  शर्म
 की  बात  है।  उत्तर  प्रदेश  के  प्रन्दर,  संभल१र
 के  श्रन्दर  इन  दंगों  में  मरने  वालों  में  हिन्दुओं

 ——.
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 को  संख्या  ज्यादा  है।  इन  दंगों  में  जो  रुम्पत्ति

 लुटी  है  उसमें  भी  हिन्दुझों  की  रुम्पत्ति  भ्रधिक

 लुटी  है।  श्रब  यह  कहना  कि  केवल  माइनोरिटी

 के  लोगों  पर  ही  भ्रत्याचार  किया  जा  रहा
 '

 है
 शौर  यह  बात  दुनिया  में  जा  कर  बोलना
 (Interruptions)

 MR.  SPEAKER:  No.  I  do  not  allow
 any  reference  to  Pakistan.

 श्री  विजय  कुमार  मलहोत्रा  :  श्रबन  जब

 कि  जुडिशियल  इंकवायरी  हो  रही  है  तब

 फिर  इन  सब  लोगो  को  हिचक  क्‍यों  हो  रही

 है  ?  ये  जानते  हैं  कि  जुडीशियल  इंकवायरी
 से  इन  लोगों  के  पापों  का  पर्दाफाश  हो  जाएगा
 श्रौर  जुडीशियल  इंकव  यरी  से  सब  बातें

 सामने  श्ा  जएंगी  ।

 श्रध्यक्ष  महोदय,  मैं  कहना  चाहता  हूं.
 कि  प्रधान  मंत्री  जी  सारे  हिन्दुस्तान  के  झन्दर

 इस  सवाल  को  देखें  शौर  यह  भी  देखें  कि  किस

 तरह  से  ये  लोग  इसके  ध्न्दर  काम  कर  रहे

 हैं  |  (Interruptions)

 MR.  SPEAKER:  Don’t  record.

 SHRI  MORARJI  DESAI:  As  I  said
 in  reply  to  the  previous  question—
 since  a  judicial  inquiry  is  going  on,  |
 cannot  give  any  opinion  about  who  is
 responsibie  for  this  until  that  opinion
 comes—the  same  thing  applies  to  the
 question  of  my  hon.  friend.  I  cannot
 give  any  opinion  about  the  statement
 he  has  made.  That  is  why  an  appeal
 was  made  when  the  statement  was
 made  that  let  us  not  say  anything
 which  will  increase  the  tension  or  in-
 crease  this  malady  further.  That  is
 what  I  would  like  to  appeal  to  all  con-
 cerned.

 क्री  झर्जुन  सिह  भदोरिया  (इटावा)
 श्रीमन,  उत्तर  प्रदेश  में  साम्प्रदायिक  तनाब,
 गिरती  हुई  ला  एण्ड  पश्राडेर  की  स्थिति  झौर

 **Not  recorded.
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 श्री  प्रजुन  सिह  भदौरिया ]

 उस  से  आम  झादमी  की  जिन्दगी  पर  आय

 संकट  एक  बड़ा  भयंकर  रोम  है  क्‍या  हमारे
 देश  के  प्रधान  मंत्री  जी  ने,  जिन  के  हाथ  में

 झा  जकल  गृह  विभाग  भी  है,  पता  लगाने  की

 कोशिश  की  है  कि  इस  रोग  का  क्‍या

 कारण  है  ?  जब  तक  इस  रोग  का  का  रण  नहीं

 ढूंढा  जाएगा  तब  तक  साम्प्रदायिक  तनाव  कम

 नहीं  होगा  श्ौर  ला  एण्ड  ब्राड  की  गिरती

 हुई  स्थिति  भी  ठीक  नहीं  होगी  ।

 हमारा  सुझाव  प्रधान  मंत्री  और  गृह
 मंत्री  के लिए  है  कि  जब  तक  उत्तर  प्रदेश  के

 झन्दर  से  वहां  क  आई०  जी०  को  नहीं  हटाया
 जाता  तब  तक  यह  स्थिति  सुधरने  वाली  नहीं

 है।  जब  तक  उत्तर  प्रदेश  का  शासन  ऐसे  भ्रक्षम

 लोगों  के  हाथों  में  रहेगा  जिनमें  प्रशासनिक

 क्षमता  नहीं  है  तब  तक  लमातार  दिन  प्रति

 दिन  स्थिति  बिबड़ती  ही  रहेगी  t  जो  श्रमी

 कहा  बया  कि  पहलवान  की  लाश  छीन  कर

 ले  गये  तो  मैं  पुछठ  चाहता  हूं  कि  इस  के  लिए
 कोन  जिम्मेदार  है  ?  क्‍या  इस  के  लिए  वहां
 की  पुलिस  जिम्मेदार  नहीं  है  ?  क्या  इस  के

 लिए  वहां  का  पुलिस  मंत्री  जिस  के  हाथ  में

 वहां  की  प्रशासनिक  व्यवस्था  है,  जिम्मेदार

 नहीं  है  ?  इन  सारी  की  सारी  घटनाओं  के

 लिए--चाहे  वे  अलीगढ़  में  हुई  हों,  संभल१र
 में  हुई  हों  या कान१२  और  लखनऊ  में  शिया-

 सुन्नी  का  झगड़ा  हुआ  हो,  क्‍या  उत्तर  प्रदेश

 की  सरकार  जिम्मेदार  नहीं  है  ?

 जब  तक  उत्तर  प्रदेश  के  श्रवाम  लोगों

 को  हटाया  नहीं  जाएगा  तब  तक  में  प्रधान

 मंत्री  जी  से  कहना  चाहता  हुं  कि  ये  दंगे

 होते  रहेंगे  ।  इसलिए  ऐप  निकम्मे  लोगों

 को  दाप  हटाइये  और  योग्य  लोगों  को  उनके

 स्थान  पर  बिठाइंये।  तभी  इन  दंगोंको
 रोकना  मुम्करिन  हो  सकता  ह।  इन  दंगों  में

 3  कोरी  और  हरिजनत  लोगों  के  भी  जो  वहां
 पप  गरीब  थे,  धर  जला  दिए  गए  हैं  t

 NOVEMBER  20,  978  Procedure  Re,  C.A.  328
 (Announcement)

 SHRI  MORARJI  DESAI:  The  hon.
 Member  has  made  a  Suggestion  about
 the  I.G.,  Police  there......

 SHRI  RAJ  NARAIN:  And  the  Chief
 Minister  too.

 SHRI  MORARJI  DESAI:  The  same
 reply  I  have  to  give.  Unless  the  judi-
 cial  inquiry  fixes  the  blame  on  some
 persons,  I  cannot  say  anything.  In  the
 meanwhile,  I  suggested  to  the  Chief
 Minister  to  see  that  any  officers  who
 ar  not  capable  of  dealing  with  the
 situation  should  not  be  allowed  to  deal
 with  it.

 MR.  SPEAKER:  Shri  Faquir_  Ali
 Ansari—not  here.

 RESIGNATION  BY  MEMBER

 MR.  SPEAKER:  I  have  to  inform  the
 House  that  a  letter  was  received  in
 Lok  Sabha  Secretariat  on  6  November,
 978  from  Shri  S.  D.  Somasundaram,
 an  elected  Member  from  Thanjavur
 constituency  of  Tamil  Nadu,  resigning
 his  seat  in  Lok  Sabha.  I  accepted  his
 resignation  with  effect  from  6  Novem-
 ber,  1978.

 2.52  hrs.

 ANNOUNCEMENT  RE:  PROCEDURE
 FOR  DEALING  WITH  CALLING  AT-

 TENTION  NOTICES

 MR.  SPEAKER:  Members  _  will  re-
 call  that  on  the  6th  December,  977  I
 had  made  an  announcement  regarding
 the  procedure  to  be  followed  for  deal-
 ing  with  Calling  Attention  notices.  In
 accordance  with  that  procedure,  Call-
 ing  Attention  notices  received  upto
 0.00  hours  on  a  jay,  in  case  not  select-
 ed  by  me  on  that  day,  lapse  under
 provisions  of  rule  197(5).  Any  Mem-
 ber  whose  notice  had  not  been  select-
 ed  had,  however,  the  right  to  revive
 his  notice  for  a  subsequent  day  by
 giving  a  fresh  notice  and  such  notice
 was  considered  by  the  Speaker  along
 with  other  notices  received  for  that
 day.
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 A  number  of  Members  had  sent
 suggestions  to  the  Rules  Committee
 that  in  view  of  the  difficulties  ex-
 perienced  by  them  in  repeating  the
 Calling  Attention  notices  on  the  same
 subject  from  day  to  day,  when  a  Call-
 ing  Attention  on  a  subject  was  select-
 ed,  notices  on  the  same  _—  subject
 received  earlier  might  also  be  taken
 into  account  for  the  purpose  of  ballot-
 ing  names  of  Members  for  inclusion  in
 the  List  of  Business.  The  Rules  Com-
 mittee  considered  the  matter  at  its
 sitting  held  on  the  28th  October,  1978.
 It  was  decided  that  Calling  Attention
 notices  might  be  kept  alive  till  the  end
 of  the  week.

 In  view  of  this  decision  of  the  Rules
 Committee,  I  propose  to  follow  the
 following  procedure:

 (i)  All  Calling  Attention  notices
 received  in  a  week  will  be’  kept
 alive  and  placed  before  me  from  day
 to  day  along  with  notices  received
 upto  000  hours  on  the  day  on  which
 7276  notices  are  put  up  to  me.

 (ii)  On  the  last  day  of  the  week
 On  which  the  House  sits,  the  notices
 received  upto  000  hours  on  that  day
 will  be  considered  by  me  and  all  the
 notices  which  are  not  selected  shall
 be  deemed  to  have  lapsed  and  no
 intimation  about  this  will  be  given
 to  the  Members.

 (iii)  Notices  received  after  000
 hours  on  the  last  day  of  the  week  on
 which  the  House  sits  will  be  deemed
 to  have  been  received  for  the  day  on
 which  the  next  sitting  of  the  House
 is  to  be  held  and  these  will  be  valid
 for  the  following  week.

 In  other  respects  the  procedure
 ‘announced  by  me  on  the  6th  December,
 3977  would  continue  to  be  followed.

 32.54  hrs,

 STATEMENT  RE.  IAF  PLANE
 CRASH  AT  LEH  ON  19-11-1978

 ५
 MR.  SPEAKER:  The  Defence  Minis-

 er  to  make  a  statement  regarding  IAF
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 Plane  Aircrash  on  loth  November,
 978  in  which  a  large  number  of  lives
 were  lost.

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  Mr.  Speaker,
 Sir,  with  sincere  grief  and  the  deepest
 of  regret,  I  have  to  communicate  to  the
 House  the  very  sad  news  that  an  Air
 accident  occurred  at  Leh  yesterday
 morning  in  which  78  valuable  _  lives
 were  lost.

 A  transport  aircraft  of  the  IAF  was
 engaged  in  an  Air  Maintenance
 Mission  to  Leh  from  Chandigarh  on  an
 airlift  operation  of  the  kind  which  is
 routine  between  Chandigarh  and  Leh,
 Specially  during  winter  months.  The
 aircraft  had  Fit.  Lt.  A.  M.  S.  Tanwar
 as  Captain,  and  six  other  members  of
 the  Air  Force  crew,  and  70  Jawans  of
 the  Army  as  passengers.

 When  the  aircraft  was  approximate-
 ly  about  two  kilometres  short  of  the
 touch  down  point  at  Leh  airport,  it
 reportedly  spiralled  down  sharply  to
 the  right  and  struck  the  ground  short
 of  the  runway.  As  a  result  cf  the
 accident,  the  plane  caught  fire  and
 suffered  total  damage,  but  what  is
 more  grievous,  all  the  77  persons  on
 board  lost  their  lives  on  the  spot.

 In  addition,  one  civilian  lady  was
 hit  by  the  crashing  aircraft  on  the
 ground.  She  suffered  serious  injuries
 to  which  she  succumbed  sometime
 later.

 The  weather  en  route  and  in  Leh
 was  Satisfactory.  The  flight  appears
 to  have  been  uneventful  until  just  be-
 fore  landing.  The  crew  of  the  aircraft
 were  fully  qualified  and  competent  to
 fly  the  mission;  in  fact,  all  of  them
 had  carried  out  similar  missions  a
 number  of  times  before.

 The  exact  cause  of  the  accident  is
 not  known  on  account  of  the  serious-
 ness  of  the  accident  ang  the  large
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 {Shri  Jagjivan  Ram]
 number  of  valuable  lives  lost,  a
 high  level  Court  of  Inquiry  has
 been  ordered  under  _  the  leader-
 ship  of  an  Air  Vice  Marshal.  The
 Court  of  Inquiry  will  comprise
 flying  and  technical  members’  with
 considerable  experience  in  operation
 and  maintenance  of  this  type  of  air-
 craft,  a  representative  of  the  Directo-
 rate  of  Aeronautics  belonging  to  the
 Defence  Research  and  Development
 organisations;  and  the  Director  of  Air
 Safety  in  the  organisation  of  the
 Director  General  of  Civil  Aviation.
 The  Court  has  already  been  put  to-
 gether  and  is  being  flown  out  to  Leh
 today.  It  will  go  into  the  case  or
 causes  of  the  accident.

 Soon  after  receipt  of  the  report  of
 the  accident,  the  Air  Officer  Command-
 ing,  Chandigarh  visited  Leh.  The  Air
 Officer  Commanding-in-Chief,  Air
 Marshal  Dilbagh  Singh,  Western  Air
 Command,  hag  also  left  for  Leh.

 Under  the  recently  revised  arrange-
 ments,  every  member  of  the  Air  Force
 crew,  as  also  all  the  Army  Jawans  who
 have  lost  their  lives  in  this  unfortunate
 air  accident,  will  receive  ex-gratia
 assistance  of  Rs.  ]  lakh  per  family.
 Arrangements  are  being  made  to  dis-
 burse  this  assistance  as  speedily  aS
 possible.

 It  is  my  painful  duty  on  behalf  of
 the  Government  to  express  sincere
 sympathy  for  the  bereaved  families,
 to  whom  our  hearts  go  out  in’  sym-
 pathy.  May  I  also  take  this  opportu-
 nity  to  express  Government’s  deep
 appreciation  of  the  dedication  and
 commendable  sense  of  duty  with  which
 the  Army  and  Air  Force  personnel
 concerned  have  laid  down  their  lives
 in  the  cause  of  the  Nation.

 May  I  request  the  House  to  express
 their  homage  to  the  departed  Jawans
 in  this  regard?

 The  Members  then  stood  in  silence
 for  a  short  while.

 2.59  hrs.

 KHADI  AND  VILLAGE  INDUSTRIES
 COMMISSION  (AMENDMENT)  BILL

 EXTENSION  OF  TIME  FOR  PRESENTATION.
 OF  REPORT  OF  JOINT  COMMITTEE.

 SHRI  NARENDRA  ए.  NATHWANI
 (Junagarh):  I  beg  to  move:

 “That  this  House  do  extend  up  ta
 the  last  day  of  the  first  week  of  the
 next  Session  the  time  for  presenta-
 tion  of  the  Report  of  the  Joint  Com-
 mittee  on  the  Bill  further  to  amend
 the  Khadi  and  Village  Industries
 Commission  Act,  1956”.

 MR.  SPEAKER:  The  question  is:

 “That  this  House  do  extend  up  to
 the  last  day  of  the  first  week  of  the
 next  Session  the  time  for  presenta-
 tion  of  the  Report  of  the  Joint  Com-
 mittee  on  the  Bill  further  to  amend
 the  Khadi  and  Village  Industries.
 Commission  Act,  1956”.

 The  motion  was  adopted.

 The  Lok  Sabha  adjourned  for  Lunch
 till  Fourteen  of  the  Clock.

 The  Lok  Sabha  _  re-assembled  after
 Lunch  at  eight  minutes  past  Fourteen.

 of  the  Clock.

 (Suri  N.  K.  SHEJWALKAR  in  the  Chair}

 MATTERS  UNDER  RULE  377

 (i)  REPORTED  GRANT  OF  PAPER  CON~
 VERSION  LICENCE  TO  SEHGAL
 Papers  Lrp.

 MR.  CHAIRMAN:  Shri  Dhirendra-
 nath  Basu.

 SHRI  DHIRENDRANATH  BASU
 (Katwa):  Sir,  I  want  to  draw  the
 attention  of  the  hon’ble  Minister  of
 Industry  that  the  paper  conversion
 licence  granted  to  a  giant  unit  like
 Sehgal  Papers  Ltd.  has  threatened  to
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 the  very  existence  of  whole  of  the
 small  scale  sector  of  paper  convertors.
 Many  of  the  small  scale  industries  of
 paper  convertors  would  practically  be
 closed  down  as  a_  result  of  which
 thousands  of  employees  would  be  laid
 off  or  thrown  out  of  employment.  The
 federation  of  Association  of  small
 industries  of  India  and  the  small
 paper  conversion  units  of  India  have
 protested  against  the  decision  of  the
 government  to  grant  licence  to  a  large
 unit  for  the  paper  manufacture  pro-
 ducts  when  the  item  is  reserved  for
 manufacture  in  the  small  scale  sector.
 According  to  the  Paper  Convertors’
 Association  the  total  requirement  of
 the  country’s  paper  convertor  is  50
 to  200  tonnes  and  the  capacity  of  the
 giant  unit  to  which  the  licence  has
 been  issued  is  10,000  tonnes  of  paper
 and  the  licence  is  for  900  tonnes  for
 paver  conversion.  If  this  firm  is
 allowed  only  5  per  cent  of  its  produc-
 tion  for  conversion,  it  will  work  out  to
 500  tonnes  of  converted  products  with
 the  result  that  even  the  small  scale
 sector  will  be  thrown  out.

 The  Federation  has  argued  that  a
 giant  should  not  be  allowed  to  go  into
 the  field  reserved  for  small  scale
 sector.  Representations  in  this  regard
 were  made  to  the  Industry  Minister
 and  it  has  been  explained  that  unless

 it  strictly  implements  its  own  reserva-
 tion  policy  for  small  units,  the  small
 sector  would  not  be  able  to  grow  on
 healthy  lines.  In  this  particular  case
 why  there  should  be  a_  different
 policy?  The  Federation  also  wanted
 to  know  the  grounds  on  which  the
 licence  was  granted  to  the  giant  unit
 without  protecting  the  interest  of  the
 Small  units.  The  Small  Paper  Conver-
 tors’  Association  also  feel  that  if  a
 sole  manufacture  of  soft  tissue  paper
 becomes  a  convertor  he  will  not  give
 the  right  material  to  other  convertors
 who  might  be  competing  with  the  firm.
 The  Association  feels  that  their  cases
 have  been  ignored  and  they  have  sent
 a  number  of  complaints  which  have
 not  been  replied  to,  neither  a  chance
 has  been  allowed:  to  the  Association  for
 Meeting  the  Industry  Minister.  With

 2962  LS—3
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 these  words  I  request  the  hon.  Minister
 through  you,  Mr.  Chairman,  Sir,  that
 he  should  look  into  the  matter  and
 maintain  the  policy  already  announc-
 ed,

 (ii)  FUNCTIONING  OF  THE  FILM  FIN-
 ANCE  CORPORATION,  THE  INDIAN  MOTION
 Picrures  Export  CORPORATION  AND  THE
 HINDUSTAN  PHOTO  FILMS,

 DR.  VASANT  KUMAR  PANDIT
 (Rajgarh):  Under  Rule  377,  I  raise  the

 folowing  matter  of  urgent  public
 importance  in  the  House.

 Since  the  last  one  year,  the  func-
 tioning  of  the  Film  Finance  Corpora-
 tion,  the  Indian  Motion  Pictures  Ex-
 port  Corporation  and  the  Hindustan
 Photo  Films  have  not  catereg  to  the
 requirements  of  the  Film  publicity  and
 production  units  in  India,  the  critical
 observations  by  the  Film  Production
 Industry,  the  establishment  of  National
 Film  Development  Corporation,  the
 damage  done  to  Film  Industry,  the
 various  criticism  appearing  in  the  film
 journals  and  the  processing  in  Labora-
 tory  units  by  the  Film  Division,  the
 confusion  created  thereby  in  the  Film
 world  by  undecided  policies  of  the
 Government,  and  the  consequential
 loss  of  confidence  on  Government
 policies  by  the  film  production  and
 distribution  units  and  the  action  taken
 by  the  Government  to  remove  the
 fears  of  the  film  industry  and  produce
 a  homogenious,  co-operative,  policy
 yvertaining  to  the  Films  Division,
 Exhibition  and  its  Distribution.  With
 these  words,  I  request  the  hon.  Minister
 to  make  a  statement.

 (iii)  STRIKE  BY  PHARMACISTS

 श्री  ज्नेश्दर  सिक्  (इलाहाबाद )
 सभापति  जी,  12  फरवरी  974  को

 तत्कालीन  स्वास्थ्य  मंत्री  द्वारा  फा्मेंसिस्टों  की

 एसोसिएशस  को  वेततसमान  425-700  तथा

 20  प्रतिशत  .सेलेक्शन  ग्रेड  एवं  समुचित
 पदोन्नति:  के  भ्रवसर  दिए  जाने  का  आश्वासन
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 [श्री  जनेश्वर  मिश्र]

 दिया  गया  था  जिन्हें  भाज  तक  सरकार  द्वारा

 लागू  न  किए  जाने  के  कारण  विवश  होकर
 फार्मेंसिस्टों  को  हड़ताल  का  मार्ग,  जो  कि

 उनके  सामने  अन्तिम  उपाय  के  रूप  में  रह  गया

 था,  अपनाना  पड़ा  6  नवम्बर,  978  से  यह

 हड़ताल  पर  हैं  ।  जनता  को  भारं:  कठिनाई

 हो  रही  है  ।  उनकी  मांगें  सवंथा  उचित  हैं,

 पर  फिर  भी  सरकार  के  कान  पर  जूं  नहीं  रेंग

 रही  है  झौर  श्राज  तक  इस  दिशा  में  कोई

 ठोस  कदम  नहीं  उठाया  गया  है  जिससे  हड़ताल

 समाप्त  कराई  जा  सके  !

 मैं  सरकार  से  चाहूंगा  कि  वह  सदन  के  सामने

 इस  स्थिति  को  स्पष्ट  करते  हुए  वक्तव्य

 दे।

 (iv)  REPORTEB  RESENTMENT  AMONG
 THE  WORKERS  AND  EMPLOYEES
 OVER  THE  INDUSTRIAL  RELATIONS
 BILL.

 SHRI  SAMAR  MUKHERJEE
 (Howrah):  Under  Rule  377,  I  raise  the

 following  matter  of  urgent  public  im-
 portance  in  the  House.

 There  is  widespread  resentment  pre-
 vailing  among  the  workers’  and
 employees  throughout  the  country  over
 the  attempt  of  the  Government  to
 get  enacted  the  Industrial  Relations
 Bill  which  will  endanger  the  basic
 rights  of  the  working  class  and  toiling
 people  of  this  country.

 To  voice  their  protest  against  this
 anti-labour  attitude  of  the  Govern-
 ment,  thousands  of  workers  and  em-
 ployees  from  all  parts  of  the  country
 kave  come  to  Delhi  to  pass  a  resolu-
 tion  urging  the  Government  to  with-
 draw  this  draconian  Industrial  Rela-
 tions  Bill,  in  a  convention  arranged
 jointly  by  several  trade  union  centres
 on  9th  November,  .978  at  New  Delhi.
 They  are  also  holding  a  procession
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 already  at  Boat  Club  today,  just  now.
 I  would  therefore  request  the  Minister
 concerned  to  make  a  statement  there-
 on  announcing  the  withdrawal  of  the
 Bill.  Sir,  the  resolution  was  passed  by
 the  delegates  numbering  more  _  than
 7,000  employees  of  trade  unions,  in-
 cluding  the  trade  unions  which  are
 connected  with  the  Janata  Party.
 And  in  this  Resolution  passed  unani-
 mously  they  say  as  follows:

 “This  Convention  is  firmly  of  the
 view  that  the  Bill,  if  enacted,  will  be
 a  death  knell  to  democratic  trade
 union  movement  in  the  country.  It
 is  also  of  the  opinion  that  the  basic
 frame-work  of  the  Bill  is  such  that
 any  attempt  to  amend  it  will  be  an
 exercise  in  futility.  The  Convention,
 therefore,  demands  the  withdrawal
 of  the  Bill  and  the’  enactment  of  a
 new  legislation  on  the  basis  of  con-
 sensus  of  the  Central  Trade  Union
 organisations,  which  will  guarantee
 the  fundamental  rights  of  all  em-
 ployees  to  form  trade  unions  and  to
 Strike  without  any  restriction,  which
 alone  will  ensure  collective  bargain-
 ing.”

 Sir,  the  who:e  atmosphere  is  surged
 with  a  strong  feeling  and  unanimously
 they  have  raised  the  demand  that  this
 Bill  should  be  withdrawn.  So,  I  re-
 quest  the  Labour  Minister  to  make  a
 statement  to  this  effect.  The  deputa-
 tion  will  meet  the  Speaker  today  at
 2.30  P.M.

 4.5  hrs.

 BOLANI  ORES  LIMITED  (ACQUI-
 SITION  OF  SHARES)  AND  MISCEL-

 LANEOUS  PROVISIONS  BILL

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  Sir,
 I  beg  to  move*:

 “That  the  Bill  to  provide  for  the
 acquisition  of  shares  of  the  Bolani

 *Moved  with  the  recommendation  of  the  President.
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 Ores  Limited  in  public  interest  in
 order  to  serve  better  the  needs  of  the
 nation  and  to  facilitate  the  promo-
 tion  and  development  in  the  interests
 of  the  general  public,  of  national
 steel  industry  and  for  matters  con-
 nected  therewith  or  incidental  there-
 to,  be  taken  into  consideration’.

 Sir,  in  this  connection  I  also  move  an
 amendment  to  the  Bill  that  on  page  2.
 line  28,  for  ‘mineral’  substitute  ‘mine-
 rals....

 MR,  CHAIRMAN:  I  think  it  wil]  be
 done  at  the  stage  of  clause  by  clause
 discussion.  At  the  moment  you  have
 to  move  the  Bill.  Now,  Mr.  Vinayak
 Prasad  Yadav's  amendment  can  be
 taken.  Is  he  here?

 AN  HON'’BLE  MEMBER:  He  is  not
 here.

 MR.  CHAIRMAN:  But  if  you  want
 to  speak  on  the  Bill,  you  can  do  so.

 SHRI  BIJU  PATNAIK:  Sir,  as  I
 explained  at  the  time  of  the  introduc-
 tion  of  the  Bili,  this  mineral  ore  area
 ig  required  as  a  captive  mine  to  the
 Durgapur  Steel  Plant.  It  originally
 was  held  by  a  private  company  and
 leter  on  the  Government  held  50.5
 per  cent  share.  The  company  has  in-
 curred  heavy  losses  and  is  on  the  point
 of  closing  down,  which  will,  of  course,
 throw  thousands  of  employees  out  of
 employment.  We  have  assessed  that
 the  ore  property  is  good.  There  are
 still  over  300  million  tonnes  of  deposits
 in  that  area.  The  iron  ore  is  of  good
 Quality  and  it  will  serve  the  purpose
 of  Durgapur  Steel  Plant  at  the  present
 Stage  and  also  in  the  future  as  and
 when  it  expands.  Because  of  the
 losses  incurred  by  this  company,  which
 even  today  supplies  nearly  a  million
 torines  of  iron  ore  to  Durgapur,  it  was
 felt  necessary  in  public  interest  to  take
 Over  this  company  in  SAIL  and  make

 >
 a  captive  unit  of  Durgapur  Steel

 lant.  The  total  assets  of  this  com-
 Pany  have  been  estimated  at  Rs.  520
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 lakhs  and  the  liabilities  Rs.  562  lakhs.
 The  private  share-holding  in  Bolani
 Ores  Ltd.  of  the  Orissa  Minerals  De-
 veiopment  Company  which  was  origi-
 nally  a  private  company  is  about
 Rs.  40  lakhs.  Because  of  this  losses.
 we  have  proposed  in  this  Bill  to  value
 the  shares  at  a  nominal  price  of  one
 rupee  per  share,  _  that  is,  for  49,000
 shares,  the  payment  that  would  be
 made  would  be  Rs.  49,000.  It  is  around
 Rs.  49,000  shares.  This  needs  to  be
 taken  note  of  and  I  am  sure  the  House
 and  the  persons  concerned  in  that  area,
 involved  in  the  Durgapur  Plant  and
 its  prosperity  are  quite  well  aware  of,
 that  this  will  have  to  be  further  de-
 veioped.  The  machines  that  have  been
 planned  for  this  area  to  make  sized-
 ore  are  virtually  lying  idle  because  the
 company  has  no  money.  I  have  from
 time  to  time  authorised  Durgapur  Steel
 Plant  to  advance  large  sums  of  money
 to  these  mines  in  order  to  enable  them
 to  go  ahead.  But,  it  cannot  go  on  at
 this  rate.  Therefore,  we  have  decided
 to  take  over  Bolani  Ores  as  a  part
 and  parcel  of  SAIL  and  have  it  as  a
 captive  unit  of  Durgapur  Steel  Plant.
 In  view  of  this,  I  would  request  this
 House  to  take  this  Bill  into  considera-
 tion.

 SHRI  P.  RAJAGOPAL  NAIDU
 (Chittoor):  I  would  like  to  know  why
 the  company  was  running  into  losses
 and  when  it  is  taken  over  by  the  Gov-
 ernment,  how  will  it  improve?.

 MR.  CHAIRMAN:  Not  now;  you  can
 speak  later.

 Motion  moved:.

 “That  the  Bill  to  provide  for  the
 acquisition  of  shares  of  the  Bolani
 Ores  Limited  in  public  interest  in
 order  to  Serve  better  the  needs  of  the
 nation  and  to  facilitate  the  promo-
 tion  and  development  in  the  jnterests
 of  the  general  public,  of  national
 stee]  industry  and  for  matters  con-
 nectegq  therewith  or  incidental  there-
 to,  be  taken  into  consideration.”
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 SHRI  DINEN  BHATTACHARYA
 (Serampore):  Mr.  Chairman,  Sir,  I
 Support  the  taking  over  of  the  mana-
 gement  of  the  Bolani  Ores,  but  at  the
 same  time  I  have  certain  apprehen-
 sions.  This  is  because  our  experi-
 ence  shows’  that  many  plants,  the
 management  of  which  was  taken
 over  by  the  Government,  after
 swallowing  the  money  that  is  is  in-
 jected  by  the  Government—the  whole
 money  is  eaten  up  by  the  told  manage-
 ment  in  any  shape—again  become  sick.

 Here,  in  this  case,  it  is  good  that  in
 order  to  ensure  regular  supply  of  iron
 ore  to  Durgapur  Steel  Plant,  Bolani
 Iron  Ore  Mines  are  being  taken  over
 and  these  would  be  treated  as  a  subsi-
 dairy  or  a  captive  mine  of  Durgapur
 Steel  Plant.  It  is  good  that  it  will
 come  under  the  management  of  the
 Durgapur  Steel  Plant,  but  notiins  is
 mentioned  in  the  Bill,  how  this  unit
 w.l.  be  run.  How  will  it  be  contro'led
 both  on  the  financial  side  as  well  as
 technical  side?  Nothing  is  indicated
 there.  I  will  be  grateful  if  the  hon.
 Minister  woulg  clarify  the  vosition.
 Why  are  we  taking  over  this  company”
 Why  not  nationalise  it?  Why  is  the
 term  ‘nationalisation’  not  used?  This
 company  has  taken  a  big  amount  of
 money  from  the  Government.  Who  is
 responsible  for  that  at  the  present
 moment.  as  the  company  is  on  the
 verge  of  closure  or  is  ractically  closed
 down.  If  you  want  to  revive  it,  you
 have  got  to  inject  money,  near  about
 250  lekhs.  One  of  the  clauses  pro-
 vides  that  the  old  Directors  of  the  com-
 pany  wiil  be  removed,  but  the  old  offi-
 cers  will  be  there.  These  officers  are
 the  main  henchmen  of  the  Directors
 who  are  responsible  for  the  sickness  of
 the  iron  ore  mines.  You  have  got  eno-
 gh  powers.  What  steps  or  action  are
 you  taking  to  penalise  those  people
 who  are  responsible  for  the  sickness  of
 these  iron  ore  mines?  The  old  officers
 will  continue  even  after  taking  over
 the  management.  What  is  the  guaran-
 tee  that  they  would  have  no  connection
 with  the  old  management?  It  is  seen
 in  many.  cases  that  when  the  manage-
 ment  is  run  under  the  supervision  of
 the  Government,  some  _  under-hand
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 machinery  works  to  the  detriment  of
 the  Company,  It  is  not  strictly  a
 Government  undertaking,  Just  as  the
 SAIL,  Durgapur  Stee]  is  a  Government
 undertaking.  But  will  this  Bolani
 Iron  Ore  Mines  be  of  the  same  stature
 oy  position  as  the  Durgapur  Steel,  in
 respect  of  financial  administration  and
 other  incidental  matters?

 Mr,  Patnaik  is  a  very  jubilant
 Minister,  At  least  he  poses  to  be  very
 jubi.ant,  I  ask  him  whether  the
 officers  will  continue  as  they  are,  but
 the  Directors  wil]  not,  What  is  the
 guarantee  that  there  will  be  no  under-
 hand  connections?  The  Minister  has
 to  answer  why  he  is  not  nationalizing
 it.  and  why  he  is  keeping  the  services
 of  the  officers  jn  tact,  when  he  is  not
 ailowing  the  Directors  to  continue.
 Wno  wi.l  be  responsible  for  the  money
 that  has  been  swailoweg  by  the  old
 maiagement?

 In  his  Statement  of  Objects  and
 Reasons,  the  Minister  has  said  that  the
 share:  have  no  value  at  all,  strictly
 speaking.  As  a  nominal,  token  money
 he  is  giving  Re,  i/-  for  a  Rs,  100/-
 share,  Why  has  this  happened?  It
 is  not  as  if  this  situation  has  cropped
 up  suddenly  on  a  day.  It  was  deterio-

 rating  over  a  very  long  period  of  time.
 He  was  there  to  look  after;  but  ne
 diq  not  take  any  stonvs,  These  big
 shark;  are  now  very  glad  that  tney
 are  being  left  free,  without  any  punish-
 ment  for  their  misdeeds  or  misappro-
 priation  of  funds.  He  is  now  coming
 forward  with  9  pill,  providing  oniy
 for  the  acquisition  of  shares;  nothing
 more  than  that,  You  already  Fave
 5l  per  cent  of  the  shares;  and  you
 are  taking  49  per  cent  now.  Why  don’t
 you  turn  jt  into  a  full-fledged  Gov-
 ernment  undertaking?  Where  is  the
 ber?  TI  am  raising  this  question
 because  at  my  experience.  So  many
 companies  have  been  taken  over.  But
 the  old  managements,  who  were  res-

 ponsible  for  the  sickness  of  the  com-
 panies,  are  continuing  merrily,  They
 go  round  the  world  with  the  money
 that  they  got  or  misappropriated  from
 such  companies,

 With  these  reservations  I  extend  my
 support,  because  after  all  the  Minister
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 nas  thought  it  prudent  to  acquire  the
 shares  that  are  still  in  the  hands  of
 sume  private  persons,  Government  is
 now  keeping  a  real  control  over  the
 management  of  the  iron  ore  mines.

 You  have  to  see  the  Durgapur  Steel
 Plant  from  that  angle  whicn  requires
 so  much  iron  ore,  My  only  appeal  to
 you  would  be  to  scrutinise  the  persons
 or  the  fellows  who  will  remain  there
 lo  manage  the  affairs  of  the  P-.ant.
 You  should  always  remember  that  the
 money  that  you  give  is  public  money
 und  you  must  not  allow  anybody  to
 nusappropriate  even  a  single  penny
 Jen  is  invested  by  way  of  rehabilita-

 tion  of  the  plant  which  is  not  only
 sick  but  aiso  dead,  From  the  state-
 nent,  it  appears  that  a  share  of  Rs.  00

 has  got  no  value;  it  is  almost  nil,

 With  these  words,  I  hope  that  Mr.
 Biju  Patnaik  will  clarify  the  yo-ition
 and  take  the  House  into  confidence

 SHRI  P.  RAJAGOPAL  NAIDU
 (Chittoor):  Sir,  I  will  say  on!y  one
 thing  and  that  is  this.  Now  the  Com-
 pany  has  not  worked  well.  It  is  evi-
 dent;  and  also  from  the  compensation
 paid,  we  can  easily  understand  that  it
 has  cone  very  badly.  Now  the  Gov-
 crnment  is  taking  over  the  Company.
 I  want  to  know  what  are  the  steps
 that  the  Government  is  going  to  take
 so  that  the  regular  supp!ics  are  made
 to  the  plant  and  also  the  }osses  are
 averted.  If  he  clarifies  this,  it  will
 be  better,

 SHR]  छू,  A.  RAJAN  (Trichur):  I
 Tise  to  support  this  Bill.  The  objec-
 tives  which  have  been  laid  down  in
 this  Bill  are  quite  clear,  This  Steel
 Plant  is  a  very  important  unit  in  the
 steel  complex  in  this  country.  But  I

 would  like  to  point  out  one  or  two
 things  on  this  particular  matter,  Re-
 Barding  the  take  over,  I  would  fully
 agree.  This  being  a  captive,  a  feeder
 Unit  of  the  Durgapur  Stee]  Plant,  the
 efficient  management  of  this  particu-
 lar  unit  ig  an  important  thing  because

 7
 has  got  its  bearing  on  Durgapur

 teel  Plant.  I  would  suggest  that  it
 Would  be  better  in  the  larger  interest
 Of  the  regular  supply  of  ores  if  the
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 supervision  of  the  whole  establish-
 ment  is  done  in  a  proper  manner.  Why
 should  it  not  be  treated  as  a  subsidi-
 ary  of  the  Durgapur  Steel  Plant?  I
 hope  the  hon.  Minister  will  see  to  it
 also.  Whenever  such  steps  are  taken
 by  the  Government  or  there  is  taking
 over  of  the  shares,  normal  comypensa-
 tion  is  paid.  Even  though  normal  vom-
 pensation  has  been  paid,  of  course,
 this  is  quite  understandable—but  why
 should  we  pay  compensation  at  all?
 Whenever  we  come  into  the  picture
 for  taking  over  such  companies,  when
 they  are  thrown  out  as  sick  units,  then
 it  creates  an  unfortunate  situation.  In
 vour  life  time,  it  has  come  up.  I  app-
 recite  it,

 Now  I  would  like  to  point  out  scrie-
 thing  regarding  its  management.  Ky
 putting  the  same  people  on  the  mana-
 cement  who  are  managing  the  whole
 aivair.  I  very  much  doubt  whether

 they  will  be  able  to  cope  up  with  the
 whole  atmosphere.  With  all  the  back
 history  and  the  whole  tradition,  how
 far  they  will  be  abie  to  cope  up  with
 the  attitude  psychology  ang  the  work-

 ing  of  such  an  undertaking?  So,  that
 point  has  to  be  taken  tinto  considera-
 tion  hecause  we  have  to  control  a  very
 important  Plant.  So,  this  management
 idea  has  to  be  made  very  clear,  The
 Directors  who  are  handling  the  whole
 thing  could  not  be  able  to  cope  up
 with  the  whole  problem.  So,  the  ques-
 tion  of  the  Directors  and  the  manage-
 ment  has  to  be  taken  up  very  care-
 fully.

 Then  there  is  a  question  of  indus-
 trial  relations.  When  this  system  comes
 up,  the  workers  will  be  very  anxious
 about  their  service  conditions  and

 other  things.  But  their  anxiety  has
 been  met  in  this  Bill  because  their
 service  conditions  and  other  things  are
 all  right.  But  still  I  say  that  when
 this  new  set  un  comes  up.  the  workers
 should  be  made  conscious  of  the

 psychology  and  the  understanding  of
 the  new  set  uv;  and  their  handling  of
 the  whole  affair  in  the  steel]  plant  is
 very  important  With  that  point  in
 view,  I  appreciate  if  they  are  made
 more  conscious  of  the  new  set  up.
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 {Shri  K.  A.  Rajan].
 up,  the  workers  should  be  made  con-
 scious  of  the  psychology  and  the  un-
 derstanding  of  the  new  set  up;  and
 their  handling  of  the  whole  affair  in
 the  steel  plants  is  very  important.
 With  that  point  in  view,  I  appreciate
 if  they  are  made  more  conscious  of
 the  new  set  up.

 Then  an  atmosphere  of  good  indus-
 trial  relations  should  be  created  and
 proper  men  should  be  put  there.  The
 Old  people  who  did  not  do  the  things
 Properly  or  in  a  proper  manner  should
 not  be  put  there.  With  these  reserva-
 tions.  I  support  this  Bill.

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  When  I  rise  to  speak  on  this
 Bill,  it  is  not  with  a  mind  to  oppose
 the  Bill  because  in  our  country,  in
 this  parliament  nobody  general!y  goes
 on  record  that  he  opposes  acquisition
 of  shares  of  taking  over  of  any  com-
 pany,  the  private  enterprise  are  so
 badly  managed  and  they  are  so  unfair
 to  scciety  at  large  and  to  the  workers
 that  whenever  the  government  comes
 forward  with  a  Bill  to  take  over  a
 Particular  undertaking  it  is  welcomed
 by  all  sections  of  the  House.  It  is  in
 that  spirit  that  I  rise  to  support  this.

 The  Bolani  ores  were  f:rmerly  own-
 ed  by  Bird  and  Company  and  then
 later  the  government  tock  over  the
 management.  Now  it  has  acquired  all
 the  shares  of  the  Bolani  Ores.  With
 regard  to  Bird  and  Company  there
 had  been  a  Jot  of  complaints  in  the
 past;  there  was  an  allegation  of  mis-
 appropriation  of  money  by  this  com-
 any;  an  enquiry  by  the  company  law
 depertment  was  there  into  the  activi-
 ties  of  Pran  Prasad,  former  chairman
 of  Bird  and  Company;  it  should  be
 completed  as  early  as  possible,

 This  Bill  points  out  the  very  sad
 state  of  affairs  in  the  steel  industry
 in  the  eountry,  especially  after  Mr.
 Patnaik  has  taken  over.  Bolani  ores
 are  to  supply  iron  ore  to  the  Durga-
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 pur  Steel  plant  and  if  I  may  say  so
 Durgapur  steel  plant  has  now  touched
 the  nadir  in  several  years.  Mismana-
 gement  and  mishandling  of  the  affairs
 there  had  been  the  worst  in  recent
 years.  Not  only  that.  The  other  steel
 plant  near  Durgapur,  ISCO,  Burnpur
 is  also  unSatisfactory;  three  custodians
 have  come  and  gone;  it  continues  to
 be  in  such  a  sad  state.  There  had
 been  a  large  number  of  complaints
 about  various  deals  entered  into  by
 SAIL,  ty  the  various  steel  plants  and
 companies,  There  are  allegations  even
 against  the  Minister  himself;  there  is
 an  allegation  that  his  son  is  in  Birm-
 ingham  doing  some  deal  for  SAIL.  I
 do  not  know  the  facts  ....  (Interrup-
 tions)

 SHRI  BIJU  PATNAIK:  He  is  talk-
 ing  of  Indira’s  son.

 SHRI  SAUGATA  ROY:  It  seems
 that  all  politicians  in  the  country,  I
 mean  their  sons  are  doing  something
 or  the  other....(Interruptions)  I  urge
 on  the  hon.  Minister  to  devote  more
 time  to  this  very  important  ministry
 and  keep  away  rom  his  efforts  at  peace
 making  in  his  party,  because  steel
 industry  is  really  in  a  mess.  This  is
 not  the  occasion  and  I  have  not  brou-

 ght  the  facts  and  figures;  on  another
 occasion  I  shall  tell  the  House  of  the

 very  bad  deals  that  had  been  entered
 into  by  the  Steel  Ministry  and  SAIL
 in  various  fields,  whether  it  is  steel

 ingots  or  stainless  steel  or  other

 things.

 The  time  has  now  come  for  taking
 over  the  iron  ore  mines  from  private
 mine  owners;  some  of  them  are  Mr.
 Patnaik’s  friends.  They  are  the  worst
 offenders.  For  satisfying  whose  needs
 was  there  a  price  increase  last  year?
 Price  increase  was  granted  to  the
 entire  iron  ore  mine  owners.  We
 should  have  complete  control  over  the
 mines.  In  Bihar  their  exports  are  chan-
 nelised  through  MMTC  but  in  Goa

 Chowgules,  Dempos  and  Salgaokars
 are  free  to  export  iron  ore.  Those  peo-
 ple  are  looting  the  country.  Industrial
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 relations,  conditions  of  workers  there
 are  the  worst.  The  Minister  has  come
 with  piecemeal  legislation  for  a  limited
 purpose,  for  taking  over  one  particular
 captive  mine  for  supply  of  iron  ore
 at  cheap  rate  to  one  particular  steel
 plant  at  Durgapur.  which  is  in  itself
 in  a  bad  shape.  We  urge  upon  the
 government  to  take  over  all  private
 iron  ore  mines  and  root  out  this  thug-
 gery  and  corruption  that  takes  place
 in  them  along  with  the  corruption
 that  enters  the  body  politic,  With
 these  words  I  support  this  Bill  which
 has  a  limited  objective.

 SHRI  A,  ASOKARAJ  (Perambalur):
 Mr.  Chairman,  Sir,  on  behalf  of  my
 party,  the  All  India  Anna  D.MK.,
 while  extending  my  support  to  Bolani
 Ores  Ltd.,  (Acquisition  of  shares)  and
 Miscellaneous  Provisions  Bill,  I  would
 like  to  say  a  few  werds.

 The  very  introduction  of  this  Bill
 by  the  hon,  Minister  of  Steel  and
 Mines,  hailing  from  Orissa,  has  evoked
 an  impression  that  he  wants  to  bail
 out  the  Orissa  Government  which

 has  got  its  funds  locked  up  in  a  los-
 ing  concern.  In  the  Statement  of
 Objects  and  Reasons,  it  is  mentioned
 that  the  Orissa  Mineral  Development
 Corporation  has  no  further  resources
 to  make  investment  in  this  mine.
 Since  the  Durgapur  Steel  Plant  can-
 not  be  deprived  of  the  ore  from  this
 mine  the  Central  Government  has
 come  forward  to  buy  the  shares  which
 have  no  value  at  all  in  the  market.  In
 sther  words,  the  Central  Govern-
 ment  is  relieving  the  OMDC  of  its
 financial  constraints.  In  the  interest

 of  Durgapur  Steel  Plant  and  also  in
 the  interest  of  the  nation,  this  has  to
 be  done  and  I  welcome  it.

 Here  J  would  like  to  point  uot  that
 when  such  losing  establishments  are
 taken  over  from  the  hands  of  private
 sector,  the  Central  Government  are
 very  considerate  in  the  matter  of  giv-
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 ing  compensation  to  the  erstwhile
 management.  I  wonder  why  _  the
 Government  in  this  case  should  con-
 fine  itself  to  the  purchase  of  shares
 and  why  the  OMDC  should  not  be
 given  compensation,

 I  would  like  to  point  out  that
 the  hon.  Minister  should  endeavour

 to  give  an  impression  that  he  is  a
 Minister  of  the  Government  of  India
 and  the  interests  of  the  nation  are
 uppermost  in  his  mind  and  not  the
 interests  of  any  particular  segment.
 I  say  this  because  of  the  need  for  ex-
 pediting  the  execution  of  Salem  Steel
 Plant  in  Tamil  Nadu.  He  should  give
 his  personal  attention  to  this  matter
 and  ensure  speedy  execution  of  this
 Steel  Plant  in  Salem.

 I  would  also  like  to  take  this  op-
 portunity  to  say  that  whenever  such
 a  step  is  necessarily  to  be  taken  in
 any  other  party  of  the  country  in  the
 interest  of  nation,  the  hon.  Minister
 should  be  ready  to  initiate  legislative
 formulations.

 As  has  been  pointed  out  by  the
 hon.  Member  Shri  Saugata  Roy,  I
 would  stress  that  efficiency  should  not
 become  the  victim  of  any  hasty  tak-
 ing  over.  In  fact,  when  a  fosing  estab-
 lishment  is  taken  over,  there  is  great
 need  for  revamping  the  entire  ar-
 ministrative  set-up.  I  am  sure  that  the
 hon.  Minister  known  for  his  flair  for
 innovation  will  do  everything  to  see
 that  the  Bolani  Ores  yield  profitable
 returns  at  the  earliest.

 In  conclusion,  while  welcoming
 this  legislation,  I  would  request  the
 hon.  Minister  to  take  effective  steps
 for  expeditions  execution  of  Salem
 Stee]  Plant  and  for  removing  what-
 ever  hurdles  are  there  in  this  matter.
 I  would  also  point  out  that  he  should
 come  forward  to  take  over  wherever
 such  losing  establishments  are  there’
 in  public  interest.

 *The  original  speech  was  delivered  in  Tamil.
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 SHRI  BIJU  PATNAIK:  I  have  care-
 fully  listened  to  my  colleagues  here..

 MR.  CHAIRMAN:  I  find  that  I  did
 not  call  Shri  Dhirendranath  Basu.
 Let  Shri  Dhirendranath  Basu  speak
 first.

 SHRI  DHIRENDRANATH  BASU
 (Katwa):  I  support  this  Bill.  This  Bill

 is,  no  doubt,  acceptable.  But  I  would
 like  to  point  out  to  the  hon,  Minister
 that  in  the  past  few  months  or  years
 so  many  units  have  been  taken  over—
 all  the  units  are  running  at  a  loss.
 I  have  seen  this  from  the  notes  given
 in  the  Finance-Revenue  &  Banking-
 Consultative  Committee.  For  instance,
 I  would  like  to  say—Indian  Iron  and
 Steel  Company  are  running  at  a  huge
 loss.  Jessops  &  Co.  is  alSo  running  at
 a  loss,  It  is  not  under  him.  I  want  to
 say  that  almost  all  the  public  under-
 takings  are  running  at  a  loss.  As  a
 result  of  it  Government  is  losing  over
 Rs.  900  crores  a  year.  National  Jute
 Mills,  although  it  is  not  under  him,
 that  is  losing  Rs.  !  crore  a  month.

 As  has  been  pointed  out  by  Shri
 Dinen  Bhattacharya  there  is  no  proper
 manazement.  Government  takes  them
 over  Government  puts  money  there.

 I  have  seen  that  in  the  case  of  33
 undertakings  of  which  there  are  three
 or  four  Iron  &  Stee]  Companies,  they
 are  all  running  at  a  loss.  Some  I.A.S.
 officers  are  there  as  Incharge.  They
 have  no  technical  know  how.

 As  a  result,  losses  are  increasing
 day  by  day,  The  Minister  should  ap-
 point  such  persons  who  can  run  these
 concerns  more  efficiently  and  who
 have  the  knowledge  to  run  them.
 Some  of  the  persons  who  were  guilty
 of  misappropriating  funds  and  who
 haq  taken  out  ail  the  resources  are
 still  in  the  Board  of  Directors,  They
 should  be  removed.  Only  such  per-
 sons  should  be  selected  as  Directors
 who  have  the  knowledge  to  run  them.
 Taking  over  of  industries  or  national-
 isation  we  certainly  welcome  but  at
 the  same  time,  we  should  see  that  tke
 management  is  run.  properly  and
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 efficiently.  The  Minister  will  agree
 that  the  Indian  Iron  and  Steel  Com-
 pany  is  running  at  a  huge  loss.  You
 should  remove  the  people  who  are
 in  charge  because  they  cannot  run  it
 properly.  I  am  surprised  to  find  from
 the  Report  of  the  Public  Undertak-
 ings  Committee  that  the  guests  and
 entertainment  charges  of  Jessops  &
 Co.  exceed  Rs.  87  lakhs  a  year  and
 the  guest  charges  of  Indian  Iron  and
 Steel  Co,  exceed:  Rs.  2]  lakhs  a  year!
 They  are  draining  out  the  money.  This
 should  be  checked,  That  is  why  peo-
 ple  of  high  integrity,  who  have  the
 technical  knowledge  to  run  them
 should  be  put  in  charge  of  these  con-
 cerns,  That  is  my  appeal  to  the  hon.
 Minister.

 SHRI  BIJU  PATNAIK:  I  _  have
 listened  to  my  esteemed  colleagues
 and  I  would  like  to  reply  to  the  points
 raised  by  them.  Some  pertained  to
 this  Bill  and  some  were  about  my  son
 going  to  Birmingham.  Talking  about
 Birmingham,  it  seems  that  in  this
 country,  national  sports  seems  to  be
 going  the  way  of  the  weekly  or
 monthly  ‘Surya’  which  I  do  not  read,
 but  of  which  I  am  told  Shri  Saugata
 Roy  is  the  Joint  Editor  and  which
 he  and  his  associates  publish.  J  would
 not  bother  much  about’  it.  My  son
 does  not  go  to  Birmingham.  He  has
 nothing  in  Birmingham.  (Interrupe
 tion).  I  was  all  over  the  world  when
 these  people  tried  to  pull  me  down
 without  success.  This  Minister  does
 not  have  a  son  for  that,  I  can  assure
 you,  nor  a  son-in-law  for  the  phobia
 from  which  some  of  my  friends  are
 suffering.

 The  question  raised  by  Shri  Bhatta-
 charya  is,  why  don’t  you  say
 ‘nationalisation’  and  why  do  you  say
 “take-over”?  I  have  already  owned
 50.55  per  cent  shares,  When  I  take
 over  the  balance  49.5  per  cent  shares,
 J  have  de  facto  and  de  jure  nationa-
 lised  it.  The  Board  of  Directors  are
 going  to  be  removed  automatically

 and  the  Board  of  SAIL  which  has
 only  technocrats  will  be  in  charge  of
 it.
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 SiR  DINEN  BHATTACHARYA:
 You  have  not  mentioned  it  anywhere.

 SHRI  BIJU  PATNAIK:  It  does  not
 need  to  be  mentioned,  because  when  I
 say  SAIL  will  take  it  over,  the  pro-
 perty  of  SAIL  will  naturally  come
 under  the  Board  of  Directors  of  SAIL.
 Secondly,  just  as  Kiriburu  is  the  cap-
 tive  mine  of  Bokaro  and  Goa  is  the
 captive  mine  of  IISCO,  this  will  be
 the  captive  mine  of  Durgapur  under
 the  direct  management  of  the  Durga-
 pur  steel  plant.  I  do  not  agree  with
 Shri  Saugata  Roy  that  steel
 industry  is  doing  badly.  when
 Durgapur  had  been  running  kudly
 they  were  running  the  Govern-
 ment.  I  do  not  know  whether  in  con-
 junction  or  in  opposition  to  my  friends,
 they  just  did  not  run  that  plant  and
 they  just  played  joke  with  that  plant.
 It  has  now  gone  up  with  the  coopera-
 tion  of  the  workers  and  the  manage-
 ment,  to  73  per  cent  capacity  as  against
 50  per  cent  capacity.  In  4wo  or  three
 vears,  it  will  reach  00  per  cent  capa-
 city.

 Secondly,  this  property  is  very  use-
 ful  to  the  nation.  It  has  got  more  than
 328  million  tonnes  of  proved  reserves.
 Apart  from  that,  it  has  manganese
 mines.  We  have  not  taken  these  into
 account  for  the  purposes  of  assets  be-
 cause  these  are  leased  areas.  The
 losses  occurred  to  these  mines  especial-
 ly  in  975  when  purchases  by  Durga-
 pur  were  low  and  that  is  why,  this
 company  got  into  difficulties.  Since
 I  took  over  this  company,  we  have
 been  financing  these  mines.  We  have
 financeq  more  than  Rs.  2  crores.

 My  friend  from  Tamil  Nadu  said
 that  I  have  not  been  looking  after  the
 Salem  Steel  Plant.  I  am_  surprised
 that  he  does  not  seem  to  have  followed
 that  the  Government  before  me,  had
 more  or  less  dropped  this  steel  plant.
 Under  our  care,  it  is  picking  up.  In
 ahother  two  or  three  yeats,  more  than
 34,000  to  35,000  tonnes  of  steel  will’  be
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 produced  by  it.  And  in  «nother  two
 years,  we  should  double  this.  For  its
 Taw  material,  we  have  revempe  the
 Durgapur  Alloys  Steel  Plant.  The
 billets  or  the  slabs  will  be  rolled  into
 hot-bands  at  Durgapur  ang  given.  to
 this  steel  plant  at  Salem.  We  will  be
 saving  many  hundreds  of  crores  a  year
 in  foreign  exchange.  It  is  a  technical
 re-arrangement  which  I  have  made  for
 Salem  Steel  Plant.

 SHRI  A.  ASOKARAJ:  I  do  not  say
 you  are  not  doing  anything.  |  said,  we
 want  more  funds.

 SHRI  BIJU  PATNAIK:  Funds  will
 not  solve  the  problem.  It  will  need
 technology.

 (Interruptions)

 My  friend  seems  to  forget  thai  Kalinga
 is  the  crown  of  South  India.  I  said
 Kalinga  is  the  south.  The  Orissa  Gov-
 ernment  has  no  investment  in  this.  So,
 there  is  no  question  of  bailing  cut  the
 Orissa  Government.

 As  far  as  the  point  of  Shri  Bhatta-
 charya  is  concerned,  all  I  would  say
 is  that  the  Board  of  Managemeni_  is
 going  to  be  changed;  it  will  naturally
 be  with  the  Board  of  SAIL.  The  local
 managers  will  continue;  but  if  they  are
 foung  to  be  inefficient  and  not  coming
 up  to  the  standards  of  SAIL,  raturally
 they  will  be  changed.  You  7९९०  not
 have  any  doubt  about  that,  beacuse  I
 am  very  fast  in  doing  it.  Sometimes
 I  am  obstructed  by  my  colleagues.

 In  this  context,  it  was  mentioned
 that  IISCO  is  losing  money.  It  was
 Rs.  30  crores  last  month...  (Interrup-
 tions)  Never  mind  having  even  two
 custodians,  because  in  IISCO  42,000
 employees  were  producing  half  8  mil-
 lion  tonnes  orly.  The  cost  of  wages
 was  Rs.  52  crores  a  year,  which  comes
 to  Rs,  000  per  tonne.  In  anv  modern
 plant  it  should  have  been  very  much
 Tess.  You  have  been  pumping  man
 into  this  plant,  Mr.  Bhattacharya.

 SHRI  DINEN  BHATTACHARYA:
 Your  top  tmansgement  is  responsible
 for  this.
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 SHRI  BIJU  PATNAIK:  It  is  the  same
 in  the  coalfields,  in  Jessops;  and  in
 HEC  you  are  thinking  of  a  strike  in
 which  all  your  unions  have  combined;
 thank  God.  I  hope  there  will  be  one
 union  for  the  whole  country.  That
 would  be  the  best  day  for  the  labour
 unions  in  this  country.  The  Janata
 Government  would  be  happy  to  move
 out  from  here  if  all  the  trade  unions
 organise  into  one  union  for  the  whole
 nation.  But  they  will  never  do  that.
 So,  we  will  continue  to  ne  here..
 (Interruptions)  George  will  be  the

 leader  there  and  he  will  be  here  also.

 In  one  of  the’  biggest  engineering
 factories  in  this  country,  the  HEC,  you
 have  23  unions.  Can  the  union  leaders
 tell  me  how  they  can  run  it?  Can  God
 run  it?  We  have  had  a  mini-Parlia-
 ment  of  workers  for  the  steel  industry
 where  we  had  unanimously  agreed  to
 have  elections  and  the  method  of  lahour
 management,  method  of  participation
 at  the  highest  level,  everything  was
 arranged.  This  has  been  reflected  in
 this  Bill.  Some  things  need  correction;
 that  is  why  it  is  going  to  the  Select
 Committee.  But  if  you  say  that  I  rust
 withdraw  this  Bill  and  come  forward
 with  a  Bill]  afterwards,  which  has  in-
 corporated  all  those  suggestions,  [  do
 not  think  either  you  want  it  oz  it  is  in
 the  interests  of  the  nation  that  it
 should  be  done.  Nevertheless,  these
 are  matters  for  discussion.

 If  you  say  the  Janata  Government  is
 anti-labour,  well,  Gog  help  you.

 SHRI  DINEN  BHATTACHARYA:
 Your  Industrial  Relations  Bill  exposes
 you  like  anything.

 SHRI  BIJU  PATNAIK:  The  Indust-
 rial  Relations  Bill  has  gone  through
 the  Joint  Committee...  (Interrup-
 tions)  We  have  seen  many  Boat  Clubs.
 If  the  point  about  avoiding  multipli-
 city  of  unions  is  conceded,  then  you
 ean  have  the  freedom  to  strike,  of
 course  as  the  last  resort.  This  Govern-
 ment  will  concede  you  everything.  It
 is  not  anti-labour.  This  Government
 gave  you  8-1/3  per  cent  bonus  restor-
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 ing  what  was  stopped  earlier.  This
 Government  had  negotiated  with  the
 workers  many  times,  instead  of  sup-
 pressing  them,  as  was  done  in  the  rail-
 way  strike.  Therefore,  you  cannot  call
 this  Government  anti-labour.  We  have
 restored  many  of  them  to  their  jobs.
 It  will  be  unfair  and  uncharitable  if
 you  describe  us  as  anti-labour.  You
 are  doing  it  at  your  own  peril,  at  the
 risk  of  the  next  Government.  Now  the
 lady  has  come.

 AN  HON.  MEMBER:  We  are  not
 taking  that  risk.

 SHRI  BIJU  PATNAIK:  So,  you  see
 how  pro-labour  this  Government  is.

 SHRI  DINEN  BHATTACHARYA:
 You  are  sure  the  lady  will  come  to
 power?

 SHRI  BIJU  PATNAIK:  No,  I  am  not
 sure.  I  only  say  that  you  do  not  pave
 her  way  with  rose  petals,  if  you  wish
 to  survive  as  labour  leaders.

 I  do  not  wish  to  take  more  time.  I
 think  I  have  replied  to  most  of  the
 points  raised  by  the  hon.  Members.  I
 woulg  request  that  this  Bill  be  taken
 into  consideration.

 MR.  CHAIRMAN.  The  question  is:

 “That  the  Bill  to  provide  fer  the
 acquisition  of  shares  of  the  Boiani
 Ores  Limited  in  public  interest  in
 order  to  serve  better  the  needs  of
 the  nation  and  to  facilitate  the  pro-
 motion  and  development  in  the  inte-
 rests  of  the  general  public,  of  nation-
 al  steel  industry  and  for  matters
 connected  therewith  or  incidental
 thereto,  be  taken  into  consideration.”

 The  motion  was  adopted.

 MR.  CHAIRMAN:  We  will  now  take
 up  clause  by  clause  consideration.

 Clause  2—  (Definitions)

 5  hrs.
 SHRI  BIJU  PATNAIK:  Sir,  I  beg

 to  move:

 “Page  2,  line  28,--

 for  “Mineral”  substitute  “Mine-
 rals”  (3)
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 As  I  said  in  my  statement,  it  not

 only  includes  iron  ore,  but  also  man-

 ganese.  Therefore,  the  amendment  is
 to  substitute  “Minerals”  for  Mineral”.

 MR.  CHAIRMAN:  It  is  just  a  cleri-
 cal  amendment.

 The  question  is:

 “Page  2,  line  28,--

 “for  Mineral”  substitute  “Mine-
 rals”  (3)

 The  motion  was  adopted.

 MR.  CHAIRMAN:  Now,  I  put  clause
 2,  as  amended,  to  the  vote  of  the
 House.

 The  question  is:

 “That  Clause  2,  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  2,  as  amended,  was  added  to
 the  Bill.

 MR.  CHAIRMAN.  There  are  no  am-
 endments  to  clauses  3  to  28  of  the  Bill.
 So  I  put  Clauses  3  to  28  to  the  vote
 of  the  House.

 The  question  is:

 “That  Clauses  3  to  28  stand  part
 of  the  Bill.”

 The  motion  was  adopted.

 Clauses  3  to  28  were  added  to  the  Bill.

 MR.  CHAIRMAN  Now,  I  will  put
 Clause  and  the  Enacting  Formula
 to  vote  of  the  House.

 The  question  is.

 “That  Clause  l  and  the  Enacting
 Formula  stand  part  of  the  Bill,”

 The  motion  was  adopted.

 Clause  l  and  the  Enacting  Formula
 were  added  to  the  Bill,
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 Preamble

 MR.  CHAIRMAN:  To  the  Preamble
 there  are  certain  amendments,

 SHRI  BIJU  PATNAIK:  Sir,  I  beg
 to  move:

 “Page  l,  line  7,--

 “for  Mineral”  substitute  “Mine-
 rads’  (1)

 “Page  2,  line  l,--

 for  “Mineral”  substitute  ‘“Mine-
 rals”  (2)

 MR.  CHAIRMAN.  The  question  is:.

 “Page  I,  line  7,—

 “for  Mineral”  substitute  “Mine-
 rals’”  qd)

 “Page  2,  line  l,--

 for  “Mineral”  substitute  ‘“Mine-
 rals”  (2)

 The  motion  was  adopted.

 MR.  CHAIRMAN:  Now,  I  put  the
 Preamble,  as  amended,  to  the  vote  of
 the  House.

 The  question  is.

 “That  the  Preamble,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 The  Preamble,  as  amended,  was  added
 to  the  Bill.

 The  Title  was  added  to  the  Bill.

 SHRI  BIJU  PATNAIK:  Sir,  I  beg.
 to  move:

 “That  the  Bill,  as  amended,  be
 passed.””

 MR,  CHAIRMAN:  The  question  is:

 “That  the  Bill,  as  amended,  be:
 passed.”

 The  motion  was  adopted.
 ee
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 5.05  hrs.

 PRIZE  CHITS  AND  MONEY  CIRCU-
 LATION  SCHEME  (BANNING)  BILL

 THE  MINISTER  OF  FININCE
 (SHRI  H.  M.  PATEL).  I  beg  to  move:

 “That  the  Bill  to  ban  the  promo-
 tion  or  conduct  of  prize  chits  and
 money  circulation  schemes  and  for
 matters  connected  therewith  or  in-
 cidental  thereto,  be  taken  into  con-
 sideration.”

 This  Bill  seeks  to  ban  the  promotion
 ‘or  conduct  of  prize  chits  or  money
 circulation  schemes  and  deals  with
 matters  connected  therewith.

 Government  had  constituted  in
 February,  1969,  the  Banking  Com-
 mission.  One  of  the  terms  of  refer-
 ence  of  this  Banking  Commission  was
 “to  review  the  role  of  various  classes
 of  non-banking  financial  intermedia-
 ries,  to  enquire  into  their  structure
 and  methods  or  operation  and  recom-
 mend  measures  for  their  orderly
 growth.”  This  Commission  haq  made
 certain  recomendations  in  its  Report
 submitted  to  the  Government  in  Jan-
 uary,  1972,  for  the  restructuring  of  the
 existing  scheme  of  control  over  the
 miscellaneous  non-banking  companies.
 After  examining  the  recommendations
 of  the  Commission,  Government  deci-
 ded  im  principle  that  the  existing  sta-
 tutes  and  directions  issued  thereunder
 to  non-banking  companies  may  be  re-
 viewed  to  plug  loopholes,  if  any,  which
 were  being  taken  advantage  of  parti-
 cularly  by  private  limited  companies.

 With  a  view  to  examining  this  mat-
 ‘ter  in  all  its  aspects,  a  Study  Group
 was  constituted  by  the  Reserve  Bank
 of  India  under  the  chairmanship  of
 ‘Shri  James  S.  Raj  to  make  specific  re-
 commendations  for  taking  further
 action  to  implement  the  decision  of
 Government.  The  Study  Group  sub-
 mitted  its  report  to  the  Reserve  Bank
 in  July,  1975.  It  recommended  that

 ‘tthe  conduct  of  the  prize  chits  or  be-
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 nefit  schemes,  by  whatever  name  cai-
 lec,  should  be  totally  banned  in  the
 larger  interests  of  the  public  and  that
 Suitable  legisiative  measures  should
 be  taken  for  the  purpose  if  the  provi-
 sions  of  the  existing  enactments  are
 considered  inadequate.

 Miscellaneous  non-banking  compa-
 nies  are  of  two  types,  namely,  (a)
 those  conducting  prize  chits,  benefit/
 Savings  schemes,  lucky  draws  eic..  and
 (b)  those  conducting  conventional  or
 customary  chit  funds.  The  present  Bill
 is  cocerned  with  the  banning  of  the
 promotion  and  conduct  of  prize  chits,
 benefit  schemes  etc.  The  activities  of
 the  chit  fund  companies  conducting
 conventional  ch:ts  are  proposed  to  be
 regulated  throughout  the  country  for
 which  a  separate  Bi!]  will  be  introdu-
 ced,

 For  the  benefit  of  this  House,  may
 I  explain  the  difference  between  these
 two  kinds  of  chits.  ‘Prize  chits’”  would
 cover  any  kind  of  arrangement  under
 which  the  moneys  are  collected  by
 way  of  subscriptions,  contributions
 etc.,  and  prizes,  gifts  etc..  are  awar-
 ded.  The  modus  operandi  is  that  the
 company  acts  as  the  foreman  or  pro-
 motor  and  collects  subscriptions  in
 one  lump  sum  or  by  monthly  instal-
 ments  spread  over  a  specified  period
 from  the  subscribers  to  the  schemes.
 Periodicaly,  the  numbers  allotted  to
 members  holding  the  tickets  or  units
 are  put  to  a  draw  and  the  member
 holding  the  lucky  tickets  gets  the
 prize  either  in  cash  or  in  the  form  of
 an  article  of  utility,  such  as  a  car,  sco-
 oter  etc.  The  “prize  chit”  is  really  a
 form  of  ottery.  There  is  an  unlimi-
 ted  number  of  members  bearing  no
 relation  to  the  number  of  instal-
 ments  in  a  scheme.  Once  a  person
 gets  the  prize,  he  is  very  often  not  re-
 aquired  to  pay  further  instalments
 and  his  name  is  deleted  from  further
 draws.  The  schemes  usually  provide
 for  the  return  of  subscriptions  paid  by
 the  members  with  or  without  any  ad-
 ditional  sum  by  way  of  bonus  or  pre-
 mium  at  the  end  of  the  stipulated  per-
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 iod  in  case  they  do  not  get  any  prize.
 Such  schemes  are  known  by  various
 namés  such  as  prize  chits,  benefit/sav-
 ings  schemes,  lucky  draws  etc.  The
 companies  conducting  prize  chits  have
 very  jittle,  if  any,  financial  stake  of
 their  own  in  the  business  they  con-
 duct.  They  almost  solely  depend  on
 the  funds  they  colect  from  the  public
 for  which  they  offer  no  security.

 5.09  hrs.

 [Mr.  Deputy  SPEAKER  in  the  Chair]

 The  ‘conventionel  chit  fund,  on  the
 other  hand,  is  an  old  indigenous  finan-
 cial  institution  involving  regular  per-
 iodicai  subscriptions  by  a  group  of
 persons,  It  is,  in  law,  a  contract  bet-
 ween  the  subscribers  and  the  foreman
 or  manager  in-charge  of  the  chit.  The
 contract  generaly  provides  that  the
 subscribers  shall  subcribe  a_  certain
 surn  bv  periodical  instalments  for  a
 definite  period  and  that  each  subscri-
 ber.  shall,  in  his  turn,  as  determined
 by  lect  or  by  auction  of  in  such  man-
 ner  as  may  be  provided  in  the  agree-
 meni,  be  entitled  to  the  prize  amount.
 There  will  be  as  many  periodical  in-
 stalments  as  there  are  members,  The
 prize  amount  is  the  sum  total  of  the
 eontributions  payable  by  all  the  sub-
 scribers  for  any  one  instalment  less
 the  ciscount  and  commision  perscri-
 bed  by  the  rules.  The  prize-winner
 is,  thereafter,  ineligible  for  any  fur-
 ther  prizes  although  he  has  to  continue
 to  make  the  stipulated  instalments  for
 the  duration  of  the  chit.  These  con-
 ventional  chit  funds,  therefore,  are
 essentially  of  a  self-liquidating  nature
 and  since  there  is  a  mutuality  of  in-
 terest  among  the  small  number  of
 Subscribers  to  each  scheme,  these  con-
 Stitute  convenient  instruments  combin-
 ing  savings  and  borrowings.

 According  to  the  Study  Group,
 Most  of  the  prize  chit  companies
 whose  business  is  sought  to  be  banned
 by  the  present  Bill  are  private  limi-
 ted  companies  with  a  very  low  capital
 base  amounting  to  a  few  thousand

 KARTIKA  20,I900  (SAKA)  money  circulation  358
 schemes  (Banning)  Bill

 rupees  contributed  by  the  promoters/
 directors  of  their  close  relatives.
 Under  the  facade  of  inculcating  say-
 ings  habit  among  the  public,  these
 companies  collect  small  amounts  from
 the  gullible  members  of  public  with
 promises  of  awarding  prizes  at  per-
 jodical  interval  besides  refunding  the
 actual  subscriptions  contributed  by
 them  at  the  end  of  the  stipulated  per-
 iod  of  schemes.  Of  late,  there  has
 been  a  mushroom  growth  of  such  com-
 panies  which  are  doing  brisk  business
 in  several  parts  of  the  country  especial-
 ly  in  big  cities  like  Ahmedabad.  Bang-
 tore,  Bombay,  Calcutta  and  Delhi.
 They  have  also  establisheq  branches
 in  various  States.  Cases  have  come
 to  the  notice  of  the  Reserve  Bank,
 where  these  companies,  after  collect-
 ing,  sizeable  amounts,  by  way  of  sub-
 scriptions  have  gone  into  liquidation.
 In  several  cases,  these  companies  have
 transferred  their  prize  chit  business  to
 partnership  concerns  so  as  to  escape
 the  restrictive  provision  of  the  direc-
 tions  of  the  Reserve  Bank.

 The  inspection  of  a  few  companies
 conducting  prize  chits/benefit  schemes
 cerried  out  by  the  Reserve  Bank  has
 revealed,  inter  alia,  the  following
 features:

 (a)  The  companies  had  advanced
 sizeable  amounts  to  the  directors
 or  relatives  or  firms  in  which  they
 were  interested  as  partners,  direc-
 tors  or  as  Commission  agents  and
 there  wereparticularly  no  repay-
 ments  of  the  loans.

 (b)  The  Books  of  accounts  had
 not  been  maintained  satisfactorily.

 (c)  Close  relatives  of  the  direc-
 tors  had  been  employed  in  the  com-
 panies  as  members  of  the  staff
 Or  as  agents  on  high  salaries.

 (a)  In  one  case,  it  was  observed
 that  a  scheme  announced  by  a  com-
 pany  in  which  collections  had  been
 made  was  withdrawn  subsequently
 without  notice  to  subscribers  and  no-
 refunds  of  the  subscriptions  already
 received  had  been  made  to  the
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 subscribers.  Prize  money  had  not
 been  paid  to  all  the  subcribers  who
 had  won  the  prizes;  and

 (e)  Subscriptions  had  been  shown
 to  have  been  refunded  in  the  books
 of  accounts  of  a  company  but  doubts
 had  been  expressed  by  the  inspect-
 ing  officer  about  the  genuinenss  of
 the  payments  in  view  of  certain  at-
 tendant  circumstances.  There  have
 also  been  allegations  that  some  com-
 panies  resorted  to  certain  malprac-
 tices  in  drawing  the  names  of  prize
 winners.

 (6)  The  Study  Group  came  to  the
 conclusion  that  prize  chits  or  benefit

 ‘schemes  benefit  primarily  the  promo-
 ters  and  do  not  serve  any  social  pur-
 pose.  On  the  contrary,  they  are  pre-
 judicial  to  the  public  interest  and  also
 adversely  effect  the  efficacy  of  the
 fiscal  and  monetary  policy.  There  has
 also  been  a  public  clamour  for  the
 planning  of  such  schemes.  This  stems
 largely  from  the  malpractices  indulg-
 eq  in  by  the  promoters  and  also  the
 possible  exploitation  of  such  schemes
 by  unscrupulous  elements  to  their  own
 advantage.  Accordingly,  the  Study
 Group  recommended  that  the  conduct
 of  the  prize  chits  or  money  circulation
 ‘schemes.  by  whatever  name  called,
 should  be  totally  banned  in  the  larger
 interests  of  the  public.  The  Bill  seeks

 to  acheive  this  object.

 (7)  Under  the  prposed  legislation,
 the  existing  promoters  of  the  schemes
 will  be  allowed  two  years’  time’  to
 wind  up  their  business  and  the  State
 Governments  have  also  been  vested
 with  powers  to  grant  extensions  of
 time  in  consultation  with  the  Reserve
 Bank.  It  provides  for  severe  penalties
 for  those  who  contravene  this  ban.
 Provision  has  also  been  made  for  any
 police  officer  not  below  the  rank  of  an
 Officer  in-charge  of  a  police  station  or
 any  officer  authorised  by  the  State
 Government  to  enter  into  and  search
 the  premises  which  are  suspected  to

 have  been  used  for  purposes  cannected
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 with  the  promotion  or  conduct  of  any
 prize  chit  or  money  circu-
 lation  scheme.  The  Central  enact-
 ment  would  have  the  effect  of
 repealing  the  existing  State  legisla-
 tion  in  Andhra  Pradesh  and  Madhya
 Pradesh  and  in  the  Union  Territory  of
 Chandigarh.

 Sir,  I  have  already  taken  much  time
 of  the  House  but  I  thought  I  should
 place  all  facts  before  the  hon.  Mem-
 bers  for  their  consideration.

 With  these  words,  [  move.

 MR.  DEPUTY-SPEAKER:
 moved:

 “That  the  Bill  to  ban  the  promo-
 tion  or  conduct  of  prize  chits  and
 money  circulation  schemes  and  for
 matters  connected  therewith  or  in-
 cidental  thereto,  be  taken  into  con-
 sideration.”

 Shri  Vinayak  Prasad  Yadav--he  is
 not  here.

 There  are  no  more  speakers.

 SHRI  LAXMI  NARAIN  NAYAK
 Tose--

 Motion

 MR.  DEPUTY-SPEAKER:  You  want
 to  speak.  All  right.

 श्री  लक्ष्मी  नार/यरण  नायक  (खजराहों)  :
 माननीय  उपाध्यक्ष  महोदय,  श्रभी  वित्त  मंत्री

 महोदय  ने  जो  इनामी  चिट  और  धन  परिचालन
 स्कीम  (पाबन्दी)  विधेयक,  978  प्रस्तुत
 किया  है,  मैं  उनके  इस  प्रस्ताव  का  समर्थन
 करता  हूं  a  इसके  साथ  ही  इस  संदर्भ  में  मैं  यह
 भी  निवेदन  करना  चाहता  हूं  कि इसके  खंड  2
 के  उपखंड  में  कहा  गया  है  कि  श्रगर  कोई  समय

 चाहता  है  तो  2  वर्ष  की  श्रवधि  दी  जा  सकती

 है  ।  जब  शासन  इसको  स्वयं  बुरा  समझता

 है  और  इसके  समापन  के  लिये  उसने  विधेयक
 भी  प्रस्तुत  किया  है  तो  मैं  जानना  चाहता  हूं  कि

 यह  2  वर्ष  की  श्रवधि  क्‍यों  इसके  लिए  दी
 गई  है  ?  इसमें  तो  बिल्कूल  ही  समय  नहीं
 देना  चाहि।,  क्‍योंकि  शासन  श्रौर  जनता
 जिस  स्कीम  को  बुरा  समझती  है  भौर  इससे
 गरीब  जनता  की  लूट  “होती  है  तो  इसको
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 तुरन्त  ही  समाप्त  करना  चाहिये,  किसी  भी

 तरीके  से  इसको  श्रागे  बढाने  के  लिये  कोई
 समय  नहीं  देना  चाहिये  ।

 इसके  खंड  12 के  उपखंड  (2)  में  कहा

 कहा  गया  है  कि  शासन  चाहेगा  तो  समय  दे

 सकेगा  और  नहीं  चाहेगा  तो  नहीं  देगा,  इसमें
 तो  भेदभाव  और  पक्षपात  होगा  ।  मैं  समझता

 हूं  कि जो  उपधाराएं  इसमें  रखी  गयी  हैं,  इनको
 भी  समाप्त  कर  देना  चाहिये  क्योंकि  यह
 रखना  बहुत  गलत  है  ।

 कई  प्रदेशों  में  खास  कर  मध्य  प्रदेश  में

 सद्ठा  खिलाया  जाता  है  और  अ्रभी  उसकी

 अनुमति  दी  गई  थी  इससे  जो  लूटने  वाले

 लोग  हैं,  गलत  तरीके  से  जनता  से  धन  इकट्ठा
 करने  वाले  लोग  हैं,  उनको  मौका  मिलेगा  ।

 मेरा  निवेदन  है  कि  इस  तरह  से  जो  पैसा

 इकट्ठा  किया  जाता  है,  उसको  तुरन्त  समाप्त

 करना  चाहिये  और  जो  लाटरी  की  स्कीम  हैं,

 वह  भी  समाप्त  होनी  चाहिये  ।  जब  शासन

 समता  और  समाजवाद  की  बात  करता  है
 तो  एक  हो  क्षण  में  अगर  कोई  एक  रुपया  जमा

 कर  दे  और  उसको  ॥  लाख  0  लाख  या

 25  लाख  रुपया  मिल  जाये  तो  यह  कोई  अच्छे

 ग्राचरण  की  बात  नहीं  है  |  मैं  चाहता  हूं  कि

 जिन  प्रदेशों  में  लाटरी  का  सिस्टम  कायम  है
 श्र  शासन  उसको  प्रोत्साहन  देता  है,  उसे  भी

 समाप्त  करना  चाहिये  ।  इस  तरीके  से  जो

 गलत  तरीके  से  या  चोर  दरवाजे  से  धन

 कमाने  की  स्कीम  है,  शासन  का  हर  तरह  से

 उनको  बन्द  कर  देना  चाहिये  ।  परिश्रम  के

 द्वारा,  बुद्धि  श्रौर  विवेक  से  श्रपणी  मालोहालत
 को  ठीक  करने  का  तरीका  होना  चाहिये  ।

 इस  तरह  से  जो  संशोधन  रखा  गया  है
 वह  तभी  सार्थक  होगा  जब  इसमें  मियाद  नहीं
 रखी  जायेगी  ।  इस  मियाद  को  तुरन्त  समाप्त
 कर  देना  चाहिये  नहीं  तो  इसमें  लोग  मिलकर

 देपे  झ्रागे  भी  चला  सकते  हैं।  वह  कहेंगे  कि  अभी
 समापन  ठीक  नहीं  हो  रहा  है,  किसी  को  कुछ

 |  ऊचाना  है।  मेरा  मंत्री  जी  से  निवेदन  है  कि
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 मैंने  जो  सुझाव  दिया  है  कि  2  वर्ष  की  भ्रवधि

 नहीं  रखनी  चाहिये,  इसे  वह  तुरन्त  समाप्त
 करद  ।

 जागे  चल  कर  मैं  चाहूंगा  कि  वित्त  मंत्री

 जो  लाटरी  के  लिये  भी  ऐसा  ही  संशोधन
 विधेयक  लायें  |  हर  प्रदेश  में  लाटरी  चलती  है,
 इससे  मनुष्य  का  चरित्र  अ्रच्छा  नहीं  बनता  है।
 मेरा  निवेदन  है  कि इस  तरह  से  जो  (धन  कमाने

 की  स्कीमें  हैं,  उनको  समाप्त  करना  चाहिये  ।

 अपने  इस  विचार  के  साथ  मैं  चाहता  हूं
 कि  दो  वर्ष  की  जो  अवधि  रखी  गई  है,  वह

 नहीं  रहनी  चाहिये  और  लाटरी  को  भी  समाप्त

 करना  चाहिये  ।  इस  प्रकार  का  विधेयक  भी

 मंत्री  महोदय  शीघ्र  लायें  ।

 डाज  'रामज।  ग्  (भागलपुर)
 उपाध्यक्ष  महोदय,  इस  विधेयक  को  प्रस्तुत
 करने  के  लिये  मैं  वित्त  मंत्री  को  हृदय  से

 धन्यवा  २  देना  चाहता  हूं,  क्योंकि  उन्होंने  अपने

 ग्र्थ-शास्त्र  के  क्षेत्र  में  नैतिकता  का  प्रादुर्भाव
 किया  है  t  जो  भश्रर्थ-शास्त्र  नैतिकता  पर

 अवलंबित  नहीं  है,  वह  भ्रर्थ-शास्त्र  नहीं,  बल्कि

 अ्रनर्थ-शास्त्र  है  ।  हमने  पिछले  तीप  वर्षो  के

 दरमियान  श्रपनी  राजनीति  और  अपने  प्रर्थ-

 तंत्र  को  नैतिकता  से  विहीन  होते  देखा  है  |

 जिस  सरकार  के  एक  हाथ  में  शराब  की  बोतल

 हो  और  दूसरे  हाथ  में  जुए  की  टिकट,  लाटरी

 की  टिकट  या  इनामी  टिकट  हो  उस  सरकार  से

 नैतिकता  की  उम्मीद  नहीं  की  जा  सकती  है  t

 यह  कौन  सा  श्रर्थ-शास्त्र  है,  जो  मनुष्य  की

 नैतिकता  की  कीमत  पर  प्रगति  करने  का  द.वा

 करता  है  ?  ,माननीय  वित्त  मंत्री  न ेठीक  ही  कहा

 है  कि  यह  केवल  आर्थिक  रूप  से  ही  घातक

 नहीं  है,  बल्कि  सामाजिक  रूप  से  भा  घातक  है
 जो  प्रथ-शास्त्र  समाज  के  हित  को  दृष्टि  में

 नहीं  रखता  है,  उस  प्रर्थ-शास्त्र  का  क्या  लाभ

 है  ?  इस  प्रकार  का  जुश्ना  हमने  भारतवर्ष  के

 प्राचीन  समय  में  भी  देखा  है,  जब  धर्मराज
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 जेसे  महापुरुष  को  जए  में  द्रौपदी  तक  को

 हारना  पड़ा  था।  समचे  भारतवर्ष  में  इनामी

 टिकट,  इनामी  चिट  और  लाटरी  चलाकर

 हम  न  जाने  कितनी  स्वतन्त्रता  की  द्रौपदियों

 को  हार  जायेंगे  ।  इसलिए  वित्त  मंत्री  महोदय
 ने  एक  बहुत  ही  स्वागत  योग्य  विधेयक  प्रस्तुत
 किया  है  1  जिस  प्रकार  बापू  ने  स्पिर्चुप्रलाइजेशन
 श्राफ  पालिटिक्स,  राजनीति  के  अध्यात्मीकरण,
 की  श्नात  कही  थी,  उसी  प्रकार  वित्त  मंत्री  ने

 अर्थ-शास्त्र  में  भी  एक  नैतिक  अध्याय  जोड़ने
 का  प्रयास  किया  है  ।

 लेकिन  हमें  लगता  है  कि  वित्त  मंत्री  को

 इस  सम्बन्ध  में  कुछ  और  निर्मम  और  निप्ठुर
 होने  को  झावश्यकता  है  -  इसलिए  अच्छा

 होता  कि  इस  विधेयक  का  स्कोप  और  ज्यादा

 व्यापक  बनाया  जाता  और  इसमें  लाटरी  को

 भी  शामिल  कर  लिया  जाता  ।  हमें  खुशी  है  कि

 बिहार  की  सरकार  ने  लाटरी  बन्द  कर  दी  है।

 लेकिन  वहां  भी  अन्य  सरकारों  की  लाटरियां

 चलती  रहती  हैं  1  जुग्ना  खेलना  अगर  क्राइम  है.

 एक  क्रिमिनल  एक्ट  है,  तो  क्या  लाटरी  कोई

 सदाचार  है  ?  इसलिए  सरकार  को  शराब

 के  साथ  साथ  जुए,  लाटरी  और  इनामी  चिट

 के  सम्बन्ध  में  भी  गम्भ  रतापूर्वक  विचार

 करना  चाहिए  ।

 जहां  तक  खंड  7  का  प्रश्न  है,  मैं  समझता

 हैं  कि  न  केवल  बेचने  वाले,  बल्कि  रजिस्टर

 कने  वाले  और  विज्ञापन.  करने  वाले

 के  लिए  भी  दंड  की  व्यवस्था  होनी  चाहिए  ।

 यह  बहुत  आवश्यक  है,  क्योंकि  इस  प्रकार  के

 गहित  और  कुत्सित  कार्यों  के  द्वारा  जो  श्रर्थो-

 पा्जन  होता  है,  वह  देश  के  नैतिक  स्वास्थ्य  को

 ठीर  नहीं  रख  सकता  है  1  जिस  देश  की

 नतिकता  समाप्त  हो  जाती  है,  उस  देश  की

 राजनीति  की  प्रवंचना  में  पड़  कर  लोगों

 के  लिए  ग्रात्महत्या  के समान  बन  जाती  है  ।

 मैं  अपके  माध्यम  &  वित्त  मंत्री  महोदय
 को  कहना  चाहता  हूं  कि  यह  विधेयक  तो  पास
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 कर  देना  चाहिये,  लेकिन  उन्हें  शीघ्र  ही  एक
 बघेयक  लाकर  लाटरी  और  इनामी  चिट  आदि
 पर  भी  प्रतिबन्ध  लगाना  चाहिए,  जिन्‍्में
 धनोपाजंन  के  लिए  परिश्रम  और  पुरुषार्थ  का
 कोई  स्थान  नहीं  होता  है।  श्रगर  ये  लाटरियां
 झ्रौर  इनामी  चिट  चलती  रहेंगी,  तो  मनुष्य  को
 धन  कमाने  के  लिए  पुरुषार्थ  शर  मेहनत  करने
 के  लिए  कोई  प्रेरणा  नहीं  रहेगी  ।  हम  कहते

 हैं  कि  जो  कमाने  वाला  है  वह  खायेगा  ।
 लेकिन  इसमें  तो  कमाना  कुछ  नहीं  है,  रात  में

 हमने  एक  टिकट  खरीदी  शौर  कल  लखपति

 बन  गए  ।  इस  प्रकार  की  पुरुषार्थहीनता  का

 जो  व्यवहार  होता  है  वह  देश  के  लिए  कभी  भी

 ग्रच्छा  नहीं  होता  है।  इस  प्रकार  का  नैतिकता-

 विहीन  समाज  एक  समय  संडम  और

 गमौरा  में  था  जिसका  आज  नामोनिशान  नहीं

 रहा  ।  इसीलिए  यह  सोचने  की  बात  है  कि

 इसमें  कोई  आशथिक  लाभ  नहीं  है  ।  हम  लोग

 जब  एमर्जेसी  के  समय  में  जेलों  में  बन्द  ये  तो

 बिहार  में  लाटरी  का  एक  बहुत  बड़ा  स्कैंडल

 हुआ  था  ।  आाज  भी  कितने  ही  वहां  ऐसे  हैं
 जिन  को  ऐसा  लगता  है  कि  आज  राजस्थान

 का  टिकट  खरी  ,  कल  पंजाब  का  खरीदें,
 परसों  गजरात  या  कसी  और  जगह  का

 खरीदें  ।  वहां  का  तो  नहीं,  लेकिन  और  जगहों
 की  टिकटों  को  वह  खरीदते  हैं  ।  लगता

 है  कि  मनृष्य  ने  पुरुषार्थ  का  दिवाला  निकल

 गया  है  |

 हमने  संविधान  में  जब  समाजवाद  को

 ग्रंगीकृत  किया  है  तो  यह  झ्रावश्यक  है  कि  पुरुषार्थ
 के  ग्राधार  पर  हो  श्र्थोपाज॑न  की  प्रेरणा

 होनी  चाहिए।  श्रथंपाजंन  का  जो  इस  प्रकार

 केवल  पारितोषिक  या  जुए  के  श्राघार  पर

 होता  है  उससे  कोई  लाभ  नहीं  होता  है  ।

 इसलिए  इस  साधु  विधेयक  के  लिए  मैं  ऐसा
 मानता  हूं  कि  जनता  सरकार  का  मह  चरित्र

 है  जो  नशाबन्दी  जैसे  नैतिक  कार्य  को  भी

 करती  है  श्रौर  जुए  और  लाटरी  के  ऊपर  भी

 गदा  प्रहार  करती  है  |  राजमीति  में  वह  एक
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 सात्विकता  जनता  पार्टी  के  द्वारा  झाई  है
 और  मैं  समझता  हूं  कि  इसमें  सम्पूर्ण  सदत  का

 उन्हें  समर्थन  मिलेगा  t

 SHRI  A.  BALA  PAJNOR  (Pondy-
 cherry):  Mr.  Deputy-Speaker,  Sir,  I
 do  not  want  to  question  the  intention
 of  the  hon.  Minister  in  bringing  for-
 ward  this  Bill  to  ban  the  entire  prize
 chits.  But  at  the  same  I  want  to  say
 that  they  have  not  gone  8९९७  into  the
 matter  at  all.

 If  you  see  the  origin  of  these  chits
 in  the  country,  you  will  find  that  it
 goes  back  to  Kerala—from  the  word
 ‘chitty’  it  started.  Naturally  it  has
 come  to  the  neighbouring  States  like
 Tamil  Nadu,  Pondicherry  and  other
 southern  States  where  rural  financing
 is  met  by  the  chit  companies.  But  the
 solution  found  out  by  the  hon.  Mini-
 ster  for  Finance  to  regulate  these  chits
 or  to  curb  these  looterg  is  more  like
 removing  the  very  pockets  when  you
 fing  the  problem  of  pick-pockets.  In
 stead  of  regulating  these  chits,  the
 Minister  has  come  forward  with  this
 Bill  to  abandon  it  completlly  forget-
 ting  the  simple  fact  that  banking  has
 not  gone  deep  into  the  village  system
 of  our  country.

 J  am  not  agreeable  with  the  second
 part  of  his  statement—where  it  is
 complete  lottery.  Of  course,  Mr.  James
 Raj,  with  his  experience  in  the  bank-
 ing  field  would  have  understood  this

 difficulty  that  they  were  not  getting
 those  funds  for  their  deposits  like
 Unit  Trust.  But  they  have  failed  to  go
 into  the  other  question—the  question
 of  people’s  requirements  in  the  rural
 areas.  The  chits  in  small  villages  are
 not  prize  chits.  Some  20  or  30  people,
 joined  together,  contribute  a  portion
 of  their  savings  month-wise  or  week-
 wise,  and  the  first  man  who  is  lucky
 enough  to  get  the  first  turn  in  the  auc-
 tion  gets  the  share.  If  20  persons,
 Joineq  together,  put  Rs.  20  each,  the
 amount  comes  to  Rs.  400,  and  the
 Man  who  gets  Rs.  400  in  the  first
 month,  has  to.continue  paying  his  in-
 statments  till  all  others  get  their  turn.
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 It  is  not  completely  a  lottery.  For
 conducting  this,  the  management  used
 to  collect  a  commission  of,  say,  Rs.
 5/-.  When  this  got  some  impetus,  some
 big  people  got  involved  in  it.  They
 wanted  to  cater  to  the  needs  of  big  in-
 dustrialists  and  they  suggested  Rs.
 500,  Rs.  1,000  and  like  this  it  went
 upto  Rs.  |  lakh.  In  any  field,  you  have
 some  bag  elements  also.  Some  people
 got  in  and  suggested  this  kind  of  prize
 system.  For  this  the  Government  of
 Tamil  Nadu,  some  years  back,  and
 subsequently  the  Pondycherry  Gov-
 ernment  and  the  Kerala  Government,
 passed  Acts  to  regulate  these.  He  is
 saying  that  these  must  be  regulated
 by  the  State  Governments  or  the  Acts
 must  be  repealed  completely.  I  fail  to
 understand  how  this  is  going  to  solve
 the  problem  of  the  needs  of  the  soci-
 ety  as  it  is  constituted  now.  The
 Janata  Government  may  say  that  the
 entire  janata  is  with  them,  but  they
 have  failed  to  see  the  feelings  of  the
 Janata  in  this  connection.

 Secondly,  Sir,  you  are  giving  very
 large  powers  to  the  police  officials.  our
 country  is  full  of  villages  and  small
 hamlets  and  in  those  places  the  incha-
 rge  of  the  police  station  is  a  Head
 Constable  or  a  Sub-Inspector.  Now,
 through  this  Bill  he  will  have  the  po-
 wer  to  enter  into  and  take  out  the  do-
 cuments  and  things  like  that.  You
 have  made  it  a  cognizable  offence.  But
 I  would  like  to  say  that  you  are  trying
 to  check  it  by  giving  a  very  bad  wea-
 pon  in  the  hands  of  the  police.

 Further,  Sir,  this  evil  is  only  in  the
 cities  and  not  in  the  rural  areas.  I
 may  also  say  that  in  North  it  is  taken
 as  lottery  whereas  in  the  South  it  is
 not  that.  People  especially  during  the
 time  of  agricultural  needg  join  together
 say  thirty  or.  forty—and  pool  the  re-
 sources.  They  are  very  honest  people
 So,  I  want  you  to  consider  that  you
 cannot  simply  ban  _  the  _  entire
 prize  chits.  If  you.  ban  in
 one  line  and  give  powers
 to  the  police  as  if  it  is  a  crime  like
 murder,  then  this  will  be  a  very  dras-
 tic  measure  which  may  affect  the  very
 needs  of  our  people  in  the  rural  areas.
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 With  these  coments,  I  do  not  say  I

 am  opposing  the  Bill,  we  are  agree-
 able  to  the  evils  explained  in  the
 statement  of  objects  and  reasons  but
 I  would  like  to  say  that  the  solution
 is  not  correct.  .  would  like  the  hon’ble
 Minister  to  take  up  the  matter  and  re-
 gulate  the  Bill  by  which  you  can
 control  it.  The  very  idea  of  prize
 chits  has  developed  from  ‘chitties’.  It
 is  called  ‘prize’  because  the  man  who
 is  contributing  a  portion  will  get  the
 chance—it  can  be  either  first,  second,
 third,  fourth  or  the  last  one  but  he
 will  continue  the  contribution  to  the
 last.  As  per  this  Bill  you  take  it  as
 complete  lottery  and  at  the  same
 time  you  are  not  prohibiting  the  State
 Governments  to  continue  with  the  lot-
 teries.  I  am  sorry  to  bring  to  the  no-
 tice  of  the  hon’ble  Minister  that  there
 afe  lot  of  complaints  against  our  pub-
 lie  organisations,  such  as,  LIC,  etc.
 So,  I  would  like  to  request  the  hon’ble
 Finance  Minister,  to  take  note  of  the
 problems  of  the  small  men  and  look
 into  it.

 what  बलबोर  सिह  (होशियारपुर)  :

 उपाध्यल  महोदय,  मैं  भ्रापकै  माध्यम  से  माननीय

 वित्त  मंत्री  जी  को  बधाई  दैना  चाहता  हूं  कि

 एक  बहुत  बड़ी  लूट  जो  चलती  श्  रही  थी

 उसको  रोकने  के  लिए  उन्हींनि  4हां  पर  प्रिधेयक
 क्त  किया।  मैं  तो  चाहूँगा  कि  यह  पैसा  जो

 चंट  फंड  कम्पनी  देती  हैं  श्लौर  जित  गरीब

 लोगों  को  देती  हैं  उन  गरीब  लोगों  के  लिए  इस

 किस्म  का  इन्तज़ाम  किया  जाये  कि  उन्हें  चिट

 फल  कम्पनियों  में  जाकर  लूटने  की  नौबत  ही
 न॑  आये  यह  तो  चिंट  फंड  कंम्पनियां  होती

 हैं  वह  पहले  तो  प्रेम्बर  बनाती  हैं  फिर  म  माजूम
 किस  किस  तरीके  से  लाखों  रुपया  इंकटठा
 करती  है  श्रौर  फिर  बाद  में  वह  कम्पनी  खत्म

 हो  जाती  है  भ्रौर  सरकार  का  कीई  कानून  भी

 उनपर  हाथ  नहाँ  डाल  सकता  है।  लेकिन  यह
 जी  कानून  बन  रहा  है  इसमें  उस  पर  पाबन्दी

 सगाने की  बात  कही 7ई  हैं।  मैं  चाहूंगा  कि

 इस  किसमें  की  जितनी  भी  कंम्पॉनियां  हैं
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 उनको  बन्द  करके  बंकिंग  सिस्टम  के

 जरिए  से  लोगों  को  सस्ते  ब्याज
 पर  कर्जा  दिया  जाये।  इस  में,

 कौन  फंसता  है  ?  गरीब  आदमी  फंसते  हैं--

 ट्रक-वाले  फंसते  हैं,  वे  बेचारे  अभ्रपना  सारा

 कुछ  चिंट-फण्ड  कम्पनी  के  नाम  लिख  देते

 हैं,  कितना  बड़ा  ब्याज  श्रौर  पैनलटीज़  उन
 को  देनी  पड़ती  है,  नतीजा  यह  होता  है  कि  वह
 बेबस  हो  जाता  है,  जो  खरीदा  होता  है,  वह
 भी  देना  पड़ता  है  साथ  ही  दिन  भर  की  सारी

 कमाई  देनी  पड़ती  है  ।  इस  लिये  मेरा  कहना  है
 कि  इन  चिट  फण्ड  कम्पनियों  पर  मुकस्मिल
 तौर  पर  पाबन्दी  लगाई  जानी  चाहिये  |  बगैर

 कोई  मेहनत  किये  हुए  पैसा  लोगों  की  जेबों  में

 जाय--यह  बहुत  ब्री  बात  है,  नैतिकता
 के  आधार  पर  भी  इसका  कोई  मूल्य  नहीं  है  ।

 ग्रभी  मेरे  एक  दोस्त  ने  कहा  कि  यह
 लाटरी  सिस्टम  क्‍या  है  ?  एक  आदमी  कोई
 काम  नहीं  करता,  बस  एक  पचोले  लेता  है
 भ्रोर  उससे  एक  लाख  रुपया  या  दो  लाख

 रुपया  श्रा  जाता  है---उस  को  देख  कर  सारा

 समाज  उस  बुराई  में फंग  जाता  है,  हर  ग्रादमी

 संभन्नने  लगता  है  ---इस  दढ्फा  उसकी  लाटरी  ह 16

 जायगी  |  वगर  मेहनत  किये  हुए  जी  घन  आ्ातां

 है,  वह  हराम  की  कमाई  सारे  समःण  में  जहर
 फेली  देसी  है-इस  लिये  मेरा  निवेदन  है  कि

 हराम  की  कमाई  की  यह  प्रथा  जो  पिछली

 कांग्रेस  पार्टी  की  हुकूमत  में  शरू  हुई  थी,

 अ्रंथ॑  बिलकुल  खत्म  हो  जानी  चाहिये  |  जब

 उन्होंने  दैखा  कि  हम  कुछ  भ्रौर  नहीं  कर  संकंति

 सो  उन्होंने  लोगों  के  अन्दर  इस  जूए  की  श्रादत

 की  शुरू  करवा  दियां।  हर  गरीब  अ्दमी  श्रपनी

 किस्मत  को  देखते  लगा  कि  अब  यह  लाटरी

 मेरे  पास  शा  जायगी  या  मैंने  चिट  का  जो

 पैसा  दिया  है--उनमें  मेरा  पहुंलां  नम्बर  श्री

 जायगा,  इस  उम्मीद  से  व॑  लोग  इन  कम्पनियों

 के  चंगुल  में  फंसते  चले  गये  t

 इस  बीमारी  को  रोकने  के  लिये  are  जो

 बिल  लाये  हैं  -मैं  उसका  स्वॉगत'  करती  हैं
 सेकिन  मैं  चाहता  हूं  कि  इसे  बिलक्कुल
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 किया  जाय  ।  इससे  भी  एक  और  बुरी  प्रथा  हें
 --उस  को  रीकने  की  भी  बहुत  सख्त  ज़रूरत

 है।  झाज  एक  आदमी  अगर  किसी  बाजार

 में  बैठा  हुआ  ताश  खेलता  है.  और  उस  में

 थोड़ा  जूआ  खेल  लेता  है--तों  उस  को  फौरन

 पकड़  लिया  जाता  है,  लकिन  क्लबों  में  बैठ  कर

 यदि  आप  के  बड़े-बड़े  झ्राफिसज  जुआ  खेलें,
 तो  उन्हें  कोई  नहों  पकड़  सकता,  उन  पर  कोई

 हाथ  नहीं  डाल  सकता  यहां  तक  कि  कानून
 भी  उन  को  नहों  पकड़  सकता  ।  इन  क्लबों  में

 रोज़  हज़ारों  रुपये  का  जुदा  होता  है--लेकिन

 वह  जम  नहों  है,  लेकिन  कोई  आदमी  बाज़ार

 में  या  अपने  घर  में  बैठ  कर  खेलता  है,  तो  वह
 जम  है।  क्लबों  का  जुआ  आज  हमारे  समाज
 का  नासूर  बन  गया  है  और  दिन  प्रतिदिन

 बढ़ता  ही  जा  रहा  है।  उन  की  देखादेखी  जो

 हमारो  नई  नलल्‍्लें  हैं,  जब  व॑  देखती

 हैं  कि  बड़े  आदमी  क्‍या  कर  रहे  हैं,  बड़े
 आफिसजं  क्‍या  कर  रहे  हैं-तो  वे  भी  उसी

 काम  को  अपनाना  शुरु  कर  देते  हैं  ।

 इस  देश  में  जूए  से  क्या  हानियां  हुई  हैं
 उन  का  ज़िक्र  श्रभी  किया  गया  है  -  महाभारत
 का  युद्ध  इस  से  हुआ  था,  द्रोपदी  का  चीर-हरण
 इसी  से  हमा  था,  उससे  भी  बहुत  पहले  नल-

 दमयन्ती  का  जो  हाल  हुम्रा---प्राप  सब  जानते

 हैं।  हमारे  पुराने  शास्त्रों  में  इन  सब  बातों  का

 जिक्र  है,  लेकिन  फिर  भी  हमारा  यह  समाज
 उस  को  भ्रपनाये  जा  रहा  है।  इस  लिये  मेरा

 भ्रभुरोध  है  कि  श्राप  इस  को  रोकने  के  लिये

 कड़े-से-कड़े  कदम  उठाये  ।  क्लबों  में  जो  जूझा
 ताझ  के  नाम  पर  होता  है--उस  को  बन्द  करने  क
 लिये  झाप  कदम  उठायें,  ताकि  इस  समाज  में
 बगर  मेहनत  के  कोई  भी  भ्रादमी  फल  हासिल
 करने  को  कोशिश  न  करे।  उस  के  दिमाग  से

 यह  साइकालोजी  निकल  जाय  कि  बगैर

 मेहनत  के  भी  पैसा  हासिल  किया  जा  सकता

 है,  इस  तरह  की  फिज्ञा  देश  में  बनाई  जानी

 चाहिये।  गह  भाप  करेंगे  तो  इस  के  लिए  सख्त
 कदम  उठाने  होंगे  ।  बहुत  दिनों  तक  ग़रीब

 लुटते  झाए  हैं।  इसलिए  मैं  यह  चाहूंगा  कि
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 art  ने  जो  ईस  पर  रीकैं  लगाने  की  बात  कही
 है,  रोक  लगाने  के  बजाए  शाप  इस  को  बिल्कुल
 खत्म  करें।  जहां  भी  लाटरी  चलती  है,  उसको

 खत्म  किया  जाना  चाहिए  |  पहले  तो  लोग

 जुआ्रा  खेलते  थे  लेकिन  अब  सरकार  ऐसा
 करती  है  और  लोगों  को  जुआ  खिलाना  सरकार

 ने  जो  शुरू  किया  था,  उसको  खत्म  किया

 जाए  ताकि  इस  देश  के  लोगों  के  दिमग़  में

 यह  बात  आए  कि  अगर  काम  करेंगे  तब  हमें
 पैसा  मिलेगा,  जुआ  खेलने  से  नहीं  |

 इन  शब्दों  के  साथ  मैं  समाप्त  करता  हू  ?

 PROF.  ए  0.  MAVALANKAR
 (Gandhinagar)  Mr.  Deputy-Speaker,
 Sir,  I  welcome  this  Bill.  I  only  wish
 the  Hon’ble  Finance  Minister  and  the
 new  Government  had  come  forward
 with  this  Bill  earlier  than  today,  be-
 cauSe  the  new  Government  had  come
 with  a  promise  for  betterment  of  the
 weaker  sections  of  the  Janata  in  gene-
 ral,  commoners  and  common  people
 in  particular.  If  that  was  the  objec-
 tive,  I  do  not  know  why  the  Raj  Study
 Group  recommendations  which  were
 there  from  June  1974,  had  to  wait  all
 these  years.  All  the  same,  it  is  never
 too  late,  and,  it  is  better  late  than
 mever,  and  therefore,  J  welcome  this
 particular  Bill.  I  welcome  it  because
 of  several  reasons.  First,  many
 friends  have  already  spoken  of  this
 Bill  that  it  gets  rid  of  one  of  the  worst
 social  evils  and  economic  exploitation
 this  country  has  seen  in  recent  years.
 Sir,  this  operation  of  Chit  Funds  nee-
 ded  a  lot  of  control  and  curbing  and
 one  wonders  why  the  successive  Gov-
 ernments  went  on  allowing,  not  only
 at  the  federal  level  but  at  the  State
 level,  this  kind  of  exploitation.  It  is
 a  natural  desire  get  extra  money
 somehow,  anyhow,  if  possible  through
 some  kind  of  gambling.  That  instinct
 has  been  there  in  human  beings.  In-
 stead  of  regulating  that  thing,  the
 Government  at  the  federal  level  as
 well  at  the  State  level,  went  on  en-
 couraging  this!  Therefore,  I  hope  that
 it  is  only  the  first  major  step  in  the
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 [PROF.  P.  G.  MAVALANKAR)

 Tight  direction  and  the  Hon.  Minister
 will  come  forward  and  see  to  it  that
 further  stringent  measures,  legislative
 25  well  ag  regulatory  in  terms  of  ne-
 cesSary  rules  ang  regulations  will  be
 taken  by  him  and  the  Government  so
 that  this  is  put  an  end  to  once  for  all.

 Mr.  Deputy-Speaker,  I  am  glad  that
 the  Minister’s  Statement  of  Objects
 and  Reasons  is  very  well  worded  and
 puts  the  matter  succinctly.  In  this  con-
 text,  he  refers  to  the  Report  of  the
 Raj  Study  Group  which  was  submit-
 ted  in  July  1975,  I  quote:

 “In  its  report  submitted  to  the
 Reserve  Bank  in  July  1975,  the
 Group  observed  that  the  prize  chit/
 benefit  /savings  schemes  benefit
 primarily  the  promoters  and  do  not

 serve  any  social  purpose.”

 I  think  nothing  is  more  true  than  this
 and  that  is  why  I  am  wondering  why
 we  should  have  taken  time  in  order
 to  understand  this.  Now,  Mr.  Deputy
 Speaker,  you  will  see  what  the  promo-
 ters  do.  What  have  they  been  doing
 all  these  years?  They  are  not  only  col-
 lecting  small  amounts  from  a  large
 number  of  people  but  they  give  the
 prizes  to  a  fraction  of  people  from
 whom  they  have  taken  the  collections.
 Therefore,  it  is  not  even  a  prize.  I
 am  not  here  to  go  into  mathematical
 calculations,  If  a  promoter  collects
 from  500  people  a  certain  monthly
 instalment  of  a  certain  small  amount
 of  one  rupee  or  five  rupees,  then  over

 a  period  of  five  or  0  years,  he  will
 collect  more  than  enough  to  get  back
 his  money  and  the  people  who  have
 been  paying  willingly  and  regularly
 all  the  time  would  get  only  fraction  of
 it  by  way  of  prizes  or  benefits.  So,  I
 feel  that  the  Bill  is  in  the  right  direc-
 tion.  But  I  am  an  expert  in  law  mak-
 ing  to  point  out  lacunae  in  the  Bill,  As

 a  lay  man,  as  a  Member  of  Parliament,
 plus  the  Law  Ministry.  I  do  not  have
 I  can  lowk  at  the  Bill.  The  Minister
 gets  the  assistance  of  his  Ministry
 either,  but  I  hope  that  the  lacunae
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 which  I  see  from  the  layman’s  point
 of  view  will  be  filled  up  by  further
 legislation,  if  necessary  on  the  same
 lines  and  in  the  same  direction.

 Mr.  Deputy-Speaker,  Sir,  the  Mini-
 ster  of  Finance  also  Said  in  his  state-
 ment  and  I  quote:

 “Prize  chits  would  cover  any  kind
 of  arrangement  under  which  moneys
 are  collected  by  way  of  subscrip-
 tions,  contributions,  etc.  and  prizes
 gifts,  etc.  are  awarded.  The  prize
 chit  is  really  a  form  of  lottery.”

 Sir,  ]  am  glad  that  this  point  has
 dawned  upon  the  Government  that
 these  Chit  Funds  are  nothing  but  a
 kind  of  lottery.  All  life  is  lottery,  of
 course!  There  is  an  e'ement  of  gamb-
 link  in  every  thing.  Where  we  go  and
 what  we  dois.  also.  q  part  of
 gambling,  perhaps.  but  that  is  a
 matter  of  natural  destiny  and  what-
 ever  comes  by  way  of  our  natural  des-
 tiny.  we  accept  that,  but  whatever  is
 gambling  in  terms  of  human  instinct,
 should  Government  and  should  social
 legislation  and  should  social  sanction
 and  should  public  opinion  -encourage
 and  promote  these  elements  of  gamb-
 ling?  This  is  the  question  to  be  asked,

 I  am  glad  that  this  legislation  is
 step  in  the  right  direction  in  which  the
 Government  is  now  telling,  and  the
 Parliament  is  also  telling  the  people
 that  gambling,  though  natural,  is  not
 necessarily  justifiable.  It  ig  a  natural
 instinct  like  many  other  natural  ins-
 tincts,  but  this  instinct  hag  to  be  regu-
 lated,  curbed  and  controlled  and,  there-
 fore.  let  the  Minister  go  ahead  with
 policies  and  programmes  of  habits  of
 small  gavings.  habits  of  thrift,  habits
 of  economy,  habit  of  putting  part  of  the
 little  money  that  a  small  farmer  or  a
 commoner  earns  in  small  savings.  The
 fixed  wage-earners,  the  middle  class
 men  in  the  urban  areas  all  should  de-
 velop  habits  of  saving,  whatever  they
 can,  Even  if  a  man  getting  Rs.  five  per
 day  can  save  twenty  pase  per  day  and
 use  that  in  Government  national  saving
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 scheme  or  some  kind  of  other  saving
 scheme,  that  would  be  _  indefinitely
 greater  in  benefits,  and  indefinitely
 deeper  in  terms  of  benefits  to  him  and
 the  community  than  all  the  chit  funds
 and  the  benefit  companies  that  are
 giving  all  kinds  of  prizes  in  lotteries.

 The  whole  point  is  that  poor  people
 and  the  middle  class  people  have  been
 continuously  at  a  loss.  I  am  ashamed
 to  admit  that  some  of  us,  knowingly  or
 unknowingly,  have  been  perhaps  a
 party  to  this  kind  of  situation  wherein
 promoters  come  in  the  name  of  helping

 the  poor,  hospital  or  other  services  etc.
 and,  therefore,  some  of  us,  willingly  or
 unwillingly,  I  would  say,  knowingly  or
 unknowingly—but  some  of  us  complete-
 ly  unknowingly—habe  lent  our  bless-
 ings  and  good  wishes  to  some  of  these
 promoters  because  they  said  that  they
 would  take  smali  amounts  from  the
 people  and  the  money  that  is  collected
 would  be  used  for  hospital  or  other  si-
 milar  purposes.  Al]  that  is  bogus.  The
 promoters  are  exploiting  the  ignorance,
 the  poverty,  and  as  I  said,  the  natural
 gambling  instinct  of  human  beings,  All
 these  people  are  exploited  by  the  pro-
 moters,  who  are  clever  people,  and  they

 ang  their  family  members  amass,  grab
 the  lion's  share,  rather  much  more  than
 that.  A  paltry  sum  is  distribution
 among  fifty  or  hundred  people  out  of
 one  thousand,  two  thousand  or  five
 thousand  persons  who  contribute  the
 whole  fund.  I  feel,  we  must  put  an

 end  to  it.

 I  wonder,  if  Shri  H.  M,  Patel  would
 recali  that  in  Gujarat  particularly,
 there  have  been,  I  am  sorry  to  say,  3
 large  number  of  such  benefit  compa-
 nies,  They  were  not,  in  fact,  benefiting
 anybody  except  the  promoters  and  I
 have  gone  on  record  in  asking  several
 questions  in  practically  every  session  of
 Parliament  on  the  steps  to  be  taken  by
 the  Government  to  see  that  these  chit
 fund  and  benefit  companies  are  put  an
 end  to,  Shri  H.  M.  Patel  will  recall
 that  in  Gujarat—I  do  not  want  to  give
 all  the  names—there  are  companies like  Santosh,  Vijaya  Bond  and  many
 others.  The  fact  that  I  am  giving  only
 two  names  does  not  mean  that  there
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 are  only  two,  there  are  many  more  in
 Gujarat  and  still  more  in  the  whole
 country.  All  these  need  to  be  effective-
 ly  controlled  and  curbed  and  banned,  I
 am  glad  that  necessary  steps  are  being
 taken  in  this  direction.  I  hope  the  Min-
 ister  will  see  to  it  that  the  operation  of
 chit  fund  companies  which  has  been
 going  on  in  this  country  for  so  many
 years  is  properly  controlled.  In  fact,
 one  might  say  that  the  tribe  of  chit
 funds  has  been  increasing  in  geometri-
 cal  progression,  one  after  the  other,
 This  was  because  there  was  no  Social
 law,  no  control  and  no  legislation.  The
 Reserve  Bank  was  helpless  and_  the
 banking  operationg  were  helpless  and
 the  people  and  the  public  opinion  were
 unfortunately  helpless.  I  am  glad  that
 the  public  opinion,  the  people  and  the
 Parliament  have  been  awakened  to  the
 problem  and  the  challenge,  Let  us  hope
 that  the  Government  wil!  go  further  in
 this  direction  in  greater  detail  so  that
 if  there  is  any  lacune  in  this  bill,  that

 is  removed,  public  opinion  is  created
 and  Government  sees  to  it  that  instead
 of  the  people  going  to  these  chit  funds
 and  iotteries,  they  think  in  terms  of

 hard  work.  Sir,  as  a  matter  of  fact,
 unfortunately,  in  cur  country,  hard
 work  is  never  rewarded.  People  who
 work  hard  do  not  get  any  reward,  no
 matter  in  whichever  walk  of  life  they
 are,  What  ‘we  want  is  more  hard  work
 and  more  hard  work  to  be  rewarded
 more  and  not  giving  some  prizes  to  a
 few  gamblers  here  and  there  by  throw-
 ing  chits  and  prizes.  That  must  stop
 and  people  must  know  that  hard  work
 is  the  only  way  through  which  to  be-
 come  prosperous  in  terms  of  the  wel-
 fare  of  the  individual,  in  terms  of  the
 good  of  the  families  and  in  terms
 of  the  strength  of  the  State  and  of  the
 whole  country,  People  should  work
 more,  and  do  more  hard  work,  If  that

 is  so,  all  aspects  and  avenues  of  gamb-
 ling  and  other  forms  in  which  lottery
 is  there  and  easy  money,  quick  money
 and  cheap  money  is  there,  all  that

 must  be  eliminated  altogether  so  that
 only  hard  work  is  rewarded.  The  peo-
 ple  may  be  rewarded  through  habits  of
 small  savings  and  such  other  proposals
 which,  I  am  sure,  the  Finance  Minister
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 करने  के  लिए  ये  कम्पनियां  उनको  नाम  मात्र

 के  लिए  कुछ  दे  देती  हैं  प्रौर  जब  पांच  सात  ला  ख

 रुपया  धीरे-धीरे  इम  प्रकार  से  लोगों  से  उठ  कर

 जमा  कर  लेती  हैं  तो  रातों  रात  ही  सारे  ऑफिस

 को  समाप्त  कर  देती  हैं  सारा  का  सारा  रुपया

 लेकर  गायब  हो  जाती  हैं  श्रौर  फिर  न  उनके

 [PROF.  P.  6.  MAVALANKAR]
 with  his  expert  knowledge  in  banking
 and  financial  operations  will  be  able  to
 bring  forward,  Through  them,  he  can
 enable  the  poor  man,  living  even  in  a
 jungle—not  to  talk  only  of  urban  areas
 —country-side  and  far-off  places  to
 obtain  such  rewards  by  encouraging
 habits  of  small  savings  and  thrift  in
 him  and  by  using  the  funds  so  created
 for  national  purposes.

 It  is  from  these  angles  that  I  warm-
 ly  welcome  the  Bill.  I  only  hope  that,
 though  he  could  have  done  this  earlier,
 at  least  now  he  goes  faster.

 at  रोतलाल़  प्रद्ताद  बर्मा

 (कोडरम।  ):  यह  स्वागत  योग्य  विधेयक  है।
 भारत  की  जनता  का  शोषण  करने  वाली

 इस  तरह  की  देश  में  बहुत  सी  कम्पनिया

 हैं  प्रोर  बहुत  से  ऐसे  चीट  करने  बाले  लोग  हैं

 इन  कम्पनियों  पर  थाबन्दी  लगाते  के  लिए  I

 आपने  स  में  कुछ  प्रावधान  किए  हैं,  कुछ  कदम

 उठाए  हैं।  पहले  एक  दो  कम्पनियां  ही  बड़े

 शहरों  में  हुआ  करती  थीं,  चिट  फंड़  कम्पनियां

 हुआ  करती  थी  |  श्रब  हम  ही  देखते  हैं  कि  कोई

 भी  बड़ा  शहर  नहीं  बचा  है  जहां  ये  कम्पनियां

 काम  न  कर  रही  हो।  द््न  चिट  फंड  कम्पनियों

 को  इन  लोगों  ने  एक  बड़ा  ्रथटाचार  का  श्रडडा

 बना  रखाहै।  श्राम  जनता  को  चोट  करने

 का  साधन  इन  लोगों  ने  इन  चिट  फंड  कम्पनियों

 के  माध्यम  से ढूढ़  निकला  है।  चीट  का,

 ग्रैम्बलिग  का,  जो  भी  आप  कहें.  एक  प्रकार  का

 श्यप्रपारर  न्ड  लोगों  ने  चला  रखा  है।  पंद्रह

 साल  से  पैंतीस  साल  की  उम्र  के  बीच  में

 हमारे  देश  में 23  करोड़  लोंग  होगे  भर  इससे

 (भलिक  उच्च  के  कोई  L0  करोड़।  इन  लोगों

 को  चीट  करने  के  लिए  ये  कम्प्रनियां  उन  को

 तरह-तरह  के  प्रलोधन  देती  रहती  हैं  ।  वह

 बतांती  हैं  कि चिट  फंड  जमा  होगा  और  श्ञापको

 आय  होगी,  इनाम  मिल्ेया,  आपका  व्यापार

 बढ़ेगा।  सारे  का  मारा  पैसा  जो  बड़े  लोग  हैं,
 जो  पुजीपति  हैं,  उन्हीं  क ेपास  इस  तरह  से  चला

 जाता  हैं  जौर  श्राम  जनता  को  कोई  लाभ  नहीं

 होता  है।  लोगों  को  प्रभावित  करने  के  निए.
 छनको  प्रलो  भन  देने  के  लिए  कहीं-कहीं  दिखावा

 झाफिप  का  ही  और  न  ही  किसी  अधि  का  री  का

 कुछ  पता  चलता  है।  शाप  इस  विधेयक

 में  इन  कम्पनियों  पर  कुछ  पाब्रन्दियां  ही  लगाने

 जा  रहे  हैं।  मैं  चाहता  था  कि  आप  इनको
 समाप्त  कर  देने  का  डइ्प  में  प्रावधान  करते  |

 जितनी  भ्री  कम्पनियां  ह ैउन  पर  पावन्दियां

 लगाने  के  बजाय  उनका  बिल्कुल  उन्मूलन
 कर  दिया  जानाचाहियेथा  |

 इसी  तरह  से  आज  लाटरियां  भी  चल  रही

 हैं  सारे  देश  में  सरकार  की  शोर  से

 भी  इनको  चलाया  जा  रहा  है।  यह  भी  एक

 तरह  से  गेम  ग्राफ  डाइस़  है।  इन  में  लाखों

 लोग  पैपा  लगाते  हैं  लेकिन  इनाम  कुछ  एक
 को  ही  मिलता  है।  पहले  पहल  एक  दो  रुपये

 की  लाटरी  की  टिकट  हुभ्ा  करती  थी।  झब
 चार  पांच  रुपये  की  टिकट  भी  बिकती  हैं  ।  कुछ
 एक  लोगों  का  ही  नाम  निकलता  है  ब्राकी

 लाखों  करोड़ों  लोगों  को  धोखा  ही  खाना  पड़ता

 है।  सरकार  के  खजाने  में  पैसा  भी  कभी-

 कशी  जम  नहीं  हो  पाता  है।  बड़े-बड़े  कांड  भी

 हुए  हैं,  स्केडल  भी  हुए  हैं  उन  की  जांच

 पड़ताल  भी  चल  रही  है  ।  जो  दोषी  व्यबित  है  वें

 ग्रधिकारी  वर्ग  को  प्रभावित  करके  बच  निकलते

 हैं,  दोषी  अकिकारी  भी  ब्रच्च  निकलते  हैं  ।  मैं

 समझता  हूं  कि  जो  पाबनिदमां  झाप  लगा  रहे

 हैं  उन  का  उन  पर  कोई  श्रसर  नहीं  होगा  t

 awa  यदि  डाल-डाल  है तो  जो  भ्रध्टान्नारी

 हैं,  जो  कोषणकारी  हैं  बे  पात  पात  हैं,  बे  नए
 नए  ग्रायाम  सोचते  हैं  श्रौर  तए  नप  तरीके  ढूंढ
 निकलते  हैं  इन  पाबन्दियों  में  स ेबच  निकलते  के।

 लिये  किस  तरह  से  इन  से  बच्चा  जा  सकता  है  er

 ऐसे  तारीके  बे  ढूंढ  निकलते  हैं  ।  ये  जो  चोर

 बाजारिये  हैं  जो  चीटिंग  करने  वाले  हैं,  जो

 शोषण  करने  वाले  हैं,  उन्होंने  भ्रपना  धंधाः
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 बरकरार  ररखा  ह्प्रा  है  श्रौर  उनका  यह  घंघा
 जोरों  से  बढ़  रहा  है।  यह  धंधा  बड़े  टाउंज  तक

 ही  सीमित  नहीं  है,  यह  सब  डिविजनल  लेवल

 पर,  थाना  लेवल  पर  भी  जा  पहुंचा  है।  आपने

 जो  कदम  उठाया  है  यह  सराहनीय  झखूर  है
 लेकिन  मैं  चाहता  हूं  कि इप  घंबे  का  कम्प्लीट

 उन्मूलन  कर  दिया  जाए  1  यह  लाटरी  भी  जो

 चल  रही  है,  इ  पको  समाप्त  कर  दिया  जाये।

 ससे  'फ्रितना  पैसा  झा  रहा  है  ?  मैं  मंत्री  महोदय
 से  जानना  चाहता  हूं  कि  द्रभी  तक  सारे  देण  में

 जो  लाटरी  चल  रही  हैं,  उससे  सरकारी  कोष

 में  कितना  पैसा  जमा  हुआ  है  जिससे  दूरी
 योजनाञ्रों  के  लिये  लाभ  हुभ्रा  हो  ?  मैं  तो

 ऐसा  समझता  हूं  किद्द  में  जो  कुछ  प्रधिका  री

 लगे  डुए  हैं,  वही  इ  से  श्पना  भाग्य  निर्माण

 कर  रहे  हैं  ब्रौर  प्रपने  ही भाई  भतीजों  को  किसी

 तरह  से उलट  पुलट  कर  के  लाभ  पहुंचा  रहे हैं  |

 इस  दृष्टिकोण  से  भी  इप  दिशा  में  कोई  प्रगति-

 शील  कदम  उठाना  चाहिये  ।  यह  शोषण
 का  धन्धा  शभ्ाज  से  नहीं,  बहुल  पुराना  है  ।  इसी
 में  सीता  को  रावण  ने  हर  लिया  शर  द्रोपदीका

 भी  चीर  हरण  हुआ  था।  ये  कंपनियां  लुभावने
 कार्य  क्रम  बसाकर  अपना  पै  ता  दिखाकर  गरीब

 जनता  का  शोषण  करतो  हैं  |  ये  चिट  फंड

 कंपनियां  -1  रुपया  लेकर  O15  लाख  रुकया

 जमा  करती  हैं  प्रौर  इप  तरह  से  लाखों  पया
 जमा  करने  में  सक्षम  हो  जाती  हैं।  इसी  तरह
 से  हमारे  बिहार  में  ए  7०  स०  सेग्िग्ज  एंड
 फाइने  ज्न्स  कंपनी  पटना  में  हैं  और  भी  इस
 प्रकार  की  नाता  प्रकार  की  कंपनियां  है  जो

 लोगों  को  चीट  करती  हैं।  जितने  एम्प्पलाबी
 उममें  काम  कर  करते  हैं,  बह  भी  2,  2  श्रौर  5,  5

 हजार  रुपया  उसमें  जमा  करते  हैं  झौर  बह  कई

 तरह  से  पैषा  देते  हैं।  उतके  शेयर  की  क्रोई
 रसौद  नहीं  देते  हैं।

 हमारेदेश  में  बहुत  बड़ी  बे  कारी  है,  नौकरी
 के  बहाने  बहत  से  लोग  उसमें  चले  जाते  हैं
 और  इप  तरह  से  ये  कंरनियां  लोगों  से  करोड़ों

 रुपया  इक्ट्ठा  कर  के  चींटिंग  करती  हैं  ।  मैं
 मत्री  महोदय  से  झाप्रह  करूंगा  कि  इस  दिशा
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 में  वह  कोई  कारगर  कदम  उठायें  और  इस
 चीटिंग  के  बिजनेस  को  बिलकुल  जड़  मूल  से
 देश  से  उन्मूलन  कर  देना  चाहिये  ताकि  गरीब
 जनता  उनके  शोषण  से  तबाह  होने  से  बच  सके
 मैं  इतना  ही  कहकर  श्रपनी  बात  समाप्त
 करता  हूं  |

 भी  रामसूत्ति  (बरेली)  :  उपाध्यक्ष

 महोदय,  वित्त  मंत्री  जीने  जो  चिट  फंड  को

 समाप्त  करने  का  विधेथक  पेश  किया  है,  उसका
 में  उसका  स्वागत  करता  हूं।  गांधी  जी  ने  यह

 कहा  हैं  कि  जिस  लक्ष्य  के  प्राप्त  करने  के  साधन

 ठीक  नहीं  हैं,  उस  लक्ष्य  को  प्राप्त  करना  भी

 अ्रच्छा  नहीं  होता  |

 यह  इत्तिफाक  की  बात  है,  मुझे  भी  एक
 चिढ़  फंड  कम्पनी  का  प्राइज  बांटने  के  लिए

 कुछ  लोग  ले  गये  जब  मैं  वहां  गया  झौर  प्राइज

 बांटने  के  बाद  मेने  यह  जानने  की  कोशिश  की

 कि  किस  तरह  से  उनका  वकिंग  होता  है  तो

 यह  सब  जामने  के  दाद  मुझे  बहुत  तकलीफ

 हुई  ध्रौर  मुझे  ग्लानि  हुई  कि  क्‍यों  में  वह  प्राइज

 बांटने  के  लिए  वहां  चला  गया  ।  मुझे  लगा  कि

 चिट  फंड  में  जो  पैता  लगाते  हैं,  उनमें  एक  प्रकार

 की  धारा  प्रवा  हत  होती  है,  टेंडेंसी  पैदा  होती  है
 कि  बगैर  मेहनत  किये  हुए  बहुत  मुनाफा  उठाया

 जाये  ।

 लाटरी  भो  इसी  तरह  की  चीज  है।  भाष

 बड़े-बड़े  स्टेशनों  पर  जायें,  वहां  घुसते  ही  लाउड

 रपीकर  बजता  नजर  आता  है  जिसमें  लाटरी

 मेंपसा  इन्बैस्ट  करने  का  जिक्र  होता  हू।  कितने

 ही  लोगों  की  श्रादत  बन  गई  है  कि  जितनी  भी

 लाटरीज  इस  मुए्क  में  खुलती  हैं,  वह  संब  में  पैता

 लगाते  हैं,  लेकिन  उतको  प्रैसा  नहीं  मिज्नता  है

 उप्तमें  जुए  की  टेंडेंसी  पैदा  होती  है  ।

 हमारे  एक  साथी  मे  ठीक  ही  कहा  है  कि

 क्लबों  में  लोग  ब्रिज  खेलते  हैं  और  ताश  से

 छोटे-छोटे  जुए  खेलते  हैं  लेकिन  उसके  जरिए
 से  भी  काफी  मुनाफा  और  नुकसान  लोगों  को



 379  Prize  chits  and

 [श्री  राममूत्ति]

 हो  जाता  है।  देखने  से  मालूम  पड़ता  है  कि  दो

 झाने,  चार  आने  की  बिड  लगाते  हैं,  लेकिन  ७आाद
 में  वह  बढ़कर  हजारों  रुपए  में  खेलते  हैं  -  इस

 तरह  से  बहुत  गड़ी  आदत  जुए  खेलने  की  बन

 जाती  है  ।  आफिस  से  लोग  होते  हैं,  उनको

 कोई  रोक  भी  नहीं  पाता  है।  में  मंत्री  जी  से

 झपील  करता  2  कि  उन्हें एक  ऐसा  कम्प्रीहैंसिव
 बिल  लाना  चाहिए  जिससे  किसी  भी  प्रकार

 का  जुआ  समाज  में  न  होने  पावे  a  क्योंकि  इस

 तरह  से  लोग  जुए  की  झ्रादत  डालते  हैं  शौर

 नौजबान  बच्चो  में  इस  प्रकार  की  आदत  पड़तो

 है  जो  कि  ्ह्त  घातक  होती  है

 इस  विधेयक  से  जो  कदम  उठाया  गया

 है,  यह  भ्रच्छा  कदम  है।  इससे  लोगों  के  लिए
 गलत  रास्ते  बन्द  होंगे  भर  जो  देश  में  जुए
 की  टैडेंसी  बन  रही  है  वह  खत्म  होगी  t

 में  चाहता  हूं  कि  इसमें  जो  2  साल  का  लम्बा

 समय  रखा  गया  है,  वह  बहुठ  ज्यादा  है,  इसको

 जितना  भी  कम  किया  जा  सके,  करना  चाहिए।
 उसके  बारे  में  डिपारठेमेंट  स ेसलाह  करनी  चाहिए
 और  जो  भी  ग्लत  शरीर  बुरा  काम  है,  उसको

 जल्दी  ही  समाप्त  किया  जाना  चाहिए  यह
 श्र्च्छो  दात  है।  इस  तरह  को  दातों  को  किसी

 तरह  से  भी  सपार्ट  नहीं  करना  चाहिए।  में

 इतना  कहकर  ही  वित्त  मंत्री  महोदय  को  बचाई
 देता  हूं  कि  एक  बहुत  अच्छा  कदम  उन्होंने
 उठाया  है  1

 6  hrs.

 SHRI  H,  M.  PATEL:  I  am  glad  that
 this  Bill  hag  received  virtually  unani-
 mous  support.  One  hon.  Member  criti-
 cised  it  and  said  that  the  Bill  would  hit
 the  smail  man,  villagers  and  so  on.  I
 am  afraig  that  perhaps  he  has  not  given
 full  thought  to  what  I  said  in’  my
 initial  observations,  that  this  is  to  be
 followed  by  another  Bill  which  will
 deal  with  conventional  chit  funds;
 those  were  the  ones  which  my  hon.
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 friend  had  in  mind.  What  we  are  now
 trying  to  tackle  are  different  kindg  of
 funds,  ‘which  use  the  name  of  chit
 funds,

 More  than  one  hon,  Member  referred
 to  clauSe  2  which  gave  two  years  for
 the  purpose  of  winding  up.  I  am  afraid
 that  a  certain  amount  of  time  is  neces-
 sary  in  order  to  safeguard  the  interests
 of  those  whose  moneys  had  been  col-
 lected,  to  return  those  moneys  and  to
 complete  all  those  transactions.  To  put
 a  ban  with  immediate’  effect  would
 only  result  in  many  small  people  losing
 their  money.  May  be,  it  may  not  take
 two  years;  we  have  said  upto  two
 years.  The  additional  clause  says  that
 the  state  government  may  in  consulta-
 tion  with  the  Reserve  Bank  give  more
 time  if  necessary,  These  provisions  are
 really  intended  not  to  give  them  more
 time  than  the  maximum  of  two  years
 that  we  have  prescribed.  Sometimes
 for  some  technical  reasons  or  other
 reasons,  certain  things  may  not  be
 completed  in  time  in  which  case  it  is
 desirable  to  have  a  provision  of  this
 kind.  I  should  like  to  assure  the  House
 that  very  clear  instructions  would  be
 issued  that  this  is  the  intention  and
 that  every  state  government  and  the
 Reserve  Bank  ghould  see  to  it  that
 these  are  wound  up  in  the  shortest  pos-
 sible  time.  In  the  legal  provision,  it

 is  desirable  to  give  a  little  more  mar-
 gin.

 As  regards  the  suggestion  that  ‘we
 have  not  gone  far  enough  I  think  that
 So  far  as  this  particular  type  of  évil

 is  concerned,  we  have  gone  as  far  aS
 we  can  because  we  have  banned  them.
 Whether  we  should  have  at  the  same
 time  dealt  with  lotteries  and  other
 things,  is  a  separate  matter,  I  shall
 certainly  consider  various  observations
 that  have  been  made  including  the  sug-
 gestion  that  we  ought  to  stop  gambling,
 bridge  and  other  games  which  are  in-
 dulged  in,  How  far  that  is  a  practical
 proposition  I  do  not  know,  because  that

 is  something  which  will  mean  a  kind
 of  encroachment  on  people’s  private
 lives,  etc,  It  may  be  somewhat  difficult
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 to  enforce.  But  we  shall  certainly  ex-
 amine  how  far  it  could  be  made  prac-
 ticable.

 Shri  Mavalankar  said  that  we  ought
 to  have  brought  this  Bill  earlier.  I  can
 asgure  him  that  the  government  tried
 to  bring  it  as  quickly  as  possible;  this
 was  introduced  early  this  year,  In  fact
 certain  amount  of  time  ig  necessary,
 even  for  the  purpose  of  legal  drafting
 of  Bills  so  that  loopholes  are  not  left;
 therefore  certain  amount  of  time  is  in-
 evitable,  Speaking  for  this  Goverrment.
 I  can  say  that  we  have  not  wasted
 much  time  in  bringing  thig  Bill  before
 this  House.  I  do  not  think  there  is  any
 other  point  which  calls  for  a_  reply
 from  me.

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  the  Bill  to  ban  the  promo-
 tion  or  conduct  of  prize  chits  and
 money  circulation  schemeg  and  for
 matters  connected  therewith  or  inci-
 dental  thereto,  be  taken  into  consi-
 deration.”

 The  motion  was  adopted,

 MR,  DEPUTY-SPEAKER:  Now  we
 take  up  clause  by  clause  consideration,
 Clauses  2  to  l.

 The  question  is:

 “That  clauses  2  to  li  stand  part
 of  the  Bill.”

 The  motion  was  adopted,

 Clauses  2  to  l  were  added  to  the  Bill.

 Clause  2—  (Transitional  provisions.)
 Amendments  made:

 Page  6,  line  45,—

 for  “or  document”  substitute—  “or
 arrangement”  (2)

 Page  6,  line  47,—

 for  “shail  refund”  substitute—
 “shall,  within  such  period  as  may  be
 Prescribed,  refund”  (3)

 money  circulation  382
 schemcs  (Banning)  Bil

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  clause  12,  as  amended,  stand
 part  of  the  Bill,”

 The  motion  was  adopted,

 Clause  12,  as  amended,  was  added  to
 the  Bill,

 MR.  DEPUTY-SPEAKER:  Now
 Clauses  3  and  14,  The  quegtion  is:

 “That  clauses  3  and  4  stand  part
 of  the  Bill.”

 The  motion  was  adopted,

 Clauses  3  and  4  were  added  to  the
 Bill,

 MR,  DEPUTY-SPEAKER:  Clause  l.
 The  question  is:

 “That  clause  |  stand  part  of  the
 Bill.”

 The  motion  was  adopted,

 Clause  !  was  added  to  the  Bill.

 MR,  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  the  Enacting  Formula  and
 the  Title  stand  part  of  the  Bill.”

 The  motion  was  adopted,

 The  Enacting  Formula  and  the  Title
 were  added  to  the  Bill.

 SHRI  H,  M.  PATEL:  I  beg  to  move:

 “That  the  Bill,  as  amended,  be
 passed”.

 MR,  DEPUTY-SPEAKER:  The  ques-
 ticn  is:

 “That  the  Bill,  as  amended,  be
 passed,”

 The  motion  was  adopted,
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 36.99  bre.

 BRITANNIA  ENGINEERING  COM-
 PANY  LIMITED  (MOKAMEH  UNIT»
 AND  THE  ARTHUR  BUTLER  AND
 COMPANY  (MUZAFFARPORE)  LI-
 MITED  (ACQUISITION  AND  TRANS-

 FER  OF  UNDERTAKINGS)  BILL

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  I  beg  to
 meove*.

 “That  the  Bill  to  provide  for  the
 acquisition  and  transfer  of  the  right,
 title  and  interest  of  the  undertak-
 ings  of  Britannia  Engineering  Com-
 pany  in  relation  to  the  Mokameh  unit
 owned  by  it  and  the  right,  title  and
 interest  of  Arthur  Butler  and  Com-
 pany  in  relation  to  the  undertakings
 owned  by  it,  with  a  view  to  ensuring
 the  continued  manufacture  of  rail-
 ‘way  wagons  and  other  goods  essen-
 tial  to  the  needg  of  the  country  in
 general  and  the  Raikways  in  parti-
 cular,  and  for  matters  connected
 therewith  or  incidental  thereto,  be
 taken  into  consideration.”

 The  Bill  which  I  want  to  move  deals
 with  the  nationalisation  of  the  two  in-
 dustrial  units—Britannia  Engineering
 Company  Limited  (Mokameh  Unit)  and
 the  Arthur  Butler  and  Company  (Mu-
 zaffarpore)  Limited.

 Britannia  Engineering  Company  Li-
 mited  was  incorporated  in  497  with
 itg  registered  office  at  Calcutta.  It
 owned  an  Engineering  Unit  at  Titagarh
 in  West  Benga]  and  thig  unit  manufac-
 tured  road  rollers,  jute  mill  machinery
 and  other  industrial  machinery..  This
 company  also  owned  a  steel  foundry
 at  Titagarh;  which  is  now  being  manag-
 ed  by  IRCI,  Britannia  Engineering
 Company  Limited  algo  set  up  a  third
 unit  in  Mokameh  in  1960  Mokameh
 Unit  manufactured  Railway  wagons
 and  stee)  structurals,  etc.  The  Engi-
 neering  Unit  at  Titagarh  closed  down
 in  970  and  its  management  was  taken
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 over  by  the  Central  Government  and
 entrusted  to  Saxby  Farmer  Limited,
 Calcutta—Government  of  Wegt  Bengal
 Undertaking,  in  which  they  have  87.75
 per  cent  share-holdings.  The  Govern-
 ment  of  West  Bengal  have  taken  over
 all  financial  responsibility,  As  I  have
 already  said,  the  steel  foundry  ig  now
 being  managed  by  IRCI.

 The  Mokameh  unit  closed  down  in
 March,  1973.  The  Central  Government
 took  over  the  management  on  l5th
 February,  1974,  The  unit  was  set  up
 with  a  gross  investment  of  Rg,  46.7
 lakhs  without  separate  capital  struc-
 ture.  The  number  of  its  employees,
 when  it  wag  closed  down,  was  888  and
 at  present  83l  persons  are  working  in
 this  unit.

 Arthur  Butler  &  Co.  (Muzaffarpur)
 Ltd,  was  incorporated  in  99  with  its
 Tegistered  office  in  Calcutta.  It  has
 only  one  manufacturing  unit  in  Muza-
 ffarpur.  In  the  pagt  Arthur  Butler  and
 Company  manufactured  various  types
 of  industrial  machinery,  When  it  clos-
 ed  down  in  972  it  was  one  of  the  only
 two  manufacturers  of  metre  gauge  rail-
 way  wagons.  The  management  of  this
 company  wag  taken  over  by  the  Cen-
 tral  Government  on  4th  December,
 973  and  it  was  reopened  in  August,
 1974.  At  the  time  of  its  closure  the
 number  of  employees  was  687,  Wow
 650  persons  are  working  there.

 Now  it  ig  in  public  interest  that  both
 the  units  continue  their  manufacturing
 activities  because  they  provide  substan-
 tial  employment  and  the  closure  would
 render  a

 large  number
 of  labourers  un~

 employed.  th  the  units  are  located
 in  the  backward  87888  of  Bikar.  He
 it  is  not  possible  tq  hand  over  these
 two  units  to  the  private  management
 as  substantial  Government  Joang  have
 been  given  to  these  units.  There  is  no
 such  manner  in  which  these  can  be
 protected  by  private.  management.  It
 ig,  therefore,  necessary  that  these  units
 be  acquired  by  Governrnent  by  pay-
 ment  of  compensation,  Since  the
 take-over  of  their  management,  both

 *Moved  with  the  recommendation  of  the  President
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 the  units  have  been  performing  satig-
 factorily.  They  have  also  taken  steps
 to  diversify  and  maximise  their  pro-
 duction,  Recently  a  study  group  has
 been  appointed  by  the  Department  of
 Heavy  Industry  to  suggest  ways  and
 means  for  fuller  utilisation  of  the  ca-
 pacities  of  the  fabrication  units  under
 the  administrative  control  of  the  de-
 partment,  The  study  group  has  also
 carried  out  an  in-depth  study  of  these
 two  units  and  their  report  is  nearing
 completion.  We  are  hoping  that  fur-
 ther  action  will  be  taken  for  improve-
 ment  of  the  functioning  of  these  two
 units  after  we  receive  their  report.

 When  we  nationalise  any  unit  we
 have  to  pay  compensation,  In  these
 two  cages,  the  compensation  fund  {Is
 not  sufficient  to  meet  all  the  liabflities
 and  a  part  of  it  has  to  be  written  off.
 So,  it  is  proposed  that  a  part  of  the
 Central  Government  loan  be  written
 off,  The  first  two  priorities  for  pay-
 ment  out  of  compensation  fund  would
 be  employees  dues  and  post-takeover
 secured  loans  from  banks  and  IFCI.
 These  liabilities  total  Rs.  94.99  lakhs
 thus  leaving  a_  balance  of  Rg  95.56
 lakhs  for  payment  of  Government  dues,
 Therefore,  out  of  total  Central  Gov-
 ernmentat  loan  only  Rs,  95.56  lakhs
 would  be  paid  to  Government  and  the
 balance  of  Rs.  230.75  is  to  be  written
 off

 T  hope,  this  Bill  will  receive  gupport
 from  al]  sections  of  the  House.

 With  these  words,  I  move  the  Bill
 for  consideration  of  the  House.

 MR,  DEPUTY-SPEAKER:  Motion
 Moved:

 |

 “That  the  Bill  to  provide  for  the
 acquigition  and  transfer.  of  the  right,
 title  and  interest  of  the  undertakings
 of  Britannia  Engineering  Company
 in  relation  to  the  Mokameh  unit  own-
 ed  by  it  and,  the  right,  title  and  in-
 terest  of  Arthur  Butler  and  Company
 in  relation  to  the  undertakings  owned
 hy  it,  with  a  view  to  ensuring  the
 Continued  manufacture  of  railway

 wagons  and  other  goods  esgential  to
 the  needs  of  the  country  in  general
 and  the  Railways  in  particular,  and
 for  matters  connected  therewith  or
 incidental  thereto,  be  taken  into  con-
 sideration.”

 SHRI  DINEN  BHATTACHARYA  :
 (Serampore):  Mr.  Deputy-Speaker,.
 Sir,  I  support  this  Bill,  but  while  sup-
 porting  I  have  got  some  observations
 to  make.  While  concluding  the  Minis-
 ter  stated  that  the  Mokameh  unit  is
 being  nationalised,  but  from  the  Bill,  it
 does  not  appear  so.  You  are  acquiring
 the  shares;  you  are  not  nationalising.
 the  unit.

 Long  back,  the  same  company  had
 their  uint  in  Titagarh  in  West  Bengal
 which  was  recommended  by  the  Cea-
 tral  Government  to  be  taken  over  and
 afterwards,  the  West  Bengal  Govern-
 ment  was  to  be  made  incharge  of  it.
 The  Saxby  Farmer  which  is  a  West
 Bengal  Government  concern  is  looking
 after  that  Titagarh  unit.  Since  then,  it:
 was  naturally  expected  that  the  other:
 units  belonging  to  the  same  company
 would  also  be  taken  over.  I  do  not
 know  why  so  much  delay  is  there  in.
 taking  over  these  units.

 There  are  some  alarming  features..
 Although  the  Mokameh  unit  and  Bri--
 tannia  Engineering  Works  are  engag-
 ed  in  manufacturing  railway  wagons,
 stee]  structurals,  under-frames,  sugar:
 mill  machinery,  agricultural  imple-
 ments,  etc.  yet  these  are  inecursing
 losses.  Its  maiq  customer  is  the  Rail-
 way.  Why  should  it  run  at  a  loss  f
 do  not  understand.  Not  only  in  this:
 case  but  in  other  cases  also,  it  has:
 been  foung  that  the  Railway  while:
 purehesing  wagong.  from  different  wa-.
 gon  producing  units  does  not  pay  the
 actual  price.  So,  those  units.  also  run  at:
 a  loss  like.  Burn  &  Co.,  Braithwaite,
 etc.  When  the.Government  conoern  is:
 the  main  purchased  of  the  produets  of
 a  company,  how  that  eompeny  can
 suffer  loss,  is  beyond  my  knowledge  to
 understand.  So,  there  is  something
 wrong  in  it.  It  should  be  clarified  by
 the  Minister.
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 ‘Coming  to  the  question  of  compensa-
 tion,  I  do  not  understand  how  _  this
 Company  management  become  eligible
 for  compensation.  This  Company  was
 earlier  running  at  a  profit.  Because  of

 ‘the  mismanagement  and  corrupt  prac-
 tices  of  the  managment,  it  had  become
 sick  and  ultimately  the  Government
 are  coming  in  as  a  saviour.  I  do  not
 know  whether  the  Government  are
 coming  aS  a  Saviour  of  those  persons
 who  deflacted  and  who  were  respon-
 sible  for  making  the  unit  sick.  In
 every  case  it  is  found  that  the  compa-
 nies  manage  their  affairs  in  such  a  way
 that  ultimately  they  have  to  incur
 losses  and  they  in  the  name  of  saving
 the  employment  of  the  workers  and  in
 the  name  of  production,  Government
 come  forward  to  take  over  manage-
 ment  and,  while  doing  so,  they  pay
 compensation  to  the  same  persons  who
 have  eaten  away  the  entire  capital  as
 also  the  aid  or  loan  given  by  the  Gov-
 ernment.  So,  there  is  absolutely  no
 justification  for  giving  the  management
 of  the  Mokameh  Unit  Rs.  .95  lakhs  as
 compensation.  So,  I  cannot  support
 this  provision.

 I  do  not  want  to  go  into  the  details.
 There  are  some  lacunae  which  should
 be  looked  into.  But  I  want  to  make
 one  point  very  clear.  Those  persons
 who  were  at  the  helm  of  affairs  when
 this  mismanagement  took  place,  those
 who  were  responsible  for  making  these
 units  sick,  should  be  categorically
 made  clear  that  they  will  have  no
 access  to  the  accounts  or  books  of  this
 ‘company.

 Then  the  conditions  of  service  of
 those  employees  who  were  in  service
 prior  to  the  take  over  should  be  fully
 guaranteed.  It  is  my  experience  that
 whenever  Government  take  over  any
 unit,  they  do  not  want  to  take  res-
 ponsibility  for  the  pre-take-over  liabi-
 lity  to  the  workers.  The  workers
 should  not  be  made  to  suffer  merely
 because'a  unit  has  been  taken  over  by
 the  Govea  nment.
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 The  Minister  said  at  the  end  of  her
 speech  that  this  unit  is  being  natio-
 nalised.  In  that  case,  I  am  grateful
 to  her.  But  the  present  title  of  the
 Bill,  Britannia  Engineering  Company
 Limited  (Mokameh  Unit)  and  the
 Arthur  Butler  and  Company  (Muzaf-
 farpore)  Limited  (Acquisition  and
 Transfer  of  Undertakings)  Bill,  does
 not  give  that  impression  that  it  is
 being  nationalised.  So,  I  would  request
 her  to  make  a_  change  in  the  long
 title  so  that  there  may  not  be  any
 doubt  about  the  performance  of  the
 Government.  And  it  becomes  very
 clear  that  the  Government  js  really
 and  sincerely  taking  over  this  Com-
 pany  to  run  it  properly  ang  the  entire
 management  who  were  running  it  for
 a  long  time  will  have  no  chance  to
 come  back.

 With  these  words,  I  support  the  Bill.
 6.32  hrs.

 att  श्री कृष्ण  सिह  :  (मुगेर  )  :  उपाध्यक्ष

 महोदय  ,  यह  जो  बिल  प्रस्तुत  किया  गया

 है,  इसाका  मैं  समर्थन  करता  हूं।  साथ  ही
 मैं  कुछ  सुझाव  भी  देना  चाहूंगा  ।  इतने
 सारे  मजदूर,  इतने  दिनों  तक  बेकार  बैठे

 रहे  और  मेनेजमेंट  चलता  रहा  ।  मेनेजमेंट

 के  चलते  हुए  भी  इस  कम्पनी  के  मोकामा

 यूनिट  की  हालत  और  बटलर  यूनिट  की  हालत
 बिगड़ती  गयी  ।  मैं  श्राप  से  कहना  चाहता

 हूं  कि  पुराने  मेनेजमेंट  के  चलते  हुए  इस

 में  काफी  नुक्सान  हुआ  और  श्राज  शअ्गर

 इन  सारी  चीजों  की  जांच  करायी  जाए
 तो  आप  को  जान  कर  तकलीफ  होगी  कि

 इस  यूनिटों  में  कितना  नुक्सान  हुमा है  i

 पिछले  वर्षों  में  जब  एमजेंसी  लगी  हुई
 थी  तब  वहां  से  काफी  सामान  गायब  कर

 दिया  गया  ।  इन  सब  चीजों  के  बावजूद
 श्राप  उन्हें  मुश्नावजा  देने  की  बात  सोचते

 हैं।  बजाय  इस  के  कि  आप  को  उन  पर

 कार्यवाही  करनी  चाहिए,  पता  लगाना
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 चाहिए  कि  कितना  नुकसान  वहां  ह्भा
 है,  आप  उन्हें  मुआवजा  देने  की बात  सोच

 रहेहैं।  इस  के  लिए  तो  हम  खेद  ही  प्रकट
 करेंगे  कि  सरकार  इस  नतीजे  पर  बिना
 किसी  बात  का  पता  लगाये  पहुंच  गयी  t
 शापने  इनका  नेशनेलाइजेशन  किया,  उसके

 लिए  सरकार  की  जितनी  तारीफ  की  जाए,

 वह  कम  ही  होगी  1

 मोकामा  यूनिट  और  बटलर  यूनिट,

 मुजफ्फरपुर  के  बारे  में  दूसरी  बात  में  यह  कहना

 चाहंगा  कि  इनके  कारखाने  तो  मोकामा

 में  और  मुजफ्फरपुर  में  हैं,  जहां  पर  कि  हमें
 कई  चीजें  बनाती  हैं--रेलवे  वेगन  बनाने

 हैं,  एम्रीकल्चरल  इम्प्लीमेंटस  बनाने  हैं,  टेक्निकल

 नो  हाऊ  लेना  है।  लेकिन  इनका  मैनेजमेंट

 वहां  से  तीन-चार  सौ  मील  दूर,  कलकत्ता

 में बैठ  कर  इनका  मेनेजमेंट  करेगा।  यह
 सारी  बात  समझ  में  नहीं  श्राती  ।  इनका

 हेड  आफिस  मोकामा  या  जमालपुर  या  पटना

 में  रहना  चाहिए।  जमालपुर  में  कारखाने

 की  हालत  खराब  होती  जा  रही  है।  वहां

 हजारों-हजार  मजदूर  निकल  रहे  हैं।  इसलिए

 लिए  जह  टेक्निकल  शो  हाऊ  मिले,  उत्पादन

 हो,  वहीं  उसका  मनेजमेंट  भी  होना  चाहिए।
 मोकामा  और  जमालपुर  पिछड़े  इलाके  हैं  ।

 जो  स्थिति  जमालपुर  की  है,  मोकामा  की

 भी  वधी  ही  है।  वहां  से  और  जमालपुर
 से  हजारों  हजार  भ्रादमी  घटते  चले  श्रा रहे

 हैं।  इसलिए  मैं  चाहूंगा  कि  इनका  हेड
 क्वार्टर  अश्रगर  जमालपुर  में  नहीं  तो  पटना

 में  जरूर  रखें  ताकि  थर्चा  कम  हो  और

 प्रोडग्शन  में  लाभ  हो

 इस  सुझाव  के  साथ  में  इस  बिल  का  समर्थन

 करता  हूं  ।

 श्री  रामदास  सिह  (गिरिडीह  )  :  सरकार
 ने  दो  यूनिंटों  का,  एक  मोकामा  और  दूसरे

 मुजफ्फरपुर  का  एक्विंजिशन  करने  का

 फसला  किया  है  इसका  मैं  तहे  दिल  से

 स्वागत  करता  हूं।  भ्राज  तक  जितने
 भी  नैशनलाइजेशन  के  काय॑  हुए  हैं,  चाहे
 स्टील  का  हो,  कोल  भाइंज़  का  हो  या  फोई

 दूसरा  हो  सभी  में  उसने  मालिकों  को  कम्पेंसेशन
 के  रूप  में  काफी  बड़ी  राशि  दी  है।  इस  में
 भी  कम्पेंसेशन  के  रूप  में  पसा  देने  की  व्यवस्था
 रखी  गई  है।  वास्तव  में  यदि  श्राप  इस
 कम्पनी  के  सामार  को  देखेंगे  तो  श्राप  को
 पता  चलेगा  कि  मालिकों  ने  यहां  बहुत
 बरबादी  की  है,  रामान  की  चोरी  की  है,

 खूब  लूट  मचाई  है  और  सामान  को  शिफ्ट
 करके  वें  दूसरी  जगह  ले  गये  हैं।  सरकार
 को  पता  लगा  ना  होगा  कि  मालिक  इस  सबके

 लिए  कहां  तक  दोषी  हैं  शीर  झगर  वे  दोषी

 पाए  जाते  हैं  तो बजाय  उनको  मुआवजा  देने  के,
 इस  लूट  के  लिए  इस  ब  रबादी  के  लिए  उनको

 श्रापको  दंडित  करना  चाहिए।  आप  उनको
 कम्पेंसेशन  देने  जा  रहे  हैं  यह्‌  बात  मेरी  समझ
 में  नहीं  श्राती  है।  जिन्‍्हं।ने  वहां  पर  सामान
 का  दुरुषयोग  किया  है  उनको  मुझावज़ा
 देने  का  स्वाल  ही  पैदा  नहीं  होना  चाहिए।  मैं

 सुझाव  देना  चाहता  हूं  कि  रुरकार  एक
 समिति  का  गठन  करे  जो  पता  लगाए  कि

 पुराने  मालिकों  ने  उसका  किस  तरह  से

 दुरुपयोग  किया  है,  किस  तरह  से  उसको

 बरबाद  किया  है,  किस  तरह  से  मजदूरों
 को  उनके  हकों  से  वंचित  किया  है,  सामान

 को  लूटा  है,  झौर  जांच  की  जो  रिपोर्ट

 हो  उस  पर  सरका र  को  तुरन्त  कार  बाई  करनी

 चाहिए  शर  जो  सामान  चला  गया  है  चोरी

 कर  लियां  गया  है,  उस  का  उन  से  कम्पेंसेशन

 सरकार  को  लेना  चाहिए,  न  कि  उनको

 कम्पेंसेशन  देना  चाहिए  ।

 यह  सत्य  है  कि  बिहार  एक  ऐसा

 सुबा  है,  जहां  कोयला  मिलता  है,  जहां
 स्टील  मिलता  है,  जहां  ताम्बा  है,  जहां

 तरह  तरह  के  खनिज  पदाथे  प्रचुर  मात्ना  में

 पाए  जाते  हैं।  ये  जो  प्लांट  हैं  उचके
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 जितने  भी  हेड  झाफिस  हैँ  बे  या  तो  कलकत्ता

 में  हैं,  या  बम्बई  में  हैं  या  फिर  दिल्‍ली  में

 हैं।  भी  स्टाल  प्लांट  के  बारे  में  जो

 हेड  अ।फिस  है  उसके  लिए  स्टील  मिनिस्टर

 से  वात  हुई  थो  ।  उन्होंने  इस  बात  को

 कबूल  किया  था  कि  'ांचा में  उसका  हैंड
 आफिस  ले  जाएंगे  -  लेकिन  अभी  तक

 उस  दिया  में  कोई  कारंबाई  नहीं  हुई  है
 sal  तरह  से  यह  जा  कम्पन  है  इसका

 हैडन  पडेर  अगर  कलकत्ता  में  “हेगा  ता  उसके

 कई  एक  तृकसान  हा  सकते  हैं।  एक  ता

 यह  ह्वागा  कि  एम्प्लायमेंट  स्थानीय  लोगों  को

 नहीं  मिल  पाएगा  1  दूसरा  यह  होगा
 कि  प्लांट  को  अच्छा  तरह  से  सुपरवाइज

 नहीं  किया  जा  सकेगा,  उस  का  भो  अभाव

 रहेगा  a  इपी  तरहू  से  ओर  भी  बहुत  से

 न॒कगन  हो  सकते  हैं।  इन  तमाम  बातों

 को  ले  कर  मेरे  मित्र  ने  जी  सुझाव  दिया  है
 कि  उपक  हैड  आफिस  माक़ामा  में  लाया

 जाए,  उसका  मैं  हादिक  समर्थन  करता  हूं
 शौर  श्राशा  करता  हूं  कि इसको  मान  लिया

 जाएगा  |

 ज्. 52.  hrs.

 dia
 {Suemaatr  PaRvVATHI  KRIsHNAN  in  the

 “Chettr]  te

 आप  दामोदर  कैलो  कारपोरेशन  को

 देखें  ।  इपका  हैड  आफिस  कलकत्ता  में  है  t

 जहां  वक  उस  में  एम्प्लायमेंट  का  सम्बन्ध  है,
 72  प्रतिशत  लोग  सिके  एक  प्राविस  के  उस

 में  काम  करते  हैं  श्रोर  बाकी  28  प्रतिशत

 लोभ  सा  रे  हिन्दुस्तान  के  हैं  डी  वी  सी  द्वारा

 जो  पावर  जैतरेशन  को  जातो  है  उसको
 आप  देव  तो  आपको  पता  चलेगा  कि  65

 प्रतिशत  जैतरेशन  उसका  बिहार  में  हाता

 है  लेकित  उसका  यूटिलाइजेशन  किसी  दूसरी

 जगह  जा  कर  होता  है।  एम्प्लावमेंट  वहां
 के  स्थातीय  लोगों  को  मित्षता  ही  नहीं  हैं
 अर  पहले  को  सरकार  ने  इस  तरह  को  नीति
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 चलाई  थी  तो  इसको  शझाप॑  को  बदल  दमा

 चाहिए  पुरामी  सरकार  ने  जी  सी  सी  एल,
 सो  सो  एल,  ई  सी  एल,  डब्ल्यू  सी  एल
 कम्पनियां  ता  कहीं  रखो  लेकिन  सो  शाई

 एल  को  कलकत्ता  में  रखा  (व्यवधान)  ।

 जा  मैं  जानकारी  दे  रहा  हूं  यह  पक्की  है  ।

 कोयले  क  बारे  में  पावर  के  बारे  में  मैं  एक  एक
 कम्पनी  के  आंकड़े  आपको  बता  सकता  हूं  ।

 कोयले  के  सल  ओर  परचेज  के  मामले  को

 लेकर  कलकत्ता  में  जा  घोटाला  हुआ  है
 उसकी  भी  सरकार  छी  नर्बान  करे  तो  उसकी

 झाखें  खुल  जाएंगी  (व्यवधान)

 MR.  CHAIRMAN:  ]  do  not  think  it
 arises  out  of  this  Bill.

 श्री  राम  दास  सिह :  मैं  यही  कहना

 चाहता  हूं  कि  जा  भी  का  रखाना  खुले  उसका

 हैंड  श्लाफिस  वहीं  होना  चाहिए  जहां  पर  खुला
 हो  ताकि  स्थानीय  लोगों  को  रोजगार  मिल

 सके,  वहां  के  उद्योगों  को  प्रोत्साहन  मिल
 सके  t

 गरीब  मजदूरों  को  प्राइवेट  कम्पनियों
 के  शोषण  से  मुक्त  करने  के  लिए  जो  नैश-

 नलाइजेशन  बिल  भाप  लाए  हैँ  इसका  मैं

 तहे  दिल  से  स्वागत  झोर  समर्थन  करता  हूं
 लेकिन  साथ  साथ  यहं  भी  चाहता  हूं  कि

 प्राइवेट  मालिक  जो  मजदूरों  का  शोषण

 करते.  हैं,  देश  का  झोर  राष्ट्र  का  शोषण

 करह  हैं  उनको  कम्पेंसेशन  देने  के  बजाय

 मजदूरों  के  हितों  की  श्राप  रक्षा  करें,  उनको

 श्राप  कम्पेसेशन  दें  ।  यह  अन्तिम  अपील
 मेरी  सरकार  से  है।  इन  शब्दों  के  साथ
 मैं  इस  बिल  का  स्वागत  श्रौर  समयंन  करता

 हे  I

 श्री  रोतलाल  प्रताद  बर्मा  (कोडरमत)  :

 उभापति  महोदय,  मैं  दस  बिल  के  समर्थन

 के  लिए  खड़ा  हुआ  हूं  श्र  मंत्री  महोदय
 को  -अ्रम्मवाद  केशा:  हूं. कि  बिहार  के  फिछड़े
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 इलाके  में  जहां  कि  यह  दो  महत्वपूर्ण  कम्पनियां

 397  से  काम  कर  रही  थीं,  उमके  बारे  में

 उन्होंने  यह  कदम  उठायां

 मोकामा  में  ब्रिटेनिया  इंजीनियरिंग

 कम्पनी  रेल  जसे  बड़े  उद्योग  के  लिए  वैगन

 बनाने  का  काम  करती  थी  ।  जब  आज

 देश  में  यातायात  के  लिए  और  भारी  माल

 डोने  के  लिए  रेलवे  लाइनों  का  विस्तार

 करना  बहुत  श्रावश्यक  हो  गया  है,  ऐसी

 परिस्थिति  में  इस  कम्पनी  को  बन्द  कर  देना

 या  सिक  घोषित  कर  देता,  इसके  पीछे

 सुनियोजित  प्लानिंग  महसुस  होती  है  ।

 इसी  तरीके  से  ऑ्रार्थर  बटलर  एण्ड  कम्पनी

 मुजफ्फरपुर  में  कृषि  के  यंत्र,  चोनो  मिलों  की

 मशीनरी  और  वेगन  बनाने  के  लिए  काम

 झाने  वाला  सामान  दः्तती  थी

 MR.  CHAIRMAN:  Please  do  not  go
 from  railwayg  to  sugar,

 wt  रीतसाल  प्रेचाइ  वर्मा  :  इन

 सॉभाभों  की  बनाने  वाली  कम्पनियों  को

 बेद  कर  दिया  गया  ।  ये  कम्पनियां  बट्त

 सा  य्पया  बैंको  से  लेती  थीं।  इम

 विदेशी  कम्पनियों  मे  भ्रधिक  से  अधिक

 पूंजी  का  एक्सप्लायटेशन  कर  के  रुपया

 ले  लिया  शौर  कम्पेतियों  की सिंक  डिकलेयर

 कर  दिया  t  owe  इस  पैर  कोर्ट  में

 मुकदमा  चला  है।  सरकार  ने  इन्हें.  लेकर

 बहुत  झ्रष्छा.  काम  किया  है  क्योंकि  इनमें

 हजारों  मजदूर  लगे  हुए  थे,  उनकी  रोजी

 दोर्ट  छिन गईं गईं  थी।  ऐसा  र  के  सरकार

 ने  प्रगतिशील  कर्दम  उठाया  है  जो  कि

 जनता  सरकार  के  लिए  बहस  बड़ी  उपलब्धि

 है।.  सब  ने  इसको  बहुत  संता  है
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 लेकिन  ग्रगर  पहले  की  भूलों  को  फिर  से  दींहै  राया
 गया  तो  यह  कम्पनियां  फिर  दूसरों  के  प्रेधिकार

 में  चली  जायेंगी  ।  पहले  काम  यह  हीता

 था  कि  कंम्पनी  मोक़ामा  और  मुजफ्फःपुर  में

 थी  लेकिन

 में  था  जहां  कि  एक्सप्लायटेशन  किया  जाती

 उनका  हैडक्वार्टर  कलकत्ते

 था।  कारखाना  बैकवड  क्षेत्र  में  इंसलिए

 लगाया  जाता  थां  कि  कम  पसे  में  मजदूरों  से

 काम  ले  कर  उनका  एक्सप्लायटेशन  किया  जाता

 थाऔर  उस  की  बिक्री  दे  शहरों  में  की  जती

 थी  जिससे  उसकी  भीतरी  द.त  किसी  को  पती

 न  लगे ।  कलक़त्त  में  एक  का  अ/फिंप

 नेताजी  सुभाष  रोड  पर  है  और  दूसरी  का

 झाफिस  भी  वहीं  है।  दोनों  अपना  आफिस

 वहां  चलाती  हैं  और  उसमें  आने  वाला

 सारा  पैसा  वह  हंजम  करती  थीं।  मेरा

 सुझाव  है  कि  अब  नई  व्यवस्था  में  राष्ट्रीय-

 करण  कर  के  दोनों  के  हैडक्वाटेर  भी  कार-

 खानों  में  रखे  जायें।  श्रगर  यह  संभव  न  हो

 तो  इनके  हैंड  भ्राफिस  पटना  में  शो  कि  वहां  से

 50,  60  मील  पर  है,  राजधानी  है,  वहां  पर॑

 होने  चाहिए  i  बिहार  का  अब  तक  इससे

 बहुंत  बडा  शोषण  होता  रह  है

 विहार  में  हिन्दुस्तान  भर  की  तंब

 जगहों  से  सब  से  ज्यादा  मिनरल  ब्ीर  खनिज

 हैं,  वहां  धातु,  जल  और  शक्ति  व  अन्य  प्रकार

 की  प्राश्तिक  सम्पदाएं  सबसे  ज्यादा  हैं

 ater  इसके  बावजूद  भो  पिछड़ेपन  में  उसकी

 नम्बर  20वां  आता  है।  यह  बड़े  दुर्भाग्य

 की  बात  है।  यहां  पर  जितनो  भो  कम्पनो

 हैं  बह  भ्रपने  आफिस  बम्बई,  कलकत्ता  या

 बिल्ली  में  जाकर  बनाती  हैं।  झगर  फिर,
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 [श्री  रीतलाल  प्रसाद  वर्मा]

 वही  भूल  की  गई,  राष्ट्रीयररण  भर  टेक-
 झोवर  के  बाद  यह  झाफिस  कलकत्ते  में  चले
 गये  तो  सब  कुछ  स्वाहा  हो  जायेगा  शौर
 सारी  सम्पत्ति  वहीं  समाप्त  हो  जायेगी  ।

 इसलिए  मेरा  सुझ्नाद  है  कि  यह  आफिस

 यहीं  बनने  चाहियें।

 शौर  कम्पनीज्ञ  का  जो  2  करोड़  95
 लाख  रुपये  का  कंपेन्सेशन  है,  जोकि  अभी

 मजदूरों  की  रकम  बकाया  है,  सबसे  पहले
 ह  रकम  प्रोवीडेंड  फंड  बोनस  और  ग्रैच॒इटी
 जो  मजदूरों  की  बनती  है,  वह  दी

 जाये,  न  कि  इस  कम्पनी  को  क्षतिपूर्ति  दे  कर
 काम  पूरा  किया  जाये  1

 इस  काम  को  फिर  से  लागू  करने  के

 लिए  20  लाख  रुपये  की  पुंजी  लगानी

 पड़ेगी  ।  इसलिए  यह  जरूरी  है  कि  पहले

 मजदूरों  की  जो  बक्राया  हैं,  वह  अदा  करना

 चाहिए,  कम्पनी  को  कम्पैन्सेशन  नहीं  देना

 चोहिए

 wed  में  इस  बिल  का  में  स्वागत  करता

 हूं  1

 Bo  रामजो  सिह  (भागलपुर  )  :

 सभापति  महोदय,  आप  स्वयं  राष्ट्रीयकरण
 का  समर्थन  करती हैं  इसलिए  श्राप  को  भी  बहुत
 प्रसन्नता  होगी  कि  राष्ट्रीयकरण  की  दिशा  में

 कदम  उठाया  जा  रहा  है।  जो  लोग  जनता

 सरकार  के  बारे  में  कहते  हैं  कि  वह  राष्ट्रीय-
 करण-विरोधी  है,  उन्हें  मालूम  होना  चाहिए
 कि  इस  थोड़े  से  समय  में  जनता  सरकार  द्वारा

 स्वदेशी  मिल  का,  शौर  भ्रभी  थोड़ी  देर  पहले
 बोलानी  जे  का,  राष्ट्रीयकरण  किया  गया

 है

 जहां  तक  इन  दोनों  कम्पनियों के  राष्ट्रीय
 करण  का  प्रश्न  है,  यह  एक  बटुत ही  स्वागत-
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 योग्य  कदम  है।  इस  विधेयक  के  स्टटटमेंट
 आफ  श्राब्केक्ट्स  एण्ड  'रीज़न्ज  में  बताया
 गया  है  कि  जब  से  सरकार  ने  इनको
 अपने  हाथ  में  लिया  है,  तब  से  उन  के

 उत्पादन  में  वृद्धि  हुई  हैं।  जो  पजोपति
 लोग  कहते  हैं  कि समाजवाद  और  राष्ट्रीयकरण
 से  उत्पादन  में  वृद्धि  नहीं  होती  है,  वे  आंखें

 खोल  कर  देख  लें  कि  सरकार  द्वारा  उन
 के  ग्रधिग्रहण  के  बाद  से  उन  के  उत्पादन
 में  वद्धि  हुई  है।

 इस  के  अतिरिक्त  रोजगार  में  भी  वृद्धि

 हुई  है।  मैं  करीद  उसो  क्षेत्र  में  रहता  हूं.

 जहां  मोकामा  और  मुजफ्फरपुर  की  ये  कम्पनियां

 हैं  ।  ग्राज  ब्रिटेनिया  इंजीनियरिंग
 कम्पनी  में  888  मजदूर  काम  कर  रहे  हैं,
 जब  कि  दो  तीन  वर्षों  से  उनको  रोटी  के  लाले

 पड़े  हए  थे  ।  इसी  प्रकार  आज  ऑर्थर

 वटलर  कम्पनी  में  667  मजदूर  काम  कर  रहे

 हैं।  यदि  इन  दोनों  कम्पनियों  का  मा्डर्ना-

 इजेंशन  किया  गया,  तो  यह  संख्या  दुगनी  और

 तिगुनी  बढ़  सक्रती  हैं।  जहां  तक  उत्पादन

 का  प्रश्न  है,  ब्रिटेनिया  इंजीनिर्यारिग  कम्पनी

 में  साढ़े  दस  लाख  रुपये  और  झाधेर  बंटलर

 कम्पनी  में  दस  लाख  रुपये  मसिक  का  उत्पादन

 होता  है।  लेकिन  मुझे  इस  उत्पादन  से

 संतोष  नहीं  है।  यह  उत्पादन  दुगना  और

 तीन  गुना  होना  चाहिए  1

 हमारे  मजदूर  नेताओं  ने  इन  कम्पनियों

 के  हेड  आफ़िस  की  चर्चा  की  है।  मुजफ्फ़र-

 पुर  और  मोकामा  दोनों  आस-पास  हैं,  वे  एक

 दूसरे  से  बहुत  ज्यादा  दूर  नहीं  हैं  |  जहां
 तक  मोकामा  का  प्रश्न  है,  वह  मेन  लाइन

 पर  अदस्थित  है।  वहां  पर  काफ़ी  जगह

 है.  जहां  प्रधान  कार्यालय  बन  सकते  हैं  ।

 अगर  कलकत्ता  में  कोई  कार्यालय  होता  है,

 तो  उससे  काफ़ो  खर्चा  बढ़  जाता  है।  वहां

 महंगाई  भत्ता  भी  ज्यादा  देना  पड़ता  है  और

 एस्टम्लिशमेंट  का  खर्चा  जी  ज्यादा  होता
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 है  ।  यदि  हम  राष्ट्रीयकरण  को  सफल

 बनाना  चाहते  हैं  तो  हमें  उत्पादन  के  खर्चे

 को  कम  करने  की  दृष्टि  से  प्रधान  कार्यालय

 को  मोकामा  में  लाना  चाहिए।

 जैसा  कि  कुछ  मज़दूर  नेताओं  ने  बताया

 है  तीन  साल  से  वहां  के  मजदूर  और  इंजी-

 नियर  भूखे  थे।  प्रब  उन  लोगों  को  उन  [का
 रुपया  मिलना  चाहिए।  मुझे  यह  भी  पता

 @  कि  मोकामा  की  ब्रिंटेनिया  इंजीनिर्यारिग

 कम्पनी  ने  स्टाफ  क्वाटेज़े  का  चार-चार,

 पांच  पांच  साल  का  किराया  भी  चुकता  नहीं

 क्या  है।  इस  लिए  उन  लोगों  का  भी

 भरा  चुकता  होना  चाहिए।  जहां  तक  क्षति-

 पूति  का  सवाल  है,  जिन्होंने  देश  की  उत्पादन-

 क्षमता  पर  झाघात  करने  की  साजिश  को

 है,  उनको  क्षतिपूर्त  क्यों  दी  जाये  ?  में

 मंत्री  महोदय;  से  अग्र  करूंगा  कि  उन्हें

 क्षह्तिपुप्ति  की  रकम  तब  तक  हरगिज़  न  दी

 जाये,  जब  तक  कि  मजदूरों  के  वेतन  श्रादि  की

 एक  एक  पाई  न  देदी  जाये।  भाखिर  यह

 मजदूरों  का  दोष  नहींथा।  यह  मालिकों  का

 दोष  था,  उन्होंने  लाक-भाउट  किया,  ताला-

 बंदी  की।  मजदूरों  का  कोई  दोष  नहीं  था।

 इसीलिए  इन  मजदूरों  का  पूरा  पूरा  पैसा

 उन  की  क्षतिपूरति  की  रकम  में  से  दिया  जाना

 जाहिए  झौर  जिन  लोगों  ने  प्रपने  श्रावास  शौर

 मकान  कम्पनियों  को  किराये  पर  दिए  थे  उनका

 किराया  भी  चुकता  होना  चाहिए

 एक  चीज  झौर इस  सम्बन्ध में  है  ।

 इस  में  कहा  गया  है  --

 Fabrication  wagons,  Coal  Tubs,
 Bridge  Girders,  Break  Beams,  Fur-
 name-Structure,  Mine  Cars  and
 Transmission  Tower  Lines.

 ये  सब  चोजें  यहां  बनाई  जाती  हैं  t

 आवश्यकता  है  कि  इस  को  और  ज्यादा  से

 ज्यादा  हम  बढावें  ।  उसी  जगह  बिल्कुल
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 मोकामा  के  पास  बरौनी  का  श्रौद्योगिक  केन्द्र

 है  ।  इसलिए  अगर  हम  यहां  पर  ज्यादा

 विस्तार  करते  हैं  तो  इस  से  हम  को  लाभ

 होगा  ।  जैसा  श्रभी  हमारे  माननोय  मित्र

 श्री  प्ण  बाबू  कह  न्हे  थे  जो  जमालपुर

 मुगेर  क्षेत्र  से  आते  हैं,  वहां  भी  यही  स्थिति

 है।  जमालपुर  कारखाने  के  बारे  में  आप  को

 सुन  कर  आश्चथं  होगा  कि  वहां  ग्राक्सीजन

 उस  कारखाने  में  बरोनो  से  नहीं  लायी  जाती

 है  जो  वहां  से  केवल  पचास  मील  दूर  है,
 बल्कि  वह  कलकत्ते  से  बिरला  के  यहां  से  लामी

 जाती  है।  यह  सब  पूंजीपतियों  कीं  साजिश

 है  ।  इसीलिए  यह  सोचने  की  बात  है,

 जमालपुर  कारखाने  में  जहां  22  हजार  लोग
 काम  करते  थे  वहां  आज  6  हजार  रह  गए  हैं
 झोर  ये  दोनों  कारखाने  बन्द  थे।  यह  तो
 जनता  सरकार  को  हम  धन्यवाद  देते  हैं  कि
 इन  दोनों  कारखानों  का  प्रधिग्रहण  करने  का
 काम  उस  ने  किया  |  वहां  जो  गरीब  मजदूर
 तीन  साल  से  भूखे  चल  रहे  थे  और  एमर्जेंसी
 के  समय  में  जो  अ्रपनी  भ्रादात  भी  बुलन्द
 नहीं  कर  सकते  थे  अराज  उन्होंने  प्रावाज्ञ  बुलन्द
 की  झौर  जनता  सरकार  के  प्रगतिशील
 भ्रौद्योगिक  मंत्री  जाज  फर्नाभडिस  ने  इन  के

 राष्ट्रीयकरण  की  दिशा  में  कदम  बढ़ाया  ।

 इसके  लिए  प्रपनी  सरकार  झोर  मंत्री

 महोदया  को  बहुत  घन्यवाद  देता  हूं

 जहां  तक  बंगन्स  का  सवाल  है,  वैगन्स

 को  कमी  तो  है  ही  श्रौर  रेल  मंत्रालय  ने  दूसरे
 देशों  को  भी  बैगन  देने  क ेलिए  जो  करारनामे

 किए  हैं  उस  दृष्टि  से  भी  इसकी  क्षमता

 को  यहां  बढ़ा  सकते  हैं।  हम  चाहेंगे  कि

 इस  की  क्षमता  को  अ्ागे  बढ़ाएं।  यहां
 का  कार्यालय  खच  की  दृष्टि  से,  झासानी  की

 द्व्ष्टि  से  और  जिस  क्षेत्र  में  जो  कारखाना  है
 उस  दष्टि  से,  इन  तीनों  दृष्टठियों  से मोकामा

 में  होना  चाहिए।  आवागमन  की  दुष्ट  से

 भी  देखें  तो भी  इसे  मोकामा  में  ही  हीना

 चाहिए  |
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 .
 eSHRI  K.  A.  RAJAN  (Trichur)  :
 While  supporting  the  Bill  I  would  like
 to  make  a  few  statements  in  my  own

 language.  Normally  nationalisation  of
 such  organisations  are  supported  by
 the  workers  whichever  Government
 does  it.  But  I  am  sorry  to  say  that
 quite  often  it  so  happens  that  the  Gov-
 ernment  takes  over  such  organisations
 after  a  great  deal  of  delay.  Generally
 speaking  the  Government  comes  for-
 ward  to  take  over  an  institution  after
 the  private  management  has  played
 ducks  and  drakes  with  institution.
 Often  the  Government  chooses  to  ig-
 nore  the  warning  given  by  the  wor-
 kers  of  such  institutions  through  agita-
 tions.  They  draw  the  attention  of  tne
 Government  from  time  to  time  to  the
 miserable  conditions  prevailing  in
 those  institutions  well  in  advance.  But
 unfortunately,  the  Government  docs
 not  pay  any  heed  to  their  warning.
 The  result  is  that  when  it  takes  over
 this  organisation  what  the  Govern-
 ment  inherit  is  its  liabilities.  The
 factory  would  have  been  reduced  to
 mere  junk  by  continuous  exploitation
 and  through  mismanagement  indulged
 in  by  the  private  owners.  And  these
 organisations  will  be  utterly  useless.
 Therefore,  while  supporting  this  mea-
 sure  I  would  like  to  tell  the  Govern-
 ment  that  they  shoulq  see  whether
 these  organisations  which  depend  upon
 the  institutional  finance  for  its  capital
 are  running  properly  and  efficiently
 and  alsg  whether  the  management  is
 capable  of  discharging  its  responsibi-
 ties  towards  the  workers.  In  _  fact,
 during  the  last  0  or  20  years  the  capi-
 talists  in  our  country  have  ruthlessly
 exploited  many  private  organisations
 and  drained  them  of  their  pith  and
 marrow.  The  result  is  a  sector  of  sick
 units  have  grown  up  in  our  country
 over  the  years  Then  naturally  the
 Government  has  to  stop  in  ang  take
 them  over  and  put  them  on  even  keel.
 Therefore  I  hope  that  when  the  Gov-
 ernment  takes  over  such  mismanaged
 institutions  they  will  see  to  it  that
 these  institutions  work  properly  and
 efficiently.  Otherwise  this  will  be  a
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 drain  on  the  public  exchequer  and  the
 worker  will  also  suffer.  In  many  cases
 the  Government  steps  in  after  much
 procrastination.  As  a  result  of  this  the
 workers  starve  and  the  production
 suffers.

 Another  point  I  have  to  make  is
 about  the  post-take  over  management
 of  these  organisations.  Only  those
 people  who  have  sufficient  experience
 in  running  them  and  above  all  those
 who  keep  the  interest  of  the  country
 and  the  workers  uppermost  in  their
 mind  should  alone  be  entrusted  with
 the  new  management.  If  on  the  other
 hand  the  Director  Board  is  packed
 with  the  agents  of  the  capitalists  who
 have  mismanaged  and  ruined  these
 institutions  we  cannot  expect  any  good
 result  from  this  new  set  up.

 Another  point  in  this  connection  is
 that  the  Government  should  see  to  it
 that  the  employer-employee  relation-
 ship  should  be  put  on  a  healthier
 plane.  When  the  Government  take
 over  a  private  institution  which  has
 been  mismanaged,  a  new  approach  and
 a  new  perspective  should  be  adopted
 in  respect  of  labour  relations.  The
 Government  should  project  itself  as  a
 model  employer  and  the  public  sector
 institutions  should  be  areas  where
 model  employer-employee  relationship
 does  exist.  I  cannot  help  saying  one
 thing  in  this  connection.  That  is,  that
 whenever  the  Government  takes  uver
 an  organisation  the  general  impression
 is  that  that  organisation  will  be  ruined
 at  the  hands  of  the  Government.  I  am
 sure  it  is  the  management  which  is  res-
 ponsible  for  creating  sueh  an  impres-
 sion  in  the  public  mind.

 Now,  a  word  about  compensation
 and  I  have  done.  As  I  have  already
 Pointeq  out  these  organisations  have
 been  ruined  beyond  redemption  by
 the  private  management.  छप  the
 Government  .  proposes  to  pay  them
 compensation.  I  must  make  it  very
 clear  that  I  am  totally  opposed  to  this

 *The  original  Speech  was  delivered  in  Malayalam.
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 step.  Therefore  I  request  the  Gov-
 ernment  to  rethink  on  this  step  even
 at  this  late  stage.

 With  these  words  I  support  this
 measure.

 चोधरो  बलबोर  सिह  (हा  शियारपुर)  :

 समापति  महाँदया,  मेरों  समझ  में  नहों  ा.

 रहा  है  कि  मैं  मंत्री  महोंदया  को  धन्यवाद  5
 दूं  या  इस  बिल  की  आलोचना  करूं।  इस-

 लिए  कि  एक  बात  मेरा  समझ  में  नहीं  शाई
 कि  ज़नीन  की  सालिग  तो  मुकरंर  है  लेकिन
 च्  कारखाने  हैं  उन  पर  कई  सीलिय  नहीं  है  1

 वह  जो  का  टबानेदा  दू  थे  उन्होंने  इससे  कितना

 ही कदा  कमाया  बोर  उस  पैस  को  ले  कर

 बाहर  के  मुल्क  को  चले  गये  ।  जब  उन्होंने
 दखा  कि  शन  हमारा  काम  नहीं  चलेगा  तो

 उन्होंने  वहां  से  सारा  रुपया  निकाल  लिया
 श्रोर  श्रम  वह  वुकछान  पर  जा  रहा  है
 हमारी  सरकाद  तुकमान  पर  चलने  वाले
 काश  बाने  लेती  है  और  उसके  लिए  पै  सा  भी  देना

 गड़ेगा ।  जा  जनीन  है  उस  पर  तो  सीलिग

 मुकरंर  है  और  उस  पर  कोई  पैसा  नहीं
 देना  पड़ता  तब  फिर  जो  बड़े  बड़े  का  रखाने-
 दार  कराइपति  लोग  हैं  उन  पर  कोई  सीलिग

 क्यों  न  मुकरंर  हो  पिछले  तीस  साल  तक

 कांग्रेस  पार्टी  उनसे  पैसा  लेती  रही  उन

 कारबानेंदारों  का  पेट  फूलता  रहा  t  बीस

 बड़े  घराने  पग्ररबपति  श्रौर  खरबपति  बन

 गए  लेकिन  उन  पर  कोई  सीलिग  नहीं  लगाई
 गई  ।  श्रीमती  इन्दिरा  गांधी  श्राज  ही  इस
 सदन  में  श्राई  हैं  भ्रीर  पता  नहीं  श्राज  ही  क्यों

 कांग्रेस  वाले  वाक-प्राउट  कर  ग0  ।  उन्होंने
 कहा  था  कि  गरीबी  हटा  देंगी  ओर  सीलिंग

 मुकरेर  करेंगी।  शहरी  जायदादपर  सीलिग

 लगाने  के  लिए  एक  कानून  बनाया  गया  लेकिन

 थोड़ी  देर  के  बाद  ही  उसके  लिए  इतनी

 गाइडल  इन्स  और  पगड्डंडियां  बना  दी  गईं  कि

 वह  सारा-का  सारा  कानून  ही  खत्म  होकर
 रह  गयां।
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 ग्रब  इस  देश  में  जनता  पार्टी  की  सरकार

 श्राई  है,  उसको  पौने  दो  साल  हो  गए  हैं,
 इस  पीने  दो  साल  के  रुमय  में  भी  इस  देश  के

 उद्योगपतियों  पर  कोई  सीलिंग  नहीं  लगा

 सके  तो  हम  जनता  में  जा  कर  क्या  मुंह
 दिखायेंगे  ?  आज  किसानों  के  खेत  ले  लिए
 गये  हैं,  इसलिए  कि  वह  सीलिंग  से  ज्यादा

 ज़मीन  नहीं  रख  सकता  श्रौर  वह  जमीन  प्राप

 जिस  को  चाहें  उस  को  दे  सकते  हैं,  लेकिन

 उद्योगपतियों  के  ऊपर  सीलिग  क्‍यों  नहीं

 लगाया  ?  इन  केपास  जो  ज़मीन  है  उस  पर

 भी  तो  हद  मुकरिर  की  जानी  चाहिए  ।

 श्गर  किसी  के  पास  2  लाख,  4  लाख,  या

 पांच  लाख  है,  तो  इस  को  छोड़  कर  अगर

 किसी  के  पास  इस  से  ज्यादा  है,  तो  उस  की

 बगर  किसी  मुश्रावज़  के  ले  लेना  चाहिए  ।

 खास  तौर  से  जो  बाहर  की  कम्पनियां  हैं,

 जिन्होंने  बाहर  से  यहां  श्रा  कर  काम  शुरू
 किया  ौर  जितना  लूट  सकते  थे,  लूट  कर  ले

 गये,  शब  जो  उन  का  घाटेवाला  सौदा  था,

 उस  को  हमारे  सुपुर्द  कर  गये,  उस  के  लिए
 भी  हम  उन  को  पैसा  दें  --यह  बात  कुछ
 समझ  में  नहीं  त्र  रही  है,  मैं  चाहता  हूं  कि

 ग्राप  इस  पर  दोबारा  विचा र  करें  कि  यह  पैसा

 इन  को  देना  चाहिए  या  न॒दीं  देना  चाहिए

 श्राज  हम  जय  प्रकाश  नारायण  जी  का  नाम

 लेते  हैं,  सम्पूर्ण  क्रान्ति  की  बात  करते  हैं-->

 लेकिन  वह  सम्पूर्ण  क्रान्ति  है--कहां  ?

 इन  उद्योगपतियों  से  हम  जो  ले  रहे  हैं-->उस
 का  पैसा  दे  रहे  हैं--यह  सम्पूर्ण  कान्ति

 कहां  है,  सम्पूर्ण  की  तो  बात  ही  छोड़  दीजिए,

 यह  तो  अधूरी  क्रान्ति  भी  नहीं  है।  यह  बड़ी

 सीधी  सी  बात  हैं--भ्राप  ज़रा  सोचिये  कि

 इन  को  जो  पैसा  दिया  जाना  है,  वह  किस  छिए

 दिया  जाना  है?  जो  कारखाना  उन्होंने

 लगाया  था,  उस  का  सारा  मुनाफ़ा  ले  गये,

 जो  कुछ  उस  में  बचा  था,  वह  भी  लूट  कर  ले

 गये  घौर  भ्रव  जो  टूटा-फूटा  कारखाना  बचा

 है,  जिसे  वह  श्राप  के  सुपुर्दे  कर  गये  हैं,  झाप
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 [च्ोधरी  बलबोर  सिह]

 उस  का  भी  पैसा  उन  को  दे  रहे  हैं--यह  बात

 समझ  में  नहीं  भा  रही  है।  यह  पैसा  उन
 को  क्यों  दिया  जाये--इस  बात  पर  जनता

 पार्टी  में  सोच-विचार  होना  चाहिए।  हम
 को  हुकूमत  में  झाये  पौने-दो-साल  हो  चके

 हैं---भभी  तक  हम  इन  बड़े-बड़े  उद्योग्रपतियों

 पर, बड़े-बड़े  करोड़-पतियों  पर  पो बन्दी

 नहीं  लगा  रुके  ,  कोई  हद  मुर्कारिर  नहीं  कर

 श््के  ।  जब  तक  हम  हद  मकरिर  नहीं  करेंगे

 तब  तक  जनता  की  भल्लाई  की  बात  कहने  और

 करने  में  बहुत  फके  है  ।  मेरा  आप  से

 निवदन  है  कि  यह  पैसा  झाप  उनको  ह. छ

 दें,  बह  पहले  ही  बहुत  लूट  कर  ले  गये  हैं,
 जो  झब  तक  ले  जा  चके  हैं,  वही  उन  के  लिए

 बढ़त  काफी  है।

 निर्माण  झोर  ज्ायास  तथा  =  पूति
 शौर  कुमर्बास  मंडी  (६. ह  सिकन्तर  बचत ) :.

 झ्ञाप ने  धन्यवाद  नहीं  किया।

 चौधरी  अलजीर  सिह  :  मैं  इन  को

 धन्यवाद  देता  हँं--इर॒लिए  कि  उन  से

 ले  लिया  है,  लेकिन  बदले  में  पंसा  देने  बाली

 बात  समझ  में  नहीं  झा  रही  है  ।

 SHRI  DHIRENDRANATH  BASU
 (Katwa):  I  would  like  to  point  out  to
 the  hon.  Minister  that  almost  all  the
 government  undertakings  are  now
 running  at  a  loss.  From  the  statistics
 supplied  to  the  Conaultative  Com-
 mitte¢é  on  Finance  I  found  that  the
 government  undertakings  have  given

 a  loss  of  Rs,  950  crores.  If.such  losses
 continue,  I  do  not  know  how  the  gov-
 ernment  will  run.

 Now  what  I  want  to  suggest  is  that
 the  management  should  be  reshufled
 and  the  Board  of  Directors  reconsti-
 tuted  with  persons  of  technical  know-
 how  and  men  of  high  integrity.
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 It  has  been  seen  that  man,  of  the
 undertakings  Tike  the  Heavy  Engineer-
 ing  Corporation,  the  National  Jute
 Mills  and  the  textile  mills  under  the
 National  Textile  Corporation  and  other
 undertakings  are  running  at  a  loss.
 Mainly  they  have  explained,  ‘We  are
 running  at  a  loss  due  to  shortage  of
 power  and  shortage  of  raw  materials.’
 That  is  not  the  only  case.  The  case  is
 that  most  of  the  resources  have  been
 pumped  out  by  the  previous  manage-
 ment,  I  want  to  point  out  in  this
 particular  instance  that  when  the
 Britannia  Engineering  Co.  Ltd.,  West
 Bengal  was  taken  over,  the  promoters
 had  got  Rs.  6  crores  as  compensation
 by  way  of  assistance  from  tte  Central
 Government.  The  value  of  the  assets
 should  not  exceed  Rs.  ll  crores,  When
 discussions  were  going  on,  after  one
 year,  it  came  to  Rs.  6  crores.  Almost
 all  the  assets  or  almost  all  the  resources
 were  taken  out  by  the  management.

 7  brs.

 Now  these  should  give  us  a  warn-
 ing  and  the  Government  should  come
 forward  to  see  that  the  management
 runs  the  concern—the  public  sector
 undertaking—properly.  We  welcome
 the  nationalisation  of  industries;  we
 welcome  also  the  taking  over  of  indus-
 tries.  But  at  the  same  time,  we  have
 to  see  that  the  management  runs  it
 perfectly  well  and  runs  it  efficiently.
 In  the  Thrteenth,  Fourteenth  ©  and
 Sixteenth  Reports  of  the  Committee  on
 Public  Undertakings,  they  have  men-
 tioned  that  many  of  the  vublic  under-
 takings  like  the  Indian  Iron  and  Steel,
 Britannia  Engineering  Co.,  Heavy
 Engineering  Corporation  etc.  are  also
 running  at  a  loss.  The  Britannia  En-
 gineering  Company,  within  a_  short
 time,  spent  over  Rs.  6  lakhs  for  enter-
 tainment  expenses,  and  for  travelling
 expenses.  And  Jessops  is  also  running
 at  a  loss.  If  such  big  units  are  run  at
 a  loss  and  if  they  spend  money  extra-
 vagantly,  how  can  they  run  efficiently”

 Therefore,  Madam  Chairman  T
 would  like  to  suggest  that  the  mana-
 gement  should,  at  once,  be  reshuffles
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 and  persons  having  technical  knowled-
 ge,  persons  having  administrative
 knowledge  only  should  be  give:  the
 powers  to  manage  these  concerns.
 Otherwise,  these  will  also  be  run  at  a
 joss.  The  hon.  Minister  will  bear  me
 out  that  after  the  sick  textile  mills
 were  taken  over  by  the  Government,
 they  have  become  sick.  Doctors  are
 generally  called  for  recovery  of  the
 patients.  Why  are  they  callei  after
 they  die?  So,  to  stop  such  thing,  we
 shoulg  in  the  beginning,  after  taking
 over  the  Mokameh  Unit  of  the  Brita-
 nnia  Engineering  Co.  as  also  Arthur
 Butler  &  Co.,  try  to  see  whether  they
 are  running  it  properly  or  not.  We
 must  not  only  look  to  the  interests  of
 the  employees  but  we  have  also  to  see
 that  the  moneys  are  not  extravagently
 spent.  This  has  to  be  seen.  With
 these  words,  Madam,  I  suoport  this
 Bill.

 SHRI  VINODBHAI  B.  SHETH  (Jam-
 nagar):  Madam.  Chairman,  I  am  very
 happy  to  learn  that  the  Government  is
 taking  over  the  management  of  the
 Britannia  Engineering  Co.  as  also  the
 other  one.  J  have  to  pose  some  prob-
 lems.  When  the  sick  units  are  taken
 over,  why  the  tax  concession,  deprecia-
 tion  and  other  benefits  are  taken  only
 by  the  healthy  units—I  do  not  know
 this.  I  do  not  know  whether  Govern-
 ment  has  given  the  option  to  hand
 over  these  industries  to  the  private  or
 over  these  industries  to  the  private
 company  or  to  take  them  over  straight-
 way  because  in  the  past,  the  perfor-
 ™Mance  of  the  company  has  not  been
 very  good.  Whether  the  Government
 has  obtained  the  project  report  or
 whether  it  is  going  to  be  a  viable  unit
 or  not—the  memoranduc  does  _  not
 throw  any  light  on  that.

 What  was  the  final  valuation  of  the
 shares  on  the  appointed  day  and  whe-
 ther  the  valuation  of  the  shares  was
 taken  on  the  asset  backing  method  and
 if  80,  what  are  the  agsets  of  the  comp
 any?  Such  balance  sheets  should  ac-
 company  in  future.  This  is  my  sug-

 io  When  compahies  are  taken  over
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 by  Government.  I  want  to  know
 whether  such  an  exercise  has  been
 done  or  not,  Whether  this  unit  will
 be  profitable  in  future  has  to  be  seen.
 Then,  Madam  Chairman,  when  this
 urct  is  manufacturing  metre-gauge,
 railway  lines  and  we  are  turning  our
 railway  lines  into  broad-guage,  I  hope
 Government  will  consider  into  the  as-
 pect  of  manufacturing  the  required

 gZauge.  These  are  some  of  the  problems
 which  are  posed.  Likewise,  some  of
 the  companies  were  taken  over  in
 Bhavnagar,  namely,  Alcock  Ash  Down
 although  in  this  case  the  labour  had
 taken  an  important  part  and  there  was
 encouragement  from  Member  of  Par-
 liament  Shri  Prasannabhai  Mehta  also.

 Now,  Mr.  Chairman,  the  past  mana-
 gement  of  these  companies  does  not
 give  a  good  picture  to  us  and  Covern-
 ment  has  taken  enough  care  for  pay-
 ment  to  the  labour  and  other  creditors
 in  the  Second  Schedule  and  _  before
 giving  compensation—which  will  be
 coming  from  government’  coffers—
 Clauses  25,  26  and  27  are  acquite  satis-
 factory  but  I  would  like  to  request  the
 fon’ble  Minister  to  see  that  such  per-
 sons  do  not  go  to  the  court  of  law.  If
 an  amicable  settlement  can  be  arrived
 at  across  the  table,  it  will  be  good.
 8here  were  serious  charges  that  some
 items  from  the  inventory  were  missing
 Heavy  penalties  are  purposed  to  be
 imposed  on  such  persons.

 So,  Madam  Chairman,  in  general,  I
 support  the  Bill  ang  hope  that  what
 is  often  said  that  the  nationalised  com-
 panies  have  a  ight  to  enter  into  losses
 will  be  belied  and  this  company  having
 fine  units  and  manufacturing  essential
 commodities  will  ultimately  be  profit-
 able  and  declare  some  dividend  in  the
 near  future.

 MR.  CHAIRMAN:  The  Minister

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCAION,  .SOCIAL
 WELFARE  AND  CULTURE  (SHRI-
 MATI  RENUKA  DEVI  BARAKATAKI)
 Madam  Chairman,  the  Minister  is  not
 feeling  well.  Can  we  postpone  this
 item  for  some  time  ‘a

 फ्

 !  tate  the
 next  item  on  the  agé@n

 am



 407  Water  (Prevention

 MR.  CHAIRMAN:  If  all  members
 agree,  we  can  hold  over  the  discussion
 and  take  it  up  tomorrow  and  mean-
 while  take  up  the  next  item  on  the
 agenda.

 SOME  HON'BLE  MEMBERS:  ४८६.

 MR.  CHAIRMAN:  The  Minister  will
 repiy  to  the  discussion  tomorrow  and
 then  we  will  take  up  Clause-by  -Clause
 consideration.

 27.0  hrs.

 WATER  (PREVENTION  AND  CONT-
 ROL  OF  POLLUTION,  AMENDMEN]

 BILL.

 MR.  CHAIRMAN:  The  House  witl
 now  take  up  the  Water  (Prevention
 and  Control  of  Pollution)  Amendment
 Bill.

 Shri  Sikandar  Bakht.

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  Madam  Chairman.  I  beg  to
 move:

 “That  the  bill  to  amend  the  Water
 (Prevention  and  Control  of  Pollution)
 Act,  974  be  taken  into  considera-
 tion.”

 As  hon.  Members  are  aware,  Parlia-
 ment  passed  the  Water  (Prevention
 and  Control  of  Pollution)  Act,  19/4,
 with  a  view  to  protect  the  whoiesome-
 ness  of  water  and  to  control  the  pollu-
 tion  of  rivers,  etc.

 For  that  purpose,  Central  and  State
 Boards  for  pollution  control  have  been
 established  in  most  States  to  imple-
 ment  the  provisions  of  the  above  Ct.
 Industrial  units  and  local  bodies  have
 been  asked  by  the  Boards  to  treat  their
 @ffluents  and  sewage  to  prescribed
 specifications  before  they  are  let  out
 into  the  rivers.  The  Boards  have  also
 started  prosecutions  of  defaulters.

 AS  a  result  of  the  operation  of  the
 above  Act;  certain  drawbacks  have
 some  te  the  notice  of  the  Government.
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 move  those  shortcomings.

 It  is  hoped  that  once  these  amex
 ments  are  passed,  the  Boards  will  be
 in  a  better  position  to  discharge  their
 functions  and  control  pollution.

 During  the  last  session.  the  Mouse
 had  the  opportunity  to  consid=r  the
 Air  (Prevention  and  Control  of  P:‘llu-
 tion)  Bill,  1978.  At  that  time  it  was
 mentioned  by  many  hon.  Members,
 and  also  by  me.  that  an  integrated  ap-
 proach  is  being  adopted  to  cuntrol
 environmental  problems.  Accordingly,
 the  Water  Pollution  Contro]  Boards,
 established  under  the  974  Act,  are
 being  authorised  to  perform  the  func-
 tions  of  air  pollution  control  also.

 For  this  purpose,  it  is  necessary  ६०
 amend  Sections  36  and  37  of  the  4974
 Act  to  enable  the  Boards  to  spend  for
 air  pollution  work  also.  These  amend-
 ments  have  heen  included  in  the  pro-
 posed  Bill.

 Besides  this.  as  per  Section  4+  of  the
 974  Act.  the  State  Governments  have
 to  constitute  their  State  Boards  with-
 in  six  months  of  the  coming  inio  force
 of  the  Act  in  their  States.  But  un-
 fortunately  some  States  could  nt  cons-
 titute  the  State  Boards.  They  have
 not  done  it.  Some  other  States  did
 set  up  the  Boards  but  this  was  after
 the  expiry  of  the  time-limit.

 Therefore,  to  enable  these  Bcoards  to
 come  within  the  orbit  of  legality,  some
 amendments  are  propose4  in  the  exist-
 ing  Bill.  The  other  amendments  are
 only  minor  and  consequential.  Hence,
 I  would  request  the  hon  Members  to
 permit  consideration  of  the  Bill.

 There  is  one  point  which  is  very
 important  which  I  should  like  to  clari-
 fy.  Many  hon.  Members  hcve  expres-
 sed  the  view  as  to  why  there  should
 be  piecemeal  legislations  with  regard
 to  different  types  of  pollutions,  and
 that  there  should  pe  one  comprehen-
 sive  legislation.  to  cover  all  forms  of

 environmental  pollution.  We  have  con-
 ceded  the  point,  but  there  have  beep
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 some  constitutional  difficulties.  (Inter-
 ruptions)  There  is  no  doubt  that  it  is
 8  very  desirable  thing  to  have  one  com-
 mon  legislation  to  cover  ail  forms  of
 environmental  pollution.  Bu:  there
 are  some  constitutione!  difficulties
 which  are  coming  in  the  way.

 Now,  water  is  a  State  sulz:ject.  The
 Water  (Prevention  and  Control  of  Pol-
 lution)  Act,  974  was  pasSed  by  Par-
 liament...

 SHRI  P.  VENKA7TASUBBAIAH
 (Nandyal):  There  is  no  quorum  in  the
 House.

 MR.  CHAIRMAN:  Let  the  hon.
 Minister  resume  his  seat.

 The  quorum  bell  is  being  rung.—

 New,  there  is  quorum.  The  Hon'ble
 Minister  may  continue.

 SHRI  SIKANDAR  BAKHT:  Madam,
 I  was  pointing  out  that  the  sccessity
 was  felt  and  very  rightly  so  that
 there  should  he  one  comprehensive
 legislation  for  all  forms  of  environ-
 mental  pollution.  But  as  I  said,  there
 was  a  constitutional  constraint  in  en-
 acting  one  comprehensive  _  legislation
 on  this  subject.  Water  jis  in  fact  a
 State  subject  and  the  Water  (Preven-
 tion  and  Control  of  Pollution)  Act,  974
 Was  passed  on  behalf  of  the  State
 Governments  under  Article  252  of  the
 Constitution.  However,  as  Air  FPollu-
 lion  is  not  confined  to  any  one  State
 boundary  and  as  the  U.N.  Conference

 on  Human  Environment  called  on  all
 member  countries  to  take  steps  to  pre-
 Serve  the  natural  resources  including
 clean  air,  we  have  brought  in  the  “ir
 (Prevention  and  Control  of  Pollution)
 Bill,  978  under  Parliament’s  own
 power.

 MR.  CHAIRMAN:  I  would  like  to
 remind  the  Members  and  would  draw
 their  attention  to  the  fact  that  when
 they  are  requested  to  come  here  fer
 quorum  purposes,  they  are  not  sup-
 posed  to  make  it  a  noisy  affair.  Now,
 the  hon.  Minister  may  please  continue.
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 SHRI  SIKANDAR  BAKHT:  I  was
 pointing  out  how  the  Bill  was  passed
 on  behalf  of  the  State  Governments
 ang  in  what  manner  the  Air  (Preven-
 tion  and  Control  of  Pollution)  Bill  was
 introduced  in  this  Parliament  in  978
 and  this  was  done  within  the  power  of
 the  Parliament  itself  under  Article  253
 of  the  Constitution.  The  matter  was
 examined  by  an  Expert  Committee  in
 my  Ministry  with  the  representatives  of
 concerned  Ministries,  and  it  was  decid-
 ed  that  for  the  present  the  integrated
 approach  can  be  achieved  by  a  single
 implementing  authority  drawing  autho-
 rity  from  separate  laws.  Though  a
 single  law  would  have  been  most  de-
 sirable,  because  of  the  Constitutional
 restraints,  we  cannot  but  have  different
 laws  but  the  implementing  agency  is
 one  and  the  same.  This  is  how  we
 propose  to  give  effect  to  the  integrated
 approach.

 With  these  words.  J  move  that  the
 Bill  to  amend  the  Water  (Prevention
 and  Control  of  Pollution)  Act,  974
 may  be  taken  up  for  consideration.

 MR.  CHAIRMAN:  Motion  moved:

 “That  the  Bill  to  amend  the  Water
 (Prevention  and  Control  of  Pollu-
 tion)  Act,  1974,  be  taken  into  énsi-
 deration.”

 MR.  CHAIRMAN:  Mr.  Vinayak
 Prasad  Yadav  has  tabled  an  amend-
 ment.  He  is  not  here.  Mr.  Raja-
 gopal  Naidu.

 SHRI  P.  RAJAGOPAL  NAIDU
 (Chittoor):  Madam  Chairman,  I  want
 to  know  why  this  Bill  is  being  piloted
 by  this  Ministry  instead  of  entrusting
 it  to  the  Health  Ministry  because  it  i8
 a  technical  subject  pertaining  to  health
 and  it  is  better  if  it  is  transferred  to
 the  Health  Ministry.

 MR.  CHAIRMAN:  The  Minister  can
 reply  to  this  point  at  the  end.

 SHRI  P.  RAJAGOPAL  NAIDU:  The
 hon.  Minister  has  saiq  that  it  is  a
 comprehensive  Bill  because  the  Air
 Pollution  Bill  has  also  been  introduced.
 Then  what  about  sound  pallution?
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 AN  HON’BLE  MEMBER:
 the  Lok  Sabha.

 It  is  in

 SHR]  P.  RAJAGOPAL  NAIDU:  Es-
 pecially  in  Delhi,  it  is  very  difficult
 to  bear  the  sound  created  by  the  vehi-
 cles,  trucks  and  other  things.  Here,
 it  is  said  that  this  Bill  is  brought  for
 three  purposes.  One  is  to  legalise  the
 State  Boards  which  have  been  consti-
 tuteq  after  the  time-limit.  The  second
 point  is  to  appoint  a  Chairman  on  a
 part-time  or  full-time  basis  because
 some  State  Governments  have  said  that
 it  is  difficult  to  appoint  a  full-time
 Chairman.  The  other  thing  is  that  the
 various  State  Boards  will  not  only
 perform  functions  relating  to  the  pre-
 vention,  control  and  abatement  of  water
 pollution,  but  they  would  do  so  with
 regard  to  air  pollution  also.  These
 are  all  good  things,  for  which  we
 congratulate  the  hon.  Minister.  But
 what  about  the  implementation  part  of
 it?  There  are  many  Acts  on  the
 Statute  Book  without  proper  imple-
 mentation.  As  we  know,  this  Act  is
 not  being  properly  implemented  and
 the  industrialists  are  bypassing  this
 and  are  polluting  the  river  waters.
 Here  pollution  has  been  defined:

 “  ‘Pollution’  means  such  conta-
 mination  of  water  or  such  alteration
 ~t  the  physical,  chemical  or  biologi-
 cal  properties  of  water”.

 We  have  to  prevent  this  pollution.  But
 the  fact  is  that  the  industrialists  gre
 polluting  the  river  waters  without  any
 action  being  taken  against  them.  For
 example,  at  Chittoor  in  Andhra  Pra-
 desh,  there  is  a  factory  manufacturing
 alcohol  and  they  are  allowing  the
 industrial  effluent  to  go  in  the  river  and
 it  iscausing  much  harm  to  the  people.
 It  is  emitting  a  bad  smell  and  it  is  not
 possible  for  the  people  to  take  river
 water.  There  is  no  provision  for  suffi-
 cient  drinking  water  in  Chittoor  town.
 Even  after  five  years’  agitation,  the
 Government  is  not  taking.  any  active
 steps.  Even  after  the  Collector  having
 fesued  them  a  notice,  they  continue  to
 pollute  the  river  water  and  are  going
 scot-free.  There  are  many  cases  like
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 this.  I  would,  therefore,  request  the
 hon.  Minister  to  see  that  this  measure
 iS  properly  implemented  and  these
 effluents  are  not  allowed  to  be  dis-
 charged  into  the  rivers.

 Due  to  urbanisation,  the  difficulty  is
 becoming  more  and  more.  Alj  the
 night-soil  is  being  dumped  very  near
 the  rivers  and  when  the  rain  comes,
 everything  flows  into  the  rivers.  Even
 the  sewage  water  and  the  ditch  water
 is  being  let  into  the  rivers  which  are
 not  perennial.  These  rivers  flow  only
 for  one  week  or  ten  days  and  all]  this
 contaminates  everything  and  the  water.
 I  would  like  to  Know,  what  steps  are
 being  taken  by  the  Central  Govern-
 ment  or  the  State  Governments  with
 regard  to  this.

 In  Section  6  of  the  974  Act,  under
 powers  and  functions  of  the  Board,  it
 is  stated  that  it  will:

 “provide  technical  assistance  and
 guidance  to  the  State  Boards  carry
 out,  to  sponsor  investigation  and
 research  relating  to  problems  of
 water  pollution”.

 What  about  the  research?  What  is
 being  done  in  the  States  or  at  the
 Centre.  Is  it  not  possible  to  encourage
 the  Universities  to  conduct  research
 with  regard  to  these  things  and  aDp-
 point  some  of  the  trained  personnel
 in  the  Universities  for  this  purpose?
 What  is  being  done  in  this  respect,  I
 would  like  to  know.

 Then  further,  it  is  stated:

 “organise  through  mass  media  a
 comprehensive  programme  for  the
 prevention,  control  or  abatement  of
 water  pollution”

 Further,

 “The  Board  may  establish  or  re-
 organise  a  Laboratory  or  laboratories
 to  enable  the  Board  to  perform  its
 functions  under  thig  Section’.

 Though  the  Act  specifies  so  many
 things—all  these  are  quite  ambitiousr~-
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 yet  these  are  not  being  translated  into
 practice.  My  question  is  that  what-
 ever  has  been  stated  in  the  Act  must
 be  fulfiled.  It  is  said  that  there  must
 ye  instruments  or  a  machinery  to
 treat  the  effluents:  but  the  instruments
 which  have  been  kept  there,  are  noth-
 ing  but  show  pieces.  They  are  plac-
 ing  these  things,  only  because  it  is  so
 provided  in  the  Act.  They  are  not
 able  to  treat  the  water.  In  many  pla-
 ‘ces  we  see  that  aquatic  life  is  destroy-
 ed;  in  addition,  the  cattle  which  dring
 the  water  also  die.  Such  water  be-
 comes  injurious  to  health.  Though  the
 Government  is  having  a  very  good
 scheme,  it  is  not  being  implemented.
 So,  ]  request  Government  to  imple-
 ment  the  Act,  So  that  the  objects  for
 which  the  Bill  has  been  introduced,
 are  fulfilled.

 डा०  रामजी  सिह  (भागष्तठुर  )
 समापति  महाँदवा,  यह  जल-प्रदुषण  की  समस्या

 भारतवर्य  में  बढ़त  गंभोर  हो  गई  है।  बमों

 हम  लोगों  ने  कुछ  ही  दिन  पहले  वायु-प्रदुषण
 के  सन्यन्ध  में  विचार  किया  था।  लेकिन

 जहां  तक  जल-पदृषण  का  प्रश्न  है

 “A  World  Health  Organisation  sur-
 vey  in  976  indicated  that  more  than
 half  of  the  inhabitants  of  the  Third
 World  are  not  served  by  any  regular
 water  supply  system.  Even  the
 capital  city  of  Delhi,  pampered  as  it
 is  in  many  ways,  faces  a  water  crisis
 every  summer.”

 हमारा  कहने  का  मतलब  यह  है  कि
 आज  जिस  जल-प्रदूषण  की  समस्या  को  केन्द्रीय

 सरकार  ने  ध्यान  में  लिया  है  उस  पर  स्टाक-

 होम  कान्फरेंस  में  भी  काफी  चर्चा  हुई  है  प्रोर

 यह  देखता  वैज्ञानिकों  शोर  तकनीकी  लोगों
 का  काम  है  कि  जल-प्रदूथण  की  समस्या  का

 समाधान  हम  किस  तरह  कर  सकते  हैं  ।

 अ्बबारों  में  अनेकों  प्रकार  से  प्रदूषित
 चल  के  द्वारा  जो  खतरे  हुए  हैं  उन  के

 समाचार  आए  हैं।  यह  "हिन्दू"  का  i3

 अगस्त  का  समाचार  है  --
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 “POLLUTED  STREAM  PARALY-
 SES  CATTLE

 Environmental  containation  by  the
 effluents  of  the  lead-copper  project
 has  resulted  in  a  peculiar  disease  to
 cattle—paralysis  of  limbs  followed  in
 some  cases  by  death—in  a  village  in
 Vinukonda  taluk  in  Guntur  district,
 Andhra  Pradesh.  This  is  the  conclu-
 sion  of  the  scientists  who  investigat-
 ted  the  phenomenon.  The  State
 Board  for  Prevention  and  Control  of
 Water  Pollution  has  directed  the  plant
 authorities  to  treat  the  effluents,  to
 conform  to  safety  standards.”

 सभापति  महोदया,  जब  जब  और  ज्यों-
 ज्यों  श्रोद्योगीकरण  होता  जायगा  और  जब
 सभ्यता  का  नगरीकरण  होता  जायगा  तथा
 खासकर  के  जब  पूंजीवादी  मनोवत्ति  के  लोग
 केवल  अपने  मुनाफे  को  ध्यान  में  रखेंगे,  सावे-
 जनकि  लाभ  को  ध्यान  में  नहीं  रखेंगे  तो  सच-

 मुच  में  जल  प्रदूषित  होगा  और  हवा  भी

 प्रदूषित  होगी  ।  डा०  एम  एन  राव  एक
 बार  यहां  आए  थे  श्रौर  उन्होंने  बम्बई  और
 कलकत्ते  की  हवा  का  सैम्पल  लिया  था।  उसके

 बाद  उन्होंने  बताया  था  कि  यहां  बम्बई
 शौर  कलकत्त  की  वायु  उतनी  ही  दूषित  है
 जितनी  कि  न्यूयाक  की  है  वह  स्थिति
 तो  भारतवबं  में  श्रभी  नहीं  झाई  है  जैसी  कि
 जापान  में  है  जहां  कि  पुलिस  वालों  को  जब
 पीक  अवर  रहता  है,  काफी  भीड़भाड़  जिस

 समय  रहती  है,  उस  समय  का  प्राक्सीजन

 लेकर  काम  करना  पड़ता  है।  यह  तो  श्रच्छा

 हुआ  कि  हमारे  माननीय  मंत्री  जी  पहले  ही
 सावधान  हो  गए  ।  श्रगर  इस  प्रदूषण  को

 रोकने  का  इंतजाम  नहीं  हुमा  तो  दिल्‍ली

 बम्बई,  भ्रहमदाबाद  ब्रौर  कलकते  जैसी  जमहों
 में:  पुलिस  के  लोगों  को  भौर  मंत्री  महोदक  को

 भी  प्रमर  जाने  का  मौका  मिलेगा  तो  झाक्सीजन

 का  सिलिडर  लेकर  जाना  होगा  ।

 यहां  जल  के  प्रदूषण  की  बात  जब  हमें

 करते  हैं  तो  हमें  याद  झाता  है,  पंडित  मंदन
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 मोहन  मालवोय  जी  गंगा  जल  ले  १२  इंग्लैण्ड

 जाते  थे  और  वहां  पन्द्रह  बींस  दिनां  तक  गंगा

 का  जल  बिल्कुल  ठीक  रहता  था।  लेक्नि  श्राज

 गंगा  जल  क्‍या,  टेप  वाटर  में  भी  बड़े

 बड़े  जानवर  शा  जाते  हैं।  यह  जा  प्रदूषण
 का  प्रश्न  है  इस  के  तीन  कारण  हैं।  एक
 तो  शहरों  का  झ्रनियोजित  बविस्तार  और

 दूसरे  केमिकल  फटिलाइज़सं  ब्रौर  पेस्टिसाइडस
 मैं  रांची  गया  था,  वहां  पर  बताया  गया  कि

 एक  का  रख!  ना  जो  फटिलाइज़र्स  एण्ड  वेमिकल्स

 का  कायम  किया  गया  हैं  उसकी  सारी  गंदगी

 तालाब  में  जाती  है  1  मैं  अह  मदाबवाद  भी

 गया  था  और  वहां  भी  सारी  गंदगी  इकटठी

 हो  रही  है।

 सन्‌  1962  में  एक  कमेटी  बनाई  गई

 थी  कि  प्रदूषण  की  जो  समस्या  है  उस

 पर  बह  विचार  करे।  974  में  प्रिवेंशन

 झाफ  पोलशन  एक्ट  लाग  हुआ  था  और

 मंत्री  महोदय  ने  जो  संशोधन  उपस्थित  किए

 हैं  वह  आवश्वक  है  ।

 जहां  तक  स्टेट  बोर्ड  से  का  प्रश्न  है,  कई

 स्टेट  कसेम्बलीज़  ने  अपने  प्रस्ताव  ख

 हैं  प्रोर  वह  भी  विचार  करने  योग्य  हैं  1
 हैं

 Text  of  resolution  adopted  by  the
 West  Bengal  Legislatfve  Assembly
 on  5th  March,  1978.

 मैं  अन्तिम  निष्कर्ष  ही  पढ़ता  हूं  :

 “Now,  therefore,  in  pursuance  of
 clause  (2)  of  Article  252  of  the
 Constitution  of  India  read  with
 clause  (l)  of  the  said  Article  this
 Assembly  hereby  resolves  that  the
 Water  (Prevention  and  Control  of
 Pollution)  Act,  974  (6  of  I974)  be

 -amended  by.  Parliament.”

 इसी  तरह  से  हरियाणा  विधान  सभा  ने

 @  .  प्रस्ताव  पास  किया  है  I  चंकि  यह

 किसी  एक  प्रदेश  का  प्रश्न  नहीं  है  बल्कि
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 इस  में  सम्पूर्ण  राष्ट्र  की  सुरक्षा  का.
 प्रश्न  है  इसलिए  हरियाणा  विधान  सभा  का
 जो  निष्कर्ष  है  वह  इस  प्रकार  है  :

 “Now,  therefore,  inpursuance  of
 clause  (l)  of  Article  252  of  the
 Constitution........

 उन्होंने  यह  भी  कहा  है  कि  यह  संशोधन

 होना  चाहिए  इसी  प्रकार  से  प्रसम
 लेजिस्लेटिव  अ्रसेम्बली  का  प्रस्ताव  भी

 है  -  इसलिए  हमारे  नायडू  भाहूब  ने  डीक

 ही  कहा  है  कि  बहुत  दिलप्ब  से  इसको  लाया
 गया  है।

 हम  चाहेंगे  कि  मंत्री  जी  इस  पर  प्रच्छी
 प्रकार  से  विचार  करके  एक  कांप्रिहेसिव
 लेजिस्लेशन  लायें।  वाटर  पॉलूशन  के  साथ

 एग्र  पोलूणन  भो  है।  जिस  प्रकार  से

 झौद्यागिक  विस्तार  हो  रहा  है  उसके  कारण

 शहरां  में  भीड़  जमती  जा  रही  है  1  यदि
 समय  होता  तो  मैं  आपके  सामने  ्रांकड़े
 रखता  कि  गंगा  में  एक  शहर  से  कितने

 मिलियन  वेस्ट  प्रोडक्ट  संज  श्राता  है
 उसी  पानी  में  हम  स्नान  करते  हैं  सौर  उसी

 पानी  का  पीते  हैं।  अगर  इन  चीजों  पर  राक-

 थाम  नहीं  की  गई  समय  के  रहते  तो  इनस-

 पलाइटिस  जैसीं  अ्रनेकों  बीमा  रियां  यदा  होंगी
 शौर  हजारों  लोग  उनके  शिकार  होंगे।

 कि  नायड  साहब  ने  सुझाव  दिया

 है,  यह  केवल  आवास  मत्र।लय  की  ही  बात

 नहीं  है,  स्वास्थ्य  मंत्रालय  के  साथ  भी  इसको

 जोड़ता  चाहिए  क्योंकि  इसमें  जन  स्वास्थ्य

 पब्लिक  हेल्थ  का  प्रश्न  श्राता  है।  इसलिए
 इसको  स्वास्थ्य  मंत्रालय  के  प्रन्तर्गत  होना

 चाहिए।  ब्रौर  हम  समझते  हैं  कि  समूचे

 राष्ट्र  के  लिए  एक  कानून  बनना  चाहिए  ॥

 आपने  हर  राज्य  के  लिए  स्टेट  बोर्ड  बनाने

 का  प्रावधान  किया  है घ्रौर  सेण्ट्रल  पोलुशन
 बोर्ड  भी  है,  बह  ठीक  है  लेकिन  जल्दी  से  जल्दी

 इसको  लागू  होना  चाहिए.
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 इन  शब्दों  के  साथ  मैं  इस  सुन्दर  बिल  का

 हुय  से  समर्थन  करता  हूं  1

 DR.  SARADISH  ROY  (Bolpur):
 Mr,  Chairman,  I  support  the  Water
 (Prevention  and  Control  of  Pollu-

 tion)  Amendment  Bill.  According  to
 the  reasons  stated  here,  it  has  become
 necessary  that  this  Bill  may  be  amen-
 ded  in  order  to  implement  it  in  the
 States.  There  are  certain  lacunae.
 After  the  adoption  of  this  Bill,  they
 have  not  constituted  their  State  Boards
 as  per  the  provision  within  slx
 months.  So,  this  requires  that  this
 provision  of  six  months  should  06
 deleted  and  amended  on  the  original
 Bill.

 Regarding  the  appointment  of  a
 Chairman,  So  it  provides  for  a  full
 time  Chairman.  But  some  _  States
 which  have  got  the  financial  capacity
 or  do  not  require  such  full  time
 Chairman,  there  is  a  provision  that
 they  can  have  a  part-time  Chairman.
 I  fully  agree  with  these  amending
 provisions  in  this  Bill.

 Sometime  back  they  also  _  intro-
 duced  a  Bill  for  air  pollution;  where
 a  provision  is  there  for  the  committee
 for  state  boards  a  central  boards  for
 water  pollution,  they  will  also  look
 after  the  implementation  of  provisions
 in  regard  to  air  pollution;  that  also
 requires  to  be  implemented  in  this
 Bill.  As  such  we  support  the  amending
 Bill.  But  the  principal  Act  was
 passed  by  this  House  in  1974,  It  would
 have  been  better  if  the  Minister  had
 come  out  with  a  note  enlightening  us
 how  that  Act  had  been  implemented
 till  now.  Water  pollution  has  not
 decreased.  Industrial  houses  have
 Biven  no  attention  to  the  provisions
 of  water  pollution  Act  and  we  have
 not  heard  of  a  single  case  where  in-
 dustrial  house  had  been  taken  to  task
 for  violating  the  provisions  of  the
 Act.  You  have  not  mentioned  Birla’s
 factory.  I  was  one  of  those  in  the
 Select  Committee  on  water  pollution.
 We  had  been  there.  recently.  The
 same  condition  prevails  over  there;
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 no  improvement  has  taken  place.
 Cattle  that  go  and  dring  the  water
 in  the  rivulet  polluted  by  the  water
 from  the  factory  die  even  today.
 Nothing  has  been  done.  I  want  to
 know  how  that  Act  is  being  imple-
 mented,  whether  anyone  had  _  been
 taken  to  task.  It  is  four  years  since
 it  was  enacted.

 Take  Calcutta  and  West  Bengal  and.
 the  Ganga  waters,  especially  now-a-
 days  after  the  development  of  indus-
 tries  in  Durgapur,  There  is  the  Damo-
 dar  river.  Government  undertakings
 are  also  polluting  the  waters  of  the
 river.  On  both  sides  of  Ganga  in-
 dustries  are  there;  everyday  they  are
 polluting.  Some  steps  should  to  taken.

 I  want  to  know  what  steps
 the  industries  have  taken;  what
 steps  central  boards  have  taken,
 The  Bill  refers  to  laboratories,
 we  want  to  know  how  many  labora-
 tories  suitable  to  do  this  work  are
 there?  What  antipollution  measures
 are  to  be  taken.  They  should  advise
 the  industries  regarding  the  treat-
 ment  of  polluted  §  affluents.  What
 attention  has  been  given  to  this  as-
 pet  of  the  matter  so  that  pollutents
 are  treated  by  the  industry.  On
 many  occassions  industrialists  say
 that  there  is  no  technology  to  treat
 the  water.  Before  the  establishment
 of  an  industry,  they  should  advise  the
 industry  to  make  provision  for  the
 treatment  of  polluted  affluent.  It
 should  not  be  after  the  establishment
 of  the  industry.  Before  the  grant  of
 licence,  government  should  insist  on
 provision  of  treatment  of  polluted
 affluents.  I  think  certain  dilution  is
 being  made  in  Clause  0  seeks  to  am-
 end  section  21  of  the  principal  Act.  It
 refers  to  samples  being  taken  and
 placed  in  a  container  and  sent  for  ana
 lysis  and  so  on,

 But  this  amendment  as  provided  is
 like  this.  A  proviso  has  also  been
 given:

 “the  cost  incurred  in  getting  such
 ‘sample  analysed  shall  be  payable

 by  the  occupier  or  his  agent  and
 in  ase  of  default  of  suk  payment,
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 revenue  or  of  public  demand:
 a  थी  लेकिन  झब  पानी  ओर

 ह्‌वा  rT
 मोल  देना  शरू  कर  दिया  गया  है  और  उस

 पानी  में  इतना  कुछ  मिलना  शखू  हो  गया  है
 ग्रीर  हवा  में  इतना  कुछ  मिलना  शरू  हो

 हो  गया  है  कि  आदमी  की  जिन्दगी  दूभर  हो

 रही  है  ।  एक  गरीब  श्रादमी  को झगर  श्राप

 पूरे  तीर  पर  रोटी  न  द  सक,  तो  पानी  और

 हवा  तो  शद्ध  मिलती  चाहिए  प्रगर  उन

 में  भी  पोल्पूुशन  हो  जाए,  तो  एक  ग़रोब

 ग्रादमी  कहां  तक  गजारा  करेगा।  यह  मसला

 case  may  be,  as  an  arrear  of  land
 revenue  or  of  public  demand:

 Provided  that  no  such  recovery
 shall  be  made  unless  occupier  or,  as
 the  case  may  be,  his  agent  has  been
 givn  a  rasonabl  opportunity  of  being
 heard  in  the  matter.”

 The  original  Act  provides  ‘wil-
 fully’.  But  here  it  provides:

 “in  case  of  default  of  such  pay-
 ment,  the  same  shall  be  recoverable
 from  the  occupier  or  his  agent,  as
 the  case  may  be,  as  an  arrear  of
 land  revenue  or  of  public  demand.”

 Then  the  proviso  is  there  which
 says—

 “has  been  given  a  reasonable  op-
 portunity”  Though  provision  has
 been  made  for  realising  the
 amount,  its  effect  has  been  diluted
 by  this  provision  to  (b).

 Is  it  not  giving  some  leniency  again

 ऐसा  नहीं  है  कि  यहां  पर  नि,नस्टर  साहब
 ने  एक  कानन  बना  दिया  और  उस  से  पानी

 शरीर  हवा  साफ़  हो  जाएगी  ।  यह  सिर्फ

 हिब्रदुस्तान  का  मसला  नहीं  है।  यह  तो

 सारी  दुनिया  का  मसला  है  ब्रौर  इण्टर

 नेशनल  लेबिल  पर  अगर  इस के  बारे  मे  पूरे
 तौर  पर  विचार  नहीं  किया  गया,  प्रौर

 इस  को  ठीक  नहीं  किया  गया,  तो  यहां  पर

 कानून  बना  कर  आप  इस  को  ठीक  कर  लेंगे,

 यह  बात  नहीं  होने  वाली  है।  श्राज  आप

 देखें  कि  अमेरिका  के  किसी  सिरे  पर  कोई
 to  the  big  tycoons?  तजवां  होता  है  या  आस्ट्रेलिया  श्रौर  चायना

 के  किसी  सिरेपर  होता  है।  या  रशिया  के

 कसी  सिरे  पर  हांता  है  तो  वहां  से  जो

 रेडियोप्रमिता  होती  है  वह  जहां  पर  हवा
 का  जोर  हुआ  वहां  पर  गिर  गई।  हिन्दु-
 स्तान  में  हवा  का  जोर  शाया  तो  यहां  पर

 I  would  request  the  Minister  to  let
 us  know  during  the  last  three  years
 how  many  cases  have  been  detected
 and  brought  to  book  in  which  there
 has  been  non-implementation  of  the
 provisions  of  this  Act.  How  many
 well  equipped  laboratories,  as  pro-  fi vided  in  the  principal  Act,  have  been  मर  गई।  इसका  ापके  पास  क्या  इलाज

 established  throughout  the  country  so  है?  आप  कानून  ता  बना  रहे  हैं  लेकिन
 that  this  polluted  water  can  be  ana-  द  -— 8

 तल  सल lysed  and  treated  in  a  short  time  and  यह  जो  इण्टरनेशनल  मसला  है  इस  पर  तो

 remedial  measures  an  be  taken.  What  इत्टरनेंशनलली  दबाव  की  जरूरत  है
 scientific  arrangements  h  been  ~  eed
 made  to  treat  the  polluted  affluence.

 भ्राज  देश  में  तुफान  भा
 हे  हैं,

 कभी  झ्ाध

 में  तुफान  आता  है,  कभी  बंगाल  में  तेफान

 चोधरी  बलबोर  सिह  (होशियारपुर  ):  ग्राताहै।  कभी  बंगाल
 में  पानी

 से  तबाही

 समापति  महोदय,  ईश्वर  ने  हमें  पानी  भौर  होती  हैं,  कभी
 झसम

 में
 सूखा

 पड़ता

 हवा  मुफ्त  दी  शौर  गरीब  आदमी  के  लिए  हैं  7  यह  सारी  बातें
 एटमोस्फियरिक

 यही  चीज़ें  थीं  जो  वह  झ्ासानी  से  ले सकता  मम्बलेंसिज  से  होती  हैं।  यह  जो
 एटम

 था।  साइंस  की  तरक्की  होने  पर  जब  बम
 शौर  हाइड्रोजन  बन  के

 तजुंबे  हो  रहे
 “दौखेत  च्च््द  हाथीं  में  घली  गई,  तो  रीव  हैं  उनसे  बानी  भौरे  हवा  दूचित  हो  गये  हैं
 चादमी  को  सिफ  पानी  शरीर  हवा  मुफ्त  जब  तक  बबनेंमेंट  लेबल  पर  इस  ढंरफ
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 कोशिश  नहीं  की  जाएगी  तब  तक  बाहर  के

 देशों  में  जो  तजर्ब  हो  रहे  हैं,  उनकी  वजह  से

 जो  यहां  पर  हवा  भौर  पानी  में  दोष  भा

 रहे  हैं,  उन  को  म  नहीं  रोक  पायग।

 हम  यहां  पर  जो  कदम  उठा  रहे

 हैं  उनमें  इसके  बिना  कोई  मदद  पहुंचने
 वालो  नहीं  है।  इस  के  बरे  में  दूसरे
 देशों  के साथ  बाठतच/त  कर  पूरी  कोशिश

 होनी  चाहिए  |

 मयु  में  रिफायनरी  बन  रही  है
 जिससे  ताजमहल  के  काला  होने  का  खतरा

 दिखाई  देता  है।  यह  मरुशा  केवल  मंथुरा
 का  ही  नहीं  है।  सारे  हिन्दुस्तान  में  जो

 फकक्‍ट्रीज  लंग  रही  हैं,  भ्रगर  वहां  के  पानी
 झोर  हवा  को  ठीक  करने  के  लिए  झाप  स  रे

 साधन  इस्तेमाल  नहीं  करते  हैं  श्रौर  ड।[स्टिक
 स्ट्प  नहीं  लेते  हैं  तों  कोई  भी  फायदा  नहीं  है
 हमारे  होशिय  र॒पुर  में  पाइन  झांयल  की

 फेबद्री  लगी  ।  उसका  जो  मनंदा  पानी  था

 वह  नाछियों  में  चछा  जाता  था  '  उस  से

 सारै  एरिये  में  एक  सी  फुट  तक  का  1646

 वा  साथ  पानी  दृषित  हो  भया  ।  वहां
 30-40  फुट  तक  नलके  लगाये  जाते  थे  ।

 इस  फक्ट्री  से  सौ  फूट  तक  पानी  खराब  हो
 बया।  उसके  बाद  प्रंजाब  गवनेमेंट  को  लिखा

 मया ।  उसने  वहां  पर  ट्यूब ल्स  की  गहरी

 खुद।ई  करवाई।  इसछिए  हसें  पीने  के  पानी
 के  हिए  यह  रूब  प्रोटेबशन  लेखे  की  जरूरत

 है।  जो  पावी  निकालें  उस  पायी  को  रही

 यह  भेजने  का  सही  इंतजाम  हो  फ्सिसे
 कि  किसी  झ्ादमी  की  सेहत  खराब  न  हो  ।

 फेबट्री  से  जो  गंदा  पानी  निकले  उसको  इस
 ढंग  से  डिस्पोज  अाफ  करें  जिरुसे  कि  पीने
 का  पानी  दृषित  न  हो  सके  ।  यह  बहुत

 झा
 है

 कहीं  पर  भी  जाकर  देख  लें।  अवन मेंट

 |  के  इतने  कायदे  कानून  बने  हैं,  लेकिन

 KARTIKA  29,  900  (SAKA)  and  Control  of  422.
 Pollution)  Amdt.  Bill

 उनका  ठीक  से  पालन  नहीं  किया  जाता  ।

 फक्ट्री  की चिमनी  कितनी  ऊंची  होनी  चाहिए,
 इसको  देखने  दाल्ला  कोई  नहीं  है।  आपके
 जो  इंस्पेक्टर  हैं  जिनका  कम  दस  को  देखने

 का  है,  उनकी  श्गर  जेब  गर्म  हो  गई  तो

 फिर  चिमनी  ठीक  ऊगह  प*  है।  श्ागर

 उनकी  जेबें  गर्म  नहीं  हुई  तो  उन्हों

 फंक्ट्री  के  खिह्ाफ  रिपोर्ट  लिख  दी  बौर

 श्मर  बाद  में  जेब  गरम  हो  गई  तो  फिर  वह
 रिपोर्ट  कोल्ड  स्टोरेज  में  चली  गई  ।

 यह  एक  बडा  अहम  मसला  है।

 भाप  झन्दा जा  झूगाइये  कि  इस  मुत्क
 में  एक  ऐसा  जम  झा  गया,  जापान  से

 झाया  था  वहां  से  बझाया,  झ्स  रे  यु  ०  Flo

 में,  बिहार  में  मौतें  हो  रही  हैं।  उस  से

 होने  बाली  बीमारी  को  झाप  रोक

 नहीं  पाये  हैं।  उसको  रोकने  के  हमारे
 पास  साधन  नहीं  हैं।  प्रभी  तक  हम  इस
 जम  को  चेक  भी  नहीं  कर  सके  हैं।  भौर

 इस  देश  में  पानी  श्रौर  हवा  खराब  हूँ  सा

 शुरू  हो  जाएगा  तो  उस  से  इस  देश  बे. गरब

 झादमी  का  बचाव  कैस  होगा  ।  दूसरे
 लोग  तो  कई  जम्हं।  पर  जा  सकते  हैं  लेबिन
 जो  इस  घष्ती  का  बेटा  है  उसे  तो

 इस  धाती  पर  ही  प्ह्न्ा  है।  यह
 जो  मसला  है  इसको  जहां  तक  श्रापके

 झपते  लेबेल  पर  हल  क्ररते  की  दात  है
 उसको  आप  हिन्दुस्तान  के  लेबेल  पर  ठीक

 करिए,  हिन्दस्तान  में  जिलनी  ताकत  है
 उतनी  ताकत  लगा  कर  वह  इसको  हल  करे

 शौर  जहां  तक  इसको  इंटरनेशनल  लेबेल

 पर  हल  करते  की  बात  है  उस  पर  भी  आप

 जोर  देते  रहें  शौर  उस  लेबेल  पर  भी  इसको

 ठीक  कराने  की  कोशिश  करें  ताकि  एट-
 मासफीयरिक  इम्बैलेंस  पैदा  नहो  -  इससे

 मैं  समझता  हूं  कि  कोई  भी  देश  बचने

 वाला  नहीं  है।  जिन  के  पास  राधन  होंगे
 वे  तो  बचाव  कर  लेगें  लेकिन  हमारे  जेसा
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 चिंधरों  बलवीर  Ferg]
 देश  उनका  इनाज  उडी  कट सकना  ।  इस
 वास्ते  ड्च  बज  का  आप  इंग  नल
 लेबल  पर  भानजें  ब्रोट  उत  वेज  पट  भा

 हल  करने  को  का  शव  ऊरें।

 मैं  लवकी  मुत्रारिक्राद  देता  हूं
 कि  आपने  इस  तरफ  कदम  उठाया  है
 मैं  प्रांत  करता  हूं  कि  इस  कदभ  को  आप
 जता  शक्ति  के  साथ  उड़ाएं  ताकि  लोगों  को

 िन्दती  के  साव  काई  खिनयाइ  न  कर
 सके  ।

 श्री  ए१०  राम  गोया  रेड्ठो  (निम्नामा-

 बाद)  :  इस  बिल  का  लाने  के  लिए  मैं

 मंत्री  महोदय  को  मुबारिकबाद  पेश  करता

 हैं  ।  पानी,  हवा  दोनों  को  गन्‍्दगी  दूर
 करने  से  सर  कुठ  नहों  हो  सकता  है,  यह
 मो मैं उनकी  के डुप  चाह  हु  रजवोति
 'क।  एक  वैक्शन  भी  है  जिस  में  बदुत  पोल्यूशत
 हो  मया  हैं,  बहुत  गर्दनों  आ।  गई  है,
 उसके  बारे  में  भी  उसकी  कुठ  करता

 चाहिए  ।  मैं  उनकों  यह  बात  इजलिए

 कहू रहा  हूं  कि  बह  हूप  पार्टी  के  एक  मेजर
 पार्टनर  हैं  t

 शो  बोर  लि :  किया  आपने  और

 भुगत  हम  रहे  हैं

 श्री  एम०  राम  गोगल  रेहो:  श्राप

 दूसरों  की  फिक्र  मत  करो।  श्राप  अपनी

 ड्यूटी  बजाओं  1  दूसरों  ने  जो  क्रिया  हैं
 उसकी  सजा  उन्होंने  भूगत  ली  है,  वे  हट

 'भी  गए  हैं  ।

 फानी.कि  मनन्‍्दगी  को  दूर  करना

 बहुत  जरूरी  है।  इका  कारण  यह  है  कि

 जितने  लोभ  हमारे  देश  में  मर  रहे  हैं  उनमें  से
 25-  प्रतिशत  लोन  खराब  पानी  पीने  से

 मर  रहे  हैं  ।  यहू  (िकाई  हैं,  ।  यहू  काम

 किस  मंत्रालय  का  होना  चाहिये  श्रौर  किस

 का  नहीं  होक/  -न।हिर,  इस  चीज़  में  आपको

 नहीं  जाना  चाहिए  -  यह  तो  गवरनमेंट  का

 Pollution)  Amdt.  Bill

 कम  है.  चहे  इसको  आप  करें  या  कोई

 दस  करे।  मेरा  हाउसिंग  मिनित्टरी

 से  थोड़ा  बडुत  ताल्‍्नुक  रहा  है।  मैं

 सनतता  हूं  कि  यह  मंत्रालय  बहुत  अच्छा

 काम  कर  रहा  है।  मिनिस्टर  भी  एफिगंट

 हैं।  उन में  बहुत  स्रग्डा  क्रम  हो  सकेगा,

 ऐवो  हमें  उम्मीद  है।

 मैं  उपको  वतजाता  चाहता  हूं  कि

 गंगा  में  मरे हर  मुर्रे  मो  डाले  जा  रहे  हैं
 मैं  बतारस  में  नहाने  के  लिए  मतर  था।

 उसमें  एक  मुद्दी  प्रया  जिस  को  देव  कर  मैं

 हैरान  ओर  परेशान  हो  गया  1  मैंने

 वहूं  ब्राह्मगों  से  पूछा  ग्रीर  उन्होंने  मद्
 बत.य,  कि  मुर्दे  ता  रोजाना  ाते  जाते,

 रहते  हैं।  ऐज  इक  हठ  इज  नथिंग ।

 यह  तो  उत्ती  तरह  से  है  जैसे  लकड़ी  पानो ,
 में  बह  ~  हो।  उस  किस्म  से  झ।प

 इसकी  समस  रहे  हैँं।  गंगा  में  मुर्रों  को

 डालत  पर  झपका  रोक  लगातो  चाहिर,
 इसको  बैत  करता  चाहिए  -  यहू  कोई,
 रिलिजप  सैरेमतों  नहों  है।  दिदुत्तान
 में  हिन्दुओं  में  टिलिअत्त  तैरेमता  बहुत  तो

 जगहीं  पर  जलाने  की  हैं।  इस  चोज
 पर  आपकी  सदी  से  रोक  लगाती  चाहिए

 बड़े  बड़े  जा  कारवाते  हैं  उत  को  दो
 देते  सेकुठ  नहीं  होगा।  बेहतर  यह  होगा
 कि  मगन्‍्दगी  को  रोकने  के  लि  बड़े  बड़े
 कारथानों  श्रौर  फैक्ट्रियों  के  बाज  में  टैंक

 बनाए  जाएं  और  वहां  पाती  को  ढुददहत  कर
 के  बाहर  छोड़ा  जाएं।  गोग्रा  में  बिड़ला
 की  एक  जुप्मारी  कैमिकल  फैक्ट्री  है।  उसके
 बारे  में  भी  शिक्रायत  हुई  थी।  मैं  वहां  मवा
 था।  उन्होंने  बताया  कि  हमको  मालूम  नहीं

 है  कि  यहू  से  चोज़  होते  वाली  है।  उन

 लोगों  ने  एक  करोड़  रुपया  खर्च  करके

 जापान  से  मशीनरी  मंगाई  शरीर  उससे

 वहां  का  पानी  साफ  किया.जा  रहा  है  |

 मैं  समज्ञता  हुं  कि  जब  कारबाना  बतता

 है  तमी  कारखाने  के  खराब  पानी  को  साफ
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 करके  नालियों  में  छोड़े  जाने  का  प्राविजन

 कारखाने  के  पास  ही  होना  चाहिए
 किसी  नदी  नाले  में  उस  पानी  को  डायरेक्ट

 नहीं  छोड़ा  जाना  चाहिए।  उस  पास  ही

 एक  तालाब  बना  कर  उस  में  पानीं  को  शद्ध

 करके  पानी  नालों  में  छोड़ा  जाना  चाहिए  ।

 किसी  भी  फ्ॉकक्‍ट्री  को  सरकार  लाइसेंस  दे

 तो  उसको  इंसिस्ट  करना  चाहिए  या  फक्ट्री
 का  जो  नक्शा  है  उस  को  देखने  के  बाद

 या  उसको  स्वीकृति  देने  से  पहले  यह  देख ना
 चाहिए  और  इंसिस्ट  करना  चाहिए  कि  गंदे

 पानी  का  ठीक  इन्तजाम  किया  गया  है  या

 नहीं  किया  गया  है।  जब  तक  इसके  बारे
 में  गवर्नमेंट  को  पूरी  तसल्ली  न  हो  जाए
 तब  तक  उस  फंक्द्री  को  इसे  लाइसेंस  नहीं
 देना  चाहिए।  क्योंकि  इंडस्ट्रीज़  से  देश

 का  सौभाग्य  होना  चाहिए  ब्रौर  देश  को

 दौलत  मन्द  बनना  चाहिए  लेकिन  उसके

 साथ-साथ  लोगों  का  स्वास्थ्य  भी  खराब

 नहीं  होना  चाहिए  अगर  सेहत  खराब

 हो  गई  तो  सब  कुछ  गया  |

 हम  पहले  से  कहते  भा  रहे  हैं  कि  श्रगर

 कसी  की  हैल्य  खराब  हो  गई  तो  फिर

 दोबारा  ग्राना  मश्किल  है।  इस  वास्ते

 हैल्थ  के  नुक्तेनज्र  से  हर  फैक्टरी  को

 लाइसेंस  देते  वक्‍त  देखना  चाहिए।  आपके

 मंत्रालय  का  हुक्म  इंडस्ट्रीयल  लाइसेन्सेज़
 पर  चलता  है  या  नहीं  ,लेकिन  गवनंमेंट

 एज  ए  होल  यह  गवनंमेंट  का  पार्ट  होना

 चाहिए  ।  इस  वास्ते  आप  लोगों  को

 इंस्ट्रवशन्ज  दीजिए  ।  जब  तक  पानी  के

 साफ  करने  का  उनके  पास  ठीक  से  इंतजाम
 न  हो  तो  श्रगर  इंडस्ट्री  न  हों  तो  कोई

 परवाह  नहीं,  यह  हिन्दुस्तान  ज्यादा  दिन

 ज़िन्दा  रह  सकता  है,  मगर  श्गर  हमारे
 लोगों  को  हैल्थ  खराब  हो  गई,  काम  करने

 ट्टाले  कमज़ोर  हो  गये  ,  मर  गये  तो  बड़ा

 नुक्सान  होगा  एक  झादमी  जो  काम

 करने  के  काबिल  होता  है,  उस  पर  देश  को

 बहुत  पैसा  खर्च  करना  पड़ता  है,  चाहे

 KARTIKA  29,  900  (SAKA)  and  Control  of  426
 Pollution)  Amdt.  Bill

 पढ़-लिखकर  वह  वकर  हो,  इंजीनियर  हो
 या  डाक्टर  हं'।  उसकी  पढ़ाई  पर  बहुत
 पैसा  खच  होता  है  जोकि  नेशनल  एक्स-
 चैकर  का  प॑सा  होता  है।  इस  तरह  से

 नेशनल  एक्सचेकर  पर  जो  भार  पड़ता  है,
 उसके  बारे  में  गवनंमेंट  को  हर  तरह  से

 सोचना  चाहिए

 पहली  गवनंमेंट  ने  कुछ  नहीं  किया,
 तो  इस  बात  का  सहारा  नहीं  लेना  चाहिए  ।

 दिस  इज़  नो  एक्सक्पूज़,  नाट  टू  डू  दी  बके  ।

 झ्राप  जब  नेकनीयती  से  कदम  आगे  बढ़ा

 रहे  है,  कदम  उठा  नहीं  रहे  (हैं,  बल्कि

 मजबूती  से  कदम  रख  रहे  हैं  तो  में  इस

 वास्ते  आपको  मुबारकबाद  देता  हूं  ।

 मैं  यह  भी  कहना  चाहता  हूं  कि  जो  बोर्ड

 आप  कायम  करने  वाले  हैं  उसमें  पोलिटि-

 शीयन  बढ़ाना  चाहते  हैं  तो  भी  एफीशियेंट
 पोलिटीशियन  को  उसमें  बढ़ाइये  |  स्टेट्स
 में  जो  बोर्ड  बन  रहे  हैं,  श्राप  उन  स्टेटस  पर

 कितना  असर  डाल  सकते  हैं,  तो  उसकी

 भी  झापको  निगरानी  करनी  चाहिए  ।

 अच्छे  लोगों  को  भ्रच्छी  जगह  बैठाने  से

 काम  प्रच्छे  होंगे  ,  उसके  नतीजे  श्रच्छे

 निकलेंगे  |

 श्री  कृष्ण  सिह  (  मुंगेर  )  :

 सभापति  महोदय,  वह  विधेयक  बिलम्ब  से

 ही  श्राया  है।  जल  (प्रदूषण  निवारण

 तथा  नियंत्रण)  संशोधन  विधेयक,  978

 थोड़ा  पहले  ग्राता  तो  भ्रच्छा  होता  -  इसमें
 जो  डिफंक्ट  पाये  गये  और  उनको  दूर  करने

 के  लिए  जो  सरकारी  संशोधन  श्राये  हैं,

 वह  बहुत  पहले  श्राते  तो  अच्छा  रहता  |

 जल  प्रदूषण  के  निवारण  की  भअ्रहमियत

 नहीं  2

 बहुत  से  लोग  कह  रहे  हैं  कि  का  र-

 खानों  के
 चलते  बहुत  से  शहरों  में  पानी
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 बन्दा  होता  है,  वह  तो  हैं,  लेकिन  उससे

 भी  बड़ी  चीज़  यहू  है  कि  जितने  भी  शहर
 बसे  हुए  हैं  वह  सब  किसी  न  किसी  नदी

 के  किनारे  बसे  हुए  हैं।  चाहे  गंगा

 हो  या  जमना  हो,  सरजू  हो  या  ग॑  डक  हो,
 नबंदा  हो  ताप्ती  हो  या  कृष्णा  हो,  जितने

 भी  शहर  हैं  सब  को  नालियों  का  मुंह  नदियों

 की  तरफ  है,  गंगामुखी  है  daw  के

 जमाने  से  लेकर  पिछले  30  बर्षों  तक
 जितने  भी  शहर  बस  रहे  हैं  या  उनका

 विस्तार  किया  जा  रहा  है,  उनमें  शहर  की

 नाक्षियों  का  मह  गंगामुखी  है  |  भ्रकेले

 मंगा  में  2  करोड  झादमी  प्रतिदिन  समान

 GMGIPNNMR—SI—2962  LS—

 Pollution)  Amdt.  Bill

 करते  हैं।  50,  60  लाख  ज्ञादमी  गंगा

 का  पानी  पीते  हैं।  आप  कल्पना

 कीजिए  कि  इससे  उनके  स्वास्थ्य  का  क्या

 होभा  ।  जिस  गंगा  में  सारे  शहर  का

 पाखमना,  पेशाब,  मन्दगी  नाखियों  से  निकल

 कर  मिरती  हो  वहां  जा  कर  लोग  स्नान

 करें

 MR  CHAIRMAN:  If  he  likes  to
 continue  his  speech,  he  can  continue
 tomorrow.  The  House  _  stands  ad-
 journed  till  l  A.  M.  tomarrow.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Tuesday,
 November  2l,  978/Kartika  30,  900
 (Saka)


